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INTRODUCTION 

I, the Chairman of the Public Accounts Coxurnittee. do present on 
their behalf this Forty-first Report on the Appropriation Accounts 
(Civil), 1963-64 and Audit &port (CiviI) , 1965 and Audit Report 
(Commercial), lsSS in so far as they relate to the Ministries of 
Civil Aviation, Commerce, Community Development and Coopem- 
tlon, Education and Food and Agriculture (Departments of Agricul- 
ture and Food). 

2. The Approprlat~on Accounts (Civil), 1 9 6 3 4  and Audit Report 
(Civil), 1965 were bid on the Table of the House on the 12th March, 
1965 and Audit Report (Commercial) on 29th April, 1985. The Com- 
mittee examined these at  their sittings held on the 6 t h  7th. 8th. 9th 
12th, 13th, 15th. Mth, 19th, 20th, 2lst and 29th July, 1965. A briel 
record of the proceedings of each sitting forms part of the Report 
(Part 11): 

3. The Committee considered and Anal~sed the Report at the& 
sitting held an the 18th October, 1985 

4. A statement showing the summary of the main coacluioll~f 
recommendations of the Committee 1s appended to the Report 
(Appendix LIII) . For facility of reference these have been printed 
in thick type in the body of the Report. 

5. The Committee place on record thelr appreciation of the asis- 
tame rendered to them in t h e r  examination of these accounts by the 
Comptroller & Auditor General of India. 

They would also like to express their thanks to the odlnrr of 
the MMstries etc. concerned, for the coopetation/extended by them 
in giving information to the Committee during the course of evi- 
dence. 

R. R. MORARKA, 
chcrinnom 

Public Accounts Cornmitt@. 



MINISTRY OF CIVIL AVIATION 

Audit Report (Civil) , 1965 

Arrears in the recovery of landing, parking and housing charger at 
aerodrmws and rent of buildings etc--.para 31(A) and (B) 
--Pages 35-36. 

(A)-Under the Ind~an  Aircraft Rules, 1937, hnclng, parking 
and  housing charges at the  aerodromes arc required to be paid by 
alr  companlcs wlthin a week of recelpt of bllls from the Department. 
Jt  has, however, been notlced that there have been considerable 
delays In the reillsation of the charges and that large amounts, as 
detailed below, are due for rccovery In ?h:s respect as per the quar- 
terly statrmmts submitted by the  Acrodrnme Officers to thc Ct-n- 
trirllcr o f  Aerodromes: - 

The Indlan Amraft  Rules permit the levy of houslng .nd 
c.h;lrpes st concessional rates t f  the amounts are paid in ed- 
I t  wils, however, obscrved that at the Madras Auport the 

concr.sstonii1 ra:cs were uppltcd also to cases 811 which payments b d  
not been made b! !hc partlrs concerned In advance. The loss of 
sevenue on this occount far the pcrlod frdm April, 1961 to December. 
1963 was cstrmntcd at  Ti5 14,000 (Approx.). 



etc.. due from Government servants, private parties, etc., as in& 
cated below: - 

(In lakhs of rupecs) 

Region No. of Rcnt Electricily- Misce- Pmit'on at the 
a m -  & Water l l a ~ e o ~ ~  end of 
d r a m e ~  cha- 

(i) Delhi 
(ii) Bom4ay 
(iii) W a t  Be ~ g d l  6 r .SO*  0 - gg - Dacmber, I 963 
(iv) hladras 16 0.76 0 5 5  0.05 September, I 963 
(v) Asf.am 1 1  0.46 0.26 0.07 Deientcr , t963 

1.4. The Committee desired to know whether the Ministry had 
been able to compile the information regarding the total .\mount 
outstanding under each type of dues. the period over which they 
had remained outstanding und whether effective steps had been 
taken to ensure expeditious recovery. The representative of t h e  
Ministry stated that dues were of three h n d s  

1.5. One was from the casual users In respect of which recoveries 
had to be made on the spot and a r r t a r ~ .  :f ;in:-, undcr thls cutt .&~ry 
would be due to the fuilure of admm1stra:ion. 

1.6. The second type of dues were from the regular users. Ac- 
cording to a departmental instruct~on ( there  was no  provision in 
the rules to indicate when the bllls should be sent) u statement 
showing dues w3s to be submitted to the aerodrome officers i ~ n d  
after scrutiny they had to ensure that the recoveries were made. 
Normally, it was expected that the bills would be presented tn t h e  
parties concerned within a week of the  closc of the month and the  
parties had to make payment w i th~n  a week of thc receipt of t h e  
bills. The witness stated that i f  dues wpre left over after another 
month it would be something for whlch thc aerodr-~mc oMccrs 
would have to answer. 

1.7. The  third category of dues were the ones in which conces- 
sional terms were given where according to the rules rccovcrieo 



should be made in  advance in the beginning of the month or the 
quarter concerned. A reasonable view in such cases would be that 
the parties must make payment within a week of the beginning 
of the quarter or month, otherwise Government could take some 
action for the delay. 

1.8. The witness added that although the aerodrome omcers were 
required to certify at  the end of every month that they were taking 
adequate steps to realise the arrears, the fact that arrears remained 
unrmlised indicated that not much had been done in the matter till 
the staement of outstandings was prepared. He also addrd that 
most of the arrears referred to In the a u d ~ t  para and mentioned in 
thcb statementL furnished by the Ministry (Appendix I)  had bren 
realiscd through not within the prescribed time limit and instruc- 
tlor~s h d  since been issued to rectify the omls:on The arrears 
which were less than a month old amounted to Rs 9 Iakhs and those 
relating to 1 to 3 months old amoun t~d  to Rs 2.03.000 which meant 
that thrrc had been failure on the part of the aero:lror?e .;f?iccrs. 
111 reply to a question the wltness ment~oned that thclrt. was no pro- 
vision in the aircraft rules to impose any penalty on the defaulting 
party and the Ministry were taking steps to rectify the lacuna 
through an nrnendmrnt. As regards the rt~ornmcndatll~ns of the 
Estimates Committee made in their 29th Repor! (1962-63) the wit- 
ness stated that the recommendat~ons made in para 67'. regarding 
furn~shing of securlty money by caterers and other users of airport 
had been accepted by the Ministry and that they were now taking 
security money. 

1 9. When the Comm~ttre  desired to know whv no interest was 
being charged from the parties, thr  witness stated that the rule; 
had t o  be amended to give effect to the proposal and the amendments 
were under consideration When pointed out by the Committee 
that the rules did not prevent the Department from charging interest. 
the witness stated that there was already a penalty clause provided 
in the  rules in the sense that if payrne*ts were not made in time. 
daily rates were to be charged which applied to housing and parking 

*Nor vcttrrl  h j  Audlr 

( i i)  Rent 8hould be mrdc pmrhlc in d v m c t  and t k r c  rhwld bc provision for 
imrwltinn of pmlty, trtminarion of Irms, ere if the mean re w i n  aurst3nd- 
in$ for more than o m  month. 

(iil) A d?tctent ntt of interert m v  be levied on all payments which arc not made 
by panh within the rtipulatd time 



charges and there was no penal provision for the landing char* 
He, added that deterrent rates of interest could be charged only when 
a provision to that effect was made in the rules through an amend- 
ment. Concessions had however been withdrawn in two cases, one 
in Madras where the defaulting party had been asked to make pay- 
ment on daily rates and the other was in respect of West Bengal for 
non-payment of dues. The Committee were also informed that the 
levy of interest as suggested by the Etimatea Committee could not 
be imposed with retrospective effect. 

1.10. From information available with Audit the Committee flnd 
that out of a total amount of Rs. 13,27,000 outstanding on 3Ist March 
1965, relating to landing, parking and housing charges the break UP 
of figures for different periods was as under: 

-- - - . - - - - - 
(In thoaand of RB~pees) 

---. - -  . .- - - - - - - -- - - -- 

For lets than h t  1-3 For 3-12 Over I Total 
a month mmth months Y Car 

1.11. The Committee are surprised to find how such a laqp amount 
remained outstanding when according 60 a departmental order dl 
dues were lo be paid by the air companiw within a week of the 
prewntatbn of the bills. The very fact that arrears were allowed te 
pile up for months together i n d i d a s  that the a e r o d w  o f i i c a ~  
never made any serious efforts to implement the Departmental 
instructions whereby they were required to ensure that statements 
of dues were submitted to than and recoveries made in time. 2he 
CMnmittee arc surprised that such disregard of the rules was not 
taken due notice of by the Ministry. The Committee b e 1  that them 
is no machinery in existence which can take notice of such failures. 
The Committee further feel that the Indian Aircraft rules should be 
made more specific and realistic prov id in~  therein the specific timm 
when the bills should be presented to the air cumpanies. Moreover, 
the rules should also provide for the penalty by way of interest 
which should lw enforced on the defaulters. It has been stated im 
evidence that one of the reasons for delay in regbation of the arrears 
was due to the prar tdwal  difficultit., of the air cornpanits, prrtieu- 
larly the Indian Airlines Corporation. 

1.12. The Cammitta suggest that the Ministry s b d d  in canrculta- 
tion with the partit. make r mli& urwwment OC the poJlEoa a d  
i n t d u r e  such suitable wwndmaots ia tho promhrn u waul4 



facilitate @dck assmiman& of dues and their realisation by a definite 
date. The Cornmittas would like to be i n f d  of the action talren 
by the Ministry in the matter. 

1.13. During the evidence the Seuetary, Ministry of Civil 
Aviation stated that the u n r e a l i d  rents shawed that there was 
failure on the part of the Aerodrome officers. The Committee regret 
to observe this failure of administration. It is all the more regretable 
that such a plea was made by the Ministry when they themselves 
were responsible for the supervision of this department. The Com- 
mittee are also left with an impression that the system of the records 
and accounts obtaining in this department b not satisfactory. The 
information given to the Committee was either vague or incomplete. 
The Committee wotdd like the Ministry b examine its system of 
accounting and maintenance of records, with a view to make further 
improvements. 

1.14. In answer to a question in regard to applying concessional 
rates at  Madras airport, the witness stated that if the date of receipt 
of cheque is treated as dste of realisation then there were only four 
CL?SC~S 1 ! 1 i ' ~ 1 1 ~ ! 1 1 ~  311 ;?:n.n:nt o i  RS 2.711 65 whtch w-i~uld at'snct 
penalty clausc. In all these cases bills had been preferred. Asked 
why the Ministry did not challenge the figure mentioned in the 
Audit paragraph, the Secretary of the Ministry stated that whGe 
going th rvugn  ~ h c  case.; ht* had polnted out th3t the Alinistry wduld 
not he ablc to prefer ciaims bemuse payments had been made within 
a rcasonahlc pcrioc1 or somc!lmes mrcn before the quarter and % m e  
rccdlculatinn of the pnvmrnt had to be done as  they had t o  be 
charged at the dailv rate. T ~ P  actual amoiint of l ~ s s  of revenup In 
Madras was Rs. 2,711 and not Rs 14,000 and t h ~ r i g ~  had gone wrong 
in acwptlng the date of reallcation as the dntc of encashment of 
chtyues and not receipt of cheques. The witness added that out of 
t h ~  amount of Rs. 2,711 thc bulk of the recoveries were to be m3cIe 
from I.A.C. and in all other cases the cheques werc received within 
a fcw days of the beginning of the month or the quarter, as the case 
might be. 

1.15 The Committee pointed out that the bill re.@ster showed 
thc encashment date on the basis of which the Audit decided whe- 
thcr the parties were cntitled to the concession or not and the draft. 
Audit Para was framed on that basis which was accept4  bv the 
Ministry. The witness stated that their contention that the  cheques 
were received earlier was based on a verification of the cash books 
which indicated the receipt of the ch~qucs .  The Committee pointed 
out that as fa r  as the bill register was concerned, the entry of the 
bill was made only when the cheque was realised. In  answer to a 
question the witness conceded that there were some cases where 



recoveries were not made from the casual visitors and the DGCA 
was asked to get the explanation of the ofAcers concerned. He also 
stated that the DGCA was asked to find out from the aerodrome om- 
cers the actual position regarding the submision of reports by the 
airpocrt officers regarding the cases where the owners of air- 
craft did not clear the dues within three months of the date of demand. 
He also added that the Department had been asked to issue fresh 
orders to introduce the system of internal audit, if necessary. 

1.16. As regards the question why three months time was given 
when departmental instruction provided for payment within a week, 
the witness stated that the airlines had their own procedural dia-  
culties. IAC took three or four weeks before any particular item 
of payment was verified and payment made due to their own inter- 
nal procedures. In order to facilitate the work of these airliner 
i t  was probably thought by the Department that thls concession 
could be given even though it was not permissible. 

1.17. The fact that the actual amount of loss of revenue in Madras 
Air-port was Rr 2.711 oaly and not Rs. 14,000 goes l o  prove that tb. 
full facts were not examined by the Department initially, nor were 
they placed before tbe Audit. They would like to invite the attention 
of tbe Ministry to their earlier recommendation contained in para 9 
of their 4Znd Report (Second Idt % h a )  for strict compliance. Th. 
Committee aIso feel that the praccdurc of preferring claims which i s  
entailing quite some timc now be examined with a view to making 
it simpler and less time consuming. 

1.18. As regards the rent outstanding wlth the Indian Alrlines 
Corporation for the land leased out to them at Dum Dum Aero- 
drome, the witness stated that the Corpomt~on want~d  an area of 
20 acres of land for the construction of Staff quarters which war 
allotted and given possesnon of by the Director General of Civil 
Aviation on 2611-1962. Subsequently that area was included in 
the prohibited arm and could not be made use of as it was decided 
not to build buildings there for reasons of safety. The Indian Air- 
lrnes Corporation were contending that smce they could not make 
use of the land no m t  should be charged fnnn them and the matter 
was being negotiated. 
l.19. Thc Cammittae Bnd that tbe land Jlottad by Dbector 

General of Civil Aviation to Indian Airline?, Corporation was s u b -  
qmmtly Onclded I. the prohibited ma. T h y  fail to undorrtand 
bmw the liLmSlhood of tbc, m a  Wag included in tbe p d b i t e d  uar 
mnslcoadbrrd by t b e ~ ~  d CtvilAot.doa nbil. 
m&hgth.IlstmrsntdWbtbbIILdtUD AMam CwpamUOlL 
Thy wauld tfLe t+ be intormsdd tbaaatrcassot tbeaqoththwr, 
-hpylnr. I 



1.20. Orders were issued by the late Ministry of Works, Housing 
and Supply in February, 1961 revising the rates of rent for Govern- 
ment owned permanent and temporary buildings in Delhi and New 
Delhi to Rs. 45 per hundred square feet and Rs. 35 per hundred 
square feet respectively, with effect from 1st December, 1960. The 
revision of rent was, however, notified only in April, 1962 and July, 
1962 In the case of buildings located in the jurisdiction of Safdarjang 
Aerodrome end in December, 1963 in the case of Paiam Aerodrome, 
a s  the question of applicability of the orders to these buildings 
remained under correspondence for a long time. The revised rates 
were  actually applied with effect from August and November, 1962 
in the case of Safdarjang Aerodrome and March 1964 in the case of 
Palam Aerodrome, after allowing the notice period of three months. 
The  loss of revenue arising from the delay in taking a decision in 
this case amounted to Rs. 2.33 lakhs (as computed from June, 1961). 

1.21. I t  had been stated by the Ministry in January, 1965 that 
the  Indian Airlines Corporation had agreed to pay the revised rent 
with effect from July, 1962 and that other parties were elso being 
perwaded to fall in line with the Corporation. 

1.22. The Committee pointed out that accordmg to mformatlon 
available w ~ t h  Audlt the orders of February 1961 rev~sing the rates 
of rent were addressed to the Ch~ef E n p e e r ,  CPWD., who In turn 
had forwarded copies of the order to all the Executwe Engineers. 
The rents of the buildings of the Mlnlstry of C ~ w l  Aviatian lvere also 
lixcd by the CPWD and there was already an Execut~ve Engineer 
d the CPWD attached to the Ministry of C m i  Aviation. The Com- 
mittee desired to know why the Execut~ve E n p e e r  d ~ d  not take the 
crdcrs of Clwl Aviatlon authorltles when he had received a copy cf 
the olders lssucd by the Xllnistry of Works, Housing and Supply in 
February, 1961. The wltness stated that legally only the Dlrector 
General of Civil Aviation could prescr~be the standard rates though 
they might be assessed by CPWD. In this case, the wltncss added 
that the CPWD had taken the view that the lnitmtive for rcvrsion 
of the rates should have come from the Dlrector General of Ovi l  
Aviation, but the Dlrector General of Ciwl Aviat~on could not take 
wgnlzance of these orders because they were not endorsed to him 

a n d  in that process confusion had arisen. Actually it was through 
the controller of aerodrome or the aerodrome oftlcer, Bombay who 
happened to see those orders in May, 1961 that the whole question 
came upto DGCA who then took up the matter of revision of rates 
rrtth the Wntatry. The Ministry of Civil Aviation consulted the 
Wn4gti-y of Works Housing and Supply and after some discussion re- 
g a d n g  the basls of the rent that was to be fixed 1.4. whether the 



same standard shoulkl be followed in assessing the rent of'propertigs 
of the Ministry of Civil Aviation located a t  Safdarjang or Palam air- 
pgrts as that followed in determining rent in commercial or res iden~ 
tial localities of the City. The Ministry had bodily incorporated the  
market rates after considering the matter in some detail with the 
Director General of Civil Aviation, Ministries of Works, Housing 
and Supply and Finance and the orders were finally issued in Jan- 
uary, 1963 for applying these rates. Hc. however, expressed his 
doubts whether the Ministry would be able to mamlain thc market 
rates as fair and equitable for the areas to which they had been 
appl~ed. He also udded that rents rwrc  regulated by specific con- 
tracts with parties other than the Governmtmt Depa!ttnents and 
accordlng to those leascs, rent could be rcv~sed aftcr giving ihrea 
months' notice and assessments had to be made wl:h rcfercnce t o  
new rate frcm thc period when three months no:icr. cspired. In 
these cases the quest~on of rctrospcctive levy did not arise How- 
ever. after some persuasion some parties ~ncludlng the Ind~an ,Air- 
lmes Corporation had agreed to make payment frc)m an earlier date  
than the date from which they cou!d hnr L. rcul!) bi'c).l 1:~gnlly obi~g- 
cd to pay. The wi tnes  felt that in th s m a t t e r  thc :J w-~lu lc l  have to 
take a practical n e w  of thp rna t t r l  :inn n o  mt17c.Iy a Itg?listlc 
View. 

123 In  rcpiy 13 a ques;l:m the ~ . ~ t n t : ~ k  ht i t ~ d  that  111 hIclrL i l  i962 
 he D~rcctor General o f  C:v!l Av,at~on, hsi*lrlg iorcwcn the p,~ss~I?ll.ty 
of rc:1to being rev~sed had advised th<l 3 ~ 7 0  I I -OIW officer, Snfdar jang  
to take actlon for revising b 11s ut e:~h i l ! c r d  ra!cBs on a provis (ma1 
b a s s  and not,ces were issued iur enhanc lnq  thc rr$nt on 18-7-1962. 
Explamng the delay o f  seven months invr,lvrd i r r  cotlvcying a dcci- 
slon of the Ministry to D:rnctor Cr*ncral of C3v.l Avl,tt!rx? In responce 
to a reference made to them in June, 1962, the wl!nc*> s t a l t 4  that ~t 
was provlded In thc rules that th r  rent chnrgcaljic. was to bc the mnr- 
icet rent or the standard rent whrch w c r  was hlghtr I n  this caw 
an enquiry was made whe th r~~  thc standard rent wcuid h hlghcr 
than the market rent and final orders wcre ~ssursd in Jlmunrg, 1963 
as the matter had to be pursued w!th the Mlnistry of W ~ r k s ,  Hous- 
ing and Supply. On being pointed out by the Comrn~t;c*r that the 
coples of the origlnal order wcre endorsed 1x1 January, 19i2, the wit- 
ness stated that the orders of the h-ltn~stry of Worki, IIousmg and 
Supply would not ~pso  facto apply to the property belonging to tbe 
hf~.Ustry of Civd Aviation and merely endorsing the orders of the- 
Ministry of Works, Housing end Supply to an aerodrome o m q r  
or the executive engineer or any other authorit~es would not author 
rise them to levy rent at thwe rates. 



1.24. The Committee pointed out that even though the decision 
was communicated to aerodrome offlcer, Palam in February, 1963 
the parties concerned were informed about the increase in Decclm- 
her, 1963 and wanted to know the reasons for the delay of nine 
months. The witness stated that the delay was ceused because of 
correspondence between the aerodrome officer, Palam and Director 
General of Civil Aviation as to whether Palam would be within the 
municipal limits of Delhi and whether the rates would automatical- 
ly apply to Palam. The occasion had arisen when a reminder was 
sent by the Director General of Civil Aviation to the Aerodrome 
Otfircr Palam who pleaded that hc  had not received the earlier 
letter. When the pasitlon was clari5ed by DGCA the  Aerodrome 
Officcr notified the increase to the  p - t i e s  in December, 1963. In 
reply to a question the witness statcd that recoveric; had been made 
in some cases, while some were d::;puting payment. 

1.35. The Committee regret Lo find that due to lack of coordina- 
tion between Ministries of W.11. & S. and Civil Aviation, the revised 
ratcb.s of real  is>ucd in Febrimry, 1961 could not be enforced in  time 
hy thc Ministry of Civil Avintion and conwquently Government had 
to incur heavy losses. The Mini5try of W o r h ~  and ZIou\ing should 
have specifically requested the Ministry of Civil A v i ~ t i o n  in Feb- 
ruary,  1961 t o  rckisc the  r w t r  of buildings in their charge in Delhi 
and New Delhi a s  wa\ done by them in respect of their own build- 
ing.,. The Cornmittre regret to nulc that this wa\ not done. Fur-  
ther thc orden of Ministry of Work\. Ilousiug aud Supply of Ftbb- 
rum?, 19fil wcrc received by the Executive Engineer (C.P.W.11.) 
att ,~chcd to the Department of Civil Aviation. lnspitc of that, it :rp- 
perm that no action was taken by him to bring these orders to tne 
notice of DG.C.A. Even thc ofirc of Directorate General of Cixii 
Avintion was not prompt enough to take action whcn controller of 
~l r rodronw,  Bomhny brought to hi5 notice order4 of February, 1961 
of tlie Minidry of Works, Iiuusing and Supply in  3ln.v. 1961 l his 
lack of ro-ordinntion and delays at diffcrcrlt h e l s  rrst~lted in this 
huge 104s. The Committee trust that thcsc pitfalls would be +trict!y 
avoided in futurc. 

1.26. They are, however, glad to note that I X.C. have agreed to 
make payments with retrospective effect from July, 1962. 

1.27. Thr Cornnuttee dwircct to be f u r n ~ s h t d  with n note st.lt!W 
whcn n hangar In Juhu aerodrome was allotted to a private party, 
the monthly rent of the hangar, d u n  outstanding. i f  any. and the 
reasons for allotment. (Note furnished by  the hlinlstry IS at  AP- 
pendiv XI. ! ! 'id i d1  



1.28. Prom the nate fundshed by the MtrlsW, the Committea 
are inclined to infer that the original contract with the Bhopal Avia- 
iion sanctioning lease of hangar No. ltY at  Juhu was defective and 
as such the first leasee could transfer the rights of the hangar to 
Pruokb Agencies without intimating the Controller of Aerodroma 
and the fact of this transfer was known only when the Department 
rerved an eviction notice to Bhopal Aviation. 

The Committee would expect that in aU such cases the terms 
and conditions of contracts should be finalised after seeking 1-1 
d v i c e  to en& that there may not be any lacuna which could br 
olp11ted by a party to the contract against the interest of th. 
Government. The Committee are astonished to learn from the not* 
that a private party has been utilising the hangar spate allotted 
to it for overhauling engines of transport vehicles belonging to tbe 
firm. This is in clear violation of the terms of the agreement which 
stipulates that the said premises should not be used for p u p  
other than aviation purposes. Such a misuse can take place only 
with the collusion of the staff of the D.G.C.A. The Committt. 
desire that tbt matter should be properly investigated, rasponsibi - 
litg fixed and action taken against those found responsible. The 
Committee may also be informed whether the Parekh Agencies have 
mince vacated the hangar. 

1.29. As regards recoveries of rent of buildings located In the 
airport area, electricity and water charges etc.. due from G o v t m -  
ment employees, private parties etc., the witness stated that Rs. 
1,43,000 were to be recovered from IAC and in regard to the amount 
of Rs. 1.71,000 from the Delhi region, the IAC was disputing the 
claim. The witness stated that they would try to settle this case 
as early as possible. In another case Rs. 81,000 was being disputed 
over the ownership of the building, Engin Guest House. 

1.30. In another case Rs. 10.000 was In dispute whlch relntcd to 
the outright purchase of land. An amount of Rs. 132,913 was out- 
standing against Ddhi Flying Club In some cases recovery pro- 
cesses under the Eviction of Premises. Act wen? being taken. He 
further added that the break up of the total arrears was as follows: 

I A C .  Rs. 4.6 lakhs nearly (Rs. 3.5 lakhs 
is under dispute) 

Air India Rs. 2.65 lakhs 
Gcmernment Ikpmtments Iis. 1.42 lahht 
Government Servants br others Rs. 1.07 Wthr* 



1.31. The witness further added that the Delhi Flying Club had 
displted the increase in rent and had represented to the Govtm- 

. ment that retrospective levy should not be made and they could not 
afford to pay and they were also questioning the admissibility of 
the levy. 

1.32. The Committee desired to be furnished with a statement 
showing the exact position regarding the dues of rent recoverable 
from Government employees. caterers and store keepers; whether 
any inquiry into the matter was made and the action taken by the 
Ministry in that regard. The statement furnished is at Appendix 
111. I 

1.33. The witness also stated that a civil suit had been filed 
against the Devicos restaurant against whom the amount outstand- 
ing was Rs. 14,946. As regards the contractors and caterers who had 
left, their security deposits had been deducted out of the total dues. 
When the Committee expressed surprise that arrears were due from 
C;ovcrnment employees, the w~tness conceded that the accounting 
system was not exactly what i t  should have been. and that the Minb 
try were taking steps to streamline it. 

1.34. From the statement furnished by the Ministry at Appcndk 
I11 the Committee arc surprised to find that even though recoveries 
of dues in respect of Government Servants are made at the so~rcq 
yet in the Delhi region, the total amount due ttpto 31sC Much 1M 
from Government servants and otbtr parties outstanding on 
30-fJ-1965 in respect of rent. electricity and water was Rs. 43,191. 

1.35. The Committee feel that the reasons advanced by the Minis- 
try are not convincing but they are glad to note that tbe Ministry 
are at least now conscious af the urgency of toaing up the account- 
ing system and are already taking some steps in this direction. 
Thcy hope that these steps would tnabk the Ministry to clear tho 
bottleneck now prevailing. 

1.36. In respect of 137 out of the 435 residential and other build- 
ings in SIX airports located in the Madras region, standard rent had 
not been fixed even in July, 1964 by the Central Public Works 
Department, and recoveries were being effected at provisional rates. 

1.37. As regards fixation of standard p n t  in respect of buildings 
in six aerodromes located in Madras region, the representative of 
the Ministry of Works & Housing stated that standard rent would 
be Axed as soon as accounts were dnalised and the delay was due to 
the fact that there were disputes with the contractors and until the 
accounts were tully flnalised exact rent could not be assessed 

138. The ColllRljttte would like to be informed of the progresr 
made. 



Surplw machinery and equipment-para 31 (c), Page 37 
1.39. On the closure of the Flying and Ground Engineering . 

schools a t  the Civil Aviation Training Centre, Bamrauli, the aircraft 
and other equipment worth Rs. 29.46 lakhs have been lying idle 
mostly since May, 1962. Action for their disposal till December, 1964 
remained to be taken. 

1.40. Explaining the delay in advislng the Dlrector General of 
Clvil Aviat~on regarding the manner of disposal of the surplus air- 
craft, the witness stated that even though a decision to close the 
flymg school was taken in 196'2, the actual closurc t o , ~ k  place in 
February, 1963. In 1963 the need for more pllots was indicated and 
~t was felt that the flying school might have to be revived and there- 
fore, x!lon f7r the  d~sposal of the aircraft was not taken. In 1961, 
a d e c ~ s m  i Z i 3 s  iakcn to recruit plots through flying c l ~ l , ~  in\tc:td of 
flying schooIs and n firm declsion for the d~sposal o f  thc ~u rp lus  air- 
craft was taken only In 1964. The witness further added that 111 
1954-55 a g:qSal tcnder e n q u i r y  was made for the dispo a1 of some 
aircraft but no haycr could be found The Stntc Go\.c~r~iments wcrc 
also not ~nferested d:lc to  dificultlej of ma,ntcnance 3 ~ 1 3  obtcunmg 
of spare parts for older aircrafts. 

1.41. The Committee feel that the po\ition \hould he rc-asst5d 

to see whether in the context of present cmcrgen: y it would be use- 
ful to revive the Flying school and utilise the availahlc rnachincry 
for training more pilots. 

D e l q  117 the  installat~on of maclttncry n*:d p ( l r ~ q ~ i n ( * ~ l * -  por[l 31 
(E)-Page 37. 

1 4 2 .  I',:ii;ch!ncry wort!> Fls. 3 25 1:~khs purc\~nsrd in Ft brunry, 1961 
for "Te!epr.n:er Machinery Distr-buteon Svhtem" for :he Santa 
Cruz .hrpo;?, had been Ij-lng unins:allcd slnce thc tf,itc of purchase 
for want of accommodation. I: was noticed tha t  tcndrrs for the  
construrt:on of the huildlng In whlch the machincry was to  bc in- 
stailcd u-cre invited in November, 1962 aftcr thc estimatc ha3 bcrn 
final:se+l in Aug~t:;t, 1M2 and a contract for t h r  work was awarded 
in Fchruar-y, 1913 The work of inst:illat~on of mach in r r~  had not 
been taken up even In December 1964 for want of certain minor 
works in the bullding which were yrt to bc completrd 

1.43. Explaining the causes for delav in finallsing tenders, the 
witness stated in evidence, that the original order for the equipment 
was placed in 1938 and the delivery was promised somr4ime in 1959. 
Subsequently in 1959 as a result of a m c e t i n ~  of thc technical reflo- 
nal committee held at Rome the tvpc of equipment was further 
changed. Originally, it was thought that it would be pasdble to 
accommodate it in a room in the building which would not have 



taken much time for construction. But subsequently when the lay 
out was received in January, 1961, it  was found that two moms 
would be required and in addition two air conditioning units llso 
had to be installed. Detailed plan and estimates were prepared and 
Government's administrative approval obtained in January, 1982. 
Then doubts arose as to whether the building would be able to take 
on the load of the work involved and it would not be cleared until 
middle of 1962. Then the tenders were invited and the work was 
started on 1st February. 1963. He further stated that with the ex- 
ception o f  cerain air conditioning equipments, the work was com- 
plcl~ . .  

1.44 The Committee find that though the machinery worth Its. 
2.25 lakhv was purchased in February, 1961, the work of installation 
.of the machinery was not taken up even in Member,  1964 due to 
non complction of the required buildings The Committee regard 
this RS highly unsatisfactory. They desire that there should he 
propcr planning and scrutiny before any scheme is sanctioned so that 
i:s imploncatatian m y  not be unnwesarify delayed 

1 15 Pursuant to the  rc.commenda:lcma o f  t h e  Calendar Reform 
Ctrrnmlttec. 1965 and to  pc)pulari.-c the E\iatlwal Calendar, 'Rashtr-ya 
Pnnchnng' IS bctng prtntcd by the  hIr.tt.oro!o,~icni Dcprtr:mc:.t :n 
Engllsh at tht. Gt~\r rnrnent  of Iridta Press Cal u t ta  and :n el:ven 
Indlan L ~ n g a a q e s  itt private presses 

'The :irtual cost to  Governnwnt per copy of the 'Panchang' w o r k  
cw! 1 , )  Its 1 (;1ppr0~ ) whereas the sale p r w  fixed u Re 0.25 per 
copy 'I'hc :ales are :trrangruf through the Regonal M e t c o r o l ~ i c a l  
( 'cnt~ t * .  Cnlcuttn anti thc hlannger of Puhllcatrons In the case of  
salcs c.fTc*ctc*d th~-r)ugh :he latter, a comm~ssic)n of 37! per c x ~ !  IS 
allr,\vcd 

1 -l(i OLI: of t h t '  1 50,850 coples (which lrlcludtd 33.3(H3 rtlpies 
rlir6:lnt fc.r frcT dlstr~bution) prmted at n cost of Rs 1 50 h k h s  durlng 
thca stbvell \cars tmding with l!63-&4 (18tr+SE) 'bnly 2'7.033 c,,p.r; 
wcrv  old and another 30,262 c,qxcs d i s t ~ l b u t ~ d  free Of the  rema!:)- 
111g !t:1.555 copt~s ,  75.675 were declared surplus; 2.180 Q e r r  k t > ~ t  by :he 
Dqr,ir-tnwnt for rrtfcrenct* purpose:;, ac~,)unt  1:. r ~ s p e ~ t  o f  10.155 
cojw4 1 5 i t i t ~ i  to t h ~  Manager o f  Pub1:cntions ,s not avalhhlc; the 
positlcm of thc bnlnnce 5.445 coptm is not known Out of thp  75,675 
C - O ~ I V S  cit~lnrcd surplus, 69.457 wcm soid as waste for Rs 3,012 bet- 
wtw*~~ JUIW. lW2 and November, 196.4, resulting in a 10s of RS 6 5 , M  
cunlputcui w ~ t h  refwencc to thp nctunl ecrc;t of printmg The r~main- 
in$ 6,218 copies were awaiting disposal t i l l  February, 1965. 



1.47. I t  is noticed that  the  total number of copies printed was re- 
duced from 29,450 in 1957-58 to 13,000 in 1!Mj3-64; the number of 
copies printed for free supply remains, more or less, the  same, viz. 
4450 as  in 1957-58 and 4,000 in 1963-64 the number of copies distri- 
buted free during 1963-64 was 30.51 per cent of the  total number of 
copies printed (as compared to 14.10 per cent in 1957-58). 

1.48 The Ministry had informed Audit in August, 1961. that the  
non-availability of the printed copies before the commencement of 
the  respective years materially affected the sale. It had becn stated 
in October, 1964 that steps to be taken to ensure timely publication 
of the  'Panchang' and to increase the sales were under consideratiox 

1.49 In evidence the witness furnished the following figures 
showing the number of copies of panchang printed. sold and distri- 
buted free during the lsst three Saka years: 

1.50 He  further added :ha: copes  were rlictr~butcd fret- rncilnly 
to  the Departments of G o \ w n n ~ e n t  of Indla. State C;overnmtmts, 
leadmg Panchang maker<. publlc 1nst1:utwns and the lnforrnatlnn 
centres of the Central Government and State (;,)vcwumer,!s Abkrbtl 
why accounts In respect o f  10,255 c o p ~ f ~  were. no? n\.a!lat)lt& rfw 
witness stated that cople; w t w  !>sued : r )  v . ~ r ~ o u s  agents ;lnd t ! ~  
Manager of Publicatrons was find:nt. ~t d~Ricult t r ~  tract* tticrn lit- 
also stated that efforts were being made to rcciucc the numb of 
copies gradually and ~t war; dertdrd that  b c - ~ d e c  Ihr Enpllsh vurslcm, 
the Government of 1nd.a Press would also Publrsh Panc-hang 1n 
Hindi Marathi, Tarnll. Gujarati and Urdu )Ip furthrr  stared that 
p a t  delay was invrrlved In the puhllcat~on of regional \w-.;!on.; 
Some improvement had been cffec!rd and for thr  next year thc* 
English version was already ready and the translatmnr in rc?gic~naI 
languages would be readv by Auguqt. 1965 and i t  was expcctefi that  
the printed copies in different languages would hc ready bv Orto- 
ber-Jimuary. When copies were  ready advertilsemcntp would tx 
issued. The Committee were also informed thet the loss was  brill^ 
incurrcd on this project because the sale price was only 24 paise 



while the cost of printing per copy amounted to Re 1. It was n d  
possible to raise the price of the publication because the Mlnistry of 
Home AfFairs who had sponsored the project held that it was a pro- 
motional venture whereby the Government were trying to popu- 
larise a scientific panchang as against the traditional one The 
Panchang was based on Saka year and it contained some astronomi- 
cal details which were not normally given In other panchangi though 
it contained less of astrologxal de ta~ls  Asked whether advertise- 
ments to reducc the cost of production were accepted, the witness 
stated that an attempt was made to secure advertisements through 
the DAVP but no advertisement could be booked When the Com- 
m~t t ee  desired to know whether any expert committee was consult- 
ed on the dewabllitv of publishing the Panehang, the witness stated 
the M~nlstry of Evtcrnal AfTa~r, and thcx ground floqr bv the D~rector  
publication of  thc Panchmq and on two occasmn-, the astrologers 
In the country wfve requested to furnish thelr comments  sn the Ilqht 
of which tho  final prcparatlor. was made 

1.51. Thc Committee are surpriwd to find that out of 1.50,850 copies 
(which included 33.300 copies mennt for free distribution) printed at 
a cost of Rs. 1.50 lakhs during the 7 years ending witb 1963-64 
(1885-SE). only 27,033 copie5 were sold and 75,675 copies were declar- 
t d  surplus Further there arc no accounts available witb the Minis- 
try in regard to 5 445 copies. The %ale of 69.457 copieq as waste 
which brought R.$. 4012 resulted in a loss af K\. 65,445 com- 
puted with reference to the actual cost of printing. This 1 0 s .  the 
Committee feel could h a w  been reduced. if the minimum numher 
of ropies only had bcen printed. The Committee alga find that 
there ha$ not bcen much publicity about the usefulnew nnd value of 
Panrhnng. They are, therefore, of the opinion that nrpcnt steps 
should be takcn by thc Ministry to examine the whale project with 
a view to reduce the los\ to the minimum They arc, however. 
glad in know that the Ministry have now bern able to make ar- 
rangements for early puhlicatio~l of the Panchang in regional langu- 
apes. However. hcfore publishing this Pmrchang in all the regional 
languages, its popularity mutt he ensured. Secondly. only minimum 
copies Yhould lw printed to begin with. The Committee would also 
suggest that the Ministry should examine if the contents of the Pan- 
chang could be rationaliscd to make it more popular. 

1.52. Tha Committee fccl that as the Panchong has been under 
publiccrtioe tor tbc last scvtn yearn or SO, an ovcrall assessment 
nbaold be nude rt an early date to a-scartnin the extent of its aus- 
hrladu and bow far It utility and popularity could be enhanced. 



I1 
MINISTRY OF CCXMMERCE 
Audit Beport (Civil), 1965 

Nugatoty Expenditure-para 33, Page 38. 
I n  December, 1962, Government approved a proposal of the Indian 

Mission a t  Lagos, for  hiring a building for a show room with an area 
of 3,584 sq. ft. for a period of 15 years at a rent  of Rs. 71,420 par 
annum. Out of the total area, 1,000 sq. ft. was earmarked for ac- 
commodating the Information Servlce of the Mission which was till 
then located in the Chancery build~ng. Though the rent of the build- 
ing was paid from the 15th January, 1963. the library of the Informa- 
tion Service had been moved in the prenuses after 16 months in May, 
1964. The  pro-rata rent for the period 15th January, 1963 to 30th 
April, 1964 for the portlon of the accommodation not occupied work- 
ed out to about Rs. 23,000. 

2.2. The Committee desired to know why the portion of the  build- 
ing earmarked for the Information Service was not o~cupied for 16 
months. The Secretary of the hhnis:ry of Commerce stated that 
though factually it was correct that the Information Service was not 
accommodated :here for quite somttIme the premises were used by 
other offices to the extent possible and t h e  nccornmndation was not 
lying wholly vacant. He further added that the occupntion took 
sometime because the offcer-in-charge was appointed somewhat 
late by the Ministry of External M a ~ r s  On bring asked whether 
the  accommodation had been fully o:cup:ed, the witness stated that 
t h e  first floor had bern occup ed bv :he Irlformation Service under 
that there was the Calendar Reform Commrttec to ndv,sr on the 
af Exhibitions The ac~ommodatlon had bmn now fully c ~ c u p l d .  
Although thc portlon meant far the Information service was not occu- 
pied the prcmises were u s ~ d  for sometime by ?tie IIandloorn Export 
Officer and f,,r someiimc by A,r India 'Rw witnesi promised to f u r -  
nish a note lnd~cating the amount  thn? had b*n pa!d by the  Air Indla 
for occupying the premises aI l i~?:~d t o  them and :he amount whlch 
was due from them The M m i t r y  of Comnwrce have stattbd in 8 

written note tha? Air Indm o-rupic 1 154 sq f t  space on the first floor 
of the Government of 1nd:a showroom prcmiscs at 1,agos for 6 months 
from 17th March, 1964 Air 1nd1n has to psy N'pcriln Pounds 177-2-0 
(Rs 2,361 33) a.; pro-rata rent for ?he s p r r  occupld by them for thh 
pr ;o i i  It is stated that the mat:cr rrgarding the rerovcry of this 
arnnunt from the head omce of the Air Indls rit Hombnv is bcinp pur- 

m i d  vigorously. The Cwunittee trust that the amount would be 
r e a t i d  soon. 

2.3 The Committee enquired whether the lease deed provided 
.c .~ ! i rm for the termination of lease and getting alternative aecommo- 



&#on at cheaper ntm. The witness stated that the option r m  
there but the period of lease was for 15 yeam and It was renewablr, 
dte r  fifteen years. 

2.4. The Committee are unhappy to note the lack of proper p l . t  
ning .md cckordination as discbed in this case. They are unable to 
appreciate why the Ministry of External Affairs got a portion of tbo 
accommodation earmarked for the Information Service when they 
had not even appointed the offirer. There was also an undue delay 
of about 19 months in occupying the premises by the shifting of th. 
Library of the Information Service. The purpose for which th. 
mxommodation waq obtained, thus could not be achieved for 18 
month% The Committee hope that there will be better co-ordimtior 
between the different Ministries to avoid recurrence of such casm 
in future. 

Infructwt~s Expend~turt- lncuned on rent of Shop for Tracl~ Centre 
---para 34. Pages 3839. 

2.5. Four shop rooms 111 s building, belonging to a foreign (Zov- 
ernment, were rented by an Indian Mission abroad from different 
dates during the period June.  1959 to August, 1961. Two of the 
shops remained closed for more than 2 years in all and the other two 
for about a year. as inili~ated below, for carrying out repairs and 
structural alterations and renovations. 
-- - - -. -- 

Dntc from Annual Rcnt Ptrichl during which 
\\.I1 cil thr the qhol>s w e n  
S ~ O T S  \.me u.r,ier repairs. 
mltd - --- - - ---- - - - - -- -.-- - - . -- - - -- -- - - - 

Rt . 
26thJunc,ry!ig 26,667 

2nd shop 
26th June, 1959 m 
22nd July, 1960 and 
Deccmhcr, 1961 to 
November, 1962. 

4th shop rgh August, 1951 1),6ao 1 ----- ---" ----- ---- ---- --- - - "- -- - 
2.6. In respect of the first two shops, the lease deeds provided that 

a sum of Rs. 27,000 would be spent by the foreign Government on the 
repairs to make the shops A t  for the trade centre but no provision 
was made In the agreements that rent would become payable only 
when the s h o p  had been repaired and were ready far occupation. 
The rent for the period required for repairs from 26th June, IS9 G 
22nd July, 1960 amounting to about R3. 29,000 had to be paid to tbe 
foreipn Government. In addition to the sum a t  Rs. 27,000 for re- 
pairs provided in the lease deeds the Midon found it necessary Ir 
spend an addttional sum of Ra 15,000 for tbe purpasc. 



2.7. In respect of the third and fourth shops, the foreiga G~vena- 
anent spent about Rs. 19,000 on the repairs of these shops in accor- 
dance with the terms of the agreements. When, however, the fourth 
shop was hired in August, l%l, the Embassy carried out at  the cost 
of Government large scale structural alterations and renovations of 
all the four shops at  an estimated cost of Rs. 58,000. For carrying 
out all these works the trade centre was closcd for about a year (De- 
cembGr, 1961 to November, 1962) without obtaining the aproval of 
Govc-?.nent. The expenditure incurred on rent amounted to about 
Rs. !j4.,000. 

2.8. The representative of the Ministry of Commerce stated in 
eviderm that the premises were leased to them by the foreign Gov- 
ernmcnt He ~dmi!ted that a powible cond~tion in the lease agree- 
ment cmlti hsvc bern :!mt rent c0111d be charged only when thc. pre- 
mises wer- r e p a r d  and ready for oxupation Giving the back- 
ground of the  case t h e  w~tness stated t!wt nficr the e\rhLblt~on which 
wns held In Baghdad early in 1959, ~t IV:~.; rnutu~ll\-  agrrrd upon that 
thcre should be n trade centre in Baq'lda-4 T h e  Iraq ~~~~~~nmmt 
offered then accommodation on the cond~i~nn thnt thrv s!lould start 
paymg t!~e rent forthwi:h and Iraq Govcvnrncnt ~vn!~ld spcnd t h e  
money alteratmw. The contract was sign& in Junc, 1959. 

2 9. The  C o m m i ? t e ~  enquired why the rrl)nlr work c,f the third 
shop (hircd fr-?m 1-4-1960) was taken up af:t*r n c n r l ~  cmv y w r  an4 
nine nmnths of ~ t s  possession. The witnccs s:;ttcd that . i t  t i ta t  t lmc 

the Fnre:q*~ Gw ~ r n m e n t  wns fared 1~1 th  rxtrvmcr shortagr of t ~ h n i -  
cat pcrwnncl n71d a1.w ,n 1 3 ! ~  1%9 there tvaq a rrSv tlutrtrn In Irnq As 
regards the  nature of the repairs, the uvitnr.;s stated that  i t  was partly 
altera! rrns, put?+g inter-ronnecting dcws c!c. Thc Committee de- 
sired to k n ~ w  why the Tnd~an Mission spent Rs 15.000 on repairs 
whnn Trsq Cnvrznrn~nt had spent Rs 46,009 on rmnirs  ctc. and 
also w5wl rezponsihility for alterations was th-tt of the fnreim Gnv- 
wnment m e  witness st?ted that thev :w-urrri cxpnd:ture on thc 
show room. and this uFas not included ~n thr Icasc npwmcnt  The 
represnntntive of ? h e  Ministry admitted that  the amount paid as rent 
for onp year. whm the premises were not n rcu r~ id ,  was q u a 1  to the 
amount which the Forciftn Govcrnmrnt sprnt on rwairs. Asked 
whether i t was enviwged at the time of  entering into contract that 
they would have to spend a b w t  Rs 73,or) for repair. the w i t n m  
stated that t h w  did not know the prwiac amount but they knew 
t h t  some expenditure would have to be incurred. 

2.10. The Commit- enquired why the trade centrc wms closed 
for o year without obtaining t h t  eppnnre1 of Giwmrnent. Thlls 
r i t n m ~  stated that only the display port of the exhibition rrrar c l d  



and added that the staff was occupying the rooms and the work was 
going on. The trade centre was closed for public but the traders 
were allowed to get in and work relating to trade enquiries, inviting 
traders and showing them the samples was going on. The witness 
ath i t tcd  that there had been a procedural failure in not obtaining 
Gnvrrlment sanctinn for closing the trade centre for purpnses of 
exhibtions. The witness further stated that all the four shops were 
takcn in one leasc. 

2.11. The Committce are surprked to find that no provision wrs 
made in the agrcrment that rent would he charged only after the 
shops had been repaired and were ready for occupation. They feel 
that iht: ahwncc of sur5 rondition in the agreement had rc*ultcd 
in the avoidnhle pnyrnent of rent for onc year when the p r c m j m  
were not occupied. 

2.12. I t  i s  n l w  i l v f  ~ ~ u t l r r \ t w r j  w h y  i t  wit\  not kr~own that G~viern-  
men1 would ~ R V C  in incur expenditure to thc tune of R%. 7 3 . W  in 
additkn to thc expcntliture incurred by the foreign Government. 
Thih only *bows that the shops wcrc rented without having a pwaer 
survt-y and without obtaining detailed ?imntrs, etc. The Committee 
are R I W  of thv view that a period of about 2 )ear\ taken for repair- 
and rrvlov:lIion i z  cuc t4v t .  d u r i r ~ ~  which timr thc work of the 
Cw: :re ",uffc*rcd. 

2.13 'I%(* C~nm111iltc.c tnttit that failure to obtain Government 
sanction for closing the frndc centre for purpctncs of exhibition would 
?lot r e r u t  i r ~  the  C ~ S C  of other missions. 

214. The Comrnittce feel thnt had the Vini%try of Commerce 
taken due cnrc of all thew -pects at  the time of entering into agree- 
ment, Government would not have k n  cnllrd upan to incnr heavy 
exprnditrtrc to the cxtcni of Rs. M O f W  ( r w i  pni I lor th,. p w i 4  the 
ahorr.i rernaintd under rvpairs, *trwhr:I  al?cra:ians ear.) and 
Bs. 73.0 (cpent hv Indin <;overnmcnt on repair,, atructuml nltcra- 
dons, renovatiom otc.). They t n u t  that adequate caw u-ould be 
taken in future while entcrtng into such contracts 

2.15. The Director of Exhibition:; 8s rcsprmsiblt. ior organising 
India" participation in the intcrnationel trade eshtbitionsJf3ir.c ab- 
road, holding wholly Indian exhibitions an3 also fnr the settirig u p  of 
how-roornsltrade centres i n  foreign countries. 



2.16. During 1962-63, the Ministry participated in 14 exhibitiod 
fairs in foreign countries and incurred a total expenditure of Ra 19.79 
hkhs on the purchase of exhibits in India, construction and deco- 
rations of pavilions, publicity, port dues, local staff, etc. In  addition, 
an espenditurr of Rs. 5.38 lakhs was incurred on the headquarters 
establishments and Rs. 2.29 lakhs on the deputation of officers and 
rtaff abroad. 

2.17. A local audit of the accounts of the Directorate in October- 
December, 1963 brought out the following pomts- 

(a) Avoidable loss on insurance. 
In contravention of directive issued by Government in March, 

1951 that all insurance business should be done with the Indian 
Insurance Companies Association Pool, the Directorate booked 
all such insurance business with a foreign concern whose premium 
rates were higher than those charged by the Pml While no 
consol~dated record of the premium p a d  to t h e  foreign company 
in the past was avad:ible wlth the D1rectora:e. examination of the 
accounts files In respect of 9 out of thc. 27 cdlibition: in vfhich Cov- 
ernment partic~pated durlng 196l-62 and 1962-63 showed that a total 
amount of Rs. 1.41 !nkh- hsd been c31ar-gcd hy the foreign companv 
as insurance premium whereas the charges of the Indian Insurance 
Companies' Asocia:ion Pool for the samr srrvice would have been 
d y  about PLS. 30,000. The ~ x t r a  e x p e n d ~ t u ~  thus amwnted to 
Rs. 1.11 lakhs or about 375 per cent. more 

2.18. Audit was informed in Jaruary.  1965 that the cxistcrce of 
the Pool and the Government's orders on the subject ~ c r c *  not known 
to the Exhibition I3ranch u ~ t i l  the hlinsstry of Finnnrr :.sued a fresh 
circular in March. 1961 Even then thc cxi.itlV~g arrnngc.mPnt; were 
continued and a: rangements WI th the Inwrance Pcm] wcrc- made 
effective only from Scptemb~r, 1962 

2.19. T h p  Committee desired to  know why the e x ~ s t c n r ~  of thc 
Ind~an Insurance Companies' Asvlcratiun Pool and the Govrmrncnt'a 
order.; of March. 1931, that all insurave  business should be dune with 
the Pool were not known to the Exhibitm Branch when t h ~  exhibits 
rcnt abroad went m u r d  with a foreign company. The Sevctarjr 
of the Wnistry stated that under the normal procedure copies were 
endomed to all ~?etions/&vidions conccmcd. Thtt particular order 
did not seem to have reached the Director r t f  Exhibitions. The 4 s -  
ting smnlpemmts were continued till 1962. Dirceror of Exhibb- 
tfons was unaware of the orders till 8 rernindcr circulsr WM rect.:vtd 

23. Explaining the procedure af tranrtpartatlon of go or)^ to 
iotsign countries where txhibltiana w e  held, the wltnrr statad 
that they had given agency to the Shipping Company, T h o r n s  Cbak 



& Sons. Later on when Thomas Cook & Sonr wound up, they had 
passed on the work to Mackinon & Mackerde. This Company coUec- 
ted amall quantities of goods from hundreds of parties in India and 
in  one lot these goods were being tranvorted. This Shipping Com- 
pany was responsible untll goods were delivered to Indian pavilion 
in the exhibitjon countries concerned. The insurance of goods wan 
done by the Shipping Company on their behalf. The Committee 
desired to know the name of the insurance company and whether 
that Company had any office in Delhi. The witness stated that the 
name of insurance Company was Atlas Insurance Company and i t  
had no omce in Delhi. The Committee enqulred whether this Insu- 
rance Company gave the usual percentage of cummisriion which was 
given on the insurance busmess and ~f so, whether the Ministry got 
any comml.;slon. Thc Secretary of the Mmistry stated that the ship 
ping agents were doing tnsurance business on their behalf and the 
benefit of any favourable treatment was also passed on to thT> Minis- 
try. He added that to his knowledge there was 110 extra benefit 
which the shipping companies retained for themselves. He promised 
to explore this particular aspect further Thc Committee desired 
to know why even after getting the 1961 C~rcular  that the in-rurance 
should be placed with the Indian Companies, the Ministry of Com- 
merce requested the Ministry of Finance to permit them to con'mue 
insurance busmt.ss w ~ t h  f7rr $11 msurnnrt? carnpanlcs. Tho witnesrr 
stated that the foreign insurance compnmcs had their agents at everf 
internml!;stc port and fore:gn insurance cornpaves used to p y  com- 
pensation w:thout any dispute. On the other ha.r i Indian In<uranee 
Compan~rr hxd not bccn prompt 111 rendering t h e ~ r  help The Swm- 
tary of the Ministry stated that the dcclwm had been taken now. to 
insure goods with the Intl: m Insurance Ynol 

221. The Committee are surprised to team that so& an tnrport.at 
order of the Covarnmcnt imued in March. 1951 that dl insrmnca 
business .iho,uld be done 4 t h  the Indian Insurance Co. APsbciatia 
Pool did not reach the Exhibition Mrectorrtc and they cantinwed b 
book all lasaranec basinem with the foreign concerns. Ewa other- 
wise the Governmaat departments a m  (rrpb~tad to know the policy 
of the Covarnmtnt on impartant matters Mke doing huxinms d t b  
tbe Indian Companies rother than with f ~ e i g n  camp.nics. Wbat i s  
mom d i s t m d a g  ta note in this cam i.r that in spite of the fresb 
drmlu af the Ministry of Firmnm in M a d .  1961 rcitemtimg tbk 
ordm of March, 1951, the Exhibition Mrectmirte matintad tm give 
tavwnnce brralns~s till Saptsmh, 1962 to forsllpn colaplafas tnstsd 
m i  Endha bumaam C o m m  Pod, wad tb& d t e d  hxr an extra 
rntpaadttars of & 1.11 l.Lha by wag of farrunrnce praaiem hr raqrsd 
( I I 9 o a t a f 2 7 I b r h f b b t k r a r t n ~ ~ b G a n a f i a m e n t p u t l ~ ~ ~ ~  
l u l - m u d l ~  Tlw,ClrmradttwdendBmI.sy-- 



for the Exhibition Directorate continuing insurance business with the 
foreign companies dter Marc&, 1961. 

2.22. What is more disappointing in this case is that even after 
Much. 1961, the Ministry of Commerce approached the Ministry of 
Finance to permit them to continue business with the foreign 
insurance companies on the plea that the foreign insurance companiw 
settled the claim promptly. This plea was not borne out by facb 
inasmuch as claim amounting to Rs. 1.33 l a b s  remained unsettled 
in respect of exhibits sent for exhibition held during the period 1957 
to 1962 as mentioned in sub-para (ii) below. Moreover, the asaump 
tion that the Indian Insurance Companies would not be prompt in 
settling claims was only an inference not based on previous experi- 
@Nee, since the Exhibition Directorate waq dealing only with the 
foreign companies till September, 1962. The Commit tee, therefore, 
sl~ggtst that the whole case should be examined afresh with n view 
to fixing responsibility for the following lapses: 

(i) Why was h e  circular letter of Ministry of Finance issued 
in March. 1951 not received in Exhibition Directorate? 

(ii) In spite of the fact that the fore ip  companies dellyed the 
settlement of claims, why did the Ministry of Commerce 
not act promptly on receipt of fresh circular of Ministry 
of Finance in March. 1961 

(iii) The circumstances under which i t  was ronsidtrid 
advisable to give preference to the foreign companies over 
lndian companies. 

223. Tbe Committee feel that had Exhibition Diredorate acted 
immediately on receipt of circular in March, 1961 from the  Minktry 
of Finance, tbe extra expenditure of ZLi. 1.11 inkhs by wag of irru- 
rana premium eodd bave been avoided. 

( b )  DelayinSetf~anentofInsuraru.eClaims. . . .  . .  

2.24. The exh~blts  both of Government and of private partics sent 
for drsplay st international trade exhibitions, f a ~ r s  were surveyed 
o n e  on arrival a? places where such fairs/exhibit~ons were hrtld and 
again at  the Inchan ports where they landed on return. Besides, 
Government goods were alw, surveyed at New Delhi an return PI 
the jillBurance covm was obtained for them also for transit from 
the port of landing In India to New Dclhi. 

225, While reviewing wme of the stock registers of exhibik, 
it was noticed by Audit that r luge number of exhibits had either 
bQcn in damaged conditwm or been not received d all, There wer, 
h . o r v e v c r r , n o ~ t u t h e ~ d ~ ~ r h t b ~  



company in respect of these exhibits. No consolidated claim register 
was being maintamed to watch the proceedmg of cases effectively. 
A scrutiny of about 20 files produced to A u d t  indicated that cZaima 
lodged in 21 cases in respect of goods sent for exhib~tions held during 
1957 to 1962 were not followed up with the result that claims amount 
ing to Rs. 1.33 lakhs had remained unsettled. The Ministry had in- 
formed Au&t in January, 1965 that these cases were being pursued 
with the insurance company concerned. 

2.26. The representative of the Ministry stated in evidence that 
in many cases of insurance claims the cost of repair was only paid 
to the parties prefering claims for damaged goods. The cost of repair- 
was to be estimated by the manufacturer himself and then he wauld 
have to establish the case. Then only compensation could be reali- 
sed. 

2.27. The Committee desired to be furn~shed with a note* stating 
the amount cltrlmcd and the percentage of claims that remained un- 
settled. The mformation has k e n  received and is at Appendix IV. 

2.28. The Committee enquircd why no consohdated claims register 
was being malntalned to watch the processing of the cases effecbi- 
vely. The representative of the Ministry stated that shlpping corn- 
panies settle claims with the partles direct. Cases came to C;ovt.rn- 
mmt whenever thrre were camplarr~ts f ~ u m  the p x t m  w"her In 
rrgwd to ciclay In se!iIenwn! of c l ams  or any d~sputc In trw evcnt 
c,f a dispute, as a third party, cases used to come t r ~  Cot.e:n.nent and 
they uscd to cer:~fy the loss 

2.29. Tht  Committee, however, are of the opinion tbat the main- 
tenance of a eon-polidated claims register would facilitate the Direc- 
torate of Exhihitian% in ladring into complaints promptly and settl- 
ing the c1nim.i expeditiously. Tbc need for the mnintcnancc of such 
a Register is supported d l  the mom by the fact t h ~ t  claims, as stated 
in a written note furnished by the Ministry, amounting to Rs. 96581 
i.e. 43.3y0 of the total claims in respect of goods belonging to the 
Directorate of Exhibitions sent for exhibition? held during 195758 
to 196263 have yet remained unsettled. 

2.30. The Committee also -t that the matter sboold be taken 
up witb the Cornpanics for speedy settlement of tbe ootstandiw 
r l a b a .  The Committee also consider It desirable to bave a periodled 
review d old oatstanding cams, that claims do not p 6.I 
.rcrmruhW. - - _-1- ---__ * _  _ _- "--I-------- 

.Nor octted by Audit. 



2.31. The Coffee Board is a statutory Body established under the 
Cob Act, 1943. Sec. 30 of the Coffee Act envisages the maintenance 
ef two separate Funds by the Board: 

(i) The General Fund which is credited with the amounts of 
grants paid by the Union Government under Section 13 
(1) of the Coffee Act out of the proceeds of Excise and 
Customs Duties levied on Coffee. 

Loans given by the Government of India to the Coffee Board for  
implementing the Plan for increasing Coffee Production 
are also credited to this Fund. 

Expenditure on Administration, Propagsnda. Developmcmt and 
Research Departments of the Coffee Board is debited to 
this Fund. 

( i i )  The Pool F t m d ,  the accounts of which are closed on the 
basis of a Coffee season, incorporates the tran,,trtions re- 

lating to the pooling of coffee producrd by the growers 
and its centralised marketing. 

The accounts under review relate to the transactions of the Gene- 
ral Fund far the year 1963-64 and those of the Pool Fund for the 
crop season 1960-61. 

232. Wmkmg Re.ml ts.-The Receipts and Payments under bnad 
categories are indicated below: 

I. GQ'WUL FUND (In lakhs of Rupees) 

I .  Grants fmm Gtwr . cvf '  India . 3 1 . 2 9  38.34 15'95 
2. Lmns fmm Govt . of India 10.48 4 - 2 1  8.m 



Payments 
I .  Administrative charges . 12.20 1 1  -44 19 ' 57 
2. Bxpe~Jiture of Propaganda Dqn.  for 

incre~sing the sale and consumption 
of Coffce including Purchase of Coffee 
and Chicory . . 119.87 157.67 152-35 

3. Expcditure by the Research Dc- 
partment . 16-10 19. 18 22.47 

4. Loans to Growers . 9-24 8.94 1 1 . ~ 9  

-- - - -- - - - - -- - -------- - .  __ _ _ 
N0-m: - rtlc Ssrn %,f I<%. 1'). 57 1dh~ u : l k  "hclmtniutra~ive Charges*' 

General FdnJ incluJm a l  ourlay of Rs. 1 1  4 9  lakhs of the Cc>nstmc- 
tro,l of r\cirnmiar&tivc Building for the Board's Ofica as w a i n s  
w t l  tv .,f K-,. 4 - 2 s  Iakh.~ during 196263. 



233. The Committee enquired how the sale proceeds were shown 
b y  the Coffee Board under two different heads--one under the general 
fund and the other under the pool fund. The Chairman of the Coffee 
Board stated that so far as the Act was concerned, all the coffee that 
was grown in India was pooled to the Coffee Board. Every year an 
estimate was made about the probable availability of coffee for sale. 
Out of that 25 per cent was taken out and allotted for sale through 
propaganda and cooperative departments of which 10 per cent was 
made available for sale through the propaganda department. There- 
fore, the figure that was furnished under general fund related to the 
coffee sold by the Coffee Board through its propaganda department 
and depots. It  included raw coffee, powder coffee and liquid coffee. 

2.34. At the instance of the Committee the Ministry of Commerce 
have furnished a note explaining why Pool Fund accounts are so 
much in arrears and what steps are being taken to bring them for- 
ward (Appendix V). In the note, it is mentioned that according to 
the existing system the accounts of the Pool Fund are  compiled in 
respect of each crop season, normally a new account of each season 
is opened on the 1st July of each year and the final accounts of a 
particular season wlll be available only at the expiry of three years 
after the date on which the accounts are opened. 

235. The Committee desire that the Ministry of Cammerce in 
tonsultation with tbe Comptroller and Auditor General should 
review the present method of accounting with a view to reduce 
the time-lag of three years in presenting the accounts of the Pool 
Fund. 

2.36. Workshop Lathe.-A workshop lathe bought rn 1960 at 8 
cost of Rs 6,337 for the fabrication of small parts for the various 
equipment used in the Central Coffee Research Institute, Balehonnur 
was remaining idle due to the delay in the  compl(*tion of the work- 
shop building by the State Pubhc Works Department to whom the 
work was entrusted in 1956-57 for completion by March, 1961. 

237. The Committee desired to know the reasons for the delay 
in the completion of the workshop buiiding by the State P.W.D. 
The witness stated that the place of construction was an inaccessible 
one--a plantation area where it was very difacult to get contractors 
to work. The Coffee Board entrusted the work to State P.W.D. 
Efforts were made to persuade them to construct the building .~r soon 
as possible. It was not possfble for them to do it. Later the Coffee 
&#ni had been taking up conartrudion through pflvate contzrcton. 



2-38. The Committea feel that tJm a b d  delay in the utilisa- 
idon of lathe indicates that there has beQlr inadequate pbning when 
4he machinery were purchased. They hope thpt proper thought 
would be given to all aspects bafore purchdng costly mrrehineq 
and equipment in future so as to avoid the possibility of their 
remaining unutilised for long periods. 
Para 5: 

2.39. Scheme V in the Coffee Development Plan provided for the 
grant of financial assistance to individual growers and co-operative 
pulping units for the setting up of pulping units and for the supply 
of equipment and machinery on hire purchase basis. During the 
years 1960-ti1 to 1983-64, the Research Department of the Board, 
through which the scheme was administered, incurred an expendi- 
ture of Rs. 8,64,925, for issue of pulpers, sprayers etc. on hire pur- 
chase basis. ' f ie loan registers however were not properly main- 
tained and it was not possible in local audit to verify whether instal- 
mcnts had been regularly recovered in all cases. The Board had 
stated (November, 1964) that action had Seen taken to bring the 
loan records upto date and that steps were being taken to recover 
the dues from the loanees by issuing legal notices or filing suits as 
might be necessary. 

2.40. The witness stated in evidence that the three years accounts 
(1960-61 to 1962-63) had been rcconcilr~d and all the other items 

were b a n g  souqht to  bc reconc~led. Trip reconcil~atirm for 1963-64 
was bcmg done. At the iristance of the Cornml::c.c. the hl:nisbry of 
Comnlcrce have fflrnishcd a ycar-wise ar;al?sls of overdue instal- 
ments of loans and the action taken to rrcovctr them. ( S r e  =?PPCII- 
d ~ x  VI) 

2.41. The Cummittee regret to note that the loan records were 
not being proprly maintained. They desire that the loan registers 
should be posted up-to-date and reconciled property so that the 
recoveries arb made from the loanem in time. 

AUDIT R e w n ~  ON THE ACCOUZ~~S OF n i ~  RURHFR BOARD ?'OR rn Y F i R  

1 !l63-84 
General Fund: 

2.42. The main source of income of the Board is the amount made 
over to it by the Government of India under Section 12(7) of the 
Act, from out of the net proceeds of the excise duty levied on rubber 
produced in India. The Board is a h  levying fem for the issue of 
licences under the  Act. Such proceeds are credited to the General 
Fund ol the Board. 

2.43. During the yaar 1985-gl, the Bodard received a sum of 
~~Wlrlduugt.ntairoPnthrsConsnunsntoiIndi.ul~derSactiaa 



I q 7 )  of the Act, as against the total cess COU~CUOIIS credited to the 
Consolidated F'und d India during the period amounting to a. 51.99 
hkb.  

244. Financial Reaul~s.-A summary of receipts and payments 
under the main heads during lSkl-64 is given below: 

(In lakhs of Rupeer) 
- - - .- -- -- - - - - -- 

Receipts Payrnr:p 

Opening Balance with the Collections of excise duty 
Board . 5 - I 8 (Cess) credited to Con- 

solidated Fund of 
Collection of Excise duty India . 31 -ZS 

(Cess) received by the 
Board for credit to the Administration . 6-06 
Conwlid8rd Fund of ' 
India . 30.80. Research . 2 -47  

D~elopment  :- 
Pay & A 1 lcnvancn; 2.63 
Other charges, 

cont ingenc ics 
atc . 
((3 Re-planting 

Subsidy 53-68 
(it] Distrihutio n 

of Planting 
.Materials I -30 

( iii) Nursery 
expenses . 2-48 

( iv)  Otha items I .&g 

Grant from Central Go- E x p d i t u n  kept under 
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2.45. The Committee pointed out that the percentage of cart d 
.administration to total expenditure had increased t o  5.91 per cent in 
1963-64 as against 4.03 per cent in 1962-63, and desired to know tbc 
reasons for this increase in the expenditure on administration dur- 
ing 1863-64. The Chairman, Rubber Board, stated that it was due to 
the increased activities on the research and extension side and on 
the re-planting scheme. The Committee would like the Ministry ta 
analyse in detail the increase in the cost of Administration to sea 
whether the increase has been commensurate with the result. 
achieved. 

Arrears 1n .4ssess:rreui artd Collccttm of Exc:se Duty-par, 3 

2.46. The Work relating to the assessment and collection of the 
c& (cxcl,e duty ,  under the Act has becn entrusted to the hard 
under Section 12 of the Rubber Act. The mcidence of duty was o r  
producc . s upto 3: -:j-lQfil and on the manufacturer; thereafter. 

2.47. Tile as,csment of duty on producers for the period upto 
31.3.1961 was st111 In arrears In 1.47.365 cases involvmg an estimated 
amount 0 1  I i ,  51.28 lakhs. Out of an amount of % 142.27 laWu 
(mcluding balance of Rs. 0.40 lakh prior to 1.1.1955) assessed till 
31-3-1961 was still in arrears In 1,47,365 eases involving an estmated 
out In the A u d ~ t  Report for 196263 the Board was not havlng an 
>car-w!se analysis of the arrears pendlng realisatlon. The Board 
~r~formctl Aud~ t  in September, 1964, that a vigorms drive t ( ,  speed 
up thc. assessments and collecrians of cess frarn producers was being 
hunched through appointment of special staff. 

2.48 As o r i  31-5-64, the assessment ctf duty on manufacturers In- 
n.,Jucc , from 1.4.61 was pendrng in 1314 cases fur the period ended 
31 ?-I964 In respect of assessments completed a sum of fb. 77. d l  
takhs was pe:iding c o l l ~ ~ t i o n  (31.5.64). The Board had stated in 
Scptcmbrr, 1964 that efftxlive steps could be takrn only after certain 
wr:t prtit.ons filed by the mnnufacturers in the High Courts were 
d ~ s p ~ ~ d  of. and that in the meantime. e v e v  possible step wils being 
t;,kcn in this regard. 

I' VJ T:w Committee desircd tn know the steps taken by the 
Rubber f f l )  ild to clear pending assessment and in effecting the m o -  
vcrim cxpeditiau~ly. The witness stated that t h ~  arrrars related 
rnostl) t o  produccri who had below 5 acres of land. The Rubber 
h a r d  ?. td appoint )d a spccial afacer In September, 1964. for dedlng 
with these cam- Msmwhile there were a number ~f ~~~~~~~~~ts 
fn!m the Diartdct Courts and the High Courts with the result that 
the produrn which they had been fol lWng earlier had to be hu- 
?her elaborated. A3 a ~ ~ u e - n c t  of that, r work-study had bsen 



done and it was found that one officer could deal with 15,000 cases 
a year. To speed up the collection two more special ofiiccrs had been 
appointed from 1st April, 1965. The witness added that the collec- 
t ons  which they were effecting a s  against the assessments made 
wLre hardly commensurate with the establishment charges incurred 
by them. Therefore, they were hesitant in appointing more staff. 
They had taken up the matter with the Goven:ment and it was under 
consideration of Government. The Committee would like to be in- 
h m d  af the final decision taken in the matter by Government. 

2.50. The Committee desired to know the details regarding the 
subsidy of Rs. 1,000 being given for replanting and about the loan 
being given to small plmters. Tile witness stated that the subsidy 
was given for re-planting. !f !tit* old  r,:!d un-economic trthes iv re 
cut down and planted wirh high-y;cltfing varietic?~ of rubbc.:-. thc 
yield would be considerably more. The rubber grower, whether he 
was a large grower, or a small grower. was entitled to tha! subsidy. 
This was operated from the  General Fl lnd of t h r  Board. T h e  loqns 
given by the Board were from out of the proceeds 0: !he Po ) I  Fund .  
U n d ~ r  thc cxi.itil;g sc:ierne L. 731) - ,>:%I. nrrc was the intcresl-free 
loan for II?:~.  ppiau;,ng m d  Rs. 475/- for maintenat~crt of t h e  existing 
areas upto 2 limit of i S  acres. 

2.51. The Cornmitree drs;rcd to know t ! l l L  i i9kulr> in tu1ieclii;r: 
the arryxs frgm the manufacturers. The u-ltmX-s stated that there 
wern some d~ificult~es In colier:~ng the :Irrt3:ir On? was thnt thcbr 
was delay In suhmiss~on of returns K $is. ii,t:Y hati t t vn  able I * 
control or rninlm~se the delay mn the submn.;c:on of returns Thr 
oth~r d~ficulty was thnt though thc return i?*fii .:!r&sndy t > + ~  n rccc~vcd 
from the party and assessment had been made, thr colfccticm had 
beem stayed under the orders of the High Courts The issues raiwd 
by the various parties varied from one party to another A number 
of amendments to the Act/Rules had been suqgfsted bv the Bnarrf 
to Government for getting over thew d~fticuliies These will not 
atrect the writ petitions nlrca 1~ filed Thn Commrt*c.e dcslrcd thnt 
r list of the parties who had n c d  writ pe:itlms so far as manufnc- 
turers were concerned m ~ g h t  be furnished Frnm the rht hrmi~hd 
by the Ministry of Commerce. the Committee note that 104 pinrtica 
hove filed Writ Petitions s~ far  as mnnufacturcr.; -rP concerned, in 
&e Kerala High Court. Punjab High Court, Bombav High Cnurt an8 
Madmu High Court. 



ge~t t h t  while m&bg unegmaent m d  edlectiPg collection, the 
BkrWst Raard s h d d  keep in view the establishment charges to be 
i m  by them. If necmuary, the Government migbt even con- 
sider desirability of waiving petty claims in case the cost of eollcc- 
tions is likely to exceed the amounts to be realised. They would 
also like to invite attention to para 18 of a e i r  25th Report (Third 
Lok Snbhuj in this connectio,~ wherein the n d  of streamlining 
machinery for elfecting odlsesslnent was stressed. 

2.53 A separate fund called the Pool Fund was also rnaintaind 
by the Ronrd for the rehabil~tatmn of small growers. TI) t h ~ s  fund 
wai  crc i i t d  the sums real~scd by sale of rubber imported or pur- 
chasc+d by the Board and any other sum which might w:th ! h ~  pr* 
v i ~ u s  approvnl of the Central Government be transferred fmrn the  
General F u ~ d .  As In the previous years the Board d ~ d  not effect any 
purcixw or wlc of r u t h ~ r  during 1963-64 

2.54 'i'he dlffcrt~nce berwcw the landed price of rubber  and the  
controlled price of indigenous raw rubbcr continued to be co:lec!~d 
by the Board in accordance with the conditions stjpu!ate,i in  the 
Import 1,:cenrc.i 1 sued by thc Ch cf Controller r l f  Imports an?. Ex- 
ports. A sum of Rs. 105 84 I;tkh\ v:ns crcdtttld to 'hc F m d  up to 
31 3 I%# on ncrourlt of such difference in price 

3 55 Thc espcnd~turc  1ncur;rd from the fund fLtr thc reha!x!:- 
tation of thc small growers during 19&3-64 amounted to Rs 2 18 !akhs 
as asamst an  estimated provision of Rr, R 16 Iakhs mldc  rn ' 5 1 ~ .  re- 
vised buegct estimates. Thc receipts credi:cd tcl the Ftrnrt durmc the 
year nm ti~ntcd '0 R;  6 69 lskhs Yu~r-\t.:.i,. : i ~  411, o f  f q w m t ! : u r ~  
incurrr.1 from the fund and the ou ' s t and~nq  ba!,;ncw under !+c  f ~ n d  
nt thv end 1 f each p a r  are indicated below. 

Yew 



556. Out of the closing balance, a sum of Ra 95 lakha statade In- 
rested in fixed and call deposits a t  interest rates ranging betaram 

and a%; Rs. 45 la& in State Bank of India and its sub- 
sicbanes and Rs. 50 lakhs In a scheduled bank. The Board stated 
in September, 1964 that the receipts in the fund would be consider- 
ably reduced from 1963-64 onwards on account of the revision in the 
Indian Controlled price and the enhancement of the import duty 
an rubber, and that consequently, there would be no more accumula- 
tion of balances in the fund. Several new schemes for financd 
assmanee to small growers were also stated to be under considera- 
&n. 

257. Furnishing details of the expenditure from the pool fund. 
the mtness stated that in 1964-65 they spent about Rs. 9 I6 iakhs out 
of the pool fund while in 1963-64 only Rs. 2.18 lakhs were spent. The 
witness added that this year they had submitted some schemes tn Cov- 
ernment and after getting sanctions from Ckwerment thev would h. 
spending about Rs. 15 lakhs. 

2.58. The Committee feel unhappy that only a small sum d 
Rs. 218 inkhs was spent out of the Pool Fund durhg 1963-64. Sin- 
tbe Pool Fund is applied only for the rehabilitation of small grarr~ers, 
the heavy hdanre of Rs. 97.74 lakht in the Fund as on 3151 Much, 
1965 would indicate that sulficient attention to tbh work bas not 
b a n  given. The Committee would like to watch the progmsa of 
this work througb future Audit Reports. 

259. The Committee enquired why the Rubber Board was licep 
ing huge amounts of the Fund in the private Bank in call deposits. 
T ~ P  witness stated that it was an earlier arrangement and they werr 
teep;ng more than Rs. 50 Lakhs with the Central Bank of India 
and about Rs. 30 la& with the State Bank of India The Comn.itttr 
enquired why even after 1961 when a directive was is3ue.i from 
Government that as far ;- pms~bir such arnwnts shou! ? P J ' ; , O T  be 
credited to the Treasury cr kept v:ith thrb S ate Bank trf  Indw the 
amount was nat withdraw1 from the Cen'ral Bank. Thc \i8itncrs 

dated that as withdrawal of the huge sum would involve the bank 
fnto some conseauenres. the private bank had requested for exten- 
sion of time to keep account with them and they had been giving 
extension o f  three months at a time. 

The witness added that the Anal question whether it should be 
e d i t e d  $0 the treasury or deposited in the State Bank was till under 
examhation and they would be taking a deciaian ~ m p  

2.60. The Committee enquired whether In accordance wfth tb. 
m d a  of the Rubber Board, any funds not required fvr curmat -0 

pnr t tvn  should not be placed in dctpoldt rrrrount with the Central 



Government only. The witness stated the rule had been amend- 
d and according to it any funds not required for current erependi- 
hue might be placed In deposit account with the Central Govern- 
ment or invested in short term deposits with such banks as may be 
approved by the Central Government for the purpose. 

a6l. At the instance of the Committee, the Ministry of Com- 
merce have furnished a note* (Appendix VII) giving certain details of 
the money kept with the State Bank of India and the Central Bank 
of India. From the note, the Committee find that the Central Bank 
of India, 'Kottayam, paid 5 per cent interest on the deposit for 91 
days while the State Bank of Travancore, Kottayam, paid 5: 1/8 per 
cent interest, 

2.62. The Committee regret to obwrve that in spite of the directive 
isstid by the Ministq of Fiie in their memorandum dated t b  
11th March, 1W regarding banldng urangemcnt for local authoritk, 
rtatutory boards to keep money with the State Bank/Governmeot 
trorsury and the fact t b t  the Ctnbrl of In& was paying ksa 
inbnnt 08 tbc dspasib than tbe S b k  B a d  of Trarlacere, Kettayna 
thr, R u b k  Boud ~mtmued to ketp t h  )md. in the Ceatd Bank 
d b d i r  Tbe CumamitLee do not bad m y  distinction between forah 
mllerted by the Rubber Board by way of mss or by way d p.ab 
from Government or any other source. Tbe amount ahauld hawe 
been dapoaited in the State Bank on any of its subsidiary Banks a 
m the treasury. Tbe Committee racommaad that this may be dome 
f arthnith. 1 

- - ̂  .--- - ---- - -. . - - --- 
*Not vetted by AudK 

m (MI LS--9. 
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MINISTRY OF COMMUNITY DEVELOPMENT AND 

COOPERATION 

Audit Report (Civil), 1966 
Nationcrl Cooperative Development Corporation-paras 88 and 88 (a), 

Pages 113-14 
The National Cooperative Development corporation was set up on 

the 14th March, 1963, under an Act of Parliament. It replaced the 
National Cooperative Development and Warehousing Board which 
had been established on 1st September. 1956 under an Act of Parlin- 
ment, but the new Corporation has been divested of the functions 
relating to warehousing. The functions of the Corporation are to 
plan and promote programmes for the production, processing, 
marketing, storage, export and import of agricultural produce and 
notified commodities through cooperative societies. 

3.2. (a) On 14th March, 1963, the (hrporation had an opening 
balance of Rs 6.59 crores, while balance at the close of 1963-64 was 
Etr. 8.62 crores. The particulars given below indicate that accumu- 
lation was mainly the result of release of annual pan t s  bv Gov- 
ernment in excess of requirements - sYLm 

(In crom of r u m )  
---- - - - - -- - - - - -- - -- 

Rca~pts  I!xpend~rurc 

Amqtmt Re-% Interm Totd h i  Admm- Repal- Tad 
rrccrv- &pa on m- subm- srraive men2 of 
ad onacce vauntat d m  cxpen- buu 

from unr of utd gwcn dtturt and 
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Out (d the clordng b a h c e  of Rs. 8.32 c~ores as on 31st March 
1964, a sum of Re. 8.18 crores had been invested in short term de- 
posh in the State Bank of India and Ra 0.44 mare fn the deben- 
tures of Central Land Mortgage Banlrs. 

3.3. The Ministry Mormed Audit in November, 1964 that the 
question of regulating the future release uf funds, takfng into account 
the unspent balance available with the Corporatlcp, was under con- 
sideration of the Government. 

3.4. The Committee enquired whether the large accumulation of 
funds, as shown in the statement did not indicate want of actlvity 
an the part of the Department in not being able to utilise the 
money for proper, useful and fruitful purposes envisaged by the Cor- 
poration. The representative of the Ministry of Community Deve- 
lopment and Cooperation stated that the releases of grantsfloans by 
Centre in favour of Carporation between 1W6 and 1961-62 were m o n  
than offset by the loans and subsidies given by the Corporation to 
State Governments. The gap in the years 198263 and 1963-64 was 
due to the consumer stores programme. This programme was star- 
ted in the wake of the emergency and a special pattern of ass& 
tgnce was laid down for it. The moneys were released for thls pro- 
gramme only on the basis of certain preconditions bdng fulfZlled by 
the consumer stores. For instance, the sham capital of RE. 1 1akh 
was to be released on the bests of a subscribed capital of Rs. 1 lakh 
on the part of the store and paid up capital of Rs. 20,000. It was 
only after Rs. 20,000 was paid up that the assistance for share capiw 
was released. As the programme was new, quite a large number af 
stores as many as 61, were only organised towards the end of 1963- 
64. As a result of Late organisation of stores, the amount could not 
be u W .  That was the main reason for the gap. 

3.5. The Committee desired to know whether instead of the Cen- 
tral Government : \leasing grants in a lumpsum, the release of these 
grants should not be correlated to companding releases by the 
Corporation to State Governments. The witness stated that by and 
large, that would be the position. He added that the releases were 
made by the Carpomtion every quarter and during the last quarter 
on the basis of the actual expenditure during the preceding 9 months 
and the anticipated expenditure during that quarter. The MiniEtr~ 
had taken a number of other steps to ensure that the releases to the 
-=tion were in fact based on realistic estimates; the Cospon- 
tion had also laid down a procedure for the release of assistance to 
Itodowru. Under the revised procedure agreed to by the Corpora- 
tion, tha mksm woUl.4 by and luge, be related to the p r o m  & -w 1 



3.6. The Committee enquired whether at the time of re- 
funds in favour of the Corporatim it was ensured that the Corpan- 
tion made comaponding commitments to the States for release or 
utilisation of the funds or whether there was a time lag. The wit- 
ness stated that moneys had to be released in relation to the needs 
bf the programme an the ground and they were in terms of quar- 
terly releases based on progress of works. 

3.7. The Committee enquired whether steps were taken to ensure 
that funds would not accumulate at the level of the Corporation and 
would go to State Governments immediately. The Secretary. 
National Cooperative Development Corporation stated that out of 
the sum of Rs. 8.62 crores, the accumulation was largely due to cer- 
tain sources which were contemplated by the Act under which the 
Corporation was created. In the case of the National Cooperative 
Development and Warehousing Board, which was in existence prior 
to the setting up of :he Corporation, the provision was that all assls- 
tanre from the Central Government to the Board was bv way of grant 
even though a part of the grant was used by that Board for givltig 
interest bearing loans to the States. The Act under which that 
Board was set up envisaged that the repayment would be credited ta 
a Cooperative Development Fund of that Board. Consequently out 
ef Rs. 8.62 mores, which was the closing balance, nearly Rs. 7 c r o m  
were accounted for by this source, namely repayment of loans with 
interest by State Governments. He added that in all t h e  year8 
taken together, the total amount released by the Central Govern- 
ment to the Corporation did not exceed the amount released by the 
latter to the States by more than Rs. 1.60 csores which was actoun- 
ted for by the Urban Consumer Schemes. 

3.8. OR being asked whether at the time of release of fresh grantr 
a bans, the Central Government looked into the financial position 
of or the amount available with the Corporation for the same pur- 
paw, the representative of the Ministry replied in the a fbna t lw .  
The Committee pointed out that there was a proviso in the Act t b t  
the Central Cowmm,ent might increase or decrease the amount of 
pon-recurring grant or the annual recurrmg p a n t  in any year having 
regard to the actual requirements of the Board. The witness stated 
Olst during 1964-63, due to tight budgeting position and having re- 
gard to the fact that the Carpration had a certain corpus af flJldr, 
a certain reduction was ma& from the overall Plan scheme f l o w  
through the Corporation, in the expectation that the Corpomti~ 
would be able to finance these schemer from aut of its corpus. 



Crrtsl.1 Gcmmmmt sn amawlt of only Re. 5.79 cmrca whils the 
outgo froan terourcm of the Corporation to the States had bet91 
EI+ 10.80 crases; the balance a t  the end of March, 1965 stood only at 
Ra. 4.70 crores. Similarly, in the current financial year there would 
be mu& largcn outflow thnn the amount to be received from the 
Central Government and the balance would be reduced still further. 
The representative of the Ministry added tbat it was expected that 
by 1MS-66 the corpus of the Corporation would be W1y utillsed, 
The Committee pointed out that the Corporation had surplus funds 
which were lying idle and it was earning interest on thow funds. 
The witness admitted that in previous years the Corporation did 
not formulate adequate prograrnmP for the purpose of utllising all 
those funds and the result was that there was large accumula!inn. 

3.10. The Committee enquired as to the tenns on which (a) the 
Central Government gave loans to the Corpoaation, (b) the Corpora- 
tion gave loans to State Governments and (c) the state Governments 
gave loans to the Cooperative Societies. 

3.11. The Secretary. National Cooperative Development Corpora- 
tion stated that the Central Government had been giving loans a t  
5 per cent rate of in te rm repayable in a period of 15 yeam As 
between the Corporation and the State Government, the Corpwa- 
tlon did not add any margin of its own and it msintained either the 
same terms or gave somewhat more liberal terms i-e., for the f h t  2 
years no interest was charged and for the &.st five years, the Cor- 
poration did not collect any repayment from the State Governments. 

3.12. Aaked whether the Cooperative Societies ultimately got the 
loans at 5 per cent, the witness replied in the afannative and added 
that some Stat- further liberalised the terms of the loans. The 
Central Government would, however, ensure that uncler no dr- 
cumstances the State Governments offered less liberal terms than 
what the Ccntrc gave them. 

3.13. The Committee enquired as to the time lag between du- 
bursement of funds aft= the Corporation had given them to the 
State Governments and the S t a b  Governments gave them to the 
Cooperative Societies The witncss stated that the time lag varied 
awrding to the procedure adopted by various States, but u s u d ~  
i t  was no  more than 6-9 months Thv Stittc Gavcrnrncnt.: did not 
&low the Societies to get the funds physirally, but put them into 
the account of the Society in a Cooperative bank. Variaus Sock.- 
ties drew money according to the progrew made. Thcrt.forc, tech- 
nlcally, they p m e d  on the money to the accounts of the societies 
-iddrlp~P-blal 



3.14. Explaining further, the r ~ m s e n t a t d ~ ~  of the Mjnian 
stat& that the basic purpose of setting up the Corporation was to 
ensure that it would have adequate funds at its dispo4 f a  tht 
pwpose of ffnancing various programma It was not merely au- 
tomatically releasing the funds in terms of these progl%xnmes, but 
endevouring to Build up a corpus of their own so that wentuw 
a large part of the Cooperative development pgramme would k 
taken over by the Corporation. 

3.15s The Committee enquired as to the idea behind the Cor- 
poration advancing loans to the States without charging interest for 
2 years. The Secretary, National Cooperative Development Cor- 
poration stated that the Corporation gave only long-term loans to 
State Governments to enable them to raise share capital. In many 
cases, when a new organisation was set up, no dividend might be 
earned for the first few years. Hence as a soat of incentive or 
inducement it was provided that for the first two years when they 
might not earn any dividend, interest might not be charged. so that 
they should not d e r  financially. 

3.16 In reply to a qaestion as to why help should be given by 
way of interest free loam when grants were there, the wttner 
stated that the reasan why the Corporation was set up was that it 
would have its own funds from which it could supplement the 
various patterm of adstance which the Central Government laid 
down and even in routing funds it would adopt certain flexible 
procedures for the purpose of promoting cooperative development. 

The Secretary, National Cooperative Development CoporatJon 
stated that the particular decision to gtant a waiver in the matter 
of interest was dellbetately tagtm for a limited paiod-upto 1st 
April, 19811 to gat th6 paagnmme ping and also to induce the Stsm 
to buy shares even if the States were not assured of getting the 
dividend right from the beginning. 

3.17. The Canmi* enquired why the Gowmment had not dccc 
lared the loan to the CMpomtion b e  of inkkst for 2 yoara Th 
Senetary, National Caaperative Development Corporation rtatrsd 
that the tooL tb view that it would not bc quite proper 
iw various reawns to give an intr?rerthre loan to tbe Carparuttom 
but it wozttd be the MKmal fnterest..beortng loan and tbey would urr- 
dahte to reimburse to the Corponrtion whatever intenst It pdd 
to thrc Central Owanmmt. Tn other wordm, r o m ~  fndfrsct way d 
mvertfng tbe Cocm iato la intclwtfm icmn w d w .  



8.18. Ths Camittee enquired whethes the Carparotlop g a ~ ,  
loane on 8 c h ~ ~ ~ b w i s e  bads or on lumpsum basis. The secretsry, 
National Cooperative Development Corporation state that it was en- 
tirely schemewiae. He added that the rwised procedure now laid 
down was that for wery scheme the Corporation would be releasing 
the money on the basis of the progress of that scheme. Explaining 
further, he stated that for the construction of godawns the Govern- 
ment %rst gave 25 per cent when the society was selected and then 
another 50 per cent when the  site was obtained and then the final 
release was made on the bass of the construction reaching plinth 
level. The Government might revise it in the light of the dif3cul- 
ties, if any, experienced by the States. 

3.19. In reply to a question the witness stated that the total 
amount of the grant given by the Central Gawrnment so f a r  to 
the Board formerly and to the Corporation now, was apprimately 
Ra. 20.6 mores; the total grant given by the Board and the Corpom- 
tion to the State Governments was approximately Rs 11 mores. The 
total amount of the loans received fiam the Central Government by 
National Cooperative Development Corporation was Rs. 10 20 e r m  
upto the end of 196844 and the total loans given by the Corpora- 
tian to the State Governments was about Rs. 18 crores. The Cor- 
prration had rapatd 8 rum of k 8 lakha out of the loans given by 
the Central Government. The State Governments had made a re+ 
i v m e n t  of Ilr. 2 95 cram to the Carporatlon against the loans 
wWknmd to them by the Corporation. 

3.20. The Committee desired to be furnished with statements 
showing (a) the total amount of loans received by the National 
Coopemt ive Development Corporation from the Central Govenunent. 
the interest earned on the amount disbursed to t h e  State Govern- 
ments, how the amounts were disbursed to the State GowlnmWtS 
and how income-tax amounting to Rs. 1.16 mares was assessed and 
paid to the Cenral Government and (b) the details of grants received 
by National Cooperative Development Corporation from the Central 
Government- (Note furnished by the Mini* is at Appendix VTII.) . 

3.21. Tbe Caamittae are unbappy to note the large Hcumul.tion 
d fuads with the Natioarl C%wpcr~tive Developmaat Corporation. 
Tbs c b h g  bahnca on 31d M u r b ,  1964 was RK 862 crolces. Tbey 
fd that tf rtcrpr were h h m  to cotpdhta the mlaura af gnats by the 
Chbd Goverament witb rdause of tunda by tho Corporntiom to the 
St.rb COV~1~113atlts. fbwe would have been no occraion for .~d- 
tba d lvlfb b.l.Ptes witb the Corporrthra. Tbe Coaaittse rqrrt 
tlut tblb wm a o ~  daaa and luge unatats ware Jlorrrd to be (LCC~- 

lrlLtaa and dajmdtad rrftb the State Bank of India. 



&Zk YPbe Committee are, himemr, dad to b6 UdWknad thlit the 
wtion as regards the utiIisatiaa of W d s  lgSap wrth the Corpar8tloh 
has shown some improvement dwhg 1964-85. They h w  that thls 
trend will continue in the coming years. 

3.28. Tbe Committee enquired whether there were any unuti- 
W amounts on the side of the State Governments and if so, what 
Were tbe reasans for the State Government not utilising the amounts 
allotted for various schemes. The Secretary, National Co-operative 
Deveiopment Corporation stated that approximately Rs. 1.25 lakhs 
had been refunded by the State Governments as unutilised amounts. 
He added that the reasons were, firstly, in some cases the Societies 
ac)ncle& failed to make progress in the implementation of the pro- 
jab due to certain local problems; eondly ,  certain other quahfying 
condittono for attracting optimum assistance from the State Govern- 
ments were not completed; and thirdly them were certain things in 
relatian to individual schemes that prevented the States from fully 
utilbing the amounta 

3 - U  The chxnrnittde deaLred ta be furnished with a Shktcment 
showing the break-up of (a) the amount peid by Netim1 Coapeta- 
tive Development Corporation to the States tkpta&te, and (b) 
the amount refunded %F the States. Four Statement furnished by 
the b h i s t q  are st ~ p & ~ d i x  IX. 

a25. The Canmiltee desire that efforts should k n d e  in c* 
.perdim with the State Governmenir to remove any procedural 
didiieulties coming in the way of full utilisation by the States of the 
wnounu given to them by the National cooperative Ihwelopmcnt 
Corparatioa I 

Loss in investneni-para 88(c ) ,  Pages 115-116. 

3.26 Out of a total sum of Rs. 7 .86  crores advanccd as loan to 
the Corparation by Government during 198243 and 1963-64 for im- 
pimentation of the scheme of consumers cooperative s t o w ,  a mm 
of Rs. 1.M crores could not be released to the State Cmmments  
upto 31st July, 1564. T !  amount had remained invested in the 
short term call deposits at  3 per cmt per annum, though the Cor- 
poration was rqui red  to pay to the Government intenwt on loan at 
", port psr aumxn, This would result in a recurring losa of 
Rs. 5.20 I a k b  per annmn tfll the amount of loan was either r e l d  
to the State Governments or wfmded to the Covernmmt of India. 



njld Ciqnmt lm had bl!sdy incurred e loss of about Rs. 1-50 laklw 
on tN, account upta 31st July, 1964. The Ministry informed Audit 
tn November, 1884 that as under the provisions of the Act of 1962, 
ail moneys were required to be deposited in the Reserve Bank cnr 
the State Bank of India, some disparity between the interest earned 
by the Corporation and that payable by it to the Government on the 
amounts in question was inevitable. 

3.27. The Committee desired to know why the Government did 
not release the amounts of loans as and when required by the Cor- 
poration and whether the Ministry had examined the requirements 
of the amounts of loans of the Corporation during 19623-64 with r e  
ference to the unspent balances left with the Corporation at the end 
of March, 1963. The Secretary, National Cooperatiwe Developmmt 
Corporation stated that the urban ccunaumer scheme was spon80red 
as an emergency measure towards the end of 1962-63 and there was 
a certain spill-over. With regard to the unspent balances, the Law 
Ministry had ad* that wrdm the Act, there was no provision 
for any kind of refund being made by the Corporation and as such 
the amount could not be refunded. 

3.28. Asked why the Corporation took the loan if it was not in r 
position to utilise it, the witness stated that for the scheme sanction- 
mi towards the end of the Anancial year 1962-63 the Ministry was 
able to procure budget provision in that year with some difficulty. 
Ln the next year, it would not have been poss~ble to find the re- 
wnrces. He a l w  lnforrned the Committee tha! the money remained 
with the State Bank of India until 196384. 

3.29. The Committee enquired whether in view of the heavy 
recurring loss of Rs. 3.20 l a m  per annum, it could not be sntia- 
p a w  at what particular time the money would be required for in- 
vestment. Thr. Swrctary, National Cmperatlve Dcvclopment Cor- 
poretion stated that as the programme of consumer stores was pru- 
w i n g  and there was no definite way of anticipating how much 
{lc'rnand would be made on the Corporation. a part of the amount 
vas kept in dl depoalte so that when the States demanded money, 
it could be made avafl8Pble to them. 

3.30. On bclng a s k 4  as  to the necessity of paying 5 per cent in- 
t e m t  to the Government, because money muld be drawn from the 
Government whenever required, the witness stated that there was 
w l l y  no legs because 5 per cent paid to Government was reinbur- 
.cd, Further it was really in relation to the needs of the programme 
that this particular procedure was followed. 

5.51. Tba Comm.ittcc do not a g r c ~  with tbe argument that the* 
w*r no l o ~ s  becaw the intnmst was r e i m b u d  by Go\.cmmmt 

am of tbe opinlan that b the flrst plam the Curporation should 



a a t h . v s Q L s n t h e l o c m f r o m t P l e G o ~ ~ t * o P t h a r t q l l ~  
dcenttu plan for its ntilisntien. Seamdly, instead of invmtiap. it in 
short term call deposits, if the loan had been repPid pmnatmeb 
when it was realised that there were no prospects of its mdy 
mtilisatioa, the Corporation would not have been wquiwd to pap SO 
mack interest. The Committee also suggest that the Corporatio~ 
should in futuna ensure that the loans taken from the Government 
are utiUsed in full and in time. 

Unutilised amounts for construction of godowns-para 88 (d), pages 
116-117. ~ 4 

332. The former National Cooperative Dwelopment and Ware- 
housing Board granted loans and subsidies to State Governments for 
payment a# fbxwiil assistance to co.operative societies for the cons 
tructicm ab marketing and rural godowns. The societies were given 
assistance at the rate of Rs. 25.000 each for marketing godowns and 
Rs. 10,000 each for rural godowns. This assistance was shared by 
the Corporation and the respective State Governments on the follow- 
ing basis : 

Nstional Co-operative DNC- 62).:6 as 1-n Paid tu the respcctivo 
lopstat Csrpxacion ! 124% ali State Governments for 

'subsidy + distribution to the no- 
; cierics. 

St- Oovernmeats concerned 124 as loan 
I 121;; as sub- 

sidy 
Upto 1962-63, a sum of Rs. 870.29 lakhs was paid as Corporation's 

sham for the constructian of 1,955 godowns of the marketing societies 
and 7,800 godowns of the rural societies. The progress of construe- 
tioa of the godowns is indicated below: 



3.33. No dectlve action waa taken to get the amMmt lying uti 
otilised refunded by the respective State Governments. I 

3.34. The Ministry stated that the State Gwemmeats had already 
passed on the funds provided by the Corporation to the sodetiea can- 
cerned, who had deposited t.he amounts in their individual accounts 
with the C-tive Banks. The Ninistry also added that the 
Corporation in their meeting held on 9th October, 1964 accepted the 
following suggestions in order to get the construction of godowns 
completed expeditiously by the Corporation: 

( i )  that the State Government should make it a pre-condition 
for release of first instalment of assistance that there 
was a masonable prospect on the part of the society to 
obtain a suitable site for the construction of godowns; 
and 

(ii) that State Governments should appoint suitable technical 
staflF at the Regfstrar's headquarters for assisting co- 
operatives in the matter of construction of godowns. 

3.35. The Committee enquired what check was exercised by 
Govt. during these years to watch the progresg of the assistance 
given by thc Government upto 1962-63 for the construction d 
godowns. The representative of the Ministry stated that the pre- 
sent poslt~on was that as against the Agure of 385 marketing 
godowns shown as not taken up for construc~on, the figure was 183. 
As against 1.492 shown against rural godowns. the figure was 20. 
As to the steps necessary to ensure speedier progress, there were 
the normal progress reports. The procedure had also been revised so 
mat moneys were released in terms of actual progress made. It 
was also proposed to lay down that the State Government should 
refund the amount if it was unable to utihse it for a period of 3 
years as against the period of 2 years taken for the construction of 
a podown. Apart from that, technical staff was being employed do 
expedite the programme. 

3.38. The Committee enquired u to the latest pdt ion  about 
l,M5 marketing godowns and 7,800 nual godowns for which assia- 
tan= was given by Government. The Srcnkry, National Coapera- 
tive Devdopment Corporation stated that out of 1955 marketibg 
gdowm, the number completed was 1478 and the number under 
construction was 292. Out of 7,800 rival godowns, 5,933 had b e  
q l e t e d  8nd 1,847 w e n  under const~~ctfon. As regards the 
balance of 100 odd marketing godowns, for which no effective action 
)wl been taken, it w u  praposed to eak tor a refund. 



339. The CIomdttee enquired as to the numbas of ma) godmnr 
dropped The Skmehry, National Cooperative Development Corpo- 
ration informed the Committee that this figwe was 20. 

3.38. The Committee desired to be furnished with a statement 
showing the break-up the amount of Rs. 870 lakhs given to different 
State G o v e ~ e n t s  for the construction of godowns. The Committee 
also desired to be furnished with a statement showing the number 
of State Governments which had complied wi th  Direction No. 2 
given by the National Cooperative Development Corporation in 
November. 1964 regarding the appointment of sultable technical 
staff. The note furnished by the Ministry 1s at Appendlx X. 
Persual of this note indicates that the progress of construction 
Of godowns has been uneven in Merent  States. This needs looking 
hta The Committee feel that the question of appointment of suit- 
able technical staff by the State Governments should he pursued 
more vigomusly. 

3.39. The Committee enquired whether the Corporation rnade any 
arrangement for the supply of cuntroIlcd c.onmod:tlcs . ~ t  least In 
the case of societies financed by them fl)r t h t ~  cons:rnct~on of god- 
owns The representative of the  Mlnls!ry s'at.-vl t h i t  t!l,\- $ .  was a 
pmcdure by which the State Governnlents earmarkc4 certain per- 
centage of quantity of controlled commtdlt~es for the purpcm of 
mostruction of godowns. 

3.40. In reply to a question whether Gover~irrlcn: h,id ~ c c e ~ \ w i  
information about the utilisation of gdowns  wh~ch  had been com- 
pleted and whether utilisation reports were received from all the 
State Governments, the witness stated that s ~ m e  rt*ports from : +  

divfdual State Government  like Madras and Mahnrashtra had been 
received, which had conducted studies ris to what cx:rent t h ~  in- 
stalled capacity of the godowns had been utillsrd Thr. n f ~ r r n n t ~ o n  
received uyto the end of June, 1963 showed that the picture on the 
whole was satisfactory, especially in terms of tKrupmrv Rllt t h e  
position was different in t he  States Ilk(* Assam and West Bc~ns:\I 
mere the cooperatives were playing onl*; a limited rolc. cspw~nlly 
in regard to fertiliser work Whcn the crwqwratrves wcrr almmt the 
sale distributors, the position as rchgar& r l t  ! * ' i f  wa., fqlrly sat~s- 
factory- . 



Accounts of Co-operative Societies in DelhtStatement of mmb- 
cellaneous irregularities etc.--pugeb 177-178 (Appendix I-vide para- 
graph 62). 
3.42 The audit of the accounts of the co- 

opemtivc societies is veated in the Reg- 
istrarlOeputy Registrar, C~nperat ive  
Societies under the Bombav Co-opaa 
tive Societiar Act, as extended to Ddhi. 
During the year ending 39th June, 1g6q 
audit of the accounts of I ,747 wciaies 
waa completed, laving the audit of 323 
societies in azrear. Of the 323 societies, 
pocoun~s d 14 rodaia had ranaincd 
wardited for more than 3 yean. 

The Department has explained 
(December, 1964) that the 
accounts of 14 sociniee could 
not be audited due to their 
records being incmpletc or 
in the Court or not being avail- 
able. It has also been mated 
that the audit staff under the 
Registrar of Co-operative So- 
cietia, Delhi n not r8equnr. 

Cmvern-nent hav (a) i n v d  in thc sbarc 
capital of 9 co-operative societies to 
the m c n t  o ? Rs. 6.53 l a b  upto 30th 
June, I- and (b) rid managerial 
sahidy amounting to &. r - ? l a b  to 
loo socictics. Out of the r 93 d e t i a ,  
the accounts of 9 .Societies have not yet 
been 3~ iite.1. 

The followin table Indicates the &sncr: L given by t Govemmmc and rbt Cip 
operative Bank and the irrtlpularitia 
noticed by the Dcputy Reghear in the 
acmunts of some of the bndctia; : 

- - . - - 
Name of the Amount Amount 
.Society and paid by paid by 

date when Gwt. rhtCo- 



Y 

(1) 4 (3) (4) 

RP. Rs. R8. 
Repayment of the Government loan 

and the Bank loan amounting to 
Rs. 7,840 and Rs. jq,ooo had 
.Iso been wtrdue and members 
of the Sodcry h d  .lu, defaulted 
in repayment of laam paid to 
than by the Society.] 

MoLhmdpu;r [An enquiry into the state of affairs of - thesociety was o r d u d  on 31st 
tivc Muld- Much, 1964 in view of irrqdarl- 
''T- L, Ltd. 

tie which had come to light. 
Resuits of the enquiry we=, 

(31-~19)7) IQQOO . . 88,646 baatver, still awaited (Ddcembcr, 
1964)-1 

4 8  Bvrrlr [Some cues of anbcnknlent, mirfe- 
C-Pf- ssraoe and brcsch of trust had 
the Muhi- conre to no&. For instsnrc, lKCdE 

G~ld 
worth about Rs. 15,900 obtained 
from the agricultural o % k  wem  XI-1940) 16,244 . . . . oor utilixd properly but wcn: dis- 
posed of in the local markets. 

bm: Coat of seeds had also not yet 
C O I ~  ban paid to Govmment (Dcccm- 
d r u g  bas I-). Redidcs the Society 
Fdicdb had dcfauhcd in payment of the 
Ddhi Ad- dues of P k p c r a t i v c  
ointouim tion. In view of the unsati Mory 
mOrdir 

Pa- 
mate of affairs of the Society, m 

b+ab during cnquirf was instituted on 2ath May, 
~ W d a )  I&. The results of th 

were, however, still awaitni ( - 
mber, ~9W.l 

= 
I t r t ~ 8 1  frbt Society was liquidated on 26th 

H e =  GP October, 196q. Govcrnmart &arc 
opcrrtkrt pmkipatian d Rs. IOQOO had not 
M m  ya been m v d .  Thc Sociay 
p0rSodcry had ddauhed in repayment of rhc 
Lui. c n h  bPnL ban. &oar. rll the 
3 3- - . 47- m c m b  of the S o c q  kluding 

cammhcc m a w  had ban 
defjtul* in rrprymcnt of dK 

pd than. Ewry dfon 
oQbwp.nof tht  Dqruamnt to 
unuc rrcOveth was lrcpoTtEd to &, f r jbdLaminth t  

a3fd Jroru~l, 1964 
1 ~ ~ 3 - I  



3.43. The Committee enquired whether the arrears of audit of 
Cooperative Societies in Delhi had since been cleared. The repre- 
sentative of the Ministry stated that the position as on 30th June, 
1964 was that out of 323 societies, thR audit of 74 societies had been 
completed and of the 14 societies referred to as not having been 
audited for more than 3 years, three had since been audited and the 
remaining 77 were still to be audited. He added that the main 
reason why the audit had not been completed in the case of these 
long-pending cases was the non-production of the relevant records. 
There had been considerable dficulty with the Registrar for obtain- 
ing records for the purpose of audit and he was taken necessary 
action m regard to these 11 societies. In regard to 4 societies, the 
Registrar had ordered an inquiry under Section 43 and rf that m- 
quiry showed that the societies werp not functioning well or these 
were malpractices he would be able to bring them under Liquidation. 
One society which was now defunct had already been put under 
liquidation. In the case of 2 Societies, one month's time had been 
given for completion of records and if that was not done, there 
would be a statutory enquiry under Section 43 and formal proceed- 
ings would fallow. In the case of 2 soc~eties, criminal prosecution 
was under consideration. In the caw of the another 2, the question 
af liquidation had been taken up. 

In reply to a questmn, the Co-operative Commissioner informed 
the Committee that 5 more Societies besides these eleven had come 
m the category where audit had not been completed for 3 years. 

3.44. The Cornnuttee enquired, in view of the fact that s statutory 
duty was cast on the Government to carry out au&t every year, why 
3 years were allowed to lapse for taking action. The representative 
of th, Ministry agreed that action should have becn taken earher. 
He a d d  that there was great difficulty about the s t a f t  There was 
no full time Registrar in the Delhi Administration; it was only ir. 
Morch, 1985. that a full time past had been sanctioned. They haa 
lLco asked for audit staff and this request was still under the con- 
dderation of the Government of India. 

3.a. T'ha Committee enquired whether action against the Sock- 
tlbi W U  s- d y  dtar the audit report or before that. The Co- 
opwative Coarmilrsioner atated that action was started before the 



audit report c u m ,  and they had speciAcally launched a drive after 
the receipt af the audit report. In the manth of m y ,  1964, the 
Chief Commissioner and the officers of the Ministry had a joint d L  

euorrion regarding the serious state of a i r s  of the Cooperative % 
cieties, both in regard to audit and inspection and an  agreed p m  
gramme of strengthening the department and clearing u p  the arrePn 
Pnd improving the working of the societies was evolved. He added 
that so long there was only a Deputy Registrar in Dclhi but now a 
senior scale ofacer of 1A.S. had been appointed as whole-time Re* 
trar from the 1st March, 1965. Five additional inspectors and 11 
&inspectors had also been sanctioned and they had joined 3 
months back. I t  was expected that Government would sancticm 
additional staff for completing the audit arrears within 6 weeks or 80- 

3.46. In reply to a question whether any audit fee was charged 
from the societies for audit by the Department, the Cooperative Com- 
missioner replied in the afflrmative. He added that audd was a sta- 
tutory obligation and if a soc~ety could not afford to pay. the amount 
was realised out of its assets. 

3.47. The Committee desired to be furnished with a statement 
'mdicating the number of Cooperative S o c i e l i ~  (state-wise) whose 
audit  was in arrears for more than 2 years. The note is awaited. 

3.48. On being asked why the audit of D.E.S.U., Employees So- 
ciety and the P. & T. Welfare Cooperative Society which were G m -  
ernment or Semi-Government Societies, were allowed to fall into 
arrerrs, the Cooperative Commissioner stated that thev were not able 
to give any adequate explanation for this. The accounts of D.E.S.U. 
Sodety have now been completed and audit was being undertaken. 
In respect of P. &. T. Society, Chartered Accountant had been a g  
po3nted by the Society in order to complete audit arrears. 



lbpe %hat nmmmry rcflon will be Wrsn to strengthen the m d M  
staff for the cooperative societies so that a- in audit of cosps 
n t i v e  .odeties are wiped out. As annual audit of cooperative socie- 
fks is a statutory responsibility of Registrar Coopera t h e  Societies 
any lapse in this regard should be viewed seriously by Government. 
The  Committee desire to be informed of the latest position in this 
matter. The Committee are surprised to note that according to the 
Ministry's own admission they are not able to furnish any adequate 
explanation for the fact that the audit of two coopcrativc societies 
mainly ot Govermncnt employees-the DESU Employees Society 
and the P. & T. Welfare Cooperative Society also remains in arrears. 

3.51. In reply to mother  qucstlon whether drastic action had 
been taken against any socidy for embezzlement, the witness stated 
that 2 officers of the Najafgarh Cooperative Society, Delhi had been 
prosecuted for embezzlement and convicted by the Session's Court 
for 2 years' rlgorous imprisonmtnt and that this case was now pend- 
ing in the High Court. He addcd that whenever any such case came 
to their notice. immediate action was taken. 

3 52 The Comrmttce deslred to be furnished with a statement 
glvmg lnforrnat ion about prosecut ion for serious irregularities and 
embezzlements 1 x 1  Cmperatlve S~met ics  which came ?a the notice 

r t f  the Statc Chvcrnments and the M1nlstx-y The information is 
awaited 

3 53 t h  br*:ng asked wht-thcr any society had bern struck off by 
the Rcpstrar bccnuse it was defunct during the last 5 years, the Co- 
opcrativcb Comm~ssioner s t a t 4  that on an  average 51) to 60 societies 
werr strurk off every year bcnusc  thcy were defun?t 

3 54. Asktd as to the general minimum membership of a sceieiety. 
the wwttnclis stated that the  law wquired a minimurn membership of 
10 in n society. I!I thv caw of certain t v ~ s  of socictlcs, in arder 
to mukr them vinblc, certain higher standards had bccn laid down. 
In the case of agricultural crttdft societies the ntlmber was 1W. He 
s d d ~ d  that in regard to sewice caopmat!vcs the normal policy af thp 
Governrncnt was that there should be one s ~ i e t y  catering for a 
ppu la t~ t rn  of about 3 , O  with an outturn of RS 50.000:- and there 
was no quwt ion of monopoly. 

3.55. The Committee enqr~ircd what were the grants or subsidies 
whfch the mprat ive  societies were entitled to for administrative 
pUrpose?a ar for meeting their other expenses. The representative of 



the Ministry stated that for the purpose of making the primacy 
village societies viable units, they were given a managerial subsidy 
of Rs. 900 spread over a period of 3 years. He added that the quw- 
tion of enhancing the subsidy was under consideration so that within 
a period of m e  or two years the society would become viable with 
a minimum outturn of Rs. 50,000. In reply to a question whether 
there were any difficulties in forming separate societies for sellmg 
medicines, the witness stated that that would be a matter for the 
consideration of the Statc Governments. 

3.56. The Cooperative Commissioner informed the Committee 
that there were 69 societies where members were not traceable and 
that the amounts in respect of them might have to be written dl. 

4.57. In reply to a question whether there were cases of dual 
membership in societies of the same nature, the representative of 
the Ministry replied in the negative. When thc Committee enqu~red 
whether it was possible for members of one famiIy numbering ten 
to  constitute a society, the Cooperative Comm~ssioner stated that 
formation of family societies was discouraged though there was no 
legal bar. He also added that the minimum of ten members did not 
apply in respect of service cooperatives where the number should be 
100 in order to be viable and it would not be prxsibk to get 100 m e n  
bers from one family. 

3.38. In reply to a quest~on, the Cooperative Tlomrnls~cmer in- 
formed the Committee that the Registrar was asked t cr  make a 
specific enquiry In rspect  af the worktng of 8 srxtetles The cn- 
quiry in respect of 5 societies had been completed. Thc pns~tion of 
3 societies was still being enquired into. No general cnqulry regard- 
ing all the 2,000 societies had heen ordered. 

3.59. The Committee would like to be furnished with the results 
of the specific enquiry conducted by the Registrar in rmpect of the 
working of 8 societim. 

3.60. Asked to g:ve details of thc case of the Najafgarh Coopera- 
tive Society, the Cooperative Commissioner sta! ed that t b r r  was a 
Govenunent nominee on the board of the Society. About 3 years 
ago, he infotmed t h t  Government that &ere was embezzlement. A 
police report was launched immediately and the case was still & 
judice. 



3.61. The Committee desired to know what type of control the 
Government exercised in societies on the boards of which Govern- 
ment nominees were included and in which frequent cases of ernbcz- 
zlcment occurred. The Committee desimd to br? furnishcd with a 
statement showing details of the cases of irregularities m v r ~ l v ~ n g  
ernbczzlernent or investigations into the affairs of the Co-opcrativt 
Societies in the Union Territory of Delhi. The note* furnishcd by 
t h ~  Ministry is a t  Appendix XI. 

3.62. The Committee feel concerned to observe that irregularities 
have taken place even in those co-operativc societies in rmpect of 
which there is Government participation in the share capital end on 
the board of directors on which the Government has its nominees. 
They are of the view that it is the responsib~lity of the Government 
nominees to inform the Registrar of the irregularitieg noticed in any 
particular society well in time so that Government money i s  not 
wasted or embezzled for want of timely action. In the ftsur cmeq 
mentioned in this para, Government had given financial m\istanre 
by way of share capital, loans or  otherwise and RT S U C ~  the Govern- 
ment should have kept a special watch over the working o t  thme 
societies. The Committee regret to note that this was not done They 
would Like to know the final outcome of the four cases mentioned 
in  the Report. 

3.63. From the note furnished (Appendix XI) it is observed that 
a majori:y of cases are still pending with thc police for irlrtr.;tiga- 
tion. The Committee suggest that the Wlh i  Administration may 
be asked to expedite the disposal of the cases 

3 64 Rcfcrrtng to  the case o f  the Arya Barwa1a Ct~-on~r ; r '~~ . rp  
Mul t i -p rp tw  Society I ,?d .  thc Ccmrnittcc enquired ah t l  the drffi- 
culty toking ayiicrn n ~ a i n - t  pPr:ons respons,b!r for r n - h ~ ~ - ! . - - ~ e - t .  
nl~sfcnsuncc and brcnch of truzt Thc napresentat vr of t h  3l!nts*r?- 
statcd that  on the  basis of the report of mqulry. the .%meby had 
been brought under liqu~ciatmn. If fu r the r  actlor1 lv.t.i rwur red  
undcr the crrmlnal law, it would also be taken I k i h :  .\dsninistra- 
' 1 ~  had bcwn asked to look into the case ~ m m ~ d . n t o ! v  

3.65. Tho Committee feel that liquidation prcxm-ding, which are 
a fnng-drawn ~t affairs arc nM the proper m r c d y  fur dcnlinq with 
tborc co-operative swict ic% in which caws of cmbn-riemcnt .  mi+ 
fcaw~nre and hrcach of trust take place. They suggost that in  such 
caws the matter shotdd he reported to the police and suitable action 
taken under the rriminnl Inw so that the guilty persons may not 
escape becauvc of the delay involved in liqrridation procecdin~.  



MINISTRY OF EDUCATION 

Audit Report (Civil), 1% 

Transactwns kept outside the Consolidated Fund of India Sub-para 
(b)--Central Schools Scheme-para 30, Pages 3334. 

In November, 1962, Governrnent approved a scheme for the 
setting up of 100 higher Secondary schools at different plams mainly 
to cater to the educational needs of the children of the Defence per- 
sonnel and other Central Government employees who are liable to 
transfer from place to place. The scheme envisaged that the 
management and property of the schools would vest in an autono- 
mous central orpanisa:ion to whom Government \vould pay grants. 
%he supervision of these schools being done by a local committee 
constituted for the purpose. 

4.2. 20 regimental schools previously managed and run by regi- 
mental authori:ies were brought within the ambit of the scheme 
upto 1963-64; and another 32 schools, of which 20 were regimental 
schools. were established upto 21st June, 1964. The question of 
setting up  the au?onomous central organisation, as envisaged, was 
prcposd to be taken up as soon as possible. In the meantime, the 
scl-hools have been treated as autonomous units although they have 
no juristic personality and have been paid during 1963-64 grants 
amounting to Rs. 19.22 lakhs. 

4.3. In evidence, the Secretary (Education) stated that accord- 
ing to the scheme the management and property of the schools 
would in due course, (after they had been started), be transferred 
to an autonomous Central Organisation which would receive grunts 
from Government. In the year 1964-65, 31: ndd~tional schuuls wrrc 
e~tah1it;hed out of which 21 were in reg,mcnfal areas and 13 in 
othcr areas. During 1965-66, 32 abditional schools hnvc been 
estzblishcd, CIU! of which 11 are in rtlqtrnrn'al areas and 21 in other 
areas. In all, 86 schools had bccn established and out o f  them 52 
were in regimrntal areas and 34 in other areas. The witness added 
that according to the diecussion with the Mini ,try af Finance, 59 
lichwls were to be ultimately allocated to the regimental areas out 
of the initial target of 100 schools under the =heme. 



4.4. The Conunittee asked how the Minfstry justified the pay- . 
menta of grants to the 8(:hools, considering that the questions re- 
garding the ownership of land and property by Autonomous 
Central Organisation were under investigation. The Secretary 
(Education) stated that i t  had always been intended that the 
autonomous Central Organisation, in which the management and 
preperty of the schools were to be vested would be established 
after the schools had come into being; at  least after a majority of 
schools had been established. These schools were in different arcas, 
and differently governed, and a great deal of data had to be collect- 
ed. It would take some time for a pattern to emerge on the basis 
of which the autonomous organisation could be established. In 
reply to a quest~on, the witness stated that the grants to Central 
Schools were presently released in favour of the Chairman of the 
individual school management Committee. In the case of re$- 
mental schools, the Chairman of School Managing Committee was 
the Station Commander and in the case of other schools, he was a 
senior ofBcial of the Education Department. The money was kept 
in an account opened in the name of the Chairman of the hlanagmg 
Cornrn~ ttee. 

4.5. The representative of the Ministry stated that only a few 
schools in non-regimental stations were registered bodies before they 
had juincd the Central school scheme. In the case of such schools, 
the grants were gwen in their names. The witness added that 
although most of the schools were not registered bodies, they had 
been sct up in accordance with a formula laid d ~ w n  by the hlinis- 
try and the  accounts were maintained according to the procedure 
prcscnbed in detail. 

4.6. Thc Committee enquired about the difBculty in creating 
the Central Organisation. The representative of the Ministry of 
Education stated that the difficulty (the question of ownership of 
land and property etc.) arose last year. The ntlcs for the organisa- 
tion had since been drafted and were being examined in clnnsulta- 
tion with the Ministries of Law, Finance and the other Ministries 
concerned. The organisation was expected to be set up in a month 
or so. The Committee drew attention to the statement made to 
Audit in November, 1964 that the main dimculty related to the 
question of the ownership of land and property etc. The witness 
stated that the dimoulty arose because in most of the regimental 
Centres, the lands and buildings belonged to the regiments and they 
w e n  reluctant to trader  them to a new registered ~ocietp indivi- 
dually created for that particular place. The regiments did not 
object to the lands and buildings being transferred to the Mini: 



of Education, but they considered that r different procedure should 
be followed for the transfer of the property to a registered socfeLy 
created for a particular place or the Central school organisatioa 
The Committee enquired if it was not possible to create the Central 
Organisation earlier so that it could pursue the matter. The witness 
stated that the matter was discussed with the Ministry of Defence 
and it was found that the transfer of property to a registered 
society at a station or the Central schools organisation would in- 
volve procedural delay. It was, therefore, thought that Ministry 
should take up the scheme and the schools might join the Central 
Organisation when it came into being. At present the Defence 
Ministry treated !he land as allotted to the Central School, which 
was run in the regimental station with the Statlon Commander as 
the Chairman. The witness added that setting up of the Central 
Organisation would not now require a definite transfer of the pro- 
perty; only transfer of its use would be involved. In case the 
Defence authorities required the land or property, they would com- 
pensate the Central school orgadsation. This solution was arrived 
at after having a year's experience. The witness admitted that the 
only difficulty in setting up the Central Organisation earlier was 
that relating to the transfer of land and property. Asked why it 
was necessary for the Central School Organisation to have rights to 
property, the witness stated that the question had arisen as other- 
wise the organisation could not invest money on 100 per cent basis 
for constructton of buildmgs, hostels, teachers' quarters etc. This 
difficulty did not arise In the case of grants of recurring nature. 
The Committee asked ~f it was not poss.ble to withhold the cons- 
truction of build~ngs pendlng a deesion regarding right to property, 
and to carry out the other part of the scheme. The representative 
of the Ministry stated that the decision taken at the time was that 
a beginning might be made and the schools could join the organisn- 
tion as soon as it was set up. The witness held the view that the 
time taken in this regard was not mucb, for the schools other than 
regimental Centre echools were started only laat year. 

4.7. In reply to a question, the witness stated that at present, 
the Chairman of the Managing Committee of the regimental school 
was penonally responsible tor any loss or defalcation of money. 
The witness, however, added that there was no specific understand- 
ing with the M~nistry of Defence on this point. But there had 
been an agreement with the D e f @ n ~  Ministry on a common pattern 
of management that would take wer from an carller body, and 
they had issued instructions accordingly. The management corn- 
mittee included two representatives ai the Ministry of Educstlm 
and cdlicenr d the rtgimcntnl station and rcboob. In the #se of 



man-reginrental schools there was a different pattern of manage- 
ment. The Director of Public Instruction or the Director of Edu- 
cation was the Chairman of the School. The Collector or Deputy 
Commissioner was a member. Besides a senior representative of 
the Central Government employees at  the place, the Superintend- 
ing Engineer, distinguished local educationist and a senior teacher 
of the schools were members. In the case of only one school which 
was already a registered society before joining the scheme, a non- 
otlicial continued as the Chairman with the addition of the new 
e m b e r s  accordmg to this pattern. In reply to another question, 
the witness stated that the employees of the schools worked under 
the control of the Managing Committees and were not Government 
servants. As regards their appointment, the witness stated that in 
the case of clerical posts and graduate teachers the appointment 
was made by the school management itself. In the case of higher 
p t s ,  selections were made on a regional or central basis. The 
names were suggested to the Managing Committees who issued the 
order of appointment. 

4.8. In reply to a question, the representative of the Ministry 
stated that grants were released to the schools by the Ministry ac- 
cording to a prescribed fonnula and at the level of a Joint Secretary. 
Asked about the nature of control exercised hp the Ministry over 
the management committees of the schools, the witness stated that 
their accounts staff kept a check on the returns received from 
the schools and also visited some schools where the accounts re- 
quired 'looking into. Z k o  regional of?ieers, who were members at 
the Managing Committee, went round the schools and kept them- 
selves in touch with the affairs of the schools. In case of any diffl- 
culty in regard to a regimental school, the Ministry got in touch 
wlth the Liaison OfRcer in the Defence Ministry. In regard to the 
non-regimental schooIs. the Ministry approahled the Director of 
Public Instruction or the State Education Deportment. As regards 
third category uu., a school registered as society whkh was allowed 
to join the scheme on the recommendation of the State Government, 
the witness stated that there had been no default. In case any 
irmguiarlty w e  to notice, the Ministry would approach the State 

.Government to look into it, whose two oflidals were sewing on the 
Managing Committee of the school. Before releasing the next 
lnskrlment of the grants to the achaols, the previous accounts and 
nturnsr were checked to see that the amount had been properly 
u t i W .  The witness added that the dflerence in the ccrntrol over 
the grants Csrusd to the Central Schools and to other organisationr 
was that in the former case the Ministry had no power to t.ak action 

-t the Chlfnnan and Mombcrs of the Managing Committee in 



case of default, except that further grants might be withheu. Im 
reply to another question the witness stated that the conditions 
prescribed by the Ministry in the! case of the grants issued to the  
Central Schools had been fulfilled by them. But he added that the 
present accounts staff, whose duty it was to verify that these con- 
ditions were fulfilled, was not adequate because of the increase in 
the work. Government had recently sanctioned additional staff. 

4.9. The Committee are not convinced of the justification for not 
setting up an autonomous Central Organisation before implementing 
the scheme and bringing regimental and non-regimental schools' 
within its ambit. The result has been that 86 out of the target of 
100 schools have already been established but the central organisa- 
tion has yet to be constituted. The main difiiculty in setting up thc 
organisation was stated to be the prodedural difTIculty in transter- 
ring the neccssary/required land and property to thc organisntion. 
The position which has finally emerged is that thc ownership of the 
properties would continue to vest in the Defct~ce authoritim and the 
Central organisation would be entitled to their use. Thn Cotnmit- 
tee fee1 that the Central Organisation should have been set up from 
the beginning and the ancillary matters could have been settled 
with the Ministry of Defence as in fnct hns now h e n  done. Pend- 
ing settlement of the question of ownership of properties, the f i n -  
tral Organisation could have carried on the rest of the scheme other 
tb.n construction of building etc. 

4.10. The Committee are not hnppy over the grants being paid" 
to the schools direct particularly those that have no juridical per- 
ma l i ty .  The Committee have already obwrvcd in paragraph 25 
of their Eighth Report (Third Lok Sabha) that giving of grants to 
a body without a distinct legal entity was not only constitutionally 
irregular but a1.w fraught with risk in cases of default. According, 
ta tbe Ministry's own admission they have no power to tdce action 
against the managing committees of the xhaols in ease of default, 
except that further grants might be withheld Besides, the strength 
of present accaunts staff, whou duty it is to vetify that the condi- 
tions praecribed by tbc Ministry are fulfillad, is admittad to be in 
adequate because of increase in work. The Committee, therefore, 
cannot m g d  the pressat position as satisfactory. They derlre that 
the rules for setting up the autonomous Central Organiarrrtlon ~hould  
be final'& early and the oqnnlsotion astabUsbed without further 
d s b *  

411. In reply to a question the witness stated that m- 
regfmentat. schools which bad joined the d e m e  were locatedq at: 



places where there wan a concentration of Central Government em- 
ployees other than Defence personnel. The Comptroller aad 
Auditor General informed the Committee that these schools were 
located a t  Indore, Bombay, Secunderabad, Ahmedabad, Trivandrum, 
Bhopal, Jakko Hill, Simla (a private school), Jaipur, Dehra Dun, 
Rarnakrishna Puram, New Delhi and Imyhal. The representative 
of the Ministry stated that these places were selected on the basis 
of the survey of concentratlon of Central Government employees 
conducted by the D~rector General of Employment and Training. 
The list was sent to the State Governments requesting them to in- 
dicate whether they could set up the schools themselves or suggest 
any school whrch could be taken over. The school at Sirnl,~ was 
taken ovcr, as the Punjab Government had suggested that ~nst tad  
of starting a new school, the particular school that  was a good insti- 
tutlon should be allowed to join the Central Schools Scheme. The 
witness added that there were some places which should have re- 
cclved prior~ty but where the State Governments dld not suzgest 
any school or could not take ~t up themselves last year, t h o v  had 
been left over to be done now or in the nex: year. The Cornrnlttee 
polnted out that the largest concentration of !he Central G)vern-  
men! employves was in Dclh~, Burnbay and Calcutta but only one 
school had been set up in Delhi. The representative of the hIinls- 
try stated that in Delhi there was a regtmenxil school also in the 
carltonment area. In the case of Madras, Bombay and Calcutta, 
they had been requesting the S:a'e Governments to find same solu- 
tmn to t h ~ s  problem, but they did not find any. So in Jfadras and 
Bombay they had requested the I n d ~ a n  Inst~tutes of Technology m 
thls regard and they had agreed to join the scheme. 

4 12. The Cornnuttee feel conctrncd that adequate number of 
central schouls h a  not lxm!m opened st plecm liLe Calcutta, Madraw, 
Bombay and Dclbi where then: is comsiderable aoncentration of 
central Government cmployeea They desire that tba position 
should be kept under constant review in order to meet the tduca- 
tional n d s  of the children of the Defence personnel and other 
Ccntral Government employees who arc liabte to transfer at short 
notice from place to place. 

tnegularities in the Publication of an Encyclapdia-para 36, Pages 
41-42 

4.13. In Oeccmbcr, 19!51, the Ministry of Education decided to 
bring out by the end of 1959, in Ave vohmcs a Popular Encyclo- 
p d t a  in Hindi known as "Gym Sarovar" for the benefit of neo- 
Xltcratos. The work of publication, printing and sate of the Encyclo- 



;pa&ia was entrusted to the Maktaba Jamia Ltd., r private body 
and  a sister concerned of the Jamia Millia lslamia in July, 1952. 

4.14. The first volume of the Encyclopaedia was brought out In 
1955 at a cost of about Rs. 64,000. The progress being slow, the 
work was taken over from the Maktaba in September, 1957 and en- 
trusted to the Research, Training and Production Centre of the 
Jarnia Miilia Islamia. The Centre brought out the second edition 
of volume I and the first edition of volume 11 and also prepared 
manuscripts of volumes 111, IV and V at a total cost of Rs. 1.65 lakhs 

upto December, 1959. Meanwhile, on reassessment by the Ministry, 
the administration of the scheme was found to he unsatisfactory and, 
accordingly, the printing of volumes III, IV and V was taken over 
from the Centre in January, 1960 and entrusted to the Publications 
Division of the Ministry of Information and Broadcasting. No 
proper account of paper, blocks and other material taken over from 
the Research, Tralning and Production Centm could be shown to 
audit. Volumes 111, IV and V had also not been published so far 
(October. 1964). 

415. The Committee asked about the consideration on which 
the Maktaba Jamia L t h  was initially selected for publication and 
.sale of the encyclopaedia. The Secretary (Education) stated that 
the Jamia Millia Islamia had some specinlised experience in the 
production of literature for neo-literates, and they had some mem- 
bers of st& who had special training in this regard. The Minis- 
try, therefore, decided to entrust this work to this body. The work 
had to be done through some organisation and it could not bo done 
by the Ministry themselves. 

4.16. The Committee asked the relationship between the Maktsba 
Jarnia Ltd. and Jsmia Millia Islamia. The Secretary (Education) 
stated that the Maktaba Jamia Ltd. was a registered body dealing 
with certain commercial operations, such as production of baoka ctc. 
The Jamia Millia Islamia was a larger body of educational institu- 
tions, which had k n  given the status of a university and was in 
the process of becoming one. The Maktaba Jamia Ltd. was a pri- 
vate limited concern and the bulk of i ts  shares w e n  held by Jamir 
Mllia fglamia 

417. Refeming to the prcvfow experience of tho Maktabr Jamla 
Ltd. fn the publicaticm oi works of thfs nature the Secretary (Edu- 
eation) stated that it hard beon producing bwks In Wadi and Urdu, 
ft na: conrtdorrd thr, MhbWy at tbat tfmc that i t  had tb 



requieite specidbed knowledge and experience to undertake r 
work of that type and which involved securing the services of 
writers to contribute to the encyclopaedia. It  was felt that the 
Maktaba had the necessary contacts to approach good writers who 
could write in simple Hindi for new-reading public. The Conunit- 
tee asked how the Ministry come to this conclusion. The witness 
stated that there was "no wide selection' and no advertisement was 
made in this regard. The Jamia Millia and Maktaba were known to 
the oflcials of the Ministry who thought that they would be able 
to do just~ce to this very important project. The witness admitted 
that in the ultimate experience, the choitx did not prove to be a 
happy one and the Ministry had to take stops to get the matter 
expedited. The witness agreed that in order to saleguard against 
such pitfalls it wan desirable to have a definite procedure laid down 
for entrusting such work rather than to proceed merely on an ad b c  
basis on the frelmgs and opinions of the oP8cers. 

4.18. In reply to another question, the witness stated that this 
wns the first important project entrusted to the Maktaba Jamla by 
the Ministry of Education. The rdea of producing an encyclopaedia 
was of a very recent origin. All that the M a k t a b ~  had done before 
undertakmg this very blg project was produetion of literature and 
small book-lets for children and neo-literates 

4.19. The Vice-Chancellor Jamia Miilia stated that before 
sckction of Maktaba for this work, the Managrng Director of 
Mektaba was invited among others to discuss the project and Snal- 
ly an agreement was arrived at between the Mlnistry and the 
Mektaba. The object of brlnb~ng out the Gym Sarovar w3s to 
provide reading material of a particular kind for neo-literate adults. 
Wcfore mdependcnce, they had publ~shed about 150 book-lets in 
Urdu. Later the mnistry had given them grants for' publtshing 
the same type of books in Hindi and during the cxecut~on of that 
project they had come into contact wlth good Hindi writers and 
had acquired experience in bringing out books for neo-literates in 
Nlndi. They had earned good certificates for the language used 
from some prominent Hindi scholars. The Committee dtsimd to be 
furnished with (i) a list of books published in Hindi by the Maktaba 
Jamla before the work relating to Cyan Serovar was assigned to 
them. The lbt funrlshed by the Ministry is at appendix Xn. 

4.20. Wed about the time schedule Idd down for the project, 
the Sscret&ry (EBucation) stated that the entire scheme was to be 
cosnplcied bfom December, 1959. But no detailed time schedule 

h w n  up. To r question whether the Min- took m y  action 



to watch if the progress was satisfactory, the witness stated that 
when the progress was noticed to be slow, the Ministry took some 
action. On h s  attention being drawn to the delay in taking a 
decislon as late as 1957 to take the work away from Maktaba, the 
witness stated that the Ministry had displayed a great deal of 
patience 

4.21. The Committee enquired about reasons for delay in the 
publication of the encyclopaedia by the Maktaba, inspite of the ex- 
perience and contacts they had. The Vice-Chancellor, Janlia 
WUia Islamia stated that the difliculty was in determining the 
proper standard of writing and approach to be adopted. There was 
long discussions with the authors lasting for months about the 
treatment of each topic. Asked if the Ministry were informed about 
the delay anticipated in the work because of the various diffi~ulties, 
the witness stated that there was correspondence between hlaktaba 
and the Ministry on this point. The Comittee desired to be furnish- 
ed with a note stating the date when the Maktaba intimafcd the 
Ministry of Education that the pub!ication work was bound to be 
delayed because of various difficulties. In their note* (AppGndix 
XIII-Para 2) the Ministry of Education have stated that the 
Maktaba did not intimate to the Ministry that the publication of 
the series would be delayed. When the delay became evident to 
the Ministry, a discussion was held on 20th August, 1957 with Jiimia 
authorities and the work was transferred from the Maktaba to the 
Research, Training and Production Centn?. The Vice-Chancellor, 
Jamia stated during evidence that the Maktaba was taking a little 
too much time to do the work. As regards the Maktaba's compc- 
tence to carry out the project, the witness stated that the first 
volume of the encyclopada was very well received and the edition 
was gold out in five months. 

422. The Committee asked why instead of entrusting the work 
to the MaMaba, it was not originally taken up by the Jamia Millis 
Llamia, if they had the necessary arrangement for publication of 
such books. The Vice-Chaneellor stated that when the Jumia Millia 
Islamia received a grant in 1950 for publication of books for mo- 
literates the st& for doing this, work was inadequate. There were 
only two or three experienced persons in the staff. Later whcn 
the Maktaba delayed the work, it was taken over by the Jamla 
Millia Islamia. In reply to a question the witness stated that n f t m  
the work was taken over from the Maktaba, it was not looked 
after by the same st&; thh was looked after by the Dcptt. of Adults 
Education of Jamia Millia klaask. The Committee asked why the - 

.NtltrcasdbYAadSr, 



work was taken over from Maktaba after publication of the first 
volume, which had been well received. Further as the work had 
already been started by the Maktaba the delay in the publication 
of subsequent volumes could have been avoided. The Vice- 
Chancellor, Jamia Millia Islamia stated that as the Ministry were 
not satisfied with the p r o p s s  of work by the Maktaba, he had sug- 
gested that the work could be done more speedily by the Jamia 
Millia Islamia. A new agreement was accordingly entered into. 
Asked ~f the Ministry were satisfied that the money given to the 
M,tktaba and Jamia M~l l ia  Islamia was properly spent, the Secre- 
tary )Education) stated that no serious irrekularities were noticed 
In the financial adrninivtratian of the project. There was only a 
fircat &a1 of delay but everything was done in close collaboration 
with the officials of the Ministry. 

4 23. The Committee asked about the progress made in the pub- 
;:cation of the cncyclopaccila after all the manuscripts were ready 
in  Dc: rwrbrr, 1959 The Secretary (Educat~on) admit teJ tila: the 
pr'ugress was not spectacular and added that their experience with 
1!1). Publicntion; Drvrsion was a h )  not a happy o m .  The? Ilzd a 
1:ii;y number of assignme:ltr; to handle, a n d  the prmrity given to 
t h  s partlculnr work was not hlgh Tile Minlstry of Educatmn had 
t~crn rc.nl,ndin$; thr Publications Ilivision cons!antly. Ti;q had 
s:.rtcd :!l i t  ti:.'. *r::,ntt ,rrlpti; had t o  be gone thrt:ur:h ar:a,n a n d  the 
!~. :~ch;nery fu r  idvtsing them to finalsc the rnanu:;crip* far p n t -  
111g was not In c*s:stcncc. Accord~ng to the Puhl cations Drv imn 
w h ~ h  had in scrutinise the manuscripts, the scrutiny of one tVcdurne 
wrmld rakr S I X  months, apart from the time taken for  printmg. They 
had publrshed the thrrd volumc T h q  were scrutimsing the fourth 
vnlurnt~, and i t  would bt. printed in three-four months time. There- 
after [hey  ~vould l w k ~  up  the scrutiny of the  fifth volume. The 
witness a d d d  that after !htb work was taken ovcr by the PuSiica:ions 
Divison, the expenditure thereon was being met from the:r own 
hudgct. 

42%. Tho Committee are not sstisfbd ovcr the iaonlinatc delay 
that h u  taken plncc in thc publication of "Gvnn Sarovar". The 
started in IN2 has not yet been completed even a f t w  n lapse of 13 
year%. (Out of 5 v o l u m ~ .  only 3 vnlttrnec, hnve bccn published). The 
result i s  that tbc ahjcctive of the Project i.c., to bring out n popular 
Encyclapndia far the bpnpflt of nto-litcratr~, ha$ not yet betn 
fulfilled. 

4.25. The Committee regret to point out that delay In the puhlica- 
tion of u4ncyclopncdia wa.; mainly due to lack of proper plnnning sad 
fomthmgbt on the part of the Ministry at Fducntion. The MaEt.b. 
Juatr wkfch war &abli&d in l9d9 hrd no previoub. ex&- of 



undertaking a project of this magnitude. All that the Maktaba had 
done previously was publication of booklets for children and neo- 
literates in Hindi. The Ministry should have, therefore, bsen more 
careful in this regard and not proceeded merely on an ad hoc basis 
depending on the feelings and opinions of the officers. Further, after 
having entrusted the work to the Maktaba, the Ministry did not keep 
a watch over the progress of tho work. It was only in September, 
I%? LC., after 5 years that they rea1isc.d that progress was slow. 
Altbough the work was to be completed by December. 1959 no detail- 
ed programme was drawn up forr each volume. 

4.26. Again in September, 1957, aftor taking away the work from 
Maktaba. it was entrusted to the Research Training & Production 
Centre of Jamia Millia. although earlier it had been felt that thc 
Jamia had inadequate staff for doing the work. These revired 
arrangements did not improve the position and the work had to be 
entrusted to the Publications Division in January ISO. The Com- 
mittee regret to note that the Education Ministry did not learn hy 
experience and so when they to& over the work from one agency 
and assigned it to anotber they did not can. to examine the capacity 
or ability of the same to execute the projert. The Committee are 
a h  not satrsficd with the progress made hv the Publication\ Dividon 
since then. Thcv have broclght out only one more volume in five 
y e a r s ,  although the manuscripts of volumes 111. TV and 3' were ready 
wbcn the work was transferred to them in 19(10. The CommitZtc 
feel tbat if the Publication5 Divi4on wa.i not in a position to com- 
pbte the work within a reawnahk time. it should not have ttndcr- 
Wren it. They desire that the matter should be vigoroudy pumued 
with the Puhlicatiom Division 

427. The Commitlec a1.w suggest that the PUblicatim~ DitiliMn 
dmuld scrwttnise the texts of volume 1 and 11 with a view tn or nit tin^ 
m y  ahjectictnahlc materid and improving the future editianu of thew 
two volumes, 

4.28. Thc Cornptrollr-r dr Aurl~tor (;crwral pwntwl r~ut that 
although thr sanction for pu5l1catiirn crf  thr cwcycl lpn~dia was iswd 
in favnur of t h ~  Mak'uha and J a m  a 3ljl'tir. thr work of pirttlng the 
manmcrrpt cf different vo!umcrs In prlrp -r  5hape had hccrn cntrustd 
to  the Secretary of the H~ndustm! C~titurr'  S w i ~ t y  Allehabad. HP 
wag ~uthlarisdl +o ~ u p y l v .  qubjcct tn  thr- o;-qrrriv:rl r J  E - I ~  s . r ! c , ; w ~ t ~ n  
Cmrnittec, ;a persrrn or persons for tho prcalimirmrv wrtr t tnv of thr 
mmuscript before thew submission to that C~~rnrn:\tn~, frtr advice trr 
approval and to incorpolr~ae in the rnanuwripfg suggcatmnnr made by 
the Comfit*. Ha! was a180 10 fix the amount and methold at ply- 



ment of remuneration to such persons in consultation with the Go* 
of India who would reimburse him the expenditure so incurred 
through the Maktaba. The Committee asked about the relationship 
between the Maktaba and the Secretary of the Hindustam Culture 
Society. The representative of the Ministry stated that thc rclation- 
ship between the Maktaba and the Sccertary Hindusbnl Culture 
Society was not very clear. In a note* (Appendix XIII-Para 3) 
the Ministry have stated that the Secretary of the Ilindudani Culfurc  
Society was a member of the Comm~ttce constituted by ttie G tvcrn- 
ment of India for uss~sting the Maktaba In the publication of Gyan 
Sarovar. HIS functions In regard t , the pubiicatmn have been :,pi ci- 
fled in  the Government Order No. F 40-20 50-BI doted t h e  28th July.  
1952 (pprendlx XIV) . 

4.29 As  rcgnrds the accounts of t h e  material taken ovcr by the  
Research T r a l n i q  and 1'roduct:m Centre, t h r  Stwe'ary (Education) 
stated that all thc blocks and othw nw-consumable items had been 
taken over by the Mrnistry o f  Education, but the unutil!sed pappr 
was yet to bc accountd for hy the Research, Training and Produc- 
tron Cmtre  The Committee desire that eady st- should he taken 
to settle the accounts of unutiliwxl paper and thest $hodd be pro- 
duced to audit. 

4.30. Out nf 25,000 copis  of volume 11, published by the R~scorch, 
Training and Productmn Centre, 17,290 mpics worth about Rs. 50 000 
were not rccelvcd by Government and were s!111 (C)CtobCr. 1964) 
lymg with thr? press since 1958 due to certaln dispute with the 
printers, thouqh final payments towards expcnditurt- mcurred nn the 
publ~catiwn was madv bv C;overrtmrnt t o  the Centrr In February. 
1963. 



that within a short time they would be able to come to a final settle- 
ment. The Committee desired to be furnished with a detailed note 
on the dispute between the Research, Training and Production 
Centre and the press. 

4.32. In a note* (Appendix XV) submitted to the Committee, the 
Ministry have stated that all parties except the press had been mid 
their dues by the Centre. The settlement with the press had been 
delayed owing to the insistence of the press with regard to payment of 
storage charges, etc. The Centre has undertaken to expedite the 
settlement. The details of the dispute between the RTPC and the 
press were not known to the Government, except that certain bills 
were pending for payment. The settlements were made to the 
RTPC to enable them to clear their dues including the pending bills 
with the press. A detailed note on the dispute is awaited from the 
Ministry. 

4.33 The Committee are surprised that the Minhtry were not 
aware of the details of the dispute between the Centre and the 
printers when the final payments towards the expenditure incurred 
on the publication was made by Government to the Centre in Feb- 
ruary, 1963, although 17,290 copies of the publication have been lying 
with the printers since 1958 due to this di\puie. This shows that not 
only payments were made to the Centre in a n~echanical manner but 
also that there was failure on the part of the officers to watch the 
progress about the number of printed copies received from the press 
and their circulation. Tbe Committee consider it very unsatisfactory 
that the  Research Training and Production Centre did not inlonn 
the Government of this dispute and that the bulk of tbe printed 
copies have been lying with the printers for the last seven yearn 
Tbe Committee desire that the question shorild be vigorously pur- 
sued, and they should be informed about the outcome of the case. 
They would also like to be informed whether there bad been any 
deteriaration in the conditions of the copies due to prnlongcd storage. 

S u  b-para ( i ~ i )  
4.34. Though the Maktaba and the Research. Trninlng and Pro- 

duetion Centre had acted merely as agmtr  of the Government, 
moneys provided to them by Government and the sale proceeds of 
books were allowed to be kept out of Government account in a 
'Popular Enc?;clopaedia Fund' which was solely administered by 
the agents. The purchase of paper, award ~f printing jobs, binding 
work, rtc. were also left entirely to tbcm. 

4.35. The Committee asked why the work relating to the pur- 
chase of paper, award of printing jobs ctc. was entrusted k, the 
*- * ----" #-...."."... .- - --. . " -  -- , -  ---* - -  ..." ---. --..". ** . a*--- 
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6b 
Maktoba or fWP Centre instead of employing the normal Govern- 
ment agency for the purpose. The Secretary (Education) replied 
that Government at that time thought that the Maktaba or the RTP 
Centre were well equipped to do this work. 

! 

4.36. The Committee asked for the reasons for creating a separate 
fund called "Popular Encyclopaedia Fund" outside the Government 
account which was solely administered by the agenta. The Secre- 
tary (Education) stated that this fund was specified in the letter af 
sanction. He added that no reason had been given a t  that time 
for creating this fund. As far as he could see the intention was to 
give a great deal of flexibility to the whole operation. The agents 
needed money for the work. The instalments of money requested 
by the agents were sanctioned by the Ministry after due consfdera- 
tion and credited to the fund. The Committee pointed out that in- 
spite of this precaution, a dispute arose between the RTP Centre 
and the Press over storage charges. The Secretary (Education) 
admitted that no actual advantage emerged from keeping the moneys 
outside the Government account. 

437. Thc Committee desired to be furnished with a statement 
showing the balance left in the fund when the work was taken eve- 
from the Maktaba and the RTP centre, In their *note (Appendix 
XVl) the Ministry have stated that zit the time of the transfer . 
the work from the Maktaba the balance in the fund was Rs. 633.W 
The amount was credite.d to the Treasury by the Maktaba then.. 
When the work was transferred from the RTPC to the Diredor, 
Publications Division, as also at the time of the h a 1  settlement of 
accounts, the balance with them was Rs. 1020.W. which was .d- 
justed. 

4.38. The Committee coasider that the acrtioo of a nepuate fund 
v h  Popular Encyclopaedia Fund outside the Govsrnmc~t .ccormt 
was improper. According to the Mhhtry's own abnkrrion no act911 
advantage accrued from keeping the m m y s  oabide the Govern- 
ment accounts. They a m  surprised to I e u a  that no r~llygly wem 
recordsd for creating the fund. It & a b  s~rpr iJnst  how the Fiwrce 
Ministry m d  to the proposal without axunininlp whether it was 
legal and propr to keep the f W  outaide the Government .cco~lrb.  

439. Wbile the Committee appreciate the need far certain -t 
of fltxibillty in the adminirtntioa of the project, they feel that bb 
fore deviating from the normal procedure hid  down, the project is 

--. - -- 
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carefully examined and the advantages anticipated due to such do- 
vistions are fully ensured. The Ministry should ensure that the 
financial interests of the state are safeguarded. Such an action 
would have avoided the dispute which has arisen in the present ease 
with the printers. 

Sub-pa~a (iv) 

4.40. Five per cent of the actual expenditure was paid as over- 
head expenses to the agents, even though the entire expenditure on 
the pay and allowances of the officers and the establishment engag- 
ed on the publication work was reimbursed to them According to 
Audit, though the Ministry had held the expenditure, which amount- 
ed to Rs. 6,865, as irregular, the necessary recovery had not yet been 
effected from the agents. (December. 1964). 

4.41. The Secretary (Education) stated that the position as stated 
in the audit para was not quite correct. The Ministry wanted to 
d i a ~ s s  the matter with Audit but the discussion did not take place. 
As far back as 1955, Government in consultation with the Finance 
Ministry had approved the payment of 5 per cent averhead charges. 
Later in 1958, a doubt was expressed as to whether the expenditure 
on the item was regular. The Ministry however, did not hold the 
expenditure as irregular and therefore, the question of recovery of 
this amount did not arise. 

4.42. The Committee asked about the justification of the pay- 
ment of 5 per cent as overheads. The rcpresentative of the Minis- 
try of Education stated that while submitting the estimate for 
printing of the book, the Maktaba or the RTP Centre had included 
this item also. The subsidy was determined in the Ministry and the 
price was fixed accordingly and the rest of expenditure included in 
the estimate with such modification as was made in the Ministry 
was approved. The 5 per cent overhead prnvidcd was far staff and 
con!ingencies in the context of low price fixed for the publication. 

4 43. The C & AG pointed out that at  one stage the Joint Set- 
retary, Ministry of Finance had not agreed to the justiflcation of 
payment of 5 per cent as overhead charges. The representative of 
the Minfstry of Education stated that ultimately the Finance Minis- 
try had agreed to this payment. The Commitlee desired to bc fur- 
rdshed with a note stating when the Ministry of Finance originally 
approved payment of 5 per cent as overhead expenses, when they 
mbgequently objected to the payment and later when they finally 
agreed to this payment, with a capy of the comments of the Minis- 
try crf Finance. me Committee desire that the infonnrtlon should 
be fornbbsd to tbsm d y .  



Sub-p~m (u) 
4.115. Since no profits were intended to be allowed to the agentr, 

the hffnfstq of Finance had, while approving the scheme, stipulat- 
ed that ho discounts on sales should be allowed to the agents with- 
m t  their prior approval. The Ministry, however, allowed, without 
tftefr concurrence, a discount at a fiat rate of 25 per cent. of sales 
to the agents. The discount allowed by the agents, in turn, to trade 
varied from 8 per cent. to 20 per cent only of the sale prices. 

4.44. Referring to a discount of 25 per cent  of sales allowed to 
the agents, the Secretary (Education) stated that Ministry of 
Finance had given their concurrence in 1935 in connection with de- 
tails for Axing the price of Vol. I and in 1957 in connectim with re- 
print of Vol. I. They gave concurrence in regard to Val. I1 in 1958 
observing that the Ministry of Education might proceed on the basis 
of the agreement already made. As regards the discount allowed 
by the agents to retail book-sellers, it varied according to the cir- 
cumstances of each case. 

4.45. The Committee asked for the justification for allowing a 
discount of 25 per cent of sales, considering that the scheme was 
envisaged on 'no profit' basis. The Secretary (Education) admitted 
that clause would violate the concept of no profit. Asked if at the 
time of sanctioning the payment of discount, the Ministry were 
aware about the 'no profit' basis of the scheme. the witness replied 
in the a!Tirmative. Tbe witness admitted that the Maktaba or RTP 
Centre had retained the balance out of 25 per cent discount left 
after payment of 8 per cent. to 20 per cent. discount to trade. The 
Committee desired to be furnished with a note showing the total 
amount of expenditure involved in the payment of 25 per cent. dis- 
count. In their reply* (Appendix XIII-Para 6) the Ministry have 
stated that amounts drawn in respect of Vol. 1 (Repr~nt) and Val. 
I1 were Fb. 4, Rs. 4,987.00 and Rs. 3868.75. (Figure in respect of 1st 
edition of Vol. I was not available). 

4.46. In view of the fact that tbe whde scheme was conceived on 
'no profit' basis, the Commlttce and no justification for allowing 
a discount at the flat rate of 25% of the sak to the ylcnts, who in 
turn pJd b t n d c  a dbcaant varying from 8 per cent to 20 per e a t  
and retained the Murce .  

Sub-pam (v i )  



ka. 2!5 to Rs. 40 per thousand words. Actually, howetier, paymenu 
were made by the Ministry at a flat rate of Rs. 40 per thousand 
words for aU the articles without consultation with the Mlniotry 
of Finance. The total payment to the authors amounted to about 
Rs. 16,000. Enquiries made by the Ministry from trade in 1867-58 
showed that even the reputed publishers were not allowing more 
than Rs. 25 to Rs. 30 per thousand words for more di!3cult and 
intricate work. 

4.48. The Secretary (Education) stated that the Ministry of 
Finance had approved the scale of Rs. 25 to Rs. 40 per thousand 
words for payment of remuneration to authors, because this rate waa 
considered to be appropriate in the circumstances. In actually Ax- 
ing the rate of Rs. 40 per thousand words, the Maktaba or the RTP 
Centre were understood to have followed the advice given by the 
Committee of experts. The witness however added that for 
volumes DI, IV and V, articles had been collected at the rate of 
Rs. 25 per thousand words. It was urged that it was therefore, not 
correct that a flat rate of Rs. 40 per thousand words had been paid 
for all the articles. This flat rate was paid only in the case of 
Volume I. The Committee asked whether before Axing the rate, 
the market rates weri ascertained by the Ministry. The representa- 
tive of the Ministry of Education stated that enquiries were made, 
but they could not get information about any publisher who had 
experience of this new type of work. As the oridinary writers 
were paid at the rate of Rs. 25 to Rs. 30, in the present case the 
scale was fixed at Rs. 25 to Rs. 40. The Committee enquired how 
rate was reduced to Rs. 25 per thousand words for the subsequent 
volumes. The representative of the Ministry stated that some of 
the articles in the later volumes were obtained at the previous rate. 
But the Miniatty pointed out to the agents that Rs. 25 per thousand 
words would be the appropriate rate and if they wanted to pay 
more they should refer the matter to the Ministry. The quality of 
the articles in the earlier and later volumes was considered to be 
more or less the same. Asked why vigilance was not exercised by 
the Ministry earlier, the witness stated that they depended on 
the advice of the Expert Committee. He added that in the initial 
stages people were pursuaded to write as initiators of the scheme. 
Later, the articles were available at a lower rate. The Committee 
desired to be furnished with a s!atement showing (i) the names of 
the writers who were paid at the rate of Rs. 40 per thousand worth 
and the total amount paid to them and (ii) the names of the Mem- 
bers of the Expert Committee. In their replym (Appendix XnI- 
Para 7) the Ministry have stated that the Maktaba waa not ln a 

- ------ 
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position to supply the list of contributors of volumes I & 11. (The 
Contributors of these two volumes were paid at the rate of Rs. 40 
per thousand words). The rate of payment to the authors was fixed 
by the Secretary Hindustani Culture Society with the approval of 
the other members of the Expert Committee. 

449. The Committee are surprised that the Maktaba are not i ~ ,  
a nodtion to furnish the list of contributors to volumes I & n, who 
had been paid at the rate of Rs. 40 per thousand words on the re- 
commendation of the Secretary of the Hindustani Culture Society. 
Tba Committee feel that this matter requires necessary investiga- 
dons as to how the authors were selected and paid at the high rate 
of Rs. 40 per thousand words, when articles of same quality for 
subseguent volumes eodd be seared at the rate of Rs. 25 per 
tho~saad words. 

From what baa been stated above, the Committee cannot hut 
observed that though the scheme of bringing out a popular mcyelo- 
paedia in Hindi was a good and useful scheme, i t  was not properly 
handled resaltfng ia considerable delays and avoidable expenditure. 
They hope that the remaining vdumcs will be brought out expcdi- 
tlonsly. In future also before such a scheme is undertaken, it must 
he properly planned and cuofnllv executed so that the underlying 
objectives m y  be expeditiously achieved. 

Scholarship Schenus-para 37, Pages 42-44 

4.50. The Audit para brought out certain points noticed on a test 
audft of the accounts conducted fn !3eptember, 1964 in respect of 
some of the scholarship schemes administered by the Ministry. 
The Committee also called far a statement showing details of various 
scholarship schemes in operation during the years 1961-62 to 196445. 
the number of scholarships and amount earmarked for each scheme 
each year the total amount spent and the reasons for shortfalls 
The Ministry submitted two statements which a n  at Appendices 
XVIT and XVIIT. Appendix XVIT shows details of 16 Natiowd 
Scholarships Schemea viz., 

(1) General Scholamhfpcr scheme. 
(2) Fanfgn Languages scholarships scheme. 
(3) Union Territories Overseas Scholarships. 



(5) Passage grants for scheduled castes, scheduled tribes, de- 
notifled, nomadie and semi-nomadie tribes and other 
economically backward classes. 

(6) Scheduled castes, scheduled tribes, DenotiAed, nomadie 
and semi-nomadie trlbes and other economically back- 
ward classes scholarships schemes for post-matricula- 
tion studies in India. 

(7) National scholarships scheme for outstanding students for 
post-matric education; 

(8) scholarships for children of primary and secondary 
school teachers for p t - m a t r i c  studies. 

(9) Scholarships for higher studies in Hindi for persons from 
non-Hindi speaking States. 

(10) Scholarship to young workers in different cultural fields. 

(11) Merit scholarships for study in residential schools. 

(12) National loan schalarships scheme. 

(13) scholarships and other educatfonal facilities to the child- 
ren of political sufferers. 

(14) Post-matric merit scholarships scheme. 

(15) Postgraduate scholarships in humanity; and 

(16) Post-graduate merit scholarships in Scienms. 

Appendix XVIII ohows details of 11 External Scholarskdps 
Schemes, viz., 

(1) International Associat:on for exchange of students far 
technical experience. 

(2) Scholarship offered by West G ~ ~ C ~ L O R  Governmant/Or- 
ganisation and EastGerman Govt. 

(3) Exchange programme of scholars between India and 
Foreign countries-Rumania, Ceylon, Greece, Poland, 
UAR, Yogoslavia and USSR 

(4) Financial Assistance to Indian students awarded foreign 
scholarships. 

(5) Modified central overseas scholarship scheme. 

(6) Commonwtalth Education Corparative Scheme- 

(i) Commonwdth BcWnhipr/PcUownhipl plra. 



(ii) Teacher Training Business to the nationals of other 
commonwealth countries for study in India. 

(iii) Short-term visits of senior educationists from other 
commonwealth countries. 

(iv) Training of Craft Instructor (Technical teachers la 
India). 

(7) Scholarships/Fellowships to India by other common- 
wealth countries. 

(8) Twenty fully paid overseas scholarships scheme. 
(9) Indo-German Industrial Cooperation Scheme. 

( 10) Reciprocal Scholarships scheme. 
(11) Fellowships to German Fellows. 

The Committee also considered these statements along with the 
audit para. 

Sub-para (1) Union Territories Scholarship Scheme. 
4.51. The Scholarships were awarded for study training,research 

abroad in humanities, science, technology, etc. 
4.52. A sum of Rs. 1-05 lakhs spent on the studies of 5 scholars 

during the period 194445 to 1958-59 became recoverable as the 
scholars dld not return to India after the expired period of stay 
abruad as required under terms and cond~tions of the bond executed 
by them. A sum of Rs. 50,000 only could be reco\vred so far. The 
recovey of a sum of Rs. 33,355 was waived and the balance of 
Rs. 21,672 st111 remained to be recovered (August, 196.1). 

4.53. Referring to the balancc of Rs. 21,672 to bo recovered. the 
Secretary (Science) stated that the amount pertamed to a student 
to whom a sum of Rs. 33,800 was advanced. Out of this amount the 
individual had paid Fb. 14,000 and had to pay another Rs. 14.000 
leaving a balance of Rs. 5,000. After the recovery of a further 
amount of Rs. 14,000 the matter would be considered further. 

4.54. As regards waiver of Rs. 33,355 the wltiwss stated that the 
biggest amount out of this related to a scholar who had been 
advanced Rs. 25,000. He did not return home, but his surety paid 
Rs. 7,000. After that the scholar d~ed. Slnce the surety himself 
was not very well off, it was decided to waive the recovery of the 
balance amount. 

4.55. In another case an amount of E 245 had been advanced b~ 
the Indian High Commissioner in UX.  On receipt of advice from 
him that there was no chance of recovering the amount, it had been 
written off. Of the other two cases in one case an advance of 
Rs. 11,000 had been written off in cunsultatian with the Madnu 
Covmmenl who had shared half of the loss, because there wps 



chance of recovery and there were not enough grounds for institut- 
ing a case. The second case involved a small amount of Rs. 600, 
which was written off in consultation with the U.P. Government 
which shared half of the loss. The expenditure had been i n c u r ~ d  
by a student in London in connection with his study tour. The 
India High Commission had advised the Ministry to write off the 
unount. 

456. The Committee desimd to be furnished with a note indicat 
ing the number of candidates who failed to fulfil the terms of 
contract under the various scholarships schemes and the action 
taken to prevent violation of rules in future. The reply of the 
Ministry is at Appendix XIX. The Committee have been informed 
that the scholars who violate the terms of the bond are liable to 
pay back to Government. the money spent on their training in 
accordance with the terms stipulated in the bond. It was proposed 
to increase the amount for which the scholar and the surety will be 
responsible in case of violation of the terms of the bond. 

C57. The Committee desire that the matter should be kept under 
caaut.nt review and suitable action taken to prevent the violation 
of rules by scholua. 

458. According to the statement (Appendix XVII) furnished by 
the Ministry of Education the details of the number of scholarships 
under the Union Territories Overseases Scholarships Scheme, 
unwnt provided and amount utilised for the years 1961-62 to 
ls&rlS5 were as under: 

-- - *. 
Number 

of Amount Amount 
Y m  scholar- provided spent 

ships 
mailable -- - 

Rs. Rs. 
1961-62 5 1 , 2 2 , F  449594 
1962-453 . 5 9 5 e  '86,068 
196364 . 5 90,- 85,543 r9Q-65 . 5 r,26,om 32,333 - 
4-59 Explaining the rewns for saving during the year 196483 

tbt secretary (Science) stated that there was delay in the finalha- 
tion of selection of s c h o h  during the Anancial year. The repre- 
w W W ~  of the Ministry attributed the delay in selection of schoIan 
to tbs time taken in advcrtMng the scholarship and inviting 
applhtloru lad such other formalities. The Committee @ n t d  
aat that dcrpih nrch farmnlith, the podtlon was not m UNI* 
trctorgbtbaywm1913269rad196344. TheCammtttaedsdrcd 



to be furnished with a note stating the details of the dates on 
which applications for Union Territories scholarships for 1$64-65 
were invited, candidates were interviewed, the number of candidates 
interviewed and selected. The statement furnished by the Minis- 
try is at  Appendix XX. The Committee note that scholarships for 
1964-65 were advertised on 19th December, 1964 and the final selec- 
tion was made on 31st May, 1965 and 1s.t June, 1965 i.e. after the 
financial year was over. In another note (Appendix XXI) the 
Ministry have stated that the placement of the 5 scholars selected 
for 196465 was still in hand. 

4.60. The Committee feel concerned over the shortfall of expeadi- 
ture under the Union Territory Overseas Scholarships Scheme. It 
is regrettable to note that on the one hand a large number of 
students are keen to get scholarship under diflerent overstu 
scholarship scheme, on the other Covt. are unable to utilise even 
the Limited funds provided for the purpose. While the committee 
note that there was improvement In this regard during the yeam 
1962-63 and 1963-64, they are not sntisfied over the performance dm- 
ing the year 1964-65. There was inordinate delay in inviting applicrt- 
tions, making final selections and actual placement of schdad ips .  
The applications were invited on 19th December 1964. final selection 
were made on 31st Map, 1965 and 1st June 1965, and the plactmmt 
of scholars is still in hand. The Comrnittcc were a~sured that In 
order to avoid delay in future, the Ministry had drmwn up a tlms 
schedule and taken a number of other measures. The Committw 
hope that the time schedule drawn up for selcctbn of scholars wiR 
be rigidly followed and that delaps which hare occurred at  vuiow 
stages in the past will be srrupulously avoided In future. 

Fwcigr Languages Scholarships Scheme: 
4.61. According to the sta temcnt (Appendix XVTI) furnished by 

the Ministry the details of the scholarships available under the 
scheme, the amount provided and the amount spent for the years 
1961-62 to 1964-65 were as under:- 



4.62. Explaining the reasons for the savings for the years 196142 
the representative of the Ministry of Education stated that the 
modified scheme was started from the year 1961-62 and no fresh 
awards were made in that year. The scheme remained in abeyance 
during 1957-58, and 1958-59 as the Finance Ministry did not agree 
to continue the scheme. In 1961-62, it was modified to meet the 
specific requirements of the Information and Broadcasting Ministry 
(AIR) and three more languages were included. 

4.63. Asked whether any saving was due to difficulty in obtain- 
ing foreign exchange, the Secretary (Science) stated that it was also 
one of the reasons. The Committee desimd to be furnished with a 
note stating when the scholarships were held up for want of sanc- 
tion of foreign exchange, the number of scholarships so curtailed 
and the amounts involved. In the note furnished by the Ministry 
(Appendix XXII) it has been stated that the suspension of the 
scheme during the ycars 1957-58 and 1958-59 was mainly because 
of difficulties of foreign exchange, the non-implementation of thc 
scheme during the two years and the reduction of scholarships from 
30 to 20 per year resulted in a total paving of Rs. 9 lakhs. 

4.64. While the Committee note that the scheme was not imple- 
mented for two years owing to difficulties of foreign exchange, 
they feel concerned to fmd that the budget provision made lor the 
years 1961-62 to 1963-64 substantially remained unutiliwd. This 
indicates the inability of thc Ministry to utilise the foreign ex- 
change even when it is made available for the purpose. The Com- 
mittee desire that delays in the finalisation of scho1arships and the 
other factors leading to non-utilisation of funds sanctioned should 
be scrupulously avoided in future. 

Scheduled Castes, Scheduled Tribes. Denotificd Trlbes, Noma- 
dic and Semi-Nomadic Tribes and othcr Economicallv Backward 
classes Scholarship scheme for Post-Matriculation Studles. 

4.65. According to the statement (Appendix XVII) furnished by 
the Ministry of Education the amount provided and the amount 
spent under the scheme for the years 1961-62 to  1964-65 was as 
under:- 
- - -  - - -- - - - 

Year Amount Provided Amount Spent. 
- - - -  

Rs. Rs. 
1961-62 2,19,42,300 2,19,42,300 
1962-63 2,19,36,000 2,19,36,oOO 
1 963-04 2.1 9,36,OOO 2,19,36,000 
1964-65 2,18,29,000 2,1829,000 



4.66. The Committee asked why the number of scholarships had 
not been indicated by the Ministry in the statement furnished by 
them. The representative of the Ministry of Education stated that 
the number of scholarships was not fixed. The scheme was irnple- 
mented by the Education Ministry through the State Governments. 
The budget provision was partly made by the Education Ministry 
and partly by the Department of Social Security (previously by the 
Home Ministry). The Education Ministry's share was l i d t e d  to 
Rs. 219 lakhs which was provided each year. The policy was that 
every eligible scheduled tribe student should be given a scholar- 
ship. Any deficit in the fund was surnlemented from the budget 
provision made by the Department of Social Security, Similar 
policy was followed in the case of scheduled caste students subject 
to a means test. 

4.67. Asked if the information about number of scholarships actu- 
ally given was subsequently maintained in the Ministry, the wit- 
ness stated that the scheme was implemented by the State Govern- 
ments. Some information was available in the Ministry but if 
more was required it had to be collected from the States. The 
Committee asked whether after the release of the grants to the 
State Governments, the Ministry verified at  any stage that the 
amount had been utilised for the purpose. The witness stated 
that the Ministry had laid down general policy and frame work 
within which the scheme was to be operated. If there were any 
complaints, these were examined in consultat~on with the state 
governments. He added that Mln~stry also received annual state- 
ments from the State Governments regarding the utilisation of the 
grants from which they came to know the position about actual 
axpcnditure. The actual position was that the demand was very 
great and no complaints had reached the Ministry. In one or two 
cases the states were supplementing the grants made by the Minis- 
try. Asked if there had been cases where the State Governments 
had been unable to utilise the grants fully, the witness replied 
that the Ministry were not aware of any such cases. The witness 
added that the social pressure was so great that there would be no 
wises where the money was not u t i W .  The witness, however,pro- 
mised to check up the position. The Committee desired to be fur- 
nished with a statement showing the amounts allotted to each 
State Government under this scheme and the amount utilised dur- 
ing the last four years. The Statement furnished by the Minis- 
try is at Appendix XXIII. 

4.68. Ths Cbmmittw foal that there should be tloscr co-or-- 
lion betwsea tba Hhbtry of Education and the State Govarnmb~b 



in the administration of the scheme, so as to ensure that the granb 
are properly utilised and dimculties are avoided. 

4.69. It is not clear to the Committee why grants were being re- 
leased for the same scheme by two Ministries & Ministry of Edu- 
cation and Department of Social Security. The Committee sug- 
gest that the question of releasing the grant from one source witb 
a view to have a better coordination in the implementation of the 
scheme, may be examined. 

National Scholarship Scheme for Outstanding Students fot Post- 
Matric Studies. 

4.70. According to the statement (Appendix XVII) furnished by 
the Ministry the details of the number of scholarships the amount 
provided and the amount spent for the years 1961-62 to 1964-65 were 
as under: 

-- 
Year ~ u m b e r  of Amount Amount 

Scholarship provided spent 
available 

Rs. Rs. 
1961-62 2400 15,34,600 7,12,000 
1962-63 2400 31,60,000 2 1,47,000 
196- 2650 52,60,000 39,26,152 
1964-65 2650 65,00,000 m W ~  

471. Explaining the reasons for shortfall in expenditure the re- 
presentative of the Ministry of Education stated that the scheme 
was started in 1961-62 and that explained why in that year the 
utilisation was low. The scheme involved a complicated procedure 
because the Ministry had to obtain results from the various exarn- 
ining bodies numbering about 400. T h e  policy was to declare the 
top students as meritorious. The work had since been centralised 
more or less in the sense that the Ministry received the actual exa- 
mination m l t s  from every Board or University and made the 
selection themselves. The witness added that on the basis of the 
past experience, they had dightly decentralised the p r o d u r e  this 
year in the sense that the number of scholarships had been allo- 
cated for every examination, m k h g  the examining bodies to give 
them to the top students. The wfbmm expressed the hope that for 
the eumnt year not only would utfliaation be better but e!Yidencg 
in the implemontation of the acheme would improved. The See- 
mtuy (Sdence) stated that mother reason for under utilhtiaa w u  

5haM, rddrnhfp nerr! not given to the cMdrsa wbow 



pareilts were well-off. It took a long time to complete the vuidca- 
tlon of the financial position of the parents or guardians. Recently 
the Ministry had taken some decision to  simplify the procedure 
and it  was hoped that the position would improve in future. 

4.72. Asked about the steps taken to avoid delay in making pay- 
ments to the selected scholars, the Secretary (Science), stated that 
the Ministry had been discussing the matter with the Comptroller 
and Auditor General in order to evolve a procedure whereby pay- 
ments could be made quickly without the risk of defalcation. A 
revised procedure would come into force from the 1st July, 1965 
which was expected to avoid delay in making payments. Under 
the existing procedure the initiative for preparing the bills for the 
scholarship lay with the head of the institution where the scholar 
was studying. After a study of the problem it was found that these 
educational institutions had limited staff and so they were not taking 
initiative for preparing the bill in time. The bill was then sent to 
the State Government for verification. After verification the bill 
was returned by the State Government and the money was col- 
lected by the head of the institution. Under the new procedure, as 
approved by the C. & A.G., the Ministry of Education would desig- 
nate a particular officer who would be responsible for operating the 
account. The officer would prepare the bill for 9 months on the 
basis of the information supplied by the head of the institution and 
send a bank draft for payment to the scholar. It had also been sti- 
pulated that at the end of six months, the officer concerned would 
work out the estimate for the remain~ng three months on the basis 
of his experience of the past srx months so that the money would 
be available to the scholar in t m e  for the remaming three months 
also. The witness agreed that in the past the State Governments 
were also partly responsible for the delay in payment of scholarship 
amounts. He added that if the revised procedure dld not work, 
they would have to flnd out some other machinery for the proper 
implementation of the scheme. 

4.73. The Committee feel concerned over the delays that occur- 
ed in the past bath in the finalisation of scholarships and in making 
payments to the selected students Such delay not only results in 
the funds remalrring unutiliscd but also causes hard4hips and in- 
coaormlence to the students. The Committee note the steps taken 
by the Mhfstry to ovoid sucb delays in future. They hope that 
the system would be kept under constant review and nettwary cor- 
rectfves would be applied to bring tho administrntiarr of scheme to 

snthfactory level. The Committee would like to watch the result 
1c:hievsd lhrougb future Audit &port+ 



~ h a l ~ i p s  for Children of Primaiy and Secondary &hod 
Teachem for pt-Matric Studies. 

4.74. According to the Statement (Appendix XVII) furnished 
by the Ministry of Education, the details of the number of scholar- 
ships under the Scheme, amount provided and amount utilfsed for 
the years 1@81S% to 1964-65 were as under: 
- - ---- -- 

Ycar No. of 
Scholarship 

Explaining the reasons for the short-fall in expenditure in 1963- 
64 and 196445, the representative of the Ministry of Education 
stated that in these years there were certain wherc scholarships 
were not renewed. These scholarships were continued only subject 
to the satisfactory progress of the students. If the scholars did not 
maintain a satisfactory progrrss upto the prescribed standard. the 
scholarships were not renewed. It was difficult to anticlpate how 
many scholarships going to be renewed when the Budget was pre- 
pared several months before. He added that another reason for 
the short-fall was that sometimes students joined the institutions 
late due to late selections. The Committee desired ta know the 
standards on wMch the scholarships were renewed. The witness 
stated that for the grant of a scholarsMp, the student must be a 
first divisioncr in the first instance. Afterwards, the student must 
pass the annual examination for continuance of the ncholamhip. If 
he failed, the ~cholarship was discontinud In the Intermediate, 
which was a 2-year course, he must pass from first year to second 
year. After the Intermediate, if he wanted to go in for B.A. he 
must obtain a first dfvlslon for being eligible for a scholarship in 
B.A. which was a 3 year course and he must pass in both the Arrrt 
and second years. The Comrnit:?e desired to be furnished with a 
s'atement showing the percentage of students given scholarships 
under the Scheme, who failed to get through the examinations. 
The note furnished by the Ministry is at Appendix . . . . . . . . In 
the note, it has been s t s t 4  that the State Cavernments do not send 
to the MfnMry information relating to the number of awards can- 
celled due to failure in the examinations. 



4.75. The C-iW are sraiprJsed that the Ministry do ~t 
malntain any statistics regarding the number of crurellations and 
suspensions of scholarship due to failures in the examiartfaanr. 
They suggest that this information should be compiled by the 
Ministry as a regular feature. 

Scholarships for Higher Studies in Hindi for persons from non- 
Hindi speaking States: 
c u -  . - 

4.76. According to the Statement (Appendix XVII) furnished 
by the Ministry, the details of the number of scholarships under the  
Scheme, amount provided and amount utilised for the years 1961-82 
to 1964-65 were as  under: 

The Committee desired to know the reasons for the steep increase 
In the number of scholarships sanctlctned In 1-65 to 1500. The 
rcprcsentat~vc of the Ministry stated that the number of appl~ca- 
tions had very much rncrea.;ed and in view of this incrcase. the 
A l ~ n ~ ~ t r y  examined its various budget allotments and wherever 
some savings were zvailable, :hew ivere u:il~sed for increasing the 
nu:i~ber of thew i,cholnrsh~ps rn 1964-65 

4.77. The Committee dcsirwl to be furnished with a note sholu. 
Int: (I Statc-wise break u p  of the 1498 scho la r sh t ,~~  sanctioned by 
thi: hlinistry in 1964-65 under the Scheme. The note furnished by 
the Ministry is a t  Appendix XXV. 

4.78. On being nskcd why  the value of scholarshlps for pre-uni- 
vvrs~ty  Inter First ycar of 3 ycar degrrr. rilursc was Rs. 50 - p m. 
In non-Ilindt qwnking States and Rs. SO - p.m. in H~ndi-spcakrng 
States, lhc  witncw s t a t 4  that the scholarshlps were riven to resi- 
dents of non-Hindi spcaking arcas onlv but the student was free lo 
study in any orca. If he  moved to a Hindi-speaking area. he was 
given o scholarships of higher value 

4.79. In mply to a question whether t h ~  nr::nnisations on whose 
recammendations these scholarships were given were r m g n i d  



by Government, the witness stated that only the applications re- 
ceived through State Governments or voluntary Hindi organisa- 
tions were entertained by the Ministry. 

4.80. The Committee feel concerned over the shortfalls in sx- 
penditare under this Scheme particularly during the year 1962-68 
and 1963-64. 

4.81. They are however glad that actually 1498 scholarshipe 
were awarded during 1964-65 (resulting in an expenditure of 
&s 9,62,00Ol-). The Committee however, find from the Ministry's 
statement that for the year 1965-66 again a provision for only 1000 
scholarships has been made, but it has been stated that effort would 
be made to give as many more scholarships as possible. It b not 
clear why a provision for at least 1500 scholarships could not be 
made on the analogy of the equivalent number of scholarships hnv- 
ing been awarded in the previous year. The Committee hope that 
the number of scholarships under this scheme will be suitably in- 
mslrsed as necessary to give encouragement to higher studies in 
Hindi for persons from non-Hindi speaking areas. 

Scholarships to young workers in different Cultural Fie& 
482. According to the Statement (Appendix XVII) furnished 

by the Ministry, the details of the  number of scholarships under the 
Scheme, amount provided and amount utilised for the years 1961- 
62 to 1964-65 were as under: 

- - -  - - 
Year So.  of Amount Amount 

Scholarships provldcd - - spem -- 
RS. Rs. 

483. Explaining the nature of these scholarships and the method 
of selection of candidates for such scholarships, the representative 
of the Ministry stated that these scholarships covered the Aeld of 
5 e  arts, which included dancing, music, painting and sculpture. 
These were advertised, and technical comrnitks, on which the 
Ministry was represented were set up on a regional his. To co- 
ordinate their recommendations, there was a Central Selection 
Comxnittee~ which hal ly  made the selection. Before any rcholar- 
ships wme granted, the candidates were required to give proof oi 
their achim~pt~nts in their respective fields. The witness infmed 



the Committee that these scholarships were meant only for Indian 
nationab. 

4.84. The Committee enquired as to the minimum qualifications 
prescribed for the award of these scholarships. The witness stated 
that no minimum academic qualifications had been lald down; the 
candidates were judged on the basis of their competence in their 
respective field. He admitted that the Central Selection Committee 
had selected students who had formal education only upto the 
middle standard but their performance in the particular field was 
excellent. 

4.85. Explaining the variation in the number of scholarship 
awarded from year to year, the witness stated that the limit fixed 
fop new awards was 50, but the Selection Committee could not 
select the maximum number each year 

4.86. The Committee suggest that steps should be taken to nee 
that the numbar of suitable persons selected for the scholarships 
reaches the limit of 50 each p a r .  Thty also suggest that the ques- 
tion of prescribing the minimum educational qualifications of candi- 
dates for the grant of these schduships may be examined by the 
Ministry. 

Meri t  Scholarsh~p for study in resrded!ial schoob: 

4.87 Accordmg to the statement (Appendnc XVII) futlllsrhed 
by the Ministry of Education, the details of the number of schoi~r-  
shlps under the Scheme, amount provided and amount u t ~ M  for 
the years 196162 to 1964-65 were as under: 

No. of Amount Amount 
Scholarships provided spent 

- - 
Fis. Rs 

1 9 6 1 6 2  70  540,='0 7 , ~ ~ , 7 d b  
196243 200 8,2 I ,om 641.78 
1963 -6J 2 0 0  9 .PP' %29.35? 
196q-455 200 I3.5S.4"O 10,96,175 

4.88. Explaining the method of selection for these scholarships, 
the representative of the Mintstry stated that In the first instance, 
rvery State made prel~minarv selections through an examination. 
Such selections were pooled together for the purpose of an all- 
India aalection which was also made on the basis of an examination. 
This ensured uniformity of standard in these selections. He also 
statad that these s c h o l m h t p  were given to those children only the 
IbW IM i i )  LS.--6. 



incame of whose parents was less than one thousand rupees per 
month. Government assistance increased in proportion to the dec- 
rease in the parents' income, so that in those cases where the income 
was Rs. 150 or less, the entire expenses were borne by Govern- 
ment. In reply to a question the witness informed the Committee 
that the fees charged varied from school to school but the public 
schools were free to charge whatever fees they considered necessary. 
IIe further added that the Ministry of Education did not give any 
grants to any public schools, but only awarded scholarships in order 
to enable the poorer sections of the public to benefit from these 
schools, which provided good education. The Indian Public Schools 
Conference had not been recognised as such by the Union Govern- 
ment but its existence was t.~ken note of The Committee desired 
to be furnished with a note stating whether the Ministry had ever 
awarded in the past more than 7i per cent and 24 pcr cent of reserv- 
ed stholarship~ to Scheduled Castes and Scheduled Tribes re:pec:- 
ively. The note furn~shed hv the Ministrv is at Appendix XXVI. 

4.89. From this note the Committee find that though thcrc hau 
been a substantial increase in the number of ncholarships under 
this scheme during 1962-63, 1963-64 and 1964-65 there has been no 
increase in the number af scheduled caste and scheduled tribes can- 
didates who were awarde l these scholarships. The Committa mg- 
@st that the Ministry s h d d  investigate tbe reasorup tor this and 
take remedial measures to improve the porition. 

Nationa[ loan scholarsh~p; scheme: 

4.90. According to the statement (Appendix XVII) furnished by 
the Ministry of Education, the details of the number of scholudrips 
under the Scheme, amotlnt provided and amount utilised for the 
pears 1963-64 and 1964-65 were as under: 



scheme was started 18,100 scholarships were allocated to the State 
Governments. After collecting information from the States, it 
was found that only 10,500 had been utilised, with the result that 
there was a saving. In 1964435, the number of scholarships allocat- 
ed was 22,300 and according to information so far received, 16,000 
awards had already been made. It was expected that from 18,000 
to 20,000 scholarships would be utilised. 

4.92. In reply to a question whether the amount given to States 
was according to the demand or availability of funds, the witness 
stated that the number of scholarships allocated to a particular State 
and the trend of utilisation were taken into consideration. The 
witness also stated that the reasons for the shortfall were that, firstly 
it was a new scheme, and secondly it was not very popular with the 
students because the amounts had to be repaid by them. 

4.93. The Committee desired to be furnished with a statement 
showing the actual number of applications made bnder the Scheme 
in each State, the number of applications approved and the proce- 
dure adopted by the Ministry for remitting funds to the State Gov- 
ernments. The note furnished by the Ministry is at Appendix 
XXVII. 

4 94 In reply to a question as to the terms and conditions of the 
loans. the witness stated that thew were interest-free except when 
the student defaulted In repaying the loan and in that case interest 
was also charged. He nddcd that the loan waq repayable after one 
year of the student's employment On belng pointed out that a 
student might rema~n uncmployd for a number of pears after com- 
pleting his studies, the witness stated that cases of this nature would 
not normally occur. as the students selected for such loans were 
meritorious and normally they were interested in completing their 
.iturlies and swking employment. The witness informed the Com- 
mittee that at present candidates with 50 per cent marks or with 
2nd Class were eligible for consideration for these loans but if funds 
were available. t h e  could be given to third class students also. 

4.M. The Committee fael concerned to note tho large abortfaIl ia 
axpeudltan during the gears 1963-64 and 1964-g5. The Cammitt- 
&rd thc statement given in Appendix rCXVn that t b d  in 
the m a j d t y  of cam, the applicatjons -eived were 1- than the 
awards 8 I l ~ a t o d  to Statm, than, have been some instances whm 
tbe namber crf applicationt was more than the awards d l o c a t d  
The mmmlttsc, feel that on the Scheme is to hc implemented en* 
Iy by the State C~vernmcnts, the funds may be made availabk tr, 



them mecoding to their demand. The Committee would also sug- 
gest that the Mint.try should undertake jmriodicnl reviews to ansure 
that no loam are left undisbursed due to pracdural delays. 

4.96. The Cammittea are glad to note from the note furnished by 
the Ministry tbat the percentage of utilisation s h o d  an increasing 
trend in 1964-65. They hope that this trund would be maintained in 
l!M!W& 

Schdorships and other educatioml facilities to children of Political 
S u ~ t f e f s .  

4.97. According to the Statement (Appendix XVII) furnished by 
the Ministry of Education, the details of the number of scholarships 
under the Scheme, amount provided and amount utiUsed for the 
years 1961-62 to 1963-65 were as under: 

Year No. of Amount .hounr 
acholerships provided RFKnt 

1962-63 N o  fixed No ~o,oo,ooo 10,08,563 
196364 . No fixad No. lo,oo,ooo 10~0,032 

1064-65 No fixed Xo.  I O , O O , ~ ~ C  ~o,oo,ooo 
--  - - - - -  

4.98. The Committee enqu~red why no number had been Axed 
for these rcholarships. The representative of the Ministry stated 
that it had not been posslble to Ax any number, but the definition 
of a political sufferer had been lald down. The scheme was imple- 
mented by the State Governments and the Centre on 50-50 bask 
The budget yrovlsion for a partrcular yew was made on the basis of 
the pmvfous years txpendfture In reply to a question as to how in 
1962-63 the provision made was Rs. 10 Iakhs whlle in the previous 
year, the expenditure was only 3,11,000, the witness stated that after 
196142, the scheme gained popularity and more demands were being 
plrcsd on the Centre So, In anticipatton the Ministry pravided for 
an expenditure of Rs 10 lakha, which In fact was exceeded, 

4.99. In reply to a question as to the number of scholarship 
gtven w far, the witness stated that under the scheme the emphasis 
w u  not so much on scholarships and loans as on giving factlitioa for 
rdmlrsion sund host4 mte and freeships. 



4.100. The Committee Wired  to be furnished with a statement 
showing whether Government had awarded any ircholamhips to 
children of those persons who had suffered in the struggle for the 
liberation of Goa. The interim note furnished by the Minirtry is at 
Appendix XXVIII. From this interim note the Comdttse tinl that 
the children of those persons who suffered in the struggle for the 
llberation of Goa are also eligible for the award of scholarship. .nd 
other educationai facilities. The exact informrrtlon in this regard 
is not readily avaiAabls with the Hlnirtry, but tbe sune is being 4- 
lccted. The Committee would like to be informod of the a c t d  
por i th .  . - - I  

4.101. The Committee enquired whether the Education Ministry 
had any machinery to ascertain that the funds being provided under 
this scheme to the States and Union Territories were in fact being 
urilised for giving aid to proper persons. The witness stated that 
tnc States were expected to give aid to children of political sderers 
within the ambit of the definition of 'political sufferer' laid down, 
x,hich was uniform for all the States. 

4.102. The Comrnlttee desired to be fumtr.hed with 8 statement 
regarding scholarships to children of political d e r e r r  showing (a) 
in respect of the  Union Territory of Delhi: the nu- of individual 
recipients; the criteria applied and the amounts given for the last 
! hree years; (b) in respect of other States: the total amount given 
::cnr-wise and the number of beneficiaries. The interim note fur- 
nished by the Ministry is at Appendix U I X .  Detailed information 
in respect of the Union Territory of Delhi and the number of bene- 
Rciaries in other States is awaited. 

4.103. The Committee are surpr i~td  to note that though the 
Scheme was instituted in 1959-60 the information about tbc number 
of beneficiaries is not available with the Ministry. The Commitlet 
suggest that this information should be obtained regdu ly  By the 
Ministry. 

4.104. Tho Colnmittac also suggest that a suitable nuchioery 
dmdd be d e v i ~ d  by the Ministry in consultation with State Gov- 
ernments to ensure that the funds provided under the Scbeme are 
utilised for dving .id to really deserving persons. 

Forcqn Gm*cmment Scholarships: 

At the instance of the Committee, the Ministry furnished a de- 
tailed note re: foreign scholar~hips. which is e n c l d  as Appendix 
XXVIII. 



4.105. Referring to this note the Committee enquired as to the 
difficulties in the way of full utilisation of the money offered by 
foreign Governments for scholarships. TLle witness stated that the 
foreign Governments did not give any m mey but tiffered a certain 
number of scholarships for Indian students to go and study in those 
countries. He admitted that in  some cases all the scholarships 
offered had not been utilised. The reason were that in some cases, 
the educational standard was not higher than ours and students 
were not keen to go there. He added tho: sometimcs the terms of 
scholarship were not very attractive and sometimes the foreign 
Governments concerned had declined to accept particular scholars 
selected by the Ministry according to th number df offers made, 
because of dBculties of admission etc. 

4.106. On being asked the number of Scheduled Castes and Sche- 
duled Tribes students who took advantag of the Scheme, the wit- 
ness informed the Committee that for e :ternal scholarships there 
was no special allocation for any particular group of people. 

4.107. The Committee are not happy to observe that the scholar- 
ships offered by foreign Governments to India arc not utiliscd in 
full. They feel there is need for better and closer coordination bet- 
ween the Government of India and the foreign Governments in the 
matter of 'selection and placement of scholars to be sent abroad. 

Exchange prograrnmt! w ~ t h  U.S.S.R. 

4.1 08. Under the Indo-USSR Cultural Agreement, the USSR 
Govt. offer 50 scholarships to Ind~a  every year. The number of 
USSR scholars who came to India on Government of India Scholar- 
ships during the last four years is as follows: 

- . -  - -- -- 

4.109. In evidence, the representative of the Ministry of Educa- 
ti03 stated that the number of Indian scholars who went to USSR 
is as follows: 

_ _  - - _ _ _- _ .  _ - I -  - - I_- - - - .  



4.110. Explaining why all the SO scholarships offered by USSR 
each year from 1961-62 to 1964-65 were not fully utfllsed, the r q m -  
sentative of the Ministry stated that it  happened because particular 
studenta recommended by the Government of India were not accep- 
table to the USSR. The Government of India sent a list of only 50 
students but if a contingency arose, they maintained a waning k t  
for the purpocle. 

4111. The Committee pointed out that in view of the fact that 
the USSR authorities invariably changed the list of students sent 
by Government of India, it might be desirable to send 100 candi- 
dates out of which they could select 50. The witness stated that h e  
main problem was that there should be coordination between selec- 
tion here and the facilities available there and the selections should 
bc made at the proper time. 

4.112. On being asked whether the Government of India rejected 
m y  of the candidates sent by USSR, the witness replied In the nega- 
tive. a/ 

4.113. When the Committee enquired whether the matter of 
rcjection of Indian candidates by the USSR Government had been 
taken up by the Ministry of Education with representat~ves of USSR 
in Delhi and whether any explanation had been given oy them for 
the large number of rejections, the witness reiterated that the main 
reason for the rejections was the difaculty in finding places in dif- 
ferent faculties of the Universities for the candidates. He also addcd 
that at the ofi9cial level, the Government of India was anxious to 
sce that all the students selected by them should be accested by 
USSR They negotiated through the Indian Embassy with the USSR 
Government whenever a candidate was rejected and pursued the 
case or submitted alternative names. Sometimes USSR accepted 
more students from out of the subsequent names given to them 

4.114 The Committee desired to be furnished wlth a statement 
showing year-wise (from 1961-62 to lWl-65), country-wise and sub- 
ject-wise the number of foreign scholarships sanctioned by difler- 
ent countries, the purpose for which sanctioned, the number of 
students sent and the reasons for the shortfall in that number eack 
year. The note furnished by the Ministry is at Appendix XXX. 

A paruml of this statement shows that there have been ~cvcrrrl 
instances where the number of scholars sent wm less than the num- 
ber of scholarships offered. The Committee desire that special efforts 
sbodd be made to ensun that the scbolur31Ips offered arc falb 
u t u w  



4.115. The Cummitttie would mggest that in orda to uiilhcs alJ 
the 50 bcbolPrshtgs r d t d  by Ikrssk, the Government of lndh mag 
send a Ust af double the number of candidates, so that the USSB 
autboritiss can s e k t  58 out of them. The Conamittee would a h  
suggest that for effecting greater cowdination between tbe two 
Govcmmemts, the Gavlulllllent of India, before making the dactfon 
at their end could ask the USSR Government in advance to indicate 
the facilities they have, the number of vacancies available in each 
fbld md the most suitable time when the Iadian scholprs s h d d  be 
mt. 

Central Overseas scholarship s c h w r a  37(11), P a p s  42-43: 

4.116. The scheme was introduced in 1944-45 to provide opportu- 
nities for higher studies abroad to candidates sponsored by the State 
GovernmentslUniversities, etc. 

4.117. Although the scheme was discontinued from 1958-59, there 
are still nine cases pending in which scholars had failed to =turn to 
India after the expired period of stay abroad, as required undcr 
terms and conditions of the bond executed by them. A sun1 of over 
Rs. 2 lakh against Rs. 1,73,1'13 paid as scholarships is yet ta be re- 
covered (August. 1964). 

4.118. The Ministry informed Audlt in November. 1964 that the 
scholars who committed breach of the bond were liable :o pay 
penalty charges to Government, but that in actual practice it haa 
not been possible to recover penalty charges by any amount .>I per- 
s~asion.  The Ministry have also not written off the amounts as 'ir- 
recoverable' (November. 1964). 

4.119. In evidence, the representative of the Mmstry stated tnat 
the Brat condition stipulated in the bond was that the student must 
re?urn to India after comphting his studies abroad. so that thr 
country might benefit from his knowledge. So every effol t was 
made to persuade the unwilling students to return and there were 
cases in which the Government had succeeded. In certain cases, in 
which students refused to return, the amount had to be realised from 
the sureties concerned. The pending 9 cases were in diflerent stages 
of processing. He added that out of the 9 scholars, 4 had returned t o  
India and were paying back some of the money. One had died end 
so the amount had been written off. In the other caees there was 
hope of recovery of a t  least part of the marrry. 

4120. The Committee enquired whether the Government props- 
ed to m k e  any changes in the terms and conditions of the b n &  in 



order to prevent the students from not returning. The witness stat- 
ed that they had no intention of tightening the regulations because 
already many deserving people were unable to fulfil the conditions. 
Asked whether the problem had been examined by the Ministry, the 
witness stated that Government had been aware of the problem of 
the non-return of scholars from foreign countries for many yeam 
and steps were being taken to bring them back. One of the s t e p  
taKen was to institute a pool of scientists, so that trained people 
could oe put in the pool straightaway and then look for a lob. One 
reason why many scholarship-holders were not willing to come back 
was better employment opportunities and far higher salary scales 
abroad. But Government of India could not raise its salary scales 
to the level of those prevailing in Europe and America. 

4.121. The Committce enquired whether Government had con- 
sidered the general complaint on the part of students not willing to 
return that apart from the salaries, the conditions of sewice in 
India were not satisfactory. The witness stated that this problem 
was being dealt with not only by the Education Ministry. but by all 
the Ministries concerned. 

4.122. The Committee note with satisfaction that efforts are being 
made to induce the scholars sent abroad to return to India after 
completion of their studies there. In this connection. the Committee 
would empha~ise the need for tbe betterment of their employment 
opportunities and a h  for improving their service conditions in the 
country. 

French Fellowshtp scheme-para 37 ( tat) .  Page 43: 

4.123. Fellowships are offertxi to French nationals for post-gra- 
duate studies 'research in science technology, etc. In India. 

4.124 In one case the fellowship was granted for a subject not 
covered by the scheme and in two cases the fellows selected joined 
the institutions as casual students for learning Fine Arts Instead of 
for post-graduate studieslresearch. The amount of fellowships paid 
in thew three cases was about Fb. 18.000 The Ministry h a w  stated 
that as the scholars who come under this scheme am nominees of 
the respective Governments. the terms and conditions are to be re- 
laxed in certain cases because of the cultural aspects of the scheme 
and that i t  is proposed to suitably amend the terms and cwnditions 
of the scheme to cover such exceptional changes. Tbe Committee 
would like to be informed of (be revisad t erm and c d t i o n s  of the 
scbamc when Aaalid. 



Partiul Finaneicrl Assistance Schtnre-para 37 (is), Page 43: 
4.125. Financial assistance in the shape of loans is panted to- 

wards the passage and other incidental expenditure to such students 
as have obtained admission in foreign universities. The amount of 
loan is restricted to Rs. 4,000 and is recoverable with interest m 
suitable instalments not exceeding 36 on the expiry of six months 
after the completion of the course or the scholar's employment in 
lndia,rabroad, whichever is earlier. In 17 cases loans amounting to 
Rs. 17,181 have not been recovered so far (September, 1964) though 
3 years have elapsed since the recoveries have fallen due. 

4.126. In 47 cases, though the recovery of principal amounting to 
about Hs. 53.000 has been made, interest at 4 per cent for the period 
rangmg between 3 and 5 years has not been recovered. 

4.127. In 2 cases. loans amounting to Ri 14,762 are being recover- 
ed in easy insta1ment.s extending to 5-10 years instead of 3 years,as 
pravided under the scheme. 

4.128. The Ministry have stated that thc enforcements of recovery 
In these cases have entailed delay due to unavoidable and protracted 
correspondence with State Governments Local Agencies. 

4.129. In evidence, the representative uf the Ministry stated that 
out of the 17 cases cited, 6 were those in whlch regular loans were 
given and the remaining 11 were cases of emergency loans. Out of 
the former, one had started to repay, one had promlsed to repay on 
complet~on of hls studies, in one case the loan had been written off 
in view of the financial positlon of the studeni, in another case, the 
father of the studcn: had promised to repay and In the remaining 
2 cases, the Government was thinking of recovering the amount 
through legal action. 

4.130. As regards the 11 cases of emergency loans, In one case, 
the student had died, another had already repaid. One had promised 
to repay and in 8 cases, efforts were being made with the help of 
State Governments to ascertain their whereabouts. It was expected 
that full recovery would be made in each case. 

4.131. Of the 47 cases of recovery of interest In 20 casea recovery 
had already k n  made and in the 27 cases, &orb were being made. 

4.132. In the last 2 cases, it had been agreed to recover the loans 
in easy imtalments keeping in view the fact that the students w e n  
refugees from East Pakistan. 



4.183. The Committoe hope that effortr will continue to be nrrlkr 
to effect recovery of loans and interest u and when they fall due. 

General Scholarships Scheme-para 37 ( v )  , Pages 43-44. 

4.134. The Scheme provides facilities for higher education and 
training in India to the nationals of the selected countries including 
students of Indian origin. To become eligible for scholarships under 
the scheme, the candidates for the undergraduate courses should be 
between the ages of 17 to 22 years and should have passed the SenJor 
Cambridge/Matric examination; those who apply for post-graduate 
courses should be between the ages of 21 to 22 years and should have 
passed the Bachelor's' Degree Examination in at  least second divi- 
sion 

4.135. Cand~dates not coming within the age groups were award- 
ed scholarships (Rs. 1.01 lakhs in 16 cases). Scholarships were 
granted for pre-Matric students not covered by the scheme (Expen- 
diture in 4 cases amounted to Rs. 20.000). 

4.136. The Committee enquired whether the 4 students to whom 
scholarships involving an expenditure of Rs. 20,000 were given were 
pre-Matric students, and not covered by the scheme. The represen- 
tative of the Ministry stated that relaxation was made in the rues 
in these cases to enable these 4 children coming fram Tibet to pur- 
sue their studies in India. 

4.137. The witness added that the other 16 cases in which the 
candidates d ~ d  not come within the required age-group, related to 
students from Africa except 2 who came from Japan and :n their 

r also relaxation of rules was made. 

4.138. In reply to a question. the Comm~ttee were informed that 
it was provided in the scheme in this pamcular case that the Gov- 
ernment of Ind~a  rescr\<ed to themselves the right to introduce such 
charges in the terms and conditions as might be found necessary to 
Nerve the objectives of the scheme. 

4.138. The Committee note that it is provided in the scheme that 
the Government of India I.lessrve to themselves the right to intre 
duce such changes in the terms and conditions as may be found 
necessary to serve the objectives of the scheme. 

4.140. The Committea suggest that the h a t i o n  af age l i t  
nbeuld be iacorpwatad in the Rules themsuives, instead of m*hg 



such ralaxatlon in individual cases. Tbe age Wt Of 81 to 22 years 
for post-graduate coursss appears to be rigid and rmtrietive. 

4.141. It is observed from the above review of various Scholar- 
ship schemes that though the number of scholarships is on the in- 
crease from year to year, the budgeted amount for such ocholarshlgs 
1s not being utilised in full in many cases and there is undue delay 
in the selection of scholars, and the scholars are also not being glven 
the amount of scolamhips in time due to various procedural delays. 
In this connection the Committee desired to know whether the re- 
commendation made by the Estimates Oomrnittee in para 44 of their 
'ftRenty Fourth Report (Second Lok Sabha) regarding the creation 
of an autonomous or semi-autonomous board for the administration 
of all scholarship schemes had been considered by the Ministry a d  
if so. with what results. The witness stated that the matter was still 
under consideration and consultations were being held with the 
Planning Commission. At the present stage i t  could not be stated 
whether this would be an autonomous board or some machinery 
within the Ministry. It was expected that decis~on would be reach- 
ed within 3 or 4 months. 

4.142. The Committee regret to note the abnormal &lay in taking 
a fihul decision m p d b g  the mat ion of m autoPomous or #ani- 
autonromonr boud f o r  tbe administration of all scholarship scbmer. 
Tbe Committee would lLLe to reiterate this reommendation of tbe 
Estimates Committee. In the meantime, the Committee w d  like 
tbe Ministry to take steps to ensure that (a) the budgobd amount 
for various s c h h h i p s  is ntilisad in full; (b) there is no dchy in 
tbe dection of candidates for award of schdarshlps; and (c) pry- 
ments to the schobrs arc made in time so that t b q  may not h d  it 
di5cult to continue their studks for want of famd.. Tbe Committee 
adso suggest that the Ministry should take adequate measures to en- 
sme that d tbe schemes d scholarships are well 8dvertkd in 
stboob and collages to embk etigible candidates tm psCL them. 

Reciprocal rcholasshzps s c h e - p a r a  37 (vi ) , Page 44. 

4.143 The scheme provided opportunrt~es upto August, 1064. for 
past-graduate studyfresearch in different fields of science, tcchnolo- 
gy. etc. to foreign students. Under the scheme the  selected candi- 
dates should at least hold a degree and posses adequate knowledge 
of English. 

4144. In two ctrtr, the rchoiars had only paElcd the Iltiddk stand- 
d or prepatatmy examinatbna. In mother case, the acholar W- 



ing Diploma in Library was allowed to learn Kathak style of danc- 
ing. The amount of scholarship involved in these cases was 
Ra. 14,000. 

4.145. In evidence, the representative of the Ministry of Educa- 
tion stated that subjects for which these scholarships were available 
were science, engineering, fine arts and technology. Painting and 
classical dance were included in fine arts. As regards the 3 persons 
who were not graduates, the witness stated that the scheme being 
primarily cultural in nature and the candidates sufficiently advanced 
in the respective fields, the rules were relaxed to accommodate them. 
He added that Government proposed to make some changes in the 
rules in consultation with the Ministry of Finance. 

4.146. The Committee enquired as to the reasons for relaxing the 
rules and conditions laid down by the Ministry itself. The witness 
stated that the scholars were the nominees of the French Govern- 
ment and there were no better nominees available from that Govern- 
ment. In reply to a question. he added that the relaxation was 
made not at the instance of the French Government but by the Gov- 
ernment of India on their own. The Committee suggest that the pro- 
posed changes in the rules may be effected early so as to obviate the 
necessity of making relaxation of Rules in individual cases. 

Jamw M d I w  1.9lamuzipara 89. Page 117. 

4.147. According to the Constitution of the Jarnia Minia Islarnia, 
LkIhi, the object of the Society is to promote and provide for the 
religious and secular education of Indians and particularly of Mus- 
lims. in conformity with sound principles of education and in conw- 
nance with thc needs of the national life. The Jamia was registered 
in June, 1939 under the Societies Registration Act of 1860 and has 
been deemed to be 'University' for the purpose of the University 
Grants Commission Act 1956 from lsth June. 1965. 

1.148. Maintenance grants arc. given by the Central Government 
lo cover the net deficit in the recurring expenditure of the .lamia. 
The Government also provide the matching contribution for the  
development schemes approved by the Universitv Grants Commls- 
sion for the 'University' activities of the Jamia. vi:.. the Jamia Col- 
lege, Teachers' College and Library, in case the Jamia is not in a 
p i t i o n  to provide funds falling in its share from within its re- 
sources. It also receives grants from the Delhi Administration, the 
University Grants Commission, the Delhi Municipal Corporation etc.. 
for special purposes. 



4.149. (a) A broad analysis of the receipts and expenditure of 
the Jarnia for the years 1062-63 and 1963-64 is given below: 

(In lakhs of Rupees.) 
-- - . _ -  I--__ - - --- -__I- - -  

Receipts 1962-63 196364 Expenditure 1962-63 1963-64 

Gnnts wd by: (11 Centnl Govcm- 
ment . . . 

(iii) University G m t s  
Commission 

(v) National Council of 
Muational Reoearch 
&Training . 

(ua> Central Social Wel- 
fare Board (including 
Dclhi S.W. Board) 

Incame from fees, etc. 

Educational Departments 
8-50 

Via Chanallor's & 
0.06 CentnlOfficc 

Treuurer's office 
0.48 

Registrar's Office . 
0'02 

Library (Central) 
Hospital 

0'01 

Buildmg, Property & 
Municipal Depnr. . 

0.04 

I .qz Furniture & Equipment . 
Mifceheoue . 

-- -. - - -- - - - - - - -  - -  - -  - 
4.150. Apart from grants-in-aid, Government paid two interest- 

free loans of Rs. 1-72 lakhs and Rs. 2.36 lakhs and an interest bear- 
ing loan of Rs. 0.37 lakh to the Jamia in instalments over the period 
1853-54 to 1956-57 for construction of its hostel buildings and stafl 
quarters. However, the amount of Rs. 1.09 lakhs repaid upto the 
end of 1963-64 was again treated as expenditure of the Jamia in 
computing the net deficit to be financed by Government grants. The 
Jamia has stated that this u in accordance with the resolution of 
the Finance Committee in which the Ministry of Finance and Minis- 
try of Education are represented. It  has been suggested by the 
Jarnia that it would be better to convert the loans into grants. 

4.151. The Committee desired to know whether there was any 
difference between the teaching methods of the Delhi University and 
the Jarnia Millia. The representative of the Ministry stated that the 
two institutions were at  the level of the University. The Jamia was 
established to promote the spirit of secularism, nationalism and a h  
to put emphasis on Islamic culture to a certain extent. Although 
the degrees conferred by the two institutions; conformed to the same 



pattern these institutions were different in tone and spirit. He add- 
ed that the Jamia was a much smaller body than the Delhi Univer- 
sity. I 

4.152. The Committee desired to know whether the pattern 01 
financial assistance applying to Jamia Millia, according to which 
almost all the expenditure of the Jamia was met by the Govern- 
ment applied to other institutions also which were deemed to be 
Universities. The witness stated that the practice of meeting the 
deficit applied to all the four Central Universities as well as to the 
Jamia. Recently the Government had recognised certain other in- 
stitutions of the same type to be deemed univer-iities under the 
UGC Act. The pattern of assistance to be given to them was under 
consideratwn and in the case of some institutions the pattern obtain- 
ing in  the Jarnia might also apply. 

4.153. The Committee would like to be informed whether the 
pattern of assistance to be applied to institutions of the type of 
Jamia, which h a w  been deemed to be universities under the U.G.C. 
Act. has been decided upon. In the case of Jamia, most of the 
expenditure is met from Government sources. The Committee sug- 
gest that the feasibility of routing the grants to the Jamb Millk 
through the University Grants Commission may be examined. 

4.154. The Committee enqu~rcd how the Jamia was financed from 
1939 till 1954, when the Goi*ernment agreed t~ finance it to the full 
extent. The Vice-Chancellor of Jamla stated that :t depended only 
on public subscriptions whlrh ucre  some?irnes falrly large. But, he 
added that till 1945, when they were able to collect a large amount 
for their Jubilee, it u ns a hand-to-mouth existence. From 1950, they 
were getting grants from Government, which were by way of assist- 
ance. The wrlness stated that after 1947 it became d d c u l t  for them 
to raise subscriptionc from the publ~c, as the latter expected the 
national Government to support the mstitution. 

4.155. The Commltt~e pointed out that between 19.17 and 1954 
the Jamia was get t~ng ad hoc grants and it had considerable incame 
by way of donations till 1954. but as soon as the Government gave. 
the matching grant, all those donations werc stopped. The Vice- 
Chancellor of Jamia stated that they used to get a grant of Rs. 3.000 
a month from Hyderabod State, which was discontinued from 1951 
The other subscriptions collected from the public were small 

4.156. The Committee enquired why the loans taktan by the Jamia 
were being repaid from the grants. The representative of the Minis- 
t.ry stated that at  that time there was only n loan scheme in the 



Ministry by which assistance could be given for building hostels- and 
staff quarters. There was no scheme for grants for that purpose. 
But since the Government had agreed to meet the deficit, the income 
and interest and the repayment of the loans for these buildings were 
shown in the budget of the Jamia in the usual way and it was not 
found necessary to convert these loans into grants. 

4.157. The Committee pointed out that detailing the repayment 
of loan as an item of expenditure amounted to giving a grant to 
the Jamia. The witness while admitting that it was so, stated that 
as there was no scheme for grants, loans were given. 

4.158. The Committee pointed out that the Education Ministry 
was authorised only to give recurring grants to Jamia and the Fin- 
ance Committee of the Jamia, on which the Ministries of Finance 
and Education were represented had no authority to convert it into 
non-recurring grant. The representative of the Ministry stated that 
income accruing from the loan, rent of the hostel staff quarters etc. 
were shown in the budget of the Jamia and the liability accruing 
i e .  the payment of the instalrnents of the loan and interest was 
shown as expenditure. calculated on the deficit basis. 

4.159. The Committee enquired whether the Ministry had asked 
or discussed with the Finance Committee how the loan war conven- 
ed into grant inspite of Government orders that only recurring ex- 
penditure could be covered by way of grant. 

4.160. The representative of the Ministry stated that there was 
nothing on record to show that there were instructions from the 
Ministry or that the case was referred back to the Ministry. 

4.161. The Committee desired to be furnished with a note indicat- 
ing the circumstances under which a loan given to the Jarnia Millia 
was converted into a grant and how this proposal was concurred in 
by the representatives of the Education and Finance Ministries in 
the F~nance  Committee of the Jamia. The note furnished bv the 
Ministry is at Appendix XXXI. 

4.162 The CommIttce f e d  concerned to Lhow that the Finance 
Committee of Jamia authorised the payment of tha loans taken by 
tbe Jruni. hwn the grants without the prior cancarrrmce of the 
Ministry of Finance From tbe note* furnished by the MtnOstry Lt 
appeam that the representative of tho Ministry of Finance nu not 
prrwart at the PInrrnee Committee meeting at rrMch tbb was 
dsdded. This is 811 the more rerson that the mirtthr rhoold Lna 

-- - *- - " - 
*Not vettrd by Audit 



been referred back to the MWstry of F b m e  and their arpsrr 
approval obtained. Tbe Committee would like b obwrve that it 
should be the duty of the Financial Adviser to carefully study the 
minutes of the meeting in which he was not present and take ob- 
jection to this item as not regular or proper. 
Publication Section, Para 89(b) (i) Pages 188-119. 

4.163. The Publication Section had brought out a number of book- 
lets in Hindi and Urdu for the guidance of neo-literate adults. The 
prices of the booklets had been Axed on an ad hoc basis, ranging 
between 37 paise and 89 paise per copy. Upto March, 1960 no stock 
account of the publications was being maintained by the  Jamia. . 

4.164. From the stock account maintained from April, 1960 it was 
observed that during August, 1960 to July, 1964 92,135 books, the 
price of which was about Rs. 51,512 were supplied to the Maktaba 
Jamia Ltd., a sister concern. for sale on a 40 per cent comnission 
basis without the approval of the Governing Body. The total sale 
proceeds credited to the Jamia during the three years ending March, 
1964 however, amounted to Rs. 3,961 only. No records showing the 
books sold by the Maktabn, copies lying in stock, commission charg- 
ed by them, etc. were available in the Jamia It has been stated 
(December, 1964) that no work of publication was done during the 
last two years. 

4.165. The Committee desired to know the details of the profit 
and loss account of the Publications Section of the Jamia from 1960- 
61 to 196465 and whether the whole of the deficit was covered 
through grants received from Government. The representative of 
the Ministry stated that till 1960 no stock account was maintained. 
The Jamia had now issued instructions to its publications depart- 
ment to complete the stock accounts prior to 1960 and show it to the 
audit party at the time of next Audit. The Publications Deptt. had 
since completed the record showing the books sold by Msktaba. Re- 
garding sale of books, as the compilation section of the Jamia had 
no arrangements for the sale of its publications, it entrusted the 
sale to Maktaba Jamia Ltd., on the basis of 40 per cent commission 
paid on such publications, since these were mostly Urdu books. Out 
of the 40 per cent commission flxed 334 per cent was given to book- 
sellers and 74 per cent kept by Maktaba itself. The matter had now 
been placed before the governing body for its approval. The 
Jamia had stated that the total s a l e  during 19632-63 had been only 
Rs. 6,710.50. The poor sales were due to  the fact that a number of 
other agencies also published similar books for the nro-literates. 
This competition had affected the sale of Jamia books adversely. 
1526 (Afi) -7. 



Regud;mg pnbkabiaaa far the last 2 par=, the JIM& had mt 
Rs 3,504 and Rs 3J51 on publications during 1962-63 aad 1963-64 
respectidy. 

4.166. The Committee desired to know why the Jamia had no 
records showing the books sold by the Maktaba copies lying in stock, 
commission charged by them etc. The Vice-Chancellor of Jamia ex- 
plained that the accounts of the Maktaba were maintained according 
to the provisions of the Companies Act and the Jamia had sent for 
these accounts. 

4.167. Explaining the procedure of safe of books brought out by 
Jamia, the Vice-Chancellor stated that Maktaba Jamia which did 
publication work of all kinds was given an agency for the sale of 
books of the Jamia prepared by its compilation section. These books 
could not be sold by the compilation section itself, because under 
the terms of the agreements with the Government, that would make 
the work commercial. The books were printed bv the Jamia and 
not by the Maktaba which had no press of its own. 

4.168. The Ccmdttee are mnp.rised to observe that no stock 
aeeoant of the publications war maintained by tbe Jamia till March, 
'Im. I 

4.169. The Committee regret to note that the Jamia dodded to 
give 40 per cent. commission to the Maktaba Jamia Ltd. for the sale 
d its pubMcatiom .pifhmt obtaining prior approval ot the Govem- 
ing m y .  Tbey hope that sucb lapses will be aveided in future. 

4.170. Tbe Cammittee are disnppointed to note the poor salt-pro- 
eals of the publications brought out by the Junia. They mggcst 
that the Minis* sbodd exambe tbe suitability and utility of these 
plblications. Tbe Cammittee aleo regret to note that tha Jamh has 
not maiatrined prrga record of tbe books sold and the coprcrll st i l l  
lying fa stoet They bope t l ~ t  the records will ba brought up-b- 
date and mnbhined properly in Wum. 

4171. This section has been publishing a monthly magazine named 
Talim-o-Taraqqi' for the guidance of workers in the Aeld of social 
education The annual subscription per copy has been Axed at 
Rs. 4 on an ad hoc basis. 



Tlae percentage of copies distributed free ranged between 25 and 
30 per cent of the total number printed as shown below:- - - - -- ---- 

No. of No. of No. of' topics Balance in 
Year copiu copies dismi uted stock 

printed sold frae 

4.172. The Jarnia Millia intimated Audit in December, 1964, that 
in future the percentage of free copies would be brought down to 
15 per cent., of the total print order. 

4.173. Again the total expenditure of Rs. 15,939 and Rs. 17,023 
incurred on the Magazine Section during 1962-63 and 1983-64, the 
income from the subscriptions amounted to Rs. 2.959 and Rs. 2,4M 
respectively; the deficit is being met out of the grant received from 
Government without any specific pattern of subsidv having been 
approved by Government. 

4.174. In  evidence the Secmtory (Education) stated that the rnaga- 
zine "Ttllim-o-Taraqqi" was started in order to widen the profes- 
sional knowledge of workers engaged in the field of social education. 
It contained technical material collected from the experience in vari- 
ous parts of the world and books published in different languages. 

4.175. Referring to the percentage of copies dis'ributed free rang- 
ing between 25 and 30 per cent, the witness stated that according to 
the Jamia, it had been a common practice to maintain a complimen- 
tary and exchange list of publications and also to keep a reservc. 
The free mailing list which was approved by the governing body, 
comprised two categories of supplies viz.,  ( i )  periodicals mostlv con- 
cerned with adult education and development which were supplied 
copies on exchange basis, and (ii) individuals and institutions who 
were working in this field among whom it was considered essential 
to circulate these magazines. The witness added that the number 
of free copies had since bcen brought down by the Jamia to I5 per 
cent of the total print order. 

4.176. As regards fixing of the annual subscriptinn a t  Rs. 4 on an 
ad hoe basis, the witness stated that according to the J a m h  this had 
been done after taking into consideration the prices of similar mapa- 
zines in the country. The deficit in the Income from the magazine 



was attributed to a number of copies being distributed free. He ad- 
mitted that the deficit of the department could be reduced by eflect- 
ing the sales of the magazine more vigorously and getting a small 
number of copies printed. The witness added that as the publica- 
tion of the magazine was not a commercial function of the Jamia 
and as it was published for the guidance of workers in the field of 
social education, the grants given to the magazine section were 
treated in the same way as those given to any other department of 
the Jamia The budget of the magazine section was approved by 
the F'inance Committee on a yearly basis. But the pattern of sub- 
sidy was not approved for each activity separately. The Jarnia had 
been asked by the Ministry to satisfy audit on this point before be- 
ing eligible for the current year's grant pertaining to this item. 

4177. The Committee asked how the amounts of subscriptions 
realised during the year 1962-63 and 1963-64 were less than the 
figures worked out on the basis of the number of copies sold. The 
Comptroller & Auditor General stated that according to the infor- 
mation given to Audit, subscriptions were outstanding from certain 
Government Deptts. The Vice-Chancellor, Jamia stated that it was 
difficult to realise subscriptions from the State Governments. In 
reply to a question, the Vice-Chancellor, Jamia Millia stated that 
the unsold copies of the old issues were kept in stock and an account 
was kept. These copies were required for sale latctr. The Commit- 
tee desired to be furnished with a note stating the number of copies 
of old issues (brought out in 1961-62 and 1982-83) sold in the year 
1963-64. In their reply* (Appendix XXXII) the Ministry have 
stated that only fourteen copies of old issues of the magazine 
(brought out in 1961-62 and 1962-63) were sold during the year 
1963-64. From this the Committee cannot escape the conclusion that 
sak of old issues of the magazine is neplidble and does not justify the 
 resent heavy a c e d a t i o n  of st& They suggest that steps should 
be taken to dispose of surplus copies and prevent their accumda- 
tkm in future by dneSng the print arda. 

4J111. Tho CommEttee also note that the numk of copk of the 
magazine distributed fra during the years 1961-62 to 1963-64 was 

mu& aa tbs hi& *, thatr pcscsn* to tbe tot81 pshrt 
order being 30 in 10Q1-62, 25 in 196263 and 27 in 1963-84. They are 
~ t o n o b t b . t t b s p s r r s a ~ h u t t w e b w n ~ t d c r r r n t a l s .  

4.17). The Committee f e d  a m c m r d  wer a vide deficit in tbt 
magdm d o n .  Against the total expenditure of I&. 15,939 and 



Ba. 17,023 incurred on this section during 196263 and 196344, the 
income from subscription amounted to &s. 2959 and I&s. 2464 res- 
pectively. The Committee desire that tbe gap in the income and 
expenditure of the Magazine section should be reduced to the mid- 
mum. With that end in view, the Jamia Millie should cawfally 
analyse the reasons for deficit and take suitable steps to deduce the 
same by increasing the price of magazine, further reduction of free 
distribution of copies, boosting sales and reducing the number of 
printed copier. 

4.180. The Secretary (Education) informed the Committee that 
the Ministry were not happy over the 5 Audit objections referred 
to in para 89(b) and that a committee had been appointed by the 
governing body of the Jamia Millia to go into these cases. 

4.181. The Committee would like to bt informed of the findings 
of this Cqmmittee and action taken thereon. 

Rural Education Centre-para 89 ( b )  (iii) , Pages 119-120. 

4.182. This section was set up to impart social education among 
the villagers in certain rural centres around the Jarnia campus. The 
work was discontinued in 1960 consequent upon the centres being 
taken over by the Delhi Municipal Corporation and other agencies, 
but the staff engaged for this purpose continued to be maintained by 
the Jamia. It was explained (December, 1964) that "a great deal of 
work of a useful nature continues to be done in co-operation with 
the Department of Co-operation and Agriculture and a number of 
agencies like the Delhi Farmer's Forum, the T.B. Association, the 
Family Planning Association, etc." No record of the work actually 
done was, however, being maintained. An expenditure of Rs. 28,148 
was incurred on salaries of the staff upto March, 1964 after the dis- 
continuance of the regular scheme of imparting social education. 

4.183. The Committee asked about the justification of the expen- 
diture incurred on salaries of the staff after the discontinuance of 
the regular scheme of imparting social education by the Rural Edu- 
tion Centre consequent on centres being taken over by Delhi Muni- 
CLDRI Cormration. The Secretary (Education) stated that it was 
not correct that the Rural Education Centres were taken over by 
the Delhi Municipal Corporation in totality. A great deal of work 
of a useful nature continued to be done by Jarnia in cooperation 
with the Departments of Cooperation and Apiculture and a number 
of other agencies like Delhi Farmers' Forum. T.B. Association, Family 
Planning Association etc. The witness added that it was, however, 



carrect that the work of imparting social educatian in the surround- 
ing villages had been s~opped except for one centre at Okhla Vil- 
lage. The D e h  Munic~pal Corporation &d not take over the staff 
because the work of the centre was not taken over by the Corpora- 
tion. 

4.188 The witn\?as informed the Committee that the total expen- 
diture af the Centre amouating to Rs. 17,321 in 195849 was reduced 
to Rs. 8,157 in 1962-63 and Rs. 9,564 in 1963-64. The increase in ex- 
penditure in 1963-64 was due to payment of compensatory allowance, 
h s e  rcnt allowance and hcrease in the dearness allowance, which 
bad not been given earlier. The witness added that the Jamia had 
undertaken to reduce the exprlditure in future. 

As regards the maintenance of a record of the work done by the 
staff, the witness stated that this had not been done in the past, but 
Jamia had since issued instructions to the Department to keep a re- 
cord of the work actually done. The Jamia had also been asked to 
submit a record of the work to  the Ministry. 

4.185, With regard to the dosing of the Centres, the witness stat- 
ed that the matter was under consideration and the aforesaid Com- 
mittee appointed by the Jarnia would go into this cfuestion. 

4.186. In reply to a question the Vice-Chancellor, Jamia stated 
that originally 5 centres had been started and after an assessment of 
the work, they had been reducmg the work, and now there was only 
a skeleton staff. Formerly, the staff included one organiser, one 
assistant and four other persons working in diflerent centres. The 
Committee asked about the nature of work at present being done by 
the staff. The Vice-chancellor stated that they had been procecd- 
ing on an experimental basis to find out really what the village= 
needed. For instance, they had opened an education centre with 
literacy classes. But it was wound up as it &d not senre any useful 
purpose. It  had naw been found that what the villagers needed was 
same kind of leadership. They approached the organiser of the cen- 
tre for information and advice. The Organiser acted as a liaison 
ofacer between the villagers and the various Government and Semi- 
oPRcial agencies. There was a kind of panrhayat meeting almost 
wery other day. While agreeing that it was necessary to have a re- 
cord of the work, the witness added that he was not sure about the 
reaction of the villagers who came for advice. If they were mked 
to record their names and purpose of the visit, they might become 
suspicious and give up coming to the centre. The witness, however, 



assured that if this work was continued in some form, a proper re- 
cord would be kept in future. Asked if any record was being kept 
before the work was reduced in 1960 the witnes replied that a 
system of annual reports was in existence, and besides he used to 
ask for quarterly reports. The witness added that system of sub- 
mission of annual or quarterly reports was practically continuing, 
but no daily record was maintained. The Committee desired to be 
furnished with a note stating the break-up of expenditure incvrred 
on salaries of the staff and their strength and whether the same 
staff was not borne on the strength of any other organisation. The 
note furnished by the Ministry is at Appendix XXXII. 

4.187. It is not clear to the Committee how far it was ioufidrble 
to continue the services of the staff employed for the Rural Ednca- 
tion Centre after these centres were taken over by tbe DeIhi l U d -  
cipal Corporation and other agencies in 1960. M e  Committee are 
surprised how in the absence of a proper record of the actirities of 
the Centre the Jamia satisfied themselves about its performance. 
The Committee desire that a proper evaluation ef the activities of 
the Centre and its functiens should be made in order to h d  or t  
that these do not overlap in the same fieM with those of the DcW 
Municipal Corporation and other agencies. In the light of this re- 
view it should be decided whether there is any necessity to run the 
Centre. The Committee note that the qnestian regarding closiy 
down of the Centre or otherwise is being gone inb by a Committee 
appointed by Jamia. They m l d  like to b o w  tbt outcome of tbis 
review. 

4.188. Tho Committee trust that the Centre would henceforth 
maintain proper record of its activities. 

BaIak Mata Centres-Para 89(b) ( iv) ,  Page 190. 

4.189. Three Balak Mata Centres were opened for running nur- 
sery classes and imparting training to adults in certain crafts. Upto 
1959-60 the expenditure was met mainly out of the grants received 
from Government and the Delhi Administration. Prom 1 W 6 1  no 
grants were paid by the Delhi Administratian on the ground that 
the liability for nursery classes, social education and other adult 
Literary activities in the urban areas had been completely transfer- 
red to the Delhi Municipal Corporation. The J m i a  however, con- 
tinwd to nin theac centres and the deficit is being met out of GOV- 



ernrnent grants. The income and expenditure of the centres for the 
three years ending 1963-64 was as under:- 

Receipts - h'=nd= -- 
1961-62 1962-63 1963-64 196 1-62 1961-63 1963-64 

- - 
Rs. Ra. Rs. &. Ra. h. 

Grants from Central . . I- 4,000 Beriwala 3,101 3,570 3,711 
S0d.l WelfPre 
Boud rncluding h beh  

Centre 
Delhi .W. Board) 

Deficit met out of 13,880 22,365 22,874 
GoPcnnment grant - 
TOTAL . 28,453 28,267 32,100 28,453 28,267 32,100 

--. - -- -. - --- 
4.190. The Committee asked about the justification for the Cen- 

tral Government meeting directly the major portion of the expen- 
diture on these centres and whether the Ministry kept any over-all 
control in regard to the actual utilisation of the grant. The Secre- 
tary (Education) stated that the activities of these centres were: 
(i) Nursery schools for children with a total number of 195 children 
(ii) Women's craft Education Centre with a total attendance of 120 
women (iii) A women's Education Centre w ~ t h  an enrolment of 88 
women who were trained for various examinations, (iv) Library, 
and (v) Programme of social education. The witness urged that 
these centres had been a part of the recognlsed activities of the 
Jamia and the fact that the Delhi Municipal Corporation were also 
doing the same work would not necessarily mean that the work 
done by the Jamia should be stopped. The budget of the Centres 
was approved by the Finance Committee every year. The Jarda 
was now exploring the possibility of getting larger p a n t s  from the 
Delhi Municipal Corporation. As regards the control exercised by 
Government, the witness stated that Government representativee 
a w e d  on the Committee and a report on the work done was sub- 
mitted to them. 

4.191. The Committee enquired about the justification for the 
Jamia Millia continuing the work after a policy decision was taken 
by Government that the liability for nursery classes, soda1 educa- 
tion and other adult literary activities should be completely tram 
fened to the Delhi Municipal Corporation. The Secretary (Edu- 
cation) stgted that this was the broad policy. These actfvitier had 



been undertaken by the Jarnia for a number of years. Since, a d -  
cient funds were not forthcoming from the Municipal Corporation, 
Government had been giving grants to keep these activities conti- 
nuing. The witness added that a special feature about Jarnia was 
that it had been treated like a University for a number of years. It 
was a work of social education in the wide sense and social educa- 
tion had been one of the main activities of Jamia Millia. These cen- 
tres had become a part of the educational activities of the Jamia at 
the University lwel. The Committee asked whether after the policy 
decision of Government the Jamia was specially given an exemption 
by the Ministry. The witness stated that there were other organi- 
sations also continuing to do this work. The witness added that the 
papers relating to this point had been transferred to the Deptt. of 
Social Security and he promised to submlt a note to the Committee 
on the policy decision taken in t h ~ s  regard and whether any exernp 
tion was given to the Jamia Millia and any other organisation. The 
information is still awaited. The Committee desire that the note 
should be furnished early. 

4.192. In view of the policy decision of Government regarding 
transfer of the liability for nursery classes/Social education and 
other adult literary activities to the Delhi Municipal Corporation, 
the Committee And very little justification for giving Government 
garnts to the Jamia to meet the deficit in respect of the Balak Mata 
Centres carrying on these activities. If these Centres have become 
a part of the educational activities of the Jamia at the University 
level as was deposed before the Committee, then the Jamia should 
approach the Delhi Municipal Corporation for larger grants as ec- 
cording to the policy decision of Government responsibility for 
those activities was that of the Delhi Municipal Corporation. The 
Committee desire that Ministry should examine this matter fully 
and settle the question of liability for these activities. 

4193. In reply to a question, the witness stated that no evdua- 
tion of the work done by the centres had beem made. The Com- 
mittee desire that early steps should be taken to evaluate the work 
done by the Centres 
Audio-visual Section para 89 ( h )  ( v ) ,  page 120. 

4.194. This section was established in 1958 mainly for the produc- 
tion of audio-visual materials such as film strips, slides and posters, 
etc. During the six years ending March, 1964. the section p r o d u d  
four short length film strips and an animated film of 3 minutes' dura- 
tion. There were, however, no arrangements for their exhibition 
and circulation. The expenditure on the maintenance of the ~ u d f *  
visual Section increased from Rs. 5,258 in 1961-62 to Rs. 12,412 in 
1965-61. 



61Sd. The C d t e e  asked how the film produced by the 
Audio-Visual Section had been utilised. The Secretary (Education) 
admitted that no uac had been made of the films, produced by the 
Audio-visual Section which wps started in 1988. No arrangements 
had been made for regular exhibition and circulation the films, as 
the organisations which were approached had not shown any intenst 
in them. The Audio-Visual Section had since been closed down and 
it was being merged with the general educat?on department. The 
st& of that section were now prepring materials for general eau- 
catian. 

4196. Explaining the work done by Section during six years' 
period, the Vice-Chancellor, Jamia Millia stated that for about first 
two years, the section which consisted of a technician, an artist and 
a peon had been engaged primarily "in buildmg itself up" and pre- 
paring the necessary equipment. The technique of preparing film 
strips was elaborate and took a long time. The witness added the 
films could not be utilised by the other organisations owing to tech- 
aicll difIiculties. Fbr instance, in order to exhibit these films the 
organisations must have a projector required for the same type of 
am. 

4197. The Secretary (Education) stated that even though there 
was sufficient preparatory work done by the section, it was not 
effective in the sense that the material produced was not utilised. 
I h e  section prodwed two films, one on Jamia and other on phases 
of the Moon. Besides, illustrations on small-pox were prepared. 
Some work was also done for the Ministry of Agriculture. The Com- 
mittee asked why the section was not wound up earlier in view of 
the fact that the material produced could not be made use of. The 
Secretary (Education) stated that in the  work of this kind during 
tire fh-st phase some preparation was needed and no immediate re- 
d t s  c d d  tw expected. After the materids w e n  produced, the 
section approeched certain institutions but they did not show any 
interest in them. It was then decided to wind up the section. The 
Camptroller & Auditor General pointed out that according to a 
communication sent to Audit, some complimentary copies at film 
strips 'Jamia Millia' and 'Chichak' were sent to various institutions 
in India and abroad. The Vice-Chancellor promised to check up 
whether any Alrn strips were sent abroad. The Committee desired 
to be furnished with a note, stating (i) the total expenditure on the 
audio-visual section, (ii) the materials produced ( i i i )  date of p m  
duction (iv) the names of the institutions which were approached 
for supply of these materials etc., and the dates when approached 
and (v) the names of foreign countries if any, to which the dlmP 

I 
\ 



were sent. The note* furnished ky tbe Ministry is at Appendix 
XXXII. 

4.1%. The Committee regret to note that total expenditure of 
Rs. 62,404 (salaries Rs. 46,717 and other expenses Rs. 15,687) wbirh 
was incurred on the Audio-visual Section from 1957-58 to 1964-8S 
ka become naest)y iarfrwctuous. It is also significant that during 
the p e r k ?  ot 6-7 years all that the S e n  has done is the produe- 
tion of 4 Film strips, one animated film and some posters (silhf 
sewen) etc. While the Chamnittee appmbte that the section had 
to do some preparation werk, they feel that werk close by it d m h g  
'aU these years was meagre a d  not e- wilb thc expen- 
&ure incurred. WLa4 is t a e  surprising is that men in respect e£ 
the few filars tbat were p m d d  na arrangement was ma& far  
h i r  exb ib ih  any-wbsh They Camnittee find from the Minis- 
by's note that the SKtian apprmnched d y  e m  imu5tituti.n for exhi- 
bition ot the in 1463. Atthough the Section predated one 
Llrn strilps each in 1958-59, 195M0, 1 M  .ad 1962-63 m, imtito- 
tian w.s apprenched earties £or their axhlbitiw. 

4.199. F 'TO~ these facts the Committee cannot escape the caa- 
c h i o n  that not only the setting up of the section lacked proper 
planning but there was alx, no watch kept over its u~orkiry. 

Land owned by the Jamia Millia-Page 121, Para 89(c) 
4.200. The Jamia owns 515 bighas of land as detalled below: 

Brghas 
(i) Land covered by buildings . 235 
(u) Agricultural Land 1 5 2  
( i i i )  Vacant land mtries . 128 

The entries in the property register had not been authenticated 
by any officer of the Jamia. 

4.201. In December, 1956, the Jamia leased 151 bighas of land to 
a party for five years at an annual rental of Rs. 7,798. Though the 
agreement with the lessee expired in December, 1961 and t h e  period 
of agreement was not extended, about 114 bighas of land has con- 
tinued fa be under unauthorised occupation of the tenant and & 
not been resumed by the Jamia (December, 1964). 

4202. Out of the total rent of Rn M,586 recoverable from 3an 
uary, 1957 to December, 1963 recovery of about Rs. M 560 was waiv- 
ed by the Jamta on the ground that about 53 bighas of land was 
under encroachment of certain unauthorised persons and another 
27 bighas of land was unimigated 

Wot vetted by Audit. 



4.203. During the year 1959-60, the Jamia Millia purchased 16 
bighas of land at a cost of Rs. 92,621 to prevent their falling into the 
hands of other parties as these plots are within its campus. The 
Jamia has, however, not been able to take possession of the land so 
far. 

4.204. The waiver of recovery and non-realisation of revenue 
from land has increased the deficit resulting in release of more 
grants by Government. 

4.205. The Committee dmired to know the amount of income 
accruing to the Jamia from the 515 bighas of land owned by it. The 
Vice-Chancellor of Jamia stated that the income from land varied 
from Rs. 3,0001- to Rs. 35,001- p.a. He added that a record and regis- 
ter of property was duly maintained and the income from the land 
under cultivation was shown in the accounts. He further stated that 
no Government grant had been used for purchasing land. In 1956, 
the Jamia leased 151 bighas of land for 5 years. Due to the passing 
of the Delhi Urban Areas Tenants Relief Act in 1961, it became al- 
most impossible to regain the possession of that land. Therefore a 
settlement was arrived at according to which land revenue for 57 
bighas was waived and 27 bighas were taken back, because the legsee 
could not cultivate them. The Jamia reduced Rs. 24,000 from the 
rent due from him in lieu of this concession. 

4206. The Committee desired to know why it was considered 
proper by the Jamia to give special concession for 27 bighas of 
unirrigable land after seven years when the whole of 151 bighas was 
leased at a flat rent of Rs, 7,798 per annum. The Vice-Chancellor, 
Jamia stated that according to the Urban Area Tenants Relief Act 
the maximum rent that could be charged was one-fifth of the produce 
of the land, or less but not more. Then it was found possible to re- 
cover 27 bighas. So the Jamia made an agreement to charge less 
rent. In reply to a question, the witness stated that the annual rent 
recoverable from the tenant always remained in arrears and the dim- 
culty arose in the very first year. because of a dispute about the total 
area of the land. 

4207. The Committee enquired whether any fresh agreement had 
been entered into with the tenant in regard to the 70 bighas still re- 
maining with him. The Vlce-Chancellor, Jamia stated that no defi- 
nite agreement had been made as it was hoped to recover mote land 
without having to go to Court. In reply to a question, the Vice- 
Chancellor stated that the total rent realIsed was Ra. 28,000. 

4.298 'I% Cammitt- are surprised to 1- that thougb tbe dis- 
pute .bQllt the annual rent to be paid uorc in tbe very first year yet 
paectionwut.kenbmgdahetbedeaL WhtletbsComdW 
ads jlut the Jamb b taking steps to rscavex mom lad, they w d  



suggest that a fresh agremment be entered into with the lersee in rsr- 
pect of the portion of land sti l l  remaining with him. 

4.208.The C o d t t e e  find little J'(~~tificnti0n for  the coaessafan 
given to the lessee in the form of waiver of recovery of rent amotmt 
ing to Bs. 24,500 just because he returned 27 bighas of unirrigable 
land to the Jamia It is beyond the comprehension of the Committee 
as to why a special concession should have been made seven gears 
after the whole of the land had been given on lease at a flat rate. 

4.210 Asked to expain why the Jamia was obliged to buy another 
16 bighas of land at a cost of Rs. 92,6211-but had not been able to 
take possession of it, the Vice-Chancellor Jamia stated that the land 
was right in the middle of the campus near the road and was consi- 
dered very valuable property by anyone who wanted to speculate or 
build a house there. So the Jamia was obliged to buy it. The wit- 
ness added that it was purchased before the passing of the Delhi 
Urban Areas Tenants Relief Act (in 1959-60) and at that time there 
was every hope that the Jamia would be able to take possession of 
the land. 

4.211 In reply to a ques!ion, whether the possession of 16 b~ghas 
was not taken when the property was got registered and full amount 
paid to the owner, the witness stated that the owner was not in pas- 
session of the land and what the Jamia got was the ownership title. 
He added that there was already a cultivator on the land. They 
hoped to buy him out or get the land released by instituting a case 
in a court. They did not succeed in it. 

4.212. Asked to name the parties to whom Rs. 92,621 were paid the 
witness stated that the largest amount went to the Custodian of 
Evacuee Property and Rs. 28,000 to one Mr. M i n a ,  a Businessman of 
Hyderabad. He added that the land was level and fertile and was 
under cultivation. 

C n 3  The Committee are distressed to find that the Jamb has 
stEn not been able to take pollu~essian of 16 bighas of land purchased 
by it in 1959-60 at a cost of Ra 92.W. They regret to observe tbat 
due thought was not given to the fact that the owner to whom full 
amount was paid was not in p&on of the land and there was 
already an unauthorbd cultivator on the land 
. 4.M4 Tbc Committee would like to be informed of the steps p* 

posed to be taken by the Janda for gaining possession of the land. 
4.215. Government have agreed to meet net deficits in recurring 

expenditure which are to be arrived at after taking into account all 
income of the Jamia including fees. It was noticed that only an 
amount of Rs. 11200 (representing rent from hostel buildins), 
Axed on an ad hoc basis, was being taken into account while ami- 
at the net deficit instead of the total amount realised as hostel fm. 



The stndents in the B.Ed. and Diploma courses in the Teachers* 
College have generally been exempted from payment of hostel and 
other miscellaneous fees, To cover this concession, a subsidy equiva- 
lent to the amwnt of exemptions granted, was being paid to the 
hostels wt of Government p n t s ,  the amounts paid during the three 
years d i n g  1963-64 bting as  under.^ 

Y t u  Amount of subsidy 
Rs. 

4.216 Sanction of the Government had not been obtained for the 
= p e n t  of such subsidy out of the maintenance grants. 

4.217 The Secretary (Education) stated that the accounts of the 
!~ostds were maintained separately by the Jamia Millia in accordance 
Rith the recommendations of the Finance Committee. The budget 
of the hostel was approved by the Finance Committee. The amount 
of Rs. 11,200 was charged as rent for the hostel building and included 
in the general income of the Jamia. Further. the Jamia was charg- 
ing a con~~lidated fee from the boarders and thus it was not possible 
to allocate separa!ely the room rent charged from the students. The 
rental value af the hoetels had been fixed long before the Govern- 
ment agreed to give a grant to meet the deficit in the total expardi- 
tare of the Jamia. The witness added that the question of amalga- 
mating the hostel budget with the Jamia's budget was under consi- 
deration of the Jarnia. 

4218 As regards the subsidy to cover the concession to the du- 
dents of B. Ed. and Diploma Courses in the Teachers' College, the 
witness stated that the action was taken in accordance with similar 
concessions given in other instituVons in Delhi. This action of the 
Jamia was also duly approved by the Finance Committee and the 
subsidy was approved by it from year to pear along with the bud- 
@. The subsidy as approved by the FTnance Committee, was 1- 
eluded by the Ministry in the budget pertaining: to the Jamia, which 
was approved by the Ministry of Finance. No specific sanction of 
CoYtnvncnt had, thercfollc, been considered necessary. In nply to 
a question the Vice-chancellor stated that no grant wur being pdd 
by the Ministry for the boste1s except the subsidy in mpcc t  of the 
students of the Teachers' Cdlege which was given in accordance 
with t h t  Ministxy's policy. 



. . 4.219 Tbe C a r ~ d t t e e  feel t h t  the p m d n t c  of taking inb ra 
cwrt a P x d  -t of fk. 1 U W  (Bepnssetiag lleots fmm ibdtd 
buildings) on an ed hoe W s ,  while arriving at the net deficit of tbo 
Jarnia to be met from the Government gro~lt,  was worked oat long 
time back. They suggest, that the rental value of the hostel baiM-. 
ings should be reassessed taking into consideration the apward tmad 
in the rents and alao realisation made by the Jamia Millia by way d 
hostel fees from the scholars. The Jamia should also clearly work 
out the element of rent as well as charges for o t h e ~  services in the 
fees charged by them from the students in their hostels. They 
would also like to know the result of the examination of the question 
of amslgamating the hostel budget with the Jamia's budget, which 
is said to be under consideration of the Jamia. 

4220 As regard the payment of subsidy out of maintenance $ru~tr  
to cover the exemption from hostel fees to the students of B.Ed. and 
Diploma caurses, the Committee are of the view that a formal sanc- 
tkn of the Governmmt t e ~  this parpow was necessary. 

Miscellaneous-puva 89 (e) , Page 122. 
Sub-para ( i )  

4.221. There is no system of internal check of the transactions 
which involve an expenditure of about Rs. 10 lakhs a year. 

4.222 The Committee deslred to know if there was any system of 
internal audit in Jamia Millia. In evidence, the Secretary (Educa- 
tion) stated that the Jamia had a post of an internal auditor which 
was sanctioned in 1969. A suggestion was madc thqt an ac-ountant 
fmm the A G.C.R should be posted on deputat~on The matter was 
discussed by the Finance Committee at its meetlng held on the 5th 
April. 1965 The Finance Committee postpone? the matter to the 
next meeting when a deciqion would be taken 

4.223 Asked about the check exercised bv the Min~stxy on the 
grants given to the Jarnia the Secretary (~dhcat ion)  stated that the 
representatives of the Ministries of Education and Finance were serv- 
ing on the Finance Committee of the Jamia. That was the normal 
check prevailing in the cnse of the other Universities Besides the 
accounts of Jamia were audited by the C. 6s A. G 

4.224 In replv to a question. the Secretarv (Education) stated that 
there was no other similar institution which did not have the system 
of an internal audit. The Treasurer Jarnia Millia stated that the 
Finance Committee considered the question of appointment of an 
internal auditor from the staff of tht. A.G.CR.. but postponed the 
same as it was suggested that according to the University Grants 
Commission, this experiment in the cnsc of Central Universities had 
not been an unqualified BUCCeSS, He added that it wss for the om- 
cia1 m c m h  of the FInance Committee to decide on the question of 



having an internal auditor from the A.G.C.R. or to make some other 
arrangements. So far as the Jamia Millia were concerned, they had 
no hesitation in having an auditor from the A.G.C.R. 

4.225. In a note (Appendix XXXII) submitted to the Committee, 
the Ministry have stated that the Finance Committee of Jamia have 
recommended that the services of a competent person be secured 
from the Audit Department and that action in this regard was being 
taken. 

4.228 The Committee are not happy over the delay in the appoint- 
ment of an internal auditor in the Jamia Millia. They are surprised 
how an institution like the Jamia receiving large grants was allowed 
to work without an adequate internal check for such a long time. 
They desire that decision to secure the services of a competent audi- 
tor from tbe Audit Department should be implemented without delay. 
Sub-para (ii) 

4.227. An amount of Rs. 2,150 was advanced by the Jamia to an 
organisation in February, 1964 for the supply of air rifles. Although 
the rifles had not yet been received (December, 1964)- the amount 
had been charged as expenditure in the accounts for the year 1963-64 
and the rifles had also been exhibited as assets in the balance sheet 
as on 31st March, 1964. 

4.228 In evidence, the Secretary (Education) stated that the 
Jamia made the advance for the purchase of 22 rifles which had 
been offered at a very cheap rate by the National Rifle Association 
of India which had asked for an advance payment. But no rifles 
had been received so far. The Jamia was now taking steps to re- 
cover the amount. The amount had been transferred to the Advance 
Account on the 31st March, 1965 and would not be shown in the 
balance sheet as an asset on 31st March, 1965. In reply to a ques- 
tion, the Vice-Chancellor stated that originally the rifles were wrong- 
ly shown by the staff as assets. They were feeling that it was an 
irregularity and they wanted to rectify it. Then Audit pointed out 
the mistake. 

4.229. The Committee are surprised that the rifles were shown in 
the accounts under assets, without those having been received by 
the Jamia. The Committee regard this to be a very serious mistake 
which contributed to the delay in taking up the question of recovery 
from the National Rifle Association of India. Such mistakes indi- 
cate the need for a system of internal check. The Committee desire 
tbe recovery of the advance from the National Rifle AssociatCon d 
hdh should be pursued. 
Sub-pzm (iii) 

4.230 No replies have been furnished by the Jamia to the Audit 
Reports for the gears 196051 to 1982-63. As for the reports for the 
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period 1955-56 to 1959-60 reuplies to 35 paras out of a total of 47 para 
were still outstanding (December, 1964). 

4.231 The Committee enquired about the present position re- 
garding sending replies to Audit objections and the reasons for delay 
in the matter. The Secretary (Education) admitted that there had 
been considerable delay in sending replies to Audit. Explaining the 
present position, the witness stated that the replies in regard to the 
reports for the period 1955-56 to 1959-60 had been sent after approval 
by the Finance Committee and the Governing Body. But Audit had 
made certain further comments, the reply to which had been incor- 
porated in the reply to the audit Report for 1960-61 which would be 
sent by the Jamia shortly. The replies to the audit reports for the 
years 1960-61 to 1962-63 were under preparation. The Vlce-Chancel- 
lor stated that the delay in sending replies to Audit had been partly 
due to reorganisation which was being carried out in the Jamia 
Millia itself and partly to the changes in the office of the 
treasurer. He assured the Committee that replies would be sent 
promptly in future. Asked about the reorganisation effected 
in the Jamia, the witness stated that it had been given a new sta'us 
in  1962 and the change then started was completed in Apr~l ,  1964. 
Asked how the reorganisation started in 1962 affected the old audit 
objections for the year 1955-56, the witness stated that Audit of the 
Jamia by the C. & A.G. was started only from 1960 and the objec- 
tions for the accounts of the earlier years were sent to them only in 
1961-62. 

4.232. In a note* (Appendix XXXII) submitted to the Committee, 
the Ministry have stated that the replies to the Audit Report for 
the  year 1960-61 including the reply on further remarks made on 
the reply to the inspection report for the years 1955-56 to 1959-60 has 
been prepared bv the Jamia Millia Islamia and an advance copy 
has been received in June 1965 in the mini st^. The report has to 
be presented by the Jamja to its Governing Body and Finance 
Committee for obtaining their approval. The replies to the reports 
for the subsequent years i.e. from 1960-61 onwards are being prcpa* 
ed by the Jamia and after scrutiny by the Finance Committee and 
the Ministry, these will be forwarded to Audit. 

4.233. The Committee feel concerned over the delay in the 
settlement of audit objections by the Jamia Millia Islamia. The 
buflr of the audit objection dat ing  to the period 1955-56 to 1959-60, 
which wora sent to the Jamia in 1961-62, have not yet been finally 
aettled. No replies to the Audit Reports for 1960-61 to 1962-63 had 
been furnished to Audit. The Committee desire that the MinisW 
m their representative In tbe Governing Body should keep a spceid 
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watch over the state of accounts and audit objectims brought to the 
oq&b ot the Jamb with a vhvw to ensure their speedy ssttlemenk 
The Committee hope that the disposal of outstanding obhtioas will  
be expedited. 

4.234. Some of the irregularities to which no replies have been 
furnished by the Jamia were indicated in following paragraphs: 
Inspection Report, 1960-61. 
Item (i) Misappropriation of sash (Rs. 7,628) by  the cashler and 

non-production of the report of investigation made against him. 

4.235. In evidence, the secretary (Education) stated that case 
involving mis-appropriation of Rs. 7,628 was handed over to the 
police by the Jamia, who registered a case against the cashier and 
took necessary action. The matter was investigated by the treasurer 
and his report was noted by the Governing body. The witness added 
that this report would be shown to the Audit party at the time of the 
next audit. The Vice-chancellor stated that the cashier had suddenly 
disappehrcd and ran away to Pakistan. He left behind a statement 
that there had been an xmed  hold up. He had also left an account 
of the money taken by him which came to Rs. 4,000, after deducting 
his provident fund dues. Neither the Jamia nor the police could 
find his whereabouts. The Pakistan Government were also approach- 
ed to find our his whereabouts, but they replied that they could uot 
trace the individual. 

The Committee trust that the Jamia has taken action against the 
supervisory staff and also taken remedial measures to prevent the 
recurrence of such losses. 

Item ( i i )  Holding of shares amounting to Rs. 18,070 of Jamia in the 
name of the various officials instead of in the name of Treasttrer. 

4.236. In evidence, the Secretary (Education) stated that the 
m a  was now taking steps to obtain transfer of shares in its name 
&om the offi-ials to whom these had been originally transferred to 
enable them to act as  directors of the Maktaba Jamia on behalf 02 
the Jamia Millia. So far, 305 shares had actually been transferred 
and 902 shares remained yet to  be transferred. 

The Committee hope tbat the remaining shares will also b 
transferred in the name of Jamia Millia witboat detsy. 

1- (i) Non-utilisation of VNSECO coupons amounting to Rs. 66,500 
Eying with the Jam* since 1948-49. 

4.237. The Committee asked for the reasons for non-utZlitatioa 
of UNSECO coupons amounting to Rs. 66,500 riaoe 191&49, The 



Secretary (Education) stated that these coupons were for purchase 
~f printing machinery. The Jamia were taking steps to u t i W  
the UNESCO gift coupons amounting to Rs. 66,500 for the purchase 
of printing machinery and negotiations were under way for its im- 
port from abroad. As regards the delay in the utilisation of tbna 
coupons, the Vice-Chancellor stated that the Jamia ha2 to start a 
press for making use of the printing machinery, which involved 
much higher expenditure. For this purpose they required build- 
ings, staff, accommodation for staff etc. They had since been able 
to purchase a small pwss, which could be expanded The couponr 
were now being utilised for the purpose of machinery for improv- 
ing and expanding the press. In reply to a question the Secretary 
(Education) stated these wem gift coupons and had no date 4 
expiry. 

4238. The Committee note that the utilisatlon of the UNESCO 
gift coupon% for the purchase of printing machinery would have in- 
volved setting up ot a press. They, however, have not been able 
to appreciate the delay of over 16 years in utilising thew coupons. 
The ~ i f t  coupons were received in the year 1948-49 and Jarnia Millia 
should have initiated action immediately for setting up of a print- 
ing press. This abnormal delay of over 16 years would now mear 
that the Jamia Millia would be purchasing less machinery with t h t  
amount of the gift coupons as the prices prevailing in the gear 1965- 
66 are substantially higher than those in the year 1918 49. The 
Committee hope that th- coupons would be ut i l i id  now early. 

Item (ii) Non-recovery of advances amounting to Rs. 61.133 (indud- 
ing Rs. 17,323 outstanding against persons who are no long* 
in the service of the Jamia since long). Acknowledgements o j  
the debtors were also not on record. 

4.239. The Committee enquired about the present position of re- 
covery of advances amounting to Rs. 61,133 and the reasons for 
advancing the money. The Secretary (Education) stated that the 
sundry debtors' accounts were being scrutinised by the Jamia and 
thev were making efforts to recover the outstanding amounts. Out 
of Rs. 17,323 outstanding against the ex-employees, Rs. 8,858 had 
been recovered and steps were being taken to recover the balance. 
The Vice-Chancellor stated that the advances related to the period 
prior to their getting a Government grant and these had not been 
paid from Government grants. Presently they were giving 1- on 
provident fund in the normal course, and not otherwise. 

The Committq dadre that vigorour efforts should be made te 
- 0 % ~  the outsturding advmcss. They would like to be informed 
about the retaulta achieved In this direct&. 



Item (iii) Nonavailability of the yeanoise break up of the amount 
of Rs. 4,78,830 outstanding under the head 'Sundry Creditors' 
and particulurs of the parties to whom this amount was payable. 

4240. The Committee asked whether the details of the amount 
af Rs. 4,78,830 outstanding under the head "Sundry Creditors" were 
available. The Secretary (Education) stated that the amounts per- 
tained to 'the earmarked donations received over the last 30 years 
or so by the Jamia'. The witness added that it was not correct that 
the details of this amount were not available, but in some cases 
audit were not satisfied and further scrutiny was necessary. All 
this amount pertained to private donations given for earmarked 
purpose. In reply to a question, the Vice-chancellor stated that the 
earmarked donations were not required to be paid back to the 
donors. The Committee desired to be furnished with statement 
showing the details of the amount of Rs. 4,78,830 outstanding under 
the head "Sundry Creditors", dates when the amounts were sanc- 
tioned, the dates when they became due for repayment to the part- 
ies and the reasons for non-payment. 

4.241. The Ministry of Education has furnished a classified list 
of the detaiLs of the amounts. The Min;stry have stated that as 
most of the amounts have been outstandmg for about 20 years it 
was not possible to give the exact dates at this stage. They have 
added that Jamia were scrutinising the records, and that the infor- 
mation would be furnished subsequently. 

4242. From the note* (Appendix XXXII) furnished by the Minis- 
try, it is olt6~rved that a sum of Rs. 2,52619.88p. out of the total of 
Ba 4,78,829.52p. shown under the heading "Sundry Creditors" in 
tht accounts of Jamia Millia pertain to the earmarked funds. These 
fruPds have not been utilised as they were stated to be insufficient 
fq the purpose for which they were donated. The Committee sug- 
gest that these funds should be utilised as early as possible for the 
)mpo~a9 for which they have been armarked. 

4.243. The Committee also Bnd another sum of Rs. 90,781.78p. 
rsprePents unspent balance of earmarked grants and donations re- 
d r e d  fm schemes sponsored by the outside bodies. These unspent 
lkknces of the ear-marked grants and donatiom should be utilised 
ef#ahare or refunded with the concurrence of the donors, where 
-. . . 
Abandonment of a Scheme--pam 90, Pages 123-124 

4.244 In December, 1956 Government entrusted the Hindustani 
Culture Met) ,  AIlahabad with the preparation of 8 graded books, 



during the Second Five Year Plan, for neo-literates at an estimated 
cost of Rs. 1.55 lakhs. An advance of Rs. 25,000 (Covering the cost 
of publication of two books) was sanctioned to the society in April, 
1957 as the first instalment stipulating:- 

(a) that the amount would be constituted into a fund from 
which money would be drawn by the society only after 
each volume was ready for printing and Government's 
approval had been taken to the estimate of the cost of 
compiling and printing it; 

(b) that the audited accounts should be submitted every gear 
and that the second and subsequent instalments would 
be paid on receipt of the statements of expenditure in- 
curred out of the previous instalments; 

(c) that a committee would be constituted to advise tho 
society on the work; and 

(d) that the scheme would be reviewed after the publicatio~ 
of the first two volumes. 

4.245. The Ministry paid a further advance of Rs. 25,000 to the 
society in May, 1958 on receipt of a statement of expenditure but 
without an evaluation of the first two volumes of the series whether 
they were up.0 the  standard. 

4.246. An account for Rs. 34,095, out of Rs. 50.000 was furnished 
to audlt only in May, 1960 and this was returned with a request for 
further details and supporting documents. The mini st^ did not 
furnish the completed accounts. 

4.247. According to Audit the advisory committee constituted 
under the terms and conditions laid down in the sanction had met 
only once and cvcn so its proceedings were not on re-ord. They 
did not also revlew the manuscripts produced by the society; the 
first four volumes of the series were got reviewed in May--July, 
1960 by a committee of experts. The committee's opinion was, how- 
ever, very critical. 

4.248. The Ministry, after a review of the manuscripts, had also 
concluded in May, 1961 ( i )  that the publication of these volumes 
under the imprimatur of the Government would pruvdlie a storm 
of adverse criticism and would be unacceptable to the people and 
( i i )  that the project was ill-conceived and the expenditure, a waste 
of public funds. They further observed in February. I!%? that  the 
scheme should not have been taken up for consideration until 8 
thorough and searching enquiry about the status of thc sriety,  its 
past history and experience in the particular fleJd was made. 



4.249. The Ministry finally decided in March, 1962 to  abandon 
the scheme. The society was also directed in July, 1962 to return 
all the assets to the Ministry 1;ke paper, furniture, typewriters, etc., 
created out of the advances, but this was not done despite repeated 
hquests. In September, 1964, the Ministry in consultation with 
Finance issued an ex post facto sanction converting the two advanc- 
C into grants-in-aid for the production of grades books for n* 
literates subject to the condition that the books would not he offlcial 
publications but the society would make a suitable acknowledge- 
ment on the books that the publication had been subsidised by Gov- 
uament  to the extent of Rs. 50,000. 

4250. In evidence, the Secretary (Education) stated that the 
facts mentioned in the audit para were substantially correct. But 
he wanted to make a few observations in this regard. The pro- 
ceedings of the advisory Committee constituted to advise on the 
work were not on record in the Ministry but it was understood that 
the Committee had held a number of meetings to review the 
manuscripts. Later, in May 1960, the Ministry referred the manu- 
#cripts to three experts without constituting them into a formal 
oommittee. The views of these experts were fa;rly complimentary, 
though not fully complimentary. The view that these manuscrfpts 
were worthless, or were not up to the mark was not accepted by 
the Hindustani Cultulp Society. The Ministry finally decided that 
they could not publish these manuscripts as their own publications 
because they did not come up to the mark. But these were not 
Htogether useless and wen good enough to be published and used 
by the public in a Aeld which was of .great importance. For that 
purpose, the advance of Rs. 50,000 paid to :he society was convert- 
Ibd into a grant. 

4251. The Conunittee drew attention to the conclusions of the 
Ministry arrived at in May, 1961 that: "(i) the publicatior. 9f these 
Oolurnes under the imprhnatvr of the Government would provoke 

storm of adverse critfelsm and would be unacceptable to the 
people and ( 3 )  the project was ill-conceived and the expenditure 
a waste of public funds'. The Secretary (Edu-ation) stated that at  
one stage the Ministry at a certain level hbd come to that conclu- 
don. But the matter was reviewed a few times and ultimately, 
the Ministry came to the concludon that though they wen not the 
best books that could be published under their auspices, these w e n  
good enough to be used by the general public. In reply to r qucs- 
tioa the witnea stated that the earlier +ew was e x p r e d  by the 
Joint Secretary and approved bv the then Minbkr  of Education. 
ukr the matter wan reviewed, tbe flnal vkw that these books were 
good enough to be used by general made.* was approved by the 
rruccodi-a R%ister and also the present M4nisttr. 



4262. In reply to another qaestion the witness stated that a t  on& 
time the Society had been requested to hand over its assets to the 
Ministry created out of the Government funds, but all the time thb 
mciety had been mpresenting for reconsideration of the case. The 
Committee asked about the basis on which this society was selected 
for this purpose. The Secretary (Education) stated that the society 
had a good deal of experience of producing publications for neo- 
literates. At the time when the society came forward w;th this 
project, very few societies had any experience in this new field. 
The  material was urgently needed, and the credentials of the society 
were considered to be good. The Committee asked, in view of the 
fact that the society had earlier failed in the product;on of a dic- 
tionary which had been entrusted to it in 1953, how the credentials 
of the society were considered good. The representative of the 
Ministry of Education stated that the two projects were given by 
two separate divisions of the Mkistry viz. Hindi Division and 
Social Education Division. Therefore, the failure of the first scheme 
was not known to the other division. The witness added that ac- 
tually the Dictionary project had not failed at  the time, the advance 
for the second scheme was given. The Secretary (Education) 
stated that the second reason was relevant ;n this case. When the 
project of ~roducing these booklets was given, the Dictionarv pro- 
ject was then still in progress and no evaluation had been made. 
The Comm'ttee also drew attention to observations made in para 31 
of them Twenty-ninth Report (Third Lok Snbha) regarding the 
building grant paid to the Society in 1952 on a wrong statement 
made by it that it had acquired land and to the association of the 
Secmtary of the society with the publication of Gyan Sarnvar en- 
trusted to the Maktaba Jamia Ltd. The representative of the Minis- 
try stated "upto the date that grants were ~ iven ,  the previous 
failures were not so obvious". As the defects came to notice. all 
the three schemes viz. Gvan Saravar. Dictionary and Gyan Mala 
were reviewed and necessary changes made. 

4.259. The witness urged that it was obvious frotn the internal 
noting in the Ministry that repeated sctutinv was made and the 
opinion was exprensed in no uncertain terms that  some of the work 
done by the sodetv was not upto the mark He added "the Minis- 
try waa o u b  vigilant; but it so happened that everything flopped 
at the end." 

4.254. The Canrmft&e 8slnd about the nature of criHeisrn am- 
cfpatcd from the publication of the volumes by the Ministry. Th8 



representative of the Ministry stated that criticism was expected 
*from three directions. First, the language used was of a new type 
which the society was propagating, partly Sanskritised and partly 
Arabic and so on. It  was felt that people might think that the 
Ministry wanted to propagate the particular type of mixed langu- 
age. The second objection was that certain aspects had been em- 
phasized and some others had been depressed, as was mentioned by 
one of the critics that the treatment was a little uneven. It was 
felt that the Ministry should not take any particular stand on the 
matter. Lastly certain subjects dealt with in the volumes were 
beyond the comprehension of neo-literates. 

4.255. The Committee had desired to be furnished with a state- 
ment indicating the total amount given to the Society from time to 
time for different purposes, the persons entrusted with the work 
and the work done by the Society. The information* is given at 
Appendix XXXIII. 

4.256. The Committee subscribe to the view expressed by the 
Ministry in May, 1961 that the project of preparation of 8 graded 
books for neo-literates entrusted to the Hindustani Culture Society, 
Allahabad was ill-conceived and expenditure thereon a waste of 
public funds. They also agree with the Ministry's observation 
made in February, 1962 that the scheme should not have been taken 
up for consideration until a thorough and searching enquiry about 
the status of the society and its past history and experience in the 
particular field was made. The Committee feel that obviously no 
such enquiry into the society's credentials was made in the earlier 
eases also and too much reliance was placed in it. In 1M2 a huild- 
ing grant was given on a misrepresentation made by the society 
that it had acquired land; in the same year the Secretary of the 
Society was associated with the publication of Gyan Satovar by 
the Maktaba Jamia Ltd. which did not progress well: and in 1953 
Qe project for publication of a dictionary was en t ru~ted  to it, which 
flopped. The Committee are  left with a strong feeling thet; (i) s 
powerful influence was working behind the scheme and that resuit- 
cd in deviating from the usual standards of test and scrutiny (ii) 

.that because loan was given and was not recoverable It was turned 
fnto a grant for a project of doubtful utility involving p i t i v e  
danger of public criticism. 

4.257. The Committee pointed out that the Ministry gave an 
advance of Rs. 25,000 in May, 1958 as the second instalment even 
though the Ministry knew that the project for neo-literatts was 
executed by two persona who got themselves pafa salaries of 
Ra 650 per month and also received remuneration for writing tho - 

*Not rdted by Auidt . 



articles which were not worth the amount spent on them. The rep  
resentative of the Ministry of Education stated that the f i s t  two 
volumes had been produced after scrutiny by the advisory Commit+ 
tee. At that time, the society had a balance of Rs. 2,000 from the 
first instalment and the third and fourth volumes were under pre- 
paration. Therefore, at  the time of the payment of the second in- 
stalment, the Ministry had no reason to believe that the articles 
were not good. At that time the volumes had not been examined 
by the experts and no opinion on them had been expressed. The 
Committee asked why the second instalment was paid without going 
into the accounts of the first instalment for within a year it was 
found that the bulk of the money was spent by the t v o  writers on 
themselves. The representative of the Ministry stated that the 
Ministry were aware of this. In the original scheme the society 
had stated that there would be two full time editors. Asked if the 
Ministry were also aware that the editors were receiving the bulk 
of the money for their articles. the witness replied in the negative 
and added that they were not aware of the details about the writers. 
In  mply to another question, the witness stated that the society had 
furnished the accounts but not in the proper form. The witness 
added that before converting the advances into grants the Ministry 
asked for a certificate by the chartered accountants. 

4.258. The Committee regret to note that the second instnlment 
of Rs. 2!,05,000 was released in May 1938 by the Ministry not only 
without an evaluation of the first two votunies of series but also 
without going into the accounts as to whom payments for writing 
articles had been made. I t  later came to notice that two whole  
time editors besides getting regular salaries, received remuneratiom 
fur writing articles, This is objectionable. 

4.259. As regards the decision taken by the Ministry in Septem- 
ber, 1964 to convert the advances into grants-in-aid, the Committee 
cannot escape the conclusion thnt since the Miniqtry found it dim- 
cult to recover the money they had to take recourse to this 
action. At one time (July 1962) the society had been directed to 
return all the assets like paper, furniture, typewriters etc. The 
Committee are inclined take the view that the later opinion of the 
Ministry that the books were useful for neo-literates was only am 
afterthought to justify the non-recovery of the money. 

Gant for the translation of a religiotu book-para 91, Pnge 124 
4.260. Government decided in September, 1959 to give a grant UP 

to  Rs. 12,000 to a private committee for the  preparation of an 
English translation of a commentary on a religious book. Thb 
expenditure was to be met from the f'unds sanctioned in t he  bud@ 



under Demand No. 79-4cienUAc Research md Cultural Affairs-% 
Education-Ivbceilaneous Chargeh-Other Expendltum Assistance 
bb Rtgonal Languages. The grant reptesented 50 per cent of the 
&timated cost of the publication. In December, 1963, it was found 
that the committee had collected a sum of Rs. 6,000 only instead of 
52s. 12,000 originally stated to have been collected by them. The 
Government grant was then raised to Rs. 18,000 representing 75 per 
a n t  of the estimated cost. 

4.261. A sum of Rs. 15,000 was paid to the private Committee 
during October, 1959 to February, 1964 The Committee have not 
"furnished the audited statement of accounts for the publication; 
utilisation certificates for Rs. 10,000 only had been furnished so far 
(December, 1964). It was noticed that a sum of Rs. 14,500 had been 
paid to the translator; in addition, the sale proceeds of the publica- 
tion was to be shared by him equally with the heir of the author. 
Notwithstanding the fact that the bulk of the expenditure for the 
project was met from grants, Government did not impose any condi- 
tion regarding the sharing of the sale proceeds of the publication. 

4.262. Explaining the background of the case the Secretary 
(Science) stated that in September, 1959 the then Ministry of 
Scientific Research and Cultural Affairs were approached by the 
Chairman of a small Committee stating that they wanted to bring 
aut translation of a religious book, and that they had selected a 
translator to do the work. In his letter, the chairman of this Com- 
mittee had stated that they had collected Rs. 12,080 out of the 
Mimated cost of Rs. 2 4 . W  and he requested for a matching grant 
of Rs. 12,000. The scheme was accepted under the Ministry's scheme 
for moden languages. In October, 1959 a sum of Rs. 2.000 was re- 
f e d  to the Committee and in March, 1960 another sum of Rs. 3.000 
was r e l e a d .  Later the Chairman of the Committee informed the 
Ministry that the? had been able to collect onlv Rs. 6.000 and rec 
quested the Ministry to increase their contribution to Rs. 18.000 i.e. 
75 per cent of the estimated cost. The w;tnm a d d 4  that this was 
parrnigsible under the ocheme under which grants even upto 100 per 
cent could be given. The retruest made fn this case walr accmted 
and another amount of Re. 5.000 wes r e l e a d  in June. 1IW2. S u b  
8equently in Februarv, 1964 another sum of Rs. 5,000 was released, 
bringhe the total amount p f d  to Rs. 15m. 

4.2433. Thc Mntsw h M  not yet rwelocd wdfted accounts. They 
~ s e Y r t t h ~ ~ & h b o d r r l h b ~ l r f n l l f i ~ ~ w r d ~ . 1 4 . &  
'Wawa - 



4,m An rewds the sale ptoceeds of the book, the witness stated 
that  the book was actually being published by a Commercial pub- 
%her. So far as the Government grant was concerned, it  had been 
given only for preparing the translation and it did not meet the cast 
of publishing at all. The writer would only be entitled to the 
loyalty. The sale proceeds would go to the publisher. 

4.265. The C o d t t c e  asked about the control exercised by the 
Min~stry over such grants. The Secretary (Science) stated that in 
the present case the grant was given for preparation of manuscript; 
and the Ministry had no control over the sale price. Normally the 
Ministry laid down the condition about the sale price. In reply to 
another question, the witness stated that the grant had been paid to 
a group of individuals and the Ministry had no control except over 
the individuals who were eminent public figures. In case of default 
the Ministry would have to Ale a suit for the recovery of the amount. 
But in the present case the work had been nearly completed. Out 
of the Ave, Volume I had been printed, Volumes I1 and I11 were 1x1 
the press, the manuscript of Volume IV was ready and that of 
Volume V was under preparation. 

4.266. The Committee nre surprised why the Ministry of Edna- 
tion who had committed themselves to meet only SOY0 eost of the 
preparation of the translation on an understanding given by tbe 
private Committee that they had already collected the remaining 
50Vp of the estimated cost. later decided to increase their share to 
75V,, instead of taking cognizance of tho incorrect statement initially 
made by the party concerned. This is all the more regrettable in 
view of the fact that the pnrty in tbe words of the witness tansisQI 
of aminent public figrtrss. 

4.267. There iq inordinate dday in furnishing tbe mudited acconnb 
by the m f ~ r t e  mmmittee in mmect of the grant of RP. 15.1)08 p d d  
un+o February. 1964. The Comrnittue also regret to note that tb 
t h h l  and fourth indalments of the grant were released by the 
Minktry without lads t iw on ths production of the Audited accounts 
for the earlier two tndahnsats. Tbe C d t t e e  bape that d 
IqDsm win not be . U o d  to oecm fn ftatpre. 

Indian Council of C?ultutcrl Rekhw-para $2, Pages 125-129 

4.268. The Indian Council of Cultural Relations was set up in 
1Ri0 (and registend on 13th March, 1957). Grants aggregating 
Rs. 11.73 lakhs, Rs. 11.05 lakhs and Rs. 11.28 lakhs were paid to 
the CouncIl during three years ending March, 1964 on the basis of 
.&he de*a21ed ~ s t i m a a s  duly rrppmvtd by their Finance Committee 



on which the Ministries of Education and Finance were represented, 
The grants covered expenditure on cultural activities as well as the 
cost of agency work undertaken by the Council on behalf of the 
Ministry of Education m regard to (a) payment of scholarships to 
foreign scholars on arrlval in India and (b) purchase and selection 
of books on Indian culture, philosophy, History, etc., for despatch to 
Indian Missions abroad. In addition, grants amounting to Rs. 12.30 
lakhs were paid for various constructional works during the period 
1956-57 to 1961-62. 

Sub-para (a)  

4.269. (a) A broad analysis of the expenditure for the three yean, 
ending March, 1964 is given below:- 

(In lakhs of r u m )  

GtnerPl Administration . . . .  3.27 3-86 4'0s 

Programmes (Publications, camps, hostels,presentation 
of hooks sernmus, symposia and other 
cultural activities) - . 6-29 6.01 5 . H  

Agency work done on bahrlf of the Ministry of Eudca- 
tion idisbursement of scholarships and purchase of 
books, etc.) . . . . 1'53  I -  58 I 'M 

Construction worka . . 2-38 0.91 0.1s 
Misccllaxom . . .  . . . 1 . 1 1  0 - 8 1  0.39 
TOTAL . 14 -58  13.17 11.68  

Note:-A sum of Rs. 31,800. though spent on the construction of buildings, 
was charged by the Council to the grant-in-aid given during 1962-08 
end 'lib344 for cultural, and other agency work. 

4.2'70. The percentage of expenditure on general administration 
to  the total expenditure of the Council ranged between 22 and 34 
per cent. 

4.271. Referring to the percentage of expenditure on general ad- 
ministration to the total expenditure of the Council, the Secretary 
(Education) urged that the total budget figures for each year should 
be taken into consideration instead of the actual expenditure, be- 
cause it was on the basis of the total budget that the organisational 
machinery was set up. The total budget of the Council was stated 
as Rs. 16.28 lakhs for 1961-62. Rs. 14.75 lakhs for 1962-63 and 
Fa 13.66 lakhs for 1963-64. Explaining the relationship of the ad- 
ministrative expend~ture with the total budget of the Council, the 
witrlms stated that the budget set forth certain taeksi and those were 



t o  be performed by the administrative machinery. The witnew 
urged that if the over all expenditure was less than the budget esti- 
mates, the percentage of administrative expenses arose. 

4.272. The Secretary of the Council stated that Audit had taken 
into consideration the actual expenditure on programmes and gene- 
ral administration, but certain other items such as loans to overseas 
otudents advances to staff for different purposes etc. which also form- 
ed expenditure had not been taken into account. Further in the 

case of a d v a n c ~  deposits made with Indian Missions abroad for pay- 
ment of salaries to the Indian Cultural lecturers and professors, a 
part of the payment was made out of the money raised through local 
donations. The witness added that according to their calculations, 
the percentage of administrative expenditure worked out to 20 per 
cent for 1961-62, 26 per cent for 1962-63 and 29 per cent for 1963-64. 
The higher percentage for the year 1963-64 was attributed by the 
witness to curtailment of the budget grant on account of the National 
Emergency and to payment of arrears of D.A. to the staff. The wit- 
ness added that even though the budget was cut down, the expendi- 
ture on the staff and establishment charges remained the same. In 
reply to a question, the witness stated that during the year 1962-63, 
the Govt. grant was reduced from Rs. 11 lakhs to Rs. 9.9 lakhs. 

4.273. Asked about any steps taken to check the increa-se in the 
Administrative expenses, the witness stated that during the year 
1964-65 the percentage of expenditure had come down to 234C7c; the 
expenditure on administration was Rs. 4.10 lakhs against :he total ex- 
penditure of Rs. 18.13 lakhs. The Committee feel that even this per- 
centage of administrative expenditure viz 224% is on the high side. 
They desire the Ministry to take suitable steps to reduce the per- 
centage of administrative erpeaditura 

Unauthotised and itreguht paymenta--Sub, pata (c), Page 126 and 
Pages 226227-Appendix XVIZ 

4.274. Cases of irregular grants of house-rent allowance and con- 
veyance allowance by the ofacers of the Council without proger 
authority are listed below. 

4.275. Itma (f) In March, 19s the Governing Body of the Council 
approved the appointment of an oace r  on special duty on a fixed sala- 
ry of Rs. 900 per month. The decision of the Governing Body dld not 
envisage payment of any house rent allowance but the letter of 



appointment issued by the Secretary, included an ofkr of house rent 
allowance of Rs. 90 in addition to the salary of Rs. 900. The 
drew the allowance from April, 1958 to March, 1964 while at the 
aame time he occupied a residence allotted by Government on pay- 
ment 

The Committee asked about the justification for payment of the 
house rent allowance to this officer. The Secretary (Education) 
stated that the house rent allowance to the officer had been sanctioned 
by the President of the Council. I t  had subsequently been regu- 
brised by the Governing Body, who took the decision on the 29th 
December, 1964. 

4276. The Cammittee are surprised why the officer was paid the 
house rent allowance even though this payment had not been 
approved by the Governing Body. There was a delay of more than 
6 years in getting the payment regularised by the Governing Body. 
Such post facto regularisation has no meaning except condoning a 
procedural irregularity. 

4.277. Asked if the Council had framed any regulations govern- 
ing the service conditions of the employees, the witness stated that 
the Council's organs had drafted serv,ce rules on the lines of those 
of parallel organisations like the Sahitya Akademi. These rulea 
were now being scrutinised by Government. The draft rules had 
been approved by the Governing Body in February, 1935. The Com- 
mittee asked for the reasons for delay in framing the draft rules. 
The Secretary of the Council sta!ed that in the beginning when the 
Council was small, the President of the Council was of the opinion 
that it should function as an autonomous body and should not be 
encumbered with too many rules and regulations. Themfore, the 
Governing Body and the President of the Council were not directly 
following the government rules; however most of the decision were 
taken in the light of Government rules. The opinions of the repre- 
sentatives of Government serving on the Finance Committee end the 
Governing Body were taken. 



4.279. Item ( i i ) :  The President ot the Council though not coconrpe 
tent to sanction conveyance allowance, sari-tioned such an a l lowaw 
to the staff as the following rates:- 

-d+- Bombay 50 p.m. 1-3-57 

The payment of conveyance allowance to the officers other than 
the Secretary was discontinued from 1st January, 1963. It war 
stated that the grant of allowance to the Secretary was confirmed 
by the Governing Body in 1958 and again in 1963. 

4.280. The Committee asked for the Justification for payment of 
conveyance allowance of Iis. 100 p.m. to the Secretary of the Council. 
The Secretary (Education) stated that the conveyance allowance 
had been sanctioned by the Council President in the exercise of his 
pawers of sanct'oning expenditure within the budget. This fact had 
been accepted by Audit also earlier. The previous incumbent to the 
post was also in the receipt of conveyance allowance. The witness 
added that unt'l three years ago, the Council had no staff car. Even 
now the staff car was used mostly by the distinguished foreign visi- 
tors and by other officers for omcia1 work. The Secretary did not 
normally use the staff car. Whenever he used it, he would pay the 
requisite charges. 

4.281. The Committee asked for the reasons for discontinuance of 
the fixed conveyance allowance in the case of some other officers. The 
Secretary of the Council stated that their regional repmentatives 
had pointed out that in certain months of rush of foreign students, 
their actual expenditure on conveyance exceeded the fixed allowance. 
They had suggested that either the conveyance allowance should be 
increased substantially or they should be paid the actual fare. But 
when the Council asked them to supply the Agures of actual expen& 
ture for the previous months, they were not able to do it. It was, 
therefore, decided to abolish the fixed conveyance allowance and pay 
them the actual fare. Asked about the actual expenditure on the 
fare, the witness stated that in case of Bombay it came to about 
Bs. 60 to Rs. 70. kr the case of Calcutta it would be slightlv leso, but 
the Calcutta representative had also now to look after another O * C ~  
6s. International students Hoatel, wbicb was at a distance of 4 
miles from the Council's office. 



4.282. The Committee dmw attention to the Audit Objection that 
the President of the Council though not competent to sanction con- 
veyance allowance, sanctioned such an allowance to the staff. The 
Secretary of the Council stated that evidently the audit objection had 
come in the light of the Finance and Accounts Code, which had been 
adopted later. But at the time of the sanction, the President was 
exercising full powers for sanctioning the expenditure within the 
budgetary limit. Subsequently the sanctions were approved by the 
Finance Committee and the Governing Body. 

4.283. The Committee are surprised how prior to the adoption of 
the Finance and Accounts Code, the President of the Council exer- 
cised full powers of sanctioning expenditure such as conveyance 
allowance to the staff without the prior approval of the Governing 
Body. 

Sub-para (e) -Publications Pages 126-127 
( i )  Periodicals: 

4.284. The Council has been published three periodicals viz., (i) 
Indo-Asian Culture, (ii) Thaqafat-ul-Hind (Arabic Quarterly), (iii) 
Cultural News from India. 

4.285. Expenditure of Rs. 31,370, Rs. 28,685 and Rs. 30,326 was 
incurred on the publication of the Thaqafat-ul-Hind (print order 
3000) during 1961-62, 1962-63 and 1963-64 respectively. The distribu- 
tion of this publication had been entrusted to the printers, who des- 
patched the bulk of the copies to the Indian Missions abroad. The 
acknowledgements of the Missions were not on record. 

4.286. As regard the other publications viz, Indo-Asian Culture and 
Cultural News from India, their distribution was handled by the 
Council direct. The position of the number of copies printed, distri- 
buted free and copies in stock, etc. of these publications is given 
lel0w:- 

Year of Cmr of No. of No.. of No. of No. of 
Publication Publica- copies cop1 -s copier copies in 

tion. printed supplied distri- $to& 
( b . 1  to subscrl- buted 

beam. free - 
Indo-Asian Culture : 

alhnnl News from India : 



4.287. Explaining the position regarding the  despatch of the copies ' 
of the Thaqafat-ul-Hind sent to the Indian Missions abroad, the 
Secretary (Elucation) stated that the copies were sent by the printers 
direct by registered post in order to save the transportation charges 
wllhin India, as these were printed in Madras. The Indian, 
Missions wrote to the Council in case of delay in the receipt of the  
parcels by them; otherw~se i t  was asunxd that the requisite number 
of copies had reached them and had been distributed by thzm. The 
Secretary of the Council stated that there had been only one case 
in the last two years where some cop:e; were missing and necessary 
act 'on was  take:^ by the Council. A rcccnt complaint from a Xis:iion 
was under investigation. 

Thct Cnmmiitce howcvcr consider that there should bc a proper 
procedure of g:tting acknowledgements for the copies sent to the 
RIissions abrozd. 

4.288. Referring :o a large number of copies of 'Indo-Asian Cxlture' 
anti 'Cu!turc N . 2 ~ 3  from India' lying ;n stock, the S x r e t a r y  (Educa- 
tion? stated thn '  the;? mostly rc!nrc.;cnted the copies unsold 11:; :he 
distributors in r n d i ~  a:~d abrond and returned to the Council. The 
uns:kl copies werc then  ut i l ixd by the Council for presentarion and 
free distribution abrclnd. Thc witness addcd that the balmce in 
stock :n respect of jcurnals and book; had since bcea cnnsiderably 
reducel. Tho print order for the journals had alio been cut down 
t o  avoid any further accumulntion. The Secretary of the Council 
attributed a large numb!- of cr\p;es in stock of 'Cultural News from 
Ind'a'  for 1963-64 to cutting down the distribstion list a f t w  the pInce- 
mc31t of  the print order. fIc nddcd that bulk of the ccpies in stock 
had becn disposed of and the balance left was very small. 

4.289. The Sccretary (Education) urged that the Councils Publ'ca- 
tions were not brouzht out on a commercinl basis. Their primary 
purpose was to project the knowledce of Indian Culture abrond. The 
mnin consideration was that  suitable b3oks and articles on India 
were mad? available to as many Fersons in other countries as possi- 
ble. I t  was, therefore essential that  the Council's publicntions were 
suhsidised and free distr'bution was made to libraries, Universities 
and other educational institutions and individuals scholars in other 
couqtr'es. The commercial publishers and distributors had not been 
heluful in selling the books and journals abroad, especiallv the t r a n s  
lation works. The witness added the position was explained to the 
Review Ccmmittee appointed by Govt. That Committee appreciated 
the  difficulties and recommended that  tho Council should set up 8 
sales unit for sale and distribut:on abroad of its own publications 
as well as other suitable books on India. The Council had accepted 
1526 (Aii) L S . 4  



the recommendation and prepared a suitable scheme for the sales 
unit. An addirional grant for implementing the scheme was under 
consideration of the Ministry. 

4.290. The Secretary of the Council stated that in the case of 'Indo- 
Asian Culture', the print order had been reduced. Out of 1,000 copies 
printed half were distributed free which mos:ly took place through 
the Indian Missions abroad. The Counc:l had also its own list which 
included the names of the members of the Council and important 
libraries, Universities, institutions etc. The number of copies dis- 
tributed in India was small. 

4.291. The Committee feel concerned to note that the percentage 
of the  copies of 'Indo-Asian Culture' and 'Cultural Ncws from I d a '  
rold during the years 1931-62, 1962-63, and 19S344 was: ncgligihle, 
while the copies distributed free ranged from 66 per cent to 92 per 
cent and those in stock from 5 per cent t o  32 per ccnt. Thcv hope 
that  the setting up of a sales unit by the Council will help in boosting 
sales and  avoiding accumulation of copies in stock. 

( i i )  Books 
4.292. The Council has ako brought out 16 books (10 

English and 6 Persian) upto 31st March, 1961 with a view to pro- 
moting cultural understanding amongst nation5. The number of 
cop'es of some of the books printed, sold, distribukd free and  the 
balance in stocks when the storks are heavy, are indicated below:- 

Name Book Year of Cosr of No. of N o  of N7. of Balance 
Puhli- Printing books mpie3 m n i n ~  
cation pr~nted sold dlstrr- 

brltcd. 
frre. 

India Today and 
Tomorrow . 196361 4,683 2,806 1,820 974 12 

Ont World md 
India . . 1960-61 6,660 ~,ooa 1,547 2,326 1,129 

Future of U.N.O. 
and Demccracy 1961-62 26,000 2,030 658 34 5 11027 

tndian Sculpture . 1961-62 . . 2,976 727 5x0 1,739 

lndla and the World 1962-63 . . 1,103 b 3  103 397 -- -- - - - .......- 
4.293. Referring to 1027 copies of 'Future of U.N.O. and Demo- 

cracy' lying in stock, the Committee asked about the justificat;on 
df spending a sum of Rs. 26,000 on printing the book when there 



were no adequate arrangement for its sale. The  Secretary of t h e  
Council stated that  after  printing, books were sent by the ~ c b -  
lishers to the distributors. After one or two years when the dis- 
tributors felt that  sale had gone down, they sent back unsold 
copies. The C x n c i l  were not satisfied with the perl'ormance nf 
the  earlier distributor and the contract was terminated. They had 
sent back the  unsold copies. These copies were being utilised by 
the  Council for distribution and presentation abroad. The witness 
admitted that they were feeling a great deal of difficulty in sel!mg 
translation works. The Indiar. Publishers and distributors did nc t  
have facilities to promote sale abroad except London, New Yorl:, 
etc. But the Council were interested to  make translations avail- 
able in countries in Asia, Africa, etc. The distributors could not 
held the council much in tl.ese countries. The Review Committee 
had therefore recommended setting up a sales unit of the council 
to promote the sale of its own works abroad and also other suitable 
books. 

4.291. In  reply to another question the  witness stated that :hs 
total income from sale of books b ~ t h  in India and abroad amounted 
to Rs. 40,000 in 1964. The C. & A.G. pointed out that according *o 
the  sales statement receivctl from the publishing houses for the 
year ending 31st December, 1963, the books were sold orrlv in India. 
The Secretary of the Council rdmitted that the sale of books abroad 
was not satis:actory as the commercial distributors had nut hecn 
promoting the sales satisfactorily. But he  added that it was dis- 
covered that they had sold some of the books in India to certain 
parties who took them abroad and sold them there. 

4.295. The Committee desired to be furnished with a statement 
showing the number of copies of various books actually sold abrosd. 
s o  far. The statement furr~ished by the Ministry of Education is 
a t  appendix XXXIV. 

4.m6. The Committee note that the sale of books brought out hy 
the Council is tardy, and more so in foreign countriea. They note 
that it was propo~ed to set up a sales unit to promote sales of the 
council's publications abroad. They hope that the e~penditurc on 
the sales unit would be commensurate with the results nchiwed 
and that the unit should work in close liaison with the Indian Mis- 
uon abroad. 

Expenditure on hostels and summer camps--Sub-Pam (f) ,  Page 1% 

4.297. The Council has been maintaining hostels f:~r the bccefit 
of foreign students at Calcutta, Bombay, Madras and Delhi. The 



Council also arranges roving camps of the duration of four weeks 
each for the benefit of foreign students, who are required to p y  
Rs. 203 per head. The following table indicates the deficits met 
out of Government grants by the Council: 

Expen- Receipt Deficit Expcn- Rcccipt Dc'l'icit 
d ~ r u r c  d~rure 

b 

(i) Ilostels 

4 338. It had b2en stated that  the detailed provisims fr.r summer 
camps and hostels are sanctioned by the Council and tke ;)01:c~ is 
de:erm~ned every year. Thc C;ovcrnmcnt have, huwc.ver: l a d  down 
no qxcific pattern of assist:~nce for this purpose. 

4 239. The Committee awed if the Ministrv had consici~md tne 
desirability of laying down the pattern and limit of Go\ ernmcnt 
assiqtance to be given to the hostels and summer camp:; o f  !he 
council. The Secretarv (Education) stated that the su hsidy nr.ic3e 
to the Council towards these facilities was not exccssi,,.e. The 
demand for more facilities of this kind was incrtbasing a i d  time 
could not be met by the present limited resources 1,f the coi,nciL 
The full details of the income from the inter-natiorial student's 
hostel and summer camps, tne total expenditure and the subsidy 
required in each case were given in the council's budfet which was 
a?proved by the Finance Committee and the Govcrni-r: Body. The 
Government grant was released on the basis of the I~udgt*t of the 
council. Government was also represented on the Finnnce Com- 
mittee as well as the Governing Body of Council. 

4.300. Asked why the deficit was more in the case of the hostel 
+n Calcutta, the Secretary of the Council stat& +bat the hostel 
building in Calcutta was bigger with accnmnodafio? for 45 stu- 
dents and its rent was high (about Rs. 2,000 per month). In reply 



t o  a question the Secretary (Education) stated that the subsidy 
paid to council for these hostels and summer camps did n u t  form 
part of the scholarship money. In reply to another question, tllc 
Secretary of the Council stated that the hostel buildings in Madr- 
and Bombay were also rected by the Council. Asked if In vievr 
of- large amounts of rent paid there was any proposal to have its 
own buildings, the witness stated that so far as the regional offices 
were concerned, they had no such proposal under co;lsider;~tion 
The Ministry had, however, o proposal to set up international atu- 
dents' houses in Bombay and Calcutta. 

4.301. I n  view of the fact that the deficits in the maintenance of 
the liostels and organisation of summer camps involve large amounts 
(Rs. 96,418 in 1962-63 and Rb:. 92,821 in 1963-64), the Cr+mmlttee sug- 
gest that the Ministry should consider the desirabilrty of laying 
dobm the pattern and the extent of Covcrnmcnt assi>taltcc. for this 
purpose. The chsnzcs  of the Council eventually having its own 
buildings for regional hostels needs carcful examination. 

international Sexinurs und Conferences Page 128, Sub-para ( g )  : 

4302 During the per~od 1961-62 to 1963-G1 the COLI-ICII c raa~:iscd 
two Intc:.natlonaI Cf~n:crencer, viz., Asian His to r i c~ l  Cc :fe~er,ce 
a d  E 1st-IVect Music Confr:e:lce. Agwnst the  c;;~nuttd 'ipcfidi- 
turc of R;. 30 000 each (rev;:ccf to Rs 93,900 In re-3e-t 1.f ASUTI 
TI) ,t,)ri;,il Ccnfcrcnw) ,  the ~ c t u a l  espenthture amoun~eu to Rr. b.dS 
lakh and  Rs. 0.53 h k h .  



134 
a compensation, the lndia International Centre agreed lo cuctrl- 
bute a sum of Rs. 25,000 towards the expenses of the seminar, but 
the actual expenses exceeded the amount. 

4.304. The Committee find that against the original estimated ex- 
penditure of Rs. 30,000 in each case, the actual expenditure incurred 
was Rs. 85,000 and Rs. 58,0000 respectively, in the cases of Asian His- 
torical Conference and East West Music Conference. This tendency 
initially to under estimate the proposed expenditure should be dIsr 
couraged. The Committee hope that such omissions will not occur 
in future. 

Miscellaneous-sub-para (i) , Pages 128-129. 

4.305. (1) The Council has not been preparing annual income and 
expenditure accounts and the bslance sheets to indicate its hancial 
position. 

(2) The Council had also maintained a consolidated account of t h e  
permanent and semi-permanent assets acqu;red out of Government 
grants, as required under the cond-tions atta:.hed to the grants. 

4.306. The Committee asked about the reasons for non-preparation 
of annual income and expenditure acc0un.s and the balance sheets by 
the counc:l. The Secretary (Education) stated tha t  the budget esti- 
mates of the Cocncil for the year gave full details of the actual re- 
ce p ! ~  and expend~ture  of ihe preceding year. The witness urged 
that the Council was not a pro.luct~ve organ!sation in the commercial 
sence, and it was for :h3t re2ion that the Fmance and Accounts Code 
of the Coun il which was more or less s2milar to that of the Aknde- 
mles and which was appro\rt.d bv Government, d;d not sfipulate ?re- 
paration of ann-la1 income and expenditure accounts. The witness 
however, added that  the suggest-on of Audit was acceptable to the  
Miniztry, and they would ask the Counc'l to prcpare these accounts. 
As regards the maintenance of consolidated accounts of permanent 
and semi -permment assets acquired out of Government grants, the 
Secretary (Education) stated that these accounts had since been 
completed. 

The Committee hope that council will also now prcpare annual 
income and exnenditure accounts and balance sheets ahowing its 
assets and liabilities regularly. 

Grants-in-aid to Private Schools-para 93, Pages 129-130. 

4.307. The inadequacy of internal check arrangements in respect 
of Government schools was commented upon in para 16 of the 29th 
Report of the  Public Accounts Committee (Third Lok Sabha). The 



amounts of grants-in-aid paid by the Delhi Administration to private 
recognised higher ~econdary and middle schools during the yeam 
1961 to 1964 are detailed below: 

(In lqkhs of rupaa) 
--- - -- --- - 

Amount of grants paid 
Yonr No. of 

Scl~ools Plan Non-plan 
-. --- 
1961-62 . 19 .61  

I 3  20.63 
59.85 

1962-63 . 130 104.99 
1953-64 . 128 33' 10 103'50 
- -. - - - -- --a - - ---- -- 

4.308. Though the necessi!~ for internal check of t h e x  s~hools  has 
been accepted by the Delhi Admmistration, only a small number oi 
schools were audited each year, as indicated below: 

4.309. A review of some m'ernal audit reports covering the period 
upto 31s: hl<lrch, 1964, showed that there were a number of cases in 
wh!ch fi,1:11 adjustmcnts of grants were outstanding for several years 
though sub tquent grmts  h ~ d  been release3 to  the schools. The 
yt,lr-\v.,e tleta~ls oE the grants for the period 1961-63 to 1953-64, in 
re.pcct of which final acijustmcnts \vere outstand ng in December, 
196-1 are given bclow. (The information relatmg to the period upto 
1960-61 was not availnble with Audit) :- 

Year 
KO. of h'o. i n  w!~ich Ar-ocnt 

schools f i ~ d  aLiust- &n:li.re 
:!lcr.:s were ~rijusrmcnt 

ourqtrnding 

- --- ---- -- - 
4.310. In regard to the in t eha l  check of the s hook, the Secretary 

(Education) stated in evidmce that  the staff for the purpose was in- 
adequate. The staff, which comprised one accountant and one U.D.C., 
was sanctioned in 1950 when the aided schools numbered only 49. 
The number of such schools had now increased to 128. The staff of 
the internal audit department devoted its attent;on mostly to check- 
fnq of receipts, accounts and release of instalmento of ycmb with 



the result that i t  could not intensively audit s d c i e n t  number of 
~chools.  The Mmistry had asked the Delhi Administration to exa- 
mine the need for more aud:t staff. The Comm~ttee asked why the 
staff was no& increased after the  number of schools increased to 128. 
The representative of the Minis,ry stated that the  increase in tne 
number of Schools did not involve an  increase in the  work. 
(The grant had incerased from Rs. 17 lakhs to  Rs. 137 lakhs). 

About 85 per cent. of thls amount related to the salaries of staff and 
provident fund contributions, in respect of which there was not much 
chance of misuse on mismanagement of Government grants. On h.s  
attention being drawn to the observations of the  Committee made in 
para 16 of their Twenty-ninth Report (1964-65) po inmg out the nee1 
tor strengthening the internal check of Government schools, the re- 
presentation of the Ministry of Educat'on stated that the staff had 
been augmented and further increase was under cons:deration. 

4.311. The Committee asked how in the case of p r ~ v a t e  schnr~ls~ 
tho need for internal audlt was not considered strictly neccsary,  
while the internal check was being lntendicd In Governlncnt 
~;chools where also a major portion of the expend ture related tr, the  
t;alar!e; of s.aE etc. The representative of the Min~siry $tated th:it 
In the case of Government schools, they were r e ~ p o n ~ i b l e  for tire 
rontmgent expenditure and therefore audlt of the;e s c h ~ o l s  had to 
be more tho-oug\. But in the case of prlvate schools. the h4inlctl-y 
pave on!y a certain percentage of approved espcnd~ture  on cF,ntln- 
gent grant;. Whcn these schools came for the next grant ,  th,g uro- 
duce j  suffioient evidence to show th2t the grant had bee? ~ i t ' l t m l  
properly. So there was no chance of irregularities cont nulnq hew.  
The school-, might have s n m t  in exc+is of the approved espendi ure 
but that was not Government's concern. 

4311, The representat-ve of the Ministry stated th?t thev had 
 tow felt that it was neces-arv to  undertake an mtcrnsl ohrck of 'he 
1 ~rivate snhools. But, for reasons of economy a3:l othe-wise Fin ? w e  
ltad ex~res-ied the view that moqt of the exncnditure was on s a l ? r w  
19f teachers and thcre was no n?ed for having qtaff for in  en.; \.c :TI- 

lernal audit. When they came for the next g r m t .  the reneinfs nn(1 
the  contingent expendi'ure could be checked, F nnncc had f u r t h ~ t  
mggested that the Adminirtratinn m:pht uq-'ertake a llttle tc;t n u d  t .  
hecause the rest of the audit was being done by the loc-11 aud t nart lw 
(4 the  A.G C.R. The Administration had not yet b e ?  able to get 
additional staff and the matter was still under consideration. 

4.313. The Se-wta ry  (Education) admitted that in a number of 
case9 grants had to be released to the  schoolc, even thouch the ac- 
t ounts of the  previous grants had not been finali-ed. Rut he  ad 'ed 
Ihat adequate check was exercised by the Direotorate of Education, 



1)elhi inasmuch as  fresh grants covered only salaries and provident 
fund contrlbut.on lor staff. This expenditure was inflexible and 
€!forded the l e a d  chance of misuse by the  management. The otner 
p a n t s  like those for contingent expenddure were not released unti l  
the previou3 accounks were made available to the  Delhi Adminisrra- 
lion. The managements of the schools had also to satlsfy the  Direc- 
torate of Educat-on that the salaries a n i  CPF contributions covered 
hy the prev~ous grants had been fully paid to the staff. The witnew 
added that since December, 1964 the Department had received and 
r~udited 134 accounts, and therz had not bzen a single case in which 
the prov's onal payment of salaries of CPF contribution were found 
to be on overpayment. 

4.314. As regards, the system of releasing subsequent grants be- 
fore t he  final adjustment of accounts, the witness stated that  the  pru- 
ccdure was arrived at in conwltation with Flnance and Aurlit in 1959. 
'rh? prccedure had bezn allowed in order to avotd delay in making 
payment; of sa1are.i and provident fund to teachers. 

4.315. The C ~ m m  ttee asked i f  the school; could no! be ajked to 
subm t the f'lnsl acxounts in t ime to e?surc re-1ul:tr paymen: to  tesch- 
crs Thc rcprcscntntivc of the X1,nistry sts ted that sqme'imes the 
~c ounts  were not r l r a r  and i t  touk some ime tn finn1.s~ thcm but 
t ' l c  te.t.;.hc-s could not rrn1.l n unpald for t h a t  rcn-m. The w i t n e s  
ai:ir i that the m-111aqemrnts of Ihc cc'lnql; in scrmr C ~ S ~ S  were not 
so ans lou?  as the Il 'I~n~stry tt:, en;ure r?gu!ar paymen: :o the teachers. 

a;dcd schools within o specified period to be laid dnwn by the X'nh- 
tray. f v ? -".'[?q 



'he Commitfee are also not happy over the payment of subse- 
quent grants without receiving the final accounts of fho earIiem 
grants. They desire that the finalisation of the accounts should be 
vigorously pursued with the schools. In cases of persistent defaults 
without any valid reasons, the Deihi Administration and the Ministry 
of Education should seriously consider the question of withholding 
further grants till the final accounts are submitted, to enforce finan- 
cial discipline. 

Extra cont~actual payments-para 94, Pages 130-131. 

4.317. The construction work of the buildings of the Regional 
Engmeering College at Warangal (financed from grants given by the 
Central Government) was awarded to a con,ractor in May. 1960. 
The work was to be completed by October, 1962. The following pay- 
ments were made to the contractor in addition to the amounts stlpu- 
lated in the contrazt even though the contract stipulated ",hat the 
rates shall be firm and shall not be sub ect to exchange varlatlons, 
labour rond-tions or any conditions whatsoever". 

(a) Rs. 3.32 lakhs, reprezenting 25 per ccnt increase on the 
total value of work done af'er Februa:~,  1963 on the 
ground that there had been a gencr a1 i!~crea.;e In the 
rates fo r  labour as well as material. I t  had been stated 
(January, 1965) that the contractor clatmed that h e  
should be given at least 33 per ccnt. over 1959 schedule 

of rates to enable him to cont.nue the work. (b) 
Rs. 55,318 on account of increase in the cost of cement 
and transport by road lnsfead of bv rail though accord- 
in? to the terms and conditions of the cm!rart the con- 
tra-tor had to make hls own arrangements for purchase 
of cement. The Ministry stated (January, 1965) that 
the contract was entered into w5en cement was not a 
controlled commodity. Later. Cemcnt became a con- 
trolled commodity and transport difficulties by rail also 
developed. 

4.318. According to Audit, the contract could have been cancelled 
at the contractor's risk and expennc and awarded to another firm, 
when he cxpresvrf his unwillingness to continue the work at the 
rates quoted by him. 

4.319. Explaining the reasons for the delay in the constructfon of 
the buiLiings of the Regional Endneering College, Warangal, the re- 
presentative of the Miniqtrv stated that the vrhftcc4cr had failed to 
supply thz drawln~s in time m d  secondly cem~nt  and stoel were 4n 
short supply. The witness added that the whole work was to be com- 



pleted in three phases in 30 months i.e. by October, 1962. In F e b ~ r  
ary, 1963 athe contractor pleaded his inability to carry on the con- 
ltruction a t  the conlract rates on the ground that in the meanwhile 
the rates had gone up. The question was considered by the Board of 
Governors of the institute. On an enqulry from the  Chief Engineer, 
State P.W.D. and the Fmance Secretary, it was found that the Sat.. 
P.W.D. itself had raised its schedule of rates by 18 per cent on account 
of rise in t h e  cost of building material; and other factors. The 
Board of Governors decided that the rates should be negot~ated with 
the  contractor, and after consulting the Chief Engineer and taking 
into consideration all the factors and alterna.tives i f  the contract was 
to  be tcrm~na'ed,  they camc to the conclusion that in equity 25 per 
ccnt extra payment sl~ould be made to the  contractor as against 33 
per ccnt demanded by him. Accord.n_rly fresh terms were drawn up 
and payments were made on that basis. The revised rate; took effect 
in reqpect of !he work done after February, 1963. By February 1963 
onlv a few of the bu,ldinqs had been con;tru-te-1, and quite a number 
of b u i l d ~ ~ g s  had get to be constructed. None of the build*ncs includ- 
ed in Phnse I l l  (to be cornpletnd in 30 months) had h e m  t a k m  up for 
construction. Some of the hu i ld ln~s  from phn.;es I & IT h ~ d  alco not 
been comnleted Rouehlv 30 to 35 per cent of the work had been 
done within the time limit. 

4.320. The Committee askcd about the justiflcatiw for allm6nq; 
the contractor an incrtlnse of 25 per ccnt \\!)en the S'ntc P 1Y.D. had 
effvtcd an incrra-e of nnlv 18 pcr ccn' in thcir s c h e d u l ~  of rates. 
The revrescn!ative of the  Minidry st3f~d t k t  in the c a v  of the  
works d m e  dcpartmcntnlly 16? per cent d.p3r!mentnl < h a r p s  %'ere 
levjcd ovcr and abnve the schedule of rn'es. The witnecs added that  
ir. the prerent c?se o r i ~ l n n l  c o n t r x t  rntcs were onlv 0.158 per cent 
over t h ~  schedule of rates of the State P W D 0.1 t he  adv;ce of the  
Chief Fngqneer and Finance Srcretarv of the St;rte Government the 
Board camc to the conc1us;on that it wvould be equitable to allow the 
contrnctnr an incrmse of 25 per cent. The contractor had renreccnt- 
ed that he  had suffered a loss and wanted an  increase of 33 per cent 
In  justification of allowinq an increase in the rate of the coqtractor, 
the  witncqs stated that  there was necccsity of comnletinq the work, 
and its allotment to  another party u m ~ l d  have involved even more 
expenditure. On attention being drawn t a  the provision in the con- 
tract that the rates "shall be firm and shall not be subiect $0 euchange 
variation, labour cmditfons or any cond;tions whntwtv~r." witness 
admittmi that legally the mntrsctar waq not entitled to anv increme. 
Put thzt would have resulted in discontinuance of the work and ?;ti- 
gdicrn with the cclntrartor end nllotmcnt of the  work to another. 
Asked if any penalty clause was included to give a speciAc reply. He 



added that usually the penalty clause in contracts related to delay 
on the part of contractors in completing the work and was not appli- 
'cable to the case of contractor refusing to do the work because of loss. 
I n  reply to a question, the witness sta:ed that the work was now pro- 
reeding well. 

4.321. The Financial Advker s'ated that according to the Chief 
Engineer there was 18 per cent rise in the price of steel and cement 
d u r k g  the period 1960 to 1963 di,r.ing wh ch 30 per cent to the work 
had been executed. But the contrac.or was not allowed any increase 
in the rate for this period. In equlty, the contractor was entitled to 
the increased rate beyond the date fixed for completion, as the work 
had been delayed by the Ministry by not furniching the des'gns in 
time. The contractc: was therefore given an extension of time. 

4.322. In a note* (Appendix . . . .) furn+hed at the instanco of the 
.Committee, the Ministry of EJucation h?ve stated that the pe--rcBllt- 
age increase in the State P.W.D. schedule of rates from 1959-50 to 
1962-63 was on account of rise in the price of various building mate- 
rials and labour. There was a rise of 11.5 per cent only in :ernc.nt 
while there was no increase in the price of s'eel. There wns a rise 
in the price of other building m3terial; and l a b ~ u r .  On the b v i ?  of 
the percentage increaie in the schedule of ra e i  of the \ ~ x i o u s  itnms, 
there was an  over-all 17.2 per cmt  incre?w in the total &st of rha  
construction of the buildings to wh 'c \  t h r  th'rtecnth running hill 
(referred to in !he Auelit para) pcrtnin-;. Arcord'ng to 17.2 pe- c m :  
increase the additional pavmcnt to the cnn'rnctor works out t o  
R:. 2.45 lakhs as against Rs. 3.32 lakhs actualiy paid on the basis of 
25 per cent increaxe. 

4.323. The Committee are not hannv over the delav in f h c  sunnly 
of fhe drawinec to the contractor which no+ onlv rewltcrl in non- 
ccomnletion of 2'3 of the work w:+h;v thr w e r i f i r r l  period hut also an 
ndditional pavment (25 per rent of 'he ~ - 1 1 1 1 ~  of the work) to fhn cno- 
h ~ c t o r  hwame of R ~ C T I E I I ~ ~  in~req+e in +hr r ~ t r s  of lahour nn4 m-4- 
risl;. The Committee con- ide~  t h l t  this rl-1-v was avoirlnhle. The 
.Committee al-o w?ywt  th7t the Rl;-k4rv ~ h o ~ i l r !  in7.e-tipntc r~asonq 
for &J-v furnishing drawings to the contractor with a view to fix 
responsibility. 



tor was excessive, for according to the revised schedule of rates of the 
State P.W.D., there was an over-all increase of only 17.2 per cent. 

4.325. The Committee feel !hat in such cases the opinion of Law 
Minisiry shouId he taken viz., whether or not the contractor is entitl- 
ed to any increase. The Committee also hope that work would not 
be completed expeditiously. 

Campus Work Projects-para 95, Pages 131-132. 

4.326. The Scheme wa; started In 1953-54 with the cbject of pro- 
vid ng physl a1 and rccrcat~onal arnenltles in e d u c a t ~ o n d  instltut ons. 
Thc  granl:, for the purpose are  g vcn d~rec; ly  by the 3fini;try to In- 
st1tut.m; (at least a hlgher secondary school) which have a stand ng 
of n ~t Ics5 than  three y e ~ r s  and P O i S E S i  their ov.,n bu 1 Ing: aqd also 
land f o r  the contcmplatcd prc1jec.t. Thc applmtlc:ns fop the grant  
a x  p\:lrrally recommended by the State Governnwnts Un.vers ties 

4 327 During 1953-54 '0 1961-62 Go\wnment  paid firants totalling 
Rz. 15R 10 lakh.; for 788 prO~cC'i. XL'~, new pr9jec:s -.v-re w.lrt:oned 
dirr ng tile ymrs  1962 t;3 and 196344; gr::nts amnun!l-.g to R =  12.03 
Iakh; and Rs  10.39 lnkhs respccili clv were, howevcr, s x ~ c t l  ~neci  dur- 
ing thew years for the p r o j e ~ t s  contynu ng from prcv:ous years. 

4 328 The Xl8ni;'ry have no? maintained any conso2'ds:cd record 
to k-cp n watch over the rcccipt; of periodical progcs;  re;o:'.; and 
a d  'cd statcrncnts of n counts from tt.11. 'nstltut ons to v;hc~m cslnts  
h7 1 b w n  paid. They c x p l ~ i n t d  (October 1961) thn! 'he vcclp: of 
aud:tccl statcmcnts and progre-s reports was watched thrnuzh files 
rclntinq to each grant and that they now proposed to oFcn 3 consoli- 
dated ~cc$der  for all projcc's in hnrtd in wh:ch thc up- tn-clnt~ PO+- 

tion 12.n111r1 be indicated Accord;nq to thc infnrm3:;on fcm s h ~ d  by 
the Ill-nistry, the nud tcd account? in respect of 111 comn1:ted projects 
and 161, ;ncr.mplete projects involving grants total1 nq R:. 3 i . 3  lakhs 
and Rs. 33.18 lskhs respectively, were yet to be received and or fna- 
lised as shown below: 

(In 1-khs of Rs.) -- - -- - -- "-_-__-______________ - - 
Years in which nr~jccts wtrt Nn. of Amcwnt of NP. c-f r h ~ r u n t  of 

sanctimcd ccmrlmd grants ino7mrl:tc grmtr 
PrrjcctS p~iit.ct< n< 

in Sept. 1964 



5329. !i%e projects are required to be completed within two veam 
+of the release of the first instalment of the grants. The above table 
brings out that the number of projects which have remained incow 
plete for a long time after the expiry of the two year period consti- 
tuted about 20 per cent of the total number of projects (788) for 
wbich grants-in-aid were given. 

4.330. The Committee asked if a consolidated record of the grants 
h u e d  to the various projects had been comp!cted. The Secretary 
(Education) stated that the work was still in progress and had not 
yet been completed. As regards the delay in completion of certain 
projects, the witness stated that the period had been extended by 
the Ministry boyond 2 years accxding .to the need of a particular 
case. The delays were due to lack of building mnter:als and late 
sanctioning of projects. In reply to a question, the witness stated 
that there had been n9 case wh:re the nest grant was paid without 
obtaining the utilisation ccrtific3te for the earlier grant. 

4.331. The Committee asked about the check exercised by the 
Ministry t o  sen that the grants had been utilized for the purp?se 
for which they were granted. The Secretary (Educstlon) stated that 
periodical progrzz reports were requlred to be certified and counter- 
signed by the State PWD Engineer in the case of Government insti- 
tutions and by Chartered eng neers in the case of private institu- 
tions. That was a suffi~ient guarantee for the satisfactory progre5s 
of the projects and proper u'ilimtion of thz moneys. But the Minis- 
ter, had no machinery to inspect the projects in order to ensure that 
the work had been done. 

4.332. The Committee enquired about the criteria laid down for 
8election of schools for giving grants under the scheme. The Sncre- 
tary (Education) stated that the Stat? Governments and Universities 
were reque3ted to forward their schemes to the Ministry. A good 
deal of screening took place at  the level of the State Governments 
m d  the Universities who indicated th-ir priorities. The conditions 
for selection were good recxd  of the institution, contribution of 
about 25 per cent of the expenditure on campus work by the in~t i -  
tution (the institution might get a grant from the State Gwern- 
ment) and at least 5 per cent contrtbution by the insti'ution in the 
form of shramdan. On receipt of the lists of the institutions in the 
Ministry, they invariably accorded the priorities recommended by 
the State Governments and the Universitieci. The Ministrv's main 
purpose waq to apportion the funds equitably among the Universi- 
ties and the States. 



4.333. Tbn! Conunittee regret to note that 161 projects involving 
grants-in-aid amounting to Rs. 33.18 lakhs and representing approxr- 
mately 20 per cent, of the 788 projects sanctioned during the period 
1953-54 to 1963-64, remained incomplete for periods ranging from two 
Lo ten years after the explry of the prescribed period of 2 years of 
tbe release of the first instalment of the grant. In other I l l  cases, 
the audited accounts had not yet been received for period5 ranging 
between 2 to 10 years. This, the Committee feels, does not speak 
well of the working of the scheme, in as much a5 various projects 
ranctioned remained incomplete fdr long periods. They desire that 
the Ministry should examine the working of the scheme with a view 
to enwre that the projects sanctioned are completed within 2 years 
and the audited statements of accounts furnished to them soon after 
that. In cases of long delays, the Ministry should consider the ques- 
tion of the recovery of the amounts from the institutions concerned. 

4.334. The Committee also hope that the Ministry would take 
vigorous steps to ensure that the inromeplete projects are completed 
and statement of audited accounts furnished promptly in cases where 
they nre outstanding. 

4.335. The Committee also desire that a consolidated re$cter show- 
ing uptodnte position of the progress reports of the projects and of 
the audited statemcnt of accounts thereof .;hotlld be prepared early, 
as that would help the Ministry in having the control over the incom- 
plete projects and outstanding statements of accounts. 

Loss in investments-Para 108, Page 152. 

4.336. In November, 1960, the Council adopted the Gwernment 
Pension Rules and gave option to its employees wh9 were gw-rned 
by the Contributory Provident Fund Scheme to  elect the pensionary 
benefits. 

4 337. In November, 1962 the Council, in consultstion with the 
Government, decided to create a self-sufficient Pension Fund to meet 
the pons'cnary liabilities c u t  of the income to be derived from its 
investments. The Pension Fund has not, however, been esta!~lishcd 
so far as no decisions h ~ v e  been taken about the size of the Pension 
Fund and the mode of investment of the moneys to be credited t:, it. 

4.338. Pending a final decision. an amount of Rs. 266.50 lskhs (re- 
presenting the employers' contribution to the Provident Fund of 
the empl~yees who had or~ted for the Pension Stheme) which had 
been invcated in National Plan Certificates yielding intrrest at 4 per 
cent. per annum was transfarred to short term dep~si ts  bewing in- 
terest a\ 3 per cent. from 10th January 1962 to 25th March, 1963; 



from 26th March, 1963 the amount was deposited in the current 
account at the Council. 

4.339. The premature withdrawal of the money from long term 
depos,ts and its investment in the shor.-term drposits and subiequent 
depasit in the current account have thus resulted in a loss of about 
Rs. 1.41 Iakhs to the Counc 1 (up,o Oc.ober, 1961). 

4343. The witnew tlrp-? thq* the  Inrrs n? in!rrc.c? bv fi-ancincr the 
money in the short-fcnn d e w l t s  was actually more or less national. 



given to the Council by the amount at intere8t m e d .  Ths rltbsr 
further stated that in this case another agenc)' of Gmemment (a3trb 
Bank of India) had paid less interest to the Council and so there wsror 
no loss to Government. On being pointed oat to him that so far as 
the council were concerned, they should &&vast in a manner which 
would get maximum return, the witness a#wed with that view. He 
also agreed that there war, a loss to Governfnent in-as-much as Gov- 
unment  would have to pay less grant if the council had earned mon 
interest. Also the Government could hafe utilised the money in- 
verted by the Council on some other project. 

4.345. The Committee enqu~red wbether i t  was not irregular to 
utiliae the money for the purposes other than making pension pay- 
ments. The representative of the CSIR stated that In case of delay 
in the receipt of the Government grant some arrangement had to be 
made, In this case as the pensibn fund had hot yet been created, 
the money was credited to Industrial Research Fund from which it 
was withdrawn. The witness added that the money represented the 
CSIR's contribution of the Compulsory Provident Fund in respect af 
tbose employees who had opted for the pension scheme. The em- 
ployees' share had been converted into the General Provident Fund. 

4.346. The Fmancial Adviser stated that when the pension =heme 
was introduced in 196263 i t  was proposed to create a Pension Fuad 
starting with a nucleus of the CSIR's original contribution to the 
Compulsory Prowdent Fund. and if necessary to ask for contribution 
from Covernmerll There had since been a rethinkmg an this quas- 
Uon, as the Government's share to the Pensfon Fund would have to 
k calculntcd in an elaborated manner involving acturial cakula- 
tions. The Controll~r of Insurance had asked for some data which 
the CSIR found d~fflcult to give The witness added that etther the 
CSIR should have a pension fund on an ad ho- bass or they should 
have a system of forthright pension as in the case of Government 
Departments and for this purpose CSTR should be treated as a r e p -  
b r  Department of Government. so that every year the Government 
g n n t  would be enough to meet the pension Ifabrlity. Asked if t h  
money was wlbhdrawn from the 12 y c o ~  Plan Certificates with the 
concumnccc of the Finance Mlniatry the witness stated that fram 
the papcrrs he did not h d  any dLauasion on the point. 



lab was notionat Fim~tly the CSIW as an antammous body should; 
iPrast its funds in a manner which would bring In the beat return to 
them. Secondly the action of the council to withdraw the money 
ftaan the long term deposits will entail payment of a larger p a n t  by 
tbe Ministry than would otherwise be necessary. Beddm, Govern- 
ment have been deprived of the baafit of investing thls money lp 

nsefd plan profetts. 

4.348. It is surprising how the council withdrew the money from 
the long term deposits in January, 1962 even before a decision to 
create the pension fund was taken in November, 1962. Even the 
Ministry of Finance were not consulted before the withdrawal of 
money. As the setting up of the pension f'und involved detailed 
--tion of certain aspects vk, site of the fund, Government 
contribution etc, tbe council should have waited till 8 h l  decision 
h thii, rqgard had been t aka  The Committee consider that there 
was undue haste on tbc part of the council in withdrawing the 
lWmey from long term deposits and that this step wns premature. 

4.349. The Committee dnira that an early decision should now be 
taken with regard to setting up of the pension fund or t raderr ing 
tbo peasion IiabiLity to Government as in case of any otber Govern- 
m t  deputment. LD the meantime, tbe money s h l d  be deposited 
ia tbt way it would bring in maximum return to the Council. 

Non-utilisatim of builditq-pam 109, Pages 152153 

4330. C e m n  construcbon works (est~mated cost h. 2 26 iakb) 
were started in the Central Glass and Ceramic Research Institute, 
Calcutta in July, 1962 and were completed In December, 1962 but the 
buildlng bas not yet been utilised due to delay In installation of el* 
Wc and sanitary fittings on account of following rcuroas: 

(i) Tenders for electrical installations were invited in N o s  
bet, 1962 but the lowest tender for Rs. 28,016 was accepted 
only on 31st Mag, 1983 

(li) In August, 1965, it was decided not to awud tbc work 
to the loweat tenderer on the ground that the quality of 
certain electrical installation work previously extcu td by 
that contractor was not satufactory. 

(lii) Instcad of negatiattng the mtk wlth the next hlghet 
tenderer who had quoted Rs. 30249 fresh tendan w e n  
invited in October, 1965 in ragpansc to which two tcndsn 
for IL. 36,906 and Rs. 10,789 were rtaabved. Though the 
ePWD to w h m  the tandem were rant lur scrutiny, 



worked wt the cogt of the propoleed work as Rs. 26,000 
only, nevertheless, the institute awarded the contract to 
the contractor who quoted Rs. 40,789. The agreement with 
the tenderer was executed only July, 1964, and the work 
was stated to be in progress (December, 1964). Explain- 
ing the reasons for the delay rn accepting the lowest ten- 
der, the representative of the CSIR stated that after the 
Ru~ldir~g Sub-committee decided to award the contract to  
the lowest tenderer the proposal was referred to the 
Counc~l because at that tlme the Bu~ldlng Sub-Cornnuttee 
had not got powers to sanction such an expenditure. On 
receipt of the proposal In the Councrl, the papers were 
found t o  be ~ncclmpletc and further papcrs were asked for 
The papcrs were returned for clarification of certain dis- 
crcpancres After the recapt of the clarlficat~rin; it was 
ticctdcd to award the contract to the lowest tenderer on 
the 31st May, 1963 Later r t  was derided not to award 
the contract to him as the architcctcs had reported that 
the contractor had not fared well in an othcr work allot- 
ted to him After relnv~ting tenders, the Budding Sub- 
Comrnittce, of which the Superintending Engmeer of 
CPWD was n member, recommended that the work should 
not be given to thc lowest tenderer because he  had not 
quoted acc:rdtng to :he spt.cificatron~ The other tenderer 
who was a reputable firm (GEC) had quoted according to 
the spxiflcations The Superin!end!ng Engineer of 
CPWD on the Building Sub-Commtttee had stated that the 
award of contract to  'he flrm would ensure supply of CEC 
makc fittings as provrded in the contract. On the recon- 
mendation of Building Sub-Committee the contract was 
awarded to the higher tenderer. The witness admitted 
delay in awarding the contract in the case and added that 
tt herd been decided to empower the Building SubCom- 
rnittec to award contracts of that value in order to avoid 
delays in future 

I..%!. The Committee asked why inslend of re-inviting tendem. 
naffotistfons were not held with the next higher tenderer a*- quo- 
Cation of Rs 30,249 was only about 2.000 more. The represmtativc 
of the CSIR statad that by the tixne it was decided not to allot the 
work to the lowest tenderer, a perid of ten months had elaped since 
the date of the tender It was considered that because of incrt.s= 
in the rates of most of item on a m u n t  of G a m m e n t  Imrirs, the 
next higher tenderer would not bc able to do the work withln the 
tmdwi amount. The tenderer was, howmwv, not contacted fn thfs 
Canntctian as the lacs1 engineer knew that the work could not bt 
doncr! at thaw mtm, 8 period of 10 months having pas& since the 



rates were quoted. The Committee asked how the local engineer 
came to this conclusion, when in October, 1963, the CPWD who 
suvtinized the reinvited tenders, worked out the cost of the work 
only Rs. 26,000. The witness stated that the CPWD had give ody  
an estimate which did not take into account the local fluctuations 
After this, a meeting was convened for the Anal award of the con- 
tract, where the Superintending Engineer of the CPWD was also 
present. He had stated that taking into account the market fluctua- 
tions, the cost would be about Rs. 31,000. 

4.352. The Superintending Engineer had recommended the award 
of the c0ntrar.t to higher tenderer who had quoted Rs. 40.789 because 
delay in this regard would have resulted in further increase in the 
e o ~ t  on account of rising prices. 

4.33;3. Tbe Committee are distressed to note that the buikhg 
which was constructed in December, 1962 could not be utiliwd tot 
mom than 2 years due to non-completion of electric and sanitary 
tlttmgs. There was a delay a t  every stage. The tenders for electric 
hstallationc were invited in November, 1962 and it took 7 montbs ta 
accept the lowe t  tender. Even then, the tenders were not property 
crcrutinkcd a% i* apparent from the fact that subsequ~ntly in AtlFed, 
1963 it was fo~tnd that the contractor whooe tender wns the larrart 
was not snitahle for the work. The unurtisfactary nature of the 
work previously executed by the contractor should have btcn known 
fo the authorities concerned before accepting tbe tender on 3lst  May. 
1963 

4,354. When the l m n t  tender was not r a n s i d e d  suitable, tbc 
utural course should h a w  been to contact the next higbtr t e n d e m  
whose quotation was Bs. 30.249 for the entire work. The Committsr! 
regret to obwrve that this ranm war not adapted. They allla find 
aa judifiratian for the building Sub-Committee to come to the am- 
c h i o n  that the tcndewr would not have been able to work wlthia 
tk tcndrred amount became of the lncnoring n t c s  a* no negotlaftaa 
wm camtd oat vritb him The Committee faal that the ustn  expen- 
diture of R*. (dlffenncc between the accepted t a d -  d 
Ba. 16.713) and ibis tender of R*. 38,249) carrld bave bam a v d e d .  
hrtbw t h h  would hatre saved time and m b h d  tlw lnrtltde b 
rtilirc tbe building math cr r ikr .  



well planned manner and the pre-falls as revealed in this case, like 
delay in calling for tenders, deby in execution of the work etc. 4 
be strictly avoided in future. 
Publicatiotu-para 110, Page 153. 

4.358. The expenditure of the Publications Directorate of the 
Council for the year 1963-64 amounted to Rs. 11.18 lakhs, out of 
which Rs. 3.16 l a b  was incurred on the pay and allowances of the 
editorial staff, Rs. 3.86 l a b s  on other oflice establishment and the 
balance of Rs. 4.16 lakhs on purchase of paper, printing of publica- 
tions and other contingent expenditure. The income of the Duecto- 
rate from the sale of publications amounted to Rs. 1.14 lakhs. The 
Directorate has not prepared proforma accounts showing profits and 
losaar in respect of the different publications. 

4.357. The Council brought out about 78 titles between 1913 and 
1962. It was observed that about 44,000 copier of the various titlcq 
of the value of Rs. 6.12 lakhs wen lying in stock (March 1964). The 
Council intimated Audit (December, 1964) that many of the publi- 
cations lying in stock were out of date and that steps were being 
taken to weed them out and write od thtir value. 

4358. The representative of the CSIR stated thrt the Publicatiom 
Directorate of the Council had been established as r central agency 
for collection and dissemination of scient i f ic  and tcchnologk?al infor- 
mation through scient~fic papers, monographs, journals etc. The 
work regarding the caardlnatfon of the publinations bmught out by 
the various National Laboratorfca was a1m asdgntd to it, The wltners 
urged that the Directorate was not a commcrcid unit and was rctu- 
ally a service unit to make available to the council labom~ories, 
mdentlsts, research, worken industrialists and other sclrnt~fic 
bodies in India, latest information in the deld of mearch and to 
k t  their energies towards maximum utility and advanmnent of 
lcieace and technology in the country. The mllcction and disseml- 
nation of arcientific and technological knowledge fnsepamblp went 
with scfmtific rcserrrb urd could not be dirsoetted from the ro 
rclrch work itself. 

1.538. As np'ci the 78 titles brought out by the Council betancn 
19111 and 1982, the witness stated that they were left with onlp 17 
t i t l a  whirh were obsolete and which had to be wrftten of?. The cost 
af thsw, publicrtiona, which had to be d f s p a , ,  of was appraximats- 
Ijr Fb. IE0.800. The rmainfng tltlca were still usdul to the council 
md were baing rrrUned. They were stiU in &nand md were bciw 
roM, 



. 4.360. The Committee deslred to be furnished with a statement 
indicating (a) the titles of the books Published by the CSIR (b) the 
number of copies printed (c) the amount spent on printing them 
(d)  the number of copies sold (e) the amount realised as sale pro- 
ceeds ( f )  the number of copies still in stock and (g) remarks if any, 
(including the number of copies destroyed). The statement fur- 
nished by the  Ministry is a t  Appendis XZOCVI. 

4.361. The Committee feel that the expenditure of the Council's 
Pablicatioa Directorate as compared to the income derived from tho 
sale of publications. has been very much on the high side Tbe Com- 
mittee desire that the wide gap between the expenditure and tbe sale 
proceeds s h o d  be investigated. They also s u g p t  that it should b 
examined whether the pricing policy of the publications needed any 
revision to narrow tbe gap between the expenditure and Income. 

4.362. The Committee also de4re that the Directorate should pre- 
para its proforma accounts showing the profits and bses in respect 
of tbe different publication$. As regards tbe weeding out of old 
publications, the Committee dcsire that thew publications should hF 
rrvicn.4 periodically and unu anted publications should hc dispolPCd 
of. i t  should also be examined as to what extent tbc num- 
ber of printed copies of future publications could ht. reduced taking 
into conriideration the Directorate's past expcriencc about their ?role. 
The Committee also suggest that how far thew yuhlicstioncr haw 
been uc.eful 5houid bt assured by an Independent and cotnpttcnt 
body. 

4.363 Apart from conduct tng researches tn ?hcb Ishurattrm. thc 
Cc~uncit paid bwant-in-aid for ad ftvc schr*ma of rcw3rt.h at other 
research cnst:tutions and univcrsitles Of the schrmc3 fmmced, 446 
s thema were termmated ;sad unspent balances arnountmq to Rs 5.44 
lakhs were recovered from thc grantee institutions in mspcct of 369 
rrcbeme td! Decernbcr, 1964 Rccoveriem of unspent bnlanct?; had 
yet to h. effected in respect of t h ~  remaining 77 terminated schemes 
The unspent balance f 7 of thwe  srhemcs amounted to RK 3,083, 
while the balance fa napact rrf the rest al the whernm had nnt y ~ t  
bccPn mertam bv the Councrl twn the graatsor contxmwl 



60 terminated schemes the unspent balances had not yet been re- 
ceived, but these were expected to be rcovaed after some time. 

4.365. Asked about the reasow for the termnation of schemer, 
the witness stated that in some cases the schemes did not p r o m  
satisfactorily and sometimes the investigator ineharge died or re- 
signed his job. Explaining the measures taken to watch the pro- 
gress of the schemes, the witnew stated that the Council received 
progress reports which were considered by expert Committees every 
year-If the expert Committee fell that a scheme was not progreb 
sing satisfactorily, it was temnated . .  If no Report was received 
after one year, further p a n t  was not issued. 

4.366. Thc Committee drew attentron to the recornrnendat~on am- 
tsiined in p r o  51 of their 29th Report (Third Lob Sabha) and asked 
about thc* .;teps taken to avoid premature termination of schemes 
Thr  reprwmtativc of the CSIR stnted that recommendation had 
been noted Thc research schemes were sanctioned after a careful 
scrut iny by research Comrnlttees. In some eases termination af 
schcrnrs k a m e  unavoidable for the aforesaid reasons So far or 
iicicwtlfic research was conccvned, the Council had to take a l l t th 
risk The witness added that the number of tcminated schemes was 
nnt so large as to warrant a radical change In the procedure 

4.367. Thc Comnrittce feel  that the number of terminated Rcrcarch 
Sebcmca in hrgc (During the period 1W7-S8 to 1W-64,446 ~bclnclc 
were terminated). Tbcy dtlrirr that the council nhauM examine 
whether the machinery to mukw the pqgmm of the schemes et 
periodical intervals w m  ~drqtmte or wbetbcr it needed strengthen- 
mg. Whcrc n scheme is not likely to proqnas. and hu k n  term¶- 
mtsd  rccovcrie* of unspent b h n e c  .&odd be made promptly. 

4..W 111 a number of crrsoa, the audittd accounts have not been 
received fmn the mantee institutiarrs tn rtvpect of grants-in-aid - - 

glvon by the Council. The follmtng table indicates the p a n t s   aid 
by l r  Council during the y a m  iW8-59 to 186344 and the poriUoll 



of the receipt of audited accounts from the grantees institutions 
(February, 1965) : 

Year Total No. Total unount No. of cnsrs Amcwnt for Perantage 
of ax= in of F r  in whach which audited of gtmt 

wh~ch grants pa~u (m audited a,c arc for which 
were paid llldrs of m u n t s  awaited in audited 

rupas) not received Inkha of Kr. alc awaited 

4.369. The representative of the CSiR stated that there had bean 
lame improvement in the position. Sincle February, lY65 audted 
&counts had bcea received in respect of 405 cases more. Explaining 
th steps taken to hqur&te the o&an&ng awes, the w r t n ~ ~ ~  stated 
that the AGCR had ken requested to take up the question of ex- 
peditious rubmiaeon of ucihation Wifratea with Accounturb 
General wer India The Council bad .Irw written to the Vice 
c2mmdhm of the Vmious UaivuPitlea. The witnerrl a p d  the 
hope tbat with a little more effort on their part .ad help from the 
AGCR, tbe position would improve 

CSIO. Tbt Cornmite asked how in the a b n  of the audited 
r~.tements of accounts, the Council satislami themselves before re- 
Ltosing fmh grant that the earlier grant had been properly utill, 
ed and no unspent bahces were lying with them. Tbe repmen- 
tatin of the Ccwncil stated that while conveying the sanction to 
tbe head of hstitutSoar, the Coundl enquired about m y  unspent 
balance left. The fnrtltutiom informed the council about the un- 
rgnt brrlancc whicb was dductnl while releasing the f m h  grant. 
The witness admitted that tn order to verify whether tht unspent 
balance intimated t.o the Council was correct they had to await the 
wdftcd statements a3 accounts prepand by the respective Account- 
ants CcbetP1. They had started giving tho a c m t s ,  but It would 
take sumo tfme More all of &em w m  mid. 



437% The Committee feel conmad over the delay in the roceip$ 
al audited statemanta of account8 in rerpect of the gr8ntr-in-8id 
bmed by the Council, specially thore pdd durinp: Cbc years 1958-56 
to 1961-62. The Committee d h  that the Council should taka spa- 
cial steps for speedy hue of utilirrtion certificates in mpect of old 
grants and avoid accumulation of outstanding utilisation certif9#tsr 
in respect of current grants. T'he Committee would like to watch 
the p m p s s  t h g h  tuture Audit Scportr. 

4.973. The cashier of the Central Road Research Lnstitute, New 
Delhi, absconded on 18th April, 1963 w~thout handing over chargs 
of cash. The safe was opened by a Committee on 16th May, 1964 
and it was found that there was a shortage of Rg. 6,965. The Cash 
Book had bem written only upto 4th April, 19% The cashier turned 
up on 16th May, 1964 admitted the act of mis-appropriation and 
deposrted the short amount. The csse whicb had been reported to 
the police on 27th April, lQ64 was withdrawn an 6th June, 196C 

4.374 The Council intimated Audit (March, 1985) that the Dims- 
tor had plsscd orders on 15th Much, 1965 demoting the cashier from 
the post of Upper Division Clerk to Lower Division Clerk far 8 
pcnod of two years and on restoration. the period ot reduction w d  
not postponed further incnmsnk Tbe preliminary enquiry report 
ag.lnst the supervisory rt.EI was #tat& to be under considerrtiaa 

4375. The CammitM uitwl why the police cam was withdrawn. 
The repnrentative of the CSI[R stated tbat since the individual had 
returned the money and dIoclplianry action wcs taken against him, 
it was not conaidered n m  to pursue the potice case. A M  if 
demotion of the IndWdual was considered adequate punishment for 
the o!Tence of misapproprfatfon of f'un6, the witness stated tbat the 
competent disciplinary authority had taken into consideration dl 
the factors b f o n  passing the order. The witness added that if the 
ambursing d8cer had been vigilant, such a case wudd not have 
happncd. For thts l a p ,  action was being taken against him and 
a preliminary report had bccn remipe& 

4.576 The Cammittce rsLed if in awarding punishment. the Coua- 
cil and the Ministry were consuttcd. The representative sf the 
Council stated that under the classification, Control and Appeal 
Rules, the Council had delegated certain powers to certain author% 
Urn who tmk action of their own. But in cwss of misappmprieticmr~ 
the l m l  head of the Iabomtary sen( a report at the earliest o p p  
tunity to the Hcrad of 04Y!ct or the Smctariat. In the present c m  
all ths nscaurg action bad hem taken except the dnsliution aii the 



charges against the disbursing officer, for which preliminary report 
had been completed. A notice under the Classification Control and 
Appeal rules would also be issued to him shortly. 

4.377. Tbe Committee cannot appreciate the Council's mction in 
withdrawing the police ease against tbe cashier who had misappro- 
priated an amount of Rs. 6.965. They also feel that pima focic tb. 
punishment meted out to the individual i.c. demotian from the post 
of tbe Upper Division Clerk to Lower Mvi'iion Clerk was not ads- 
qaate. The punishment in such cases should be deterrent enougb 
to prevent recurrence of such cases. The Committet would like to 
be informed about the action taken against the supervisory rhQ. 

h 3 a y  in ji.1-1~19 the block .qrawt?: lo Central Crnit*~rsitius--para 112. 
Pages 1%155. 
4378. Section 12 of the Un~verslty Grants Conunisslcw Art, 1956 

provides that the Commission may enqurc mto the financial nt.& 
s f  uniwrsrtles and allocate and dlsburse out 0 1  the Fund c t f  the Com- 
mission grants to universities establtshed o r  ~n~.nrporatd by or 
h d e r  a Central Act for the maintenanct. and dcwdopmcnt of such 
universities or for any other general or spec~firu! purpose 

4379 A revlewmg comrmtZw u-hlch was appomtcd by tfw Ctm- 
mission to fix the block grants for the Central Univcrsrt ia for the. 
quinquennium 1961-46 submitt4 ~ t s  wport In Dcrember, IW 
which was accepted by the Cornmisson The suggestions of the 
coenmittee. however. have not yet been ~rnpiernrmtml IOctokr. 
1864) In the meantime. the follow~ng 'on amount' grants wcrc 
released to the unlversittes during the years 1961-62 to 1963-64, as 
compared to block grants paid during 1956-61 

It wur &served that the unqrcnt balancer unauatmg to Rs. 21.26. 
1Pl th  lying with the unfvr?mties out of annual grants for the period 
aArpa ltM0-61 have not yct ken reovcrcd w d]ust*d against dhrrr 
pents &y the CammLdori, 



the univerritia wsr c o n r l d d  in a W i n g  of the Vice-Chancellorr 
of the Central Universitier held in March, 1964 and a committee was 
qqxAnted ta review the present macMnery of budget preparation in 
the un~versities, and that the procedure suggested by the cornmittem 
had been accepted. The revised budget for 1964-65 and budget esti- 
mtcs for 1965-86 In the prescribed form had been received nrrd 
examined. The block grants far previous yearn were being ssesed 
on the basis of the actual approved deficit and necessary adjustment 
would be made keeping in view the unspent opening balance as om 
1st April, 1961 

4.381 Explamng the posltlon regardmg block grants to Central 
Umvmsit~es. the representative of the M~nistry stated that on the 
bsls of the r ~ ~ ~ m m e n d s t i o n s  of the various review commrtteea, 
whlch met in Septmbcr 1961. Novmbcr 1962 and September, 1963 
znd of the Central Unlverwt~es' VicoChancellors' m ~ e t i n p  held In 
March. 1964, the U.G C at thrtr meeting held on 6th May, 1984 
dcodcd that for fQ6l-62, 1MSCi7 and 1963-64, mmntenance grants to 
Ccantml Universitm should be fix& on thc basis oi net approved 

slly fvr  IMl-1;:' hnd il1.w k n  rctcc~vcd and wtrv un,lcr exanarnatian 
In rc7spcrt (6: Elclhi U n ~ v e r s ~ t y ,  the #rants to b. fin:\ll? made for 
196Wit-PL and 1962-63 had h c n  wurktd out and thrb I'-I\ t - ~ a l : ~  had been 
u k c d  In c-trnfornm Itr thc fiqurcs The unspent bala:x~q for all these 
IJnrvr-mitirs on 1st April. 1961 srnount~ng to 11s 2125 l&hs had been 
adjurrZrd In the above amounts The accounts for 1963-64 from 
A l t c a r ? ~ .  W:arr;rr.rs mci h l h l  Un~versittw had nl>? yet ?wen wid 
Pnd thwe ha4 been called for 



4.383. The witness admitted that there had been delay in flxing 
the block grants to Central Universities, but added that this was due 
to a great deal of rethinking done by the various Committees on 
how the block grants should be fixed. The conclusion reached in 
these discussions was that it would be better to have the budgets of 
these Universities and calculation of maintenance grants on an 
annual basis and that the five-year period basis for fixing block 
grants was unrealistic. Accordingly, the principle of block grants 
for 5 years period had been given up and now the block grants 
would be given from year to year. 

4.384. In reply to a question whether grants were given after the 
type of inquiry envisaged in Seetion 12 of the U.G.C. Act, the 
representative of the Ministry stated that in order to Ax the block 
grants for the year, the U.G.C. appointed a Subcommittee consisting 
of the Chairman, U.G.C., the Secretary (Education) and the Finann 
secretary to go through the budgets of these 3 Universities (buriog 
Visvr B h t i  for which there was a separate arrangement). 

4.S .  The witness informed the Committee that in 1964-65 and 
llM5-88 the maintenance grants were Axed on the basis of ths 
rautiny envisaged in the Act. This scrutiny was camed out a 
Committee of thnc, appointed by the Commission. Thfr Committee 
almfncd the budget estimates of the Central Univmitics urd 
retommcnded certain specific grants for the years 19WfB and 
10QS-68. But for the earlier transitional period. when the d o u a  
Committees were holding discussions. the Minfitry had to give on 
.Icbormt grants. 

43ZN. In np ly  to a question, whether the on account paymcntr 
bad b e e ~  ngularised the Secretary, U.G.C. stated that for the yern 
198182, 1- a d  1063-64, the black grants for tach unfvcnitl) 
had been settled a the basis of net approved deficit. Explninlng 
the term "approved deficit", the mresentatlve of the Minlutq 
stated that the U.G.C, had to examine the accounta of the Univcr- 
dtiu and approve them It would not accept whatcvet was declared 
to be deficit by the Universitier. 

4.387. In reply to 8 qumtion whether the U.G.C. had accepted tht. 
-mndatjons of the Reviewing Crrmmft'cc made In Its rcpnrt 
of Dccrmber. 1962, the witmm stmted thn* the U.C.C accepted the 
noommcndationr at r mdinlp held on 9th Dcnrmbcr. 1962 md the 
four Ccnttil Untvtnit%a we- informad nn 1H January IRIS In 
nlpd to the method on which thw should crlrulrte the m r n m i ~  
expenditure m d  the further oxamd'turc r c y r t t t d  In otdtt to d-0 
adb. tkc bfadr gurt. Thc tn f~ l l ~~~ tson  uLsd for from t b  wm 



received from 8 of them after some delay. I t  was not roceivcwrl 
irom the fourth viz. Banaraq Hindu University. This information 
was placed before the subsequent meeting of the Commission held 
on 4th September, 1963, which decided that the whole matter be 
referred to a Committee. The Committee held a meeting on 28th 
September. 1963 and its recommendations were accepted by the 
Commission at its meeting held on 3rd October, 1963. The witness 
also added that it was not possible on the basis of the recommenda- 
tions of the Reviewing Committee to Ax the block grants for the 
first two years of the quinquennium. According to the recommcn- 
dation of the Reviewing Committee the normal expenditure for the 
Arst year of the Five Year Period of 1961-62 was taken as the basis 
and the differen-e between this and that budgeted for the normal 
expenditure of the 2nd year was treated as the normal rste of 
increase in expenditure per annum. The new Committee laid down 
a procedure that for subriequcnt years. each item of the budget 
would be examined and approved and the grant would be made only 
on the basis of the expenditure incurred on approved items and not 
on 'cover-thedeficit' basis. 

4.388 The Committee note that the block grmnts for the Cmtnl  
Univcrsitiw for the yean 1961-62 to 196344 are now being Rxed 
ntmspectivelg on the basis of net approved deficit. . Tbcy feel that 
it would be more appropriate for the Commiwion to fix the grants 
in advance. after the careful scrutiny of the budget propoysls, 
instead of making 'on account'. payments and then fixing the grants 
e.rpoaf fnrtn.  

4 389 Asked tn expla~n the d;fRcultics rn gevting the information 
from the im~vcrs~t ies  relating to the accounts for 1963-64 :he Secre- 
tary. U CI C stated that the difficultv arose be-suw certain new posts 
had bccn create4 during the pericxl bv thp Univrrsitiw wi'hout the 
approval of the U G.C. This Iesue had to be settled first. The wrts 
c r r a t d  in the Second Plan were to be included for the block mants 
end th;s p r w w  took time. The representative of the Ministry 
agpcd that the information asked for from the UnivemWm could 
hftvc hctn cnrrilv Efvm and the a u t o n m v  enjoyed bv them did not 
fudify delays of this kind and the Government would advise UG.C 
to lrce that such informrtian waa torthmfng promptly. 

4.m. Tbd Committee fed eaamaod that b W  accounh far 
1983-44 for A I b h ,  b l l l k ~  .ad DeIhi U a i v d t k  bave not rst 
beem mttM h a w  the raq~imd tnformrrth is st411 awaited frc#a 
the Veivedticlr Tho Cbnrnittaw fd thnt if tbe d e b  in getting tbe 
-hit# h t a  bad besa ar.lded. the ascasitp el d i m  an accaolrt 
~ b C . t b r t o l r s d I t c & U ~ f s t t l r . ~ I f f l U l ) a 9  



and IS844 to bur rsntrPS Universities would not have arisen. Id 
thfs connection, the Committee wouM like to invite the attentlon d 
the U.C.C. to the provision in section 12 which empowers it to get 
arch information as may be needed relating to the financial positlon 
of any university. On this subject. the Committee ane in entire 
agreement with the observation of the Standards Committoc appoint - 
ed by the U.C.C. viz. 'There is no inherent conflict between the prin- 
eipk of accountability and the idea of autonomy." (Their m m -  
mendation No. 114) Keeping in view these observations, the Com- 
nittee desire that the U.G.C. should impress upon tbe univcraitieh 
tbe need to supply the required information promptly in future. 

4.391. The Committee desired to know whether the new principle. 
d giving grants to the Universities on yearly basis :s conducive to 
economy. The representative of the Ministry stated in reply that the 
annual examination was more realistic than a 5 year estimate and 
the  was an incentive to economy because a university could carry 
forward whatever it saved to the next year The Secretary, U C C 
added that for !!king the grants for the four central Univwsitles for 
19644% and 1983-66, not only the budgetary procedure but a1.w the 
principle of Axing up the block grant had been taken into account 
When Rs. 76 lakhs had been fixed for Aligarh University for the eur- 
rent year, they could do anything within that  Rxcd amount but not 
nuam than that. So there was an incentive for economy and the  new 
procedure suited the u n l v d t i e s  also. In reply to a question as to 
the main reason for the increase in the grant for Aligarh University 
from Rs. 52 la& in 1962-63 to Rs. 71,65 lakh. !n 1963-54. the represen- 
tative of the Ministry stated that in 1961432 and 1962-433 only on ar- 
count grants were made and adjustments for those years also rcflrctcd 
themselves in the grants paid in 1963-64. 

Tiwr Cumnittee M a  that tor dzrrtias d tbe pnt r  ta Lbb 
brW Urdrsnith fran the yam 1WCQII. uamn& fhe U.G.C. krr 



madeadsputrvshwnthsformlld.rmgl~:blt4d by the lWvkwb# 
FNnmittse, which was initially accepted by the Commbbn, and has 
decided instead to proceed on an annual hash by sxamining the& 
U U I ~  budget estbmtcs, They would lib to be informed whether 
in actual practice this has proved conducive to economy. 

4.394. The Committee would empbasise that the annual block 
grant for the Universities should be Axed after getting full informa- 
tion from tbc Universities and after a thorough scrutiny of the 
demands made by the Universities. They would also Lie to know 
tbe steps, if any, taken by tbe U.C.C. to ensure tbat tbe figures of 
annual grants fix& for Central Uaivcruitie~, a n  mironrble and not 
Mated. 

4.395. The Committee enqurrd whether it was a fact that in the 
Vima Bharatl Univemty, the annual budget for about 700 students 
of Unrvemty level was Rs 58 Lakhs and whether U G C approved of 
t b  high cost. The Secretary. U C.C stated that the V~svabharat~ 
Uruvers~ty was deemed to be an ~nstrtutron of natlonal importance 
and ~t had a spccial~sed purpose of tralnlng men In a dlffcsent way 
md because of that, the cost was bound to be higher, especrally bc 
cause the number of students there was less He also ~nformed tk 
Cornnuttee that expenditure on schtrnl part of the Visvabhanti was 
dm met by U.G.C. In the total grant The Visva Bharatl had now 
opened mcnce Departments also W h ~ n  t h y  got more students, th ,  
per m p t a  cost would go down. 

4.396. In mply to a questton, whether at the tune of sanc!tomn$ 
grants, the U.G.C. took the per caprta expenditure on students mto 
candderatmn, the representative of the Mmistry rrplied in the nega- 
t ~ v e  and added that the pcrt capfa expenditure was a!T~ctccf by the 
total enrolment, rate of growth etc. 

4 397. The Committee desired to be furnished w t h  a statement 
showing the per capita expenditure on students in different univrr- 
ridw in India, including ~nst i tu t ian~ like J m i a  l\i'till:a whtch were 
dtmned to be univ~mtics  under the U.G C. Act The note* for- 
nbhrd by the Ministry La at Appendx XXXVII 

4 3Nl. The ~ommrt tee  enquired how the pcr m p t a  cost tn Central 
~ ~ v c n r f t i ~ s a  came to h 1,0001- as against the all-Indta average of 

mi-. The -taw, U (2°C. stated that the fi.gurc of Rs. 300 was 



an average all-India figure which included students of all the undsic 
graduate colleges numbering 1300 only for the arts, science and 
commerce colleges, apart from those of teachers' training, engmeer- 
fng and medical. The total number of colleges was thus 2000. If the 
average number of 13 lakhs of students and the total recurring coQr 
were taken into cansideration, it would naturally reduce the par 
capita cost The per capita cost varied from college to college and 
from State to State. 

4303. In reply to a question, the witness informed the Committee 
that the average all-India figure of teacher-pupil ratio was 1 to 20. 

4.400. The Comm~ttee desired to know whether it wes a fact that 
in universities, where the per capita expenditure was low, the 
standards were also low. The Secretary. U.G.C. stated that it 
depended on bow standards were measured and to a certain extent 
there was some relationship between the amount spent and the 
standards established. 

4.401. The Committee enquired as to the reasons for the capita 
expenditure in professional colleges in Delhi being Rs. 2,749 u 
against the all-India average of Rs. 758. The Secreiery, U.G.C 
stated that professional colleges m~ght  include collegeg for engineer- 
ing and medical education and the gap In this case was g r a d d l  
decreasing. 

4.402. From tbe note* furnished at tbe instance of tbe Committee, 
i t  is obmwvcd that the disparity on the pn recurring cxpendi- 

for the year lUUMl in the various Universities of the country 
was very wide  Wbetcls it is Rd 350 in the case 01 Rurdwan Univa- 
d tp ,  it is B& 5.929in t b e c u ~ c  of Visvabhuti. As between tbc Can- 
tral Unioeniticx also t k  diqmrity i s  wide. It  i s  ib. 1323 in the cam 
of Aligarh Muslim UsirervStg, Rs. 2,- in the case of Bloarar Nindm 
University .ad b. 1.124 in the nrc of Dsihi Univcmity and Elr. 5 . W  
in the nrc d Visvabbarti University. Wbile the eocnmittsc: note 
&at the per -ta expenditure in Univmities depends to a mrlJa 
extent on tbc t n t d  osrtoimcnt, the r h t e  of Its devolopammt and w b  
tbcr a Univndty is rarkkati.1 typlc or .JRtl.Ung t p ,  thy & feel 
tb.1 the disparity In tbe pat -ta cxpend9tum Ir wide. Fbdf 
would like tbt bffni~trp to  c u m b e  tbe rsrwrnr Isr them wide d b  
parities with a ritrr fo aalaimbt Lbom as far u p#Jbk. 
&lay In the rubmirsiun of the accounst by the Calcutta Unlomfty-- 

Pam. 114, Page 155. 
4::33. 7n Augwt, IM7, tbc Comrnlujm apprwcd a rhcwDQ k# 

tk upgrading at the d r y  d m  of the t c ~ c h m  in ~Bllatsd cloafm - . " " -̂. - Y . I y  v -- 111111-IU-IIIC- - 
*Ma vrttad tw AuM 



hitially for a period of flve years from April, 1957. The period 
W m  rubsequently extended upto the end of March, 1983. Grantr 
mount ing  to Rs. 01-37 lakhs were released for the purpose to  the 
Oslcutta University during the period April, 1957 to March, 1963. 
It was observed that the accounts for only Rs. 1-43 lakhs could be 
rcttled by the Commission till the end of August, 19&4 and the 
accounts for the balance of Rs. 79-92 la* were still outstanding 
(October, 1964). 

4.404. Audit was informed in January, 1965 that according to tbe 
latest report of the University, the entire amount w i d  for the 
purpose by the Commission had been paid to the colleges except an 
amount of Rs. 20,000 which was lying with the University and which 
was Irkply to be adjusted against the grants to be released, during 
the year 1964-65 towards the arrears of pay. But the  accounts of 
t h r a  paym~nt s  were still awattcd In January, 1965. 

4 405 The Comm~ttce cnqu~red why t he  Curnrnrss!un was so 
11bt.ral Jn pvlng  grants to  t he  Un~vcrs l ty  whcn there was no prrssing 
necrsslty or urgency Thr SctrcterY (Educatton) whde expla,nmg 
thr pos~tion stated that In J a n u a q  1965 the unspent balance of 
Rs 20,000 rcyorttxl by thc Calcutta University had been adjusted 
d u r ~ n g  t h t h  w r r m t  yt*ar against grants p3l;aS:c to the colleges 
uRilln.c*ri t n  1 2 1 ~  Untvrrslty Auri~tc~d ncwun ts  amountins to over 
Rs 51 lakhs ri~prcbsent!ug t h r b  I: G.C '.$ share  towards salary r e v ~ s ~ o n  
had brrn rvcc iwd up-to-tfatr. agatnst a total grant  of RS 81 37 I a k h  
rrlcascti for the* purpose for the pcrlnd 1957-58 to 19ti2-63 and aud~ted 
accounts lor t he  h l a n c c  wcrv awar .A The Vier-Chanceli(7r agreed 
t o  srttle thda accounts w l lh~n  thc* nvxt 3 months. The Sccrrtarp, 
U C; C nddryi that  during thc last fc~rtn~ght ut!hat:crn ct~:' i5r.tDc~ for 
about 13s 5 lakfis had bmn recclvtxi 

4 406. T h e  Committee feel  that there has been ahnoma1 delay in 
obtaining the accuuats from tbc Calct~ttp University for grants paid 
u early ar 19.37. They are .surprised that the p n t s  were continued 
to be paid ycar after ycar without settling the accounts in respect ot 
grants drcady paid in the previous y- 

4407. Siacc the pant of b. 81.37 bkba given by the U C.C. w u  
for r speclflc purpox viz upgrading the salary scrim of tbc teacher 
& rQliatrd collapm, the Committee are unable to see the ~CUOB~J 
for delay la the atrbmisdan d accounts Tbc Committee would like 
to be furalahd with a det.lkrd note indicating bstk. 8nd wbcn tbc 
grant was diaiburrad by tbe Commiatjoo and how and whcn it  was 
d U d  by the U n i v d t y .  Tha Csamittsa would rho IiJm to bL1 
f formd of tbc steps pmpmd b be taken by the Cemmisdoo to 
o t d d  ma& delnjrr in (a) ut iWff~n of p a d s  far a Wfk PU- 
d (b) r d e *  -b tbrrsrt. 
I* (Aii) LS--r a 



R@Zewe of pants: without audited sttatmrenIrr of accdtnts-para 115, 
Pages 185-56. 

4.408. During the period 1953-54 to 1962-63 the Commission re- 
leased grants wnounting to Rs. 1.10 crores to the Osmanja Univer- 
sity. Though the audited statements of accounts for the perioda 
1953-54 to 195859 and 1962-63 were not received in the Commission 
the production of such accounts was not made a condition for the 
payment of grants for subsequent years. The University had sub- 
mitted upto the end of August, 1964. the audited statements of 
accounts for Rs. 35.86 lukhs only. 

4.409. The Ministry informed audit in January, 19& that the 
audited accounzs for the year 1958-59 had since been received and 
that the accounts for the  years 19s-55 and 1955-56 were received 
by the Commlss~on but not in conlplete form. They added that the 
audited uccounts for the year 1962-63 would be received by the 
Cc~mmission towards the middle of 1965-66. 

4.410. The Cornnuttee enqulred whcther the audited stattLmt.3tr 
of accounts were not prepared by the Osman~a Universit). annu.illy 
and why these were delayed for years. The representative of the 
Ministrr admitted the fact and stated tfwt the mattcr regardrng the 
jaue of utllisation certificates had been taken up with the Osman~a 
Univers~ry by the U.G.C. The C'ni\rersi:y 111 1:s l c t t t ~  01 the 14th 
October, 196.4 Informed the Comrn;sslon tna: the A G., A n d h ~ s  
Pradesh was being requested tu deputc his staff intme- 
diately to check up the accounts of the University and to lscue 
utilisatjon certificates. S:nc,c then, at lcast two letters, one la 
December, 1964 and the o:hcr In March. 1965 had been tssucd to the 
Coordinatmg Officer and the Reg~strar of the L'n~\.t*r:;ily, bui 11. 

reply from the Universjty hsd cornc. .so far. The Vice-Chancellor 
now being approached in t he  matter The Swrr!aq. UG.C. 

added that he would dcputt. an oflicer o r  go thcrc hirnhcff to impress 
upon them the importanct. 4 s :  th:. rna:!cr. When :he Comrnlttcc? 
enquired what would be :hi> i w  of ; ~ C C U U I ~ ~ S  of 1954-55 and 1955-58 
being rrcctved 1n 1965 and h r ~ v  thrhsc. wc,uld be chwkcd or verified, 
the witness stated that the attcn:ron of the Unlversfty had bcitrr 
drawn to the matter. In rep!? t r r  ;r quatwn whcthcr thp U.C;.C had 
wltisfid itself :hat the Univcrslty had btvn hpendrng the dwelop 
ment grants for the purples for which t h e w  w r ~ x  @\en. the 
L&erc.l-tary, U (; C stated that th~.y uwta now 1ne:stmg rm the uMtu- 
tion c~rtificatcs from emh unrvcwrty and a B ~ W E A C  merchmcry had 
been rurt up for thc purposeK?. / 

4.411. When the Committot! onqurrd whether U.G.C, hrrd arkad 
every University to hevr a C~rclrnoting Oliicer, the Secr~lrry, 



U.G.C. sh t ed  that Coordinating Oficers were appointed only in 
those universities where the expenditure was more than Rs. I(, 
lakhs. They had to prepare the statement of accounts and deal with 
the correspondence with the U.G.C. 

4.412. On being asked whether in those cases where the univer- 
sities failed to submit the accounts in spite of repeated requests or 
persuasion, the U.G.C. stopped the grants, the Secretary, U.G.C. 
st.tltr.d that it had not bem done 80 far because stopping the grant 
was a drastic step which would mean ha rhh ip  to the students and 
tht tcbachcrs. The Cornmittec enqu~rerl whether the U G.C. had any 
c~uca-,.\ron to take action against any ui~lversity under Section 14 of 
the U I; C Ar t  u9h~ch authorised i t  to w~thho ld  the grant t f  t h e  
Uri!t*t.rs~ty did not c w q  out ?he drrcctiw under Sect~on 12 about 
subrli~sslon of accounts rtc The Secretary, U.G C stated that the  
Scctltrn had not bwn tnvoked so far Askrd whether any wr1:ten 
wnrnlny had been pvtm t o  a n  defaulting un!verstty, the Secretary, 
C G.C stated t h t  i t  could L)P donc. but ~t rvas an extreme step He 
ndci:d that ~t had hap?cncd in the case of Calcutta an? %mania 
Un>vcrsrtws and In the cast* of the former an oral warning had k e n  
grven If they still fnilcd. 11, would have to be donc in wnting. 
Stmifar actwn would have to be taken agatnst Osmanra if :hey failed 
tcl c-trl-y out thr pr'twv'swns of the U.G C Act. The Committee pwnt- 
id out that  a riury had k e n  cast on the U C C by a statute to ensure 
srlbrniss~on of acrounts In tlme by the unlverslties who, however. 
h : ~ d  ihc.en taklt~g ;rdvantage of the former's lun!t*ncy. 



4.414. The Committee desired to know whether the U.G.C. h a d  
considered the recommendation of the Public Accounts Committee 
mede under para 65 of their 29th Report (Third Lok Sabha) that in 
view of persistent defaults by some universities, the question of 
with-holding further grants should be considered seriously till the- 
utilisation certiAcates were submitted and if so, with what result. 
The representative of the Ministry stated that in spite of small 
improvements effected in the matter recently, it was the view of 
Government that the position continued to be unsatisfactory. He 
added that the U.G.C. would be advised to improve its machinery 
for ensuring that the funds were properly spent and the informa- 
tion asked for from the universities and the utilisation ccrtifirstes 
were obtained promptly. 

4.415. The Committee asked whether it was not desirable to issue 
a directive in terms of the recommendations of the P.A.C. for better 
financial discipline. so that at least some actlon w a s  takcn and thcb 
unsatisfactory state of affairs might not contmuc The rcprrsenta- 
tive of the Ministry stated that so far Government had nut IS.;LW~ 
any formal directlon to the U.G.C.. but thls suggestion could be 
considered by the Ministry. W h ~ n  the Commlttce obsr>rwd that t h e  
time had come when some definftc stcps should be takcn I>y the 
Government and the U.G.C. to remedy the  state of affairs, the 
witness agreed with that view and mentwncd that thc concept of 
the autonomy of the uni\?erslt~c s had been mismtrrpre!ed and 
because of that the defaults had been to:crated Qn being asked 
whether the Government had occas:on t o  ~.usuc any dlrcc:lons to the 
U.G.C. under Sectlon 20(1) of the U (; C Act', the wltncss r ~ y l ~ e d  
in the negative und stated that the  Govcrnmt nt had to halancr the 
advantages and dlsadvantagcs of :ssu!ng a dlrectn-e. So far the 
Commission had functioned to the great bvncfi: o f  the untvers?titaa. 
as admitted by the public and Parllanren! and the Cornrniss~on's 
efforts had resulted In the ;mprowrnenr of higher cducatlon tn India. 
In view of that, the Government had always fclt that the Commis- 
sion should have the utmost Independence 

4.416. Apart from that, the Secretaries of the Mmi;trie?; of 
Fimnce and Education were mrrnbers of the Cammlssion and the 
Gavernment were aware of the working nf the Commission at  the 
stage of making decisions. The day-to-day adminisitration wno in 
tbe ?tan& of the Commission. He also added that the Gavernment - - - -- - - -  ?-" - 

* W ; o n  20(1) of the U G C .  Ad --In thc discharge of i t s  lunrtions 
tudsr tbl# Act, the Cammbsion shalt bc guided by such dlrwtlans on 
qswni6nr d policy +ciatin# to national purpac r mmy be given lo it by 
the Csntnl Ciorammmk 



ate also tnc Cnaimm of U.G.C. were aware of the position as r d -  
ed in the Audit Report and the Government would advise the Com- 
mission and if necessary direct the Commission to improve its 
flnancial administration and the communication system between the 
Commission and the universities. 

4.417. In reply to a question whether the U.G.C. had any ocawion 
to  use the special powers given to it under Section 13 and 14 of the 
Act*, the Secretary, U.G.C. replied in the negative and stated that 
to their knowledge there had been no evidence that the money given 
had been ill-spent, or there was malpractice or corruption to justify 
such action. 

4.418. On belng pointed out thet misappropriation or defalcation 
could not be found out if the accounts were delayed for 10 years, 
the Secretary, U.G.C. stated that the officers and experts of the 
U.G.C. vislted the universities and found that the buldings, labora- 
tories, libraries etc. were there and that the students and teachers 
were enjoying the fruits of dcvelopment. The issue of utillsation 
certlfimtes was delayed because these had to go to the Auditor and 
the Auditor took a long time 

- - .- - .- - - - . -- -- -- -- 

"Svrt~on 13.-(I t For the purpoge of asrcrta;nlng the Ananrial need~ 
of a Unlwrsltv or rts s t o n h r d ~  of tcazhlnq. examinatton and re5carch. 
the- Cornm:?iu:on may. after n ~ n s u l t a t ~ c n  w~th the Unlverslt)'. cause an 
~n*qwctlun of any depcirtrnwt or dspartmeqts t h e r f d  to be mndc tn such 
manner as. rnav be pms-rib& and by such person or persons as rt may 
drrc.c.t 

( 2 )  Thr Carnmtsslon shall communicate to the  l i 'n:vextV t\e date 41 
whtrh any inspection under ~ub-sect~on ( 1  1 u to &* the Uniwr- 
x ~ l y  shall be cnt~tlrd to o ~ ~ ~ l t a t c d  w t h  the uuqxctlan ;n s ~ c h  ma-: 
us n m y  be prewribcd 

43) The Cornmadon shall cornnltrnlcate to the Univ~r*:ty i t t  ,-ICP-L 
In regard to the results of Rny such Ins~-taon and may. after pur.-erlalnlm 
tht. op~nton of the University. mcornmend ta  the Unlventty. the a n  
to be taken ru n result o! such inapeabon 

( 4 )  All m m u n l c o t l o r u  to a Univcrsrt under this section shall be 
msdc. to the cxecuttve authority t h e m f  a d t h e  crrcutrve authority of the 
Unrvmrty shall report tta the Cornmuston b e  acuoh II any. whrch u 
propasrd to be h k c n  for the pu ol un lementmg any such recorn- 
mendatton a r  is mfermd to m mCon (!). 

Section I&--If an University hib withm a reasonable trmc to comgb 
with any r rcanmsn&tbn  made by the Canmlrrmn under -on 12 or 
fwctlon 13. the Canmlrrron d t c r  tab into eonsidrration the CUSC. L1 
any. I- by t b  umivmity far itr to comply with such rsmm- 
mendation. ma wkhhold hPm tha University tbs grants gropo#d to b. 
mds or. of t& Rrd of the Commimbm 



4,419. Tbe Committee are distressed to note that audited state- 
ments of accounts for the period from 1953-54 to 1957-58 and 1962-6Z 
have not been received from Osmania University even in July, 1965. 
h view of the persistent default on the part of the University, the 
U.G.C. should have taken more effcclive steps than routine corres- 
pondence and reminders to the University. Thc Co~nn~il icc are a t  
a loss to understand horv these accounts. if received after a lapse of 
more tharl 7 to 12 years could be checked or verified. 

4.420. The Con~miltee fail to understand why even a formal 
warning to the Osmania Vaiversity was ron4dtved to be elrcc\sive 
a d  no action was taken even when the llniversity had failed to 
carry out the directive regarding rcgular submission of nradited 
accounts. The Committee would like to draw attention of the Got-  
ernment to item 114 of the Summary (page IN!)) of thc &port af tiw 
Standards Conlmittee which sayt. inter c~Iin "'l'hcrc is no  inhcrent 
conflict between the principles of accountability and the iden of 
mtonomy . . . ". The Committee fully agree with thew remarks. 
They hope that the I_'.G.C. and the Covernn~ent will kctap them in 
view while asking for accounts from the t:niversitic\. Thc Corn- 
mittee would a h  like to be informed of the  lare\! pmition in regard 
to the rcceipt of audited statements of account*. from thk t'nivrr4ty 
i n  respect of the period 1953-54 to 19.57-58 and 1962-63. The C ~ I -  
mittee desire that the E'.G C. should take effective dep \  to ensure 
that the Crniversitie% do not delay the preparation and srrhrni4on of 
accmntc. They suggest that the Universities, l ike the puhlir corpa- 
rations should prepare their accounts within a spcc i fd  period after 
the close of the year. 

4 421 The Committee note from er~dcnce that the U C; C now 
proposes !o insist on getting ut illsation certificates from each Univcr- 
sity and that an enquiry has been ~ n s t i t u t ~ d  tn regard to the 
h a n i a  University. They would 1;kc tn know the results af this 
enquiry. 

The C a m t t e e  a h  regret to note that utilisatlon certificates 
upto the Year 1962-63 in respect of Fb 34 crorcs covering a total of 
8605 cases are still pending. In this connectfan they would like ta 
draw the attention of the Ministry to their recommendallon made 
In para $5 of the Twenty-ninth Report (Third Lolc Sebhe), TO 
tnfarce f b n d . l  discipline in the caaeo af persistent dtfaulta without 



valid reasons, the question of withholding fwther  grants till the 
utilisation certificates are furnished, should be seriously considered. 
The desirability of issuing of formal direction to this effect by the 
Central Government to the U.G.C. under Section 20 of the U.G.C. 
Act may also be examined. 

Unu.u:l~orised Expenditure-para 116, Page 156. 

4.422. In November, 1955 the Commission sanctioned a recurring 
grunt of Rs. 48,800 per annum to the Banaras Hmdu Unlversity for 
mcctmg thc txpenditurc on the staff in connection with post-graduate 
crourL-cbs in  Advanced Metallurgy In the College of hlrnlng and 
Me'nl1urr:y I t  was observed from the  ana lys :~  of thc expcndlture 
ef Rs 4fi.000 on staff furnishcad by t h e  University iri September, 
1956 that ~t included payments to nnn-acadpmac staff which were not 
ctmtcvnpl,itt~tl In this grant. 

4 -123 T h ~ u ~ ; h  the Comm~ssic~n have been objectmg to such 
i rwgu la r  t-spendlturt* tbvcr since. no tbff~.:.ive act~on was taken to 
stop such 1rrt.zular c s p n d l t u r c  hut in October. 1964. the espendlture 
i ncu r rd  ( , ;I   ion-acadcm~c .itan was approvcld by the Ccrnmlss,on on 
a rcqucst rccc~ved from the Unlversity. 

4 424 The Comm~ttee enqulred why the recurring &.rant sanct~on- 
ed by thc Commission for staff In connection w t h  thc post-.graduate 
courses In Mining and Metallurgy in Bnnaras Hindu Unn-ersi t~ 
Wi14 spcnf fa t -  a purposc. not contemplated m the p a n t  i e. on non- 
acacicmic staff The rcpresentativt* of the M~nlstry stated that 
~ r ! ~ l n a I l v  thta U G C dld not agree to finance the posts created by 
the utuvtbrsity But aftcr a great deal of dlscusswn wtth the 
Univc.rsity authoritses, the U.G.C ultimately agreed that the posts 
wcrcx emmtloi for the successful nlannmg of the post-graduate 
course.; in advunced nletallurgy and therefore. the t~xpenditure was 
eypravcuf The Secretary U.G.C. while explainmg further stated 
that the recurring grant of Rs 16,800 was utll~srrd for the post- 
graduate Metallurgy Department and they had also created some 
posts of non-academic s t d .  The teaching staff was approved by 
the Commission. But an explanation was sought from the university 
as to why thrs non-academic staff was rcqurred for which approval 
was not ptvcm earlier. But the question was under discussmn for 
a long time and uitimatelg after 4 or 5 years. when the non-academic 
staff was considered really neceasery, the U.G.C. gave ex-post fado 
sanction. He added that now the U.C.C. had created a -id fund 
for the purpose tar Banurar and Aii(trrh Universities af the o r b  
cvl Ro. 10,000 beyond which they would not be able to create poaFb 
of this klnd. 



4.4%. The Committee arc surprised to note that the i r r e g u l e  
which came to the notice of the Commission in September, 1956, was 
dlowed to continue for over 8 years and the U.G.C. continued to giva 
the grant every year, though it was known that a part of it was 
being utilised for a purpose other than that for which it was sanc- 
tioned. The Committee feel that the U.G.C has not been able to 
take effective action in this matter as the University continued to 
employ the statlE in spite d repeated objectivns and ultimately the 
U.G.C. had to give an ex-post facto sanction to regularise tbe pay- 
ment. The Committee take a serious view of this type of indiscipline 
md irregularity particularly in a university. They hope the U.G.C. 
and the Ministry would take necessary steps to ensure that sucb 
cases do not occur again. 

AUDIT REPORT ON THE ACCOUNTS OF THE UNIVP~~RS~~Y GRANTS COMMIS- 
SION FOR THE YEhR 1963-64: 

Construction of Science Block No. I at Gauhati University-para 3, 
Page 5. 

4.426. In May, 1956, the University Grants Commlss~on approved 
the construction of a new Science Block at Gauhati University a t  a 
cost not exceeding Rs. 6.5 lakhs inclusive of laboratory, services, 
fittings and furniture and released a grant of Rs. 2 lakhs on 18th 
March, 1957 as the first instalment for the purpose. The Develop 
ment Officer of the Commission who visitrd the University In con- 
nection with the mspection of the bullding under construction in 
February, 1960 reported as under: 

"The buildmg for the Department of Chemistry is still near 
the plinth level although the project was sanct~nned 
nearly three years ago. The Unrverslty clalms that they 
have spent more than Rs 34 lakhs but there was no 
visible sign how this amount had been spent. It i.; said 
that the grant has been used for other buildings as for 
example the library. The University was told that unless 
satisfactory progress of the building is received no further 
payment will be made". 

The Commission on receipt of the progress report in February, 
1961 showing that the U n i v d t y  had spent a sum of b. 3.73 lakha 
upta December, 1960 ask& the Unfversity on 6th March, 1961 to 
tubamft a artiacatc from the P.W.D. authorities of the Assam State 
that the Chcmtftry block was being constntctr?d according to the 
pluu .ad estbaterr approved by the Conunirdon. Tbe Cammlrrioa ~~ Moamd Ole Univmity that further grant would not be reIsr, 
e d f f t h s U ~ t y d i d n o t h v n i r h t b ~ ~ t s  



4.427. However, on receipt of a progress report from the UniMI- 
sity in November, 1963 showing that a sum of Rs. 0.77 lakhs had 
been spent upto September, 1963 the Commission released a further 
grant of Rs. 2 lakhs In February, 1964 without insistng on a ce r t i fh t e  
from the Public Works authorities. 

4.428. The Commission stated in January, 1965 that although the 
University had been repeatedly requested to send the necessary 
P.W.D. certificates, they had been finding it difficult to do so but 
had been sending estimates certified by the Executive Engineer, 
Gauhati University. Pending receipt of P.W.D. certificates, it was 
considered that Rs. 7J7.531 could be a reasonable estimate for t h i ~  
construction. In view of this and since the building work had been 
almost completed and the University had incurred considerable 
expenditure and had to pay the bills, further amount had to be 
released within the rxpendrture approved for the purpose by the 
Cnmmission. 

4.429. The Committee desired to know how the irregular expen- 
diture incurred on the construction of Science Block No. 1 at 
Gauhati University was justified. The representative of the 
Ministry stated that the Gauhati University was repeatedly request- 
ed to send the necessary P.W.D. certificates, but they were finding 
it  difficult to do so. They had sent the estimates certified by the 
Executive Engineer of the University. Pending receipt of P.W.D. 
certificates i t  was considered that Rs. 7.27.531 should be a rea.wnable 
estimate for this construction. In reply to a question. whether the 
Commission had enquired into the reasons for the increase in the 
cost of construction from R.s. 6.5 lakhs to Rs. 7.28 lakhs, the Secre- 
tary. U.G.C. replied in the affirmative and stated that the Seeretau 
of the building committee of the U.G.C. went through the details 
of the whole construction programme and the estimated cost wao 
calculated on the basis of these figures: 

G v i l  Works . . !,@PC- 

lnrcrml Water Supply and Saniury inrt.lltiaa . a8poa 

4430. He added that the grant was two-third of the total tstimat- 
ed coat of Rk 737,000. So the U.C.C.'s assistance amounted to 
Rs. 4.85 l a b ,  out of which it had paid only Rs. 4 1P)ths. The py- 
merit of RA 85,000 wrr subject to P.WD. cattifiratu be& auda 
*v.Ikble. 



4.431. The Canmittae would like to be infoamed whetber the 
P.W.D. certificates. required under the rules have sipce bean fur- 
.isbed to the U.G.C. by the Cauhali University and the balance 
mounting to Rs. 85,OQO paid by the U.G.C. The Committee would 
like the U.G.C. to take steps to ensure that tbe grants are released 
for specific schemes only when they are mature enough to be imple- 
mentrd expeditiously. 

Suqdus Stores-Suh-po ra relating to consunzable stores-para 4, 
Page 4. 

4.432. The following tables show the value of purchases of a c c w  
sones  and consumable stores made during the three years e n d ~ n g  
with 1962-63 and value of such stnrcs consumed during the same 
period: 

4.439. ThR Institute informed Audit in March, 1964 that the cbsfng 
hhme fncSudEd ciorrt of ~ma-stoeb items (nearly R+. b la&) 
mostly ferrous and nanzf~lr~our materials, plrchrmi from th 
~ r e c l t o r + t e C o n o n a i d ~ p p k s m d ~ w b i c h w e r e ~  



for future use by the Institute especially in view of the high prices 
df the materialu in the market. 

4.434. It  was mentioned in para 25 of the 24th Kepurt 04 P A C .  
(1963-6.2) that a ltst of surplus stores worth Rs. 4,8!J,ti23 had been 
prcpwcl t)y the Ins t~ tu te  in March, 1961. Out of thcsc. surplus 
articles bvc~rth Rs. 84.757 h a w  since (January, 1954) b w n  rlmspcwed 
of Thc 1 s t  of surplus s tor ts  ha; h e m  forwarded (Ju ly .  1963) to 
the Directorate C k ~ w r a I  of Suyplles 8z D~sposals by thca l l i n ~ s t r y  
of Sr.lentrfic Hcsearch and Cultural  Affairs for nchc+,Lar-: ;tc::tm. 

4.437. The Ca:nniitltc feel. roncerncd over the heavy accumtlIation 
of storm with the lndian Institute of Technolop, Kharagpnr. The 
value of scre\sories at  the end of the year 1963-63 was approximately 
20 times the average annual consumption and in the caw of con*um- 
able store3 it was approximately 10 times. In para 25 of their 24th 
&port (Third Lok .Sabha). the Committee bave already commented 
upon the purchase of s t o r e  by thc Institute without proper as-- 
ment of the rtquiromcnts and about ihc inwdinate delay in taking 
action to rcvicw the stoma and disposal of surplus items. The Com- 
m l t l a  desire that the t m h  aaaL of the stares with tbc institute. the 
klL of wbkh m!oni.ing to tbe M h b y  mm, war surplrrs rt-, 
JHuld be cuslrtlly smamd urd the ibwu which were wt likely to 
be rrtibd in fomrscsbh fptwre r h d d  be dl+poecd of, in or* to+- 
.mid SuVther l.r ;.wR;rWlal f 8 m  d.t- 



4.438. A sum of Rs. 21,190 was pending collection on Slat March, 
1963 on account of rent recoverable from Institute staff (Rs. 6,000)- 
and private parties (Rs. 15,130) from the year 1960-61 onwards ar 
indicated below: 

Due from Due from 
private partics staff 

4.439. The Committee enquired what action w a s  being taken to 
realise these amounts before they become ~rrecoverable. The wit- 
ness stated that on 31st March. 1 W  the house rent outstanding to 
the end of 31st March, 1963 was Rs. 14,990. On 31st March, 1965 
the outstanding according to the Institute. to be verified by audit, 
was Rs. 14,534. The break-up was as follows: 

Rs. 2,621--due to revision of pay scales, to be recovered at the 
time of drawing of arrears from staff. 

Rs. 1,011-recoverable from st& mainly from their last salary. 
Rs. 1,198-recoverable from N.C.C. staff. 
Rs. 5,651-from C.P.W.D. 
Rs. 4,5&from other private parties. 

4.440. The Committee feel that adequate steps have not been t&aa 
by the Institute for realisation of arrears of rent. Vigoroum stops 
may now be taken b rcalise the outstanding rents. The Cornmittem 
w d d  watch he prs~ress of rtallsrrtioas thmngb future A& 
&port- .m I 

4.441, The value of land has been shown u Rs. 28 la& in tbc 
a si& of the Balance Sheet. Neither the Institute's fitladeed 
tor the land nor any Register of a m  showing the aforesaid value 
ol was mlrtr available for verification by Audit. Thc Iartituk 
h u . t . t . d t h t ~ t k ~ m d b t o q r a n 8 ~ .  



4.W. The Committee! enquired as to the nature of technical 
culties being faced by the Institute in regard to the transfer of the 
land measuring 1400 acres in respect of which the titledeeds were 
not available. 

The witness stated that the Institute had not yet taken over the 
property from the Government. The land originally belonged to 
the West Bengal Government from whom the transfer to the Gov- 
ernment of India had already been made. The present value of 
the  land had been computed on the basis of Rs. 2,000 per acre. When 
the title-decd was drawn up the  exact value would he put clown, 
because in the case of transfer to autonomous corporate bodies it 
W A S  necessary to state the  exact value. 

4.443. The Committee would like to be informed whether the 
title-deeds of thc land haw since hcen executed 

Other losses, si~ortages & atviddhle  ~.rpc.ndiiurc--para 4 P a p s  
2-3. S ~ t b P a r a  ( a )  

4 4-44 :h n rt.r;ult elf phys~cal  verification of stares conducted in 
1962-63 the  following i h o r t a p s  wcre notled.--- 

4 435. ThC Ctr~nnlittrc enquired as to the prpsmi pos1:ton rtyprd- 
ing reconr~liattnn of final figures of shortages. Thp witness sts:ci? 
that since the Institute made a mport in March, 1965, thew had 
been no other report to indicate how much of ~t had kvn r a n -  
oiled. 

4.446. The Committee would like to bc informed of tbc latest posi- 
8ha regmdlg Iba recaneiliation mnd working out of final figures of 
b0rt.p They dso suggest that cuas d sbortytes should be sea-  
Unbd U~orea#bly with a v h  to h d  out if tbert wen, pilferages etc, 



Physical Verification of equipment and stores-para 3 Page 2. 

4.447. Physical vcrificatlon o: cqu~pment and stores has not been 
completed in respect of nine out of the eleven Departments. Final 
report in respect of verification completed in two Departments has 
also not been prepared. The Inst1 tutcl has int~ma ted (February. 
1965) that the work of verlfical~on 111 respect of the irthor nine 
Departments is in progress. 

4 1-49 In rcply 10 a r j i~~ j t i r :n  the \s.~lnc*,s ,trirn!ttvd illat nt, marhi- 
ner?. had own w t  u p  ;;I the hllnistr\- : ( I  v N c b  tha t  the ru1c.i rn rrgard 
to the phys,ral verlfieiitton of stores ~n tiiv Ind~an 1nst1tutc.s r i f  
Tc~-chno!ogy were ~mplc*mentcd by tht.m The Cr~mmli!cv dr.~i:vld 
to be furn~shcd u l t h  a no:c on thc p~.:: ,,n ( $ 1  \ - c a r  l f ic ;~t~ons 0 1  s'i~ires 
in n'spcc? of each I1.T shoumrr thc. ;~nioun: ( i f  monry  :nvolvtd, 
dates trn \ ~ h : c h  cornpltate vcr~fic;~trcln \:;is made last r - c ; ~ v , ~ ~  I r p r  r:o! 
d011i~ 1' w r l ~ c r  w d  thc actl{~rl tjc:np taken t r ,  rrlsurc. that thcre 
was ( ~ ? ~ ? a l c a l  ~.tmficatlrm every yc%r as contemplated under the 
rule> Thl  nn?c fur nlsh-d !:I r b c  l,iin! . ' I? .  ::% 2: App-nrliu SSXVIII  

9.4.51) From the nntcu furnishrtl hy thc Ministry the Conunittee 
ohserw that annual physical verification of stcd ha% no! hrrn done 
mmpletcly in the Institute\ of Tcc.hnntogy Khraragpur. Rombay and 
Kanpur. Some of the I n ~ t i t u t t ~ u  hate heen 311 eui\trnct. far a nnrntwr 
of )ear\ and n! lapse of this type on thvir part ii urtundcr\landnhlc. 
T h e  Cornmitlcrc need hardly empha4isc the ncccssity of condurfing 
annual phy*ic.el verification of stork as it i s  only through thew vcri- 
fications that ~rhorfage~ 01 losscz~ c ~ r t  hc dct~ctcd They regret to 
abwrvr that the rulc tcgnrdinc: srmral yhyuical .rcrificstion wa\ n d  
foIfowcd ltv the Institutes conccmrd. The Conmiller wor~ld atso 
like the MFlinistry of Educatiau la devihc a nuitrahle m~chiacry  to cn- 
ourt that the mnual phpicnl verification of stock i a  condurtcd rogu- 
br ly  in d l  the I n s t i t u t ~ ~  of Technology. 



Alleged fraudulent Withdrawal-para 3 Page 2. 
4.451. An unauthorised withdrawal amounting to 11,481 on 

account of cost of materials alleged to have been supplied by a local 
Arm in March, 1962, came to notice of the Management during April, 
1962. 

4.452. Thc  case was reported to the  Pol~cu on the 7th Aprd. 1962 
who h a w  filed a challan In a local court in rcspect of four outsiders 
and two offic~als of :he Instltutc. The caw 1s still pending (Orto- 
btxr 1963). In  tht* mennwtulc rcmrdial measures haw bwn ln tm-  
duwd on the recornmcndation of a commlttce of trfficcrs appolntrd 
to mx.rstlgate Into the rase to prevent recurrence of such fr?udulcnt 
clrawals in future. 

4 . 4 3 .  Thc Cunrrnittec would like to be informed of the judgment 
of thc C'ourt whc~rr reccittvl und the artion taken against the rtaff 
hcld rc*pon4hlc. 

4 436 T?ic Coxt~rt~ittec~ ~ t q ~ l l l - t ~ t i  a. t o  ~ht*  S ~ Y ' I : I I  c.tr-i"ilt~isl.irlc.t*s 

t~ntic~r which the provision of the bond was not adhwiut 
imd pstyrncnt to the contractor was msdc bcforc the A r c h i t e d ' ~  

crrtificnte was rcr~ivcd. T h t s  witness s t a t 4  that i t  was ttrc need 
af the contractor that led to  t ! ~  pymcnt. His inftmnation WRII 



shat this was done after the necau3~ry measurcmenb had betem 
recorded by the Architect's site engineers and the engineering staff 
of the Institute had checked it. The necessary certiAcates of t h e  
h h i t e c t  were received within a week's time from the date of the 
payment and the payments authorised were in no case more than 
those verified by the Architect. 

4.457. The Committoe are surprised to learn that payments 
amounting to Bs. 1.27 lakhs were made to contractors in five cases 
before the receipts of the Architects' certificates as was required 
rmder clause 49 of the Contract Bond. The fact that the certificate 
wms received within a week of the making of payment does not in 
ray wag mitigate the violations of clause 49 of the Contract Bond. 
Tbe Committee regret to note that the Ministry did not enquire from 
the Director of the Institute about the "extra-ordinary and special 
circumstances" under which these payments were made. In the 
mpinion of the Committee, no such circumstances existed. They hope 
$hat such lapses will not recur. 

AWDXT &PORT O S  THE A C C O U m  OF THE & ~ T I O N A L  COUNCIL OF 
EDUCARON~L RESEARCH AND TRAINING. SEW DFXill. 1963-64. 

Wneradpara 1 (a) Page 1. 

4.458 The Sa t~onal  Council of Educational Research and Train- 
ing, a r e g ~ s t c r ~ d  society, was set up in September, 1961 rnulnly to 
undertake, aid psumote and cooordmarc research in all branches 
ef education. 

4459 The Council is financed manly through grants-tn-ald petci 
by the Government Rs. 148.00 Lakhs was paid to the Counrll 
dumg the year 1963-64 out of whch the Councd spent Rs 143.37 
hkhs. Rs 3.33 lakhs representmg unspent balance of the grant 
for the year 1962-63 was refunded to Government !n July,  1963. 
Besides, the Council received special grants from the M~nlstry of 
Home Affa~ni (Rs. 0.36 l a )  for research into problems of Tribal 
Cclucatlon and from U.S. Office of Education (Rg. 0 84 Iakh) for 
Health, Education and Welfare Projects. The expen&turc dunng 
the year out of these Special Grants amounted to RP. 0.03 Iakh and 
Ib. 0.37 lakh ntspeetively. 

4.460. The Committee enquired whethler the Ministry had ex- 
amined the - for increue in the coat of administration of the 
OoyMCil during 196344. Tbe percentage at cad at administration 
b the tot.l cxperdlture in- to U ) . Q ~ ,  in IH3-84 as rgtfnst 
Y.8% In 1lNB-63. Tbt roprtnnbrtive (31 tbe Ministry rUad thrt 



the National Council was in a developing stage, many of the depat t  
merits were in the process of being established and the researah 
and training activities were still in the process of further develop 
ment. In this process, administrative expenses would normaUy 
go up at least 10 or 15 cent till the institution reached a stage 
of development. 

4.461. The Council was still functioning in different parts oi 
DelM and yet it had no full campus at Hauz Khas. He also in- 
formed the Committee that the total expenditure in 1961-62 was 
Rs 13,37,167. In reply to a question whether the Mmistry had 
seen as to how far the abjectives of the Council had been realised 
and how the grants paid to the Council were being utilised, the 
witness stated that the Council presented its annual report each 
year to the Mtnistry of Education for examination and a copy of 
$he annual report was also sent to Parliament. 

4.462. The Commttee enquired whether the Ministry had appoint- 
ed an Evaluation Committee to scc how far the objectives of the  
Council had been realised. The witness stated that a UNESCO 
expert, Dr. Heydon, who was with the Council for sometime re- 
cently crrrricd out an evaluation. which was on the  *whole very 
helpful and satisfactory. The Ministry intended to appoint an Evb 
lurrtinn Committee in the near future. but not immediately 

4.463. The Committee would like to be informed whether an in- 
t m a l  Evatuation Committee has dnec beoa appointed as pro& 
urd if so, what are its Bndingr. 



MINISTRY OF FOOD AND AGRICULTURPS 
(DEP- or ACRIcULm) 
Audit Report (Civil), 1965 

Iwegulaities in the supply and distribution of fettilisem-pura 40, 
Pages 4647. 

In December, 1957, the Delhi Administration appointed the Delht 
State Cooperative Federation Limited, as the sole selling agent of 
all types of fertilisers through its member cooperative societies 
in Delhi for a period of three years from 27th December, 1957. The 
agreement with the Federation expired on 26th December, 1960 but 
the Federation continued to function as the sole selling agent with- 
out any fresh agreement. No cash security had been obtained from 
the Federation so far (August, 1964). 

5.2. It was stipulated in the old agreement that the Federation 
would deposit into the Treaswy the cost of fertilisers sold durfng 
the previous month. It was ohserved that the Federation was not 
depositing the amountt regularly as shown below:- 

<b I.bdropca) 

53. Although the I"sQntiaar wu Uabk to pay tntarwt at th. 
rate of 34 per cent. on the price of stocks of ftrt i lhn relamed by 
G o m n m h 6 a t , w , i o t a a r t h d ~ b r n p d b ~ ~  h d  
EngtotbeDspvtmcnt,thu~mwntof intnrcartdawtnwa tho plodam- 
t h  upb hbmry ,  1964 r*rr IL. 20.000. 



5.4. According to the p r o v i d o ~  of the old o g r e e ~ n a t ,  the stack 
of fertilisem in excem of Ra. 1.50 lakhs (raised to RB. 4 laOdu from 
Snd June, 1962) was to be kept under double lock, Le., one lock by 
the Delhi Administration and other by the Federation, but thb 
system was not being followed in practice. 

5.5. The Committee desired to know why urmest wag not ~d 
by the Delhi State Go-operative Federation Ltd. on the price of stock 
of fertilisers released by Government The Srrcretary of the M i n k  
t q  of Fwd and Agriculture (Deptt, of Agriculture) stated that 
the Federation had represented that pre-1957 Accounts might be 
treated separately rind mterest charges might be waved. During 
the per~od of the agreement, thrs amount of interest was est~mated 
at Rs.20.000, but it mlght be a llttle less now. He admitted that 
provlslon had not been made In the  margin of remuneration for 
payment of t h e  mterest charges. though the Fderation had ac- 
cepted the reqpomibility. He added that the matter would be 
considered shortly at Government level and a decision taken. 

5.6. The Committee enqurred about the margin of remuneration 
allowed to the Federation on the distributron of fertdisers. The 
representative of the M~nistry stated that it was Rs. 30 per ton. 
Rs. 10 per ton was paid for transport and labour charges, Rs. 8 
per ton as commission paid to the pnmary cooperatwe societies 
r h o  did the actual dtstribution, Rs 7 as storage, admulistration 
and handling and Rs 5 RF octroi This uctroi charges had been 
creating some difficulty In  other margins, octro~ was not generally 
provided The Ftderation had represented that it was not a fa= 
rllobnent of Commtssion charges. The Delhi Admuusttstion wMle 
forwarding the draft agreement had also raised this issue. The 
witness added that Boon they would be taking a declslon on ~ t .  h 
reply to s question the witness stated that Rs. 30 per ton was Pal* 
sr camrnimlon for ammonium sulphate, Fh 45 per ton for urea and 
Rs 35 per ton for nitrogen. 

5.7. The Committee enquired why the amount of interest w.r 
not recovered periodically from the Federation and allowed to 
rccumulate. The witness admitted that they had defaulted in thls 
mattcr. The Federation had bean continuously making represents- 
tlons about his matter on the gmvnd that it was not covered by tho 
margins of remuneration which had been allowed to them. He 
added that all these thin@ muld have been looked into if it had been 
promptly brought to the notice of Government in time. There 
might have been mme jusUficaNon for the Federatfari a h .  In 
other plrm, wary State had been mralng repre~entaUons about 
U matter. In reply to 8 question, the witness stated that in 1965 



when the new draft agreement was sent up, these changes were pre 
psed Asked to explain why there had been a delay after 1963 
when Government came to know of it, the Secretary admitted that 
this was an error. 

5.8. The Committee are constrained to observe that the unarm( 
af interest payable according to the terms of the contract was not 
recovered periodically from the Federation but allowed to accumu- 
Iate. They are also sorry to note that even the Federation's plea 
that the payment of interest charges was not covered by the margins 
of rcmtmaratiw allowed to them, was not examined promptly to 
urive at a definite conclusion. They hope that an early decisiam 
wiU now be Wren in this case. 

509. About the failure to deposit the cash security of Rs. 5,000. 
the witness stated that the Delhi Administration was of the o3inian 
that as the co-operative societies were controlled under the Cc+ 
operatives Act, the non-deposit of cash secwity was not much of a 
default. This aspect was also under the consideration of Govern- 
ment The Chief Secretary of the Delhi Admirustration added that 
when the Federation failed in depositing the security, the coursc 

ii ion of action before the Administration was to wind up th r  Fedcr t' 
and take up departmental distribution of fertilis~rs 'Ilk course of 
action was n 1 :  zc,-t*pted In vlcw of t hp  :.,:t :hat :n :hp past, the 
distribution of fertilisers was done dcpnr tmen t~ l l~  for tcm months 
from February, 1957 to 28th December, 1957 (before the ngreemrnt 
u.as entered into) and during that period they ran Into arrears of 
Rs 1.64 ldkhs The -4dmrnis:ratrc~n d d  not have godowns. storage 
space, transport arrangements etc. Secondly, the then Chic: Com- 
missioner was tmph.tiaUy of the view that not withstanding thwc 
defaults, this Ftdrrstlon a as one of t h e  better couperativm in the 
Union Territory. It bad been discharging its duties v e F  well in 
the sense that fertill#r were reaching the cultivators. It was felt 
that their default in mot furnishing tbe raurity .ad to not dcposi* 
ing the sa!e proceeds within the stlpulaaed pc?rmd under the a n *  
mmt did not place Government fund.. in jeopardy The rnaxlmum 
credit hmit of this Federation ufu, some years ago, raised t o  Rs 4 
lakhr and at no stage did the overdues ex& this amaunt. - 

5.10. The Commit* were further informed that the Fedc.rotJon 
had been in the Reld since 1951 and they had been doing Lhts work 
d y .  In the npmion of the Dtlhi Administration the claute regard- 
h g  reurity dcpodt w u  dundant and hme.  it was pmpoacd to 
dmp this pmvldon from the ncr agmemmt. As rep& provblm 
~ U T  p ~ ~ r i t y  d&t, the -tuy of th MinWy (Dcg.T(mmt 01 
hgrlnrlture) w a ~  of the op(nDoll that it WM not mmd that the p 
vtsfoo ram rcdundrnt but the only point w u  that Ihs Federa- 



was doing a good job and this did not affect the credit. In reply 
ta question, the witness stated that the primary sncieticr, did not 
give any dcposit or wc'urity for the fertillsers to t he  Federation. 
They could take loan from the Federation. He added tha t  t he  pri- 
mary s o c W e s  had contributed Rs. 45,000 to the share capital of the 
Federation 

5.11. The thud- feel that the s y s k a  of Sanuity Deposit i~ 
r wholesome one and should nat be dons away with withaut a 
thorough examination of thc pros and cons. 

5.12. In reply to a qun~tlon, the Secretary of the Minis ty  stvcrd  
that they wen d y  poaltnl tbo imported and the local produetfol 
in nltrc~genous fert111,cr alone and passing on a fair quota to each 
State so that them was no rnal-d~str!butirsn at the production c n l  
and the import end. After that it was the responsibility of the 
States to ensure that fair distribution was msde to cubvators. The 
Committee enquired whether the hltnidry had any machinery in 
the  Centre to check or ensure that the fertilisers reached the culti- 
vators in time and at proper prices. The Pritnesn replied that thry 
had no such organisatron. 

5.13. In reply to a question, the witness stated that the fertiiiser 
Distribution Committee was appointed on 1-10-1064 and the lift. d 
the Committee had been ex tendd  to the end af July, 1965. The pre- 
sent Secretary of the Mmistry of Food & Agriculture (Department 
of Agriculture) was the Chairman of this Committee. This Com- 
mittee had to ltwk Into the- system of distributmn, prlcing and cx- 
tens~on problem and grve their mrnmendat~ons about these vari- 
ous factcws. 

5.14. The Secretmy agreed to consider thc suggestion of the 
Committee that thcrc should be more than one federation for &s- 
tnlution of fertiliwrr so that there weur no monopoly. 

5.15. Tbe Committee arc of the opinion that for the eBrient w o r k -  
ing of this scheme of dbtrihution of fwtiliscrs thmug4 cu-ciperatiw 
societies Fcdcmtion thcrc ahould not be a monoply of the inztitu- 
NOh In their view mom than one institution should be as~ipntd 
thb work, wherever fcrrsiblc, to LnnJcate spirit of mapetition r-+ en 



@be Fedemtion is defeated. Theyy therSt~=~ desire that sans snit 
able device shaald be evolved to enable *fie Ministry to aetisfy itsslf 
that there is propen and timely distribution of tertilisers to eultiva- 
tOrs at proper prices. 

5.17. The Committee desired to know why without insisting on a 
fresh agreement after the expiry of the old agreement in 1960, the 
Delhi Administration allowed the Federation to function as the sole 
selling agent (appointed in December, 1957). The Secretary of the 
Ministry of Food & Agriculture (Department of Agriculture) admit- 
ted that there had been some delay in this matter. The 
Committee desired !o knuw whether this Federation discharg- 
ed its obligat~ons properly and fully prior to 1962 acord-  
ing to the terms of the agreement and whether there were any com- 
plaints of defaults or irregularities on their part during the period 
o f  three years. The Chief Secretary of the Delh~  Administration 
stated that when the agreement exp:red In 1960, the Development 
Commissioner recommended that t he  agreement should be renewed 
for another two years and the interest charges should be waived. 
The case was examined at that stage and it was found that some 
clauses of the agreement had not been properly observed For 
example, the amounts collected by way of sale of fertdiwrs had not 
been deposited fn  Government account wrthin 15 davv as provided. 
Inspite of repeated reminders, the Federation had not furnished the 
security of Rs. 5,000 as provided in the Agreement It was also 
found that they had not realised the interest charges These defaults 
came to the notice of the Delhi Administration in 1961 and step 
were then immediately taken to recast the a p m e n t  on more prec- 
tical lines. 

5.18. The Cornnuttee enqwred the present pnltlon of tht* a p e -  
mat. The witness stated that it had come recently to Government 
a d  tbey would be sending it back within a month. He admitted 
that there was no agreement technically now At the rnatance of 
the Cammittee, the Ministry of Food & Agriculture (Department cti 
Agriculture) have furnished a copy of the agreement entered into 
between the Delhi Administration and the Delhf Stcrtc Ch-qwraUve 
Feder~~tiacl Ud. regarding the Salddiotrfbutim of the fn2iliml'S 
(Appendix XXXI[X). 



5.26. Durlnlt evidence the Committee rrsre informed that Ea 1961, 
the Dell4 AdmlnistratloP came to know that some c l a w  of tbs 
agreement had not k n  properly observed. The Cornmittso regret 
to note that in spite of irregularities committed by the Fedeirath 
and the fact that tbe old agreement had expired in 1960, no fresh 
tenders invited but tbc present Federation was allowed to 
function dl1 this day without any remedial action This shows slack- 
ness on the part of tbe DelhS Administration and failure to abide by 
tbe w h o l e m e  practice of system of tandem They feel that had the 
DelhS Administradon taken timely action and kept a watch on the 
working of the agreement, these lapses would not have occurred. 
They trust that with the past experience the Delbi Administration/ 
Ministry of F d  & Agriculture (Department of Agriculture) wodd 
Ln future be on their guard and keep a watcb over the working of 
the agreement with the F d m t i o a .  

5.21. Tbe Committee regret to note the abnannd dcby that has 
occurred in renewing tbe old agreement wMcb expired in December, 
1960 and hope that the new agreement would come in form boon and 
all the loophola fmnd in the old agrcemmt would be plugged. 

Delay in the utilisati~n of engines-para 41, Pages 4 7 4 .  

5.22. Durlng 1956-57 and 1957-58 t h e  Exploratory Tubewells 
Organi retion imported 233 Diesel Engines (including 40 "Sheppard" 
engina) valued at Rs. 16 10 lakhs (tncluding freight and custom 
duty) ftom the U.S.A. It was noticed that these engines remained 
unutilised for long penods, only 2 of them were aUotted to the 
Divisions within one year of their receipt, and the res t  were allotted 
after delays ranging over several years, as indicated below:-- 

5.23. Of the 233 cngincs so allotted (which included 76 engines 
ollo!M to the State Governments), 21 engines were report& to 
have not been u W  upto Docember, 1964 for want of generqtorr 
in 3 cases, of gear drives In mother 17 and of pump in the remain- 
hg  one case. 

5.24 Audit waa informed in December, 1964 that t h e  en@= 
hrd been Imported for energisation of tubewells drilled in areas not 



served by electricity and that the miin reason9 for the delay in 
their utikation were:- 

(i) electricity k o m l n g  available in several of the explored 
are- fact not anticipated earlier. 

(ii) u~lpopularity of "Sheppnrd" engines. 
5.25. It had been explained that "not many States were accept- 

ing them for powering ot successful wells because of a defect in the 
design of pre-combu~tion chamber. This defect was pointed out t o  
the local representative of "Sheppard" Engines but they were unable 
to improve upon it. On the advice of U.S. AID and the Department 
of Economic Affairs, surplus quantities of engines were transferred 
from the Exploratory Tubewells Organisation to various states". 

5.26. Explaining the delay in utilisation of 233 imported d m e l  
engines, the Secretary of the Ministry stated that these engines 
were imported for enermsation of tubewells drilled in areas not serv- 
ed by electricity. Later cn, a little delay had occurred from the 
time the project was started till it was cumpleted during six yeam 
or so. In the meantime those areas had betan electrified. 

5.27. The Committee dcrired to know whether the electrification 
was done according to a Plan and whether the Plan was examined 
before the sets were ordered. The witness stated that there were 
changes in the P l a n ~ i n g  priorities. When baring was started in 
those places, they expected that there would be no electricity. In 
reply to a question, tbe wiiaess stated that it was a T.C.M. Project 
and that the pumps were received as an aid. As it was linked u p  
with a project agreed upon by the  T.C.M. to drill 350 bores, they 
estimated a requirement ~f 233 pumps for this p u m .  So they 
had accepted these pumps. He added that against 350 bores expect- 
ed to be made within that period, they could do 282 bares only. Out 
of these 282 bores, only 14: were successful. In the originai plan 
it was expected that 233 out of 330 bores would be successful. The 
original estimate was made by the experts after tak~ng  into con- 
sideration probaby !heir pad experience, but that had no!, meteria- 
lised in actual practice. Out of a total of 579 h r m .  only 262 had 
been successful. T ~ Y .  witness admitted that they could not foresee 
that only half and r a t  two-thirds, would be succe~fut .  He further 
stated that by the rime they had finished boring tit 38 pieces, these 
had receivcd clcctncity, m d  in 29 places the States wanted to have 
thdr own diesel pumps. So. they could insrtal only 80 diesel pumps. 
During 195M1, 99 b o w  were done, 50 were aucccssful, 32 diesel 
sets w e n  installed, 8 were electric and 12 were installed by the 
S a m  Then during the Third Plan 198 bores were done and only 
66 of them were B U C C ~ S ~ U I ,  (19 d t ~ ~ l s  were installed, 6 were ctcctzic 
uxi for 10 the Statnr deddcd to instal themrelvm). At this a w ,  



they found that 74 -gin- were surplus. They had used about 46% 
of remaining sets fcr the Exploratory Tubewells Organisation. The 
Committee enquired whv some of the engines were allowed to re- 
main idle for a period of 8 years instead of diverting them eke- 
where when there was a great need for similar engines in dlflerent 
parts of the country. The witness stated that i t  was overlaoketl. 

5.28. In reply to a question, the witness stated that these en- 
gines could not be used in ordinary wells even by rcctlfication - 
those were made for deep turbine tubewells. 

5.29. The Committte desired to know the reasons for the unpopu- 
larity of Sheppard Eng~nes and the nature of defects found In them. 
The Secretary of the Ministry stated that these englnes were not 
as good ns engines aS other make. But they had been In use a5 tur- 
Sine pumps. Punjab had taken 27 and those had been installed slid 
were working now. He added that since these were received as 
gift, they had only the optian of accepting them though they were 
rlot as good as the engines of other make. In reply to a question, 
the witness stated that a: the time of acceptaxwe of the g ~ f t ,  thcy 
d ~ d  know about the defects. The Committee enquired at what stage 
was inspection with regard to the engines done. The witness stated 
that the ~nspcction was dune on their behalf In Wash:ngton by the 
lrdia Supply Misslou. &marks about the defect had been made by 
the OABcer on the Inspection Note but these details had not been 
looked into at that time. He added that this was one of the sbnd-  
u d  pumps manufactured in America and 'Sheppard' was as goad a 
pump as any other pump. He opined that the defect was not as seri- 
ous as it was consid-red by the expert because all those pumps were 
working and they had not received any complaint about them. 

5.30. When the Committtr pointed out tha: out of 233 engines, 
nniy 40 were 'Sheppard' engines and hence thc dcfccts and the un- 
papularity of the engines muld not be ascnbed as sole reason for  
delnv in this case, the Secretary of the Mmistry adml:!cd that these 
were not the only rrr,nns far the hold up. The Comrni:tw werc in- 
r.,nnMi that no extrrr ~ x p n d ~ t u r e  on Watch & Ward' and 'Storage' 
was incurred exclus1vc4y for these diesel enginrs. 

5.31. The Committee desired that s ncrte might be furn~shed g ~ v -  
ine the details about the date d actual utilisatim of enBnes stat:qg 
how all the 2.13 engines had been utilismi, the dn!cs whcn rlectrifi- 
cation came as a result of which Explortorq. Tubwells  O r p n l a -  
tion could not utllisc these engines and the m s o n  \hUhy an carher 
decision was not taken b divert them elsewhem to arc= which 
were not mvered by elcctrlcity. 

5.32 Tk aab h u  becn mctivtd .ad is at A p p d i r  XL- mrn 
. t h e ~ o b t h e ~ 0 m ~ ~ l f ~ # ) f b ~ d t b . t ~ 5 0 r l f b ~ ~ & " = b o *  



ar,l~lllarked for installation of diesel enginem were elect*iAed. Thr 
Committee feel that the reason of electricity becoming available la 
tbe areas where diesol engines were intended to be installed does not 
bold good for non-utilisation of all the 233 diesel engines. They would 
like to know whether, at the time when 233 diesel engines were im- 
ported, any planning was done about their installation, and if so, the 
ms@m for the failure d that plan 

5.33. The Committee also regret to note that 108 engines w e n  
allowed to remain idle for a period of 6 to 8 years when there wa. 
a great need for similar engines in diflerent parts of tbe country. 

5.34. The Committee are perturbed to learn t b t  several aspects 
of this case were ovcdooked: Firstly 108 engines m i n e d  idle for 
about 6 to 10 years. Secondly the defects pointed out by the Inspet- 
tor of the India Suppi> 3Iision in some of the engines were also 
mot looked into. Thirdly the project as a whole was camed out in 
a halting manner without any planning: The Conmit tcc hope that 
important irrigation projects will be carried oat in a better planned 
and cmmihfbd manner in fmture. 

Horr~tilisation of the full capacity of a p a w  pbnt-para 42(A), 
Pages 4849. 

5-35. In para 22 of the Central (Civil) Audit Report, 1958, mention 
was made of the delay m the operation of a pilot plant which had 
been set up at the Forest Research Institute and Colleges, Dehradun 
at a cost of Rs. 47.94 lakhs for the production of different types of 
ppers and boards from indigenous raw materials The Public Ac- 
counts Committee* of 195960 had observed in March, 1960 that the 
entire project was illconceived and desired that the worktng of the 
plant should be watched. In a noteo* submlttd to the Committee in 
f ibnuuy,  1961, it was stated by the Ministry that the feas~bihty of 
producing special type of papers would bc investigatec after the plant 
was fully commissioned and that production would bc taken u? k, 
the extent of the opare capacity available in the light d the results 
of the investigation. 

5.36 The plant was cimmbioned lnta scrvlce on 3rd November. 
1960 in a building conrtruded at a cost of Rs. 1253 lakhs. Against 
rhe estimated annual caparity of 1,800 tonnes of paper. the actual 
production during the y e w  196182, 196243 tand ls(W61, wm 5.82 
tomes, 23.98 tonnes and 17.61 tonnes rcrpectively and the expndl-  
~urc? on the pay and alllowances of the && employed for warMng th* 
p h t  was of the order of Rs. 30,000 a year. 

X- - - - -  -.--.----------- - - -  -1 " . ^  ---. 
*Pam 28-31 d tb LSUl RsporC (Swami b k  Bbtu), Vol. IL 

**Appcmlfi XXXVI to the 42nd Kcpbn, (2nd to& tbbhr). Vo1. n. 



5.37. The Ministry informed Audit in December, 1963 that: 

(i) till the end of November, 1962, the plant had been used 
only for training and research purposes; 

(ii) in the context of National Emergency it was proposed 
towards the end of November, 1962 to put the plant ink, 
full capacity, bdt as the production capacity of the p h t  
and its pulping unit were not balanced, difficulties arose 
in i ts  continutld use for production purposes; and 

(iii) the question of utilisation of the plant for commercial 
purposes was considered in May, 1963, and in accordance 
with the decision taken, 8 sub-committee was set up on 
20th May, 1863 to consider all aspectg and suggest suitable 
measurea for the best possible use that should be made 
of the plant for training and research as well as for pro- 
duction 

5.38. Thc sub-committee gave i t s  report in January, 1965 which 
1s stated k, bc under examination of the Department. 

5-39. The M W  dssted to know the action taken on the 
report of the special Comrmttee ( T h ~ m l a  RPO Commit*) which 
was set up to consider all aspects and suggest mutable measures for 
the best possible use that should be made of the paper p!mt for 
trajnlng and research as well as for production The Secretary af 
the Ministry stated that the Committee was appointed In Septcm- 
bcr 1963 end it submitted its report in Januar J ,  1W The paper 
nlaklng machine had r crprdty of 6 tonne6 per day and the pulpmg 
machine had a capacity only ol 2 tomes. They suggested that the 
pulping capacrlq a a d d  be brought up to the full strength of 
the ppcr making machine. This meant an extra expenditure of 
about Rs 3 lakha Meanwhile, the MInLatry had appointed another 
Cornm~ttee, the Thacker Committee. to go Into varrous aspects of the 
Forest Research Institute and in dealing with rt they had come 
.crow certain new facts which were przised on to the Ntnlstry by 
t~ Inspector G e n d  of Forarb who was one d the memben of 
the Commftka. The witacg added that this committee had not yet 
nubrnitted its report but .r t h e  poinb w a e  rather important. the 
hapactor Chmeral of Fomb brought these to therr naticle first 
was the problem of ~uentac The two-tmne plant itself had cmt-  
td certain effluent problem and the Uttar Pradesh Effluent bard 
had taken m t r t n  objection to it. The Govornmcnt wvre exmining 
the pmblcm in mnrulbllon with (be e*p* about the t m h m t  
of the efiuents fur pmpm release. N s  pmblcm had not 
brought to their attentlam by Thlrunuh R.o ~~- 'Ib. 



'lrhacker Committee was tentatively suggesting that instead of mak- 
ing the pulp, it might be desirable to buy pul,2 cither from abroad 
ar from other factories in the country and make only certain high 
quality paper so that it rnlght be a profitable venture. Secondly, 
there was no water for this large scale plant. Even the present 
plant had got its water dficulties, but it was hoped that a tubewell 
might give water. They were awaiting the report of the Thncker 
Committee and would take action on it. 

5.40. The Committee pointed out that this part~cular project was 
conceived fn 1946, taken up in 1950, machinery was erected in 1955 
and yet in 1965 the problem of effluents remained to be solved. Thcj 
wanted to know as to whether the problem of effluents which wm 
associated with every paper mill, was not foreseen by the techni- 
cians. The w t n e s s  adrmtted that they had not considered the prob- 
lem of effluents before. He also added that this was not a commcr- 
cia1 paper mlll. It was, more a :ramma paper mill. 

5.41. The Committee enquired whether by investing additional 
Rs. 5 lakhs, even low quality paper worth Rs 45 lakhs annually 
could be produced. The witness stated that it could be done on O 
tome pulping aped@ and promLoed to look into the matter of cost- 
ing more caFehtlly. 

5.42. Ir reply to a question, the witness admitted that every year 
they were losing productien worth about Rs. 4 crort-s for want of 
taking a decision in this regard, but added that the Ministry h d  
to depend far its advice on technical experts. 

5.43. The w h c 8  Mormed the Committee that it had been de- 
cided that paper would be made at the mill but they would have to 
decide about -the quality of paper and about pmducing pulp or buy- 
tag i t  * *;! 

5.21. The Committee then desired to know the action taken fr 
pu- of the rscrrmmendationr of the PubUc Accounts Commit- 
krJ made in March 1960 in thvlr  2Snb Fbpm (Second Lok Sabha) 
that t b  project was ill-conceived md Its working should be warrh- 
cd. The witneg -tQd thrt they had appointed a committee under 
Lh. John, the paper & ?ulp technologi~t in 1W to go mto the wrrrk- 
bkg of this plant. Then, they hod a report of the Pqxr Tcchnoltrtrist 
Cammfttee consisting nf P S Knthan and R. P. Bhargava Thrru- 
mala Rao Closnmfttmo bad rLo studfed thc problems of p s p r  plant. 
There wsrs also another Cr~mmfttee in June* 1964. But none of tbkw 
C"0mmJttcar hbd nirod tho @em of CrHuentr. 



5.43. The Committee enquired whether the concurrence of the 
T.C.M. would be required before the plant could be used for com- 
mercial purposes as the plant was received under T.C.M. Agree- 
ment. The witness stated that they bad to take their consent be- 
fore using the plant for commercial use. He added that dur~ng rm- 
tional emergency they had not taken the consent of T.C.M. The 
Committee desired that a note might be furnished stating as to why 
at the time of reassessment in 1955 the capacity of the pulplng plant 
was not correctly eathated and increased. The note has been re- 
c e ~  ved. (Appendix XU). 

5.46. Tho Committee are amazed at the way this project bas baa 
tackled. I t  L indeed incomprehensible that the project which was 
envisaged In 1946 U D ~  for which ma~hiarcry was erected in 1355, is 
producing papera whtch are ueyhgtble in quantity even in 1965, des- 
pite the fact that four Coxnmittces had separately been appointed to 
look into some aspect or other of this project. Inspite of all this 
delay and Expert Committee's Baports, it is yet to be decided finally 
hcrw this Plant b going to be atilirrtd in futara--oaly for porposa~ 
of rcvcsrtb m d  training or for Cornmucis1 pnrpmcs also. 

5.47. The Committee are nl-so \urpri ed to be told that the prob- 
km of cfflucn(s h:ld not hcrn cun\itfcri.~l hcfure in connection witb 
this project. They are unable to undcr-tand how such an ess@mtia1 
matter connccl~d silh a paper plant could be overlooked by tbe 
technical nlf ictrb and Expert Committees a11 these years. 

5 48 The Comrn~ttcc were informed in evidence tbat the special 
Committee ~jtpointcd in Scptcmbcr, 1963 hod sulggcated that the 
rapacity of the  pulp in^: plnnt d ~ w l d  br brought upto the ftdl strength 
of the pa?c.r m a k i n ~  mnrhi'rc It has also been doted in the note 
furnhhrd (Appendix Xl.1) that at thr time of rc-a.ihccy~ment it was 
considered that the pttlping plnnt and stock preparation equipment 
Co be in*tnllcrl should be equal to the capacity of the 6 tonne paper 
mmhlr*r In tbmt cirt-um.lrtancwi the argument of tbe Ministry that 
"Incidentally it may ba mrmtiond that in d l  n ~ c h  pilot p p c r  planb 
art.cbd to m u c h  and training jlutitutiona in otbcr parts of the 
we*, the  pulp plnnt hm dways  a mmh tower eaprcity than the 
paper plmtw doca not have m y  forte 



tkhs) during 1952 to 1957. The Committee are surprisad to ihd thrt 
dthouoh the Ministry had reahcd the need of a 6 tonne pdplnf 
p h t  again in 1955, the Department of Agrteultwt did no( consider 
it worthwhile to spend Bs. 5 lakbs mom on the purchase d thfg addi- 
tiowl equipment and produce paper worth about Re. IS Iakhs anna- 
(Ins. Tat committee wem surprised to be told in evidence tbat 
even now a fhaJ decisioa about this pulping plant was not taken. 
In fact one of the proposals under consideration is to buy pulp from 
.braad. The Ministry surely knom the foreign exchange position 
et this country which can hardly permit such avoidable imports 
aneally. This lapse on their part has resulted in a loss of p d u t -  
tian of paper worth about Rs. G lakhs annually The Committee 
take a d o n s  view of it and desire that an early decision may be 
taken In the matter rn tbat tbcre may not be ftutber loss on this 
.CCOM~. 

5.56. The PAC had dealt with this project as early as 1958-60 im 
paragraphs 28-31 of their 25th Report (Second Lnk Sabha). Vol. 11. 
They are ~ ~ e d  to obrpsrve that despite their earlier obsarvll- 
tt01u tbe poaition n s m h  more or less static. They cannot help 
a q , d g  the opinion that not only was the project Uill-conctived". 
k t  there has bttn unconscionable delay aad indifference in gearing 
ap tba p b t  to wort to its hrll capacity. Tbe Caamittcc had also 
lrsfrad to be furnished witb a note indicating the total cxpenditurc 
iPcarred on ~ K J  vuiom cmmmittees appdntod by Govcnnment to 

the Merart .spscts ef the paper plant under the Forest 
R e m a d  Institate, Debadurn. The Committee rsqnt to note that 
~ n d s i s S t i n 8 ~ d t a L  

551. It was observed that the paper produced by the Inst:tuta 
in u~as of its own requirements had been allowed to accumujats 

- .a indicated below:- 

53% A quantity af M tonncr of popor from the production made 
after Demarber, 1962 was dered for uls to the Chid h t t o b r  of 
Printing umd Stationcry in Ckrtokr, 1969 md September, IBBI wt ~2 



which the Stationery OWce, Calcutta was stated to have accepted 
2.5 tonnes only; the question of disposal of the balance 21.5 tonnes 
was stated to be under consideration (January, 1965). 

5.63. The Committee enquired the circumstances under which 13 
tonnes of paper (out of 37.83 tomes shown aa utilised upto 31-8-1964) 
was re-pulped. The Inspector General of Forests stated that on 
this paper plant, they had to try various raw-materials of d~fferent 
species for producrng paper. The paper produced from the pulp 
prepared out of various raw-materials of different spec1cu came out 
in different qualities. The paper produced was not intended for 
commercial sale or use. Out of whatever came out as paper, such 
paper which was required for replacement in the Institute or sale 
was kept aside and the rest of the paper was used for repulping 
again for training purposes. 

5.M. The Committee destred to know why the Chef Controller 
of Printing and Stat~onery had accepted only 2.5 tonnes of paper 
out of 24 tonnes. The w~tness stated that the paper p d u c w l  by 
them was of different types, colour and grades and it did rtot comply 
with the requirements of the Controller for various stationery pur- 
poses in Government. Only 2.5 tonnes of Ale-board which was pm- 
duced was found useful by the Controller and he accept4 it 

5.55. When the Committee expressed doubts about the use of 
paper produced in the plant for re-pufping so as to give trarnmg. 
the Secretary promised to examine whether some commerctal paper 
could be produced out of them. 

5.57. The Committee desired to know the p 1 1 l o n  ti the d:s- 
pasal of the balance of 21.5 tomes of surplus paper. The Secmtaty 
of the Ministry stated that they had taken clearance nboub the 
excise duty from the Ministry of Finance and that they would be 
selling them. Tbe Committee would 1Uo to knew eboat tbe dJlposll1 
d 21.5 tonme of rruphu papa. 

5.58. In *ply to a question, the Secretary of the Ministry In- 
formed the Committee that right fm the time the plant was 
mbrioned, 60 students had beQn tnhd in paper technology using 
the plant for demonstration purporsa He added that one of the 
conditions of accepting the  traineedl w.g that they should be spon- 
so& by the industry. The b t a r y  of the Ministry, howewr, ae- 
capted that there war a cam for making the training facilities avail- 
able to mdldatrrr nat sponsored by the industry alsa. 



5.59. The Committee a m  surprised to note that only 60 stadsiab 
have so far beea trained in the paper technology, wing thh plant 
for demonstration purposes The Committee £4 that the number 
of candidates to be trained should be suitably increased. The Com- 
mittee also do not Bnd any reason for resMcting the acceptance of 
trainees only to candidates sponsored by the industry. They 8W- 
gest that the training facilities should be extended to all meritorious 
candidates desirous of having trainiq in paper tech~rolofiy im- 
tive of whether they a m  sponsored by the indrrse or net. 

Indian Central Oilseeds Committee-para 117, Pages 15637. 

5.60. Under Section 3(2) of the Indian Oilseeds Committee Act. 
1946, the net proceeds of cesses levied on all oils extracted from oil- 
seeds crushed in any mill and on all oilseeds exported from India 
are required to be paid to the Committee for expenditure on Im- 
provement and development of:- 

(a) the cultivation and marketing of ollseeds; and 

(b) the productian, manufacture and marketing of oilweds 
products. 

5.61. It will be seen from the table given below that unspent 
balances which have accumulated wst5 the Cornmi ttce inrrcnsd 
from Rs. 52 86 lakhs at  the end of 1951 -52 to Rs 124.64 Iakha at 
the end of 1963-64, which roughly corrrspand to t h ~  total cupendi- 
tun? of the Committee during the fiw years ended with 1963-44 



5.62. Audit war informed in December, 1964 that a decision had 
sfnce been taken that the expenditure on certain Plan Schemes 
concerning agriculture research on oilseeds, which was, at present, 
Ananced from the budget provision for Plan Schemes should be met 
by the Committee from the cess collected and placed at their dis- 
posal. They had also added that the question of repealing the Act 
or alternatively amending the same suitably was also under their 
consideration separately. 

5.63. The Committee desired to know the justification for giving 
grants : 

to the Indian Central Qilseeds Committee when i t  had been holding 
large amounts of accun~ulated balances and when they had no 
regular resenrch station under them T h e  Secretary of the Min- 
istry stated that they were followmg two kinds of schemes under 
the Ind~an Central O~lsceds Cummittee. One was the Plan scheme 
which was taken up in the Plan and for whtch provision was made 
in the Plan. This was worked through the Oilseeds Committee. 
He nddrd that now they had noticed that the Oils~cds Cclmmittee 
had not bccn spending their own money. Therefore the Oilsetxis 
Cornrnittcc had bccn askvd to incur caxpenditure on the Plan 
scheme also out of their own funds. The 0 1 1 s ~  Committee had 
not been given grants during l%X-65 and they would not be a w n  
any in 1965-66. 

5.64. The Committee enquircd whether the 0115eds Cq2mm:ttce 
had given reasons for non-utilisntion of large amount of m o n q  
lying with them. The witness stated that the Oilsceds Commit?* 
hod not taken up sunlcicnt scheme for dcvelopm~nt of Oilseeds. 
Therefore, Government had taken a decision on 30th April. 1W. to 
take over this work directly in the Department now. He added 
that for this purpose, a suttable bill would have to be brought be 
fore Parliament md after that, th r  other nctjon would follow. The 
draft bill was being prepared in the Law Ministry and it would 
come up in the August Swim (1965) of Parliament. In reply to 
A question, the wl tnes  stated that in fact the Oilsceds Committee 
did not appear to have done as much as they ~hould h a w  done. 
Tho Committee enquired whether Government had decided to 
abollilh some of the Commodity Carnrnfttt?cs, includinq the Oilser?ds 

1628 (Ali) LS--13. 



ChamiWc The ndhem replied in the dkxnatlve. The Cammit- 
PYh dueired boF how whether a4T the wmk that was at present bemg 
dane by the Committee would be partly or fully transferred to the 
Mcul Ccmncil of Apkultural ReJeerch. The Secretary of the 
MWstry stated that the research part would be done by I.C.A.H. 
The rest af thc portion, & development, statistical and marketing 
work would be taken over by the main Ministry. Advisory Deve- 
lopment Councils were also being formed for some of the commodi- 
ties to advise the Ministry in these matters. 

5.65. The Committee arc surprised to find that Government had 
barn giving grants to the Iadian Central Oilseeds Committee year 
.tta*. par even when it had been hotding large amounts of accmnn- 
I . t s d  balm- They are unhappy to learn that the Indian Central 
O b w d s  Committee did not do as much as they could have h r  
h e s  for fmprovoment and development af oilseeds and o h d n  
padaetr while caw coetiswd to be levied. It is renlly unfortunate 
tlmt Gorsrnmat did not leok into the working of the hPlho h- 
tril 021saabe Caeagitteb earihr inspito of tbe fact th8t -t 
kbmcm witb thsm uawe coatinsumsly ibcramsing since 18S6-57. In 
tbm tight .E this caa, the CdmaHtao rmaM snggut that c&bo*sra- 
mumst s b d d  brcp a curful  watch w e r  the acthitius of d l  Commo- 
d & y C a a m i t C r a d ~ ~ ~ ~ ~ e t h a t f h w ~ t h e & ) C I C f i V t s f o r w h f c h  
Uy wurmcmmtitptsd .Pa Eorwhich csarisbvied and fuudagivao 
t,tLwr 

lnfnurtwnu expenditure-para 118 (a), Pages 157-158 

5.68. A project called the "Plrrcom" scheme wh~ch lncludad 
among its objective the creation of an organisation on a permeneat 
hting for dealing with agxicultural problems an s regions1 bas4 
m d  the organisation of mclarch on cotton, o i l d  and milleta with 
the maximum of dRciency coupled mth m n o m y  In expenditure 
was hundtcd by the Council in 1037. The scheme was anginany 
hamed jaintly by the Indian Central Cotton Committee, the Indian 
Central Oils& C m ~ t f e c  and the Indian Coundl of Agriculturai 
h a d ,  but later on, with ened from 1st April, 1961, fun* for 
NIlnhrg the scheme were provided to the Council in the Third 
Five Year Plan. Under ths scheme, nfire main centres and eight 
mb.enm were a p l r d  for the ptrplm; one of them essrtros u r d  
thfsc of thr wen, lrtcr morgsd wtth the centres 
ta vhnr of the Not- 8latarsrpncy. An mpediture d Ftn 68.68 
~ r p u l n c n n n w l o n r h b r c h c m r , u p Q ~ l r t M . E l c h , l ~  



h&l. A;s a ndt d mpmta received in 1962 that the centrem 
were not working satisfactorily and in some cases were duplicating 
the work done by the State Research SEationa, a Committee was 
appointed in December, 1962 to review the working of the scheme 
and suggest mesrures of improvement. In their report submitted 
in March, 1964, the Committee remarked that '"he research pro- 
gramme deviated considerably from its basic object'ves" and that 
'"the centres had tailed in fulfilling the objectives for which they 
were establishedn. The Conunittee drew attention to the inadequate 
organisation and stafTtng, and to the failure of the machinery set 
up for co-ordination and su-$ion The Commtttee recorn- 
mended that the three centres should be raconstituted as Regional 
Agricul t u r d  k a r c h  Institutes for carrying out fundamental 
Research of a high order on cotton, oilmads and millets and also 
on pulses and Forage Legumes, and that the other centres should 
be abolished. 

5.68. Pursuance to the recommendations of the Committee, it 
has been decided to transfer seven centres and five sub-centres to 
the State Governments concpmed, while the remaining one centre 
ta the Indian Agrkultural Research Institute, New Delhi. 

5.69. Government are of the vlew (October, 19641, '"that within 
the short period the "Plrrcom" centres had func t~ond ,  very useful 
results in several &rect~ons had been acheved". 

5.70. The Committee desired to know whether any Wnd of con- 
trol was belng exerased by the Lndtan Council of Agricultural Re- 
search or Government to ensure that the 'Project for the Intens-fi- 
cation of Regional Research on Cotton. Oilseeds and hlrllets Scherne' 
(Pirrcorn Scheme) wes worklng on the prescribed 11nes and useful 
results ach~eved. The Secretary of the Ministry stated that broad- 
ly speaking, two rqponal research schemes were tried out by !he 
Minutry, namely, the maize scheme and the o i l d s  scheme. In 
the mame scheme the work was done through the State Govern- 
ments fn their fums ,  In ths oilseeds project the wurk was done 
by the Central authontmi in the centref rescorch stations. It wrr 
touad that there was lack of co-ordinatran in the 'Plrrcom' in taking 
note of the wurk done by the State laboratones and farms and as a 
result them w.r duplfcetlcm of efforts. On the other hand. 11 was 
found Out the Stoh G o ~ ~ n t  takmg up the maize seheme suc- 
c d o d  euboktotiully h a w  the States were brought into the 
picture. When the Inherent defect of the Central Scheme workin# 
without mlatlon to what was happening in the States was ~ t l . o d ,  
it was k i d e d  ta pus  on soma oi the fnms to the States to enebb 
them tQ UDdarUIs xrullorch ta their oraJun He added that now o n 4  



3 stations were being kept aa a n t r a l  Research Stations for funda- 
mental research. 

6.n. As regards the success of this scheme, the witness stated 
that there were a number of achievements to its credit. In cotton 
they had done work on a material obtained from Russia and a new 
variety had now been introduced which was grown in the rice 
fallows in Andhra Pradesh in substantial quantities. Then, experl- 
ments were conducted to find out the upper most limit to which 
cotton yield could be increased in established varieties. Some re- 
suits had been ohb ind  in variety H40 and 320-F. Similar experi- 
ments in Amravatt were done with R147 and results had been good. 
In Jowar, a hybrid called CSH-1 had now been issued which had 
proved very effective. A hybrid bajra No 1 had been issued which 
had also been found to be useful. In groundnut, experiments on 
pmowing  treatment of seed for substantial increase in yield had 
proved effective. In castor, varieties resistant to rust had now been 
found though research had to be pursued. Work had also been 
taken up on bacteriological dusting and a dwarf variety of castor 
had been developed for inter-cropping with groundnut. 

5.72. With regard to the working of the scheme, the witness 
stated that there was defect in the method of organisation and tbere- 
fore, the I.C.AR. was taking up regional research schemes on a co- 
ordinated basis with the help of the States and the universities so 
that there might be co-ordination and no duplication of work. More- 
over, as the farms were far away from the Centre, they could not 
exercise proper control. The witness added that the Pirrcom 
scheme had done good work and obtalned some useful results. They 
were taking action for improving the organisation. 

5.73. Attention of the witness was drawn to the ok rva tmn  of 
tbe committee of experts which was appoinhxl in December, isS2 
to review the workmg of the scheme that the centres had failed in 
fuMlling the objectives for which they were established and the 
neseuch programme had deviated considerably from its W c  objec- 
tiv#l. Tbc w i a  stated that Government could not accept this 
broad sweeping statement and added that substantial work had 
been done on groundnut, cotton, castor, bajra and jowar. Asked 
why in that case the schemes were stopped by Government, the wit- 
aers stated that the achievement took t h e  to mmaterfallse aa the 
project was continued. He, however, admitted that t hen  were 
defects like lack of co-ordinetion with the States and defect jn orga- 
niration. 

5.74. Tht Committee enquired about the safeguards which Cuov- 
crameat/LC,AR had hfd down to ensure that the centres which 
would be run by the State Gwernments etc. from fun& provided 



by the Centre, work on proper lines. The Agricultural Commb 
sfoner stated that two safeguards we* being provided. The reports 
of these centrea would come to the 1.C.A.R and they would be 
scrutinised by the various scientific committees appointed by the 
Council. Secondly, the experts of the Council would also pay vidt 
to these centres from time to time and they would also make on 
the spot assessment of the work. In reply to a question, the witness 
stated that in most of the cases either the State Government or the 
Agricultural University concerned had agreed to take them over 
and run the schemes relating to single crops. The Committee en- 
quired whether the Centre would give assistance to the States for 
these research centres which had been transferred to them. The 
witness stated that in respect of four centres which would be main- 
tained by them, block grants would be given and assistance might 
also continue in the Fourth Plan. Other centres would be financed 
by them only upto the end of the Third Plan period and thereafter 
the States would have to include expenditure in their respective 
Plans. The State Governments had agreed to this arrangement. 

5.75. Tho Committee foal unhappy to note that there was lack 
of awrdinatioa b the "PIrrcom" in taking note of the work done 
by State Laboratories and fums which rasdted ia duplication of 
work. This, in the opinion of tbc Committee, c& far a clrmprcbcn- 
sivc review in consultation with the State Governments, of tbe 
various bsmrcb pmgmmms belug done under the rclgis of tbt 
lndlan Council of Agricultural &aaouch ha order to ensue tbat 
such dtaplRution and Lek of caodnatkKI do ad exist in 0 t h  
Wdr 

Para 118(b), Pages 158-159. 
5.76. On the recommendation of the Government of Kerala, the  

Council sanctioned in February. 1958 a scheme for the cultivation 
of camphor in Wynsd for a period of five years, at an &lrnated 
coot of Fb. 44,800. The scheme was to be carried out in Mangalam 
Carp Estate by a private individual, and the State Govenunent was 
to have a general supervision over the scheme. The scheme start- 
ed funct;iolllng in October. 1958. In November, 1858, the Chairman. 
Essential Oils Resetarch Committee to whom the progress of the 
work was required to be made available, expressed the opinion 
that research on camphor was not of any practical aignfflmnce in 
the existing context of synthetic camphor and plastics; nevertheless, 
It was decided to go ahead with the scheme. In February 1961, 
attar an expenditure of Re. 18,300 had been incurred, the scheme 
was discontinued on the recommendation of the State Government, 
owhg to cart8in disputes bstween the private individual and the 
odltci& of the &ate Gowmmsrrt. Audit was informed in w, 



1964 that "the production of synthetic camphm wae incretmlng 
gradually, which was cheaper than the natulvll prc~duct and, as such, 
it was not considered esscanlid to carry on any further remarch on 
tree camphor". 

5.77. The Committee desired to know why the scheme for the 
cultwabon of camphor m Wynad continued whea the Chairman, 
Essentld 011s Research Commttee, had expressed the oplnion that 
research on camphor was not of any practical sigmflcance in the 
existing context of synthetic camphor and plastics. The Secretary 
of the Ministry stated that the advice of the Chairman, lPPsentlal 
Oils Research Committee, was placed before the Med~curpl Plant8 
Committee wh~ch dealt wlth this scheme. The Medicinal Planta 
Committee a t  that time dld not agree with the Cha~rman of the 
Essential Oils Research Committee who was not directly cancerd 
with this project. The M a n  Board also &d not agree with the advice 
of the Chauman Essentm.1 Otb Research Committee. Later on, tbe 
advice of the Chamnan, Essential Oils Research Committee t d  
out to be correct. It took two years for them to come to that 
conclusion and then the research programme was stopped as I t  Was 
felt that even if it became successful, the natural camphor from the 
tree could not corn* in cost with the synthetic shrff. In reply to 
a question, the witness stated that the scheme was a h  termmated 
due to lack of understand;ng between the KeraIa Govtnment and 
the part!cular indxvidual who was to carry out the scheme. The 
Committee enpurred whether at  the time the research progammc 
was given up, synthetic camphor was m ~ u t l c t u r w f  tn India. Tht 
witness replied In the negative. The witness agreed that since 
synthetic camphor was not bemg manufactured in India when the 
scheme was given up, the decrsion was premature. 

6.79. (a) As reported in the Audlt &pMt on the &manta fa? 
1 9 6 a  the proforxna Acoounts of tha eiwcn 3oumalr plbllrbrd bg 
the C o d  had aot barn prepared lo fu (Augurt 1981) ahbmdr 
a d b c I d a a t o m u i a E l t a ~ ~ ? ~ ~ & o i p r M f ~ t i i a m r c r w ~ i f n s l  
hadbmtltrrhytbeCCID1V(I1ILLElsl~mrUlf~hboqrt,19(12 



(b) The value af the d d  d y  phkat tans  priced at R.. 10 
d a b o v e  per copy ao on 3lst March, 1964 was Ra. 3.41 lakhs. Sume 
of these publkations which had been in stock for more tban 4 years 
constituted 41 per cent to 86 per cent of the total number of copies 

(c) An amount of Rs. 2.60 lakhs (Rs. 1.57 lakhs from Government 
Departments end Rs. 1.03 lakhs from private parties) was pending 
recbvrrg on 31st March, 1964 from various parties on account of 
publications sold and advertisement charges. Out of this, an amount 
of Its. 1.57 lolths (Rs. 127 laLhs from Government Departments und 
Rs. 0.30 Wth from other portrea) was outstanding for recvvcry far 
more than one year. 

5.80. The Committee desired to know why proforma accounts of 
11 journals were not prepared when a decbion to maintain accounts 
af pubhations .on commercial Imes had bem taken by the governing 
body of the Coundl in August, 1961 and whether it  had been done 
now. The witness mted that the Stmdtng b a n e  Committee and 
the g o v e m g  body of the Council had decided in March, 1964 to 
prepare proforma accounu Proforma accounts for 1 M  had been 
prepared and subm~tted to Publicat~un Comrmttee in ApriL 1965. 
This would be submitted to the Board at their forthcoming meeting. 
The w~tness admitted that this decision could have been taken 
earher. He p r o m d  to look mto t&ls delay 

ti&. Th CommiUM r(bgnt ta IS* that fBC .I.IW.P 4hwaCU .t 
AgxiadLural Fkscmcb took mare h Z4 ysrrr b i m w t  tbt 
d4tislar ol the pcrPing b d p  of tire Chmd to p w p r e  pdrrrm 
accounts of journals. They hope thrt spch dehp,  uadd )s rnoidd 
in future. 

582 The Committee enquired about the position of unsold eootly 
publicat~ons lying in stock. The witness stated that the stock vdue 
had been reduced to Rs 2.28 lakhs from Rs. 3.41 lakhs. 

5.83. With-regard to recovery of outstanding amount of Rs, 260 
l a b ,  the witness stated that Rs. 1.03 iakhs had been recovered and 
RB. 1.57 lakhs wars the balance to be recovered. Out af lk 1.57 1- 
b. 1.25 l a h  was outstanding from Government Department and 
Ra. 0.a Iakh from private parties. They were pursuing the matter. 
The wit- further stated that total sale of l.C.A.R publirations 
during the period to which recoveries related amounted to Rs. 53.86 
hWa O and out of it sale of publrcations was %. 45.79 lakhs* and 
rsvcnue from advert~srment was Rs. 8.07 lakhs.** 



5.84. The Committee desired that a statement might be furnished 
showing the amount due for one year or above out of total due of 
Rs. 1.57 lakhs. 

5.85. From the statement furnished by the Ministry of Food and 
Agriculture (Department of Agriculture), the Committoe find that 
out of Rs 1.57 lakhs, about R1. 1.36 lakhs is due for one gear or mom 
They desire that vigorous steps may be taken to recover this amount, 
.ad to avoid such accumrnulartion of arrears in future. 

5.86. The Committee desired to know the action taken on the 
recommendations made by the Estimates Committee in their 75th 
Report (Third Lok Sabha) that the Publications Committee of the 
Council might carefully examine the question of converting monthly 
journal into quarterly and quarterly into half-yearly so as to avoid 
wasteful expen&ture. The witness stated that the Secretaries' 
Committee had gone into this question of rationalisation of these 
journals and their report was expected shortly. This Committee 
had made some suggestions and as soon as the report was received, 
they would implement them. 

5-87. The Committee would like to be informed about the find 
decision taken in the matter. 

5.88. As regards stel ping up sale of publications, the witness 
stated that vigorous effor:s were made to step up sale and prices tn 
three cases were reducwi. In reply to a question, the witness 
promised to consider whether the price of costly books could be 
reduced for students and teachers, 

5AB. The Committee would like to be apprised of the dccbion 
ta thls upc. 

5.90. Ln respect of grants paid to the State Governments upto 
31rct March, 1963, utilisation certificates were still awaited far 
Ra. 159.88 lakhs. The certificates were outstanding mainly on 
eceount of non-receipt of departmental accounts of the grmtr by the 
Aceoun tan ts General concerned. 

5.91. In reply to a question the representative of the Ministry 
stated that against the amount of Rs 159.88 lakhs, the utilisation 
certificates for Ra. 38 Lkhs had been received till the end of 81st 
March, 1965. He added that they had faund out thet a subtaritid 
part of the funds had been spent on the schemes legitixn-atdy but 
due to catrin formalities which were wqulrsd to bs lPlillbd 



utilisation certificates could not be furnished. The reconciliation of 
accounts between the Accountant General and the University was 
taking time and till this reconciliation was completed, the Accountant 
General could not issue a certificate. The witness stated that in the 
case of one of the Central Institutes, out of R8. 8 lakhs pending, 
Rs. 6.33 lakhs could be cleared on the spot. 

5.92. The Committee desire that prompt action may be taken to 
clear the outstanding utilisation certifhtea 

Para 4(ti) 
5.93. In respect of 130 schemes completed during 1961-62 to 

1963-64 the value of assets left over was yet to be recovered from 
State Governmcnts/Crantee Institubons. The value of such assets 
in 4 cases was Rs. 48,145. The information in respect of the other 
126 cases was awaited from the grantees. 

The Committee desired to know whether a complete assessment 
had been made of the total value of assets left over with the 
grantees on the termination of the Schemes and the present position 
regarding the adjustment/recovery i r f  thelr value. The witness 
stated that out of 130 schemes c~mpleted during the period fmm 
1961-62 to 1963-64, the value of assets in respect of 56 schemes had 
already been adjusted. For the reillainmg schemes e-.-ery posible 
ceffort was bcing made to obtain the relevant details from the autho- 
rities conccmed. Out of the four schemes referred to in audit para, 
the accounts of thrcc had been settled and the value of assets 
iunounting to Rs. 14,850 had been trdjustd As regards the fourth 
schcmc, the representative of the Nrn~strq. stated that they were 
trying to settle it quickly. 

5.94. The Committee desire that vigorow steps &odd be taken 
by the Indian Council of Agriculhval b u c h  to asyers the total 
value of remaining aascts left over with the -tees and to Mh 
nacesuvy mdjustments 'recoveries d g .  

Balance Sheet-para 5 
5.95. As reported in the Audtt Report on the Accounts for 196243 

the Council did not prepare m y  balance sheet of the assets such as 
buildings. investment etc., and liabilities such as Reserve Funds, ett. 
although the desirability of preparing a balance sheet had been 
pointed out by Audit as early as in 1958. It was stated by the 
Council in 1960 that the form of the balance sheet would be 
ascertained from other autonomous bodies, but the matter was 
stated to be still under consideration. 

5.W. In this regard, the witness stated that the Coundl had 
dscldnl that the balance sheet would be p r e p a d  annually. The 



draft dorm in which the hhaae sheet was to be pnpastd &ad trsan 
rcrbarrsd to Audit and it was received bdr only a few days ago. 
The matter was being pursued to see that the balsnte sheet was 
p r c p d  accardingiy. The Committee enquired why the Council 
had taken seven yeam to take the decision to prapart the balance 
sheet (Audit had suggested She preparation of the balenee sheet tn 
1938 and the Councd decided in 1964). The witness stated t h ~ t  it 
had taken a much longer time. The Councrl had stated in 1960 that 
they would consider the desirability and practicability of mainten- 
ance of balance sheets after consulting other autonomous bodteJ. 
They took a h a 1  decision to prepare the balance sheet only in 1984. 
in reply to a question, the wltness stated that the Coundl was 
disputing all the time the need for the balance sheet. 

5.97. At the instance of the Committee. the Ministxy of Food and 
Agriculture (Department of Agriculture) have furnished a note 
ststing the reasons for delay in prepring the balmct* sheet 
(Appndrx XLTI) 

5.W. Pram the note, the Committee find that the Inrhn Councli 
of Agriculturnl Rcslcarch task about two years tn ascertainmg f n w  
various autonomous bodies whether those ~nstltutions wem also 
rnafntain~ng the balance sheets and the form in which she bslance 
sheets were pntpsred by them. Further, the Indian Council of 
Agridtursl Research took s h u t  three years In taking the decision 
to psl lppur the balance shect 
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Introduction-Para 1. 

5.102. The National Daisy Research Institute, Kamal vlas estab- 
lished in July, 1995. The former Imperial Institute of Animal H u ~  
bandry and Dairying which had been set up at Bangalore in the year 
1923 was added to the Instltute as its Southern Regonal Station in 
1955. 

The mafn functims of the Institute are:- 
(&) To conduct research on problem of breading, physiology 

and feeding of cattle for high milk productron. tecba- 
lagy of produclion, processtng and transport of mtlk, 
mamfacture of milk products, dc. 

(i i) To impart deSry training. 
(tfi) T o  arrange for dissemination of the rcsufts of research. 
(iv) To give advice and guidance to the daxy industry. 

5.105. The Southern Regional Station at Bangalom also took up 
the implementation of tho followtng two Schemes:- 

(a) The Central Artrtlcial Inoemurotmn S c h .  This Sche- 
me, otaried m 18fiQ55, IS being Aamd out of grants 
given by the M a n  Council Agricultural Rewnrch. An 
expcaclltum af Rs. 4,11,255 was incurred by the M i -  
tuk up to March, 1981 out of which e wrm of Rs. 3,6434 
has been reunbursEd by the OMulcil lewfne a balance 
of Ro. 46,731 (November, 1M). 

(b) The Southern Regonal Animal Nutrittun Scheme far 
conducting research in the nutritfw v*e of new feeds 
and fodder. 

5.W. This Srrhcrrm, started In the year 195534. was xnplemented 
by the Instjtute an behalf of the Indian Council of Agricultural 
Research till Qist March, 1962; against an expenditure cf RE. 4.61.236 
tnwred by the Instituta, a sum of Ra. 23,888 is due tor recovery 
from the Council (Novunhrr, 1964). 

5.105. During 1982-89 the Indran Council af Agrtmhml Research 
teak over dnunbtrative control of tbe Schrnmr acui *ah tram- 
L a r d  St to thc Math14 - Rasaerch IDptiLub iTam the 
196344. The &beme tr mow Skrmoud from tba provlQd In 
t b , ~ t o f ~ D e B u P D l l J q d ~ w ~ . .  



5.106. The Committee desired to know the reasons for fbamhg 
the Central ArtiAcial Insemination Scheme undertaken by the 
Regional Station at Bangalore out of grants given by the Indian 
Council of Agricultural &much. The Committee also deafred to 
know the advantage to be achieved in a Government Department 
Bnancing its Research Scheme not direct from funds voted by 
Parliament but by grants from Indian Council of Agricultural Re- 
search which itself was dependent on Govc?nunent grants for its 
finances. The Secretary of the Ministry of Food & Agriculture 
(Department of Agriculture) stated that there was duplication of 
research effort through the Indian Council of Agricultural Research 
mad Government but the main idea appeared to be that the Indian 
Council of Agrxultural Research being in the know of the overall 
research planning would be in a better position to assess the require- 
ments of the schemes. He added that now the Ministry had taken 
a decision that the Indmn Council of Agricultural Research would 
control fundamental research and applied researcb in the field 
through its own system of co-ordination with the State Government 
and Universities Their idea was to centralise the research pmg- 
ramme under some authority who could look to all sides of research 
In future, the research wing would be handled by the Indian Cound  
of Agricultural Research and the funds would be dtsburscd through 
the Indian Council of Agricultural Research to the National Dairy 
Research Institute for m a r c h  work In reply to e question, the 
witness stated that tbe Institute was being transferred to the Indian 
Council of Agricultural ResegIvrh and the Indlsn Council of A@- 
cultural Remuch would have control over the institute But for 
the specific scheme of breeding ptogramme the overall control might 
be of the Anhal Husbandry Commissioner in the Ministry. The 
Development Wing was being taken over by the Minfstw uld the 
Raseorch Wing by the Indian Council of Agricultural RcKarch. 
Tbe Carmaittee enquired whether thew would not be any compll- 
c a h n  whm the Instftute would have two sources of &unce. one 
through I C A R .  and another directly from Govt. Tho roprtocntr- 
ti= of the Bdinirtrg mpllad that they would hrv t  to look into tbh 
question u to how tbr! rccaunt h u l d  be &awn upto rmM dupllca- 
am. 



5.109. As regards imparting dairy training in the Institute, the 
witness stated that in 196263. the total number of students was 132, 
and number of students passed out was 56. The respective figures 
in 1963-64 were 185 and 56, in 1964.85 these were 194 and 74. The 
Committee enquired the mode of admission in the Institute. The 
witness stated that it was through advertisement as well as 
through State Cawmments. State Governments sponsored stu- 
denb  for admfsslon In the Institute. In w l y  to a question, the 
wltnesa stated that the average number of students admitted 
annually was about 60 or 60 and at a t ime 200 students could be 
given training in the Institute. 

5.110. The Committee enquired whether ali such persons who 
gat their trainmg tn the Instttute had been absorbed. ?%c wltnesr 
replied in the aflSrmative. As regards the total number of students 
trained till now, the witnesg stated that about 2,000 students had 
been trained from 1923. In reply to il question, the witness stated 
that 20 per ccnt seats tn the lnstltule were reserved for Scheduled 
CestcslScheduled Tribes. The Committee des~rpd that the to td  
number af students belongrng to Scheduled Castes and Schduled 
Tribes tra~ned until1 now at the National Dairy &arch Ins:ltunc, 
Karnal, might be furnished The note* has been r m ~ w d  and la at 
Appendix XLIII. 

5.111 Fmnr tJm not% the Cammlttcaa h d  that daring the 5 pcam 
(1961 to 19%) only two Scbedaled CLsttnr,'Scbw Tribes stademts 
w e n  dmitted to the Institute. in Lha note, it fa dm somcatkrd that 
tbc minimum number of mub required to be srcutsd by the con&- 
datar, arc rcductd by 5 pcr ccnt in tIm mrc, of Schsdukd C a s k  &be- 
dded Tribm Candidates As over 6g per csat d caadidmtm me State 
mmhm and u, eacb Stmie mads onty 1 to 3 tmdld.tm, Schcdulcd 
CartmdSchdalcd Tribes a m  d d ~ m  LMiPdCMk Tba Committee fctl 
that tbe oxfsting. pracsdrus doaJ ad give me& chance tm Sehcdrrlcd 
Crrtar.Frbduld Tribes cradklrtea to get admLadaa h the Imstitatc 
to the extaat anviuyycsd Ir. per mot "Fbsy d& that tbb procr- 
bum may be aumlnad and rat* mvbd to cnabic marc %be- 
dtrld Cmts*/Stbaduld Tribar d i d a t r m  to @ rdmilrridn in the 
Nntkaul  D&f &lu.ch b d h t e .  _ *_-* -_  _ --_---̂ lll"lll-lll.. l^llll- 1 ."-- - -."- - - - -- *- 

* ~ a  v&W by Audit- 



5.ll2. (a) The Dalry Section af the Inrtitute .t Iionral wpr &= 
dared noncommercial in February, 1961 a d  the preparation of 
Frofit and Loss Amount pad Balance Sheet was dispensed with. 
Only a Receipts and Expenditure Account k now being prepared. 
Now action has so far (August, 1964) been t a h n  for the framing 
of the accounting rules, procedure and famm far ths proper maln- 
bortgnce of aoaounta 

The following table indicatoa the working d t r c  of tho 
institute:- 

- -  mv- in LMr> 
. . . I _ - -  

- --- ---.- - - -- - - ---. - 
5.113. (b) The preparation of proforrne account for Soutbarcl 

Regnonal Statron at Bangalore has a h  bccn dlscontinuod with 
d k t  from 1962-63 and a Rtceipb and Expenditure Account ar at 
Kunal is ktng prepared inatead. The follawing table urdicstar 
the working results af the 1nsUtuk:- 

fRupcm m LLhr) - ---- .-. " --..-- *-.--------- 



No Receipts .Mi Expenditure h u n t  wm prepsrd 
The proforma account far tbe year exhibited r loJs af 7V23 
(on revenue account). 

5.114. The Committee enquired whether the necessary account 
ing rules procedure and forms for the proper maintenance ai 
accounts had been prepared. The witness stated that there wag 
some delay in getting an expert from the O5ce of the Accountant 
General for framlng rules. Thd person who came was not able to 
do it and so he was sent back. The work had been taken up by tk 
Accounts 089cer and It was expected that ~t would be done shortly. 
The Committee enquired why the tabulatmn of the Profit & W 
Amounts and the Balance Sheet was given up ln lW1. The Secre- 
tary of the Ministry stated that ~t was cons!dercd that a commer- 
cial account need not be maintained because this wrag nor really a 
commercral scheme and most of it was for research and trauung. 
In addition, the institute at Karnal had been running a key villa@ 
scheme which was more of a demonstrstlon scheme and was not 
amenable to a PMt and L a w  Account. Only B part of it ie. mitL; 
productton might be cdled a comrnercral atcclrtnt. The wl:aea 
added that the m m e r c l a l  system of aceount~ng was ~ntroduced 
only much later and not tn the 1nftia1 stage of the ~nst~tute 's  estab 
Iiehment As per ~nstructlons of Government, thc then D~rector 
Introduced the system It was tried for some time and the matter 
was taken up with the Dtrector of Comrnefcral Attdkt who was am- 
v~nced that t h ~ s  tnstltution was not subject tn such cslrnmercial 
accounting procedures. Thereafter frcah tnstructions w r m  issued 
!hat thay mght introduce Income and Expendrturr amount The 
Caanrntttea aaquirad about tbe  difftcultles in followtng the system. 
The repmmntattve <d the Ministry stated that ~t wm dxstrlbutinn 
at tncpendtturs over the three itms vir. development. r~mhmg and 
reseallch. The stat? was common. Many of their sm.m were 
common. The animals used for purpose of teachtng research aad 
&wdopmeat were common. It was very difficult to m ~ k e  dmnc-  
Uan and ssp at which pomt dawelopment started, at whtch gamt 
tcoching and research started 

5 115. Tbc C d t t s b  us aarry to note that the prtjmmtion o l  
h d l t  and Lam Acco~ats md Ba!nnse S b t  wss rtbpd witb 
withaat huniag the WCOUIIH~~~ d m .  &urc and form for the 
p m p m  msinta@kmacc af ~lcamstn They feel that the existing rys- 
tmn sbaald not have beam discanttad UI1 the new syatcm was iw 
Ijodmud Mow that an cxpcnl dllcer bas h e n  posted, the Corn- 
nnl- baps that tbs aceuumtlmg rutss, proeadrub m i d  fonns w d  
k,llb#tbbdroaarwdr~arrd.rrwu~bpsgaral.cr~..rMn~totha~(a71 
P@- 



6.116. Production Statistics.-The following a n  the statistiu 
relating to production of milk, fodder. etc. for the last three years:- 

0 )  TobJ Yield of 6,58,018 6.35.475 6,09417 arS3sxl8 &90,783 2,87,307 
M a .  Kilm Kilos Kiloa Lfnn Litm Wtra 

(3) YiJd of fodder . 7,865.3 -,5t9*3 7,419.5 2 ~ W 3  3 4 0  3,464 
Tons Tans Ton* Tomm Tonncr T o m  

5.117. The Committee desired to know the reawns for the fall in 
yield of milk and yield of fodder in 1963-64 at K a r n ~ l  Institute. Tba 
representative of the Ministry stated that the fall in tlrc yield of 
milk was due to transfer of cattle to thc subord~n~tc statmns. The 
Committee desirled that  a statement might be furnuhed indlcntrng 
the per capita yield of milk at National Dairy Research Institute, 
&ma1 and Southern Regmnal Sta:~on at B a n p l d r ~ .  It has k e n  
rcceived and u at Append~x XLIV 

5.118. Tht Statcmrnt* furnished by the Ministry ahowr that lrbarrr 
was no iacrulrc On the totaJ production of milk during 1m-64 u 
compared ta tbe previous yeor at tbc W t h c r n  llcgionml Slrtion 
d tbc N a t i d  Dairy W r e h  Institute, Bmgdarc, although the 
tottl nam& d cattle had i n e r r a d  there In that year. Tbc t o w  

S.119. Prom a h c r  statozDnat fumishsd, the Cmnmfttoa &ad 
tbrt while the pFDdectbn 0l cmvs milk at tbc f l n a  daring 1U1344 
wes 434,(W6 It MUPC dam to 3,16,7)9 UffC1* fn 1)IILMb, Tbb 
si resulted in mere p r v e b  of budtab mUL; by o m  tc?a&t 
@ 7s p. pcll like. As tbm pducltan mt of ccrwr Rlik at thr fama 
rra W p. per If-, pumhm of mft. bulllrh, milk from markat ta 
lku d l ~ o r r  mllSr meant a rrrk lat l .1  mtm expcrcMihws. Tbc Coen- 
mit- w d  Ih GolPasamaat ta U tb3w extra axmadl tw 
-- ."- -. --* "- ---- - * - - . -- - - a*..-.- - # " 

*Not vcatad Awltt 



5.120. As regards making the institute self sutncient in milk, milk 
produds and fodder, the witness stated that they were planning 
for sclf sufficiency in fodder at Kamal. During the Fourth Plan 
period, they wanted to acquire another 1,000 acres of land. But 
they could not make i t  self-sufilcfent in all the concentrates as these 
could not be produced there in the immediate future. In the long 
run the Institute mfght become wlfauEBcient He stated that it 
was better to purchase fodder from outside till such time. 

3.121. With regard to self-sue8ciency in milk, the witness stated 
that they had only cows of three breeds oiz., Rcd Sindhia, Thupar- 
kar and Sahlwal. Red Sindhis cows had been transferred to Eastern 
Regfonal Stations. In Kamai they had got buffaloes a h .  For the 
various researches, buffalo milk had to be purchased from out- 
side over and above the milk produced at the farm. There was no 
tmmediate plan to have more buffaloes. But in the Fourth Plan 
they would be having more buffaloes. The witness was doubtful, if 
he would be able ta And all the milk which he rtquirnl for the 
tratnmg from the farm itself. In reply to a question, the w~tness 
stated that they bought milk only from the key villages and other 
areas and milk products were all done in the Research and Train- 
ing Centma. The Committee enquired whether the breeds were 
purchhlsed at a unlform pncc. The witness stated that the price was 
compared to the market price prevailing at that tlme and then the 
rate wss fixed So far as milk was concerned, its price was fixed 
twrce a yerr vu. in leen season and flush season. and that price nrrr 
made applicable to all the mrpp1m-s. 

5 122 The Cammittee desired to know how the quality of milk 
ww ensured. The witness stated that the price was Axed on thr 
basis of fat percentage. A certain percentage of fa? content was 
Rxed and a premium was given, depending upon per unit mcrease. 
There were pro-rata reductions also for any adulteration or below 
Substandard milk. 

5.123. In Bangdore, there w.s scarcity of land The farm m a  
rather small. b n d  valuer; were very high. So. it was a qutstio?l 
of balancing the two I.*., r d v a n t q t s  of producing fodder at the farm 
snd purchadng it f m  the market. They were talking up new 
fodder .mu. 

5.134. The Cumunittee enquired why at the t h e  when the intti- 
tub w u  located in l@23 in Bongrlore they did not makc pmvisb  
r pb (AiJ)LS--14. 



for suf8cient land which might be required by the institute. Th 
witness stated that during the Second World War they had acquired 
a certain amount of land at Agararn and nearabout areas. But 
later on, after the war, the Ministry of Defence re-acquired the land 
belonging to the institute. Thus they were deprived of a certain 
area of land. Due to very high prices of land they had not been 
able to purchase land in that area. The witness added that more- 
over, in 1923, they never thought that the institute would rcw 
become so big as it was now. 

5125. While the Committee hope that the Kamal farm would 
bsrmns d - & d e n t  in fodder during tho Fourth Five Year Plan, 
tbey am of tbe opinion that instcad of buying fodder from market 
and incurring trpenditure creq year, it wrrould he profifnhlc if the 
Soathem Begiond Station o: the National Dairy Research Instilulr, 
B.ngP)orc, also a c q h  morc land and becomes dl-sufttricnt in 
fodder. T h q  desire that the aconmnics of making these institutes 
d-samcient  in fodder or to bay fodder from outside murcr~ chmld 
be curfully examined and neccseuy action taken keeping in wcw 
the prevailing marlet prkt of Imd 
Storex-para 4. 

5.1%. ( i )  General Stom of the value of Rs. 77,946 were hcfd bv 
tbe 1nst:tute at the end of March, 1964 as ays4nst the m?xirnut.l 
stock lin:t of Rs. 5 0 , W  approved by the Covcrnrnent nf lndfa i 7  

September. 1962 Karnal). 
(ii)  No maximum and minimum llmits of stores had been Axcd 

far the !nstitutc at Bangalore. The hfnistry had inftw-med Audit 
in December 1964 that the limits would bc fixed in due coursc 

5.125. T i e  Committee desired to know why pncrnl  storm of the 
value of Rs. 77,946 were '~e ld  by the inslltute fit Karrn~l at the end 
d March, 1984 as agains: the maximum stock of Rg. 50.000 approved 
by Government in Septenber. 1'362 

5.128 !$met- of the Mrnistry stsricd that they nFlt f lw t  
probably a hl&m I m ~ t  would be requtrcd fur  ?his institutwn an4 
they were examln*~:  the whoIe rnn:kr In ronault.lliun with the 
Min~stry  of Finance 

529. T h m  Commlztcc mqutred whether maximum and mfnSrnum 
limit of s w e s  tud been Rxed for the instatute rt Brngrtore, The 
witasrr stated that i t  had not been Axed. Explatning the raomuanr 
far delay in taking the decision, the wi- ~ t u t d  that thrcy w m  
examining the increase In prrce atc. The corrmpandcnrt. wm gofng 
m. He Mfanft-lod that ft hrll k n  inordlnrtcly delayed a d  wurcb 
thrt t h y  rpostld tab r &Won next month. 



IC.130. The Committee do not facl happy over the  iaordiinrte dr- 
lay that has already takm place in this matter. They desire &at 
an errly decision mag be taken in both the cams. 

Idle Maciri~tery-para 5. 

5.131. (a) Five tractors valued at Rs. 87,075 had been lymg idle 
for want of spare parts for periods ranging between Q months and 
34 months (Junc, 1W). Foreign cixchitnge equ1va1cn.c to Rs. 18,000 
for the import of spnrc parts was sanctioned by Government in 
February. 1962 and the indent was placed in March, 1962. The 
Director General Supp1w.r and D~~posals however, placed the order 
with tiw suppliers only in September, 1963 No material has becn 
recc~ved so far (Drc. 1964) slthough the dur dare of dcllvery or@- 
nallv specified was B t h  October, 1963 

5.132 Thc Cornn:!ttee desrrd trr  know the reasons why the 
D.G.S. ct D took a:t<>ut I $  years to place the order for the span 
parts T h c  nkprcv nt:t!lr.c E X E  the Ministry of Industry and Supply 
ID.G S ?c TI) givi11g fkr* (bf;tils nf tfw wquence of events stated 
as follnwa. 



reply to the flrm on 9th July, 1962 or probably a few days More 
that Just about 9th July, 1962 they muat have received the infor- 
mation about the serial number of the tractor. As, after receiv- 
this information, on 16th July, 1962 the Arm pointed out the dis- 
crepancies a b u t  the part numbers of these spares. Fint the M i h -  
try gave the model and part numbers but the A r m  asked for the 
wxial number of the tractor, when the serial number was given they 
probably found that the part numbers did not tally. So the Arm 
pointed out the discrepancies about part numbers of the aparcs. A 
copy of this letter dated 16th July, 1962 was also endorsed to the 
indentor. The indentor was requested on 24th July, 1962 to rectt- 
ly the discrepancies by provldrng a fresh and correct list of span! 
parts required by them. The mdentor was reminded with reference 
to their letter on 7th August, 1962. On 10th August, 1962, the 
indentar addressed a letter to the Arm pving the r e v i d  list of 
spams and also requesting them to send a copy of the spare parts 
booklet for their reference and record O n  7th September, 1962 the 
Arm was reminded to furnish their quotation on the bass of the 
indentor's letter of 10th August. 1962 On 7th November, 1962 t h t  
Arm pointed out further discrepancies relatmg ta spare parts They. 
therefore, cnclosed a w i s e d  list of spares, giving the correct dm- 
cription and part number, as shown in the spare parts c&aloguc, 
with a copy of the indent for his perusal and contfrmatian. On 
19th November, 1962 the A r m  also forwarded a catalogue urd sent 
it to the indentar In order to cnable htm to prepare r e v 1 4  list of 
he reguuemrmts On 14th December, 1962, on the basis of the 
letters received the indentor was requested to revise the list. On 
7th Janwry, 1983 the firm a d d d  a letter to the fndmtor, draw- 
ing attentton to thew letter and sratcd that they had not till that 
date received the nvhd list of the span! parts In this connettian. tw had referred to the visit made by one of their men to thr  Dairy 
Offkt a t  bmal  On Srd Jmuar?., 1W3 the indentor war infnrmcd 
that unleso they subdtted the revbed itst of spare puts within 15 
&yt it w d d  be pmuaod that thty were no longer Ilnteruted i 
pacuring the s p m  parts and the spares indcntad would be treatad 
as ixxacFr]od. 

5.134. On 7th Febnury, 1963 thc indentor furnished a rrrvuad 
Ilrt of tpvicr but it relatold to only one type of tractor 11~m4ly 
Mods1 fMM. The indaatar did not submit Ikc Itat far IhL. o&cr type 
oi tnetolr m ~ y   add w On 16th ~cbrrury, 1869 t b  nm ru 
udrsd to submit qwtrtlon rn the b u b  Oi the fQYt04d list furnfiSud 
by tbe fdmtor .  On 5th M d .  1963 m o h r  &mge took p1.m 
Until ttwn rba D.GS, & D. were -ling with th ilnn'r &mrm 
t M b  On S&h Much.  1963 the firm S n f d  than that tn future 



the D.G.S. & D. should deal with the Arm's New Delhi Omce to 
whom all the relevant papers had been forwzded. 0x1 14th M, 
1963, the indentor forwarded the revised lfst of spare parts for 
Models. On 23rd March, 1983 the Arm was asked to expedite thelr 
quotation. The ftrm infonncd that they were making a refctena 
to their principals. On 22nd May, 1963 they submitted their quota- 
tion. 

5.135. In reply to a question, the witness stated that they could 
not get the import licence because they did not have the actual 
c i.f. cost, but only the forc~gn cxchangc was sanctioned. He added 
that while the c.i.f. value of spare parts of the foreign exchange 
component was Rs. 38,540, they had sanctlon only for Ra. 18,000. So, 
t h e  muid not order the spare parts unless they were sorted out by 
the mdentor to d m d e  which of them ghould be ordered to be 
covemd by Rs 18,000 This ~nquiry was made from the indenlor 
an 22nd Nay, 1963 They got the tender on 10th June, 1963. Then 
the Rrm rcqucsted that the foreign exchange to the extent of 
Rs. 38,540 rmght bc provrdcd For the available amount of foreign 
exchange the indentor forwarded o msed list on 18th June, lsS9 
of the spare parts, for which the c 1 f. value did not exceed that 
limit At that time, a decision was taken that the order would be 
placed under the rate contract At that stage some delay took 
place and that was why the supply order was placed on 7th Septem- 
ber, lSaJ The Committee enquirtxi the borsis on which the original 
sanction for Ra. 18,000 was obtained. The Secretary of the IWnism 
of Food and Agtlculturc stated that the prices appeared to hart  
gone up during this period 

5 138. Thc Committee pointed out that according to the scqumcc 
of events nwcald by the representatwe of the D.G S. & D., it ~cem- 
4 that the indcntor did not know what exactly he was ordering* 
k s u s c  the indcntor did not know either the model number, or 
catalogue number or even the item number. The Committee en- 
q u i d  in such circumstances how the indentor found out the prim 
The mpresmtative of the Ministry of Agriculture stated that tba 
lb t  wm prepared on 6th July, 1961 far smctlon of Rs. 18,000 on the 
basis, which might be wrong, of prim, of spare parta Broadly this 
wau the volume of foreign exchange required in 1961 for a11 the 
*re PUfi. He added that the sanctioning oi fom~gn cxchurpc 
took lomc t h e .  

5.137. Thi Camrnittcc enquired. when it was d m d y  delayed 
by one year, why wur .It delayed for anothct thnn months for tbe 
rate contract CMI the empectath that it wadd be mom b c n d d d .  
'h ~0pmmnt8tiw 01 the DC.S. & D. stated that it was dflcult to 
my that naw but nanarlly a rate contnct wup better. Since they 



were taking the initiative for negotiating a rate contlrct, dcdsiap 
WPS taken that, thie should be covered an that basis. 

5.138 The Committee desired that a .mte might be furnished 
&&hg why the rate contract system was considered more favour- 
able than the tender gystcm ~n the import of spare parts of five 
tractors lying idle at the Natioiwl Dairy Ztesearch Institute, KarnaL 
The Note* has been received (Appendix XLV). 

X199. The witness furthm stakd th: : on 7th September, 1983 
they p l d  the order and the delivery v.as to take place on 31st 
October, 1963 f.as. in America. In thrt 2 months the spare parts 
should have bem received. When the > ippbcs did not matcrialise 
till 3bt Docember, 1963 the indentor informed the Arm that they 
should expecLte the supplies. The D.G.S. t D. also reminded the 
firm. 

5.110. The Committee des~red to know why, when the order was 
placed by the D.G.S. & D., the indrntor was to persuc the supply of 
the spare parts with the firm The rcpresentat~ve of the D.G.S & D. 
stated that when an order was placed in India. they were to persue 
the matter When an order was placed abroad. unless they got ibe 
intimation, they could no: take any followup action. becnusc there 
was no inspection in America, par:srularly of sparc parts 0thenui.m 
mrmally, for imported stores if in.;pcctlon notm mem not received 
in a rtv~onarblc time they alerted them But in the cmcl of America 
&re was no uzgpeetion at all for nnl; cqucpment, much 1m for 
spues. He dded  that thla order was placed wtth the A n n  in In& 
but for imported stores. 



ytentr there tried to nominste la In& rhip to m e  fordgn ex- 
change. This - WM in the pcfiod when they wanted to save 
foreign exchange. He added that perhapr their agents did not 
nominate because the payment was not made and the payl~lent was 
mt made betcawe perhaps the Pay & Accouatr O&er did not give 
them the informahon. At one stage the P. & AO. wanted them to 
llend a certiiied copy of the supply order which again took soma 
time. In reply to o quesuon, the repreaentotive of the D.G.S. & D. 
stated that they had bcen advised by the Bnn in January, 1963 that 
the goods were lyrny ready, U y  p a c M  in their princtpzl's works, 
awaiting shipment ins?ruct~oilli from D.G.S. & D. freight forwudcrr 
M/s Dyson Shippmg Co. of U S A .  and also payment autharfsatmn 
to ISM. for malung payment uf net ex-works price to tbefr pnn- 
cipals. Uut before tirat, on 14th August, 1961, the flrm had inti- 
mated that it had not beeti p ~ s s ~ b l e  for &em to proccss the ordu 
because clmlicatians and nwaciments sought by them hnd not been 
issued. The firm nloo outed  that in term of the agreement it 
would be for the 1S.M. frmght fomtuders to take delivery of thc 
stores from the makcfi works. Tbe Ann had quested their prfa- 
cipais to rndicate t h t t  .mt deLvary they could offer. 

9,142. The Comrmttect desired to know whether my action was 
taken by the D.G.S. & D. to persuade tha Rrm to dc~petch the gads 
as the t h  had taken more than 15 months agalnst the deuvery 
period of one rnontk The representative of the D.G.S. & D. stated 
that the only thing they could do in a case 11he thfs wbere the mate- 
npl was to came from abroad and was a preprietrvy article md 
whtth only that Arm couid supply, war to gc, on presstng the ttnn 
to expedite dekvery. 

9.143. The Committee enquired what more details were requued 
in July, 1964 when details had bcen obtained by July, 1963 and on 
rhc bmw of that the tender had been accepted and orders placed 
The wltncs stated that the supply order against the rate contract 
wla issued ra ;\A r. Greaves Cotton br Company stating delrwry 
ex-artis&, wftcn terms dnd conditions were still bwng negotiated with 
the flrrn'r; prrnctpls, firnl's agents rn India, D.C.S & D. and the 
iS.M Normally, the papsnt  was ma& In rupees in Lndln con- 
vert~ble into dollus. The Cammlttm enquired how the A n n  
acceptmi the contract u n l m  the t m s  and conditions were settled 
Tbc nrpmwntottve of the D.G.S. & D. stated that the 5rm accepted 
tho contract Irecauar, the tcnns and condlham of the cantract ucm 
dmady under negatlatian. Thc tcmnt af payment wn, undeffned 
T& d a r  was placed rgatnt rate contract. mere was the delay 
fa the Andimtion of the t m n s  and ccmditians and then also in the 
axscut;loa al those tanns and candittcar 



5.144 In rsply to a question, the repnessntativ~ of tbs D.G.S. & D. 
stated that even now they did not know whether the rparer &d 
arrived or not and they did not get my document. 

8.145. Tbe representative of the Ministry of Agriculture stated 
that two of the three cases of the sp~res had &een received In the 
middle of June, 1965 from Bombay and the other was st i l l  expected. 
Tbe welght of the cases would not be very substantial. 

5.146. The Committee were further informed that as the r e v i d  
l ist  covered only spares for one model (No. 880) that pPrt wa8 
covered against the rate contract to the Umit of Rs. 18,000 Loreiga 
exchange. No spares for the other model (No. 660) were included 
in this revised h t .  Now after receivmg World Bonk Loan for 
procurtment of spare parts fresh rate contracts had been concluded 
on that bass. The 5 tractors were received m 1959-60 as gift from 
the T.C3iA. They worked trll about 1962. Four went out of o n i ~  
in 1962 and one in 1961. Aslttsd if the production of fodder was 
affected by n a n - u h u o n  of there five tractors, the witnear stated 
that there was no part~cular drfaculty rn that respect. The Com- 
mit- enquired why the Miaistry Qd not order the proper rpare 
puts, The Secretary of the Minrstry stated that they had ordered 
the spare parts arcording to the catalogue numbers Tbest flm 
were changrng their catalogue numbers. Thqr wcm tbe mle 
suppliers in the country. They &d not keep Government informed 
abut these changes. When they informed about the churgea, tbc 
Minutry had again to submit it and they might have to do it revs 
rd times. The Committee enquired whether the Mlnlstry rpprarched 
the T.CM. for spare parts The witness replied fn the negatfve. 
In =ply to a question, the witncsr stated that to glve the corrrct 
put numbers was the reopohsibihty of the indentor. Asked about 
the ~"e~poaaib~llty for the delay after the o r d m  were p l d  in 
s-, l-, tbe reprtsentatlve of the D.G.S. 41 D. mted thmt 
tbe delay was attributable to the firm 



5.148. In reply to a question the witness stated that there wart 16 
tractors in the institute and that the actual need of the tractan 
would be much more than 16 as the total area in the Institute wm 
1800 acres. The tractors were needed for transport, ploughing and 
for harwdng 

5.149 The Committee us uabappy to observe tbt delays at didter- 
ent strpsa in this ease. It b h p  credit ndtbsr to the biw at 
Food and Agriculture (Dsputmsnt of Agrhdtorn) nor to the Dhuc- 
torrtc General of Supplies and DTspoaulr. Tbty u e  satry ta aott 
that from the very b c l [ t ~ i n g  tbe whole c u e  was dedt with ta a 
haphrzud and halting manner. From the cvidance, the Committee 
find that none of the prrtfes nnmely tbc Department of Agricaltara, 
tho Directorate Gtnenl of S u p p l h  and Dispouk .ad the &m 
h a w  what exact1y required to bt  donc ~ n d  naturally It resulted In 
prolonged cwmqmodence. 

&I50 Tbay am unable to appreciate the fact t h t  the order was 
placed by the ~ u t ~ m t e  h e r d  Qi Supplies 4 Mq#lulr 4th 
the firm wltbout the finlliutiep OI 1 6 1 1 ~ )  m d  c o m d l t i ~ l ~  d fbO CO). 

tract. ; S! 

8.152 Worbnp 01 an in Oaum mt: An Ice Cnrm PLnt (on* 
t b ~ m t  units for the production of cup  aruj ban) was installed in 
February. 1980 for the ~tiltsatioa of &us mtlk at a cost of a-t 



IL. 3.88 I.lrbs. The plant had so fat been utilfged only to a amrll 
axtent as shown below:- 

-... .- ---.- (Figurer in I-) - -. - ---- 
Y c u  
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It had been stated that the surplur, milk avculable was generally 
utilisltd for the production of butter and bee, that ~ c e  cream had a 
low pnonty m the pmductiun of by-products and that there was not 
mu& surplus of mllk during summer. h fuller utlhsat~on of the 
plant would be possible only if the target of productson of mlk fired 
for the Third Plan was achieved. 

5.153 The Committee desired to know t m v  much of the total capo- 
city of the ice-cream plant was uthsed durmg the year 1964-63. The 
Sacratsry of the &lustryi stated that tn 1964-65 awnst the rated 
capacity of 57.60 1- d cups and bars the total pductron waw only 
1.86 lrkhb Exphmmg the reasons for low uttlls~tlon of the plant, 
tbs witness stated tbat the real difficulty was that the plant had to 
nark on an input of 7,000 rnaunds of rntik a day. They had 
noS been able to 8chmue more than 3,500 maunds during summer and 
that was tht period which was mrat pmfitable urn@ for irrcmarn 
Due to aSrorugP of milk the plant could not work to the full aapracrty. 
In ra@y Lo a question, the w~tmsi  stated h t  far the enurn m-c- 
plant, 2500 ht;rrs of mtlk was requ:rcd pvr shift and a @ t m  that b y  
hd usad about 100 liters of milk was wh~ch came to 4 9 .  The Com- 
attee carquvcd whether the comparative eantrmlcs of making ics- 
mc?nm or butter or g h e  had bbeen worked out. The Secretary of the 
MknEstry stated that im-cres1.m was the more profitafrlr elchiem. Milk 
Roduc% were much more prdtablo than mtlk which was being: d d  
st a ru)nidi& price. 



the intensive cattle- development unda? the crash progrsmmti-aw in 
Metrut and mother in Punjab. Their idea was that they would be 
able to develop the milk in the milk shed and take it over by the 
D.M S. The State Government authorities felt that the DMS w m  
Interfering in thdr States' milk sheds. They were cornpramislng on 
a 50--50 basis in collection of milk. In Punjab they started the milk: 
eoUectfon at Jind. But now the State authorities wanted to put up 
a milk powder plant very s<xm and they wanted to take over the 
rntlk produced in that a m .  The ma1 difneulty had been that a large 
number of milk products factories had come up in Punjab and U.P. 
Production of milk products was very profitable because butter etc. 
cmdd be sold any where and the prlec of the s a m ~  c -rmpa& to price 
of milk was substantially higher Therefore there was a tendency 
for mllk product factonm to spring up in the miIk shcd a m s  which 
created further problems They could control bcenung of units which 
required more than Rg. 25 lakhs of capitol But, fur those which had 
I e ~  than Rs, 25 l a k b  cspltol, the= was no l~censmg The Mmistry 
wu examning thu pr~bEtm of hnngtng control over these d l  unfta 
by legislation 

Tbc Gornmittm would like to be apprised of the decision t h  
In the matter. 

5.155 In reply to a quwtron, the witness stated that the Kurinn 
Cornmitterr had pointed out that the DMS was supplying sub-standard 
milk 

3.1%. The Comrn~ttec pointed out that the DMS had Mered a 
loem of Ra 5.01 lakhs dunng the period fm November, 1%9 to 316 
Matrh. IWI, Rs 6 l a k h  in 196243 and Rs. 23 l n k h  in 1963& m d  
enquired the reasons for the increase rn lmsm year after pear and 
step takm to min~rnisc or eliminate these 1ari.m. The witness stated 
that whlle the sclting prtceJ rrrnaine.j the m e ,  the purchase ppsbce 
cxt milk had gone up as a b  the rate of dcarnem alIowann paid to 
*afl The element of m b d y  rn the milk d d  by the DNS wm 
very mbstnntlal. During this summer they purchased milk at 84 
paise per litm and also paid cornrnls~inn on i t  The sclting price w8s 
70 pisc par Uare The expenditure on prcrccsdrng and distribution was 
extra The rate of Comm;a9iar\ payable to the contractor varied 
during the nrrfous periods of the year. In the rummcr, there KBS 
a lot of comptftinn for purchase of rmlk so ~t was d c c i d d  to 
an fnrraarrcd rate of cornmidon, namely Rs 5-51) per quintal af xdk. 
During the rart af the year it was Rs. 3 per e(uint*l Agaln. d w i a s  
Ue mmmr undm o p m n c l n t  with the mntraclon, (hey prsd M 4 
per qulntal u rommhlon on thc quantity d milk suppUcd OW 

60 por emt of thc q m i t y  cd such mllk ~ u ~ l i c d  by in 

t b m w h u y n  



5.157. The Committee enquired how much of loas waa due to 
negligence, pilferage or wastage during 196283 & 1969-64. The wit- 
ness stated that there were normal handling losses. 

5.158. Asked about the targets of milk procurement for 19644  
and 195556, the witness stated that the targets that they tried to 
achieve were 7,000 maunds of milk in summer per day. But they 
had not been able to achieve that figure because of the &faculties 
namely that the milk shed was now being interfered with by 12 big 
factories, milk factones & milk products factories which had been 
taking away the milk at much higher prices. There were also a large 
number of small manufactories which were also doing this work. 
They were now organising the work in Meerut. Bulandshahr area in 
consultation with U.P Government on half-and-half basis. They 
were also doing cow milk collection in Bikaner in consultation with 
the hjas than Government on the half-and-half basis. These units 
would take a lrttle time to develop because for the supply of milk 
they depended on the contractors. They have to build up a solid baiw 
for the milk supply which dld not exist C o o d n a t e d  schcmm of the 
Mirustry were now under way. In reply to a question, the witness 
stated that Government had accepted the Kunan Committee's r w  
generally and many of the recommendations had been translated Into 
action 

5.159. Asked about the actlon taken ta remove the defects potntd 
out by the Publlc Accounts Committee In para 191 of tbelr 2;9ni Re- 
port (Thud Loh Sabha). the Secretary of the Ministry stated tho; tbc 
besic dif.Bculty was in the structum itsell namely. they had to depend 
on the canttscloe They had no connectton with the actual producer 
of milk. This wur the point which the Kunan Committee h.d .Lo 
specifled and asked them to have the Co-apcrotlve structure which 
m d c d  very well in the b a n d  Mtlk Union Supply Ltd &ma. 
This required the active support of the  operative structure of the 
S t a b  concerned ond the hlhl  adminutration. Within 50 rnllsr of 
Dalhi it had k n  founcl that the  contracton m d  the other prod- 
had always an edge m r  the Delhi Mllk Schenna kmrurc thmc 
wem a m  where truupart into Dclhi could be slrsily arranged by 
the contrrrctar. Tbrrmfore, the Kurinn Camdttce had tmommcndsd 
thrt they rhould ncrw m d  over their area to 900 mil- T h ~ a i o r t .  
thrJl wcm trying to d a b M  thc collectlcra mtrtar In M C E ~ N ~  
BrPlradrhehr ha T k y  had also PC up to Jfnd in KamI and 
thaJ wmr going to Btkurcr They were trying to get #mw milk fmat 
tha Gujamt Ccwpemtj~dl on a ~ O ~ O O R I ~ ~ C  ba&. Tha Comminrrr! 
aaqucnad why tbt Wlhtly was running tks I)crrtri MWlr Schraa 
tnrt+d d the Dtw Abmin!#tmtkwr nurnjng it The r v l b ~ o  rtrltd 



that the Delhf Adminbtratbn would not get the co-operation of UP. 
or Punjab or Rajosthan. 

5.180. In reply to a question, the witness added that they had al- 
ready taken steps to register Delhi Milk Scheme as a company. The 
Directors had been selected, the Articles of Association were ready. 
They were just waiting for acceptance from some of the individuals 
proposed for the Board of Directors. As Mxrn as this waa given. they 
would go for registration. 

5.161. The Comrn~ttecr enqulred why the Delht Milk Scheme was 
not able to control the supply of milk while in Bcrrnbey, the Aarey 
Milk Scheme dtd not And any difficulty. The witncsa stated that the 
Bombay scheme depended on the heasy support of Amul which 
happened to be one of the co-operatives which had developed aver 
the pears. That was the reason why they were also trying to develop 
the co-opcratwc structures 

5.162. The Commttee desl red that a statement mlght be fumlshed 
on rhc month-wise prnductron of butter and ghec for the last two 
pears It* has been receiwd (Apycndtx XLVI) 

5.163. The Committae ragrct to observe that th-h t h  Ddbi Xi& 
Scbcmc has been fmetioalng for more Lhrn 5 years it has not bcaa 
ahlc to meet in full the teq~rlrmrcnlr of tht people of h i h i  a d  thot 
its plant has bccm working mncb klow i tx capacity. Tbc !asam 6t 
thr Dclhi MiEL Schcms have also been tarrcdayt y e u  by y e u  The 
amount of the lames WUI Ib. 5.01 Iakh. during the p d a d  Nor, IS59 
tn March 1961; &r. 6.80 Iakhs in 1SZ-63 and iLa 23 08 W s  in 196% 
66 Tbc Committea f d  Ih.t the D. M. S. should mnkc cvtr-y &art 
tm increaw the pmmmmcmt d milk amd also to d o c @  it5 larrcr 
Thcy alno trust that 4 t h  tbt. i ~ w  in the procurarnaat of mi& 
tbt  ice-cream plant would dm w a d  to its f m l l  n p t i l y .  

3.164. Tbc Commitlee also bow that with the convctdoa of Dcihi 
Milk Sehcmt iato a Company, then w d d  be an all-mand improve- 
ment La its worlrin([. The Ct~mmlttrc enqutred about the actmn taken 
by the M m a t r y  rn rvgard to adulterated and unhygienrc milk braught 
rntn Ddhk Thr witness stated that t h w  had r number of t m e s  taken 
rr up with the hfunmpal CommUtontr The DMS had pnnldccl a 
van urd also laboratory fscMlcs for ehcckrng up. They had a s k 4  
br Mrnnn~atrat~an to trltc up this mrttcr The Cammitt* d a d  
t h t  r note rnrght be furnishad stating the nature of camplaint ma* 
by thrrm md rctrun tskon and rha rswlts whlevcd The note has 
bsaa mceived and tr at AppaMfSx XLVII 

*___ -___ -..- I ---x Il-m-..  
.. "- .* - - -..--- - - -  - 
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5.165. In the note*, the Ministry of Food and Agriculture (Depart- 
ment of agriculture) have stated that their Ministry had requested 
the Delhi Municipal Corporation to introduce a vigorous check at 
the Jarnuns Bridge and other suitable points so that milk brought 
into Delhi satisAed the requirements of prevention of Food Adultera- 
tion Rules. 

5.166. The Committee are distressed to note that unhygienic ua- 
wholesome and adulterated milk is brought to Ddbi in large qrun- 
t i k  by milk vendors It is all the more disquieting to note that 
with their dubious methods, these milk vendors rmort to unhealthy 
competition with Wlhi Milk Scheme. Further supply ol such milk 
fi; a source of danger to the health of public. The Committee fccl that 
the steps taken by the Ministry of Food and Agriculture and Delhi 
Municipal Corporcrtion to prevent this sad stnte of affairs have not 
bcon adequate. They desire that immediate and effectivt s t e p  
&odd be taken to prevent tbp import of unhygienic, ~mwbolcwmt. 
ani adulterated milk in tbo dty. 

5.167. During evidence. the Committee informed that the 
Kari.n Committee had pointed out that the ntlhi Mia Scheme w o n  
srpplyipg sub-standard mfk. The Comrnittcr consider this to be r 
lMbar matter, specially d e n  a Government CndatJr ing am m 
p ~ l s i M e  f w  such lapses which uc more likely than not to under- 
m h c  pab?ic confidcnct in the purity af their products. They b q m  
this d d  bt deem d o t u  consideration and all nmrdlrl rtsp. 
taken forthwith. 

3.168. The main source! of incornr ( t i  the Cornrn;r:ec is  Ehc amount 
it recaves from tho Gvvernrnent nf India, ac the nct pmcerja ~f the 
ceas levled under SM1.tlon 13) of t>.r Indun  Coconut CornrnltW Act, 
1944. A sum of Rs. 8 23 iakhs was recc~ved !y the C~mmrttm from 
thb source dunng 1963-64 Thc Cammtttcrc d m  received p n t s  
arnnuntmg to Rs 3 Mhs from Gov~mment al India for Iht Caconut 
Rceearch Schemes under the Thsrd Five Year Plan and Rr. 0.92 lakh 
f m  t)w? Ametican E m b y .  N w  Ddh) under P.L 460 Sthmclr. 

5.169. The !%heme, undertaken by C)re Cmnmkttee ineludd the 
nrnnfng of two %%mfrch f%trtfarrs, In Kenla l"lJtatr and a mrhms rat 
tbs pmmnsmmr and supply at med m n u b  to State Cluvmmk 
la addition, gmntr;tnatd am gfvm ta trwtlt~~th~m m d  Qtrtc Cov8Wbn- 

for rrhenm rpamred by them. Tho &wnsm undmka*, by 
Gavdsnrnctnt deputncnb imludar tha? running at RcrJflanrl 
-I----- .̂I.-̂  - I1U I I I U  - "" *,--- --- 
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&attons, schemes for investigation and control of coconut distsacs 
pilot scheme for the correct estimation of area and yield of coccmub 
ctc. 

5.170. A broad analysts of the receipts and payments of the Com- 
mittee for the four yeam ending 1963-64 is given below:---- 
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(b) gsPntingid statements from State Cwernment deparbnsnk 
showing the sums allotted, actual expenditure incurred. outstanding 
liabilities and unspent balance. 

5.172. It was ohsewed that these audit certificates and grant-in-aid 
statements covering amounts of Rs. 6.90 lakhs and Rs. 5.97 la& 
respectively E r e  due to the Committee (December, 1964) in rssped 
of grants-in-aid paid by it from 1937-58 to 1963-64 as shown in the 
Statement below: 

- - - - -- - . -- 
N m  S t a r  I 957-58 
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6.173. Eftective s t e p  are called for to ensure that the Audit Cedb 
bccrtes and grants-in-aid statements are received promptly. 

5.174. With regard to the outstanding audit certificates and grant 
&-aid statements, the witness stated that audit certificates covering 
an amount of Rs. 5-41 lakhs were still pending. In respect of 
grant-in-aid statements balance pending was Rs. 3-94 lakhs. Refer- 
ring to para 30 of their 35th Report (Third Lok Sabha) the Com- 
minee desired to know the progress made in the clearance of old 
eases. The witnem stated that they had to depend upon the local 
Acmuntsnls Genenal for clearance of these accounts. If they tried 
to send round the party to each of the State and to each of the 
institute. probably the expenditure would be prohibitive. 

5.175. The Commitla reiterate their e u k r  nxomwedrrt3wr 
madt in para 30 of the'rr 35th Report (Third Lolr S.bha) that more 
tffcctirt s t e p  should be taken to obtain audit nrtietates and gramt- 
in-aid statcmcab prvmptly. Tba Coauoillm desire tbat if even 
after vigorous cffortt, the Indian Central Coconut Committee is mot 
rblc to obtain audit certificates and grant-in-aid rtatnacpts, the 
question a1 slapping further grants m y  bt c o n d d d .  

5 178. The Commlttce enqurred the rtwsans for the considerable 
rduetton ln rrccfpb during 196344 (from Rs. 1.19.956 in 1962-63 bo 

200 tn 1963-64) inspite of the fact that the cxpcndttun? had gone 
up  by a h w t  Rs. 96.000 durlng the year (from Rs. 1.83416 to Rs. 281. 
697) In respect of the  'schcmc for the  procurement and supply af 
ac;.c.d Coconuts to statcs' worked at the Crconut Research Statma, 
Knsarguci. The Secrctetry of the Ministry stat& that during 1964 

and  196 the Slate Gwernmenb of West Bengal and Asam indmted 
for 2,46000 and 80,000 strrds rcspectmly. The hflntstry mnsrdered 
that the cont~nuanct? of the scheme under the Ccntntl Cocanut Com- 
m t t w  was not juUAcd rind the State Government should negotiate 
4 t h  s Dircctcrr of Agriculture (Kernla) dirwt. Howwer, in order 
tn cnablc the Coconut Committee to fdd l  the commttments a h a d y  
m d c ,  thc scheme WRS exteudtd upto 31d July, 196s and BnsZructioou 
were I.W& to elear the outstandmg indents by that date. The 
Commlttcc, enquired tbc reasons far f e ~ j  receipts tn 1963-64. The 
wftnrws stated that b. 1.37 lakhr and odd was r e i d  fmm the 
State Government by cheques and drafts but they cou!d not be 
crcd~teci during the ymr. TI,ey w e n  cmtited in the next yew. 

$.In The Committee pointed out that from Receipts 4 Payment8 
lScrounts t k y  found that the rlscc?ipts from publication and t&! 
115261[AU)Ls-ll. 



erpenditure on publicity and propaganda during 1962-63 and 1063- 
64 were as follows:- 

The Committee enquired the reasons for the considerable reduc- 
tion in receipts from publication dur~ng 196354. The witness stated 
that the sale of publicatmns went down in 1963-64. He  added that 
probably saturation had been reached for the book, Coconut Mono- 
graphs. The cost of this Munograph was Rs. 44 per copy. 

5.178. The Committee desire that ways and meuw to promote the 
sale of publications may be found out. In this connection they 
wmid like the Indian Central Coconut Committee to examine the 
Bblsibiiity 4 reducing the price of such pi~blicotions which are not 
mucb in demand m that their 9.l~ may be punhcd up. 

5.179. The measures for the improvement of cultrvatlon of areeo- 
nut rncluded d~stribution of quality seedlings through t h ~  Arocanut 
Research Statlorn run by the Arecanut Committee. In the Regional 
h a n u t  -arch Station at Moh~lnagar which starrrd research 
activities m 1961-62. heavy damagrs to seedl~ngs during the prmd 
196162 to April, 1963 resulted In a logs of 140065 seedlings valued 
a! Rs. 18 208. It was reported by the Comm~ttec in September, 1964. 
tbat the lass of s d h n g s  was due to adverse w ~ a l h r ~  rwndht~una, 

. developed nature d land. lack of irrlgatlon f~1cilftm and growth 
of 'Khans' grass. 

5.180- With regard to a loss of Rs 18,208 due to heavy damages 
to seedlings, tbc witness slated tbat in 196)61-62 m d  196263 the Mobit- 
xugu W h  Station, West Bcngal reported mverc casuohtiem due 
ta acute drwrught, h 1  storm. lack of irngatton f a c h t m  and growth 
of Khans grass. They had takcn up the provision of irdgation lacilr- 
trm tltmugh a channei from the adjacent wed farm of the Stake 
Government. Por the control of growth af Khans gram, rha rpedr- 
W w e n  working on that problem 



irrigation Tubewell Long Remaining fnoperative-para 3 

$182. With o view to raising the production of Jute seeds through 
tubewell irrigation a deeg tubewell waa sunk in the Panagarh Jute 
Seed Fann in July, 1962 at a cost of Rs. 32,000. A pumping set with 
accessories and electric motor was purchased at a cost of Ks. 11,184 
after about Q months in March, 1963 on the expectation of availability 
of power from a propoared nearby installat~on of the State Elcctncity 
Board. As the supply of power by the h a r d  was not assured in 
the near future, it was decided by :he Committee In December, 1963 
to opcrntc ttw tubcwcll w t h  dlcvcl power as an lnterm arrangement 
and acccmhgly, odd~tional cquipmmts including one d~esel engine 
w e e  purchttftcd in July,  1964 at s cost of Rs. 10,691 The Tubewell 
has not. howrver, b w n  cornrntss:nned (Decmbcr, 196.11 stnce instal- 
ln!~on r)f the pumping set with d m e l  engtne was held up owiVlg to 
delay ~n the comtructmn of the pump house, surge tank and i r n p  
tion pipe lines by the C.P.W.D. In all Rs 53,875 have be% q m t  
ao far (Dwernber, 1964) without any benefit being dcrivcbd from the 
tubewcll purchased about 24 yean  ago 

5.183. According to Government (January, 1965) the delay in 
starting other ancillary works for cornmiss:onmg of the Tubaantll, 
IS mnlnly due to delay in obtaining the relevant estimates from the 
C.P.W.D,  nnr* rc?cc.,vcd In Nnvemkr, 1964 upas conxdcrwi on the  
high slde and had to be referral back ( k e r n h e r ,  1W) for tcvrsion 
la a matter of economy 

5.184. The wl:ness stated In evidence that m Deccmkr,  1960, the 
Smrclery, Indian Central Jute  Comm;tter?, asktd for estimtes fur  
the tubewcll and elcctrrficotion of the farm. The estimates w m  
recetved in July, 1961. The C.P W.D. was appriwched tn August, 
1961, for constructrun of Pump Nousc and 1rr1ga:ion Channel S n c -  

tlo:r was sccr~rdcd by Government tn June. 1962. In July. 196'11, 
srnkz.rg of tubewcll was completad The C.PW D. havrng fnl1l.d to 
f u m ~ h  ~~trmatsli  for pump h o w .  rrrigatmn Channel etc up to 
N u \ o c . n l l ~ c * r - h ~ f ~ ~ ~ t ~ * r r  1962. tenders for drpccstmentsi cons'.n:ctwn 
warm invtrtd In Ju ly .  1063, cistrrnatrs for Pump tiousc and Opera- 
tor's quarter wrrc rc~eived from C.P.W.D In  August, 1963. s3nction 
was :~c~ardcd for cmstructlon of Pump House and tank. :Is the 
Stats Electricity Board intimute4 ttzaa elrctrtcity suppfp would k 
dslnyd,  the Jute Cornmittoc decided to purchssc a diesel enpEbe far 
running thc tubewcll. Upto Dwt*mbcr, 1963--, the C P.W D. did not 
mbnit estimate far irrigation channel ctc. netween Oc!ober and 
Nuvomber, 1W, the C.P.W.D. rubrnittttd mvtscd extimrtrs for Pump 



House and curistruetion of ~ur~p-tanL and irrigation pipe he. fn 
December, 1964, estfmatea for constructfon of Surge-tanks and irriga- 
tion pipe line were referred to Government for wnction. The 
Ministry of Finance desired that the possibility of reducing the 
estimated cost of the works in the interest of economy be explored. 
Revised Estimates for Pump House and Operators quarters were 
referred to Government between February and March, 1985, for 
approval. The Secretary of the Jute Committee intimated between 
April and May, 1965 that there was no scope in reduction of estimuited 
cost of construction of Surge tank and irrigation pipe h e .  Thcn 
after Government approved the estimates. 

5.185. Tbe Commit tee are constrrrincd to observe that in thls tul. 
delay bad occurred at every stage  Initially tbc expeetation that tb. 
power would be available soon did not d l i s e  a d  as mcb u 
~ p c n d i t u r e  of Ik. 11,OM oa Ule purchase of electric motor w u  
rendered infroctuoas temporarily. h t n .  wbea diesel enqlna mu 
pnrcbrd at 8 coat &. l e , w  fn sutp 13~1, the p ~ m p  b - ~ ,  
surgetank and irrigation pipe iiac were not ready. Tbe Csntrrrl 
Public Works Department, dm tooL aboarmrrlly long parid CI 
furnishing estimlrtcs fsr pump home ctc  The cxscrrtlen of tbe work 
was tbus not planned properly. Tbc Cumrnittcc hope that tbe war& 
will now be ~omplstcd p10mptIy ud .rrcb delays r M d y  a v d d  h 
hirtrrnhirtrrn 

Pam 4- 

5.186. According to Rule 22(1) of the Indian L.c C t g  Rules. thB 
L.c Cam Committee, is nquired to mange for the inspection of the 
work of the Inat~tute by a Review Committee, once in wc1y three 

but the Central Govcnvnenl IS empowered to d:rm the post- 
ponmenr of the Inspection for such period u it think, ilk Th. 
Reviewing Committee appomted by the Central C o v m m t  In 1- 
presented i t s  rcprt in the same year Thereafter, no Fbvfcw Com- 
mrtteo wlr  sppalnted. 



in 1936 had not been fully implemented and the m c h  and d ~ . t  
lopment programmes to be included in the Third Plan for Lac being 
under consideration, Government of India be requested to postpone 
appointment of the next Review Committee for at  least two years 
i'he Government of lndia agreed to the postpanment. 

5.187. In 1961, subsequent actlon on the appo~ntment of a Review 
Committee was initiated. As proposals for the reorganisation of the 
Commodity Comrn~ttee were under consideration, the appointment 
of the Rcvlew Committee was kept pendmg. There was also delay 
of onc year In the appumtment of the Director of the Lac Ceaa Com- 
m1ttr.e. The Committee demrcd that e note m~ght be furnished 
stating the names of varrous Comrnod~ty Cornmittecs whrch were to 
bc wound up and to whom their work was to be entrusted The 
note has been received and u at Appendlx XLVIII, 

5.188. The Committee would like to know why tbe rearmmcn- 
dmtions of the Itcview Committee appointed in 19% w e n  not fafly 
Implcmentd by 1959. Tbcy would mfBO like to b o w  if the I ~ C O ~ -  
mcndationr have since been lmplcmentcd h full, 

5.18% The Cornmittem hope that with the abolition af the vukrz l  
Commodity Committees it would be rasumd that dl ctvphtian at 
work and efforts in nacurch and dcvclopmtnt would cease m d  them 
would be proper coordinatian with the States in thb matter. 
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bUXISTRY OF P"WD AND AGRICULTURE 
(I)lrP- OF Foos) 

Scheme for the purchase of Foodgrains-Pam 68, page 84 

The State Trading Scheme for the Purchast of Foodgrab tntro- 
d u d  in 1!W-44 continued dursng the year 1963-61. The proformil 
rccounts for 196344 are enclosed in Appendix KLIX. 

6.2, A bnwd analysis of the truwctions during the year 1983M 
i s  given below: 



64. Thr, Cammittwe brvitsd the attentloa d t;hs rrprareartrttw d 
the MLnbtry to the fact thrt during 196964 the Schema@ shuwai a 
bas of Ra. 83.88 crores against a turn-over af Rs. 240.05 cram 
(worth of sales) the psrcsntage of laa being 14: 11. The COllllllfttcm 
pointed out that the total losg of Rs.33,88 crores incurred was partly 
due to a deliberate subsidy given fn pursunncs of the Gwernrnaat 
docidon to rell foodgrains at a particular price and desired to lnrw 
what other elements had accounted far the loss The witnen 
explain& that other elements of the losr w e  on account of trrnrlt 
and storage end also the cast of running the whole gcicheme. 

6.4 The witnea gave the fnllowing bred-up of the figure of 
Ions af Ra. 33.88 crorcs during 1963-64: 

(Rupee8 in  crores). 
Loaa in the aaic of foodgrrlnr which warr tht 

bctwren the cast and salm price 20-$3 
Ims on nrwunt of tran.i~t and storage 1-13 
Caut of incidentals (which included cstrbtbhrnmt 

charges). 6.1 1 
Interest on capital 5.71 

6 5  The witness admitted that the amount oi ILc. 2090 awes war 
antirely a mhwly gfvcn to the consumers and it did not include any 
dement of 1m. The physical lom of fdgrrfn was frlrb d e & d  
in the figure of Ra 1.13 croraa. 

6.6 In reply to a quartioa the rftnca stdad that lase, ao 
rrccaunt of transit urd ttarage during the yeua 196041 to 1963-64 
wan? ar follows: 



6.8 Ecplalning why the flguras in 198UD had Nt#tusWS' 
gone up, the witness stated that it was because during that ywu t h m  
were very large quantities of focdg13i118 in storage. The quantum 
of wheat held in stock was about 2 million tonnes. There was not 
much demand for this wheat and it was only from 1063 onwards that 
those stocks got reduced because of the failure of the crops. The 
witness stated that these losses were brought into account only aftor 
they were written off and they might pertain to the stock of an 
earlier year. When the Committee pointed out that in that  case no 
comparison of figures was possible and therefme no conclusion could 
be arrived at, the witness stated that the average losses could be 
ascertained from the figures over a period of four or five y e w  
a broad conclusion could be anived a t  

6.9. From the Frg;rtns. furnished in evidence, the Committee tlnd 
that the percentage of storage lames in 1963-64 was 0 . 1 1  which WBS 
ao doubt less than tbc previous pear but still higher tban the 
tigart of 0.182 for lMl-62. Tbe quantity of foodgrains lost in tramit, 
stcmgc and due to theft ttc. wrq 42.li19 tannez in tbc year I=-63 mnd 
29.439 tonnes in the p a r  1965-64. In view of the prevailing ahwbge 
sf  the fosdgrains in the ruuntry, tbc Committee denim tbmt loss i re 
transit and stomgc sbotlld be reduced to the minimum, 

8 10 The Committee desired to have the break-up of the amount 
of subsldp of Ra 20.93 crores given to the cmSumers on the sale 
of fdgrains i.c whet was the purchase and sale prlce of wheat 
etc. which resulted in giving subsidy to this extent and what was 
the purchase and sale prlce of rrce The witness strrtc4 that 
during 1963-64 the coQt price of whcat was Rs. 42.83 per quintal 
while ?he ime price tpas R s  37.51 and the amount of subsidy g i W  
per quintal was Rs 5.12. Cfhc subsidy of Rs, 5 .12~ .  per quintal of 
wheat mcludrd all charges c.g i n t m t  on capital, cslrbllhrncnt: 
&.I The total anaunt of subsidy gwm on whcat w u  roughly 
b. Zil mm As rcIfanls rice the witness Ifitmi that its rast prim 
varied in 1965-6( from Ra. 52.99 to Rs n.97 per qutntd and 2hs 
issue nrict war tZI. 12117. In 8 subqumt note the Mfnjltry hnM 
s t a t 4  that on an average a mbatdp af R a  12% per quintal w m  
@om on the mSe of tice during 1ND-64. Thc total quantity crl r?rt 
add dunng 18&"(-64 wat I l,78,719 tomes Only a part at this quantity 
of rice wprrcrcntfng aaurs *rJI:ctics was subddfirlPd. Tbc omaunt of 
~ubsfdp was Ra 13.95 rrrnar Involving a quantity of 1132 frkh 
~~ The Cammittme note thrt tbs element d mbdy aa tiee L - tlwr double tb8t al rhrt 



Sales-pam 68 ( A ) ,  Page BS. 
6.12 Despatch advices in respect of sales made to Govenunent 

consignees and sale accounts in respect of sales to priva'e parties 
have not yet been received by the Chief Pay and Accounts OfBcer, 
to the extent of Rs. 24.40 crorm (October, 1%). Credits for such 
snlcs have b n  taken in the profarma accounts in antrcipa'ion of 
the rrceipt of the sale documents. Stmilar credits had hen takcn in 
the proforma accounts of the earlier years also, as shown below: 

Anount (In mores of nqwes) 

6.13 In December, 1963, the Chid Pay and Amounts Ofecer 
agreed that a rswrd would be maintained to verify the subsequent 
t e i e~p t  of the sale document and the consequential adjw!rnents in 
the account. The account was not complete even irt November, 1% 

6 14 As regards the despatch adv ice  in respect of sales, the 
w~tncss stated that the outstanding f x  the year 1S3-64 amounted to 
KS. 2 43 crores at present and for 1961-82 and 1962-63. i t  was Re. 1.07 
crores and I&. 0.92 crures rr?rpectwcly. Asked to cxpla:n the diffkul- 
ties cxperlcnced Jn rcconc~lrng the figures for 1961-62 and for the 
prior perwd, the wrtnesti stated that they were dorng theu k - t  to 
impress upon the Heponai C).rr?clurs of Fwd to r w n a l e  and And out 
why the despa:ch sdvrccs had nor been sent He further added that a 
quartedy statement to watch the p r o g t w  of the admission of 
dispatch advices had been prescri\rcd. He, however, ~ z n c e d d  that 
t h ~ v  were not satisfied with the explanation p e n  for the nun- 
dmbtch.  Tho Regional Directors were infamed at n Conference 
"that smct despatch adwn was very trnpmant from the point of 
d e w  of the subsequent coating of the accounts, dkipliaar). action, 
ur I mrtler of course should be taken against a depat which did not 
deetlpsltch them within a fortnight." As a result of all t h e  measurn 
thore had beon Improvamcnt thaugh there was scope for further 
Improvsmant 

6.15 Ths witnem strtcd that the mafn ddaPlt wm in the eastern 
region whcra there were 143 caws, whenas tn the Western, Southern 

N ~ r f h r n  mgi~m the pmdtng cases ware 2 urd I f  rspecWeb. 
krtarpac(alromaathRlritQnuUntruultuadaasrgalor#rl~,thmr 



U& Tle Camunithe art constrained to find a r t  despatch advim, 
arc rsmtid docameats for djustmhent d sde recounts in ms- 

)ett rt rjsQi coae far tbe pariod 1961-62 to 196Z-63 tnvolving sum of 
l w u l y  two c m s  of rupees remain to bc reroadled. 

8.lt s c  Coarmittue would like to cmpbasiw that tbc stspr d- 
m d y  bLrn by tbo lbfidstry to expedite the matter sbonld be dgm?- 

b?.iowed mad in tbe ligbt el crptticace Mned suitable cb- 
d c  in the procedure so tbat nconciliation of figures is not ddaycd 
Tbs Committee arc dlstrcsQnt to note that such accumula~oas w e n  
aatialy ia tbc b t e m  region. They have aLso ob%m.cd that tba 
&umber of lassas dat ing  to transit and storage of f a a l p i n s  was by 
far the highest in the Eastern Rcgioa They arc. therefarc, ol the 
r ) i b a h  tbar tbe adminittrrtirt mrcbiacry in tbe Ehntsm mghm 
rrb.rld be t w t t a o d  rrfth a view to impmre the positha. The Come 

w d d  at3. Wr+ to be informcd of the program made by thm 
CFpd in ltqaldatiq the bockkg sf  a m r s  la r-rd ts past accaoah, 



that in the proforma accounts for the p a r  1862-87, a quantity of 974 
tomes was shown as storage loss, which was not abnormal, but 6x1 
actual physical varidcation and investigation at terw atda it was notiard 
that actually there was no physical balance and the loam was to tbll 
extent of the entire quantity of 1,430 tonnes but for a small quantw 
of 12 tanna) at &mag& p i m  which wm mlly a dorage loss .ad 
had to be rcgularised. Au regards the precsent pwrt~rm, out of 1,430 
bnnca, the quanc~ty o f  408 tonncs wrra wr,ktcr~ ( T Z  as ;?orage lwrar 
dutlag the gear 196344 and a lcrsrs of 252 tonncs was regulariosd, 
lcavlng a balance of 770 tom- hll pmsible dew were being blna 
to rcgularisc It and wrtte all tht loss w quickly as posstblt. 

1521 The ' I V I ~ ~ P V I  iu r thcr  ~ * a t ~ Y 1  that XI lung as any 1:cm w a  not 
w n t t m  cdf, i t  waR ~ncludrd in  ihr sr:v".t:n ??a.l& h-cnux tthc Pay f 
Ascounb Oiflce did not know whether it would be ncorerd o 
written of? and ar long aa tt was not written OR the P A 0  would 
take ccphnm al It. The Chmdtteus invited the atbm!ion of thb 
witness to a foot note at page 84 of the Audit Report (CEwI). 1 9 8  
wherein the transit I- dunng the year were shown as 29.439 towns 
less tramit losses charged in excess during 1962-63 as 13,745 t u W  
and felt that under the prevailing system of account the c d d  
position In m p d  to the prcrsent pear or the previous year would 
not be known. The witness stated that the foot note rpilectd an 
c m r  and a double entry was pojrscd in the 1st pear md the 
has been comcted ROW 



point in i n t a t t e a  with the Comptroller and Auditor Q e a d  Mtb 
a view to exhibiting these non-axisthg stocks repurtaly In the pro- 
farrm. acco~nts. 
Transit h s e s :  

6.23. The Committee desired to know the present position regard- 
ing losses in transit a g p g a t  lng 15 693 tonnes of foodgrains which 
awaited xqpbrbt jon  and also whether there were cases where 
individuals were held responsible for the losses. The witness atated 
that out of a total loss of about 31,705 tonnes, regularisation had been 
effected in respect of 9,567 tonnes, leaving a balance of about 22,000 
tomes whlch was being investigated and that the same would be 
reguiarised as soon as -1ble. He further addcd that there had 
been quite a number of cases in which fndividual contractors were 
responsible for road transit losses and recoveries to the extent of 
mare than R1; 2 Inkhs had been effected. In n few cases there were 
2 or 3 departmental enquiries against officials on the charge of mani- 
pulation af traasft loseta la reply to a question the witness stat& 
that the transit losses for the year 1962-63 were 31,757 tomes while 
for the year 198344 the quantity lost was 31,705 tonnea 

$24. The Committee would like to be informed o( the tcmltr of 
the h p r t m c n t a !  enqairies against otiicirrh on the cbargrc of mmtprr- 
htkw d transit losses. Tbeg feet that strict action sbould be tnkcm 
in strcb caws with a view to avoid their recurrence. The Ministry 
jbapld dm cxamim if tben i s  m y  hwrpboic in the procedure, which 
raoltbd in mmipnI.rh of transit 10%- by cmployccar b SWWB 
arcs. and they A e d d  try (d pfug tbollc loopbalcs. 



expeditious dfsposal of the eases with the Railways at the bighsa 
level and there head been ntbaanthl p+oezrss recently. In reply to 
a question the witnew, stated that the outstanding claims upk, l,W 
were 1,112 out of whlch 812 cases had been settled upto 1st JLUM, 
1965 and the number of cases pending was 300. The C o m t t e e  de- 
sired to be furnished with a statement showing the amount r e a b  
ed Trom the Railways out of the 812 cases relating to transit loses 
w h ~ h  had since been settled. The Ministry have stated that out cd 
812 claim amounting to RR. 3,30,647; 109 claims amounting to 
Hs. 21,343 had been accepted by the Rmlways for payment and the 
rest of the cases had k e n  dropped. 

6.26 As nporQ mjlsnctbn of claims due to delayed submission, the 
w t n W  stated that there was hardly any case w h ~ r c  t h  cIairn was 
not prcfcrwci oripnally in time In rr?~p.ct of all the caws whcre there 
w 8 r e  ahrrrtagc at the drsttnntion, claims wcre preferred by the 
Depot otncer but tblere were eases where claim were not pursued 
t.r@musly w:th the Rallways fn the past. Lately. tbe work in regard 
to thv pwfcrrtng: trf c lams had bccrl ~ t * n t ~ 3 l l i $ d  so that 
fwthcr pursuing was done by the regional DtrPctos'r ofltlee instcad 
of by the depots them~elven. In some cases the Railways had takm 
a stand that because the claims had not been pursued far a long time. 
the rcmnis  were destroyed by thm and it was di2 i ld t  to settle the 
t h .ms  Out nf 1,952 care%. wnw wcrP s u ~ h  whcre for want of nxo* 
( l ; ~ ~ ~ m s  could no! be settled. The cases we= being pursued and 'Ebe 
.H.IU-WSS felt that in the Img run these cases wauld have to be dropped 
o r  nl ght hnvv tn h r b  stijustec! ng,~i : i i ; t  ctbrtairl cxress d+:14vertrbs mad? 

the Rallnryr. Aa mgds  the cases relating to missing wagons, 
thv wr!rrws h:at~d that out of the total outstanding c a m  on 1st June 
l9K5, ."I N c s : r '  *,ti< h :6 hl*:tl ;viig~tr~s h;ld gi7t ibnc , ~ ! l r ~ ( ! , y !  an  i were de- 
Itvrrwl .ct nthw ctat~crns Nc ridded that he had taken up t h ~  matter 
qwwall? with the Railway h a r d  who had ssued ms?ractions ths: 
tvngnns sl.lould be cannectsd u quickly u, porrsibh and deli- m3-i 
?urr tha t  cl;z~nrs could be settled forthwith. 7 % ~  RaiEway g u f h x . t i ~  
wen. propming to set up some madhfnarg to rettle dl thrcso rnat'e-* 

6 27 ExpUbg tbh dmuwtanm under whlch the wark of prcfm- 
nnq claims nu ccntdbed at t h  Regional Director's OERce. the 
wttnl~ur &tad that prior to rtrs change the d t p t s  wtrt m w e  or 1- 
crurulsng them CUXU an thcb own. In 19113 It rp.o taund that tbc 
work was not bcbg Qna mltnf.ctortlp a8 the depots were not able to 
m i n t a h  rqrrrte i l l~ l l  for d l ~ h  elafm and most of the tmabk 
wwl~ mt k i n g  pursued prapcrlg and the cams uvvrr ping by defauB. 
A?tw fwthw d l u t l a n ,  it was dcddd to Camtrste this 
in ~ r ~ [ i c m ~ I  IXmctd~Omcr! tothrt a wot&cau~be~n*p t  on& 
and evaxjr dJm. h nr@ tb@ procsdum tonolpsd in ftllng chim% 



t h e w i . h a c ~ t h L t t h ,  dqxJbh.db-irUlCNctsd 
~ m ~ u l h o r t P p r ~ ~ ~ ~ ) t o U l S f r  POW LfCIAl]rLbdl:addad 
that rll the 812 cases were old crrses wbem further action war not 
taken by the depota in the proper manner and the Mrecmts hsd 
to take up the old p s p m  and start fllas afr8sh and had to take; ly, 
matters ahresh with the Railways. None of these ciafma had been 
dropped by tb Minlsky, Answering a question whether the A h -  
istry was able to settle the claims with the Zoaai Railway Hcad- 
quarters who had finally to decide the claims the witness stated that 
mcult!es hod ar:scn only it. ith orrt) ii rlii\'dy \\'.I,) hdd takcu an un- 
reasonable attitude in settling the clahu. However, the Ministw 
was able to con\.ince the Rallway Board about the correctness of 
their stand. Them were instances w h m  the attitude of the Rnffwaya 
had been rtvcls~d t ~ y  tlw K,t;i\c:ty Gtrard 

6.23. lhe Commit~cc regret to note that only 812 rases out of a 
total of 1,112 outstnading clnims pertaining to the period prior to 1959 
were settled upto 1st Juno, 1465 and tho( thc nurnhcr of ca.w pending 
still remlJncd 308. It is ail the more diutresing to note that out of 
812 c h m s  amounting to Us. 3.30.647, 109 claim* amnutltinl: to 
Bs. 21343 have mty been ecctpted by Roilway\ for paylasnr and thc 
rest of 103 rme~5 b v t  btwn drapped, Apparently thiq shows that the 
asus  wit- not putsufd pr~nrpl!y mad d t b  the passage of time i t  bF 
w e  a11 the more diflicult ta wttlc them N o  wander in ~ m c  cnlrtr 
tbt bihvny, tobk a stand that the c2.im.c had nnt h e n  purwtcd for a 
h g  time &ad that tbe rccorb bad been dmtroycld by tbcm and i t  was 
iaJBcult for &ern ts settle Iht claimr Thc Cammittm suggest thrt 
tbc M i n i f t q  should trarnint the rmuw for rebctioa d 783 claims an- 
rPloing an mrnonat d &. 3.W36f with a view ta find out the d r h r b  
C tbc prwcdurt and alw fixing mpoastbiiity for mot purruing tbam 
v4gwm&. T h y  alw desire that a11 out*tutdhg c a w  should m a r  
be panutd viprsunlp and an tffcctOet wntcb shoal& En krpt ortr (be 
rrrtntmndiq cbbnr. Tbc Cbmmitt~  haw that with t h  ccntrnfh- 
&a of watk O# pteftsring ctafms in thc Rrgi~maI D i m t o r * %  OtSc*. 
&a claim* would k p t  vttlcd man! t q d f t i m t s l y  

9-q r3.84M.b t m i m  
1 .he Rh. E 4 ? 4 " o f i r  

t i )  The closkng stock E w l f f  b4.Cll w ~ k P a  C I U ~  rrithm@ttcalty by 
addrng tcqrethcr the figum;~ of q ~ n l n g  balnncc urd of w ~ p L s  and 
W w t i n g  the h u m  during th* year, i t  has mot prrjveii by 
m i l t r t k s . n  with thc pound bidanm A p h p j ~ ~ 1  v ( t r t A c ~ t m  
o-f stock hrtd in the van- &pots a$ 81s: Mar&, 1W d i * ~ l o s d  
r rurt dhrlsgc of i d ,  tmnm at frmtgroina votuid at fkR 0 s  
ntm 'Iho, &hcrdogw dla amahs to be mnrW [Nwrrnkr. 
1OIWr) 



(ii) The closing stock of la14 lakb )oan# include3 134 lsUlr 
tonne8 atated to be in transit as on 31st March, 1964. Out of this, a 
quantity of 1.03 lakh tonnes is stated to have sincc been accounted for 
in the subsequent period; the balance af 0.31 lakh tonne8 still n- 
mpfns to be Linked (Januery, 1985). 

(fil) Stocks involving 17,558 tonnes of damaged foodlpains in- 
cluded in the closing stock have been valued at prices applicable 
to sound grain 

6.30. The Committee desired to know the p-t pos:Uon regard- 
Ing thc shortage of 14,368 tonncs of fuodgrainr, valued at Rs. 0.53 
crore disclotied after a physical vcriflcation of stack held In tfic 
various depots as on 31st March, 1983 and not reconciled till Navem- 
ber, 1'964 They a h  dewred to knaw whether phys~cd vcrriicatilvn 
of stack In rcspc%t af all the dept s  was made durmg 1963-64 and 
lOB1-iid and r f  so, the tntd Rhortage that came to light. The witness 
stated that the physical verrficatwn which was carried out 02 31st 
March, 1!%3 showed a total shortage of 16,131 tonne ond sn cxcarr 
of 1,763 tonnea. The net lw, therefore, was 1 4 3 8  tonncs. As a 
rewit of the issue of ~ t o ~ k s ,  shortages notrccd at the tkme of physi- 
cal vrrthcntton had bwn rduced and the lattrt position wal; that 
as against thr shrtage of 16,131 tonncs detected at the time of 
p h y ~ ~ c a l  verifkatinn, the real loss which had been ~~~~~~~~~d alter 
issue of stocks was 7,121 tcrnnes ' h e  Committee wanted to know 
haw the figure ot  laas was arrived at the time of physical vt.rifk;l- 
tion, the wal Iom wluck had bvm established after Lssue of stocks 
was 7.121 tannes. The Committee wanted to know how the figure 
of lms amved at the slmc of physical veriAcattan was r r d u d  
later an. The witness stated that at the time of physical wrifica- 
tian, every bog in the gadown was not verified In ~ P S ~ C C ~  O! nan- 
rlnndard~red bags there was a cent per ccnt weifirnent and in nu- 
p e t  of standardized begs 10% was weighed. So far as the total 
quantity of hags ard the numbcr of bags in the godowns wire m- 
ccrncd. 5% or 5,tHFrJ tnnnw whi-h cvry wa3 veatthr w a s  wctghc+t and 
cent ~t cent wdghment wtul not dam at the timr ot physical vex+ 
flcation. As mgards the variation in the figure af lass the Cam- 
m i m e  were informed that rt the t h e  of W e  of stocks a writ per 
mt weighment was done. me witnm mncasdecf tbnt rnt.;'akas 
CMIM be d l . ~ v c l r d  only at the time ot actual issue n l  sowk. and 
admitted that the system of physical writlcrttan fn twguc w a r  not 
very m ~ a f a d ~ Q '  He abo s t r e s s 4  that physical vcriAcntfsn af 

fn the, pdbtwn was r gigantic oplrration which Involved 
wdahmmt and w p n s l n n  of work. The C m l t t e s ,  point& nut 
tbrt the p ~ r p o s ~  af @fatcat wrlflcotion was  to verify whtlahrr the 
beak bdnnm ware corrcult or not end I f  a system of vcrrficration 



did not help to rrsrrsrr the correct pod- the p u ~ p o #  of physical 
veriArxtion was lost. The witness stated that the verificrt(on 
served as a check on the godown and it Plso ensured that there WM 
no malpractice ar big disparity between the book belances and the 
physically verilaed balancm. There upon the Committee observed 
that from the point of view of accountancy a satisfactory syotcm 
should be evdved and suggested that one godown might be taken 
up on any particular day for cent per cent arelghment and wrrifia- 
tion of stocks. The witness agreed that sucb a measure could be 
tiken in the case of mil ler  godawns but for a big godown storing 
60 to 80 thousand tonnes of foodgrains it would be rather difficult. 
The witness agreed that once in a year 1074 bag to bag phwcll  
~eriAcatian could be done. 

CJ1. The Committte am not happy about the ayatcrn of physical 
varibtati0.n wMcb is in vogne as it fails to provide OM C O M C ~  picturn 
of tbt stOCL9 held and themby defeats the very purptm of stock verb 
dcliian They wodd, therefore, urge that tbe Minlstry should com- 
shlhnr the possibility of introducing more satisfactory proccdurc 
tither by mising the percentage of barn to be weighed or by bavlng 
8 wdgbmcnt of 100% begs which may bs done perlodlrrlly tn cmm 
~ ~ C o d o c n n  

692. The Committee desired to know whether the Pay a d  
Accounts Omeer had rnaintdned proper reconk ahowing %ht 
debills of the quantity stated to he m trrtnslt and quantity whldr 
was l m k d  subsequently and also the prewnt position regarding 
the linkng of the balance qumtrty of 031 lakh tohnar. The wittress 
stated that the quantity that still remsmed to be link,& was only 
10,00Q tom=, The Committee dcirred to know whether Govcm- 
m t  had examined an tarlie? mmnalc..ndation of the Conmlttn 
to gel the fiysiml st& verifiertion done under tbt supc?rvis;torr a! 
the Chwd PAO. i m t d  af the Rc&Jmrl Mrecior Tho wfln~lat 
~~ In the sdfnnslivc ht staled that they had not gvrn eff& 
to it becsusc in the meantime the F d  Carposrtfm of lndlb hrd 
been taking over the gpbowu I t a n  the MintJtry in thr South He 
further o d d 4  that It was cntpccPcd that w%thtn r pl.rjd of anc ot 
*a ygan all the godowns which were with tht MXrrJrtry would be 
handed wpr to thc) F.C 1 

633 Thc Cmrntne W t c d  out that the r idng stock fneludad 
a quantity af 17,W l a m c a t  of dlmmpd f d p t n a ,  uhc wlua ad 
which had bcvn show in abr p 7 ~ ) f ~ t m q  urc~unb at prim qqdb 
erMbto~d~lnulddsldrcldtobwWwOlwt.Min~- 
p ? C d d ~ r g l r r v n u t u m s I n w h C c h t h e r I r ; l & h u i b s c ? s m s ~  
wrdrtkart$nthcrcsxdthrddrrrr,txhclJd&mmUaSradthsrmCrUDI 



of loss involved had been rwerw?d. The witness rtated that tbm 
total quantity of 17,558 tomes of damaged foodEprafn8 comprJsed 
8,294 tonnes of foodgrains unit for human consumption, and 9,21W 
tonna of sub-standard foodgrains which were fit for co~umption 
but not fit for being issued through State Govts. at fair price s h o p  
The Rmt category of foodgrains was disposed of as poultry feed 
and some of it had to be destroyed because it was unAt wen far  
that purpose and naturally lolls WM sustained The second caw 
gory was usually auctioned which fetched the cost price or some- 
tfmea even more. The total quantity damaged in the ship war 
6,197 tonnes and the damage in transit etc. was 2,097 tonnes which 
made up the total of 8291 tomes of damaged foodgrairrs. The Com- 
mittee pointed out that since s t  the t&ne of preparation of the 
accounts, it was known that 6,187 tonnes were unfit for human ma- 
sumption there was no point in showing it as stock at fulJ value. 
The witness stated that In the accounts the value of the i d g r a i ~  
had to be shown and at the time of tbe preparatian of the accounts 
only the full value could be as;nrmdl, 

6.34. The Cammltttc do not f d  happy with tbe system of =count 
fnl[ m a substantial quantity of foodgrabs which WBS dthcr d t  far 
haman con~umptlon or of wbrtaadard qmllty WM shown at t9n 
vduc and to thb extent an elemtat of u n d t y  was amptad 4 
aUow.4 to be ahom in tJm .ccounts. Tbcy wmld, theref-, dssira 
that the Ministry sbould c<waldar tbo feasibility of clrolving a mctbd 
whereby these apparent lnconsisten.ctes can be a d d e d  md the .a 
counts may prmeal a mare m b t i c  picture. 

6.35. In reply to a question the witness stated that the darn@ 
farrdgrains received upto March, 1983 had been dispased of during 
the year and the total resultant Ioar during the year was roughly 
Rs. 22 lakhs on 7.430 tonnes, 

6.36 The Committee d m i d  to be furnished with r ststment 
rrhowing the break up af the dlspxml of ?,43Q tannm cf damaged 
faodmain~ 4.e. how much was sub-standard and the quantum of 
lolu incurrcd under each category out of the total loss of Ra 22 lakha 

6.37. The Ministry have stated that the entirs stock af 7,430 
tonnm of damaged foodgrains was unfit far human mnsumpaioa 
and the mt lm lacas of Ra 22,60,4?"?.00p. pertabed to the  damagrd 
foodpainn. 



into and suitable s t e p  taken b ensure that mch wastage are avoid- 
& in future. 
A d o n n c e s f v S t o t a ~ m c n t s  fotprocutsnurrtof fwdgmw- 

para 6f3 (D) , P&ge 86. 
639. In the foUowfng cases, the advances given to the S t a b  

Govenunents prior to 1st April, 1963, have still (October. 1861) 
remained unadjusted even after a period of 18 months. 

Amount in 
Nme of the S n t t  L&hs dl Remuka 

R u p m )  - -- - --- -- - 
x.Rtni.b . 
a. U.P. . . 
3. West- . . . e . 6 )  Thir represents the bba of d v m n m  

gvca to the SM Gorcrnrnmt during 
1955-56 cs a d of deoatrcrl of r w x  

1954- -- - -  ----- 
6.40. The Committee plnted out that the Ministry had informed 

in 1963 that the SWte Government of West Bengal had promised to 
settle the clalm by the end of that year and bcs~des the advances 
shown m the Audlt para, detailed accounts were also awa~ted (hiny. 
1963) from the State Government of U.P. in rcsprct of advances toksrl- 
ling Rs. 142 lakhs paid to them upto 31st March. 196& which were 
ad~uited to tbe final heads of accounts on the basis of eertificoter of 
reseipt of stock The witness stated that the State Governsat a! 
Punjab was not In a posltlon to render the accounts as they were 
awaiting the audit cerbficate in respect of the bills ffnaily prepared 
from the Accountant General, Punjab and the State Government had 
taken up thls question of early flnralisgtton of the Audtt crrtlhcatc?. 
As regards UP., the full amount had bccn adjusted romplctely. A. 
regani6 Wes: Rcngal, out of Rs. 44-05 lakhs the State Got~rntncnt had 
refunded Rs. 1842 lakhs in January. 1M, leaving a hlmcc af 
b. 26.43 lakhs The wt:nms s t a t e d  that accurdtng to their mionnil- 
tion there urn no real dispute with mprd to the retund of tht 
mount h t  the State Cmrnrnmt was withholding !t becaw t h q  
had a claim far ks. 2648 lakhs against t h ~  Govcrnmcnt of fndfe In 
nspcd of the cost af atta and brawn wrpplled to the Dcfmce Smvhs 
in 1 W 6  and the mcods wrrc not traceable. Thc rccand itern af 
clrim was for an amwnt of Rs. 3.31 l&hh The wtlnerra ruggstcd 
that they should taluE thrs amaunt from m y  funds payable to thr 
Shte Govensnent on other accounts. Sf that wun pmdbls and rtcovar 
tbdr omauflt As rcgant the State Gavmmeat'r prom& b settle 
b e  CcntnVs claim by the end of 1M$, nttnca ttrLsd that the 
Q a t c E a t n a u n e n t b t d ~ a ~ e t . m a m r t o i k 2 U t h r m d  
sibspwanrnrtPadhxgrnatbclr1L.2~. 



Inter Depot Transfers-para 68(E), Page 87. 

6.42. In respect of faodgram transferred upto March, 1964, from 
ports to depota or from one depn: to another 11.487  terns involving 
r quantity of 10 lakh tonne8 valued approximately a t  Rs. 40 crores 
have not yet been traced by the Pay and Accounts Ofacer mto the 
stock returns of the receiving depots (November, 1964). 651 of th- 
aesea are more than one year old 

6.43. The Committee desired to know the present p r t i o n  in regard 
to the laso involved in triter-depot transfers upio March, 1W and 
whether there had been any accumulatlon In respect of the subse- 
quent  per~od also after the introduction of the system of r t ce~p t  and 
Issue vuuchcnr from Scpternber, 1W. The witness stated that the 
number of items outstanding on 20th July. 1965, was 5 167 inwolvlng 
a to ld  quantity of 3,30,7U tonnrrs. He also added that out a l  651 
outstanding cases which were more than one year old only 2S1 
were pending but the introductron af cnrnbmed mcctpt and ]sue 
voucher would g r ~ n t l y  mprrwr the maintcnartce acccunt5 AS 
r c ~ a r d s  further accumulations, the witness rnenttc~ned that 1t was a 
continuous process as rntcrl~nkcd itcrns were there W1t.h regard to 
thc ftrnctlrrns which had bcrn handvd over to thr  Flud Co-p~r;ztwn, 
the witncss stated that all the depots other than the p r ; s  111 t h e  
sr~uthcrn region ~vhtch were hrthcrto managed by a h  fond c l c y '  had 
bwn handtd ovcr to the FrxKi Corporation LPc.twxn April 2nd l l n y .  
1885 Hr also uddcd tha t  as the Fwd Corpcrrnt~~ TI I I I  Indra had :.rkcn 
tr&r the grdowns with the staff attached thereto, there wax n qrles- 
tlon of any retrrnchment of the stoff Them had. harvr*v+.r, i\:cn a 
subslnnti:rl r d u r t ~ o n  in the stid? at the regional o!?hs !h f.ir .a the 
Food Ninilrtry was concerned no ruuluctian in staff could be effccted 

'F? W89 bccauvc the quantum of work handed cwcr to Fwd Corpora t ~ .  . 
#till very m a l l  and the work regarding the s t o r a p  of Xaodgrnins in 
regard to the rodlt of thc country was stdl being dmlt wtth t.n the  
Idinlatry and some additional work had also arisen in the transitional 
proem. The Cornmittce dadred to be furnish4 with s note indl- 
orrting tho number of godmns or centres trenderred to the Food 
CorparsntIon of Indlr, the utaU t r a d e r r e d  to them, the number of 
@owns and proposed to be trahdarrcd during the next yew, 



whether there would be any reduction in the number of rtadt at tha 
Centre, if not, the mason therefor and whether the work had rctuall;~ 
iacr~ased and if so how it had increased. The note furnished by the 
Ministry is at Appendix XLIXA. In the note, it has been stated that 
ps more and more field organisations are taken over by the Food 
Corporation from the Food Deptt. some of the staff at secretariat 
level would become surplus. The Commitbe would like to be in- 
formed in due wprsa of the olrorromics edtscted as a result thereof. 

6.44 As regrards the pending cases of losses in transit and storage 
relating to the depots in the South handed over to FCI the witnem 
r t t e d  that the Ministry would be pursuing the past cases and they 
had already appointed three accounts teams to expedite rcgularisa- 
tion of storage and transit losses outstanding at  t he  time of transfer 
and when the nssecswent n.?v done they would take up the question 
of reconcihation. 

6.15. He also stated that with the centralisation of the work fn 
tbt  o5cm of the Regional Dimtors of Food and with the Dimtar 
of M o m e n t s  keeping an over-all watch ovw them I t  would be 
gasdble to And out the number of claim pending on m y  prticulu 
date or at the time of transfer. 

The Csnmittee lmpe that tht 3 Accounts Teams wauld be able to 
daai with the  old (nsca mare crptditioarly mad eutsurc that acrumo- 
L k ~ t  are not pikd u p  Tbey a t o  d&c &at t!w &&ma1 Dimtor 
d Food &odd keep aa cffcctivt .od  contimoous watch over tba 
rl.il.aa and should purs~a thaa vipruusly ro that (br p c d -  rrwlr 
arc rttlbd witboat dcky. 

647. P m s ~  &e l t r lg~~.ht  Canmittme b d  that oa tb* bmls d 
r;lr**lirrt rrrSanrtbo mt tb tlima ol t r c m s r f m  toadw.lm ta PCJ. 
am arm-aff dml8ge J M-T. 3lU .a,C24 pcn em4 et rtrc? oIM) avet. 
dJ &art- *I: w k a i  G RKT. #%I# ir  1.n pcr cmt r * 1 ~  &kPk.tmd 
lk Chrdnba arm Lrppr lo mb that t& Mlrrbtq a t h d f  
hawtitmcd ull. ay- Cur Bml rot itS. vrrtJrP*a(~ krtrmn IELw, 



8.48. h e  witness also stated that the valuatiun of the foodgrains 
transferred to the Food Corporation was related to the Anal issue 
price which the Corporation would have to adopt. The stwe p r i a  
waa &ed after a discussion between the Government of Indm and 
the Food Corporation., The Committee desired to know the net gain 
or loss suflered, if any, as e result of the transfer of depots 'godown 
to KI. The w i t n w  stated that there would really be no Iotas on 
account of tnnsfer but only on trade account there wwld  be lorr 
equal ta the subsidy given Thc Committe were also informed 
that it was the deliberate policy uf the Government that gram whe- 
ther issued thmugh purely I;uvernmental agency or through the 
Corporation would have to be r;ubsid~secL 

6.43. Tbe CQmmittm a m  of the view tbat In the accoacrts od tbe 
CorpontiqP from aaxi year enwards, horn strict1y accoastancjr 
point of dew. t b  stoelrr t rurs fmed to the Food Corpamth sbodd 
k ahown at the prim of tbe Ministry mnd the subsidy given 
*na separately. 

6.51 (A)  Contracts far har~dlrng and transport of f ~ ~ ~ n s  at 
the Cvntrni Storage Depots arc wualiy entcrcd into for r perrod of 
two ymm, Gov~rnment fcgeruing t h r b  right t i )  extend them by a fur- 
ther year The followrng pwnta were noticed durtng a revmew af 
Pome of rhc r*mtructs durlng 396243:- 

( I )  the rat- for wrrous K ~ L C C .  d j g c . d  wtdely; the rates in 
respec; a1 certain wwtccca were abnormally high and in 
respect of certain others, rbaarrrrrrlly low; 

( i t )  the valwnc of scrwcerr actually ~ t d o m e d  during the ere- 
eurmn of t h ~  contrn~t prtads v u r d  wntidcrably from 
that wwmml at the time of comparison of the tenders, tt 
w u  coruidrrably higher in ttrpe*:t Oi a number 01 fitems 
lor which nbnurmally hkghca ntc* had been quoted and 
ccrnsldcrsbly less than the cla9mpted flpm in mpwt of 
other items for which the tendered rrtm were rbnormally 
low; 



(iii) as a result of the variations between the volume of rr 
vices estimated and those actually performed, the conrprc 
rison of tenders at the time of their acceptance provcd to 
be unrealistic; further the actual cost of the semiccw 
proved to be considerably higher than the tend- cart. 
lletails of certain typ~cal cases are gven  in Appndlx L 

6.52. The unsatisfactory position was pointed out to the Depart- 
ment by Audit in April, 1963, Government stated in October, 1984 
&at ''the Department af Food had been seized of the matter much 
earlier, having taken note of the trend of quotations rcceitd,  parti- 
cularly with regard to the contracts for inland depots in the Ror- 
them region; fresh thinkmg started in late 1W itself" The proct- 
dure was. howsver. revised only with effect from 1st June. 1963 when 
a new system was mtrduced by which the tendcren were required 
to quote a percentage above below a standard schcdulc of rates flxed 
by the Department 

653. In August, 19613. Covernrnent agreed ta review all the exis- 
ting contracrs which were on the old bass  with a vim* to carlrrlltng 
them. ;f R I T F ~ ~ ,  after p i n g  e sultablc notscc to tbe contractom 
urd repiacing them with conlracts on the new bsra 

6.54. I h e  pasition as in October, 1964, rn rcspcc? of fhc I18 con- 
tracts on the old bass .  whwh wem ~n Iorw in inland ciepts before 
th 1st June. I963 is @ ~ n  below: 

Corttracts brought on the new form 

C.ontracts allowed tn continue on thc ctld basis 

Tender enquiry k i n g  isucd on the new fwrn 

Caws tn which depats haw ninm c f d  

Cuss I S ~ U  wader review 



M? 

period, 8s &own below: 
(In l a b  of mpes) 

Expend t w c  hiagnirude 
wtuch would of saving 
haw bccn which 
incurred in would ac- 

thCM:dcpm crue& 
at thc ro ta  the new 
provdccl in system 
umrartv tn 
thc m w  form 

It w ~ l l  thus be wen that despite the upward twnd of market, the 
cxpandlture against the contracts on the old system was hlgher then 
that whleh would be ~ncurrrd agaalwt the contracts on the new syb- 
tcnr, by 1118 wr ccns in the cn-w uI the Nurthcrn Rcgrm, by 34 per 
cent in f i x  LSISC of the Southern Regma. by 30 per cent m the case 
01 the Western Region and by 17 per cent in the case of the Enstern 
Region. 

(ill The mtw obtarned In the tender enquu?t?s under th:e new 
rystcrn, although substanttally lower than those o b t u c d  under the 
old system, still much hrghcr than the schedule ul rates Axed 
by thc Lkywrtmcnt, in thnt, out uf 58 contracts rncnttond above, tbe 
pr.rcllntage quvtcd (and acmptecif sbtwe ttw xhi4uIe af rat@ r m g d  
up to 50 in 29 w c s ,  between 51 and 100 ul 18 cases, nod above 100 

In eight of thr cases rvlntmg to thc S~tahcrn Reginn test-checked 
by Audit i t  was wen thnt wdcguntc ttme and fikcilltics had no: been 
provldcd t o  the tendcrcrs, In that the tender form were made a\*- 
lab)@ to the inttxndlng tendwen, either on the last date of opening 
nt tenderti or only s day or two in advaulrc of r t  and even then only 
at tho headquarters of the region but not at the d c p k  



6%. On the podtian being brought to the notice of Government, 
tbey stated in May, 1964 that the Regional Directors were being 
advised: 

(1) to arrange the sale of the tender forms at least 15 drys 
before the opening of the tenders; and 

(if) to make the tender forms available at the Hsadquartm 
oPBce of the regions and sfso the sub-regional and tbe 
Zonal mces. 

6.57. As regards the Audit para under consideration, the wttnass 
amceded that the system was basically defective which gave rlra 
b the irregularities, malproctrces and the speculation by the tende- 
rers. The system had worked m all the rrpons, hut apparently some 
of the contractors exploited it  for their own purposes and that was 
most apparent in the Korthern region. The matter had came to the 
hotice of the Ministry in 1960 end they were cxamtning how to re- 
place t h ~ s  system of tendering by anorhrr which did not give scaiw 
far these mafprartires The witness further crmccded that it had 
Wen a httle time to arrive at B S ~ S ~ P R I  which was nmrc ur l e s s  fool- 
p m f  end during the interwn~ng period there w:*s explirftctrtion by 
the tenderers of the particular Iacunn tn thc 5p"src.m Thc ryrtm 
however d ~ d  not ex* my longer 

658. The Committee pointed out &a2 apart from the c lcvsn~*u 
d the conuwtars, the facts mcnttmcd tn thc Audit Para revealed 
that them waa some collu.sinn twtwwn 'ttw r .mt rx turs  and the oi l-  - of the M~nUstv The Committee deIt ths: :hrm was mmcWng 
wrong with the system under which even the qudtrtion of asro psLw 
kns m x p t e d  for werghmg 150 hap anti undc.~ :hat ~rywcrn the pub& 
exchequer had lost mnre h n  Rs 70 lakhs Thc wrtncsa stated th.1 
tmdaubtcdly wme loss hhad oe~urrcd as a rmult r r l  the defective r)n- 
trm but a P ~ I K  mmpU118tmn nf tbe 1nm wra not paruribla h u m -  
fng thst the new system bod been adapted More,  the rmrlr would 
bowc d g w n M  on the rtnnrgth of cmpLaltlnn at the time and Wth 
regard to the yiutlcufar wattact Thc C3urnrnk:trv exprezzd canran? 
that w h m  the rates w m  R* 30 and Rt M u agarinat Ra 2 the work 
dmww EUI four or five rlrnrv thu  ~ s t i a n a f ~ d  watt but in trb+jmt OF an- 
othm case where the rstc was 1 paisa a;ra agaYn~! 133 pFerl.cr. the work 
danr! was nfl n# w t m  stat& thi%t !hvc  w - m  tnatnnm w h m  
~ l l ~ l  though %he ntlr qualm! haid k m n  at~srrrdl*: tow, t w  . me or two 
pabe th* volume of work had bOOPn ln tpr  tie furthm added that 
C&rrrcl might have h e n  mUurimn wrth trZIfrrtwr nf the hlmirtr). rnd 
'Ilb SPE FU asked ts enquite into typrrml caws and tbc m q ~  rtf t b !  
qulry woorld be extended to e w r y  contract, af nwwruy. He fur- 
rhscr added tbrt t h m  m t h  ago on the h a b  s? allc~tartrt~ran urd amc 
plaints sam canosc hrrl b n  nf~nttd Xu SPIILI, 



639. When the Committee dsrirsd to know how Ole Ministry d d  
rgree to the rate of one paisa for weighfng 100 bags, the wi- 
a t e d  that the valuation of the tender war made on the twsis of tbs 
total &st of all the services involved. The! contractor who hsd 
quoted one paisa under certain head had quoted higher rates for 
other wrvicea, which might have been 70 or 80 in numbcr. As a result 
of the total valuetion it  was found that a contractor might have 
quoted irrationally low rates for cerlarn item; and quoted irrationally 
Ugh rates for certain other Items but in totality his quotattan was the 
lowest and there were at Ieast 26 cams whwe the contracts b d  
operated in favour of Government and the numbrr of caws where 
Government had lost would not be large. 

6.60. Adverting to the cases referred to SPE for Inqufry. the C m -  
mitt= dlcsircd to know whcthcr a mriear of all the ucisttng contract. 
had bexm made. The rcprtxwntetrve of the M~nrstry sltated that ra 
regards the inland depots, 77 ccon~rrcts were In operrtmn of w W  
59 hod been concluded in the new tender from and 18 were continu- 
mg the old form. Out of these 9 caws the market ~ - k . a s  tested 
by inviting tenders in tbe new form hat as the rates 
m i v e d  were higher, the contrecl?, in the old form were extended 
further. As regards the port tcvwnn depots there were 12 clmtmcts 
in all of which 11 wrrc under the new system and m e  continued in 
the old system In which case the market was a h  testa% The Cm-  
mittee desired, to be furntshed wrth a slertment &owing the details 
of the cantracts entered into with 89 mntrw%otu fnr han3ing and 
transport of foodgrains at the Central Storage &pats which 
still under the M~ntvtry of F d ,  i c . ,  whm thew mntmr*?.~ wew eat@- 
rrrd into, what were the rat- whether they u w c  mtvred into under 
the tender system or any other system, stnce hvu* long they w e n  
in existence, when they would cwpim and whet wPre the actual 
commrlments mado under thme contracts etc The Cornnuttee fur- 
ther dmired to & furnished with mother statement shoorrtrag tttc 
tab1 amount paid to the 89 mntractom annually rncQ 1955-!% lgas 
8t8tmRmmb are din d t e d .  



Jtiven a serious consideration There was, however, delay in ultima- 
tely giving effect to that proposal because it Lnvolved consultation 
wth the Ninistnes of Fmance, Law and the R e g i d  Dkectorr, 
which the witness agreed, could have been easily cut down. He added 
that the Ministry were seized with the problem to wme extent but 
f was found necessary to ensure that there w a s  no interruption in t& 
carrying out of the works CNI the godown to proceed on the bPlir d 
the lowest tender and on the pattern of work The new system brd 
on a schedule of rates was introduced in June, 1963. The Cwnmittee 
desired to know the d~faculties experienced by the Ministry in asgo- 
tiating with a tenderer for a reasonable rate when the r a w  quoted 
were e~thcr ~rratlonally hgh or low The Camm~ttee were infomed 
that it was done only m the M e e ~ l  case where tenden were invited 
thrice and every tune same urational rates were quoted. Mean- 
while, the contractor at the depot at the time wes emat~ng d~cul tbar  
and wanted to be rel~eved of the wark and ultlntately the Mmrstry 
were forced to accept the lowest tender on the of W e  ntr 
which were baed on a series of tenders. 

c a . ' n b e ~ . a Q ~ ~ ~ l b a n c c n n t h B t .  1LUnl.w 
wi4h ky yeam 4 C- im daJiPlC with private coptmetbm, 
d m m l d t h  a sys&au d (aaddng rrbieh rcondhg lo their mum 
adsmission was basicaliy defective a& gave rise to irrsl(uluttla, ~~ and qrscuktiorm. Tbe dhutioa brrorcna tLe mots 
'- wbem tlra Gmmtttee &wl th.1 zbc Mhai+(l7 *rsrr rawe d 
6.da.~bipbrsraptiotbs~krrmdQlc(cr~ueutj,ts:l~ad 
y.rthrp.didbdd#rrLO-LomaeqPkklyinhaut(cA 
r9th thr d that bu syscsm wa8 jbmdtw to cmanrrs till Jrure, 
US3 Durinq tbc inletuedag p*rM d 24 pars ,  thc tendcram ex- 
mted t&e Jtrutiw in tbirowm fmvour &us CUIdSng 8 &we ka 
b tbe pmblit nchrqwr which au p a h p a  qJtc aveidrbb. 
(la T& eoclpntttee f d  t h . r  Ct was scnadiloa, ta dfow tha 

plbk 'I3rdaeq.cPrr to d m  lleh m borpcl brs by t o a r t i a d ~  a %).Jan 
6a d k b  aot en)p tba cc#tr.ctorm rxp ldtd  but even &can, n ; ~ -  

ahptd.. T&, Coarmittas bupe t h ~ t  SPE rnolrld cwaphb its i a r a a t b  
t k n c r p s d r t i q u r f y u d t f n t b e G 9 1 - a a m a a l w a a l d ~ h r b t b e ~ i t y  
&kern dcqcwtctjr. 

$"#4TbaCaPpnsi#lrss-bqf-tbelid.f wt)rLIp~~(  
rl the Ministry in LnttodocQlyr tb tacct*rrrry darn. ' X b  CQmmiWa 
am  lot at dl b p d  by (b* &rgumaal put fatward by tba M b  
fWby that ray chuyc ha tbc rylilom wwld have mowd kakmtp 
rJanrhlbci w d s t g  dtltepdor*raa, aordoUsqfsalbppytS.11 
t b s ~ d ~ L L t k r r r l l b ~ ~ ~ t . k S ~ r s n  
J t L r r b , ~ a b u I r r h d d  b m m w k w k . ~  
w-wca-) am** 



b66. The X%mnittse suggest th.t Qe IRUnttry shmlil keep under 
-t watdr. the new rymtdn d Wslrlnq kurod on Daparbnemtd 
acballulc of rates with a view to remove any detects found in ib 

6.66. In Mswer to a quation whether the work could be dQIv 
departmentally instead of being wigned to the contractors the wib 
urns stated that at the port tow- the work had bffn departmentali- 
sed. It  was started In Bombay in August, 1964 and ~t had been in- 
troduced in V~sakhapatnam and Madras and there wilf a propad 
to introduce it at &andla and Calcutta. He also mentmnccf tbat it was 
too early to state whether the system was wc~rking better and more 
cconorn~cally than the consractor system. It woa true, the w t t n m  
stated, that under the system the rmddle man's profit could be cut out 
but slrnultsneously with the Department ~~g over the work, 
labour's demands had been mcmaslng from time to tune rrrsultmg in 
the rw In the cost of that particular item. In Bombay, after the 
Bystem had worked for one year. a flnanctal survey w~ould be made 
and results displayed. 

8.67. T%a CaramlttQa may be talo*mfid whether any flaracial 
uurvcy of wwUry( tbi, systaar h u  dnne bema madt at Bombay In 
caw tlre rurorg bn* rclvnld komc rdvustaqtc over the con- 
system, t h y  daslnr that the Mini*try shoald trpimlne whether tbt 
w e  system ern be MdC appthbte tm big tnhd dspab st*. 

6.68 Referring t o  the rmtirnces given in Section B of Appendix 
1, [Appendix XIV of the Audit Repm (CIVII),  lW51. the Cammttre 
pdnted out that the mature af spctetiaru tn dtRrt*ot depots from 
pnod to period W C ~  not un~form In two depots, namely Mokamleh 
and C a p .  the standardisation of hags which was ncrt done or very 
sparingly resorted to was undertaken on a large scale dunng the 
rubncqumt period at higher rates and fn Manmd Wp7t cent pemnt 
lrreightment involving kghcr mtes m r  rezraited to mul thg  in an 
odd~tiond cxpenditurv of Rs. 30,000. In all these cases, the rates 
for parttculsr oprrattonm were very high The Cclrnmrtte alw mmn- 
t!oncd that t h ~ m  were w w a l  lnstancrs in hppmcitx L [Apl>it.ndm 
XIV of Audit Report (Civif. 1965) 1 whcrr the  ac:u,zl nxxt of opwa- 
tion as a r ~ ~ 1 t  of the vartntton was more than doublc csrirnated cihst 
and the pw1:wn was partfcukrly b d  in the northern region The 
Cornmlttw dmnd to know whether the Ministry had errnmtnli.ti the 
darirobilitp of conducting a special lnvea~at ion  of t h m  cases to 
mawtrtn whether the variatianr, in the quantum of apmtion under- 
tjhm w s n  F d i y  necessitated by the circumstances abtamng in the 
&pots at Uma ud w h e w  them was any " ~ m  far auapiclon that prr 

' ~ & . ~ ~ ~ : ~ 1 1 1 ~ . h m t 0 t h ~ e 0 l l t r 0 ~ t ~ ) t n t h e a c c u u ? f , b p r h a r -  
ingt&volumofworktokdonsukdarawZlrlnftrm. *rPf- 



rtated that some typically bod cases so far as as northern repion wu 
amcerned had been handed over to W E  for investigation and an 
receipt of thew report the Ministry w w i d  examine them. He added 
that if the inquiry revealed that there had been rnalpractlceq the 
scope of enquiry could be extended to sll the contracts. In reply 
to a question the witness stated that on receipt of certain allega- 
tions the Department had examined them but it was not porrsible to 
establish that there were  malpractice^. When the DgHlrtment lrcgt 
on gettmg such eompla~nts they tbought ~t best that SPE should in- 
vestigate them independently. He further stated that each case \*u 
considered on merit as to whether it should be sent to SPE and there 
might have been complaints in regad to other contracts too. When 
tbe Committee desired to know why other complaints were not 
handed over to SPE, the w h w  stated that slnce the matter w u  
dated to the whale system they wanted to check up Ln a few tjpi- 
mJ cases whether any malafide could be established and they hoped 
to get the SPE report shortly. 
6.69. The Committee desired to be furnished with a statement 

rhowrng the number of rumplamts regardmg malproctiws or collu- 
sto~ in respect of transport cuntracb received by the Department and 
how many were referred to SPE The Cornmjttce dm desired to 
be furnished wtth a note explaming whether In regard to the nra 
relating Lo transport contracts which had been referred to the 
ibr enquuy, the rnttlatrve was taken by the Wnfitry or by the SPe. 
The statement urd the n o t  hove been furnrshed by the Ministry 

W1. It. tll, coaMMltion tbe CnaaJthw rrrr)i lUus to #yg~& 8b.t 
ck HWstxy &Id d n e  w b h e r  a -L.I cell shad4 
be mated to kap a r9illKO.J watrth maw cmam w h  mmlpmrtIS*I 
.a nattrurjgn m mspartcd. Sucb r dl coorhl rurarh n * ~  Oa 
af4crc3a1 c s a t n ~ l r  w h  .r(Q vnrbUo&r imr* trtr~ba p k  ts t b  
i l l l M I d ~ ~ 1 1 r i k a u o f r r r i L d m t h f y ~ t b r t ~ c r r d r k , v a * 5 ,  
UaMlwm)rrac&d I b C m f d t l r t b r a t r r d r d r J O y l  
im cossapaJak to cwu, wbb& frtmlsh Enct* . k t  tbw, cred d &- 
rl+a, tb Mkhitry dmdd w p n b  tIrcjr awn mmhhmq bD mL 8 

as b &at* tSkll tbsraem ef caSIarkr #wl dm (Slr a d 9  - l i . m t # ~ r 2 r U t k O L t 1 P u S ~ l d ~ 1 1 ( : . I 1 ( ( L t b e Y l l r b P t t t ~  



wt with tho cmup-%-+ h mgard to de!sctiolr d cllirss d e o b  
& 
Non-imitation of tendm++ara 70, Pogsr 89-90. 

672. In connection with the handling of imported foodep-ainr 88 
B h a m g a r  Port, the Department had been employing since 1951 two 
reparate contracts for the work relating to (i) handl~ng and 
part, and (ii) &wedoring. 

673. A proposal that a tender enquiry might be h u e d  for a ram- 
bind  contract for both the types of services with s view to ensuring 
compet~tlve rates for the work and achieving higher operattonal el& 
ctency and speedier discharge of vessels was corwdered by tha 
Mfnlstry in June, 1961 but w b  dropped on the ground that 'an b a b  
nce' an extension of the existing contract (which was due to expm 
on the 26th August, 1961) might be more advantageous at it  was likely 
"that the freshly tendered rates for handling clearance work would 
be htgher unce the cxtstmg r a t e  arc t h w  of 195'7'. The existing 
contract for handling and transport was, secordtngly extended for 
ane year from 27th August, 1961. For stevcdortng work however, 
tenders were invlteci and a contract for the period 24th August, 1961 
to 26th &gust, 1962 was placed on the lowest tenderer. 

8.74. From August, 1962, however. whm a single contract for the 
cumbtncd s~lrvlcm was placed by the Department aftcr tnw.ltmg ten- 
den. the aecc*ptcd rates fur  the combined w r t p ~ ~ s  were lower than 
thost* whrch were biazng paid for the two s c w c t a  separately. The 
reductm 1n cxpendlture on t h e  wnwes computed w ~ t h  rc ferenrc 
to t1w vv!umc of work L 'XL 'CU~C~ in the P ~ C \ * I O U S  yew amnunaed to 
over Hs. 1 lakh. 

675. The Committee pointed out that rmonirng tc, tnfonnauon 
avwl~b!c with audtt the only d~duronce between the contracts for 
stevcdur~ng work and fur handling anif transpurr was that tn the case 
QI the first cirntrrrct a right to crtcrtd the cxsntmc: for o perrod of 
one year was not evailablc, while in the c u e  at the tatter, rt was 
wanleble and the Re~fmnal Dtrwot  had pttntud out t o  the Govern- 
ment sa this s ! n p  that he had pmrtive indmr:nm of grrstrnp fower 
rates II  a tender cnqutry fur cc~rnbtntd scrviccs was ~suciii, but :t wm 
not acted upon. In vtew of this, the Commlttcc cicslrtd to know why 
the Department dld nut test the market by inv.trng tendim e:'thcr 
ragsrrrtdy for this wrw-r or lor  the crrmbirrd servtca ns :n any case 
the right to extend the ctmtrsct far hrndltng md ttanspr? cou1.i bW 
been cxcwt& r f  favourabt,r. quotations w e n  not rrcc~\mi The 
witnes~ s t a t d  that thew wrrc, two contracts---ant? far handlm,: and 
traayort whlch expired on ! W M 1  and the other for stedoring 
whkh explnnl one month carlisr. He m d d  that the R e g i d  
Mrc?ctor hrd rrrccammandad that oyt.nrUunrUy and financially it worrld 



be better to have a combined contract and while m a q  the recom- 
mendations the Regional Director had also stated that the cost of 
labour was also rising. As against this it had to be estimated whether 
it was more advantageous to avail of the right of extension in rcs 
pect of thb handluq and transport contrwt w h e  the same labour 
rates had mtinued since 1957. It was felt that extension of the 
M n g  contract was more advantageous as the labour rates lewr 
years ago were much lower than the present rates. In reply to an- 
other question the witness stated that the Department had accepted 
the canteatian of the Regional Director that ~t wauld be &-per 
to have one combined/controct and the system was introduced from 
the next yeor. H e  also explained that the Department had pointed 
out to the R c g i d  Director the contradiction eontamed in hrs letter 
mgamhng his contention of getting lower quotatrons VLE-B-VIS riwg 
cost of labour and 11 was felt that i t  would be better to exerclslt. the 
extenson nght for if the tenders for the combined contract turned 
out to be hlgher, the Department would have last money on that 
account and also the right of extensan. The qucst~on, with the 
Department was whether by exercistag the right of extenslun they 
would be gaining or not and the docwon was taken ln cosultatkon 
with the M~nistry of Fmaace and the Director General of Food and 
was uitmatety approved by the Nmrstcr The Cumrnitteo pcmted 
out that tha Dep~rtrnent had taken a view without assaising full facts 
and fc!: :hat when the deer on the spot had a dlflerent opinion, the 
DEportaent could have at least asked far furtber details. nbc wit- 
ness stated that the Regonnl Dtrcctnr could have wmrtcd his rtrom- 
mtmdat~on as hrs personal judgment and he thought that them WM 
no other way tn which ht- could have support& rt The Committee 
pamtcd out that after the r ~ u r  of tbe order, tht Regional Dtrcctat 
had sent a telegram which stated "pmat:t.e Indlcotlona svrllrble al 
obtaining lower raxc.8 Mrn~stry'ri dmlston mgrrrdtng extcnzim at l)rc 
cantract rr not has& an our cansiderid a m e n t  af ptwilwn" end 
desired to know whether the tclccgrarn was cmrrldcd by the Mtrztrtry 
and if m. ast what level The witness stated that tha t r lqpm w w  
cansrdrd and decided at the lowcr Im*d because na ICW f w t *  had 
emerged out of it and during the nert year they had e cambind mu- 
tract In reply to a g w t t r r n  w Prx why eht crmtriw!nr a g r d  in the 
rx:~nlixon w b  he wlwr awarr of the fll~lng rate,  the dtnams r t a r d  
that undea the cantract the Gurcrnm~nt had thcr rl@t to ctxtrcnd It 
md for Gat~mrnchnt St w d d  hgw anauunM ro Inrcgohng t b t  tl@l 
.lin fmwrur of an us#art.ln rate. 



&TI. In response ta a tender invltatmn for the clrarancc and t r a m  
port of f d g r a t n s  and frrttllscrs impc~rted at Bombay Yon during 
tha two years from Match. 1962 to February, 1981, the lowest quota- 
tions was from an indlvidunl 'A'. The tender however, contanned a 
m m a t t n n  that ( ;.~vcmrncnt should. in addltran, rernbutse the 
amounts that might be payable by h:m tn labour tor wvlrhng on 
Sundaya and Charter Party hotidarys. It  was f h  estimated on the 
basis of previous mrucrlenm* that such addttlonal charges would 
amount to 50 per ccnt of the nusrnal wages; on thss b s s ,  rhe quota- 
tions of 'A' w e n  worked out to an overall rate 01 &. 35218 per 100 
bnnea. The Mintrtry m~scd the figurn to R;JI 344.63 per 100 tomes 
an the bst lr  of the tmdemr's own crtkmatrt (subfiequently mnw: ~ l i  
to Lho Dqmrtrnent an 18th January. 1962) that the rddirrona1 charges 
would tw 20 per cent a£ the normal wag- This was further revised 
to Ra. 339 13 pr 100 tonrws after excluding the extra wages payaMa 
fur worlrrng on ,Sundays and other holidays; 'A' wm stated to have 
wlthdnwn the st~pulrrllan far t3tc payment ai Hiditioaul charges by 
Gmem-t at a mtain stage ai thc Ngottrtbar. 

6.78. h r d u r g  to Ihe informatron mllectrb by the Mmrstxy. 
the flnanctd p i t i o n  of 'A' w u  mot autlai.cmry (he bad drrl~ntd 
to produce far hspectkon, mpiclr at his h h n c t  sheets for earlrer 
wn); he dld not hwcr ury k t  of tmcb ond the Barnbay Gcsv~m- 
m t  for wbbm ha brd worked d&g m arrbr pdod did not con- 
rklat. hir pd0- a d i r c n q .  In rtarP d them M a  and as 8 
l r r r u H c r d r o ~ t n y p t J ~ . r r ~ ~ " A ' U u ~ a m c ? t o t b +  



oonclusion that he &ould not be entrusted with the entire contract; 
they, accordingly, entered into negotiations with contractore 'B' and 
Y=' who were already doing the work and those performance had 
bee. reported to be highly satisfactory. The rates quoted by 'B' 
in response to the tender were inclusive of working on Sundays and 
holidays, while those of ' C w e r e  exclusive of these charges, in r e  
pect of which they had claimed extra charges a t  20 per cent of the 
normal wages of labour; the overall cost of operations In their cases 
bad bean worked out as Rs. 352.43 and Rs.  380.69 per 100 tonnes ms- 
pectivdy. During the negotiations, firms 'B' and 'C' agreed to accept 
the contracts at  their existing rates (Rs. 321.72 per 100 tonnes) plus 
the increase in wages wh~ch  had become payable by them as a result 
of a recent Labour Award to which they were a party, subject, how- 
wer, to the over-riding condition that rates would not exceed those 
offered by 'A'. A declsion was, accordingly, taken by the Ministry 
on 14th March, 1962 that 20 per cent of the contract should be awar- 
ded to 'A' and 40 per cent each to the f m s  '0' and 'C'. 

6.79. As however firms ' B  and 'C' apprehended that the association 
of third party might lead to a demand from labour for increase in 
wages, and wanted a protection against the Ananc~al irnplicatio?s that 
might arise in that connection. the Ministry acting on the of Fur- 
ther assurances given by 'A' awarded (31st March, 1962) the cntira 
cantract to him on a Pr1d basis for three months from 14th April, 1962. 
This was to be followed by a regular contract for : ems if the per- 
formance was found to be satisfactory. 

6.80. The contractor 'A' failed to furnish at any time dwing the 
Ma1 period the additional security of Rs. 8 lakhs which was rcquired 
to be furtlbhed within one week of the award of the contract to him 

681. The pcrformancc of 'A' dunng the trial pt.rind wh~ch  was 
assesmi on a number of occaslvns bv dlfferrnt officers aI the Urnistry 
wsa reported to have been uncrati.jfactor). in scvenrl qwcts,  e,g. 

(1) There was undue delay in clearance, throwmg n heavy 
llabihty on Government for ship demurrage, ahcd demur- 
rage and wagon demurrage, nan-aubrnisarnn nf returns 
forming the basis of recovery of cost of fondgrains supplied 
to Cavernmat candgnem, etc. 

(if) Government also found it necessary to give llnancinl nlid 
to the confrsdor by making 'on account' ndvrnce payment# 
to htm to  the extent of Ra. 6.73 Irkb, without cclrtlflcotlnn 
by the Rcgionrl Dincfcrr af Foad rrgvdtng the value of 
the settrtcolr rmd& uul their rrtIri.clary po;rZonnraier. 



Elstoh paymmta had not becn ma& to the previous corrtrss- 
tom without due certification. 

I t  was, however, considered that on the whole, quantitatively, tho 
performance of the contractor was not unsat~sfactory. 

6.82. In June, 1962, a decision was taken that, havrng awarded the 
contract to 'A' as the lowest tenderer, he should be assisted to cope 
with his dlfflctrltles. In Aulyot, 1962 'A' was adviaed to take in a 
partner to overcome his financial d ~ f l k u l t m ~  He wa?i pcrmit:ed in 
October, 1962 Lo take three others into partnership with him for the 
purpcnre of this contract with Cwtrnment. A new firm was formed 
and was declared as  having come into being from the date of the 
commcncthmcnt of the contract vc., 14th April. 1962. The a:id:tmrtPl 
security of Rs. 8 lnkhs was furnished by t h ~ s  firm on the 201h Decem- 
ber, 1962 and, on 28th Deccmhcr. 1962, a regular contract war e x m -  
ted with thc ncw firm up to 13th Apnl, 1964 cxtendab!e by another 
year. An unusal prwedurc was thus adopted of treaw;ng a partner- 
ship l h n  regastercd in hrcembcr. 1962 ai ~f they were the onginal 
lowest tenderer and could be awarded the contract from the r4rh 
Apnl. I%& ;? re crght months hfow the crmst~tal?rnn of the firm. 

6 83 Ad hiw ssnct~wns had bF.cn issued In the mearrtmc, extending 
the tr~al  per~rrcl of t h m  months by one month nt a tlmc.. Gov;n- 
mcnt alsr~ conr~nued to make ad hut payment.$ :o the ccm*r;sctor 
without crrttfiwi hills (Rs 2796 lakhs u\ all).  In  addrton. 75 pc3;r 
cent of t ht. ~ d d t t ~ ~ c m l  rhrzqps pa~ablt*  lay :h? ctrn:ractor to she lo'mur 
for work on Sundays nnll h c  l : t i ; t ? ~  w c w  riEs > rcrrnburwd to :he con- 
tractor from Qctober. 1962 cmwards on grounds uf rquity. 

$84 The foilawn): further p i n t s  h a w  becn n-,tic4 13 the o m -  
Lmn of thm contract: - 

(1)  The actual m,r of npcr;t?lrmm to (; ?vcrnmilnt: witrk& out 
to Hs. 361 1 I per 100 tontw,  ns aqtllnsr Rs 333 13 per tM 
tmnc'?i n m m d  at thp ttmc of nwar-i r , ?  the ctm:rzri.t, and 
dl-rnclusivr ra!m of Rs 3X? 43 nncl Us 350 69 p s  100 t m a s  
onpnallv quoted by the firms 'R' m d  "C~rt.syx.~t:t.i~!y before 
lhry a g r d  t~ a d u d  rate dueng ncgtQinfium 



while the despatch money earned was low, as compared 
with the earlier years during which the work was dons 
by firms 'B and 'C' as shown below: 

(In lvkhs or rdpees) 
--- -- -- --- - -- - ----- "-- - --- -. -- ---- 

Tcrioi No. of N o  d N,) of Dzipstch D~tnumg:  Amount for 
sh.pq sh ps shfpx mon:y incmtd w h ~ c h  thc 
- : d  whtch whtr'h can -cf co:o:ltrac'tor 

el tncJ  incclmd WUP hclJ 
Japgt;h dmmla- lroblc. 

& ' 
- - - - -  --- 

Dscmber , 1963 Deto 1:J fig-ir:~ arc n c ~  auaiL'3lc i-ut ttic total Jr- 
to July. 1964. muagc  i n c ~ r d  J d r ~ l g  th:s prr 0 1  of 8 months knawm 

-1~; araa Rs. 33.00 hkbs. 

6.85. A fresh tender cnqulry was tssut?d In March, lW for Ihs 
perfomanre of the smvces from A@, 1964 onwards on the expiry 
of the tu-+year-period of the contract The partnctmhrp f h ~  hold- 
mg the contract did not submit my tender in resywmsc. to this en- 
guuy but two of the partners (including ~ n d ~ w d u a l  'A') submrtrd 
one tender; the other two partners elso submttted quatatmns whrcb 
were lower than the rate kn the existlng contract. Meveriheleba, the 
existing contract with the partnersh~p firm wik~; extend& for one 
more year on the same terms Thin was done on the b m a  of a dsi- 
don taken befare the opening of tenders to the effect that the erYst- 
ing oontrsct d m d d  be extended, as the! tendered ratm rn~ght h ~ v e  
to be enhanced by 10 to 15 per cen t  for rnetsng extra cl8;ims frrrm 
labour if r new cm&mck wem rppdntcrd 

6.88 Prom May, 1@H onwards. Government was ngwn cumpclhd 
to make cfirect payments to the labour to the extent ot a b u t  fZ*. 12 
l a k b  ~nskad of to the firm, Iln wcw of -in financial dirpull~ 
whrch had arisen between the perlnen of the firm. Thk axrclurlad 
m adchtiunal IS per cent payment to larhut, wtdch Grzvensmcwt had 
thought that hey might avoid by crxtcndrng the ccmlrrrct wrth firm 
'A'. Gavenruncnt fwnd It n * r w v  ta t*rminatr! the emtract 
f m  1st Augut, I S M  after giving m e  rnnnthk rnottcv; the work w m  
lSorrawEwr undertPknan by tha D?r?pulmml itmlf, 



6.87. The Committee desired ta know why provision fur working 
on Sunday and other holidays was not made while considering the 
tenders. The witness stated that tenders had k n  evaluated with 
and without the assumption of Sunday working and the question of 
extra liability involved therein had also been taken Into account. 
The quotatfon of the firm 'A' was Rs. 344.63 i n d u d i ~ g  the chargw 
for Sunday working. The labour had agreed to work o n  Sundays at 
an increawd rate of 25 per ccant. Out of that the con!ractor was 
bearing 64 per cent and the Pcptrrtnlrnt wetrx bearing 181 per cent 
s.(r against 20 percent evaIuated by the Department rn ! h ~ s  regard 
lie further stated that the quotation remved from the firm A '  was 
the lowest and no handol Im was incurred as compared to the 
tendew given by the Arms 'B' and 'C' merely becousc at the tune of 
submitting tenders thc cluc.ittim of Sunday wnrklng was not prtr 
vided for. 

6.W. The Committee note from the evidence g i v m  by the Secrc- 
trry that at the truclP1 time when the dcrinion to a w u d  this contract 
WRS taken. the tcndcr of the firm ' A h -  thr h e s t ,  with or with- 
out tbc awumption of Sunday workiw. 

Tht Committee undcrstnnd fram Audit that in the final tobub- 
tion of t c n d c ~  on 14th March, 1W. whirh nltlmately formed the 
bad$ of the tender dceirion, the following rate  per hundrtd tonne  
were adopted lor the purpow of mrnprbn: 

The ratm af A m n  'B' & 'C' included the cl*mcnt of charge, on 
K m a t  of working om Stmduys m d  other holiday* Thi\ would 
w m  to indicate that tbs mtm of firm 'A' also wrrc perlrapr inrle- 
3vc of Suaday working. I f  so, lhc justillratitan far the ~rubSrCQumf 
h b u r w m c a t  of chnqp for Sanday working to firm '.V is mot f r t c  
fran doubt. 

889 In reply to a question thc wrWr.sa stateti that thr. tirm '.4' 
b d  crtlsin dsspurm with Gt~t~crnnwnt ut I k m b y  t Maharah:ra) 
whllrh hati &ccn rrrfcrrd In ,rrhitratrnn and the firm had wkm 111 311 
thw c r x a  The Hcgwml l)itc.cror r \ f  Food had rnacic ,it:r.mpta t o  
&ad out exactly an what ~;rwU"s t tw work of thc fimr 'A' be 
b l d  uruutlsfnctory but the Stsrtc Guvt*rnrncnt urbrc nil: ~ t r l t a  trr 
h t a  *a old mco& and Rim. When the Commnt :c+: .Itb;ird tu 

lcnmw why Lha Qrm wan turnalder& clifiblc for thv award o f  20 pr 
-4 of W cantract whsn Gavllenunent had brcn yatpflcd that the 



firms 9' and C' would be able to handle the contract better end 
that the? had the necessary organisation for the execution of the 
work, the win- stated that the firm 'A' had previous experience, 
his bank rcferenees were not unsatisfactory and he had assured the 
DepPrhnent that he had e n t d  into agreement with bobb the 
labur aud the transport mtroctora regarding the supply d trucks. 
En view of dl these it was considered prudent to allot him 20 per 
cent of the work and 40 per cent of the work to each of the other two 
contractors who had subsequently refused to ahare the work with 
the firm 'A'. When negotiations with the other two contractors 
brake down it was decided that the Arm 'A' should be given a trial 
for 3 months and he had to give a m r f t y  oof Rs. 2 lakhs which the 
R7m had given straightaway. It was also stipulated that if ultl- 
matelg the contract was given to this firm on a permanent basis, an 
additional amount of Rs 8 lakhs was tn be obtained from this firm 
by way of seeurlty The w~tness added that the flrm had made p y -  
raent of this a m o w  though at R 1atc.r date. bcau.w of ..inme diffiermct 
over the types of bonds to h furnished The Committe point out 
tbat although the quotations p v m  bv flrm 'A' were considend to be 
the lowest, the sgbcrqucnt ctrneevsi4 grmntcul to it had made It much 
higher than the rat* quo*& b?. the other two contractors md the 
actual cost of opcraimns to Cownrment worked out to RJ, 361.11 F 
I W  !nmncs as aga?n-t Rq ,339 13 per IN Ionnes at the tsme of the 
award of the contract and the a11 inclusive ra te  aan@ndly quatcd 
by the firm 'B' and 'C' respectively were Rs 352 43 and R% 380.18#) 
per 100 tonne brfnrc t h ~ y  agreed to a d u c t d  r o b  dunnfl nc*$~tlr- 
tinns The u-itn-..hs s!a:c4 that the actual cmt rrlf the wntraclor 'A' 
worked OU? 10 be RS 35') 01 and tr rcqnrd r t 8  the firm 'B' the c ~ a t  
would have bwn Rs 352 53 per 100 t~mnrir He rdmittlld that 
thew figiim w t w  not g15.;~1 to Audit when rcply to draft 38ra W U  
sent Xo them 

4.90. Tbc Commitln Id tbat tho depertmlrrrt *bwW Lra m- 
cd aur the coapnmtlvc c w t  of r h r h g  p r  108 (omam d h d g d n r  
Om n o p k t  of a11 thv S contractom ta Audit rh tn  the dnJt par. was 
urni 14 them. I! rpptarcd that the dqmrtrncnt did a d  frrrtrJrh !be 
curnplc~c i n f n r u t h  to  Audit at thr, t k  at !be -Opt d draft 
para. In  thia ~nrmciion they would l i l u  ta draw for *Wet rompli. 
M C ~  fhc attmtibn a4 the Minktrr of ) P d  and A m l t c u e  to t L z t  
earth r~.cosnmmdrrtEanr cacrtriard in pan 9 al P d y - W o o l  
Repm f % c d  L k  Srlrha) wbmin  they hare *Ilr*ludj. u q d  ayor 
the Wnflctrlr*. lo w d l y  the fwtr c0011ihcd In Audit prrm # d y e  
*him the p w m b d  prCsld i f  In mrepthsl m u  Ot i* rrd 
dlb;to&w,tbrcrorncrtHUsarkotlld&rbncuQ~~t&awrtlc*d 



6.M. The Committee uadcrstand hom Audit that in comp* 
tbe cost of opcrationa in the case oi arm 'A', the payment of Lbr. 22# 
Mhs to tba Bmbay Dock Labour Board from June, 1963 la Feb-, 
runty, 1964 mder the Hating mchemnc had not hcoa taken iab at- 
count. 7'his amount was, hawever, subsequently paid to the con- 
tractor on the grounds of equity in nimbutwmeat of 10% of the 
wmge bH1 pdd by him to fbe Dock Labour hard ,  

6.92 As rewds the incrcaw in the demurrage charges, the witc 
nPss stated that the Increase was largely duo to the fact that the 
Bombay Port Trust had reduced the number of t m t b  from four to 
thrw fmm March, I982  and as such the wmting period fnt the f d  
.hips had gone up. Thh Cnmmittn palnttd out that the audit para 
bad awrrbed the rlackncxq nf contractor as the reason for the in- 
aeawt In the demurrage charges and desired to know why rhc real 
reuron was not eommun~carted to the Audit. Thc witness cone- 
that thcy should have done thnt. He furher added that demurrage 
was dlv~dcd into two parts- w h a t  could hc asrrrbcd In the contrac- 
tor and what could not h hts liabilify. Demurrages again were of 
two tpycs--thnu! In rcgertf !a shtps and thms hn regard to jhedw 
Demurrage an abjpa dcvolved on She csmtractrrrs f r m  the tsme the 
.ship was berthed and while the ship wata watturg the dcrnunage 
&d rant nccruct lo thic nrntssctot because the siauatlon waa h p m l  
hro cantrul. In rhe caaae af &cd c k m u n s p  tbt emtractor had r 
lfabrlrty to cnnrrr that discharge operatrom UWP not held up far 
nnn ckamcro from the shed. Iie further added that out of the 
total br~pp~ng demurrage d Ra 60.70 Uhs Ra 2236,000 had been 
oacribd k, the contractor and nu! of the Wal shold demumge of 
ks, $45 hkhar. Ra 3-09 hkha had bear ssribcd ta the contractor 
making n total at Rs. S 3 . W  m thct M.l dnnurna?. m r . = a b k  
tram the conlDrcrekrr ard out at whkh h. 1.99 hkhs had rrlresdy. b e  
?mmmd 

am ~ b a  ~ t t m  rroai me to be h r . r d  .-t f b l ~  
cowry d rb hbr- ammat d ILr 331; W n  Tk Committee rota 
Out8haarptuaULhdm&thrtrrcnrosjatbn&a~chuEcrun 
b&y las I.. nlortlnr in rb* nammb el bartha at tbe a4nW 
) r c , h n a k u b t a r a r r , ~ o ~ ~ e o t f u & b b b k  rctooatthebrt 
W t h , r u J . r d ~ b . r d k d . I t e m t h b w d f . c t u ~ r r p *  
w a k  (lll fa LlQlQI wl CJ la X)Ctckl r)t. Nw-I$rrr, 1-1 ~ 8 8  
nrrb  Irr tLWb tL. urmkr hu,daad 04 tlse pert dtula([ 
-A --- ( . J C ~ ; I ) I ~ L * ~ S % ~ P ~ ~  IS h I Y U l ) .  It &mot d - w b  
~ w a o r , 8 & m m h t k ~ . . . . b u t f w ~ ~ W ~  



destination for some of the vessels, tl such a c o w  was justUBed by 
tbc reduction of number of berths. The Commlttec find that the 
shortage of berths at port of Bombay is contributing hmvily towafvb 
demurrage chlvges being paid by the Government. They f e d  that 
the Ministry should take immediate action in consultation with the 
Ministry of Transport and the Bombay Port Trust to remove this 
dimdip.  

From the sb-t of ~ ~ U X T -  prid by GOVI(VLI~IIC~~ on tbe 
shipment of foodgrab tnraiabed at the instnnce of the Committee, 
they find that a sum of Ks 1-21 crams has been paid as demurrage 
from January, I S 1  to May, 1965. As the amount paid to Shipping 
Cots. is mostly in fareiga exchange and it constitutes ur nvold- 
able d n i ~  oa ou #wee forcjs) erchangq the Cornmitt* feel that 
the dcpvtmant s h o d  h e  h details muses which 1t.d to pay- 
meat of such heavy demurrage charges and take mitrbb ramdid 
mewerrrr in consultation with the Ministry of Trrrurport. Cuar 
here  dcnrumrgc of more than Rq. 10,000 is prid Pbould invuiably 
be ezamined in future with a view to fixing mpon~ibility 

6.94. In reply to a question the w i t n w  stated that the then Set- 
retary of the Mmistry had cnqurcd mto the eontractom' alltgauons 
that the programme for cleauance as drafkd by ncg~rnal ofIlce was; 
defectwe. unreal~s!lc, needlessly cornpl~cntcd and unworkable. The 
then Secretary had found the programme to bc faulty and had askdl  
the Repond Director of Food to ensure that this did not recur 
Ekplaining how the programme was described as netPdl~.sfily cr>rnpb- 
cat& and unworkable, the witness lnfarnled the Comnlttee that 
cbschargrr took place a t  the same time from a number of berths. 
IS pain was moved from the berih to a particular roil-loading p i n t  
&n the operainon was e w e r  Chl the o'hm hand, if form om berth 
a certain quantum was sent to the mi1 head and certain quantum 
wm gent to the godowns, r +  h-amp ci~flrult to  work The Corn- 
maittee brrat that rlt them defects haw, bclon raarovnd in tha pro- 
m e  for t C a v u ~ a  d foodgmh and tbt rg.r(cm b padacl eorr. 

693. As reIfanir the dhxt payment ma& to the Zntwur to tha 
extent of a b u t  Ra. I2 lskhb instead of k, (he firm in view af mrZ.1~ 
financial disputes ~ ~ S ~ M I J  the partners af the Arm, the Committee 
dersjred to lanow whether Gaven~rncnt hrrd any knowledge about &re 
malt filed by one af tba putruMs of the fina 'A' (when the Crovm- 
amt want& to extend tb con-) in October, 1963 and if us, why 
the contract with thrc d m  'A' ~ W W  e%tMd@d frnm Awl, 1964. Tha 
vrrStncw, stated t h ~ t  01c individual members af Ehs portntnrhlp ilnn 
wem nut ddPlbsrred Ilmm qudlna #sp.nWy bUI &tlmr@b it Im;r 



decided to continue the old system as i t  was felt that the new quota- 
tions would not be advantageous to the Department as under the 
new system the labour was demanding 15 per mt incrreae in the 
wages which the Department thought could be avo~dcd if  the old 
contract was continued where the contractor had an agrfreement with 
the  labour. In reply to a question the witness s t a t 4  that as a re- 
ault of the dispute between the partners, the Managing partner 
(firm 'A') wag not nble to operate the bank account and the Depart- 
ment had entered into s sqxiratc contract at  the risk and cost of 
the party (Firm 'A') and the extra ccrst of Rs. 5.W was being re 
covcrcd or had already bmn rrcavrred from the party. 

690. The Committee would like to be fnformad of the movery  
ef this extra cost of Rs. 5,000. 

Non rcoowry QJ tcrm!nal chargcs-para 72, Page $4. 

6 W .  In rwpcsptrt id ftdgrains sold front the Central Storage IkL 
pots in Dclhi during the period July, I958 to Februaq,  1W, nctroi 
chargm and tc*rmrnal tax amounting to Rs. 6 18 p a d  by Gm- 
crnment t o  the Municipal Cor;~~lraalcsn of Delhi were not rrcovercd 
fmm t h ~  partic3 tn whom thc foodgrams were sold, although ins- 
trurtrons to effect such rcccnvrim had d e n  issued by the Mtnistry 
in April. 1957 and the omis.s~on to ellect the m e  was reprhed to 
the Ministry by the Pay and Accounts OfRcer in September. 19W. 

13.99. The Comtter ,  dckirr?d to b w  the reawns why no artton 
~ 3 s  tnkm by tbs Utntrtrg to dect recavcry for fwe yeon as the 
P A 0  had rntrrnowd tCw nllrltcr to khr W l  n.stry tn Spptrrnkr, 1958 
and #loo whether there was any prmriurnl lacuna which Id to 
orders king ovcrlmkod. The wtnmi statid that even though ins- 
tructiam b d  been h o d  lor the m v e r y  of the terminal tax to t h e  
w a n d  Director of Fwd, before rthc instructions muld imple- 
m n t d ,  he had a trhphonic inrtruetim from the omwr on S p i n 1  
Duty In rhs Minlrtry not to implement the cartier order?; 



to locate the file did nd succeed Certain reminders were received 
from R.D.F. to O.SD. regarding the instrucrdons conveyed on the 
tghphone. The matter was prolonged for a very long period and 
no action was taken. He further added that an amount of Rs. 1.92 
l a b  had been recovered from the Mrlls and as regards the fair 
price shops no list of recoverable arrears was available. The Com- 
mutter? painted out that the Ministry had informed the Au&t in 1964, 
that recovery of an amount ul  Ks. 1 79 iakhs In respect of foodgrain6 
sugphed to mills had already been effected and the balance recover- 
able was cxpecttd to be reduced by Rs. 1.8 lstkhs taking into accuunt 
the quantity lost In storage but when the actual position was given 
the slorage lms was only Rs 1500. 



6.102. The witaers c o n d e d  that the pint  did not occur kr t h m  
wbn the original order was murpnded in 1857 and when in 1960 th. 
aort price of mills was mimi, the qu&n of fair price shop dfd 
not come up at all. He also added that the amount was shown as 
errears because there was no written sanction to the effect that ter- 
minal chargeas should not be cdlected as tbe order suspending it war 
only a verbal order. 

6.106. A cantract for the tramport of foodgnins rtc fmm thu 
Catcutta Part Docks to CcrrtFal Storage Depots m and wound the 
aihr w u  a n W d  into by the Rmgienll Dvoctor d Foad, Calcutta, wath 
a tirm 'At, for one year with df.ct h r n  leth March, I%?. 



6.108. The contncts wfth the flrnss 'B' and 'C' expired on 15th 
March, 1958. A demand for the m t y  of the extra cost of Rs. 1.26 
laM~s was, however, made by the Regional Directorate on Arm 'A' 
only on the 21st June, 1960, t.e two years and threa months after 
the expiry of the contracts with firms 'B' and 'C'. Enquiries into the 
financial standing of flrm 'A' made subsequently from February, 1862 
onwards showed that it had then iit:le or no nssets. 

6.109. The net log of Ra 1.02 lakhs--after appropriating the arrr- 
a t  money of &. 4.W. and sccuri!y deposit of Rs. 20,000 of f i rm  'A' 
was consequt3nt.Iy written olf by Gwcrnrncnt in August, 1964. 

6.110. In rrgly to a question the wtcness stated that ~mmediatdy 
after accepting the contract the firm 'A'ddeclined la fulfil the contract 
and the Deptt. had to appoint two other firms 'B' and 'C' at the risk 
and cost uf firm 'A' and the firms 'B' and 'C' did work far their can- 
tract period up to 15th March, 1958 Thr Dcptt could not p m  thdr 
claim earlier because they had to And cut  the diltarcncc? in the cost 
between the first contractor land the subsequent twn cnntr~ctnm. 



6.113. Frem the evtdbnce hdnrsd and .ba from the nota fttratshr 
sd by the Ministry (he Commltlre find 1 . 1  vn&r the cdst fq  
procedure Govctnment cannot prefer their claims againrt 
defaulting rontractar unlcssr the claims of the Goverrrmtnt a d  tbs 
confractor arc rsconcPled 6ndIy and this p w c ~  m e t i m e  takes 
to thmc years. I*he C~~mll l j t t~a  feel that the procedure leaves tnoqb  
ncopc for an on.wrupuloas conlrnctor to ddrwrt the Government c h h  
The Commlttae fail to understand why in aucb c a w  the cxtrr expem- 
dlturr cannot be worked out from the dcrpertmtntal rccarda of tb* 
work partanned by ths contnctm and recovery effected tmn t b  
defnrrlthg contncton. The Camrdttta worrld therefort -gust tM 
the Ministry should axunlaa tbk a d  devise a method which win 
plug the axbtinq toopbob 

fi 114 In Ma y ,  1954 Governmmt cntcrrd into a crrntraet with Am 
'A' In Xcw Ihlhr fur the import of 50,WJ tons of Fast German Sugw 
a: L33-164 pcr ton, on a C&F bat319 

Thc sugar war to be delivered as folhws 
August 1954 Sh~pmcnt. 10,000 tom Calcutta 

fi 115 In  t k m  uf the contract, the firm !umistwd a guarontcc from 
the Punjab Nrllltrnal Rank, .n locu of w+cu;~ty dqmsit: 11 later turned 
out :o tW+ bawd UTI o ~ ~ w n t c r - g u a r ~ n t w  g:ci'en to t h ~  Bank by ancrrthtt 
firm '13' . . 



6.118. The bills of the &m 'A' lmwntiPq to Ra 1.47 lakha are 
reported to be held up by the Goverament. 

6.119. AnswerfnS a question whether any legd addce ww &. 
Pined before making varrations in the term of contnct (extending: 
the date of delivery of sugar with a reduction in the price) since h a  
case involved a bank guarantee, the witness slated that the variattom 
in the contract were made in consultation with the Ministry of bw 
but what effect the variations would have on the guaranter? wns not 
specifically put to t h v m  The Committee dcsircd to know why the 
firm was awarded the contract when there was a confidentla1 repurt 
from the Reserve Rank of India that the financial standirq oi the 
flrm was very unsatisfactory. The witness statcd thnt the report was 
received after the conclusion of the contract. VCft~cn thc CommJtlrc 
pointed out citmg from the preamble of the conlrart that thcrc was 
enough hrne fur thp Deptt. to carry out the vcnficat.rcms a6 the uRcr 
from the Ann was received an the 12th Mq. 1934 and the cnnlruct 
was concluded on 3rd July, 1954. the wltnes cunc~drd that even 
though there was time in between no e n q u q  was ma&* a9 the par:y 
WBS known. The w~tness also stated that !he same flm hnd earlier 
default& b tulfir 8 contract pertaining to their Ministry an4 in that 
oomcction n reference was mxir  tr. ~ h t '  RCYMYV~ Bank and tbe detail- 

6.m. The C d t Z e e  w a s  clsw, urtomd that u n m t  of 
gurantss h h m  by the DsptL WM 3 per writ of I)Ic total smmnt at 
the CdOtrrr t  la nqdy to 8 qoadlan thc mcltnmls rtstsr;i that 013 b i n #  
aired ta fultil the guorrntm t&u cantroctars got a court rnjundab 
wrist t;bk Government fawn cxmpcU~ng the brtnk ta gtvs the 
msuat, a d  r&r oaurtat (paarmtor 1- wrld the btulk who hrsl 
t r M d u q u a a b o c b ~ l c r s i n h w ~ ~ ~ O I t h r w n t m r t  O n a r e  
fmwm blnyl mr&t abt caurt had bid t b t  beclrw at the rcriatlcm 
ta tSHo amtract b gummtcl was not valid. Thc Cc1mdtta ddrad 
lokh l lPJCbbd \~ f tha .b~ .~L f ty lW&kwhcnt t rv l rhc lMt rg  
*cnurcthjtbmwaC*v.tfrt9rrsuEn&ltcclntrrciud@toth+ 
Ilnn *A' & Co. tbr gmmntrra wm invalid. ('l% &a #.M d 
clWx Ln). W h m  tbC Commitcs dmmd to know w)lt.UM (k 
~ ~ r h r h i b . ~ k p u t r n r n t M t m m m c R m f d ) I . C l a r l ~  
wm mdiuDIUf a rm UflCnnLff~ml ~ ( r  rd (b. 
* p d ~ ~ t b r C w r m m m t w m M ~ l a q ( ~  
rauch ulPsr, tht rilrncls nul aut tS#! parantas knnd rhld rr 
-&,d (by cb. Ibm) Ln a b  nr. T b  klmd, "I=.=. mrld 



that it was an 'aboolute guarantee' given by' the A r m  'A' and t b  
was no  reference of a counter guarantor at all. The witness alrw, 
stated that the fann of the bond was settled in consultation witb tbc 
Ministry of Law. 

6.121. The Committee desired to be furnished with a note explain- 
ing whether the Punjab National Bank had refumd to pay the gua- 
rantec amount to the Covlpmmmt or it was rvfuscci by thc finr 'A' 
and also giving detallr about the guarantor. (The note is a t  Appen- 
dix LII). 

6 122. The Committee were tnlrrrmrd that the case was tn the 
Punjnb Iiigh Court since Jarnuar-y, 1964, 

6.123. Fnrm the mtn f u r n b h d  by the Ministry at Appcndix LU 
a d  BISO from thc cddcnct tcndctcd, the Committee am r u r p f l d  
the1 even when -1 e d v h  was -ht, tbt Department had failed 
to uccstdn from Lht Mlatdxy of L w  regarding the c o u ~ q u c a c a s  
that the chnnpr? la the terms of cantract might produec. 1 h g  fail 
to undcmtand haw a Dcptt which have k n  dealing with wrh rote 
trocln since long, could pauihly o v c r l d  this arpect. It i\ surpriring 
that it did not %cur to thc Ministry sf LAW that the rbrngcr in the 
lerms of the cunttnc-t would prejudice guarantee. Aeothrr wrious 
omi*%ian an tkc Part of the Department wm that even when there 
war ensugh time at tbrir di.spoul, thmongh enquiry w m  dot ma& 
rbmxt thr nntcctdcntr of the firm wh- mords were not c h n  89 it 
b d  drfmtrlrcd to fulfil u cantraet tartier despite sucrrsdvc extrnsions 
fbt E'arnmittcc, thctcfo;rr, hold tbat the rontmtiaa of the Ikplt .  that 
rsa enquiry wnr mads rn t b ~  party wra kaoun is not bawd on fact& 
I& Bnn w u  known lo be ddnultcr. Ir"b* Hcwrve Rank mwrl tots 

dno unnutidntory emd cvca then for muons aot known the Mint.itv 
rbm* tu deal w i t h  *nth a firm It & r aut tc r  ol a m a t  rurpri* 
dlwppolatmcat. If tk fkg*rtmvat had bccn a little mom cmti-  
m d  had vil*nS&d tbc an twdcn t s  af the arm ~t the initid .ihX*. mneb 
at the prrvnt  trouble would not. pethap hm.r ariwn- 7 h e  r~*d*-  
tt.r wmrid nfw like ru he iafarmcd d the final nutcomc in this cn*cc. 





.MIPIISTRY OP CIVIL AVLATIOY 

R& Rs. 



Rn. 

Detai ls not readily mailable . Fold Rs. 68,7451- 
o~r .  '63 . 
Ocx & Xov. '63 . 

Do. 
Do. 
Do. 

Ckt. 6 h'otr. '63 . 
Do. 

N w  '63 
a-t. 6 Nsv, '63 . 

Do. 
Do. 

Nm. '63 . 
h'nv '53 . 
Oer h h'ov.'63 . 
h'nv '63 . 
Xov. '62 to July 63 



6' Jufy' 63. 
Oer. '63 
Scpt. to Nov. '63 
Aug. '61 to Nw. '63 
Oct.& Nov. '63 . 
h'cw. '63 . 
Ck.t.& Ncrv. '63 . 
W. '62 & Fcb. '63 
Jan. '63 . 
Oa- '63 

]Do. 

Do. 
Oct. '63 . 
Nov.'63 . 

Da, 
Do. 
Do. 

Scpt. & Nw. '63 
OLT. d( Sav. '63 . 
April '63, hisy rs A u p r  '63. 

1 lac 

Nw. & Doc. '63 . RdIted 

AIC &U.S. Sup- 
ply Mbsim 



















8 .  1 . A . C .  . 31,065 $00 

a. H. P, F. C. . 47.9' 
3. B h w  Ccxnmcm Industria 165 *OO 

$9 (51%) Not available 
Realised . . 

Do. . . 
Do. 

Reported collmed 
by IAF. The CAD 
is chming transfer 
of the credit. Under 
cortcspondacc with 
thc AGs concerned. 





MINISTRY OF CIVIL AVIATION 

(Rct Para 1-27 of Report) 

A note stating when r hangar in the Juhu aerodrome was allotted 
to a private party, the monthly rent of the hangar, dues out- 
rtanding, if any and the reasons for allotment. 

ma 81 (B) item (iii) Audit Report (Civil) 19651 

The facts regarding allotment of Hangar accommodation (space 
ln Hangar No. 10) to Shn M. U. Parekh, of Pamkh Agcmciu at 
Juhu aerodrome, are as follows:- 

Bhopal Aviation was in occupation of Hangar No. 10 at Juhu 
having been kased to them by the DCCA. Due to certain violation3 
of the tenancy agreement, ~t became necessary to terminate t h e  
lease of the hangar to Bhopal Aviation. Snce  the Company failed 
to vacate the hangar as required, the Controller of Aeradromes in 
bis capacity as an Estate Ofacer served them a notice on 3rd August, 
1960 to vacate the Hangar. This notice was issued under d m x u o t ~ ~  
from the Clvil Aviation Department and in consultation with the 
Government Solmtor at Bombay. I t  came out that durtng tbclr 
tenancy of Hangar No. 10, Bho jd  AviaUon bad pennitmi Shri M. U. 
Parckh to use it. 

On 26th July, 1960, sbrt Parckh applied b the DGCA for allot- 
ment of the hangar rpilrcc whlcb was in occupation of Bhopal Avim- 
tion on the ground that he had purchased thQ. rlrcrrlt and sparor 
from Bhopal Aviation. In nply he w u  informed that hfr pmcnrs 
in Hangar Nu. 10 w u  unouthartsd, u no cdQdll allotment w u  
nm& to him, Skrl Purkb appcrlcd to thr City Court, Bombay, ud 
o b W  a "Sky Ordarc yt-t thc cvfctSun notice ltaucd by U#, 
Estate Omaf on the ground h t  hs had puschased tbr right, Ul). 
ur<! intamst af Bhoprl AvlrtloD ud h.d become rohly . n U W  to 
urs hmgm Na 10 at Juht~ 



In May 1961 S M  Pa~ekh approached the DCCA for fonnal d l o b  
m a t  of hangar space and in his representation stated that he w u  
prcpared to accept hangar space only for one aircraft along with 
storage space for aviation sparea and equipment, and that he needed 
this hangar space for his aviation business. The Controller was ia- 
formed that Shri Parekh rhoutd: 

(a) vacate the accommodat~on in hangar No. 10 unco~l- 
ditionally. 

(b) On his agreeing to carry out the above, the X C A  wiU 
be prepared to consider allotment of hangar spscc to S M  
Parekh subject to the over-riding condition that the space 
so allotted would be utlllsed only for aviation activ~ttes 
and nothing else l k e  motor-body-building or funuture 
making etc. 

In his letter dated 18th June, 1961 Shri Parekh stated that he had 
no intention of building motor car bxi.es and making furni ture in 
the saxd hangar and that he nmdccl hangar accommodation only for 
keeping h ~ s  mrcraft, spares and stores. 

On the advice of the Law Ministry, the Controller of Aerodromes, 
Bombay, was authonsed to ncgot~ate with Shrl Parekh on !he fol- 
lowing hnes after consultmg the Government Soi!c~!sr at Bombay: 

Shri  Parekh should apply to the City Court for the with- 
drawal of the stay order against the Government and that 
he should glve an underttrk~ng that he would cot carry 
out any non-aviation ocuvity in the portion of the hongat 
allotted to him, 

Tbe Controller of Aerodromes reported that Shrl Parekh had 
already :nstructed h ~ s  Solicitor ta wlthdrew the case. The Con- 
troller also reported that he had consulted the Gowrnmrnt Solic~tor 
at Bombay regardtng the terms and condit~ons of allotment cU 
hangar space to Shri Parekh in hangar No. 10 at Juhu and the allot- 
ment was f i n a l i d  after completion of the wuat fonnalftics such 
ro furnishing security deposit and completion md s~lpn:ng of the 
lease agreement Tbc terms and conditions of Obd agreement stipu- 
lated that Shrl Pamkh should not use the premises for m y  purpaeb 
W r  than aviation ar wiI1 be oeen from the following extracts from 
Us agreement entered into by SM M. U. Puckh: 

"Not to utis the u l d  pn#nks or permit the tsmo to be wed 
lor m y  purposs other than Aviatlon purposrr without the 
pnwsovr rrithn panairslan of the Director GemmL" 



The monthly Fenit of the entire hangar is Rs. 907 and the rent for 
the floor area in occupation of Parekh Aviation is only Rs. 196.82 
Paise. There are no dues outstanding against Shrl Parekh. 
The remaining portion of the Hangar is being utflised for housing 
Governrnentdwned Gliders. 

As it has been found that the aircraft which was purchased by 
Parekh Agencies is in a broken-down condition, they do not intend 
to rebuild it, they also do not have any serviceable aircraft spams, 
and are not doing any aircraft work but only engines of some trans- 
port vehicles belonging to the firm are undergoing overhaul in the 
hangar, the DGCA p r o p o ~ s  to serve a notice on Shri Parekh for 
vacating the space occupied by the Ann. 

V. SHANKAR, 
Senetary to the Gotit. of India 



MMISTRY OF CIVIL AVIATION 

(Ref. Para 132 of Report) 

Information required: 

A statement showing the exact position regarding the dues of rent 
recoverable from Government servants, caterers and s h o p  
keepers; whether any inquiry into the matter was made and 
thc actian token by the Dcpurrment in thls regard. 

E s 
[Para 31 (8) item (iv) Audit Report (Civil) 19651 

Four statcrncnts showing the durn moverable from C~overnrnent 
savants ,  catcrcrs and shrrpkwpcrs, the amounts rccovc.rcd and tbl) 
balance outstand.ng on 30th June, 1965 arc attached. 

2 Thc reasons for the outstand~ngs b r r d y  are as fol1ows:- 

(1) A large number of outstandrngs arc teflectrd because ot 
the non-re:urn of the rent demand statcrnen:s sent to tbo 
fieads of the ofnces in rcspect of nun-gax:!ed offlcerl 
AIt!~rlugh charges on account of rent, clcctricity and 
watcr are dcducted at source, p r d u r a l l y  the amounts 
have to be shown as outstandmg pendmg the I ~ ~ c i p !  04 
a ccrt~flcrrtc on the rent demand statement from the Iiead 
or the ornee. 

(2) In thc case of gazetted officers there is usunllp a con- 
stdernble time lag between recovery and in:imc?tian of 
such recovery by mtutn of the demand sta!crnents bv the 
Account en ts Cenerslffreasury Officers concerned. I t  ir 
thc practice at all aerodromes to establish p r ~ n a l  cob 
tarts w 1 th Accountant CeneralJTreasury Ofncer to en- 
q u n  about and ablmn these statements. Insptc of thfq 
a large number of rent demand statements have not beeD 
received back. 

(3) Although a strict watch is rnafntained on the p r o p  a! 
recoverg, amounts continue to remain outstanding in t& 



990 
Registers until the rent demand statements are received 
back and posted in the respective registers as certified by 
the Accountants General/Treasury Of!lcers/Heads of 
offices. 

(4) With the progressive increase in the number of quarters 
at the four International Aerodromes, the existing staff is 
now unable to cope with the increased work relating to 
preparation of rent demand sta tements, ptbsting of the 
amounts due and recoveries made from allnttees of C.A.D. 
accommodation in the relevant registers. 

(5) In all the regions, the outstandings particularly in res- 
pect of C.P.W.D. officers and staff are hcavy, campared to 
the amounts outstanding against cmplovccs of other de- 
partments. The reasons therefor are cnly procedural, ss 
due to non-receipt of rent demand statements from the 
Executive Engineers conerned whose headquarters are 
not at the same places where quarters have heen provid- 
ed for their staff (except a t  the four Internationnl Aero- 
dromes) the recoveries remain unpostcd in the registern 

11. Steps have already been taken at aerodromes to watch the 
plogress of recovery in respect of rent, clcctric and water chargerr 
h m  Government servants su in&cated below:- 

(I) Reminders are issued ps~odically including registered 
reminders to Accountants GcnerdfHeodo of ofices 

(2) Pcnonal contact is established where pcraai~ble for ohtatn- 
ing the rent demand stglernents duly mrt~fid by Headr 
of oaSces in the case of non-gazetted s b f l  and T ~ C I U U ~ J  
OiR~rs/Accountantl Ge1~~rP1 in the cam a1 Cuctkd 
Omanr 

Ihvthernrrnadl lrc2%lhbproPoFEdwk-(~f~b: -  
X 

(1) The D.G.CA tr d i n g  list af dl the outstaDQIn$r to= 
* w t t h m d o d k . l r l r a p L n r t ~ b s l a  rucb out- 
Izu#liagi am rcrdllarknd at tbr! rarodransr to th4 ChSal 
Jhgbur  m p a h g  him to Lntmrd~b In the matte ud 
L w r l ~ p o p n l r t + L a r t r u c t k a r 1 0 h L # r ~ t ) ~  



(2) The D.G.C.A. is forwarding o list of names of concerned 
ofadals to the Accountants General/Treasury OfBceOl 
concerned, requesting their cosperation In the matter at 
return of the rent demand statements duly certified in re- 
gard to the recovery In respect of offlcers against whom 
outstandings have been reflected 

(3) In addition to addressing the Accountants General/ 
Treasury Offlcers concerned, the C.A.D. is tisking the Con- 
trollers of Aerodromes to settle this qucgtion by personal 
discussion a t  meetings with represcnta?ives of the Ao- 
countants Ceneral/Trcasury Ot'llcers and the Heads of 
various omces at  the Regional Headquarters. 



u-- 
(4) I& m k  re 60 gaastrcd C;rrrtnn#nt enmci tn r t t p :  c.f r h  rho ten1 traterntnts hrvc nut k n  w i v e d  f m  the A&. + 

a to m - W r r d  g.s-crrxnrr.: wctuAr u *wl+t&h'l.s 1 tias a i m  ifnflLJc8 L k  JUCJ from abOU1 1 3  PAkikllUUJ 0p-i Lbe qwtiQO 
d of Ibc utruunr hrr h a  u w  b i r r o g ~ a c  r b r l i  I ' J ~ I ~  aub41ocl b ~ l l  W I ~ ~ U L  my swcu sa fu. 





-- Sa&aust s h a d &  I)*RldYII'q bwJ a, or, 3r-1r-rg63 qoit lst  GOFI. SCIDQWI (-), CIllrrrrl & SkrpIsSkrl, 
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(Ref. Para 2.27 of Report) 

MTNISTRY OF COMMERCE 

During the six financial years from 1857-58 to 1962-89. tbc total 
amount of insurance claims lodged in respect of exhibition goods, ir 
Rs. 5,50,360. This includes claims in mspect of goods belonging to 
the Directorate of Exhibitions end also claims lodged by private 
par=icipants in respect of their exhibition goods sent for exhibitions 
arranged during this period. The value of claims in respect of 
goods belonging to the Directorate of Exhibitions is Rs. 1.97,907 out 
of which claims to the value of Rs. 96,587 ( i e .  43-3 per cent.) an! 
outstanding on 31st July, 1965. 

The c l a im lodged in respect of the p o d s  belonging to the prrtt- 
&pants amount to Rs. 3.52.453. These claims ore scttled dirccttg 
mth the participants by the Insurance Company on muttally agreed 
bass. As mtimation of settlement of such claims ts not received in 
the Ministry in all cases. the exact figures of such claims outstanding 
are not available. A9 m n  as outstanding claims am collected tn#LI1 
parties, the figure wC'LU be communicoled to the Committcte. 



(Ref. Para 234 of Report) 

MINISTRY OF COMMERCE 

Dc&y in nrbmiralon of Pool Fund Accounts. 

The accounts of the Pod Fund are complted in respwt of each 
crop season as required under Rule M(2)  of the Coff-e Rules, 1955. 
Normally, a new account on account of each season 1s opened on the  
1st July of each year to account for payments 9n account of Ad- 
ministration of Marketing incurmhd from July onwards al:hough 
coRee commences to arrive into the Pool frrtm Scp+cmSer/Octokr 
of !he year. Separate Bank Accounts are o p n d  m account of each 
mason and all transactions pcrtatnlng to that w a o n  arc accounted 
In thaw accounts. 

The release of coffee every month for the internal market h a  
to be regulated by the Bonrd a c c o ~ i i n g  to the nee& of the market 
and the ava~lnbillty of stocks ln the Pool Thoaq?~  coRee hgtru 
to arrive into the Pool In bulk from December, the Arabrca Plants- 
tion Coffee will he ready for mxrketlnc only by 'he end .7f January. 
The arrlval of Robusta coffm into !he Pool is late, and it wll  be 
av~klablc for markctlng only by the end of March/.April. The stock 
of Rabusta coflec uf the previous =ason nt~cssnr:lv to be carried 
over to meet the internal demand t*ll the Rabu-ita Coflee af the 
new Season is rrody for marketing bv the end uf MarchiApril. 
The sale of coffee of each Bewon, which commences in January is 
thus spread aver a period of 15 months. The mt:rV silk proceeds 
a acrnunt of salt. of the m p e t l v c  warnn's crop is accounted in tb 
respect we aeons's accounts. 

Payments to planters a n  also made from the mpcctfoe season's 
m u n t  spread over a period of about 18 mcrnths (in fnstalmentrr 
ranging from 8 to  10 for large p w e n  and tn 2 to 3 for m a l l  
(trowen). Thus It MI! k seen that the 11cmunts ~penecI in July 
will be in full operation or in full swing for a period a! 21 montha, 
Qkam the commene~mant to enable the payment to  p lan te r s~curen  
end accounting of the entire sarmn'a transactiaru. Even after M 
months thew will be certain papmats and adjustments to be An& 
ed blam closing the accounts. Therefore, the amaunt Is kept opan 



for another six months. Thus one crop season's account of Po01 
Fund would cover 30 months' transactions, as against the accounts 
of the General Fund which are maintained Ascal year-wise. The 
Pool Fund Accounts which run for a period of 30 months require 
considerable amount of time to compile and finalise, as the transac- 
tions run to over 30 crores of rupees and there will be multitudes of 
pastings, reversal entries, adjustment entries, etc. on accaunt of pay- 
ment to planters through Pool Agents and the Collecting Depots. 
Normally about further 3 to 4 months are required to Analise the 
accounts after getting all the particulars for compiling the Anal ac- 
counts for the season and after rcconcillng the personal accounts of 
the Pool Agents and the stock accounts. 

In the circumstances, the final accounts of the Pool Fund will 
be available only at the expiry of three years nfter the date on 
which the accounts are opened. 

Lotest position 01 Pool Fund A c m n t s  

It may also be mentioned that the accounts of the Pool Fund ore  
always posted upto date then and there and the occounts are also 
recondied monthly and Trlal Balances struck. Thus them is no 
question of delay in so far as accounting is concerncd. 

The present position mg?4rd!ng various seasons' accounts ia u 
taU0ws:- 

The accounts cammenced on 1st August, 1961 and c l o d  on 
3'fst Jmu~uy, 1961 Accounts are BnrrlLwd and are under 
Audit. 



Opened on 1st July, 1963 is still in operation and the flnal 
payment thereof was declared only in April 1965. The 
disbursements to planters arc being now made and may 
be completed in another 2 or 3 months. 

Bonus Coffee Valuation Reports in respect of additional 
points awarded for Arabica Cherry and Robus?a have 
yet to be issued by the Regional Deputy Chwf Coffee 
Marketing Ofl3cers. Immediately aftcr these Co& 
Valuation Reports are issued, the Pool Agents will have 
to render thc Pool Payment Claim Sbtemcnts. Them 
Claim statements will hove to be ver~fied by the Depuq 
Chief Coffcc Marketing Of9ccr and wnt to Accounts De- 
partment far making the payment. The Accounts of this 
season are cxpected to be c l d  by 31st January, 1968. 

(D) lW4/65 Season's Accounts- 

Opened on 1st July, 1964, is the curmnt season 

The period of aperation of the accounts, the system adopted 
in making payments to large and small growers and the 
magnitude of the tranlwctwns arc to be taken into account 
for determining the period required for thalising each 
geason's Pool Fund Accounhs. However, all posalbla 
steps are being taken to close the accounts of a stawn 
at the earhest possible time and give it to audit 



m. Para 2.40 of Report) 

41) h?taiQ--yaanoitb. of the toan amount collected and lorn, amount8 
dud: \ 1 I l ? $ e ? ? l  

A. Crop Nypothccaticm Loam 
Rae.-Tbese ahort-term loans are repayable within a period of 
month from the date of advance. Intcwst is nlwaps adjusted 

dnrt, h m  out of a remittance and then the principal. The scbeme 
waB introduced from 1962-63 crop season. 

I 
Nore.--These loans ntr pard In rmtalnrnrs end trmt*crcld Ln 

annual knstalmcnts lacammw lrwn :he 6th yrrrr. Thc 1st btch 
of Sans to bc odvmccd (thaw A:lib:rr&cyi tn 185;/58) br~rarnc dus 
for mpapcnr ?n 1962-6:4 ?")rcrclorc. thr* year 1962-63 Ir Wkur as 
!he rbrtang patnt for rrrrlcw:ng the progrmr at moucry,  &Ithaugh 
thcnt wpm c m  OI rcpPymcntj evpn cari:rr 



h. Rs. b. flr. b. R* 
nm in S c b  

rwpa  1.w 7 6 9 9  3 7 . 5 ~  3 63- 

The total balance ourstnnding from l o m m  as on 3151 ?dareh. 
1965 is Rs. 1.61,848 made up as follows: 

Thest. balances show the pu:ion ss on 31st March, 1585 and are, 
therclore, inclu;vc of psr?-nw:.it~ which fell due just towards tbt 
cr~d crf :he fmanclal year and had not yet become really scnuus 
cn-ws of dcfnult. 

'['he names of d l  defaulnn are regularly Intimated to the Boani's 
Paul Agents and Dcpotu for recovering the dues involvid, mciudmg 
penal inten?st, from the value of the c o f k  dclhered by them into 
the P All outstandings are thus k:ng c011ectPd, together wrth 

interest a m e d  up to the &te cU collactton Nos o ringk IoCR 
hus so far becomc a bad debt. 

n c  some remarkj appiy payments due from planten gfantwl 
atd rn the form of equipment and machinery auppl:ed on hire- 
p u ~ k  ~unnir under Scheme V in rha Dcreluprncnt Plm. 



(2) Whther the Fourth Year's account in wspcct of Coffce lkve- 
bpment Ptan has been completed and reconciled and if so, 
when? 

In so far as the two loan schemes In the Devttlopment Plan are 
concerned, the accounts relating to them are reconciled every year 
before the annual accounts an! pwpared and got certified by Audlt. 
With regard to Scheme V in the Plan (to which evidently this query 
relates), the accounts relating thereto for the year 1 W 6 4  (viz., the 
4th year's account referred to in the query) have duly been com- 
pleted, but only need reconciling, with the accounts opened in the 
individual Rames of planters. This is being attended to and will 
be made available to audit for scrutiny shortly. 

(3) Number of surts wd k, recover tk dues u d r  the C08ee 
Dtuelopment Plan and the result of those mils. 

Eight suits have so far been filed to recover the dues from 
bets The matter is laken to Court only as a last resort when 
recovery through normal channels looks dffacult m is likely to be 
unduly delayed. The p>sition with regard to the outcome of the 
suits a, far Aled  is as fdlms: 

Out of the five cases decreed by Court, one party hur dncc remitted 
tbc entire decwtal amount while another is paying it  in monthly 
brdalrnentr as d o w e d  uy tne Court Vaymcut in tba other thrsc 
awa her not yet stnrted an the cases WCFO diqWUfid ot by the C a r t  
4;~ -tly. 



ENCLOSURE 1 

Loans granted under the Coffee DeueI~rnent Plan--Yearwise analy- 
ais of overdue payments as on 31-3-1965. 

Action tuken for recovering the dues: 

( I )  Apart from Demand Notices mu& drrert to the partm 
followed by reminders. the names of all defaullcrs are regularly 
notified to the Board's Pool Agents and Depots. wlth instmctmns to 
recover the outstanding dues, Including interest, from the value of 
the coffee delivered by the concerned planter into the Pool. 

(2) When recovery by deduction from pool payments proves 
dtmcult or unduly protracted. Legal notices arc rssutd to the dcfauI- 
tcrs, followed by the filing of a suit as a last rcscart In cr~nsultrrtion 
with the Boardes Ltrgnl Adviser Eight suits have so far been filed, 
of which Avc have been disposed of in fsvaur of the &wrd. with 
cwb. The mmtning 3 case filcd recently am still pnrhng in the 
Court 



(Ref. Para 2.61 of Report) 

blINISTRY OF COMMERCE 

Rule 37 (2) of the Rubber Rules, 1955, before its amendment in 
November 1963, was as follows:- 

"Any money not required for current expenditure may be placed 
in deposit account with the Central Government in the Public 
Accounts." 

Surplus moneys in the Pool Fund were accordingly kept in the 
Personal Deposit Account in the District Treasury at Kottayam and 
moneys required for current expenditure were kept in current 
account in the Central Bank of India, as there was no State Bank d 
India at Kottayam then. 

The following statement shows the receipts and expenditure d 
the Pool Fund: - 

Year Receipts Expcnditur e 

It will be noticed from the above figurer; that a dzcablo amount 
was wllectd in 195&59 and was kept In the Pcmnal Dgwdt 
Account in the Distrfct Treasury. As this money did not enm any 
inter&, the h r d  suggested to Co~cnvnmt in April, 1963 that ths 
r b o v t n t h m r r f b C b . I l h C l l ( i C b d ~ k b l y m ~ t ~ ~ b l c l i t ~ h ~ d l l t ~  



maneg in &Od.krm depoddm in B h ,  which may be approPdl b.J 
Government. In consultation with the Ministry of Finance, ths 
rule was amended with the addition of the following w o r k -  

"Or invested in short-term deposite with such Banks s, m y  bs 
approved by the Central Government for the purpose." 

The Board, therefore, invested the surplum moneys of the Pod 
P'und as follows:- 

(1) Rs. 50 lakhs in Fixed Deposits in the Central Bank of 
India for a period of one year from 23-11-1963. 

(2) Rs. 20 lakhs in Fixed Deposit in the State Bank of India, 
Cochin, for a pcriod of one year from 212-1963. 

(3) Rs. 10 lakhs in Short-term deposists in the Central Bank 
for a pcriod of six man:hs from 25-11-1963. 

Since the Board had its current account with the Central Bank of 
Indla s nce 1947, and ~t as 3n approved one, the money was kept 
w ~ t h  thnt Bank in fixcd Dcpos~ts. It  may be mentiu??ed in this 
connrctmn that the rate of mtercst for fixed deposit for one year 
glvcn by the Stnte Bank of Ind~a  was 4"';; the Central Bank gave 
in add~tlon A %  as brokcragc There 1s however, no vanatton in the 
rate of mterests, but  the Cen'ral Bank, out of ~ t s  own volition, b 
grtVing 4% as broker~gc Htme the Board took advanta-gc of this 
concesswn. No othrr Bank wss approached in t h ~  matter nor the 
Ccn'ral Bank of India was asked to increase thclr rate of intrest. 

In thcir hfcmorandum dated the 11th March 1964, the h1tnistr-y 
of F~nnnce issued mstruct~ons regiwd~ng Bsnking srrangemen:~ for 
t o c o l  nuthorittcs. Statutory Bozlrds e'c. The Rubber Board 
asked to suggest amcndmcnts to the Rubber Rules incawrating the 
instrut.-t~ons rssucd bv 'he hiinistry of Finance. While suggesting the 
crmendmentr. the Board infomed this Ministry that the instructions 
governed uw fur~ds pltw~dtd by the Government and not the funds 
acqurred by the Statutory B d e s  out of contributions from private 
partrw ctc. The Board. however, had no objectron to the invwst- 
ment of the surplus moneys of the Pool F'und also in deposits in the 
State Bank of India. 

The question whether the instruetiom should apply to the 
Pool Fund of the &Hard especially after the amendment of the Rulm 
enabling the h r d  to invest ita surplus moneys in agpmvcd B a n b  
w u  taken up wlfh the Minfstry of Finance. Thort Ministry. howcpcr, 
pcvmlttad the Board to kmp the mmdg. in rhwt-tsrm depadta with 



the Contra1 Bank of In&. Peading examination of the qUCBtlop1 
whether the i 1 ~ 8 W o m  issued by them should govern all  fund^ 
maintained by the statutory bodies or apply to funds received from 
Govevrnment only. The deposit with the Central Bank of India is 
being renewed after three months and the current period is to 
upire on the 25th August, 1W. 

After the receipt of the Finance Ministry's instructions, the 
current account in the Central Bank of the Pool Fund, General 
Fund and Provident Fund were closed and the moneys were tnuu- 
ferred to the correspor~ding accounts opened in the State Bank of 
Trclvancore, Kottayam- The sum of Rs. 10 lakhs placed in deposit 
with the Central Bank in &&term deposit was also t r r m s f e n w l  to 
the S h k  Bank of Travencore, Kottayam, on its maturity i.e. 286- 
1964. All subsequent investments or surplus moneys in Pool Fund 
haw been mde La the State Bank of Travmmre only. 

A statement showing the existing deposits of surplus moneys in 
t h e p 0 d R r n d i B g i v c ~ l ~ -  



APPENDIX VIII 

(Ref. Para 3.20 of Report) 

MINISTRY OF COMMUNITY DEVEIX)PMENT ANI) COOPEBA- 
TION 

STATEMENT-I (a )  

Year hmount (in lakhs) 

Amamt 
Date of ractigr (in labs) Raamka 



Details of loans ttctived by National Cooperative Development Cw- 
poration from the Centtal Government during the year 1963-64- 

Due of Dtawal Amount (in lakhs) Ranarks 

Rs. 

1-8-1963 
27-9-rp53 . For Centrally aided Schemes of 
17-12-1963 . Coopcrativc Dcvelopmmt. 
26-3-1364 - 
27-9-1963 . Centmlly Spnnsnrod 
6-3-V64 of Consumers' Co- 

oixrat iva .  
TOTAL . . 8 3 3 . ~ 0  

STATEMENT-I ( b )  

bltrscd to the State Governmenrs o ! ~ t  of laots reccttml by 
N.C.D.C. from the Central Gooc~rnmm?. 



Statement shoving &ails of ban paid to the State Govcnrmab 
during 196263 (14-3-433 to 91-3-63) and 1963-64 (out of the loan8 
received by the Nuttuna1 Cooperative Development Cwporation 
from the CenttaZ Government). 

(Amount in lakhs) 

State 





STATEMENT N 

Dateof Amount Total 
drawal in lacs 



APPENDIX IX 

(Ref. Para 3. as of Report) 

STA~~~MBNT No I (a) 

NATIONAL COOPERATIVE DEVF5LOPMENT CORPORATION 

Stmemsnt of loam-Sratncisd rclcarr 
(Rs. in Inkhs) 

Name of State 196243 1963-64 1964-65 1965-66 Remarks 
(14-3-63 flJpto 3 I st  
to 31-3-63) July, 1965) 



S T A ~  No I (b) 

NATIONAL C00PBRATIVE DEVELOPMENT CORPORATION 

(R3. in lakhr) 

196243 1963-64 rp6q-65 19%-a 
Name of Sutc 

14-3-63 Upto 
t 0 3-t J*. 

31-343 19% 

Anibra Pradcoh 
Assarn 
Bi har 
Gu jarat 
Kcrda . 
Madhya Prajtnh 
Madnu . 
.Mnharnvhtra 
Mysort 
Orissa 
Yunjub 
Kajssthirn . 
Ut t ar Prdclah 
we31 Ikmgd 
*Keimbuncmcnt for 

Y- - 



NATIONAL COOPERATIVE DEVELOPMENT CORPORATION 

Sratement showing r+d oj  loan by Srats Gocrmmmts 

- 
I .  Andha Prrrdesh . Nil .49 I Nil 
2.  Assam . . -71 . 5 1  . . 
3. Biher . . 3 .77  8-93 . . 
4. Gujara~ . . . 1 . 3 5  3.68 . . 
j. Kerale . . . 12 . . . . 
6. Madhya Pradcsh . . . . . . .  . . 
7. Madm . . . . . . . . . 
8. Maherashtra . . . .61 1 ' 4 5  . . 
9. Myso= * * .  . . ' '3 . . 
YO. Oriw . . . , . . . . 
~ r .  Punjab . . 2 .  i g  . . . , 

12. Rajas~han . . . 2 . 5 0  3.57 . . 

13. Unar Predcrh . . . 1%' . . 
14. W e t  Bengal . . . 6.00 .OS -.- 

TUTAL . . 17.75 46.50 . . 



STATEM- No. 2Cbj 

Storrrrmr showing rejund of subsidy State Gmemmcnu 

1962-63 1965-66 
Name of State - 196344 1944-65 

14-3453 upto 31m 
10 July, 1965 

3 1-3-63 

r . Andhra Pmdmh 
1. A m ' .  
3 ,  Rihar . 
4.  Gujarat 
5 .  Kctala . 
b. ~ r i h y a ~ r a ~ ~ ~  
r.Ma+trw. . 
8 .  Mahernshtrn . 
9.  Mysore. . 

ro Oris9a 
I I .  Punjab 
ra.  Rajslgthm . 
I 3 .  Uttnr PrIzJeh 
14. Wet  RcngPS . 



APPENDIX X 
(Ref. Para 3-38 of Report) 

MINISTRY OF COMMUNITY DEVELOPMENT AND 
COOPERATION 

Starenrcnr indicoti~ th break-up of Rs. 870- 29 IcKtgioa, to digkmt 
smta Gowntmmrs for conrmtcrion of gadoms for the rccond plan 
ptriod aad for tha yaw 1961-6a and 1962-63. 

Name of the nates & U .Ts. Assistance Asitarm 
claimed as claimed as 
utilized by utiliscd by 
the Stoxc the State 
Govern- Govern- 
ments ments 

during during 
second the fint 
p l y  y u u  of 

per~od. of 3rd 
Plan 

(1961-6a) 

Asisann 
claimed as 
utiliscd by Grand 
the State total 
Govan - 
menu 
during 

the sccond 
year of 
the 3rd 

Plnn 
(196243) 



Note explaining tha poritiun regarding the number of State Cararc 
mmtt whfch have ~07nplkd tDtth D i m  NO. 2 given 
the N.C.D.C. in October, 1964 regarding the appointment of 
tutkrbk technkd t taf .  

Replies from State Gwemments on the action taken by them 
hrve not been received. The present position regarding the arrange- 
ments for technical supemision of constmction of Godowns by Co- 
operatives In various States is as follows:- 

The State of Madras has already got engineering st& cmr& 
ing of an Assistant Engineer and Supervisars for this p m  
pose. In the States of Madhya Pradesh, Kerala, Rajm 
than, Gujarat, Uttar Pradesh, and West Bengal the eoarc- 
truction work is supervised by the engineermg staff d the 
N.E.S./C.D. blocks or of the Panchayat Sam~t~es. In 
Or-, this work is performed by the State Rural Engi- 
neering, Organisstion Undcl the scheme for setting up 
w e s n e n t  and promotional Cells, sanctioned by tbe Ccw- 
goration mme time ago. apex cooperative marketing Poeie 
ties in the States of Madhya Pradesh, Rajastban, Pun- 
jab, Cujarat and Uttar Pradesh have appointed technial 
staff with engineering qualficathns far, inror alia, super- 
vzslng the work relating to the construction of godowns 
by the coopenrtfv~s 





ApmNDIx XIl 
(Ref. Para 4.19 of Report) 

MINISTRY OF EDUCATION 
List of Hindi books published by the Jamia by 1952. 

1. Kahani-1 (story) 
2. Kahani-2 (story) 
3. Kahawaten 
4. Kheti Bari Ki Jantri 
5. W a d  Banao Khnd Dalo 
6. Hara Cham hara rahe 
7. Phalon K1 Khcti 
8. Sag Sabzi ugalye 
9 Murghi pailyi* labh uthaiy~ 

10. Mukadrnt.1 KI mar 
11 Gopi Tnnqcwala 
12. Sampnt Kahar 
13. Pftoolchand >bolchanci Pansar! 

14. Abdul R a h m m  Raj 
15 Chhorelnl Barahi 
16 Kallil 1Ialwa1 
17 PyatcIal Dan1 
18 Dhulji Rasmya 
19 D w x k n  Pra.wd Nal 
20 Aimg aur uskv Knm 
21 Aung nur usk: Raksha-1 
22 Aune a u r  usk, Rtiksha-2 
23 Vynyxn-1 
24 Vyayam-2 
25 Plnpe  aur Mats  
2fj I I a m  nur Mnlana 
27 K s h y ~  Hog aur Uska I l l q  
28 Sardl Zukam 

Jachcha-Rochcha 
30 B:rnnr k~ acva tahal 
31 Gherulu Nuskhe 
32 Hum kya Kahen 
33 hlahabhnrat-1 
34. Alpherbharat-2 
35. MahabharntS 
38. Wut~m Tai-1 
37 Hatim Tab2 



58 Hatim Tai-5 
39. Panchtantra-l 
40. Panchtantra-2 
41. Panchantra-3 
42. Ramapana-1 
42. Ramayana-2 
44. Alha Udal-1 
45. Alha Udal-2 
46. Shakuntala aur Dushyant 
47. Akbar Allahabadi 
28. RBhim ke Dohe 
49. Surdas Be Dohe 
30. Kablrdas ke Dohe 
51. L~mu, Anar, Ber 
52. Munshi Premchand 
53. Rajendra Smgh Bedi 
54. Shn Ramchandraji (2) parts in one book) 
55. Shree Krlshnaji 
56. Mahatma Gautam Budh 
57. Mahatma Isa 
58 Hazrat Mohammad 
59. Guru Sanak Deva 
60. Karbala ke Amar Shahld 
61. Hazrat R'uarnuddm Aulia 
62. Bhakat Kabrr 
63. Swami Dayanand 
6C Amir Khusru 
65. Mus:afa Karnal-l 
$63. Mustafa Kamal-2 
6?. Hawar. Jahaz k~ Kahanl-1 
68. H~lwal Jabaz k: Kahani-2 
6B. By11 k! Rahanl-1 
70. Bljh ki Kahant-2. 
71. Dhart~ Mata-1 
72. Dharti Mara-2 
73 Dham Mata-3 
74. W n d  Tare 
75. Aehcha Bhartiya 
76 Pmchayat Ra 
TI District k r  
70. Municipality 

d 
79 Zlle ki Sarkar 
80. Bhrrtat ko Shaspa Pi- 
dl. Nagrik Adhtkrr 
152. Chunsb ke, Bhed 
drg, S+unarr Bharat 
$4. Swbr l  K a m  ke Bhd 
88" Kultbulan ke g.mra 
mRuprc!kiKnhurf 
87. BhsDt SOQO hrm pphl. 



APPENDIX 2CIII 
(Ref. Paras 4.21, 4% It 4.448 of Repart) 

MINISTRY OF EDUCATION 
0 I 

(2) When did Maktaba Jamfa Limited intimate the Minintry gb 
Education that the publication work was bound to be delayed becauae 
rri vuioua difliculties. 

The Maktaba did not intimate to the Ministry that the publication 
of the Series would be delayed, When the delay became evident to 
the Ministry, a discussion was held on 20-8-1957 with the Jamia au- 
rities and the work was transferred from the Maktaba to the 
Reseuch, Trainmg md Production Centre. 

(3) (1) What were the steps taken by the Ministry of Educatfah 
to scrutinlse tho manuscripts of Volumes I and 11. 

A Committee was constituted by the Government of India to sssld; 
Maktaba in the publlcatlon of the Gyan Sarovar. The corrections of 
factual tnformation and data of the manuscripts was the responsibitit). 
of the Committee and the Editor. 

( i i )  What was the composition of the Committee which scrutlnirc 
the manuscripts. 

The names of the members of the Committee which scruttnised 
the manuscripts are given below:- 

(1) Shrl K. C;. Salytdain, Joint Secretary. Mtnistry of Educa- 
tion, Covcrnrnenl of Ind~a ,  New DelhL  

(2) Pt. Sunder Lal, S t v r c t n ~ .  Hindustani Culture Society, 
Allahahad. 

(3) Mr. Hamid Ali Khan, Editor, Maktaba Jamia Ltb, J rda  
Nagar, Delhi. 

(4) Shri Chandergupt Vidyarlanker, Publication Division, 
Mmrstry of Information and Brmdcasttng. Dtt1h.i. 

(3) Prof. Lgkshmi Dhar, Delhi Untversity, &hi. 
(iii) In what capacity was Shri Sunder La1 sssoctattxl with MPk- 

tab Jamla Limited in regard to the publication of Gyan Sarovar. 
Pt. Sunder La1 was a member of the Commtttw canstltuted by 

the Gavcrnment of India far -'sting the Maktaba in the publics- 
tton of Gyan Ssrovar. His funcrions in regard to this Publfcltlm 



have also been specifled in the Government Order No. F. 40-20150-B. 1 
dated 28-7-1952 sanctioning the Scheme. (See Appendix XIV). 
Subpara, (ii) 

4. A detailed note on the dispute between the Research, Training 
and Production Centre and the Press may be furnished. 

The Jamia Millla authorities In charge of the R.T.P. Centre have 
been requested to send a detailed note. which wlll be transmitted as 
soon as it is received The M~nistry i s  trying to  expcdite this. 

Subpara (it.) 

5. A note stating the date when the Mln~stry of Finance originallj 
approved p q m e n t  of five per cent as over-head expenses, whcm they 
subsequently objected to the payment and when they finally agreed 
to this payment; and 

a copy of the comments of the Ministry of Financc in this regard 
nay also be furnished. 

This 1s being processed sepzuatcly in consultation wlth t h ~  MiniJtrl, 
of Fmancc and w111 be sent shortly 

6. What m the to-: amount of expend~turr involved in the pr7- 
m a t  at 25% di-wnunt. 

The total amount of exytand~ture ~ n v o i w d  In thr payment ui 25% 
discount far Volume I is no1 available as :he urrg~nsll scrounb haw 
been sent  to A.C.C.R The amount drawn under this head in mspcct 
qf Volume 1 (Reprint) and Volume I! :R R,r. 4.W 00 and IPs 3,86871 
-veb 

7. A statement showulg the names of the writers who were pdd 
at Lbe rate of Rs. 40 per thousand words, and the total amount pJIJd 
to tbcm may be funibhd 

What am the rumsr of the Members of the E-n Comrnfttw 
rhtrrh had suggested pyment  at the r a k  of Ra 2% to R.. U )  plllr 
tbrnrtuvd rrronlr. 

The Mrktaba Junu rs. not ur 8 porition to apply the 1Lt of om- 
trlbutam to Volume I md Volwnt I!. 



The contributors to these volumes were paid @ Rs. 40 per thou- 
sand words. In the absence of these lists. it is dimcult for this Mi&- 
try to furnish the list of writers who were paid @ Rs. 40 per thousand 
words for Volumes I and I1 and the total expenditure incurred 
thereon. 

The rate of payment to the authors waa Axed by Pandit Sunder 
Lal with the approval of other members of the Committee. The 
names of the members of the Committee have already been mentioned 
in reply to point 1 above. 

8. What 1s the number of copies of the second &lion of Volume 
I of Gyan Sarovar still lying In stock3 

The second edition of Gyan Sarovar Volume I has been complete- 
ly d d  OUL ,d J 



APPENDlx XN 
(Rcf. Pare 4.28 of Report) 

No. F. 40-20/50-B. 1 

Govntmmm OF INDIA 
MINISTRY OF EDUCATION 

New DeZhi, 28th Jdy, 1962. 

Tht Director, 
Maktaba Jamia Millia, 
aelhi. 

Smrrrxrr:-Publication of the Popular Encyclopaedia (tn Hindi). 

Sir, 
I m directed to say that the Government ~f India haw decide3 

to bring out a "Popular Encyclopaerdia" in several volumas for adult. 
whose educational k v e l  is, generally speahng, that of under-matri- 
dates .  For h purpose they propose to sccure the c~~pentim of 
the Maktaba J a d a  an the lines indcated below. 

2 The Government of India have appointed a Committee to belp 
In the preparation of the Manuscript of the different volumes of tb6 
bcycloplledto which will be responsible for the supervision rad pra 
paration of each volume. The Maktaba is expected: 

(A) to ur0ll.p for its publicjotion, and 
(B) to drsporra it of in amrrdance with the fnstructionr of tbo 

Chvernment of India 
3. So far as 'A' is concerned, the Maktaba will abide by tho docia 

dm of the C o m t t 4 d  or conveyed to t h m  by the Otrvemmcnt a! 
Incfisl  reg^^: 

(a) the quality aod dtc of the peper; 
(b) the aim urd ibsLt Oi t y p ~  
(c) the physical raakr-up of the b k - f o n n r t ,  rt, bindlng &; 
(d) number af rapfcJ of each volwns to be prfntrsd; 
(a) the time iDtmnl bstwron the bsrdkng of r hEteE to tl) 

aiwmhr ra#i ttr pubUmEJon; 
(9 tSlaQ - p*W& 



4. So far as 'B' b concerned, the Maktaba will 

(a) stare printed copies of the Encyclopaedia free of cost to 
Government for three years, and 

(b) will carry out Government of India's instruction regard- 
ing;- 

( I )  the supply of copies to persons or institutions on such 
term and condftionri as may be lnld down, 

(ii) the manner of the sale of the work, including price, sals 
agents, coLNniSaion8 ttc., 

(iii) the pubhcity to be grvcn to the work 

5. The work of putting the MSS of the diffrrent volumes of ths 
Encyclopaedia in proper shape has bccn c:mus cd to Pt. Sunder Lal, 
Secretary, Hindwtaru Culture Suclety, Atlahabad, who will be autho- 
tted to employ, subject to the approval of the Encycbpaedia Com- 
nuttee, B person or p e r m s  for the pre?inmary scrutiny of M S  be- 
fore they are submitted to the Cornm~ttm for advice or approval 
and to Incorporate Into the hlSS thc suggrs!lcns made by the Com- 
mittee. Pt. Sunder La1 wrll Ax the amount and the method af pay- 
ment of the lrrnuncration to such person or persons, in consuliatlon 
with the Government of India, who will reimburse him the cxpcm- 
diture so incurred through the Xlnktaba. 

6. As soon ao a volume is w d y  for printing, the Maktaba will 
submit an estimate deteillng the expendzture to be mcurred on tbe 
work. If the C;ovemment of Ind:a w:il approve thcsc mtlrna!cs. they 
will i m e  ordelm to the Maktah  to draw the amount from the f ind  
mentioned in para 7 below. Similarly the BIaktaba wilt subrn!! bills 
regarding erpen&turv incurred on items ( 1 )  :o (11:) under 4 (S) 
above, and after the ncc-v scrutiny, the Gwcrnmmt of Indie will 
ruthar~se the Maktah to draw the approved m o u n t  from the Fund 
mentioned in para 7 below. 

7. (a) The Goverrunent of Ind!a hemby ronstDp the sanction for 
the payment of Rs. 5,000 to the Maktatbo, with wh ch thr AIdcraba 
will create, under its own adminfstratlon, the Popular Encyclopledia 
f ind .  i 

(b) Government af I n d : ~  will, from time to time. makr such fur- 
tbcr cnntributiona to the Fund ss it may decide on recciwng: a rquest  
from the Maktah.  

(c) All expenditurn in csnnectian alth the pulzl'cs+ron of the En- 
qclopcdla will be incurred by the Maktaba fmm this Fund witb the 
fippmval of Education Minktry, Govcrment of India. 



(d) The Maktaba will maintain separate accounts of all expendl- 
ture to be incurred in connection with the preparation and the publi- 

1 cation of the Encyclopaedia and all contributions received from the 
1 Government of India and receipts accuring from the sales etc., of the 

work. The account shall be open to inspection by any person auth* 
rued by the Government of India to do so. 

(e) The Maktaba will submit quarterly accounts of the receipt and 
expenditure from the Fund 

(I) If. in the oplnion of the Government of Indla, the state of the 
Fund so permits, they will d~rect the Maktaba to refund to the Gov- 
ernment of India such amounts as it may decide after consultation 
with the 3I:iktaba 

8. The Maktaba will tw authorlscd to reproduce t h e  Encyclopaedia 
or any volume of the Encyclopaedra In any rt1g:onal lanpuape on such 
terns and conditions as may be agreed upon for the purpscb between 
the Maktaba and the Government o f  Indla 

9. If desired by the Govrrnmcnt of Ind:a. the Maktaba will agree 
to reprlnt the Encyclopacdia or any volumr of ~t on the terms and 
conditions. which Ckcrnmen:  c ~ f  India may fix In consultstron with 
the Maktaba. 

10. The copyright of the Encyclopaedia and any of Its trarulaUatu 
or reproductions shall vest wrth zhe Government of Indla 

Yours faithfully, 

=/- 
for Joint S e r r a t q .  



APPENDIX XV 
(Ref. Para 4.32 of Report) 

MINISTRY OF EDUCATION 
A note on the delay i n  payment to the cariuus parties by RTPC. 

Information supplicd by the RTPC goes to show that all parties 
except the press had been p a ~ d  their dues  The settlement with the 
press has becn delayed owing to the insstance of the pre-ss with regard 
to some unreasonable terms like storage charges etc. The RTPC her 
bowcver undertaken to cxpcdlte the settlement. Deta~ls of the dSs- 
pute between RTPC and the press were not known to the govcm- 
m w t  exccpt that certain bills were pendmq for payment. The settle- 
ments were made to t h ~  RTPC t o  cnable them to clear their dues 
mcluding the pending bills with the press 



APPENDIX XM 
(Ref. Para 4-37' of Report) 

MINISTRY OF EDUCATION 
A note on the t~ansfer of finds fmm Maktaba to RTPC and fnnn 

RTPC to the Publhtions Division of the M I I U  and the bat 
m e  in each case adjusted on these occasions-- 

It was decided to transfer the work of publishing the encyclopaedia 
(3yan Sarovar from the Maktaba to the RTPC in 1957 and at that time 
it had balance of Rs. 633.44. This amount was credited to the Trea- 
rury by the Maktaba then. When the work was transferred from the 
#lPPC to the Director, eblications Division, M W B  in 1959 as also 
at the t ime of the Anal settlement of accounts the balance with them 
was Rs. 102034. This was adjusted at the time of f b l  acttlement. 



(Ref. Para 4.50 of Report) 
Ministry of Education 

(National Scholarships Division) 
Public Accounts Conmi t tee-CoMideratim of Audit Report (Cioil) 

1865 and Appropnatiun Accounts (Cruil), 1963-64-Para 37- 
Scholarship S c h s m .  

As far as the National Scholarships Dlviafon is concerned, the fol- 
lowing Scholarship Schemes have been in opration during the  finan- 
ciel years 1961-62 to 1964-65 : - 
1. G m a l  Schdarships Scheme 

Scholarship are swarded to students of certain Asian, African 
end other foretgn countries and to Ind~an students domiciled in those 
countries for post-Ibbtr~culat~on studlcs in Ind~a. The scheme was 
~ni t ia ted in 1 W  with TO wholanh1p.s to be awarded every year. 
Encouraged by the results of the  scheme, the number of anrtual 
awards was ratscd to 100 In 1952-53 and ngam to I40 in 1956-37, due 
to the tncreasmg number of demands from foreign countries for 
award of acholarshqx I t  has bcen further raised to 220 with effect 
from 1965-66. 'IAr appl~catrons are tnvrted from the foretgn cow- 
trws concerned, through the Indian hlissrons abroad who are re 
quirrd to  r n ~ k ~  preliminary selectwns and to recommend double 
thp number of candtdatw agatnst the quota of scholarship allotted. 
The Anal sdectton rests wtth the Government of India. The d o -  
iamhpu are tenable for tht. period rcrgutred for completwn of the 
course of study to which the scholars are admitted. The scholars 
arc paid--% mamtenance allowance of Rs. 250 p r  month; tuition, 
cx~rninatton and all other fees compulsorily payable by the stu- 
dent; cost of books, tnstruments and equipment necessug for course 
d study withtn the ceiltng of %. 200 per m u m ;  typing charges at 
prescribed rat- far the thtsfs within the ceiling of Rg. 260 per 
annum (a8 stated o h )  provkkd the t h d s  b ~ b m i t t e d  by the 
achalnr before leaving India; approved study tour and medical ex- 
pcnses; ~xpc?r1sea on holiday or ymth oompr ayyclnfsed bv the Gov- 
ernmcnt of India (mch students who do not attend therre camps am 
entitled to r v~c.tim mrnt of Rrr. 150 par yatt prodded they @ 
out d thdr p\rce of study; the oancwdcm ha hontvcrr, not rdnrtb 
llMa to dmlam who krva yrprnnd in the Ah.l d n a t i o n  of 
cw,rewladmdb.). &dbar,4rp&h.lveltmrnprld 

llZW 



for scholars for attending Introduction course as also tutfosl fees L 
given to scholars desirous of learning Hindi. Passage expenses 
bothways are also given to scholars from non-self governing terri- 
tories and return passage only to indigenow students from South 
Africa. At present 50 foreign countries are covered under the 
scheme. 

2 Foreign Lanpuqa Scholarships Scheme 

Scholarships a r e  awarded to Indmn nat~ollals for specialisation In 
certwn foreign languages abroad. The scheme was in~tlotcd in 
195445 for a period of three years in the first lnstancc and envisaged 
the award of 30 scholarships (3 rn each language) for specin11mt;on 
m Arablc, Chmese, French, German Jtahan, Jspancse, Persmn. 
Spanlsh, T u r k s h  and liuss4sn. 11 was ~mplemented during the 
thrw years 1954-55 to 1956-57 The scheme. huw~wcr .  rcrna.ncd In 
abeyance during 1957-38 and 1958-59 as the Finance Ministry did not 
accord thelr approval to the continuance of the scheme due to foreign 
excbange postion. Its continuance was approved for a further 
perlod of five years from 1959-CiO with certain nldtficat~ons and thc  
number of awards was fixed upro 20 every year I t  wn? irnp!cmenl- 
ed during 1959-60 and 1960-61 In 1961-62, i t  was modlflcd to meet 
the specific requ~rernenls of the IGB h l~n . s t r ?  ( A !  R )  and three 
more languages. namely. Burmese, Indontwan and Pushto w r w  in- 
cluded with the number of awards  nmnlning upto 20 Due !o pm- 
tracted  discussion^ between the I&B 31tnrstrl; and Finance Ministry. 
the awards for 1961-62 were annriunccd la!(* tn January, 1962 and 
romequcntly I! was dtrided to wgard thr seiectlons for fWi1-62 as 
for 196243; it was tmpirrnentd In 1963-64 also The qucstlm of con- 
tinuance 02 the scheme for a further pcriod of five ycan from 1965-66 
onwards is  under co~~~dc t r a t ion  with thc hlrnrlstry of Finance The 
durstlon of a scholarship varies from Irnguage to language and 
ranges between 1 to 3 years. Thc scholars om entitled to-({) mon- 
thly mintmance allowsnce which dlRcrs from country to country, 
(tf) annual allowanre far book9 and study tourn; ( i l f )  actual tuition 
and examination fees: on4 ( iv)  passage cxpenscs both ways. Oa 
*urn after cnrnpIttion of studm ahmsd, rhcy arc r g u t d  la rcrvc 
the Crovernment af India for a period of at least f i v ~  vpam 

Awanis under the scheme are meant fur pmmm who am M- 
dents of Union Twritoriser of Andrman and Ntcahar hlanda, D~lht. 
Himschaf Pradcss:. Iarmilvs, Minimy and Amlndlve Islmda, Pondi- 
chnrp, Msnfpw, T r  pura, North %st FrontJrr Agency, Kh&r and 
N q p  H . d i  md Gcw, hman m d  Mu. It was inltirtcd tn*l@ZJ urd 



provided for the award of one scholarship every year .No scholar- 
ship waa, however, awarded in the years 1942 to 1945 and 1949. The 
number was raised from one to five scholarships with effect from 
1954-55, but In 1954-55 only three awards could be made. The 
scheme has continued regularly thereafter. The scholarsh~ps are 
tenable for n permd not exceeding three years, and prov~de for (i) a 
monthly rnalntcnance allowance w h x h  dtffcrs from coun!ry to coun- 
try; (li) allowance far barks, essenttal apparatus, study tours and 
cost of typmg and ixndlng thesw; (ill) actual tu l t~on arid examma- 
tion fees and (IV) pasange expenses both way!,. Tne schohrs on 
return after complct~on of stud~e., abroad arta rcqu~rcd to scrve the 
Union Territory concerned for a p e r i d  of at Icast tkrcn :;par- 

4 O v c m ~ n ~  SchuS;~ri?rtpo fin Scfwduled Castes, Schc%uled Tnhes, 
Detwftfirti, Ntnnodic and .$czm~-iVnrnadtc Tnbc.7 a d  orhtr Econo- 
mica11 y Backward C b s t ~ s  

S.holarhips art. a ~ . , r d t . ~ i  to 'hv ah,\ -P ca:cgotle> of s tu  ients for 
post-C;raduate studtrs abroad Thr schcmtt was 1nili3:cd rn 195455 
wlth six scchol,trsh~jr~; to br. @ven an!~ual ly  The numbt r of scholar- 
ah~ps was r a w d  t o  12 with t$Tcet frnm 19355-56 Award.; to tht * 
not~tied, Nomarlrr and Srvnl-Nornnd,r Trtbcs and othcr Econ jmically 
Backward C~ELSSLS a r ~  subject to thi* inr.me of ?heir parrnls  jpar- 
d i m  which .should not cxcctd Rq 1000 pa.r month The scho!anhips 
are  of t h e  tltlrntion of one to t h n v  yPnrs dcpendmg u p  in the course 
of study. The scholnrs on return after complct~on c7f s!udiitsi &mad 
are  rt -ulrcd to rnrnalq in the country for EI pend of at  least five 
ycnrs. The allowances regarding nnmtrnsnce dI7wanc.c.. ctc are 
thcb some as under the Unmn Terrttorir-s Overseas Scholarships (No. 
3 above). 

5. Pasngr CrauZs for Scheduled Castes, Scheduld T- ' -. Dt"nota- 
fwd, Nommitc and S c m ~ N m d r r  Trrbw and ather E m m i m l l y  
Backward Closses 

Under this scheme the Government of In&a gwc passrljie grantcs 
to the s!udcnts of the nbuve categories who art* ln rccct:3t of merit 
scholarships for post-Graduate s t u d y , r ~ a r c h  abroad which do not 
provtde for pasagr wst. Twcivc perssage grants are aavnllahEe for 
rward mecry year The scheme has been in operation since 19S4-S 
6. Sclwrduled  caste^^ Scheduled Tnbes. Denutified, N m c i ~ c  and 

Sevttt-Ncmudrr Trtl)es and o t h e  Economrically Backuwwi Clnsses 
Scholarship Schtmr! Jot post-Afarticulation Studies in lndm. 

Schalnnhlps are awarded to the atudunts of thc- a b v u  c a t e p n e s  
far pt-hfhdatricdatia studies in 'India. The scheme was inttigted 
im 10IC-IJ with m annual grant of Rs, 3 Iakha and provfded for the 



award or[ scholarships to Scheduled Castes only. In lfM8-49, m ad& 
tional grmt  of Ra 50,000 was sanctioned for awud of echolarshfpr 
to Scheduled Tribes students a h .  It was re- in 1H9-50 and 
the benefit under the scheme was extended to educationally back- 
ward elassea A grant of Rs. 10 lakhs waa sanctioned for 194940 
which was raised progressively in subsequent years. From 195869, 
the expenditure on the scheme has been stabillsed at Rs. 222 lakhe 
a year. Its implementation was entrusted to the State Govermnentn/ 
Union Adrmnistrations with effect from 1959-60, The Central Gov- 
ernment lays down the policy for the award of scholarships and 
gives grants to the State Governments /Union Adrninistretions for 
the implementat~on of the scheme. Scholarship are subject to a 
mtans-test of Rs. 500 per month in the case of Scheduled Castes, 
Denotified, Nomadic and Semi-Nomadic Tribes and of Rs. 2,000 per 
amurn (Rs. 2,MQ for technical degree courses) for  other Imnomi- 
a l l y  Backward Classes. The value of the Scholarship includes- 
(i) maintenance allowance per month whch varies from course to 
course; ( i i )  a11 compulsory fees; (iil) expenses on approved study 
tours and (iv) expensedl on typinglprinting of thesis. 

7. National Scholarships Scheme for Outstandmg Students for post- 
M& Education 

This scheme was instituted in 1961-62 for the award of a total ol 
13,000 fresh scholarships, 2.400 every year. to students of oubt~ndSng 
merit during the third Plan period. The ennual awards comprisrcd, 
1800 to be made on the results of School Leaving examinations, 400 
an the results of PUCnntermediate examinations and 200 on the 
d t s  of first degree examinations. Scholarships are subject to a 
means test under which full scholarshqm arc given to studrnts 
w h o s ~  parent's/gtxardian's lncomr 1s upto Rs. 6,000 per annum and 
half scholarships to t h ~ e  whose parent's!guardian's income is rbar, 
Rs. 6.001) but nat exceeding Rs. 1 2 . 0  per annum Full quota af 
rcholarships was made during 1961-82 and lsS2-CM. F m  1969aC 
the total number of annual awards was r a i d  to 2,658 dz., 1,8#) at 
School Leaving stage, 400 at post-Intermediate atsge and 430 at post- 
Graduate stage. 2.&50 rchOl.&ps clch have beem award& during 
lWgdil m d  1 M .  A schohnhip once awarded ia tenable frum 
the s t a r t  of the past-Metrimlation studies to the pe(;raduate rtrgc. 
i e .  MA.IM.Sc. provided that the progress of studies is satid- 
In ecrodanw with the criteria laid dawn thus cnabllng the award 
to &mnp mewable from year to year bods. The value ol th. 
rcbol.rship is Fb. 50 per month for I.A.11.&., Fm-Udvdty  raunr 
md the Id year d t h  &yam degree cowtc; Rn. 78 par mcmtb fm 
RA.IB1Sc,mdZmdurdgrdyauafths]clrsuQhQFsC~0~~#);RI,180 



YJxia she- also waq instituw in UWI-g2 and provides for tJy 
.war4 of a total of 2,5@l fresh scholanshigs (500 each year) to npeffic 
togous wards of PIimary and Secondary w o o l  Teachers for poqt- 
MatGq studies. The aw- wc&p this schepe a h  are subject tq 
the mearm test cu applicable under Natkmal ScholPrahipa Scherg 
(No 7 above). Full quota of awards has bees; made during 19814B 
to 1864-85. A scholarship once made is renewable subjfft to satb 
factory progress in rtudiee f&m gear to gear bash as under the 
Nati-1 Scholamh~ps Scheme. The value of the acbolarsbip for 
studies at &Rerent stages of education is a180 fie same ar under tbe 
N a t i o d  Scholarships Scheme. 
9. Scbbrshrpa fm Htgher S t w h  an Hln& for p4mmt porn non- 

Hindi Speaking States 
Scholarsh~ps are awarded to students from non-Hind1 $psahng 

States to study Hind1 as one of the subjects of study at the Prc- 
University ,Interrnrdiatc~~Cnd~att.~~A.~Oriental courses equal to 
Intermediate and higher standard? and for reseamh leedfng ta 
Ph D degree. The scheme was started in 185636 when eight sch* 
laq were selected fur the degree and psWraduate courses. In 
1 m 5 7 ,  the scope of the scheme was extend* to cover Inte~medfate 
munS;5 also and hS scholars were selected in that gear The nunt 
beri$ scholarships yas  raise;! t6 110 tn 1957-58 and again to 229 
with e t k t  f m  195142 i e., 110 under the N m  budget and 11Q 
und& third Plan budget It was. however: 4ecided to give 10 cb* 
lakhqw under the Plan in lV1-g;! and to in~ragrre the awards ua&r 
the Plan in suturequent years During 1962.43 and I-, Z@ &o- 
Sarah~p were given. In 196445 the total number of awards (both 
under N o d  and Plan budgets) war ralsad b 1 . a  A total 04 
I,= achnlarships were, however, awarded dqing 1 M .  Provision 
for 1,IW)O scholarships emsts for 1- also, but e&rb will be 
mide (oglvc ns tnaiiy mom scbdurhipa as padble. A &holrmhip 
an& aweidid i* fenable from' the Agcc at which it is ghen to the 
cdpl&o?'b4 Ulc Cmike. kib1cd to gi.md amduet, R* atten& 
e& *nd utfaincbry pm h atu&a: th, duration n? schalaml& 
tori PK.D.. is two ycEirr,&~ f- in cxtmdabt'for b e  more year subject 6 
gond prograsl in &wh work and' the rrcammcndrrtlan ai the ap$ 
toprtrte wademtt rutborlbes."* TGrr d u e  o? addusrhlp for &6- 
~&'kuicjr/~rite;m&t~ hit1 year 6 'ot tlh.s(..y& a- I mwae -.. rd , X*m 

I c r  (AU) ubk 



quivalent couracs is RR. 50 per month in non-Hndi Speaking Stater 
and Rs. 80 per month in Hindi Speakrng States; for B A  (Pam and 

-Eons.) /second and third years of three-year degree course and sqa- 
d e n t  courses it ig R8. 75 per month in non-Hindi Speaking States 
and R s  105 per month in Fiindi Speaking States and for MA. ,  Ph.D. 
and equivalent courses and Hindi Teachers' Training course it is 
Rs. 100 per month in non-Hindi Speaking States and Rs. 125 per 
month in Hindi Speaking States. Scholars who study in Hindi 
Speaking States are entitled to second class railway fare from the 
place of residence to the place of study and back; similar conces- 
don is also given during the vacabons For Ph.D. scholars the con- 
d o n  is given once in a year. 

10. Scholarrhips to Young W o t k ~ r r  in Difment Cultural Fields. 
The scheme seeks to gwc financial assstance to young artists of 

outstandmg promise for advanced tralnlng rn Ind~a  In the varioun 
adds of arts It aims to absorb the young talent Into the pmfc-sion 
of music, dance, drama and fine arts Both the performing artists 
and others who can contribute positively to pr=rve and strengthen 
the t radl r lo~~ of the Ind~an arts, are rlig~ble for awards under the 
scheme The scheme was init~ated rn 1934-55 and 49 scholars were 
awarded scholarshtp In that year. For 195556 and 1 W 5 7 ,  28 and 
31 scholars were pvcn the awards Thc number of scholarships 
stnctloned each year upto 1962-63 was such that not mnrc thaa 100 
scholars were to bc In melpt of thc scholarsh~p at any one time. 
horn 19634. t h e  number of ocholar~htps has &.en f l x d  at M each 
year, and a ocblamh~p is tenable for a period of two ymm, and 
f. continued tol the second year, sublect to the scholar's s a t i a h c  
tory progress in the annual test wh~ch is conduct by a Committee 
appointed by the Government of India for the purpc#c. It is ex- 
h d e b l e  for the thM year, subjwt to the r m m d a t r o n  of the 
aomrnittee The value uf the scholarship ts Rs 2!jo p r  month all 
inclusive. 

11 Nmt SchoCarrhipa fck Srud~, tn R e n d m i d  Schmtr 



1961-62, Ce., obout 70 td be given under the Normal budget and l3@ 
under the third Plan budget. Full quota of 200 awards has beer 
made since 196263 onwards. A scholarship once awarded caa be 
continued until the ocholar completes the school leaving examins- 
tion course, provided the progress in studies is satisfactory. The 
value of the scholarship is determined on the basis of the income 
of the parentalguardian of the candidate and includes exemptior 
trom payment of school fees, payment of clothing allowance and 
travelling Bllowance from residence to school of study and back at 
the end of each term. Ten per cent of the total schoiarships an 
reserved for Scheduled Castes and Scheduled Tribes students in the 
ratio of 74 : 2+ 

12. National Loan Scholwrhaps Scheme 
This scheme has been instituted with effect from 198344 and 

provides for the award of nearly 70,000 (18,100 In 1963-84, 22,300 in 
1964-65 and 26500 In 196346) mtercst-free loan scholanh~ps during 
the last thtce years of the third Plan to needy and meritorious stu- 
dents to enable them to complete their education. The loan ir 
recoverable in monthly instalmtlnts commencing one year after tho 
bane sccurcs employment. The scheme trrtcnds a special privilege 
ta such of the 2ozlnws as join the teachsng proftwinn after complet- 
ing thelr studies In their case. one-rwth of the loan is written off 
for cvc~y year of service put in. The scheme ~s implemented 
through the State GavcrnmentsfUnion Administrations in accord- 
ance with the policy loid down by the Government of India; the 
Central Government gives pants for the purpose. During 1963-64 
about 10.000 loan scholnrsh:pri were given by the State Govern- 
menbe/Union Adrn~nistratioris. On the bass  of the c~pcricme gsin- 
ed In the working of the achemc in the A n t  p a r  (1963-64). ccrtai. 
modifications in the condttions of cl!ghbitity wcrc madr during 
l W 5 ;  and as a result, the response to the  scheme improwd con- 
mderably. The ,nforrnatlan obout the number of scholarships w h i d  
b v e  been awarded by the State Cornnzmrnas Union .%dminrstra- 
titxu for 1964-65 is stdl awaited. The rules governing the award d 
arholaruhrps have been further relaxed for 19654  and candidates 
r h o  obtrvin 50 per cent mark in the aggregate have h e n  made 
rsligible for comidc.retion for these scholarshtpa. 

13. Schobrxhips and W h t r  Educcltianal Facilities to tha Ghildrm of 
PoIitimE Sufltterrr 

This nchcmc was instituted in 1959.66. It provides, inter atk 
tb totlowing eonclss;irlons: (a) special ctrmideratmn in the matter 
d &minims md rwud of f&fp and hplf f d p  in all the 



14 hst-kfanic Merit Schdatships Scheme. 

This scheme was instituted in 19$647 and envisaged ae r w N  
of 200 scholarship annually for post-Matriculation studit+ It hu 
been replaced by the National Scholarships Scheme which was fn- 
dituted in 1961-62. Budget provision bas tieen ma& from 1961a 
oawards to meet expnditu& on scholars who continue their F- 
dies 

Tbis scheme waa talrq~ over from the University C r w M  
w o n  with &ect from 1961-b. It provided for the award d 
&olarsh'ips every yew to students who possess either a ffnt or's 
&gh s ~ o n d  daps'bachelor's or honours degree. Schoknhipl d 
W b I e  for a period of two years. From 1963-61. the sc&eme '4Cf 
beqp r 4  

amalgamated with the National Scholarships Scheme. 

Thrs Scheme also was taken over from the University GrwW 
Cqnmirsion with effect fram 1961-62. It prov~ded for the a w M  
ol 150 scboltnhip mry year ta alud~nts who poprrr a dm 3e 
q.ebdor's degree in science. Sebolarship w e n  tenable for *e 

ycar and were extendable for another yeer subjcct ta lsrW 
g&ress. From 10Q-64, this rbernc a h  bu brm am.-- 
yilh the Hatioaal Scbohmhips Scheme 

A statement giving informatron about the number of echolnrbip 
~ * l a b l e .  amount psavJded and the actual mount spmt, ttc. 
m& of tbe a h  fvchemc~~ Ir given in the rtsletnent andOI(Kf. 
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lbmnmRY OF EDUCATION 

(Ref.:-Lo)t Sabhs Secretariat office Memorandum Na. 211161gSIPAC 
dated 13th May, 1965). 

I .  1ntyflw1tCorurl AssocWon jot Erchange of Students for Techniesl 
EzpeTiwe. 

The object of 'Intenrational Association for the Exchange of Sw- 
dents for Technical Expwlence' is to arange facilities for practical 
training for students belonging to various member countries of the 
Assxiation. India, es a member of the Association provides train- 
m g  facilities In India for fore~gn students from the other member 
countries and tn return sends Indian students abroad for practical 
training in the other member countries The headquarters of the 
Association are located in West Gemany, and India is a member d 
thls Association since 1955. 

Budget provision, under thu scheme, is made for expenditure 
towards ( I )  subscrtption of membership fee, (2) TA. and D.A to 
the members of InQan N a t i d  Committee of the Association and 
(3) cost of publications etc, Government of India does not bear my 
expenditwe for !be tralnee~ whether they are Indians or foreignerr 
Dunng the period 1961-82 to 1964-65, 34 foreign trainees belonging 
to other member countries have undergone practical training in 
Ind~a and 9 Indian trainees have undergone practical training in 
other member countnw 

Information regarding budget provrmon and actual expenditure 
each year are indicated belaw:- 

No. of No. d 
Budptl hcrusl h n n ~ ~ l  Indun fmrpl 

t i r r ~ r n m  Erpeob- (-1 Tmmr Tmam 
nuc: &t?rmr infomgn m 1- 

(+) cuuntmr 



Under ths head, provision is made to meet the expenditure "F 
ht4q to scholarship offered by West 'German Govt./Org~nlsa"ticihs 
and East German Govt. The e-ditke &aidy relates to T.A. of 
candidates, T.A./DA. to experts attending the Selection Commit- 
tees meethgs &Id passbge costs M respect of poor ind  needy can- 
didates where a scheme does not provide passage costs, one or both 
ways. The object is to promote cultural relatihs between West 
and East German G;overnments and India in Scientific and techn3- 
cal education etc. The number of scholarships varies from country 
to country and from year to year dependmg uporl the study/troih- 
rag facilities the West and East German Governments may be able 
to provide. These scholarships generally provide maintenance 
allowance, passage costs, tuitfon fees, dothing grants etc. and are 
?warded on merits. The awards are for practical trainiq and/or 
for the postgraduate studies/research In Engneering, Technology 
Science, Medicine, Architecture. Humanities and Fine Arte. The 
'khobmhlp Are advertised in all the leading n e + b  and oelec- 
tioh of candidates is &de by specially constitulcui Sclcrtmn Com- 
attees for dlirebent scholarships ikhrmes After interviewing the 
c$hdfU$tes, Nominations of selected candidates are made to tbe 
mw&g countries. Sometimes, the awarding ccmntries due to 
%oh-avallabiiity of studg/training places in thc partrculor fie)& 
within the main subject-fields, ate not in a p i t r o n  to accept n~mi- 
nations of all the candidates md as a d t  some of the i c h o l d p r  
offered remain u n u t i k d  wen though nominatlona from Reserve 
I%& are a h  made consistent w ~ t h  availability of tune Lforc their 
scheduled departure to the forelgn country. At times, same of the 
relected scholars also decline to a m p t  scbolamhrps oTFercd to them. 
As such thee scholarships r m a m  unut~lized Sometunea, m cam? 
study/training places me found by the awarding countries m wb- 
sequent year, the unutilizcd scholartthips of the previous ymr arc 
utifized in the subePquent year. 

Pn,vidoa for T.A d candidates b made on the basis of 3 to 4 
candidates for each scholarship. Sometimes there is 1- ar~aadl -  
twe than expected an TA. of candidates urd TA./DA. to experts 
atknding Selection Committee mmtin(p u dl the c8ndld.t~~ ccrllsd 
for interview m e t i m e s  do not turn up md m r m l t  rhore b mv. 
ing m TA of thac ~~ who failed to ham up. 

DsWd inicmaattrn mgardlmq the n u m k  of rbabmhip d!b 
ed by Wmt Gamma G a v t . / o f ~ ' i # U ~  urd E u t  Oannu, Oorf, 
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number of scholar~hips utilized etc., dur&q yeqr &wq to lM4U, 

f "  " A $ .  

is furnished below: - , 

Financial Year 
Savmgs No. of 

Bud~ct  Aaml (-) scholar- 
Provi,~on Expcndl- Excess eh~ps 

turn (+) u t i l i d  

The excess during the financial year 1961-82 and 1963-64 wlu 
m a d y  due to the fact that additional expenhture had to be mcur- 
red on interview of candidates and the meetings af the Selectiaa 
Committees ~n respect of some r l e ~  OpIqs for which no budget pro- 
vimon was made. Moreover appIicatiob are received from all over 
the country and ~t is &tlBcult to antleipate the expenditure with 
accuracy. As regards the savings during the Ananclal year 196283 
and 1 9 6 4 4  it may be mentioned that payment of return passage in 
certain cases was deferred due ta delay in the departure of Indim 
students from West Germany 

3. Erclpmge Programme of Scholars betwetn In& and Forcigrr 
C0untt;os. 

( I )  Exchange Programme wah Rumanru-1961-62 ( N o n  Plan). 
The Programme of Exchange of Scholars between India and 

Rummtn which foorned pert of the eulturaf Exhngt s  Plan 
between the two eauntries anviPeged exchange d two schalPrs. 

Two Indian ahohm were sent to Rumania in 1961 who have 
come bock after completing their studies in 1963. In rc- 
turn, two Rumanian Scholars came to India in 1962 rab 
after mmpfcting their studies left for then home com~- 
trtes ik 1- 4 

Thc R e a n  =holm % w e n  i ollercd tbe followng term: 



(4 MXiiclJ expanses; , 
(d) Study tour and H oliday Youth Welfare Camp. 

The Budget Provision etc. are furnished below:- 

.Actuul Srvmgs 
Budget Expcndl- (-) 

Provls~on turc Hrtcsr 
( + I  

(ii) Exchange Programme of scholars tulth forergn cm~iatnet (Er- 
cepting P.S.S.R. and Rumania). 

Caylon. 
The programme was apprwed by the Cabmet on June 20, 1962. 

It env-sged exchange of 10 scholars dur~ng 1962-ti3 and 1963-64 (5  
a& year). The terms of scholarshjps agreed to bc pven tn Cey- 
bnese scholars are as below.- 

Ceylonese scholars awarded Governmwt of Indln Scholarshps. 

Mantenance allowance--Rs. 250; 
Actual Tultlon and Exammation fees; 
Book allowance of Rs. 200 per annum; 
Study tour expenses--Class I1 rarl fare and Rs. 4 per day 

daily aUowance; 
Actual Medical Expenses; 
Passage both ways-tourist class. 

Agamst the offer of 10 sclzolarrships for 196243 and 1983-04 offer- 
ed to the Gavt. of Ceylon, six schalanr came to India. 

Against the offer of 10 srcholarahip dercd  by Guvemmcnt of 
Ceylon to India for 196283 and 1983-64 four Indian scholars went 
to Ceylon Three b v e  declined the ofler and one 1s expected to 
go u loon as the arrangements for hm work in the University iir 
iN,dhd. Sslect~on for two scholarships i s  st111 to be n#kk 



The Cultural Agreement between the Government of India and 
$he Government of Greece provides, inter a h ,  an exchange of scho- 
lars between the two countries. The Programme was approved by 
the Cabinet in December, 1961 envisaging exchange of two scholars 
on either side. Under 1961-62 Programme, one scholar from Greece 
same to India and one went to Greece from Lndia 

The terms oi  the offer for Greek Nationals are as follows:- 

Indian Scholarships: 

(a) Rs. 300 p.m. Maintenance allowance; 
(b) Actual Tultion and Exam. fees; 
(c) A c t ~ d  Medical Expenses; 
(d) Study tours and visit to Hohdny/Youth Welfare Campa 

The duration of scholarships on both the sides was 2 years. The 
Cabinet again approved the Programme of Exchange of scholars 
with Greece in July, 1963. It envisaged an exchange of two scho- 
lam on either side. The duration of schoiwships on both sides was 
two year. ' b o  scholars from Greece came and are studying in 
India. Two Indian scholars went to CIrt*cce and have come back in 
196665. 

Poland. 

On the recommendation of the Indlan Embassy In Poland the 
Ministry worked out an Exchange Procramme of schalars between 
India and Poland and the Cabinet approved the same in June, 1962 
l't envisaged exchange of two scholars on either side. 

The term of the offer for Polish Nationals are as follows:- 

Maintenance allowance @ Rs. 480 p.m. 

The duration of scholarships on both the tiides was 1 year ex- 
tendable by  upto 1 year, in special cases. 

Two Poliah scholars came to India and have gone back after com- 
pleting their studies. Two Lndfan scholars went to Poland; one has 
eaDne back and one is atill studying there. 

Under the Cultural Exchange Programme, it was decided to ex- 
change scholars for 19&e85 and 1965.66 as below:- 

Polish Scholasxhips: 10 for post-graduate studies (duration 
1-2 yearn) (Selection to be made) 20 for practical train- 
in# in am industry (1 yew) Selection to be made. 5 for 



w 
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Natianal Economics Planning (4 scholmhips have door 
been utlllsed) . -. 

Indian Scholarships: 10 (None eve come so w),. ., 1 ,  I 

(b) Actual Exam., Tuition and other compulsory fees; 

(d) Actual Medical Expenses. 
(e) Study tours , , and .. Holidayfloyth 1 yelfw .. . .. 

Under the Ind+Ud.R. Cultural, agreemept l ~ ~ l ,  it was en- 
Visaged that b% sidq would exch*e 10 ~ c ~ o l ~  each year. The 
Cabbet approved ihe Programme of Exchange of scholars between 
Wa aad the U&& in August, 1961. The duration of scholarship 
ap bath sides is two years. 

Under this programme, the terms a n  based on complete recipp 
city ie . ,  the allowances, etc. The allowancar paid ,A. . 'to the , u A ~  , o %  

rtholars are as below:- 
(a) Rs. 300 p.m. as Maintenance dowane;  
(b) Actual Tuition and Exam. fees; 
(c) Medical Expenses; 
(4 Cost of essential study toun and Holiday/Youth Welfue  

-pa . - 
The position of scholarships , utillsed I by the Govprnment of thf 

UAB. is as below:- 



on each dde. The duration was two yean on both sides. W 
programme was again approved by the Cabinet in 1962 and 1983. 

The terms and conditions are so below :- 
Government of India Scholarships for Yugoslav nationals: - 

Maintenance Allowance: Fellows: Rs. 450/- p.m. 
Scholars: Rs. 250/- p.m. 

Actual Tuition and Exam. fees. 
Actual Medical Expenses. 
Cost of essential study tours and Holiday/Youth We!fare 
Cam pa 

The position of rrcholarshipa u t i l i d  by both the sidcs is am 
below: - 

Details regarding budget provision of the exchange programmes 
are mentioned below: - 

The general explanation for the shortfall of the expenditure in 
rmpect of all Exchange Programme mentioned above is that :oretcp 
rcholan expcctod to arrive in India did not turn up during th. 
dnracid year(s) in question 

Under the Indo-U.S.S.R. Cultural Agreement, the U.S.S.R. Covt 
50 rcholurrhips to India every year. The number of U.S.S.R 

oeholPrs who came to India on Ooot of India 8cholsll.ships during 
tbelrrtfoutycrcnbanfoll~~~~:--  



Soviet scholars are given the following tuau:-- 
(a) Maintenance allowance: Rs. 250 p.m. 
(b) Actual tuition and Exam. Fees. 
(c) Medical Expenses. 
(d) Study tour and Holiday/Youth Welfare Camps Expensea 
(e) Cost of travel from port of disembarkation to place of stu* 

and back. I 

(f) Rs. 100 per head for beddhgs. 

A a u d  Savings 
Budget Expcndi- (-1 

Esc~rnnta turc Ex- 
(+) 

Although we requested for more funds (under thls scheme), th. 
Ministry of Finance did not agree to our proposal. As that Mini, 
try imposed a cut an our requirements, the expenditure wm b 
ex- 

In order to meet apmdituro on the following itema in connsa 
k m  with tbe various ad hot seholanhips &crsd by fonign Covtr 
M g e t  pnnrldon is mule every ~0113"~- 

(ii) Payment of TA to Naa-adld.r mmbem a# the 
~ t k c r l u r u N 1 . r d  



Detaib of budget provfidcm etc. u e  hrrnfrhed belm- 

No. d 
Budget Actual Swing(-j A d  

Provirion Erpcnd~t- Exmr (+) milicad 
ntrc 

The overall savings are due to the fact that less expenditure 1, 
incurred on paympnt of trsvelling allowance to candidates called 
up for interview under the vanous foreign ad hoc awards. Also, tho 
number of parsage grants sanctioned to scholars under the T O O a  
a d  deserving' category was lesser than anticipated 

6. Modified Central Ouctreaa Scholarahips Scheme. 

The scheme was meant for Universities, Colleges and C o m p  
ble Institutions of higher education in order to enable them to 
obtain for their teachers for higher studies/training abroad and 
thus to raise the standard of instructions and xwearch in the coua 
by. This scheme war not continued after 195859 due to c e W  
ilnancial reasons. Budget provisions wen, however, made in 198% 
62, 196283 and 196581 for the candidates who were still a b d  

Infonnrtion regarding Budget Provirlan etc. up WaW Y 
balow: - 



Saving (196041) is due to non adjustment of certain debits 
which were subsequently adjusted in the suceeding financial years. 
$ Commonwealth E d m t i o n  Cooperation Scheme. 

The h t  Commonwealth Education Conference was held a t  
Oxford in July, 1959 in order to set in motion constructive efforts 
&o share resources to ever greater common advantage so that al l  the 
people of the Cornonwealth would reap the benefit, and the bonds 
which tie the Commonwealth countries together would be strength- 
ened by service given and received. It considered educational coope- 
ration under four headings; a scheme of scholarships and fellow- 
&hips, the training of teachers, the supply of teachers and technical 
education. 

India as a Member of the Commonwealth is taking keen interest 
b d  playing its role in implementing the objectives of the Common- 
wealth Education Cooperation Scheme. It is taking full  advan- 
(age of the scheme drawn up by other Commonwealth Countries In 
$his direction and on its part has the following schemes in opers- 
&an: - 

(i) Commonwealth Scholarship/Fellowship Plan; 
(if) Govt. of Indian Teacher Training Bursaries for nation& 

of other Commonwealth Countries; 
(iii) Training of Technical Teachers (Craftsmen) ; and 
(iv) Short Term Visit to Lndia by Senior Educationists. 

fi) Commonwealth Scb?nrship/Fellorushtp Plan. 
Under this scheme, scholarships/fellowships are tenable for 0 

programme of study or research extendmg over a period of two 
r c a d e d c  yews and leading to a Univers1:y degree or a similar qua- 
Wc~tioxu The value of awards include maintenance allowance a t  
b rate 01 Ra. 250 p.m. per scholar (Ra. 430 p.m. for Fellows) in ad- 
dition to approved tu~tion fees, Book aSlowance, study tour and 
tnedicd u~petzlles and the cost of transportation to India and re- 
Cura 

The Govt. of In& on its port, decided to offer 200 scholrrahips/ 
feUowships, 50 each year to be given for four years with effect from 
1960-81. As the terms and conditions to be offered with them 
awards could not be wttled earlier, the awards for the academic 
year 1980-81 were minounccd late and the Commonwealth count- 
dcr were requested to send thdr nominations together for two yeam 
L4. lseOa1 urd 1861-62, uu., 100 nomrnations. In subrcquent year 
clllia the Govt. of India renewed its oRtr of 50 rwudr (IS #rhohr- 
~UdSLdllar~p),d8~308wlfdl~~odlaredtoi.lObC 

i 1 
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Teacher Training Bursaries to the nuthala of the other Comnorc 

wealth Countries for rtudy in India 
The Programme is one of a number of ventures in C o m m m  

wealth Cooperation in education; its purpose is to provide to Corn- 
monwealth CounMes c o u r m  of initial and advanced teacher traixk 
fng i.e. B.Ed.1B.T. or M.Ed. courses. For these courses the n o d  
qualifications are a first class degree and post graduate degree re* 
pectivcly. The value of the award includes the maintenance al- 
lowance at a rate of Rs. 250 p.m. actual tuition and exam. 1- 
approved medical expenses, study tour expenses and expenses oa 
Hollday or Youth Welfare Camps and Book allowance. 

The Govt. of India decided to award a total of 225 Bursaries to 
the nationals of the other Commonwealth countries for teach- 
training in Indla during the Third Plan period-50 in 1961-62, 75 Lo 
1962-63 and 100 in 1963-64. Against the offer 01 50 bursaries made 
for 1961-62 to the Commonwealth countries, nommatlon was 
received. Against the 75 bursaries offered for 196263, only two 
nommations were received from the Ceylon Govt. As these nomine 
tions were reccived very late, it was decided to carry them ovw 
for 1963-64. For 100 bursaries offered for 1963-64, a total of five 
nominations (besides two received from Ceylon against 1962-83 
offers) namely two each from New Zealand and Trinidad and Te 
bago and one from United Kingdom were received. All the seven 
nomlnat~ons were approved by the Govt. of Indla through a Stlee- 
tion Commlttce which was constituted for this purpose. The no& 
nation made by the U.K. Govt. was subsequently withdrawn. Ulti- 
mately only one candidate availed of the cffer. 

The achcmr was revised in 1964 to allow under gradoate study 
followed by B.Ed./M.Ed. Course permissible in a fresh offer of 50 
bursarm was made, against which only 5 nommations wcrr? reeeiv- 
cd. As these nomiations were received late, it was decided to 
carry them over to 1965-66 session. 

Short T m  Visits of Senior Educationists fronr ather Cammon- 
waalt h Countries. 

These awards cover (a) return tourist class afr tmvcl; (b) maim 
tenonce allowance of Rs. 50 per day for Senior Rofeswrs and Ad- 
ministratsn and Rs. 30 per day for Senior Headmast-. ltl cnso 
accommodation i s  provided by a University/Insti tution the dfowgncc 
would be h. 35 and Rs. 20 per day respectively; (c) travel in India 
bv tnl l  (first class) or Bus and if the distance between the two 
cities is mow than 75 milea by air; (d) free medical and hospit.1 
frcllftief~ (@) local conveyul r  cbarges subject ta a maximum of 
IL. 10 only per day. 
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The Govt. of India offem 3 awards annually for visits by Senior 
Educationists (Professors, Senior Educational Administratom o r  
W o r  Head Masters) of the Commonwealth Countries Lor study 
and observations in any field of their choice. The awards are of 
three to six months duration depending upon the expressed ne& 
The scheme came into operation in 198)-64. The scheme has found 

good response. During 1963-64, an educationist from Canada 
came to India and in 1964-65, one educationist from Singapore came 

Truining of Craft Iruttuctor (Technically Teachera in India). 

The Government of India offers annually since 1963-64 ten award# 
for the training of Craft Instructors at the Central Training Insti- 
tutes in India to the nationals of these countries which have not 
been included in the Colombo Plan. The main objects of the course8 
are :- 

(a) to provide theoretical and practical instruction in various 
trades and in the art of teaching trades. 

(b) to provide a refresher course enabling instructors to be 
informed about the latest production techniques and me- 
thods of teaching in their respective trades. 

The course in each trade extends to nine months. The value of 
the Bursary includes maintenance allowance@ rupees 250 p.m. tuition 
and exam. fees, medical expenses, and B w k  or equipment grant. 

The response to the scheme has been fairly good. 17 technical 
teachers have already visited India under the scheme. 

The combined Budget Provision and the actual expendftun for 
rll the four schemes referred to above are indicated below:- 



Details regarding Scholarshipa (mentioned ib the last col. of tb 
gtatement above) are mtforth hereunder.- 

Cbmmonwcalth Sckdurhipa ud Felbr- 
rhipa Plan . 

w t  of India Trrchn Taidng Bur- 
urks for Natronrlr of the Cornmoo- 
omhhCountricr . . .  . . 

Trdnlntj of Ttchnial Tacfvn (Crrffr- 
m s o ) .  . . . . 

The main reason for non utilisation of funds is that the Teachers 
Training Bursaries did not And favour with the underdeveloped 
countries who did not have sufecient number of under-gradualc 
etc. to avail of the facilities offered to them. 
7. Scholatships/Felloto~hips to India by othm Comrnontoealth Couw 

triea. 
Under the CornrnonweaIth Scholarship and Fellowship P l m  

the Covts. of Australia, Canada, Ceylon, New Zealand, Malaya, Ni- 
ger ia~ ,  Rhodesia and the U.K. have so far offered a total of 283 
scholarships to Lndian nationals for studies in the respective counlc 
ries. 

The Covts. of U.K. and New Zealand have also offered 98 Te, 
cher Training Bursaries under the Commonwealth Education cb 
operation Scheme. Under this scheme, the Govt. of India is not 
requrred to bear any expenses in respect of scholars selected and 
sent abroad under this scheme. However, the budget provision for 
this scheme is made to meet the expenses on T.A- to candidates called 
for interwew and on T.A. and D.A. to experts of the Selec:ioa 
Committee. Details regarding budget provision and the actual e r  
penditure are however, indicated below: - 

No d 
Amid .%Wng¶ xb4dam. 

Pinand YW R\aipr Eqwmvl- f - )  Y ~ I W  
PmvCwn rue E m s  ~~ 

f + j  
-------.-c 

r*r-nz . . . . 2 a . m  16,3%~ (-\ 63 
1 . ~ 2 4 3  . . . 3a.coo 1 s , w y  (-) 16,577 60 
1 O n l - S  . . asp00 1 7 4 2 8  (-) ?.sTz 7 
W 4 4 s  . . a s m  14.143 (-)I~?s & 
The savings are due to combined Selection Committee rneetinp 

in respect of scholarships offered by some Govts. In some case+, 
ulectiona w e n  flnahed without calling the candidates for i n t a  
view. 



8. Twenty Fully paid Osctsc~a Suhohhipt  Schsau. 

The scheme was initiated during Second Five Year Plan fo r  high= 
&udy/research/training abroad in such branches of science, Engi- 
neering, Technology, medicine and humanities for which suitable 
facilities did not exist in India. The first batch of scholars under 
the scheme was selected in 1957-58. Thereafter the =heme could 
not be continued due to the paucity of funds. Budget provisions 
fn the subsequent years were made only for those scholars abroad 
under the scheme 195758. 

The overall savings are due to the fact that some scholars did 
not return to India as expected, and as a result the amount ear- 
marked for meeting their passage costs was not spent. 

9. 'lndd;ennan lndtlatrial Cooperation Schme. 

This scheme was a biennial scheme and included scholarships, 
Ipee studcntsh~ps and apprenticeships for the Indian nationals for 
study train~ng in West Germany. This scheme was includcd in 
the Second Five Year Plan during the pear 1956-57. Dunng the 
above period, 50 Ireeships for post-graduate studlcs in Scimtific, En- 
ginwring and Technological subjects in German Univrrsitics and 
Technical Instltutiona and 80 places for practicaI training in German 
industries were offered to Indian nationals. Thc Govt of fndte eon- 
verted these offers as follows:- 

(1) of the 50 ocbolafthip referred to above, 25 scholamhlps for 
past-graduate studies tenable for a period not exceeding 2 y e w  md 
2 months (2 months for Cennan Language Course). 

(ii) 25 free studantship for pat-graduate study to private ttu- 
dents a t  their own qmsea; rind 

(ill) 80 rcbolanhfp for pct1c.l training to <'mrmn rndwtrla 
t a u h l c h n a ~ r l o d d o a e y e a r .  



Agaimt the offer of e5r acholar8hips for postgraduate stublet, ZS 
were utilised. The remaining two were not utilised as the t w o  
rcholars selected therefor were unable to avail of the offer of scho- 
larships. The remaining 25 free studentships were fully utilited. 
Against 80 places for practical training, 79 scholars proceeded to 
West Germany and the remaining one did not go. Since no offer of 
echolarships were received after 1957-58, the scheme was not ope- 
rated. However, budget proviaions continued to be made during 
the years 1961-62, 1962-63 and 1963-64 for expenditure on mainten- 
ance allowance and return passage for Indian scholars/trainees, who 
had already proceeded to West Germany under the Scheme. All 
the scholars/trainees have since returned to India. Details regard- 
ing budget provision and actual expenditure are indicated below:- 

Provision was made for one scholar of 1956-57 batch who finally 
&d not proceed to West Germany. Hence the savings 

10. Reciprocal Scholarships Scheme. 

The scheme aims at the award of scholarships to the nationals 
of those foreign countries who offer scholarships to Indla. The o h  
ject is to reciprocate the gesture of good will on the part af foreign 
countries and also to promote culture relations with the foreign 
countr~cs concerned. On special rrromrnendation of the Indian 
Mlssions abroad and the hbnistry of External Affairs, certain coun- 
tries of Latin America are also covercd under the Scheme, although 
no scholarships are offered to India by these countries. Under 
the 1961-63. 1963-65 Scheme 30 scholarships each were offered, The 
rates of maintell~nce allowances giwn to foreign scholars under 
thh scheme are as follows:- 

(a) Maintenance allowanre Q Rs. 450 p.m. (for Fellows) 
@ Rs. 250 p.m (for scholars) 

(b) Actual tuition and exam, feca 



(G) Study tour upenaes and visit to holiday urd youth web 
fan -pk 

Detafls regarding budget provision etc. are furnished below:- 

Some of the scholarships remained unutilised. Moreover, the 
rtay of some of the scholar happened to be for periods shorter than 
tbe maximum limit of two years as stipulated under this scheme. 

11. F e l b s h i p s  to kench Fellows. 

To reciprocate the gesture of good will on the part of French 
Govt. who offer a number of scholarships to India, the Govt. of 
India offer six fellowships to French nationals every alternate year. 

The fellows are given a consolidated allowance of Rs, 500 (Rs. 600 
In Delhi, Bombay and Calcutta) and cost of travel from France to 
India and back 

Against 6 fellowship offered for 1962-63 6 fellows came to 
India. i 

An offer of six fellowships for 196446 has been made and one 
acholar after coming to India has left, one fellaw is taking traln- 
mg. Nomlnations/arrival for remaining four is awaitmi 



The mvinga m due to the pocrtponnnent of arrlval of somet 
lur in India, during the Anuldal year(s) expectid 

As a reciprocal measure to the large number of scholarships af- 
fered by West German authorities for Indian Nationals for study/ 
training in West Gennany, the Govt. of India decided to award 20 
fellowships each alternative year to West German Nationals during 
the Third Plan for postgraduate study/research a t  the Indian UnJ- 
versities/Institutions. An offer of 20 scholarships was made to tbe 

Govt. of West Germany in January, 1962. A provision of Rs. 7-73 
lskhs was made in the Third Five Year R a n  to cover the expendi- 
ture that might be incurred on award of these fellowships. Because 
of poor response from German Nationals to the scholarships offered 
by us, the expenditure so far incurred was much less than the 
amounts providedin thebudget. I t  hassince beendecided that the 
offer of scholarships to West German Nationals will be included ub. 
der the "Reciprocal Scholarships Scheme" from the year 1966-67. 

The German Fellows are paid scholarshfp allowance @ Rs. 506 
(Rs. 600 for students studyfng in Bombay, Delhi, Madras and Cal- 
cutta) per month in addition to the cost of passage and rail fare Prom 
West German to India and back. 

Details regarding the Budget Rovision etc. are furnished below: 

- 

Out of 5 West German Nationals of 1962-63 and 10 West Gsrman 
Nationals of 1963-64 batch only 3 from lW-63 batch arrived in 
India. The remaining scholars started arriving much later than 
expected. Hence the overall saving under this scheme. 

N.B. The Budget Estimates etc. furnished under the scheme at 
S1. Nos. 3, 5, 10, 11 and 12 represent combined figures of both tbo 
arstwhile Ministry of S X  & CA. and the Ministry of Education. 



(Ref. Para 4.56 of Report) 
MINISTRY OF EDUCATION 

Note indicating the number of candidates who failed to fulfil the 
terrns of contract under the various Scholarship Sc?mna a d  
the action taken or proposed to be taken to prevent viohtlorr 
of rules in jutur5 I 

information relating to candidates who failed to fuMl the t e r m  
of contract during the period 1961-62 to 1964-65 under the schemes 
h e e d  by the Ministry of Education is given below:- 

Nane of the scholar and Due year Present position 
the country where he of mum 

Went. 

I 2 3 

I. Shri B.K. Chakravarty 
(U.S.A.) 

x Shri S. Subrunanimn 
(U.K.) 

Was granted extension upto Junc, 
1y61 to enable him to do Ph. D. 
He dlii not return to Indla ns he 
took up Amencan citizenship. 
A sum of Its. 20,0001-1- 
(amount of the bond) is WCO- 
verable. He is payinp in in$- 
talments and so far Ks. 12,5571- 
has k n  recovenil. 

Was granted atension upto 1g63 
but diJ nat rerum. He her 
r c i d d  the entire amout of 
Rs. I O , I ~ ~ / - / -  received by him 
through U. K. ML& C o d -  
uion. 

H e  sought upto r p 6 )  
but hc evaded 16 ctwnplcce m- 
tain formalities in rhis COMCC- 
tion and thus violmtcd the bond 
by wmmyiag without penal- 
rrion. iie ir &&Q$ the 
unaum of It. 1opooJ-1- la 
LMJmmo. 



4. Shri G. Krirhna Mxthy 1964-65 Returned to India in July, 1964 
(USA.)  but again l d i  for U S A .  with- 

out the approval of the M i n i  
try. He has refunded the at- 
tire amount of Rs. rq,cm/- 

j, Shri M. Scott. (U.S.A.) . 1962-63 Declined to return to India. He 
has refunilecf thc entire amout 
of Rs. 14,m. 

6. Dr. D. R. Mandy (U.K.) 1963-64 Returned to India on 28-3-196s 
7. Shri T. R LJrhwara 1964-65 Refused to return to India and 

(U.S.A.) agreed to refund the money 
spent on hu m d m  and in- 
formed the .Mmistry that the 
amount may be rrcovcrcd from 
hrs father who is one of the 
sumies. Hls fatha has been 
recently asked to deposit thy: 
total amount of Rs. 21,652-61 
in a Gaverrnmt Treuur) 
within 15  days. 

SchoLarships to Young Workers in Different Cultural Fieuds for 
Studies in India. i 

1 

Smt. Khurnanthem Ou&i Memon Devi, who was a scholar 
under the above scheme for the year 1957-58 commenced for train- 
ing in Madpurl Dance ftom 14th December, 1957. She discontinued 
her traming from 24th July, 1958 without prior permiss~on of the 
Government of India m d  thus violated the terms and conditlona 
of the Bond executed by her. Out of a total amount of Rs. 1,645.16 nP. 
spent on her, a turn of Fb. 1,120.00 has so far been recovered from 
the 8cholar. Necc?81~0ry action to recover tbe balance amount d 
Rr 525.18 plus mterest is being taka& 

Scholars who violate the terms of the bond are liable to pay 
back to the Government the money spent on their training in acz 
ardmce wttb the tam stipulated in the bond It b proposed to 
increase the amount for which the scholar and the surety will k 
raponsible in cors of violation of the tenns of the bond 



APPENDIX XX 
(Ref. Para 4.59 of Report) 

MINISTRY OF EDUCATION 
$t&ment showing the dater on which applications jot U n h  

Tenitones Scholarships for 1964-65 were invited, candidates 
were interviewed, and the number of candidoter interviewed 
and elected 

!I'he requisite information ia given in the statement below:- 

Union T h t o r i e s  Overseas Scholatships, 1964.85 

Dra on which Data on Number of cmdidata Number of candl- 
.pplicationr whlch can- interviewed data decr~d.  
ratinviud did a r a  

were 
iatQvimad 

lp-u-I* 31 - 5 4 5  ' 46 - 
& ( F i i c o n d i d r -  (Three fk DdM 

1- ta were c a m  foi md two ~ K X I  arbet 
intervmv, out of territories). Five 
which46 prctcntcj cpndidotcr from 
tbanrehra md Delhi a d  thrrtc*ac 
war h a v k w a l ) .  didsta f m  tcrri- 

tor a other thm 
lkllri haw 
onthcwritiaglist 7" or 
vircrnder 1h.f m q  

indhr#td 
vkrnl cadid.te~ 



APPENDIX XQ 
(Ref. Para 430 of Report) 

MINISTRY OF EDUCATION 
What t the number of stwlents who have gone a b d  un&r dr, 

Union Territotier Schohrships Scheme? 
During the period in question (1961-62 to l H ) ,  19 Icbohm 

were selected (1981-62: 5, 196243: 5, 1963-64: 4, 1964-B: 5). All 
the scholars (except one of 196584) selected during the first 3 y n  
have gone abroad. Placement for one substitute scholar selected 
during 1964-65 in place of another who later declined the ofler a d  
the five selected in the same year fs fn hand. 



APPENDIX EKIf 
(Ref. Para 4.63 of Report) 

MINISTRY OF EDUCATION 
-Mote stating the dates when scholarships for study of Zangwger 

were held up for want of sanction of foreign exchange, the 
. number of scholutships so curtailed and the amounts involved 
' Tbe &heme in question remained in suspense for the years 
'?1g57-5fJ and 1958-58. It  was first approved for implementation from 
;I954455 for a period of 3 years with provision for the award of 30 
scholarships each year. At the end of this period, the Ministry of 
Finance was approached on 12-9-1956 for the continuance of the 
Scheme. Decision on th~s was delayed mainly because of the d~f8- 
culties of foreign exchange. Finally, the scheme was approved on 
273-1959 for a period of 5 years with a provision to award only 20 
rcbolarships per year. The non-implementation of the schema 
during two years and the redaction in the number of 8cholarrrhl~ 
msant a total saving of about Rs. 9 lakha 











APPENDIX lI(XIV 
(Ref. Para 4.74 of Report) 
MINISTRY OF EDUCATION 

Statement showwag the percentage of students given Schobrrhips 
under the Scheme of Schok~ships fm children of Primaty and 
Secondaq School Teachers lor Post-Matric studies, who fail to 
gat ehrouqh the emminations. 

The Scheme of Scholarshipe for the Children of Primary and 
Secondary School Teachen is administered through the State Gov- 
ernments. The reaewd of scholarship from year to year io doae 
by them according to the Rules. The relevant Rule is reproduced 
below: 

" t i )  The tcholarrhip once awarded will be tenable from tbe 
stage at which it k given till the completion of the 
chosen course of studies (e.g. M.AjM.Sc.\Ph.D.jB.E, 
M.B.B.S., etc..) subject to good conduct and reg~lulty 
in attendance. It will be renewed from year to year 
provided that 

(a) within a course which is continuous for a number of 
years the scholar secures promotion to the next hi* 
class irrespective of the fact whether such examine- 
tlons are conducted by a Unfvendty or the Inrtltutlon; 
and 

(b) in eJch Bnol University cxaminrtion at the eomplethm 
of a stage, tbe scholar obtains a Bnt c h  or w h  no 
class is awarded, at least 80 per cent m u k s  in tbe 
wmPb 

(il) If a scholar is unable to appear for the m a u d  exrmtru- 
Uon within a continuous ccwsc of dudes (but not a 
Anrl University examination) owfng to illnsss, the 
award m y  be renewed for the next academic y c u  on 
the mubmltrlan of a medical c c r t k t e  to tbe sat- 
tlaD of tbe Hard of the Institution and on hlr - 
that the scholu would have pr#d had be rppHnd 
in the examination 

(Ui)  If a rdrolrr ir unable to appM m tbe &1(11 ~ n i v e d t y  
-tion due to prolonged lib utcnding owl 



a long period and resulting in shortage in the required 
attendance, the award may be renewed for the next 
year on the submission of a medical certacate to the 
satisfaction of the Head of the Institution and his 
certifying that the scholar would have passed the 
University examination had he appeared. 

(iv) If a scholar is unable to appear in a final University 
examination due to sudden illness, the scholarship will 
be suspended and will be renewed when the scholar 
passes the examination next year and atbins the 
standard laid down for University examination in 
para (i) (b) above. 

(v) If a scholar shows unsatisfactory progress during the 
course of studies or fails in any of the HousejUniver- 
sity examinations or gwcs up the chcwn course of 
studies without completion or changes a course of 
studies before its completion without the prior a p  
proval of the Government of India. the scholarship will 
be meelled. 

(vi) A scholarship once cancelled will not be restored. 
(vii) The award will be renewed on the basis of an Annual 

Progress Report to be submitted by the Head of the 
Institutions where the scholar is studying." 

2 The State Governments do not send us information relating to 
the number of awards cancelled owing to failure in the exarnlns- 
tf.~ns. If the Committee desires, this information can be collected 
from the States. 



(Ref. Para 4.77 of Report) 

MINISTRY OF EDUCATION 

Statewise break-up of 1498 Schohrships sanctioned by the Ministry 
last gear under the Scheme of Scholarjhips fw higher studies 
in Hindi far persons from non-Hindi speaking Stdes. 

The required break-up is r under :- 



MINISTRY OF EDUCATION 

No& ttoting whether t b  iUWt+l~ k euer awarded in the pcut 
- mom that 74 and 21% nnntsd ScholattMps to Schehkd 

Cast- wui Schtdultd ltiber rttpactfvely. 

Reseamtion of s e r b  for Scheduled Castes and Scheduled M b e s  
students exists only in the Scheme of "Merit Scholarships in Red- 
dentid Schools" A statement showing the total number of scholar- 
ship awarded each year including the number of acholarrhips 
awarded to the Scheduled Castes, Scheduled Tribes candidates un- 
dtr tbe Scheme since its inception in the year 1 W  is attached. 

Z P'mm 19Xt!i4 to 1961-62 fresh scholarships involving an m- 
nud expenditure upto Ra 1 lakh were awarded every yeer. me 
number of scholarships were raired to 200 with effect from I-- 
It will be secn from the statement that in the y m  I-, 195135, 
19S4MOp 198Mn and 1961-62 more than 74 per cent and 24 per csnt 
mmcd rchol.lahipr to Scheduled Castes a d o r  Scheduled 'Mbm 
were awmbd. 





APPENDIX Xxvn 
(Ref. Para 4.93 of Report) 

MINISTRY OF EDUCATION 

Statement showing the actual number of applications nude under 
the National Loan Schola7ship~ Scheme i n  each Stute, the 
number of applications approved a p i  the procedure adopted by 
the Ministw fo7 remitting the funds to States. 

A statement showing the actual number of applications made 
under the National Loan Scholarships Scheme in each State, and 
the number approved for the year 1963-64 and 1964-65 is attached. 
The Scheme started only in 1963-64. The selection for 1965-66 is in 
PfOLP'esa- 

2 The procedure adopted by the Ministry in remitting fun6  to 
the States and for payments to the scholars is contained in Mi* 
try's letter No. F.4-27184-NS. 1 dated the 1st July, 1965. (copy 
enclosed). 



National Loan S c h o l a ~ p .  -e 
S m m n t  showing r h .  Number of awards allocated, applicationr rserivcd and rk m o n k  

of applicatiottl approeed during 1963-64 and 1964-65 -- 
Name of the Stare!Union 'I'erritorv Awnrds Applica- Apptica- 

allrmted tions tionr 
received approved 

(a) w3-64 
I .  Andhra Pmdcsh . I 1 8 8  83 I 88 I 

Assnm . 
Bihar . 
(iujara1 . 
Jummu & Kashm~r . 

Kernla 

hlajhya Prridtsh 

Madras. , 

Mahnrast~trv 



Nmre of the State/Union Territory Award Applia- Ap b- 
rllocated tionr 

Rnxivcd 
A. 

approved 

I 2 3 4 

Unu M e s h  . 
WacBCng8l . 
Nutrul - 
Ddhi .  . 
Himachd Pndah 
- .  
Goa, Darva rod DIU 
Tripvr . -- 
~ & M o o b u  
NE-PA. . 

2s (upto 
31-12-64) 



MINISTRY OF EDUCATION 

New Delhdl, duted the 1st July, 1965. 

The Education Secretaries of all State Governments, in- 
cluding Union Administrations. 

SUB: Uniform procedure for puyment of schohrshtps money un- 
der the Scheme of National and National Loan Scholar- 
ship. 

Sir, 

The Government of India h a w  had under conslderabon the 
question of evolving a uniform procedure for timely payment of the 
scholarship money to the scholars under the Central Schemes of 
National and National Loan Scholarship administered by thc 
Ministry of Education. Accordingly, the following procedure has 
been evolved in consultation with the Comptroller and Auditor 
General of India:- 

(1)  The funds needed for payment of national and national 
loan acholarahips for a year will be advanced in the 
beginning of the Anancia1 year by the Ministry of 
Education to the States and Union Territories; 

( i i )  The State Governments/Union Administration will de- 
signate one of its ofAcers to operate the Schemes of 
National Scholarships; 

(iii) The designated oglcew of the State Governments and 
Union Administrations will draw the money required 
for disburseinent of the scholarships through one or 
more bilk and obtain bank drafts in favour of the head 
of the institutions concerned: 

(iv) The payment to the institutions will be made in advance 
in two instalmanta the Arst instalment covering dis- 



bursements to be made to the scholars during the first 
9 months and the second instalment covering disburse- 
ments to be made during the remaining three months, 
The payment of the second instalment will be made on 
receipt of the account of actual disbursement to 
scholars out of the Arst instalment as indicated in sub- 
para (vi) below; 

(v) As payment is proposed to be made in advance in one 
lumpsum for 9 months, a personal deposit account 
in the name of each institution concerned will be 
opened a t  the local treasury with the sanction of the 
State Government and the amount paid in advance 
will be credited by the institution to the personal de- 
posit account. The head of the institution will draw 
his requirements for each month from the personal 
deposit account by cheques and send a certificate of 
disbursement made to scholars with such other details 
as may be needed for the maintenance of records in 
the oPBce of the oPAcers designated at (ii) above; 

(vi) After the expiry of 6 months the head of the institution 
will send an account of the disbursements made to 
scholars out of the advance. the balance remaining 
with him, and the liabilities to be met. Rased on this 
account the designated officer will in the 9th month 
make a further advance to cover the payments for the 
remaining three months; 

(vii) A treasury otEcer will not permit any ovenlrawal of 
funds against the personal deposit account. In order 
to enable the omcer designated at ( i l )  above to keep a 
watch an drawals from the pemnal  deposit account by 
the heed of the institutions, the treasuries may be re- 
quired to  send to him monthly a simple memo indicat- 
ing the opening balance, disbursements, and clearing 
balance in each personal d-it account The desig- 
nated officer will m t i n i s e  them and arrange for a 
kst check of the fnstitution's accounts whenever con- 
sidered necessary; 

(viii) An a~lount  of such payments made to an institution 
durfng a year (both the Arst and second instalmcnta) 
will be tendend by the head of that institution to the 
designated deer before the end of tho last month of 



that year and any unspent balance will be refund& ,,. 
either by adjustment from the next year's advance or 
actual repayment ; 

(ix) The State Governments and Union Administrations will 
set up a suitable machinery to check that the heail of 
institutions have actually disbursed the amounts cor- 
rectly and regularly to the scholars and that their dis- 
bursement certificates and the accounts rendered are 
correct; 

(x) The same procedure will be followed in the case of Gov- 
ernment institutions. In the case of such institutions, 
it will however be subject to the condition that the 
personal deposit account will be closed on 31st March, 
transferring the unspent balance to the consolidated 
Fund of the State and reopening the account on 1st 
April, in accordance with the provisions of the State 
Treasury Rules corresponding to the provisions of 
rule 624 of Central Treasury Rules, Vol. I. The head 
of each Government institution will have to render an 
account with vouchers to the A.G. monthly for audit 
in addition to sending the statement of scholarships 
disbursed to the designated omcer in the State or 
Union Temtory concerned : 

(xi) In case of loan Scholarships. the designated officer will 
be responsible to maintain suitaole records for watch- 
ing their recovery. 

2 You are q u e s t e d  to agree to this procedure which is bsing 
adopted uniformly all over the country and intmduce the same in 
your State with immediate eff'ect. 

3. I am further to request that you may kindly accord neces- 
sary sanction to the Accountant General of your State/Territory to 
enable him to place in account the concerned institutions with the 
local treasury and to instruct the institutions concerned to opemk 
on the personal depodt accounts tor crediting the amounts receiv- 
ed fmm the designated officer and withdrawal of funds in con- 
nection with the payment to the Schdarcr. 

4. Thtr letter has issued in consultation with the C o m p t m l l ~  
and Auditor C o n m l  of M a .  



3% 
5. It will be gmatly appreciated if this letter is rcknowledged 

immediately. 

Yours faithmly, 
VIKRAM SINGH, 

Deputy Educational Adviser to the Gout. of India. 

Copy to the Comptroller and Auditor-General of India with the 
request to send appropriate instructions to the Accountant Gene- 
rals concerned. 

Copy for information to the Ministry of Finance with reference 
to their U.O. No. 3833-Ed. I1 dated the 28th June, 1965. 

Copy to all Directors of Education/Directors of Public Instruc- 
tion of the Stak8 and Union Administrations. 

VIKRAM SINGH, 
Deputy Educational Adutser to the Govt. of Indin. 



MINISTRY OF EDUCATION 

Have the Government awarded any scholarships to children of 
those persvnrs who suflered in the struggle for the liberation 
of Goa under the Scheme of Scholarships to children of politi- 
cal Uuifererd? 

Children of those persons who suffered in the struggle for the 
liberation of Goa are also eligible for the award of scholarships 
and other educational facilities under the Scheme of Scholarships 
to the Children of Political Sufferers. The scheme is implemented 
through the State Gwernments/Union Administrations. Central 
Government meets 50 per cent of the actual expenditure incurred 
by the State Governments and full expenditure incurred by the 
Unjon Administrations. The information whether children of 
those persons who suffered in the liberation struggle of Goa have 
been awarded scholarships under the scheme is not readily availa- 
ble with the Ministry; it is being collected from the State Govern- 
ments/Union Administrations where these persons may be residing 
now. 



MINISTRY OF EDUCATION 

Statement indicating schdarJhips awarded to children 0): political 
mfferers showing (a)  in respect of  the Unkn Ttitftory of 
Delhi: the names of indivdual recipients, the criteria applied 
and the amounts given for the last three yean. (b )  in respect 
of other Stutes: the total amount given year-wise and the 
number of bpnefleimies. 

A statement containing information regarding the amounts 
given to various States/Territories during the last t h e  years is 
given below. Other information is being collected from Delhi and 
other State Governments/Union Administrations concerned. 

MINISTRY OF EDUCATION 
No. S. a 



HawaltboounrrT No. of No. ol 8.btear of t t u d y l t .  

Y a u  t H r k  
a Medicine . 

28 undiduer dedioed the offkr at the lrst 
moment; two were not approved by the 
But  Gcnnan authorities. 

The candidate declined the &er at the 
lrst moment. 

Do. 



rr.rJl$urhadr . 5 3 Sdenct, Engineering & Technology 

I& PbMippsatr . Not s - *r x Hum.nitier 

13. Pdrrd . 10 4 Hummitier & Technology . . Two candidates wen not approved by the 
Polish ruhorities; and four dedined the 
offer at the k t  momeat. 

rb, U. K . 73 68 Humanities, Engineering, , Two candidates decli id the offer ot the 
Medicine, Science & Public Admn., k t  moment. Placement of ihnc mo(d 
Pine Arts (Teacher Training Bursarks not be arranged by the dering autho- 
included). rity. ti! 

. Four d i d n t e s  declined the offer ot the 
last moment. 

88. U. S. S. R . $8. 61 Schnce snd Technology, Fine A c t s  and u, cnndidtes dtctiwd the ofler at the last 
tiumanitics. moment; suiuble W C ~ C  not 

available &t 6 o&n. 

46 ,I v. ering and Technology, Scicne, 9 cPndidPtes dedioed tbe offer at the l u t  
edlcinc and Fine Ans. moment; 6 .not apprwcd by the 

W. G e r m  .uthonuer. 



5 3 Enshering, Technology and Sdence, Two QDdid.ttl declined the oScr at the 
Medicine, Humanities md Finc Arts. k t  moment. 

4 4 Science, Engineering and Ttchnology . . . 

12 7 Engineering, Technology, Medicine, Hu- Thrce candidates dedintd the c&kr 
manitics. at the leat moment; t f ~ ~  were not 

approved by the Ekst Gemao anha- 
ritkr. 

a I Ekistia-Science of Human-~rtlemcnt . One andidate &dined the ailtr at tbc 
IMt moment. 

6 6 Scicnce, Engineering and Technolcgy . 
18 16 Technology and Pine Arts . . Two andidarea declined the offer at the 

last moment - 
4 4 Scicna md F u e e r i n g  . . . 
1 0 Science . The cPndidrte dediacd the oder u tbt 

Inst moment. 
5 S Sciarcc, Engineering, Technomgy and .: 

. - Fkbe Artr. -- - - - - - - -- - -. -- - - - --- 



a t Sdarr and Technology . Oar andidrrc &dined the &r at tM 
k t  moment. 

1 7 . P l f t t a n .  . . . I 0 HumrnkCcr . . . . The a d h t e  dect&d the &t a tk 
lut  moment. 

10 2 Engineering and Technology . . Only ~ i x  candidate8 acre found ntitltble; 
out of thew, Swedish authoritit8 
cepted three, but one wt8 aot relimed by 
the employem. 

11. S p i n  . I I Technology . . 

10 6 Hummitier md Sdcncc, Engineering and Pour andidaten dediaed the offa at tht 
Alchnolopy. hotmomurt. 



Aaporr rk o//m .-These rdrolvrhipr ue generdy offered by the foreign muntriet to promote Cultud rel.tionr with India by qlly oi 
exdun@ d students, md to assist in the development of the country by pmviding c d u a i o d  red uqmiq 6e 
dlidn. 

I. Amnb'. . . . 3 3 Engmctifg, Technology, Scdcbcc and 
Mdiclnc. 

ZBetfium. . . . 4 4 Sdcnas Enginerring and Technology . . 
3-w . . Y 19 Engiwring, Technology, Stiencc, Me- Five candidates declined the o&r at tbc 

dicine and Fine Am. last moment 

4 - c @ r b .  . 6 e 3 Budhin Stud*, Humankh end Drna . One candidate is yet to go. Sekctions for 
two rcholarshipa are being made on the ' - -  
huis of I f m h  d m m e n t  bccwse , 
the Govt. of Ceylon b agreed to .mpt  
these scholars even in 1965-66. 

5.CachollbrrLh. . 1 5  1 3  P m c f v  Trninin in Indutrics, Enpi- Two d i d a r c s  dcclincd the offir at th 
-mg and ~Aoiogy, last moment. 

7. Fnmx . 5 3 30 I<ngincering, Scicncr, Technology urd 1 3  ctrrrfidat~ dedincd the off- a! the 
Vine Am. last moment, 7 were not approved by the 

awarding authorities; 3 arc q t  to go. 





S 4 Humanities utd Fim Arts 1 . 

4- c.ndr . 2 3 20 Engtnrcrlng. Techno ly Scicnce. Mdi-  Thrre of our ~nirrn were rci.ard 0 
cine, liummtrier ud inc AH*. health gmunds.  * 

S.*cbdcmkh. . J 3 F~ginrtring, Tcchmlagy, Agriculture, T w  candidarea dtrlincd the d m  at the 
rnd ifumrnirits. last moment. 





17.U.S.S.R.  . 1 00. 61 Scicnct, Tcchnobgy, Fdncering, Lnn- 19 candidate dedined at the h t  moment; 
gwge and H u w r u s .  

suitshk against ro amdidacts offcro. 
were not r-bb 

18. U. S. A. . 10 10 Teaching hlcfhdt. 



APPENDIX XXXI 

(Ref. Para 4.162 of Report) 
MINISTRY OF EDUCATION 

SECTION U-4 

Svarscr.-Public Accounts Commit tee-consideration of Audit Re- 
port (Civil) ,  1965-List of pants for further information 
raised in the meeting held on 17-7-1965. 

Para 89, Pages 117-ll8-Jamia Millia IsZomia. 

A note may be furnished indicating the circumstances under 
which a loan given to the Jamie Millio was converted into 
e grant and how this proposal was concurred in by the 
representatives of the Education and Finance Mmistrics 
included in the Finance Committee of the Jamia. 

The Ministry of Education sanctioned the following loans to Jamia 
Millia Islamia for meeting capital expenditure on construction of hos- 
tel buildings and staff quarters:- 

2. According to the conditrons of the above loam, the loens were 
required to be repaid by the Jarnia from their awn funds in annul 
tnrrtolments with interest for the kt Imn. 

3. Jamh Millh is mmtaincd, u p r t  tram its own Income, by 
r qph  mkFntea~nce grant ~ m t i o n e d  annually by the Govcrnmsnt 



of India. These grants are given on cover-thedeflcit basir Ce. the 
deficit is calculated by deducting the total income of the Jamia from 
the total expenditure. 

4. Income accruing from all sources is taken into account for 
purposes of determining the net deficit. That being the fact, there 
were two ways for the Jarnia to repay the loans sanctioned to them 
for construction of hostel buildings and staff quarters- One way war 
to regard the payment of loan instalment as expenditure which would 
have meant a correspond~ng increase in the annual maintenance 
grant. The other way was to convert the loan outright into a grant. 
Either course would have meant simllar financial implication both 
for the Government and for the Jamia Millia Islamia. The foprner 
course was, therefore, thought simpler and accepted. The Finance 
Committee, therefore, agreed to the payment of t he  loan instalment 
being shown by the Jamia Millta on the recurring expenditure of the 
Buildurg Department against the income of that Department. A copy 
of the minutes of the Finance Committee of the Jamia Millia held on 
12-3-1957 is enclosed (Amexure I) .  Attention is invited to Resolution 
4. The representative of the Minlstry of Ftnance was, however, not 
present at the Finance Comm~ttee meetlng. Payment of loan instal- 
ment was accordingly shown by the Jamia Millia on the expenditure 
side in the budgetary statements year after year and the deficit grant 
was released accordingly. 

5. The position of the Jamia has been compared to that of the 
Ccritroll Untversities which a k a  receive grants from the Government 
an a cover-the-deflctt basis. Unhkc the present practice whereby 
U.G.C. tar empowered to give grants alone, the Commission have been 
giving loans for construction of st& quarters and hostel buildings 
prior to 1958 to Central Universities. Since the grants were on mwr- 
the-deficit basis. the Commlsgion subsequently converted the loans 
into grants. 

6 As regards the loan of Rs 37,000 for staff quarters. i t  was given 
on the condition that if the Income from the staff quarters was i n s d -  
cmlt for repayment of the loans, the d l f f e r e n ~  would be treated as 
approved expenditure for purposes of Government grant. The loan 
is being repaid by the Jarnia according to the terms of the sanction 
Icttcr. A copy of the sanction l d t e r  is enclosed (Annexure 11). 



ANNEXURE I 

Third Meeting of the Finance Committee 

The Third Meeting of the Finance Committee of the Jamia Mlllfa 
was held on the 12th March, 1957, in the ofece of the SheikhuJ Jamia 
and on the 13th March, in the office of Dr. G. F. Lakhani in the Minis- 
t ry  of Education. The following members were present: 

Prof. M. Mujeeb,-Sheikhul Jamia (Vice-chancellor) 

Dr. G. F. Lakhani,-Deputy Secretary, Ministry of Education 

Shri S. Mujtaba Hussain Baidi.-Treasum, Jamia Milia. 

1. The minutes of the last meeting were confirmed. 

2. The revised budget for 195657 was considered. As there appe- 
d to be no major difference between the budget as adopted at the 
Sewad Meeting of the Finance Committee and the revised budget 
as placed before the Third Meeting, i t  was decided that the Committee 
should make a recommendation after considering the actual expen- 
diture up to and bills pending on the 12th March, 1M7. 

3. The total actual expenditure was placed More the Commitkc 
an the 13th March, 1957. I t  was found that the total ocpmdlture 
indarive of bills pending up to dote amounted to Ra. 6=,876/-. It 
was decided that ceiling for the revised budget for 1956-57 be b e d  
st Fb. 6,50,060/-. 

4 A sum of Rs. 12.500/-. payable as annuel lnstrrlment of loans 
to be repaid to the Cavernmcnt of India had been omitted in the 
rimming budget for 195657. It was recommended that this item be 
shown on thcr recurring expenditure of the building departmant 
egafni t h t  i m e  of that department and included in the prrporcd 
&ling of Rs. 6,56,000f- d & M  by the Cammittee. 

5. An item, Interat on Pmvident Fund, had been shown bath 
an the income and the expenditure siide of the bud@ for 195647. 
I h e  Finance Committee at  i t s  Second Mertfng held in June, 1W, had 
recommended the deletian of the item on the axpenditum dda, but 



not on the income side. It was decided that this item should be 
deleted also from the income side. After deducting this amount of 
RB. 2,500/-, the total revised income for the year 185&-57 was fixed 
at Rs. 3,03,500/- subject to the realisation of grants from the States. 

It was decided that the budget for 1957-38 should be considered 
at the next meeting. 

Sd/- M. Mujeeb, Sd/- S. M. H. ZAIDI, 
29-3-1957 Tteafuter, 14-3-57 

Jarnia Millia, 
Secretary, Finance Committee. 

TRUE COPY 
At tested 

S. Rahman, 
Registrar, 

Jamie' Millie Islamia, New Delhi. 



ANNEXURE I1 
NO. F. 22-1/YL-A. I 

Gowmmm or INDIA 
MINISTRY OF EDUCATION 

New Delhi-2, dated the 30th December, 1955 

From 
Shri T. S. Bhatia, M.A., 
Under Secretary to the Government of India. 

The Sheikhul Jamia, 
Jamia Millia Islamia, 
P. 0 .  Jamia Nagar, 
Delhi. 

Svann.--.lamia Milliu Islcrmia, DeU i---Constructwn of Stag Quar- 
ters--loan of Rs. 37,000/-. 

Sir, 

I am directed to refer to para 3 of this Minktry's letter No. 31-15 
54-A-1, dated the 7th July, 1955, on the above subject and to say that 
the Government of India approve of the plans and estimates in rta- 
pect of the 2 two-roomed and 2 three-roomed staff quartus at a cost 
of Rs. ll,OOO/- and 7,5001 each, proposed to be constructed by the 
Jamia Millia Islamia, and *agree in principle, to give to the Jamia 
Millia Islamia, Delhl an interest bearing loan of Rs. 37,000/- (Rupees 
thfrty seven thourond only) for the construetian of the afortuld 
quarters on the followf ng t e r m  and conditionr: - 

(i) The loan will be advanced on an interest @5% pcr annum. 
(U) The loan will be recovered in 2.5 equal annual instalmmtr, 

the Ant ins tabeat  becoming payable an the lrt Aprll of 
tbc yew sumding the one la whlch t.he quuten .rc eom 

r p l d  



liii) A separate account will have to be maintained for income 
and expenditure from loan for the construction of st& 
quarters. 

(iv) Occupants of staff quarters should be charged an economic 
rent subject to a limit of 1P/, of the salary of the mu- 
pant. If the income (in the nature of rent and other 
charges, if any) from staff quarters falls short to repay 
the loans, the difference will be treated as "approved ex- 
penditure". 

(v) The Jamia will have to execute a bond in respect of loan 
and the stamp duty payable thereon will be paid by the 
Jamia. 

(vi) Work will be carried out in accordance with the approved 
plans and estimates for the proposed staff quarters and 
will be subject to inspection by the C.P.W.D. while the 
construction work is in progress. 

(vii) The work is completed by the 31st March, 1956. 
(viii) A completion certificate from the Chief Engineer, CP. 

W.D. to the effect that the work has been accomplished 
in accordance with the approved plans and estimates, will 
be furnished within three months of the completion of the 
staff quarters. 

(ix) Separate accounts shall be maintained in respect of the 
expenditure incurred by the Jamia on the mnstruction of 
staff quarters, and an audited statement thereof will be 
furnished to this Ministry within 3 months of the comple- 
tion of the staff quarters together with a certificate that 
the amount of the loan was utilised for the purpose for  
which it was given; 

(x) AH the other general conditions r e g a d n g  grants to All 
India institutions which have already been accepted by the 
Jemia. 

2. I am to request that fomal  acceptance of the above terms and 
conditians may be communicated to this Ministry at an early date. 
The question of the payment of the aforesaid loan will then be taken 
" P a  

Yours faithfully, 
Sd/- T. S. BHATIA, 

UndeT Smutmy .  



APPENDIX XXXII 

(Ref. Paras 4.177, 4.187 & 4.198 of Report) 

MINISTRY OF EDUCATION 

SECTION U-4 

Soa~gcr.-List of points on which further i n f a t i o n  was degird 
by the P.A.C. at their sitting hetd on the 8th July, 1965 
and answer thereto. 

AUDIT REPORT (CIVIL),  1965. 

Para 89 ( b )  ( i i ) -Magazine Section 

What was the number of  old issues of the Magazines (brought 
out in 1961-62 and 1962-63) sold in the year 1963-64. 

Only fourteen copies of the old issues of the Magazine (brought 
out in 1961-62 and 196243) were sold in the year 1963-64. 

Pam 89 (b) (iii)-Rum4 Educccrtion Centre 

2 A note statlng the break up of expenditure of Rs. 28,148 ia- 
curred on salaries of  staff upto March, 1964 and the pay wales oil 
the teachers and instructors and their ~tmngth may be iurniahd 

3. A note stating whether the stan employed wes not borne <m 
the strength of any other organisation m y  be furntshd. 



Rs. 28,148 as Included in the Audit Report, 1965. The pay scale of 
the workers and the total amount paid yearly are given below:- 

RL 
I .  Shri AWus Sattar Orgnnirer-Rs. 80-5-120-8 3357.80 3360.00 q g l - o a  

100. 

3. Shri Nwr MOM. Soda1 Work-Rs. 68-4-I= 1 q . 5 6  . . . . 
-5-1 50. 

4. Shri Naumrn LA- S o d  Worker-Rs. 119-y-rm 64. IQ . . . . 
lif. -&m. 

5. Shri Rmnxan Ah Dya-Rs. 50-3-60-3-90 I @  -30 1467.90 1700.00 

3. All the above named employees are whole-time employees of 
Jarnia MilIra Islamia and they were not on the staff of any other 
organisation. 

Para 89 ( b )  (v)-Audio-Visual Sectioh 

4. A note stating (i) the total expenhture an the audlo-visual 
Section (ii) the materials produced, (iii) dates of prohc:lm, ( ~ v )  
the names of the institutions which were approached for supply of 
these materials etc. and the dates when approached, and (v)  the 
narnes of foreign countries if any, to which the films were sent. may 
be furnished. 

(i) A total of Rs. 62,403.90 have been spent on the Audio Visual 
Section from 1957-58 ta 1961-65 as under:- 

- Rs. 46,717.02 

- Rs. 15,686.88 

(ti) and (111)- 



Materials produced and dntes of production 

A. Film Snips. 

I .  Phases of  the Moon . . RRr W 18 frnmts 1958-59 

2 .  Jomia Millia Islamia . . a> 74 ,. 1960-61 

3. Posters a h u f  Talimi Mclo <e%n). k- fmm 1961 4 rnlrmrs IOO )plrly sin 1 ! 

C. Animated Fi lm.  . . 
On grass preservation-24 minute long 16 mm coloured animated 

film in response to a request by Mr. Suttman, T.C.M. Adviser to the 
1.CA-R. for their film "Wind, Water and Sandw-1960. 

D. The Centre has also produced following materials from time to 
time for which no specific data are available:- 

(i) Nursery School Photographs--for exhibition and brochure 
of the Nursery School-70 photos, including printing ond 
enlarging. 

(ii) Illustrated Brochure for Talim-0-Terraqqi-16 pages, 
coloured. 

(iii) Colour designs for badges of the different departments of 
the farnia, the Rifle Club, Proctorial Depertmcnt etc. 

(iv) Title pages of the monthly magazine Ta1im-O-Taraqqi. 

(iv) 1 nstitutions apptrwrched: 
Central Bureau of Health Education, Government of India in 

1963. 

<v) Nu- of foreign countries to whom films sent. 

1. National FUm Board of Cenada-Filmstrip on J m i a  WUr. 
2. Miss Luthf ado-Iran-Guest of the Government aP India- 

a copy of tbc &Im-drip Jamla hiltllig Islemia and amlipox. 



Sub-para 89 (e) ( i )  -Miscellaneous: 
6. A note stating action takcn t o  appoint an  internal auditor and 

the present position in this regard may be furnished. 

Reply. 

The post of Internal A u d ~ t o r  has k e n  sanctroned bv the  Finance 
Committee of Jamia. The Comrnittce rccommrndcd that the ser- 
vices of a competent pcrson be secured from the A u d ~ t  Depart- 
ment. Action in thls regard IS bctng takcn 

7. Sub-para 89(e) ( i i i ) .  

A note statlng the steps takt8n o r  propwcd to  'mi. takcn to ex- 
p e d ~ t e  rep l~cs  to A u d ~ t  Reports may be furnlshcd 

Reply. 

The repl~w to the  A u d ~ t  Report for thc year 1960-61 (rncluding 
the rt-ply on the further remarks made on the r e p l ~  to the inspec- 
tlon report for the years 1955-56 to 1959-(4) have twcn prepared by 
the Jamla Mtllla Islamla and a n  advance copy has bcum recwved in 
June,  1965, In this Mlnlstry The Report has t41 hc presented by 
the Jamia to  its Governing Body and the Flnancc Cctrnrnittec fo r  
obtruning their approval. The replies t o  the Reports for the  sub- 
scqucnt years i e. from 1960-61 onwards are bmng prepared by the 
J a n ~ i a  and after  scrutiny by the F~nancc Cnrnmlttee and this 
Mln~str)., these will be f o r w a r d 4  to the A u d ~ t  

10. ltenr (iii) 

A statement shawlng the d c t a ~ l s  of the amrunt of Rs 4.78.830 
autstand~nc! undw the hitad 'Sundry Creditors', the dates when the 
m o u n t s  were smctioned. thc dates when they became due for 
repayment to  the p a r t m  and the reasons for non-payment may be 
furn t s h d .  

R v b  
A statement showing the d e t a ~ l s  of the  anmunt of Rs. 4.78.830 

outstandmg under the head 'Sundry Crcd~tors '  along with a note 
b enclosed (Annexurn). 



'10 Item (iii) Rs. 4,78,830.00 oustanding under the head 'Sudty 
Creditors' 

This sum includes liabilities of the following nature:- 

A. 1. Earmarked Funds-such as Building Fund, Scholarohip 
fund etc. 

B. 2. Unspent balances of earmarked grants and donations 
received for schemes sponsored by outside bodies. 

C. 3. Caution Money, Library Deposits and Security money. 
D. 4. Deposits of various Clubs and Societies etc. 
E. 5. Deposits of Students. 
F. 6. Miscellaneous deposits. 
G. 7. Bills payable. 

A classified list with details of amounts is attached herewith. 

As most of the amounts have been outstanding for about 20 
years, it is not possible to give the exact dates at this stage. HOW- 
mer. Jam':! 3re .rcruf~nizing the records and the information ask- 
ed for will be submitted in due course, f' lu 



ENCLOSURE 'A' 

s. ha;ri HoapitdFund . 

s. Central Qtaa B u W  Fund . 
b. Junu School Building Fwd . 
4 Mujid Building Fund . 
5. JUDL'I Staff Wclfut Fund . 

8. M.lrmb Corluwn Fund . 

7h764' 19 Do. 

66,5m.m Donate by thc Uncsco for the 
mtallat~un of F%mting h s y  
in thc ycar 1952. 

31,274.66 Dowed by Shah Saudi of Ar8 
b u  .nd Shc~kh of Qnmx in 
d r  1956. 

4.993 '75  Do. 

11,355 W Ihmtrd hy .Shr~  .%t.ttul Mqcd  
U w w  m rhc ?.car 1956. 

bIutf;.- I%cw f u n h  wcrc not ut~luclf as thcy were lnrlrffiQcnr for thc plnpxe far 
w h ~ h  they wcrc dorultaf. 



EXCLOSURE '8' 

I .  Technical Edumcion Fund 



y. Hmdudm-e-Jamb Fund . . ' 10,ooo.oo Donated by Shri Bnk*hi Gulm Mnhmnd. in the year 1Mr Por 
catablmhin~ Hmdardanc- 
Jamla Ikpartmrnt. 

15. Jamlo M~wcllnneour Fund . . 7,000 00 D m a r c J  h; 5hr1 Rakshi Ghulam M harnrnrcj In the \car 19fi1 
Irlr exjrndrrurc Rrr wh;ch 
1.11nta can not ask a d  from 
Mlnts!r\. 

17. Grant from Ihrc~~ora lr  01 ~ Y I C ~ Y I O ~  (66 gE, I!alantc r ! , . r ~ :  r rcrcr\cd from 
Programme for Sn, lidurar i ~ n  V r a r  I(/, .!  t t r  builif,ng of 

(robg *Llu.cum whlch has 
ht in  rr I ~ i d c d .  



APPENDIX Xxxlll 

(Ref. Para 4.255) 

NO. F. 9-1/64-SEU.2 
Gimmmmm OF INDIA 

MINISTRY OF EDUCATION 

(S.E.U. 2) 

Para 90.-Abandonment of a Scheme 

A statement indicating the total amount given to the Hindus- 
tani Culture Society from time to time for different purposes, parti- 
culars of persons entrusted with the work and the work actually 
done by the Society may be furnished. 

Jieply. 
(i) Total amount given to the Hindustani Cultwe Society, 

Allahabad, from time to time for different purposes is 
Rs. 2,25,000 (details pven  in the statement attached). 

(ii) The person entrusted with the work was the Hindustani 
Culture Society, Allahabad. 

(iii) Details of the work actually done by the Society are 
gwen in the statement attached. 

Dy. FA. (Edu.) has desired that a copy of letter No. F. 40-20/50- 
%.I may also be furnished to the PAC. Accordingly, four copies of 
the sanction letter are enclosed. (See Appendix XIV). 

The information has not been sent to A.G.CB. New Delhi for 
vetting. It  is being sent separately. 



S, NO. Nmc of the Grant' Amount P u ~ P ~ T ~  (9 grant Yenr in T h c n  Whether Whether the project for Remarks 
Dirhronl Lotn Loan ~hrdl -3 the m o u n t  which grant loan w.s 
Staion gtvcn am *unt ut~liscd given has been completed 

r c l c w d  or n ot and ~f not the reasom 
cbcrefor. 

Rs. 
I C&unl Dwirim G r u ~ t  79,003 Cc~n~truc%rw ( 4  I three A% m Urlliscd 

(c-3 %dm). d c r  k u ~ ~ d ~ ~ ~ g  ~r~slnhncr~ts  C C ~ .  6 
d I l i r i J u \ ~ . ~ n ~  111 1952, 
Culturc S ~ ~ c r c . .  1 9 c 6  & rc)*z 

5 0 , ~ :  Prcparatim & In  two ~nvral- Ar rn Util~scJ 
pctbllc&I!nm of L1 nlcnrs 111 ix)I 6 
g r d r d  hmkr hprll ,  57 
I M  nc-+litcrutrs mncl Mac., 5 8 .  

'The Swie could not 
nmplc t r  X c  w,rt "*- 

In the amount of Rs, 1.w 
lac. rclcascd to rhc Swie- 
ty. It  r ~ k c d  for a further 
W t  which a u l d  not be 
agreed r o .  I f  was dccijtd 
that the Socicry might 
be allowed to ct)mplctc 
the wevk fmm its own 
rewrrts. 

'fhc faas  have alrerrly 
bccn suhmrttcd to the 
Public .\c~vunrs Cornmi- 
ttcc. 

Ucilisatiocl Cati- 
B a t e  issued to 
A.G. in F e b n u r ~  

Utilisation Cerci- 
ficate has been 
issued to A.G. 
in May, 1965. 







APPENDIX XBaN 
(Ref. Para 4.322 of Report) 

MINISTRY OF EDUCATION ' 

Pam 94-Ejctru contractual payments 

15. A note stating (i) how much work was completed by the con- 
tractor in time, and (ii) to what extent the increase of 25 per cent in 
the value of the work was attributable to the rise in price of cement 
and steel may be furnished. 

(i) According to the information furnished by the Regional Engi- 
neering College, Warangal, the construction of buildings at a cost of 
Rs. 29,30,508.37 was completed by the contractors within the stipulat- 
ed date, i-e. 31st October, 1962. The details of these buildings are a s  
below:- 
Completed in full: 

Triple-seated hostel buildings No. 1, 2, 3, 4, 5 and 6. 
Workshop Building No. 1. 
Dining Halls No. 1, 2 and 3. 
Electrical and Mechanical laboratory building. 
Overhead and underground water tank. 
Road and culvert& 

Workahiop No. Z 
Civil Engg. Laboratory building No. 1. 
Physics Laboratory Building No. 7. 
Chemistry Laboratory Building No. 8. 
Applied Mechaaics Building No. 2 
Engineering Chemistry Buildmg No. 4 and 
Electrical Engineering Building No. 3. 
(fi) The increase oi 25 per cent in the value of the wmk wsr not 

cmly due to the riac in prta of cement and steel. Ths percentage Ln- 
crease in Andhrrr Pr.dprh P.W.D. schedule of rater from 1969-60 lo 
l9$2-$3 was on account of rise in the prim of various building mate 
rtrls and labour. In this, cement rhowed a rim of 11- 5 par cant onl J, 



while there was no increase in the price of steel. The rise in price 
of other building materials and labour was as under:- 

Stone . . 14'5% 
Brick8 . . 38.8Ok 

A m g r t c  . . 26.4% 
Timber . 26.8% 

Against the above, there was a fall in the rate of skilled labour- 
masons and carpenters--by 6.7 percent. 

On account of the above mentioned changes in the cost of mate- 
rials and labour, there was an over-all 17.2 per cent increase in 
the tot1  cost of construction of the buildings to which thirtieth 
running bill pertains, as stated below:- 

Vduc af work done 
rs per 30th nmn- 

S rrrrl Name of BruM~ng tng btfl Incrclsc Percentage 
No. m cvsf LDhn:wm 

h p c r  h p t r  m W s  coat 
mcmud orupd of nrpcer 
Sruc PWD mta m 
rhcduks 1 9 5 p d o  
for 62-63 

-- - 

l'he contractors were paid an the basis of r negotiated in- 
creme of 23 per cant. As given in tho statement 17: 2 per cent. iacrerw 
works out to Ra 2.45 lakhs. Thus 25 per cent increase means o pay- 
ment of Ra 3-56 bkb. The audit party in its note made a mu& 
athate d over-prymaat, upto the thirtieth Nnning W, d 
i&.JwIro. 



APPENbfX H X V I  
( b f .  Para 4.360 of Report) 

!S. No. Netw d the Publlcrr~on Yrnr of Copin P t m  Amount Copit8 Amount No. of No. o f  Balance Rtmarb 
Puhh- printed pcr spent on sold realired coples copiw instrxk 

tion copy prtntttq rent on destroyed as un 
compk- 31-3-65 
meatary 

& 
E 

exbcrlngc 
basis 



Or) 1gq1 Srr 

m i6ott r#i 

m.oiy61 ~lt01 

w 1ErtE 61~1 

rn SLrrf $got 

oL Soc otit 













Ref. PARA 4.397 or Rapom 

$1. Universities] Pa Capita Sl. Uaivaritia Pa Capita' 
No. ~fipendi- No. Expendi- 

ture turr 

Agra 
AIigarh . 
Allahabaci . 
Andhra . 
Annarnalai . 
Bamras . 
Bar& 
Bhagalpur . 
Bihar 
Bombay . 
Burdwan . 
Calcutta . 
Dclhi 
Gauhati . 
Gorakhpur 
Gujarat . 
Indira Kala Sangect 
Jabalpu; . 
Jadavpur . 
Jammu 61 Ksshmir 
Karnamk . 
Kerala 
Kur ukshetr8 
Lucknow 

Rs. 
520 a5 Madrar 

1,314 26 Marathwodr 
64a 27 Mysore 
681 28 Nagpur 

I , I I ~  29 Osmania . 
2,035 30 Panjab 

923 31 Pama 
329 32 Poona 
368 33 Raiasthan . 
545 Ranchi 
340 35 F b ~ r h  
e-14 36 S.V. Vidy.pccth . 

w a 4  37 S a u w  
479 38 S.N.D.T. Women's 
442 39 Sri C'aJtatesa*ara 
522 40 U.P. &Skdd 
677 41 Utkd 
616 $2 VamascyaSPUIJffit 

1,394 43 v- 
377 
768 ~4 Vba-Bbmd 
533 

3,347 
5 39 



SL Name of Deemed to be Universities Per Capita 
No. Expenditure 

- - - - - - - -- - - - - - - 
Rs. 

I Indian Institute of Scienca, Bsngalore . . 8, a22 
a Indian School of International Studies, New DeW . 2,501 
3 I.A.R.I., New Deihi 1,574 
4 Gurukul Kangri Viswsvidyalayr, Hardw 1431 
5 Jamia Mi ia  Islamia, Delhi . N.A. 



(Ref. Para 4.449 of &port) 

MINISTRY OF EDUCATION 

Note showing the positi.4 on verification of stores in the Institute 
containing the amount of money involved, date on which c o w  
plete verification was made last, reasons for not doing it earlier 
and the action being tak.en to ensure that there it physical oerC 
fiation e v q  year ells contemplcrted undet the rules. 

Complete physical verifkation is being done in the departmen& 
"ach year. , 1 

As regards the Central Stores, between December '62 and July 
'64 about 75 per a n t  of the total Stock was verfffed. 

Vdcat ion of the remaining 25 per cent could not be done u the 
stock veTtfjcf left tho Inrtitub on resignation. The post of Stock 
Verifier is lying vacant upto date. One k, however expected to joint 
shortly and undertake veri8cation. 

Action is now i n  hand to complete the verification of the remain- 
ing 25 pcr cent St:rrs eetthtwr by the Stock Verifier, if he joins early 
or, by any other o 5 c a  of the Institute. 

A stock of construction materials has been created in 1981-61: 
9hortly after the work of construction was taken owx by the InstE. 
tute from the Centrel P.W.D. 

These materials could not be &fled so far because of sudden 
rccumulation of stock to meet the needs of construction and the im- 
practicability of suspending issues and receipts that was o t h e m h  
pre-requisite to such vtritlcation. F'urther, some time elapsed before 
the storage of the materials could be organlsed and the unit 
plactd on sound footing. Lack of adequate accommodatian added 
to the didicultim in ammgbg the stocks praplly to faditate easy 
verification. 



'Phe value of Stum~, Acasllarlae and qutpenentn of tbe butt. rr at 
Slst March, 1963 and 31st March, 1964 have duly reflected in the 
Znstftute'r eudfttd Balance Sbect d the mapectlve yeam a,:- 

h. Ra. 
Ccmumablc stores 10,a(,617 8~67,588 

(@inct=w 
Connnrc- 
tion unit 
muttirk) 

Mnaialr of Gmtructim Unit @as in&- 
atad 
above. 

- ------- - -- --.--------* ----------- - 
The problem d caznplete veriflcatton of Stock each year has ban 

engaging the serious attention of the authorities. The Dirrctoe b 
anxious to devise ways and meam by whkh the Stock cl;n be v d -  
bed eBFpctively each year. Unfortunately, it has been found raw 
impracticable for one verifier to conduct such vcriflcrtian splvdlly On 
his own. by careful counting, rneasurcment d weighing the I- 
involved. 



INDIAN INSTITUTE OF l'ECHNOLOGY, BOMBAY 

The Xndian Institute of Tecbology, Bombey was located at  W d  
when it was &st staxted. Then was not enough space at  W d i  
to opem up the stores, received and to carry out stock taking during 
the year 1958-59 In 1959-60, the Institute functioned partly at Powai 
and partly a t  Worli. The stores was moved from Worli to Pow 
completely in Aprll 1960. In 1980.61 due to i n - d c i e n t  space ta 
storing the equipment received at Powaf, all equipment was not 
cont~nuous :~nnual stock-verification could not be effected 

In 196142, the Departments had already received a large quen- 
1 :  ty of stores, the verlAc8tfan had to be split into two phas- 
covering the period from Lneeption to 31st March, 1962 and the other 
from 1st April 1982 to-date. This phasing had also to be done be- 
cause the number of st&-verifiers s t  that stage was only three. fn 
the earlier stages due to the remotness of the Institute from the dtf, 
many after selection did not join and some left after joinlng so thiltt 
continuous annual stock-vgiflcation could not be etlected 

In the circumetances explained abwe, the actual period covered 
by the veriAcation In the Ars? phase varied fram Department to 
Ikpartment (Statement I enclosed) . 

The actual verification of work relating to phase one, updo 31.t 
March 1962, is over. As far as physical veriPlcation of this phase fr 
concerned, it ia stated that the reports prepared in respect of 
departments except Electrical Engineering and Mechanical En* 
h g  Departmearts are being w t w  and their Analisation b in 
pro-. The summary of all shortages and excesses is shown ia 
the annexure to this letter (Statement IT). 

It may be mentioned la this coanrction that the stock verification 
jn respect ol El&d Engineering and &fh?chanicJ m w  
r)qxn2mentr far the 5rst p k  har been .8nally completed and d- 
cd. 



samh is in pmpzsa, md it t expected that adjtubents of I\llpl~8 
and deadeswieo will be completed by tb end of the calendar year 
198s I 

Details of the apepditure under uCapital Storea" and the vdue 
af "Consumable Stores" yearwise upto end of 31st March, 1964 is given 
belov:+ i , 

The accepted system of continuous stock veriAcation on yearly 
cycle basis will be continued hereafter, so that the practical a- 
culties in this matter experienced in the past will not recur. 

Verification curid 
out. 

From To 



Statement showing the results of veri+ation in the First Phase 

Department Erccss Sbonage Difference 
(+X-1 

Mechanical Engg. 
Chemical Engg . 
Civil Engp. 
Metall~tsgical Engg. 
Physics 
Electrical En= 
Hntpital 
Hostels 

INDIAN INSTITUTE OF TECHNOIBGY, MADRAS 

Note wprdinq physical verijication of Stores 

Verification of stores for the year 196263 was done during ApriI 
to Junc, 1963. Faa the year 1963-64, it was done during MayJuec, 
1YcbZ. The total value of Stom Equipment and books, verified is 
~ a l u e d  at Fis 176 (apprrrx.) in 1964. 

The 1ns:itutc physically verifies their stock every yrar as conrem- 
plattd under the rules. 

lNDIAN INSTITUTE OF TECHNOLOGY, W P U R  

'I'tw Irtltltute stnrted functioning in A u p t .  1960 with the firart 
?~i t t -h  of 100 students and had to face a Id of difEculties d sprct, 
I~~q-wnr~rl ntrd sccesories in the initial s t a p .  Tht lnstitub r*ar 
!imctmning m ac~mmodation provided by the State Government ha 
4, ,r\:qlri thv lfnrcourt Butle:. Technological Institute. 



The following expeadituw waa bcwmd on Laboratory, Workshop 
and the Equipmcntsfi furniture and Bxtutes and consumable storeo. 

Categorim Till March, Till March, 
w53 1965 

I .  Lab. Worltsfiop and other quipmeat . 10,78,174 32913,787 
3. Furniture & Fixturar . 4,179718 15,33495 
3. Consumable S t o w  3~39,128 13434,795 
4. U.S./Aid equipment . . 1,33&435' 

TOTAL . 18,35,020 192,94,6122 
-- ------ . , . -.---. ". ." .-. .- ----- -..- 

*Iduding Rs. p , o B ~ ~ j p  as imderrt.l drulpa. 

The Arst physical verification of Stores and Equipments etc. was 
undertaken in Jpnuay, 1963. 

No physical verification of Stores, Equipments etc- could be arran- 
ged earlier than 1962.63 as the Imtitute was in an organisatianel 
a g e  and was faced wlth numerous problems of space and men. 

It was in March, 1963 that two workshop buildings, one Hostel 
and some residential Quarters were ~ e a d y  and a part of the activitiar 
of the Institute was t r a n s f e d  to the new Campus at Kalyenpur. 
7 2 ~  shtfting of the activities, Stores, etc., continued in 1963-64. The 
Laboratcrrts were set up and organmd durlr~g this ypar in the ncw- 
Ig c~zstructed western laboratories and wuthern Isboratorics I t  
wits not feasibk f < ~ r  t h b  reasons ou'ltnc abwc tn  h a w  any physlc~l 
e a t i o n  of Stores & Equipnwbr etc. in 198384. Howaver, phfrsi- 
cal verSfication of StoPeJ was undsrWtm fnmr Ortokrr, 1961 b 
March, 1965 and resdk of thrar verification were ahown b the audit 
p r t y  of the A G  U.P., when they visited in June, I=. 



Ccpg of the Original Agreement 

A G B E E M E N T  

The agreement made this day 27th December, 1957, between Oh.. 
-dent of India hereinafter called "the Arst party" which exgreb 
don shall, wrbm excluded by or repugnant to the context be deem- 
ed to include his succaassts and assigns of the one part and Mesas. 
LkW State cooperative Fedemtion Ltd , Delhi having thdr oface at 
&A, Teliwrma, Azad Market, Deihi through Sri. C K. Nair, M- 
dent of rhe Feduatian hereinafter called the "second party" whi& 
erpsasofons ahall unless excluded by or repugnant to the context, be 
deemed to include their s u c ~ r s  and asadgns of the &her part. 

Whercas the first party deslrcs to make clcarmg. forwarding and 
selling arrangements far chermcal ferttltzcrs except thaw r e q u i d  
far free demaMtreti0n.a or trials on cultivators fields, allotted by the 
Government of India. to D e l h ~  Administration and whereas the 
second party has agreed to act as clearing, forwarding and selling 
agents of all such chemical fenlhzers on the terms and conditions 
hereinafter appearing 

Now these presents witness as follow's: - 
1. That the second party will be responsible for clearing and 

handling all imports of chemical fertilizers dotted by 
the Government of India to the Delhr Administration 
and to self and to distribute them in accordance with 
the directions of the Development Co-ioner, Delhi- 

2. That the Development Commissioner, blhi will fix uniform 
mtdl selling pricee, throughout the Union Territory at 
Dew which will be inclusive d the following charm: - 

(i) The pice Axed by the Government of India, M i n W  
of Food 6 Agriculture, New Delhi from time to time 
FOR rail heads !n U e  Union Tenitmy of Delhi- 



chargers, tmmpmtation charges, octroi and other b m m  
shortages charges, handling and distribution mmmb 
don of the second party and all charges of whatmevcr 
nature. 

3. That the second party shall be responsible for all lorpa due 
to theft, Bre and su& other factors. 

4. nLat the second party shall p v i d e  adequate stcmge fad- 
lities for all the fertilizers allotted to Delhi Administra- 
tion by the Government of India, Ministry of Food It 
Agricultm. , 

5. That the second party will hold the fortllkers as agents 
for and on behalf of the first party. 

6. That the second party will deposit in the Government ' h a -  
fluy fortnightly say by 10th and 25th of each month, the 
pice of fertilizers etc. at the F.OX rail heads rates in 
the Union Territory of Delhi as fixed by the Govern- 
ment of India, W r y  of Food & Agriculture, New 
Dew on all sales of fertilizers affected during the plr- 
vious month. 

7. That the second will papularise and sell the fertilizers 
through Co-operative Societies in the Union Territory of 
Delhi only. 

8. That the secand party will be issued fertilizers not tar&- 
fng in the value of Rs. 1,50,00Q.00 (Rs. 1 lac and fifty 
thousand) only which w1l1 be the maximum credit limit 
Axed under the Bombay Caoperstlve Societies Act, 1925 
as in force in the Unian Territary of Dclhi. Any slodt 
of fertiUmrs that wi!l exceed the maxlrnum d t  limit 
of Rs. 1,50,000.00 sh311 remain under the double lock 
system ie., one lock by the Arst  party and the m n d  
by the m n d  party. 

9. That the Second Party will f'urnbh a cash srvvrlity of 
Rs. 5,ooo~00. 

10 That the sncond p:tr?v shall pay Interm an the pnm of all 
stwrks; of  fertilizrrr, that are r w 4 v r d  by thvm from or an 
behalf of the Amt party at arch rate and In such m- 
ner as the Chief C~.)mmissioner, Dclhl may detevmln@ 
and the dwMm r ~ f  the Chid Ca3Nnidanm in this be- 
half dtaU be A n d  

11. That the Semnd party Jlhlall submit monthly statement c;cl 
aceaunt of d m  of dMr;?hent chmlcol fertOlLrcra by t b  
10th of tbc nmt idfowlng month md such 0 t h  d c -  
vmt lnformrtim and rt*tmmtrr which thu h l o i p r r a r t  



Commissioner, Delhi or his nominee may consider nt 
cessary to be furnished with. 

12 That the agreement will, unless determined earlier by re- 
moval of Govt. control over the distribution of chemical 
fertilizers, remain in force for the period of 3 years from 
the date of its execution. 

Provided that the Chief Cornmissloner; Delhi shall have the  
rights to terminate the agreement at any time without notice .ab 
without assigning any reason, and the decision of the Ch~ef  Corn  
missioner, in this behalf or any other matter touching this a@ 
ment shall be Anal and shall not be called in question in any Court 
of Law. 

Provided further that the Second Party may terminate the agree- 
ment by giving six months notice of its intention so to do. 

In witness whereof the parties hereto set their Hands on the day 
and the year first above written. 

sa/- 
Chief Secretary to the 
Dclhi Administration, Delhi 
for and on behalf of the 
Resident of India. 

Sd /- 
President, 

Delhi State Cooperative Fedention Ltb, 
for and on behalf of the Delhf StaU 
Cooperative Federation Ltd., 
9-A. Teliwara Commercial Flats, Azad 
Market, k1h1. . 

1. Witness:-- 
=/- 

Secretary Development to the 
Delhi Government, Dew. 

t Witness: - 
Sd l- 

U.S.A.. Delhi 
87-121 957. 



Rvther idofmation in conwction with the actual dates of ut& 
&tion of 233 engines and the other allied information 9s called iar 
C given below:- - 

(i) Statanents giving the datcs of utilipatiaa of tngints art cnclarcd 
ss detailed below :- 

(a) Details of diesel engines uansfcrtdl to various 
S m u  vide Appendix 'A' artached . p5 Noar. 

(6) Derails of d i d  engina instalkd on cnmplcted 
rubcwtlls and hnnded wa to various State  Miic 
Appendix 'B' attached 1 1 1  Nor. 

(c) Detaik of diesel engines issued to Central GO&- 
mcnt Dep~macnta cjdr Appendix 'C' attached 46 Noa. 

TOTAL . i j g  Nm. 

There were 50 sites wbere electricity became available at that 
ffia) and where the diael engines aa initially intended could not 
@e utiisnd. A 8tatdsrae~t dsow&q particulars of 50 electric fnrt.llc 
tfonir at the s u m  mxpkatory r i te  showing the dates of handing 
9l+t of tubawallm by the Exptantwy Tubewells Organistion to the 
State Governments is append4 aid. Appendix 'I)'. The exact dam 
when electrification came, are not known u dectrification was dotY 
hy the Stak Governments. The dates of electric lamtalla#asla, am 
rpparetly earlier thaa the date of handfag ovar ot tubmelts &own 
.br the statanent 



pared with the petlormance Sn the earlier Plan periods. Keeping L 
view the need for accelerating utili~tion these were t d d  
where. 

XI. Exploretory TubewtIb Otolptlirati~n and work done in Statem 
The Exploratory Tubeweb Organisation was established In !3ep 

tember, lf64. The actual work of drilling started in January, 1- 
The names of the States coverad from the inception of the 

ntsation to end of June, 1965 are given in the statenent-ttide "x" p 
pendix 'E', alongwith the tentative programme for Fourth Pista 
period in each one of them, No work has so far been done in tbe 
k t  four StoteslUnion Territorieo. 



Mmth Date of 
Cansignn ?ppe of Qum- of utilization 

Engine tity rrleorc 

PUN JAB 

7. Bomnnefnc;wc- P m b  
a, P.W.D. JPlpca. 



No. Dete of 
Sl. Name of rfta Diankt Suts of u t i l h  
No. engines ruia 

I GaJamra . 
a Sunkhen . 
3 S M p m  . 
4 B3b.l 

5 PIchlorr 
6 Rakanj 

7 Khcrvr . 
8 Khapura KJ.n. . 

l I o ~ h J n ( p b d  

Do. 

JMF 
Nurh.ng.bd 
Do. 
Do. 

Do. 

Bhopal 

. Do. 

. H*lhrn@bad 

. Eu1lihror;lab 

, Do, 

. I- 

. Kurch 









Period during 
W u n t  of Dep~nment Quantity which issued Remarks 

ificued 

Surtey of India, I NO. Septcmkr, 1959 Thir wan isaucd to the 
Calcutta. Chi?giral Survey of 

India durlng Scm., 
1959 a d  1% k m ~  
uucd by them. Ac- 
tual d m  of u r ~ l l u -  
r m  i s  not known. 



--- - 
Date of 

-S. No. Site State brad- 
OYet 

-- - - 
I 2 3 4 

OA xa OA 12 Fn ],a (Jati. 1955- 1959) 

Kwrla 
Powerlrhar - 
Pi- 
Ramunr . 
Panikd 
BdeGobindRrr . 
Palso 
ChandB8ll . 
LPb (ha) 
sh.huJprr " 
FaubGarh ,, 
Bdma CI 

NuuS 1, 

AmiRoaad 



Soari 
Nlriolo 
-pu 
NonglP D* Pum 
Tirkd put 
Inchw J 
Bibipur B a d  
Pthfr . 
Amlu . 
SprcugoLd . 

. U.P. 
rn 

39 Chandni . . U.P. 
qo TmakPut . f i  

41 Hirnat Fur . ~1 

43 Goraparar . n 
43 La1 Kuan n 
a Jorhar . . hssm 

45 Arenrbagh . . U'crt Bcqal  
46 Vdapakkam . . hIa&r~ 
47 Ham Pura . U.P. 
48 Joligrant n 

49 Rani POW n 

50 Agriculture Farm Bhubpaabwar . Orisu 







(Ref. Para 5 . 4  of Report) 
MINISTRY OF FOOD a AGRICULTURE 

At the time of ~ersgesament it war considered that the erpadty 
af pulping plant and stock preparation equipment to be installed 
rhould be equal ta the capacity of the &ton paper machine ail 0th- 
wise the paper machine would be idle when not required for research 
urd tnning. But as M/r Sandy Hill, the US.  Arm to whom T.C.M. 
gave the contract for supply of equipment and engineering services, 
repeatedly kept on inmesing their estimate of coat, it was not pas- 
sible to obtain r Ston pulping plant within the T.C.M. grant. HOW- 
ewer, 6taas Stock preparation equipment was obtained so thst tbb 
pulp obtained tnnn outside could be further pmxmed. Iddentally 
it may be mentioned that in all such pilot p a p  plants attached ta 
reaeuch and training institutiaru in other puts of the world, the 
pulp plant hu always a much lower capcity than tb, pnpm plant. 



MIXISTRY W FOOD & AOtFUCULTURE 

Audit report on the Accuuntr of tho Indian Council of Agiruittmd 
Research fw 1963-64. 

While examining Urc accounts of the Councll for the year 1966 
97 in 1958, the Audit raised the issue of preparing a Baiance Sheet 
of the Coundl and had becn pressin3 for its preparation since thcn 
A statement ahowing the observations made by the Audit in this 
regard year-wise and the replies thereto as approved by the Stad- 
ing Finance Committee/Governing Body of the Council is attached 
(Annexure I) . 

2 It will be observed from the rephes of the Coubdl that h 
position in regard to the preparation of the Balance Sheet as appmv- 
ed by the Standing Finance Commitke/Governtng Body of the 
Council was communicated to the Audit from year to year. It was 
explained to them that it was neither practicable nor feasible to 
prepare the Balance Sheet in respect of the Council as it was not 
functioning on the lines of a commerdal organisation. Mommr,  
the Bphm of the Council do not provide for the preparation d 
r Balance Sheet. As a matter of fact the financial position of ths 
Coundl was clearly depicted in the Annual Accounts prepared by 
the Council and presented to the Gwiernfng Body wry year. T& 
Audit, howwcr, contfnucd to i d s t  an its prepamtion and tb 
Stuldhg Ftnulah CommitteefCovcming Body of the Cormdl .t 
their meatinga held in August-Septcmbar 1961 ultimately decided 
that the Balance S h t  of the Coundl should be propued 
tn futun. 

3. A Form for thc preparatian d the B.lurct Sbact wm dm- 
up by the Coundl cikr the above dcddon of the Standing - 
CammttWGovuning Bady d i c h  haa h d y  been approved 
Audit, k eopy of the mame b attached (ANllerurrr IX). 



4. Every effort will be made to collect the details q u i r c d  to 
complete the Balance Sheet for the year 1985-66 onwards. If, how- 
ever, there is any dimculty in getting all the requisite details for 
th is  purpose, the position will be brought to the notice of the Audit 
and their advice obtained in regard to the future course of action to 
be taken in these circumstnnces. The Standing Finance Committee1 
Governing Body of the Council will also be kept informed of fur- 
ther developments in this regard. 



Observations made by the Audit Replia ss approved by the Standing 
Finance Comminee/'Gwdng 

Body of the Council 

1958 ( A d i t  Rtporr jor 1956.57) 
;a) T h e  A m u d  Acwurltr prepared 

by the Couwil show the rateipu 
and expcniiturc daring the ycar 
under report. T h e  oiccuunw show 
the mal tr~xuactions during the 
year under the various service 
and debt or suspeare he%& and 
do n 31 exhibit the progressive 
balances tw the up-to-date assets 
and liahilitim of the S o c i q .  With 
a view. therefore, to depict the 

up-tc~daie fi~ancial position of the 
Cl~uncil :~!ong with the annual 
axcunt t  of income a d  apcndi-  
rure of the Society, the prepara- 
tion af the balance shm showing 
all the assets and liabilities of the 
Society at the close of c x h  year 
is enentiid an4 this may plrssc be 
p-eplrei b:  itab ably a~giifying 
thr  b:z-lawr of the C ~ n c i l .  In 
f m  the a2~3.11t of the Society 
~1-11 .>t be c miidered a9 complete 
without its annual brlance Jhect 
a I i whzre rl::e;iary, a3vlce of a 
q lllifie,i A * : s u ~ t a n t  may be 
oh:ninei internally in regard to 
the a::omu the brlanca of 
which require being exhibited in 
the annual balance rheet . 

The Cmncil is a Semi-Government 
Inqtitution and its accounts art t o  
be maintained strictly in accordurce 
with the provisions of its Byelaws 
framed by the Governing Body 
with the sanction of the Govern- 
ment af India .\ complete list of 
the various accounts maintained by 
the Council i 3  g i v n  in Byclaw 23, 
This list is m h a u h e  The  list, 
b i d e  providmg iw the mainten- 
ance of variour regtstns, pmidcr 
for the annual accounts from r E. 
It docs not make any provision for 
the preparation of baiancx sheet in 
an!: f m  as suggested by the 
Auditors. In view of the position 
explained ahwe  the accounts of 
the Council cannot be maintained 
like that of a cornmaid cunccrn 
in whicfr thm is reguiar profit tnd 
low =~wnt  (income and upcndi- 
turc azcw~nr) mli an annual bdmcc 
sheet. T h e  suggesion of Audit 
rqarding the maintenance of 8n 
annual balance sheet showing the 
up-to-date vaiue of =ets and Liabili- 
tics by the Cw~ncil d m  not appear 
to be feasible or practicable. 

The A11 131 A~totl?ts p r c p ~ c d  by 
th:: C >.I 151 show o?ly thc d p u  
and cxpcnditurc during the car 
under repan. The eccouno &ow 
the rmal transactions during the 
y w  under the v d m  WlYfcc 
dcbt and suspense beads etc. But 
do not rhol* tho progrtmlw: .. -- 

T h e  rccauau of the Council ut to be 
maintained strictly in rcord.rrcc 
with the pravisiaas of its b j * b  
fruncd by the Guvemiag Body 
with the slataim of the Covaa- 
m a t  of India. Form No. t t  in 
whi& the annual -ta arc kept 
only indicuer the d p u  rad 

-..--.. --- 

#st6 (aii) 
4 9  



Observations made by the Audit Rcpliet or rpptond by the 
Standing Finance Commintcl 

Gomning Body of the C~unci4 

balances or the u d a t e  as- 
and liabilities of k e Council. It  
was, however, explained that the 
C o d  is a Suni-Government 
Institution and its accounts are 
maintained strictiy in accordance 
with the provisions of its bye-law~ 
framed by the Govuning Body 
with the sanction of the Govcm- 
mt of India. Bye-law 23 which 
lays down the fonns in which 
the accounts arc to be prcparcd 
does not make any mention about 
bK preparation of Balance Sheet. 
As thc Council has assets such as 
Invesacnts and liabilities such 
as reMIve funds, provident fun& 
aad committed expenditure on 
research schemes, it is desirable 
that the balance sheet may aEso 
be prepared by rhe Council with 
a view to ascertain the comct 
financial position of the Council. 

upendimre f i r  the particular 
year in question and does not 
exhibit the progrwsivc balances or 
up-to-date assets or liabilities of 
the Society as s y a t e d  by Audit. 
The suggestion o audit regarding 
the maintenance of annual balance 
sheet showing the up-to-date value 
of assets and liabiliticr by the 
Council dots not appear to be 
practicable or feasible. The position 
has already been explained in detail 
in the reply to this audit objection 
repon for the year 1956-57. 

1960 ( A d  Report for 1958-59) 

It was explained that preparation of 
balance s h m  showing the up-to- 
date value of assets and Liabilities 
by the council was not practicable. 
The position may please be a- 
pfaiacd to the Governing Body 
and their comments on the sug- 
gestions of audit regarding p r e  
patation of balance sheet obtained 
and communicated to audit. I t  
may incidentally be pointed out 
that all other similar organisations 
such as Research Institutes under 
the Council of Scientific and 
Industrid Research have agreed 
to prepirre bdancc sheets along 
with heit annual OCCounts. 

;-.-- ------ - - - - ----- 

It bas been explained to Audit in 
audit report for the year 1956-57 
and 1957-58 that the preparation of 
a balance shcet is not warranted by 
the strict provisions of its Byelaws, 
thar the financial position of the 
Council is clearly depicted in the 
Annttal account maintained under 
form I I of the Bye-law 23, showing 
the receipt and ,payments. The  
opening and closing balances of the 
panicular year and the particulars 
of the outstanding advances and 
the securities at the md of the year 
and that the preparation of the 
batance shcct showing the upto-date 
value of asma and liabilitio, as 
maintdncd ia a commercial firm, 
ir not recticabfe or ferrsiblc in the 
case o f the CounciI. But Audit 
rtil ibsiser rhet a balance deet  
rbouM be prepared by the Council 
on drc ground that various auto- 



rche M t  Replica re approved by the Staadiag 
Finance Crmnnittu/Gwming 

Body of the Council 

n m m  bodies like the Council of 
ScieatiAc and Industrial Research 
hwe cyFrad to prepare such balance 
rheas. The Audit report has only 
recently bear received. It win be 
ascertained from the various auto- 
nomous Bodies (including the 
Council of Scientific & Industrial 
Research) whctha they are main- 
taining any balance sheer and if so 
in which form. On receipt of this 
inform8ion the position will be 
r e v i d  end the desirability and 
ptaaiabiliay of maintenance of 
balance shcn by the Cwncil wiU 
be considered and if nacessq, the 
position will be explained to Gover- 
ning Body rt the neat meeting to 
be held in August 19(Zr and their 
dccision obtained and communica- 
ted to audit as suggested by than. 

It was stated that necessary infonna- The reply from the C.S.I.R. and other 
tion and form in which the autonomous bodies is still awaited. 
balance shm is to be prepared Necessary action will be taken on 
will be ascertained from various the receipt of replia from than. 
autonomous bodies including the 
C.S.I.R. On receipt of this infor- 
mation, the psition will be re- 
viewed and desirability about the 
maintenance of balance shcet by 
the Council will be explained to 
the Gwerning Body at the next 
meeting to be held in August 

I 1961. The decision of the Gwern- 
ing Body when taken may be 
communicated to audit. 

1962 (Audit Ryrmr for 1961-62) 

Though it was promised that nccar- The fbnn af balance sheet h:s since 
sary mion will be t a h  on receipt bear! abrliaed frcm rhe CS.1.R. 
of replies f m  the C.S.I.R. and and is being anonincd. 
ather mutcmmoua bodies, the 

P. - 



-- -- 

Observations made by the Audit Replies as approved bythe Sun- 
ding Flnrna Committee/ 
Gwaning Body of the Council 

question of preparation of Balance 
Sheet has not yet been finally 
decided. The decision taken and 
the form in which the balance 
sheet is proposed to be prepared 
may be inirnated. 

1963 (A& Rsporr for 1962-63) 
As the Council has assets such as 

buildings, investments etc., and 
liabilities such ss Reserve Fund 
etc.; it 'was suggested in Audit 
in 1958 that the Council might 
prepare a Balance Sheet for 
exhibiting the c o r m  financial 
position of the Council. It was 
stated in 1960 that thc form of the 
Balance S h m  will be ascenaincd 
from other autonomous bodies. 
No action has, however, so far 
been taken to prepare a Balance 
Sheet. 

The question whether an Organisa- 
tion like the ICAR should have a 
balana sheet or a Receipt and 
Payment Account would s lfficc is 
under examination. The Council 
has paid a part of the payment 
for the building which is occupied 
by it and also the Agriculture 
Department. It  is maintained as 
usual by the C.P. W.D. The only 
other invarnent it hay b the 
surplus funds in Governmznt s e a -  
rities or Fixed Deposits in the 
State Bank of India. It has no 
other investments. All its receipts 
mainly Grants from the Govem- 
m a t  an used to finance research 
Schemes of States, etc. wherein 
matching contribution is for re- 
curring expenditure only. Rest 
of the receipt- arc used to im- 
plement Plan Schema, of Govern- 
ment. 

As reported in tbe Audit Report on Balance sheet will be prepared rn- 
tbe Accounts for rg62-63 the nlllrlly in firmre. 
Council does not pqmrc any 
bplancc:sheetofthcararuruchor 
buildings, invesmEMu etc., and 
liabilities such ar Racrve Pun&, 
ctc., although the desirability of 

. preparing a balance rhrrt had 
batn pointui out by Audit tr 
earIyao19~.Itwosteptedb the 
~ a m d i n 1 g 6 o t h r t t h  f o m  
]&Ipactsbocrwalldbcrrca- 
mbcdfmmatharu toaomor~  
bodie8,butthcm.mria.lutcd 
tokr t in t tP idaamWrub.  



ANNEXURE 11 

1.IABILITIES. 

RESERVE FC+.VD. 

Balsncc as on 1-4-1965 
Add~tjnns during the year. 

Adt m#r SvbKtiptim 

Balance as c-n I-4-1965. 
..\Jdlrinns during the year . 

INDIAN COUNCIL OF AGRICL'LTURAL RESEARCH 
BALANCE SHEET AS OK jl-j-1g66 

PROPERTIES & ASSETS 

Balancr as on 1-4-1965 
I(ccticcd during 1965-66 . 
Pqrnents mtdc during 1965-66 . 
Ralacct as on 31-3-1966 . 

C I s b i a w  . . . . . .  
State BmL of India . . . 
N.S.C. . . . 3 ;  . . W 

Fircd Depcsit en. . . 
3. Stock in hami 

(i) P8ptm for P u b l i a t h s  . . . 
(ii) Libruy B m b  . . 

Lxss Depreciation . 
RPknctaaon31-3-19fA . . . 

4. Sundry Dobrors 

( I )  (i) AJrmes to St~f 
( 0 )  Conyy8nrr & Fans rtc. . 
(b) Butldlng 

jii) -it utcr ofpubi~t ioni  : 
(iii) Miscellraeour . . . . , -  





Number of gegk rerented in Qflor(ntt cuurstw for Scheduled Cme 
candidater aud the numbw of tuch candidutes admitted so fat. 

For each s a m e  20 per cent of the seats are reserved each year 
for candidatu from Scheduled Castes/Scheduled tribes. In addi- 
tion the midmum number of marks required to be secured by the 
candidates are reduced by 5 per cent in the case of Scheduled Caste/ 
Scheduled T r i i  candidotea. 

The number of such candidates admitted so far is shown below:-- 

B.Sc. M.Sc. I.D.D. 
Dairying (Dairying) Dairy 

Thologlr 
r96r . Nil Nil Nil 

. Nil Nil Nil 

I I Nil 

. Nil Nil Nil 

Nil Nil Nil 

On many occasions scheduled caste tribe candidates have left 
after having been admitted or securing admission to other courses. 
Further, over 60 per cent of candidates sent for Werent  courses a n  
State nominees. As each State sends only 1 to 3 candidates, Srbec 
duled Castes/Tribm candidates are seldom included. 



APPENDISUIV 
(Ref. Para 5.117 of Report) 

MINISTRY OF FOOD & AGRICULTURE 

Table s k m a g  the milk yield of ths N.D.R.I. hwy her& 
1- 

Total Av. cows Total Milking 
COWS in milk milk average 

reduction per 
&ktric mirnal/dry 
tons) 





APPEWDix Ip,V 
(Ref. Para 5. 138 of Beport) 

GOVEWMEtW OF 

MINISTRY OF INDUSTRY AND SUPPLY 
(Department of Supply & Tech. Development) 

Note for the Public Accounts Committee with reference to Section 
36 Audit R v t  ( C o m w d a l ) ,  1965. 

Reference Lok Sabha Sectt. O.M. No. qlJgi651PAC dated the 27th 
July, 1965. 

With reference to Section 36 Audit Report (Commercial). 1965, 
the Public Accounts Committee desired that the following further 
information should be furnished to them:- 

Pages lNk193--Section XXXVI-National Dairy Research 
institute- 

"Why the rate contract system was considered more favour- 
able than the tender system in the import of spare parts 
of the tractors lying idle at National Research Institute, 
Karnal". 

1. Before comments are submitted on the above question, a brief 
history of the demand from the Institute is given. 

2 An indent on the D.G.S. & D. was placed in March, 1962. The 
indentor initially did not provide "No objection" certificate from the 
D.G.T.D. for the import of spare parts. The Indentor was asked to 
furnish the same on 20th March, 1962 which he did on 21st April, 
1962. Single tender enquiry was issued on 21st May. 1962 to 
M/s. Greaves Cotton & Co., Sole Selling Agents of M/s. Oliver 
Tractors, due by 5th June, 1962. The suppliers pointed out eertrh 
discrepancies in the list of requirements on the 4th June, 1962. Thc 
Inciator was uSt4 to explain these discrepancies on the S r d  June, 
1962. The reply from the Indentor, after repeated reminders, w u  
received pn 6th February, 1963. The D.G.S.&D. sent the revised 



Mst to the suppliers on the 16th February, 1963 and t h y  submitted 
their quotation, after being reminded, on the 17th May, 1963. 

At this stage, the D.G.S. &D. considered that supply of spare 
parts could be arranged eemomioally and expeditiously against 5he 
rate contract which was likely to be finaliarcrd shortly with thrs 
suppliers, Pending Analisation of the rate contract, the indentor 
was asked by the D.G.S& D. to provide foreign exchange in 
addition to Rs. 18,W which b&d ah& b m  qbtted. The Indentor, 
however, reduced the demand on 14th June, 1963 so that it could be 
covered by the existing allotment of Foreign exchange. The rate 
contract with the suppliers was finalised on 1st September, 1963 and 
a Supply Order was issued on 7th September, 1963 by the D.G.S. &D. 
The goods were actually shipped in March, 1965, even though the 
Supply Order stipulated supplies to Be made CK-stock by 31st Otto- 
ber, 1963. The D.C.S. & D. are awaiting confirmation about ~ ( ~ e i p t  
of the stores by the indentor. 

3. In respect of the spare parts or articles required according to 
trade specification by a very large number of indentors scattered 
throughout the country, the D.C.S. & D. enter into price a m  
or rate contracts with the indigenous manufacturers or au tho r id  
agents of the foreign manufacturers. Under this arrangement, it 
is possible for them, keeping in view the estimated requirements af 
all indentors. to conclude contracts on more favourable tern than 
ad hoe contracts to cover individual demands of indentors, on the 
basis of separate tenders. In this case, the above contention is 
ported by the actual quotation received against this indent in ms- 
ponse to the single tender enquiry. The suppliers in the tender 
which they had sumbitted in May, 1963 for the supply of specifled 
spare parts required by the Institute at Karnal, had asked for a 
profit margin of 25% on F.O.R. destination prices, whereas against 
the rate contract for supply of spare parts, they had agreed to a 
profit margin of 15% on the FOB. price. In view of these consi- 
derations, it was felt that it would be economical to obtain supplies 
against the rate contract instead of concluding a separate ad hoc 
contract on the basis of the tender received. It may also be men- 
tioned that the rate contract or price agreements are concluded on 
tbe basis of tenders which are invited from the trade and Industry. 
In the case of spare parts of a particular equipment or machinery, 
tender enquiry is restricted to the agents in India of foreign manu- 
facturers -. 

N. R. BANSOD, 
Joint Secretary to the  Goocmment of India. 



APPENDIX XLVI 
(Ref. Para 5.162 of Report) 

MINISTRY OF FOOD & AGRICULTURE 
( ~ A R T M ~ W T  w A~~~.CULTURG) 

Staremenr showng tlu montlrtDiseprodrcctim of burrer and ghce in the Delhi 
Milk Scheme dfmit~g 1963-64 and 1964-65. 

Month 

Quantity in Kgs. Quantity in Kgs. 

April 
Mny 
June . 
PY 
*t 
September 
Octobes 
Nwanbcr 
DcCCmba 
January 
F e b w  
March 



APPENDIX XLVII 
(Ref. Para 5.164 of Report) 

MINISTRY OF FOOD AND AGRICXJLTURE 
(DlDP- or A(;RICULTURE) - 

Statement of steps taken by the M:nistq of Food and Agriculture 
to persuade the Delhi Municipal Corporation to tighten up 
operations under the prevention of Food Adultetatima Act, 1955. 

A meeting was held in the Ministry of Food and Agriculture 
o n  the 25th May, 1964 to discuss the arrangements for a more 
vigorous enforcement of the prevention of Food Adulteration Act, 
1955, in the municipal limits of Delhi and New Delhi. The meeting 
was attended by the representatives of the Ministry of Health, Delhi 
Municipal Corporation and the New Delhi Municipal Committee. It 
came out at the meeting that the Delhi Municipal Corporation and 
the New Delhi Municipal Committee were handicapped for want of 
adequate testing laboratories. Though the responsibility for enforce- 
ment of the Act was that of the local bodies, the Ministry of Food 
and Agriculture offered to furnish one of the vehicles of the Delhi 
Milk Scheme so as to serve as a mobile laboratory for going round 
Delhi and New Delhi for checking milk samples on the spot and to 
place it at  the disposal of the Municipnl Corporation and the New 
Delhi Municipal Committee. It was also a-preed that the mobile 
laboratory would be in charge of an officer of the Delhi Milk Scheme 
who would be notified as a Public Analyst under the prevention of 
Food Adulteration Act by the Delhi Administration. It was further 
decided that the Food Inspectors allotted to the mobile laboratory 
would be drawn from the ranks of Food Inspectors working under 
the Delhi Municipal Corporation and the New Delhi Municipal 
Committee. The Delhi Milk Scheme on its part had one of its 
officers declared as a Public Analyst by the Chief Commissioner, 
Delhi, on the 3rd June, 1964, and the sampling and testing of milk: 
was started in  the N.D.M.C. area on the 11th June, 1964, and the 
Delhi Municipal Corporation area on the 26th June, 1964. There 
was delay in starting the work in the Delhi Municipal Corporatian 
area because their Health Department could not assign Food Ins* 
tors earlier. The work was intermittently continued till about the 
middle of July, 1964. On six days the station wagon fitted as 8 
mobile laboratory could not be used because of a breakdown. The 
testing work could not be done in ten days as the Food Inspector6 
deputed by the N.D.M.C. md the DcIhf Municipal Corporation did 



not turn up as previously programmed. The object for which the 
mobile laboratory was p& by t2n Dclhi Milk Scheme was not 
achieved as the Delhi Municipal Corporation was not able to provide 
the required facilities for carrying out the work regularly and 
effectively. It  was also understood from the Delhi Mtiat Scheme 
ofacer notified as a Public Analyst that pmmpt wtion was not being 
taken on the samples found adulterated. The work was, therefore. 
discontinued. 

2. The case was discussed at another meeting in the Ministry of 
Food and Agriculture on the 26th September. 1964, attended, amongst 
others, by the representatives of the Delhi Municipal Corporation, 
The need for a vigorous enforcement of the prevention of Food 
Adulteration Act was emphasised at the meeting. The D.M.C. 
officers stated at the meeting that a large number of samples of milk 
roping into Delhi were already being taken and tested, but for more 
vigorous action they suggested re-introduction of the system of a 
mobile laboratory provided by the Delhi Milk Scheme. It was then 
decided that the Delhi Mllk Scheme should again place a mobile 
laboratory and the Chemist at the disposal of the Corporation. A 
difficulty pointed out by the D.M.C. officer was that large quantitieg 
of buffalo milk were being sold as cow's milk after removal of some 
cream and that there was no recognised test for distinguishing 
between cow's milk and buffalo milk The representatives of the 
Ministry of Food and Agriculture mentioned at the meeting that tne 
Hansa Test devised by the National Dairy Research Institute could 
be applied for distinguish ng cow's milk from buffalo milk. This 
test had not been prescribed under the prevention of Food Adultera- 
tion Act but it was felt that some prosecutions could be launched 
after applying that test and expert evidence could be led to show 
thivt the t p t  was reliable. It was also agreed that the Ministry of 
Food and Agriculture would assist in providing the expert evidence. 
101 

The arrangement of the mobile laboratory provided by the Delhi 
Milk Scheme continued from 10th October, 1964, to 21st November, 
1964, when about 137 samples of cow and buffalo milk were taken 
and tested. Of these 27 samples were found to  be adulterated. In 
a number of cases milk cans were abandoned by the Doodhiar. The 
Pctian taken by the Municipal authorities is not known to the 
Ministry of Food and Agriculture. 

3. The Delhi Milk Scheme omcer working as PuMlc Analyst* 
however, rwfkped on the 27th November, 1964, and the arrangement 
hod to be terminated. But the Chairman, Delht Milk Scheme, point- 
ed out that this work was the responsibility of the Delhi Hunidpat 
Corporation and that the Corppration authorities rhould be asked 



on this work on their own. They were asked to do so in a 
No. 7-66/64DD dated the 8th December, 1964, addressed 
I. Majumdar, Joint Secretary. Mfnistxy of Food A g r i d -  

to the Munickpal CcmmMicmer. 

$4. A further meeting was held in the Ministry of Food and Agri- 
Qture on the 5th February, 1965, to disrmss. anlongst other things, 

he tightening of control on t k  qttaiity of milk brought into Delhi, 
$he representatives of the D.M.C. agreed to do so, particularly ia 

(respect of milk brought in by trucks. 

, 5. A number of milk suppliers bring milk from Dankaur and 
Dadri on the Delhi-Aligarh line by rail. They leave Aligarh a t  
0.50 hours, and reach Delhi at 5.05 hours. Another milk train leaves 
Dankaur at 13.55 hours reaching Delhi at 15.50 hours. Most of 
these suppliers travel without tickets on these trains. A 
large number of these suppliers buy milk in the collection 
areas of the Delhi Milk Scheme offering higher prices. They then 
adulterate the milk and undersell the Delhi Milk Scheme in Delhi. 
At Dadri they have set up a large number of cream separators. They 
remove the cream which sells at a high price and then mix skim 
milk powder, selling the reconstituted milk in Delhi as cow's milk 
In December, 1964, the Commissioner, Meerut Division; the Genera1 
Manager, Northern Railway; and the Delhi Municipal Corporation 
were requested by the Ministry of Food and Agriculture to put down 
these illegal practices firmly. 

6. In May. 1965, Shri Majumdar, Joint Secretary, Ministry of 
Food and Agriculture, informed the Delhi Municipal Corporation 
that the Delhi Milk Scheme had been obliged to pay 13 higher price 
for raw milk this year as compared to the last year. One of the main 
reasons for the increase in prices was the unhealthy competition 
from private dealers who adulterated the milk and could afford to 
pay almost any price for raw milk since Khoa and sweets made out 
of milk fetched very high prices. The Corporation was then request- 
ed to inttoduce a vigorous check at the Jamwa B r i d ~ e  and other 
suitable points so that milk imported into Delhi satisfied the require- 
ments of prevention of Food Adulteratian Rules, 



APPENDIX XLVIII 
(Ref. Para 5.187 of Report) 

MINISTRY OF FOOD & AGRICULTURE 
(Dmwrmm OF AGRICULTURE) - 

Notes stating the numes of various Commdity Committees which 
are to be wound u p  and to whom their work is to be entrusted. 

There are at  present 8 Commodity Committees (Annexure I) 
under the Department of Agriculture. Of these, four a re  statutory 
Committees and four are Resolution Committees. The Committees 
have a number of Research Institutions and Research Stations under 
t be (Annexure 11). 

2. The Commodity Committees have each a Governing Body and 
a number of Sub-Committees set up by the Governing Body through 
which they function. 

The Sub-Committes are: - 
(1) Agricultural Research. 
(2) Technological Research. 
(3) Marketing & Economic Research. 
(4) Extension. 
(5) Finance and Executive Sub-Committee. 

3. The aforesaid first four Sub-committees meet either once or 
twice a year generally along with the Governing Body. They deal 
with the technical problems connected with them and make recom- 
mendations which are considered by the Governing Body. The Fin- 
ance & Executive Sub-Committee meets from time to time and looks 
after day-to-day working of the Committees. Its decisions are rati- 
fied by the Governing Body a t  annual meetings. 

4. The powers of the Commodity Committees in relation to A m -  
cia1 matters are subject to the following overall controls and checks 
of the Government of India: - 

(i) The Central Government are  the only authority compe- 
tent to sanction the annual budget of the Committees as 
also supplementary estimates of expenditure proposed by 
the Committees. 



(ii) T%e Committees owmot incur any expenditure whicb L 
in exceam of the sanctioned budget allotment, without the 
specific sanction of the Central Ck~vemment. 

(iii) The Committees are required to submit to the Central 
Governmerlt every year the accounts of receipts and ex- 
penditure relating to each financial year, together with the 
auditor's Report thereon, which the Government of India 
publioh in the Official Gazette. The Annual Reports, abarq: 
with the audited accountg and Auditor's report t h e m  
are presented to the Parliament every year. (Annual Re- 
ports for the year 1962-63 were placed an the Table of the 
two Houses in 1964 and so on). 

(iv) The accounts of the Committee are annually audted by 
Government auditors and the Gwernrnent is the appellate 
authority for deciding the cases of dispute between the 
auditors and the Committees. 

(v) Even i n  respect of items within the delegation of the Can- 
mittee, expenditure sanction is given with the appmvol 
of the Standing Finance Committee with which Financial 
Adviser is associated. 

5. The entire position both financial or otherwise is p l a d  before 
tbc. annual general meeting, discussed and reviewed fully under the 
Cbatrmanship of V icd ' rdden t ,  Indian Council of Agricul t u r d  
h a r c h  bemg the Prcs~derit of these Committees. 

6. The Commtdlty Commltt te  dlrectly receive the schemes fmm 
State G m m ~ m m t s ,  Unlversltles. other organlsat~ons etc They are 
wrutlnlsed inlt~ally 1 1 1  their secretariat and thereafter placed bdarp 
the relevant Sub-Comm~ttees comprising of the vanous technical 
experts in the field. including top experts of the Chwernrnent of 
I r d m  .After the examination of Schemes by the Sub-Committees, 
they are placcvi t~fore the Governing Body. Governing Body having 
approved the schemes. they are referred to the Covernmcnt of India 
fur sanction. The Government of India in caultation with the Mfn- 
  try of Finance sanction these schemes to the Comrn:ttees who in 
turn, convey kt to the State Governments etc. The Commodity 
Comrn~ttees receive periodic progress reports on these schemes irom 
the concerned State Governments etc. and they keep a watch on tbe 
ptcrgtess. The progress reports are considered by the Sub-Com- 
mlttees comprising of the experts In the Aeld and directions gtoen 
by them to the exeeutig bodies where necessary. Finally the pw- 
psss reports are placed M o r e  the Annual General Meeting preshZsd 
over by the Vice-President, Indian Council of Akfcultural Rammb 
along with the findings of the Sub-Committm. 
1 9 6  (Aii) LS-30 



7. These Committees, the Arst of w-c Indian Central 
Committee was started in 1921, were set up during the British reghe 
primarily to develop the production of such export crops as were of 
interest to the British economy such as Cotton and Jute  in an era 
when there was no Agricultural Research. With the setting up of 
widespread organmtion for agricultural research and development 
in the shape of Central and State Research Institutes and DegMlt- 
m a t s  of Agriculture in the States, it is hardly necessary now to 
retain these Commodity Committees. To invest the Committees with 
all the functions envisaged a t  the time of their being set up wouM 
thus mean duplicating the functions already being performed by the 
various organisations under the Government. 

8. In rcgxd to technical scrutiny of development programms 
a h ,  it has heen felt that a set of technical experts placed under thc 
Central Govcmment would be more effective instead of their M g  
placed wlth the different Commodity Committees. In the praimt 
system, the  d~fferent development officials of the Commodity Com- 
mittees had to come every now and then for advice and guidance to 
the experts In the Indian Council of Agricultural Research and undcr 
the Department of Agriculture. 

9. i n  rtxg.trd :0 I ' cc~arch  which, In thc u l t ~ m a t e  analgsl.,, r e m a w  
the sole ckarge of tCt  7 ~ m n ~ o d i t y  cornn~ittecs in t h c ~ r  present form. 
the feeling of the \a:-tous expert bodit?; likp thc Indo-American 
Teams h i d  iwstn th. ' the Com~nodlty Cornmitt-s' control over t h ~  
Restm-ch In . s t~ :u !~  !I l .  not helped i n  w h ~ c v r n ~  the  dcslrcd results. 
Tne %c ~ n d  Ind,l-,lr:l* ;.(-an ?'orlr,l ; i j>~o~: i?~ 'd  ~n 1958 rtvxnmondcd 
that ~n t h c  In.erc.,!s ( : ( u~sol~dnting thc Ccntral t~gncul:ural rtaioruch 
prognmnic and cilsilrln : adtquatc coordinat~on, the Rcstbarch Insti- 
tutrs should ti(: br )ughi undcr the full  tcchnlcal and ~dm~rlistrattve 
control of the 1C;'IR. This has also been strongly supported by the 
i2gncu;turnl bscarcfi Rciww Team whtch was a p p n t c d  In 1963 

10 In view o f  the  : l l ) ,~vc considerat~ons, a proposal wa.s submitted 
10 the Cabinet for abolition of the Commodity Comrnitttrs and takmg 

over the Rrwarch Institutions and rescarch prrypmmes of the Sub- 
Committees tly thb! ICAR. The Cabinet in its me t ing  held on 20th 
October, 1964. agrcvd to the t r ans f~ r  of the &.search Institutes and 
scheme\ from : : r i b  Commodity Crmrnittetrs to thr  control of the 
TCAR In  regard to Dc*vclnpmc?nt and Marketing programrnm, rt, 
howwcr. d;rcc:rd that  the Ministry of Food & Ajiriculturc~ m ~ g h t  
frarnr, i n  consultation with Commerce and other Ministries concern- 
de, ipr f u r t h w  consrdcratmn of the Cabinet, propc~als for 1wMng 
aftw thaw programmes. 



11. Accordingly, the matter wao again taken up in consultation 
with the Ministry of Commerce and the Planning Commission and 
ultimately the Cabinet was informed that at present the role of the 
Commodity Committees in respeCt of this item not being a very 
acrtive one, on the abolition of the Commodity Comm~ttees, Develop 
ment Councils covering various crops would be formed directly under 
the Department of Agriculture to deal with various items, frame the 
pallcies and give directions regarding the implementation of the 
various programmes. The Cabinet was accordingly requested t o  
agree to the abolition of the Commodity Committees and the forma- 
tion of the Dwelopment Councils for the various commercial crops. 
T'he Cabinet considered the proposal on 30th April 1965 and approv- 
ed of it with the modification that nonaflicials should be appointed 
Chairmen of the various Development Councils. 

12. Accordingly, the Cabinet's approval to the proposal involved- 

(1) Abolltion of Commodity Committees with consequential 
action like taking over of assets and liahilitics. ahsorpticm 
of staff etc. 

(2) 0rgani.wtton of work in the Departnient Agr icu i tu re  for 
looking after Development and Market~ng nf commercial 
crops w h ~ c h  h i ther to  had hcm. lthc concern of the ICAR. 



(3) As regards the remaining fwr non-statutory Committeerc, 
*., the Indian Central Jute Conamittee, the Indian Ceqt- 
ral Tobacco Committee, the Indian Central Arecanut CW- 
mittee and the Indian Central Spices and Cashewnut COm- 
mittee, the procedure laid dowrt in the Acts under which 
these Committees have been registered has to be followed 
for dissolving these Cormnittees . The first three Com- 
mittees are registered under the Registration of Societjas 
Act. 1860 while the last-ndamed Committee has been re&- 
tered under the TravwrwrPGochin Scientific, Literary 
and Cultural Societies Registration Act, 1955. 

(4) The procedure In both the ctlirers is, however, the same, 
viz.. a Special Gene4  MeeCing of the Societies is to be 
convened by ~ v i n g  a pnor notice to the members con- 
cerned and a Resolution for dissolving the Committees is 
to be adopted by 3/5th majority of the membership of the 
Society. it has been decided LO cunvene these Special 
General Meetings of all the five Cornnuttees in the second 
week of August, 1965. I t  is hoped i t  will be possible to 
dissolve these Comnzitms iron1 1st Oc%ober. 19fi5 b e f m  
which date these formaiitic*~ arc requircd to Iw completed. 

(5)  iU1 possiblc efforts arc? klllg ~nade tu absorb the staff 
hkely to bc rendered surplus cor lquent  upotr the aboli- 
t ~ o n  of thew Commodity Committcm. With the abolitlm 
of  t h e  st>c~ctnrmts of  thr Committees the Research 
work wi1 bt. tdken over b3 thr 1.C.A.R Cor~sequently 
t h c ~ ~  wnuIti 1w rlerd for strmgthenmg the adrnin~stmt~vtb 
se: up of b i t h  zhc ICAW m c i  thc. Rt.slca~ch Institutes In 
that p r w ~ ~ . ~ ,  s ~ b ~ t a n t i a l  portiou of the staff renticred sur- 
plus IS 1;kely t o  hc rtbsorhrd Dutarlcvi proposals 111 t h s  
behalf havr t~ecn ivctrked out and arc. bclng finalrhed in 
ccnsultatio~~ w t h  the M~nrstry of Financtb As regards thv 
remaining staff. attempts an. being rnedc to  place them 
agamst the  cs~st~n~r,  as wpll as 1 u t u 1 ~  vacancws 111  the om- 
c e  under the Depart~no~l of Agriculture. 

(6) DetalIs h a w  h e n  worked {rut for Irmkixly after the dcvc- 
lopmental work both at the C m t m  us well as on a regional 
bas~s and are yet to ht) flnalisd r r l  consultation with the 
Min1str-y of Finance. 

(7) Development Councils are to formed comcqucnl on the 
abolition of the Commbdfty Committees. It is expclctorf 
that the Development Coundls ~ 4 1 1  be in parrftion by 1st 
October, 1966 provfded the iarautltters in rsgard to tba 



abolition of the Commodity Committees are completed by 
then. 

(8) The various Ht%ca+ch IMitutes/Stations under the Com- 
modity Committees will be taken over by the ICAR sub- 
sequent to the repeal of thc various Acts and completion 
of other fomilitics in rrgnrd to the abo1i:i.m of the Corn- 
mlttecs. 



Sratenrmr regarding Commodity Commirtees 
_ __-_I_ _ - _ _  - 

Name of the somrnittcc Set up by Period 
ActlRcw- rincc 
hitior when in 

a l r t t l r c  

I .  indinn Central ckvtnn Committte, Rnmbny . ALI 1923 

2 .  Indian Lac (.:ess C:ommittce, Hunchi . Act 1930 

5 .  lnciian CentrA Jute Cornmitrec, clalcutta . Raolurion 1936 



-------. 

X. Crnvll T-ro r . Trchnobic. 1 Rr- 
Rrocveh Jmtr. KI- rrnrth 1 ahm- 
irhmsmdr)r {A. P.: rortcs, ICJC 

Hcgrnr Puk,  
Tolluygungr, W - 
tutu-40 

---- - ---- "-- ---- -- - --- -- -- 
[n~tran Iac InJmn Ccn-  InAlan C'enrml Indran Gntral Indian Indian 

Cma Comm~rtec trai C.z'~ont~r C:otttm Comm:rtre Arrcanut Ccnrral Central 
(hmmltrcc Grnmxtcv Spices Oil-xed, 

and Cwnmiacc 
Gshewmut 

a. Gntrd Co- 
wnl.it Re- 
wuch rfnricn, 
Kourigd .  

~ . C c n n a l  h r c a r u t  
Kescarch Station. 
Pcecnl. 



APPENDIX XLIX 

[ Vide paragraph 6 .  r of Report] 

PURCHASE OF FOODGRAINS 

(F4gmw taken from the profonna accounts prepared by the Ministry d Food 
and Agriculm.) 

(A )  Qumtity Account (in Tomu) 

Wheat Rice Other Total 
Grains 

2. Quantity Purchased outside 
India 
(Number of shipments . 320 86 . . 906 
(a) Quantity manifcsted 41~85,782 49,292 . . 47,35@'74 

(b)  Gain in voyage . I 3,81 4 236 . . 14~050 

(c) Loss in voyage . 1249 3,155 , . 151574 

3. Quantity purchased in India 4,777 ~~82,332 1,911 5 a o ; l o  

5. h m  distribution . 1943% 4,933 414 W a  





(C) Stotcnmr Jromiry MmJoh8 profidhs from 1943-44 to ad oj 19634 

_ _ _ _ _  l_l_-_ I - _ _- --I I_-__̂_._---IX _ 
Name of Grain From 1943-44 Profit (+ ) To the end of 

to 1962-63 Loss(-) 
during I 963-64 

196344 
-. - ---- --- -A- - 

Wheat - (-)8,10,12,660 (-)10,79,68,015 (-)18,89,80,67j 

Dsduct Ind~rcct Ex- 
not classi- 

grain-wise . - 3 . 2 1 5 2  1 (--)6,10,86,691 (-)ehss,oB~ 12 K 



MINISTRY OF FOOD & AGRICULTURE 

(Ref. Para 6.43 of Report) 

Audil Report (Civil 1fM--Pura 68 (E) 

"Note indicating thc numbw of godownj or centres transfer- 
red to the Food Corporatmn of India, the staff transfer- 
red to them, the r r u m k r  of godouns asid staff proposed 
tu he transferrtul durlng tht: next year, whether t h e e  
would he any rtuluctmn In the number of staff at the 
Centre, if not the reasons therefor, whether the w d  
has artually increasrd 2nd ~f so how it x a s  increased." 

Tht. st;r~c nrcnt qhowing tht. numcwlr of godowns or  centres which 
have becn transfcrrcd to  thc F t d  Corporation of India 1s mcl& 
(Annexure I )  

A, rrg.~rtf, C;(hdi,iv~~s LSC wnntrts :O be transferred to the F d  
Corporat !~:~ nf India during the. ncs: vear, ~t is stated that the pre- 
sent decision 1. that the G d o w ~ s  of the Food Department would 
be tnkt~n  over i.1 thit Food C<~r-pora!~on of In&a in a phased manner, 
!x-cl!~nlnq wi th  !he godowns in the Southern Rrgmn The godowm 
In t he  So:~:hern Region wertb taken over by the FCI on 1-4-65 The 
datv 1hc tsklng over of the Godowns bv the FCI in other RP- 
gtons ! : . I .  not yet k n  settled 

.4 c::;:t,*;ld*nt (:lnno:;crr 11) shrrwmg the number o f  staff ut- 
fc~rn~;lll\. t ~ a n d c r r c d  from Southern Region and h d h r a  Pmcure- 
ment Un:f  o f  thc DPprtrncn! of Food is attached. As r~gards the 
numtwr of staff pmpscd to br* transferred during the next year, 
t t  ma! 1w nwntmncd that  :he Food Corporation of India is likely 
to tukt. up direct purchase operations of rice in Madhya Pradedr 
from I-ll-1965arld inOrissa fmm 1-9-1965 At p m n t ,  the Food 
DF.pnrtmt-nt staff is engagFd in these two States for the p r o w  
ment t)l ricc on Crntrnl Govcmmemt account. With the takinlJ 
over of pur:hasv operations by the Food Corporation of Tndla, the 
Foocf Drpnr[miwt staff ~mployed in these percumnent units is likely 
to br- transferwd to the Fwd Corporation. total number of sWP 



including gazetted, non-gazetted and class IV likely to be transfer- 
red to  the Food Corporation of India would be 417 and 416 from 
Madhya Pradesh and Orissa respectively. 

The Food Corporation Act kys down that the primary duty of the 
Food Corporation wuld be to  undertake the purchase, storage, mow- 
m n t ,  transport, distribution and sale of foodgrains and other food- 
stuffs. The Corporation can also undertake promotiorla1 ac tivitiec 
for increasing agricultural production and can also cngagcl I tself 
-on food processing industries. 

The functions of purchase, storage, movement and d~stribution of 
foodgrains were already being performed, to a large extcnt, by the 
Golenunent of India and the State Governments. Slncrh the Food 
Corporation had just come into being and was cngagcbd 1n bullding 
up its organization, it was decided that it should not be swamped 
with too much responsibility at the beginning and that the func- 
tions of purchase etc. should be handed over by s t a g w  so that the 
Corporation may be in a pos~tion to build up its organization sum- 
uently stage by stage in order to undertake increased rc\sponsibil~- 
ries. The transfer of functions is. therefore, taklng place in stager. 
'̂l'b Corporation took over the post-procurement operations in the 

Southern Region from 1st April. 1963 Thc.w operatrons include 
quality control, making of payments and nrrnngng movemt.nt 
of w r t a b l e  surplus to deficit States The Ccntral Oovarnmcnt'ri 
stomp godowns in these States alongwith the stock of fmdgmin.3 
in those godowns werr: also transferred to the Foad Cllrpomtion 
except those which were required b?. Govcrnnwn: for port owrib- 
ti-. 

F m  the next season onwards. the Food Corporation \vould 
undertake direct purchase operations in the States of hliadras and 
Andbra Pradesh and will also take over the Central Governrnmt 
xnacherq., which is now undertaking purchase opraticms in 
lYlodhya Pradesh and Orism. 

Apart from the &king over of t h e  functions whlch were being 
performed by the Central Food Department ar the Stntc Govern- 
ments, the Food Corporation is also engaged in certain iict witim 
which were not being undertaken by the Government. For instam. 
the CorporstSon bas been entrusted with the responsibility of did- 
tribution af w k t  praducta, which are produced by t h ~  rol1i.r flour 
mi& in the Southm Region. The Corporation h a  entered into 
-menu with the r d e r  flow milb for milling wheat on agency 
basis and the Cwporatim distributes the products In cnnsultatlon 
with the Slate Cwernmenta 



With the handmy over of segments of work to tht Corporation, 
the field staff has already been reduced. Most of them have been 
transferred along with the work to the Food Corporation. Reduction 
can, therefore, be said to have been made already in the organisa- 
tions operationally concerned with the work handed over to the Food 
Corporation. There has been no reduction as yet in the work at 
the headquarters of the Department of Food at prescnt. As has 
been mentioned above, reduction has taken place in the require- 
ment of operational staff and that reduction has already beer, 
made. 

By the coming into existence of the Food Corporation which is 
somewhat unique in the aense that it is taking over the functions 
now being performed by an existing Governmmt Department, s 
number of problems arislnp, out of the take-over have come up. For 
Instanrc, the problem of the conditions of servlce, senior~ty of about 
15,000 and odd nurnbcr of gazetted and mn-gazetted staff an trans- 
fer to the Food Corporation has been engaging attention and has 
&.en under constant discussion with the M~nxstries of Finance, Law 
and Home AfFairs. Apart from this, the usual items of work which a 
Departmmt does in relatton ttr ;I Corporatwn have come up These 
include rrtfvr alia- 

( I )  F~xing  of capital and pving of Ioans to the Corpor:lt~on and 
scvtlling thc terms thereof. 

( 2 )  Establlshmcnt of new offices and agencles ni thr Corpra -  
tlon 

(3) Appmntmrnt of h ~ g h  pald officers of rhe FtKd C:irp,,r,ltla~n 
(4) Srtting up of Food Corporatwns In o t h w  States and &tanis 

o f  Management 
( 5 )  Approval of the progranlrne of activities of t he  C(;rpr-ratlon 

and approval of  their Budget. 
(6)  hlak~ng of rules anti repintions for the functmnrng of ihe 

Fmd Corporation. 
As rnurt. and Inore field organisattons arc. taken over by the Fold 

Corpmtion frunz thc Food Department. some of the staff at secrr- 
tar-iat levcl would bccomu surplus This process is. however. not 
Irkply to  start t i l l  n s~gmflcant port~on of the R ~ l d  organisatmns are 
trrtns!crrt*d to the Fcmd Corporation. 

At prtuent, i t  1s nut possible to estimate the reducrion in the 
number of staff in the Cen11.c that would take place. The matter will. 
however, be kept under constant rrview and reductions, wherever 
possible, would be madt . 

Joint Sacretarv lo the G m r n m a n t  of tdk, 



Name of the State Name of the Godown 
- - . - 

I .  Madras 
- 

(a) hvadi 
( b )  ,Madras Cit? 
(c) Coimbatore . 



S~orcmmt showing the number of srafl of Andhra Pradesh Pro~vrcmmt 
Unit and Southern Region who have been asked to m k  undtr rhc 

Direction of the Food Corporation of India. 

Designation Number of Staff 

Southern Andhra 
Region procure-. 

mmt unlt 

I B e p u t y  1)irntor (Tech) 
Jkputy Diru~or (Genl) 
Asisrant IXrmor (Tech) 
h i s t a n t  Director (Genl) 
holliurant 1)irector (.Mtrv) 

I 1 

4 . . 

4 
h 

I 
Railway 
~-rnployec 

8 



Quality Inspector 
Watch and Ward Sub-Inspector 
Driver 
Dusting Operator 
Head Watdvnen 
Stitcher 
Sifvr/Swecper 
Peon 
watchmu 
D* 
Khalasi 

XOTE -'nc staff have not yet bacn tmnsfmcri f'omally to the Food Cor- 
paration of India. Thy have been ordrred to work undcr th: 
direction of the Corporation. ?he entire staff of Andbra Pradah 
Procurement Unit is working under the direction of Grporuim 
with &act from 1-3-1965. 'I3e position about the staff of South- 
ern Region is as wns rcponcd hv the Regional Dircctcv Wad) 
on 28-5-1965. 



APPENDIX L 
(Ref Para 6.51 of Report) 

Statement showing abnormally highllow rates for services elat- 
ing to handling of foodgrains and the wide departure from the 
asgumptions made at the time of evaluation of tenders. 

SECTION 'A' 

Item no. in the mccrpted schedule Rate per Percentage of bags 
of rates and desn~ption of sa- roo abqs  requiring sm-ice 
vice for which the rates w e n  (Rs.) ---..--- -- 
ahnormally high or abnomully ar -sum- accord inp R c m h  

low ed at the to actunl 
tlme of pcformancr 
evduat ion 
nf tendm 

... " - . . - . . . . -. . . -- - 
MEERUT 

( 1 1  Part I iR)  (o! 
Z'nloading from 
truck> and 
utndring. 





(4) Part IV- r 4 I 1 0  
Weighmcnt . 

(5) Pan IV-17 0.06 21 
Collcctmg e m p  
ty gunnice 
after bkcding 
the foodpain 
into hopprm. 

(6) Part VIII-3(+ I 
Filling loore 
grain into 
bags, stltdring 
a c .  

DELHI 

( I ]  Period : 26th Auycur, 1961 to 25rh Dncnnbn, 1961. 

0) Pan r(A) (b)  
De-c~acking uzd 
lorrding into 
trucks. 

Pmod I Rs. 35.89 
RrioduRl.6cr4a 



6) Part I-B ( b )  0.02 56 
De-stacking and 
loading into 
wgans. 

(4) P u t  111-2 (a) 0.01 100 3 1 
Carrying from 
Smdrs and 
lopding in 
trucks. 

KANPUR 

(I )  Part 111-1 to) 
Unloading from 
t r u c k s  and 
s o d u n g  in 
@ m s .  

1:or thc same 
rcasnns as 
cx Iaincd In 
utRr cases 
rrfcrrcd to 
above the 
actual. mt of 
oprrartogl. in 
the= aser 
incrcwed 
shown below : 



(2) Pm I(A) (6) 
Dc-stackin8 
from the plat- 
form and loading 
in trucks. 

(3) Part 111-1 la)  
Unloading from 
trucks and 
stacking in the 
godoU'n~ 

Nil 

(5) Part I ( R )  (6). 
Rcrnr,,vtg trom 
stacks and load- 
In$ 10 Wagons. 

Ni! 

( 6 )  Pan 111-2 ( 1 )  
Kcmos t n ~  from 
sucks and de- 
Ilvtri at the sale 
point. 

Nil 

(7) Part I I I -  I 1 ( ~ I I )  
Marking. 

tmm the go- 
dent ns and Id- 
mg tntn micks. 

Part 111-5 I t )  

Dclrvcn PI scak 
point wrth 
wclghmmr. 

I'm 111-3 :/I 
Iklwerr at wale 
pornt u4rhout 
wcrghme,rt. 

13 0.3 

2 1 Nil 



- - - 

MUZAFFARNAGAR AND SHAMLI 

(I) PPrt I (A) (6) 
Removing bags 
from stacks cn 
plattom and in 
sheds and load- 
ing into trucks 
and I&-e u.-rw. 

(2) Part 111-15 
Taking out from 
kharris, filling 
into bags, carry- 
ing and loading 
in trticks. 

9 472 

40 Nil 2115 

Nil j 

The actual coat 
of operarims in 
mpea of this 
contract increos- 
cd from Rs. 77.84 
per hundred bags 
to Rs. 333.36 per 
roo bags. 

- 
SECTION 'B" 

(1) Mokameh Depot. 

During the period of 11 months January, 1962 to November, 1962 
when the contract rate for standardsation was Rs. 1.12 nP. per 100 
bags (as against the schedule rate of Rs. 7 per 100 bags Axed b_v the 
Government in 1963), only 1,087 bags out of 9,16,871 bags were stnn- 
dardlscd, whereas during the period from December, 1962 to August, 
1964 as many as 11,73,159 bags out of 14,26,251 bags were standnrd~sed 
when the rate for standardisation during this period was Rs. 12 per 
100 bags. 

( 2 )  Caya Depot. 
During the period of 3 years ended with 16th December, 1962. when 

the contract rate for standardisation service was Rs. 4.75 per hundred 
bags (as against the schedule rate of Rs. 7 per hundred bags), no 
standardisation was done, whereas during a small period of 2) months 
ended with 31st March, 1963, 18,000 bags were standardivMi when 
the contract rate increased to Rs. 9.50 per 100 bags. 

(3) Manmad Depot. 
During the period 26th October, 1961 to 20th November, 1962, the 

contractor was allowed to load into wagons 12,61,478 bags of food- 
grains after cent p e ~  cent weighmerit (the contract rates for this m- 
vice being Rs. 12 per 100 bags) instead of after standardisation in 
which carre the rate payable to hfm would have been Rs. 8 per 1W 
baga. This d W  in an rddiUcwul expenditure of . k t  R.. M),oolk 



APPENDIX LI 
(Ref. Para 6.111 of Report) 

MINISTRY OF FOOD AND AGRICULTURE 
(Department of Food) 

Audit Report (Civ i l ) ,  1965-Para 73 

Note indicating the time when the last bill from the new 
contractors was received and whether there was any delay 
in preferring claim against the first firm 'A'. 

Messrs Bengal Automobile Transport Agency who were appomted 
transpor: contractors at  Calcutta for one year w.e.f. 16-3-1957 stopped 
work on 20-3-1957 as they were unable to carry out the contract. Two 
contractors, M s .  A. S. Bhangoo & Co.. and M s. Amar Chand Butail & 
Sons were appointed at their risk and cost. The risk and cost ar- 
rangement expired on 15-3-1958 and the two contractors were request- 
ed to subrn~t all their bills quickly so that the total amount due from 
thc dvfaulting party could bc asscssd by the Government. They, 
however, took considerable t imc to do the  needful with the result 
that Heg~i~ntrl  Director (Food) Calcutta could place a demand on 
M 5 Berlgal A u ~ ~ m o b i l e  Transport Aiyncy on 9-9-1960 for the pay- 
ment of Rs. 1.01.604 13 P after dtvlucting r h i w  stvrurltv ( 3 s .  20,000), 
earnest rnonry (Rs. 4000) and pendmg b~lls  (Rs  1 9 5 8 0 ~ ) .  Inspite 
of the  best efforts the amount could not be recovered from the Agency 
and the amount had to be written off 

2. The date on which thc last bills of the contractors who were 
working at the risk and cost of hil s. Bcngal Automobile Transport 
Agency, Calcutta was received was 23rd July, 1959. The name of the 
contractors was M .,. A. S. Bhang(* Rr Co. 

3. The two cantructors viz., M/s. Arnar Chand Butail & Sons and 
M s. A. S. Bhangoo & Co. were requested to confirm that they had no 
further c l a~m under the risk and cost arrangements They, however, 
failed to furnish the necessary confirmation. On 5-6-1953 vide 
RD (F3 Calcutta letter No. RDF/SA/Contract/T 57 (Pt) dated 
5-61959 the contractors were instructed to send 'No more bills 
certificates' by 16-6-1959. M I S .  Amar Chand Butail B: Sons replied 
on 12-6-1959 that since they have claims against the Government, 



they would not be in a position to submit such certificate. Again, 
on 19/21-9-1959, the RD (F) Calcutta requested M/s. Amar Chand 
Butail & Sons to furnish a comprehensive list of pending claims. 
RD (F), Calcutta Anally informed M/s. Amar Chand Butail & Sons on 
28-11-1959 that therq were no pending work certificates with the 
Godown Officers and since they had failed to furnish particulars of 
pending bills, it was presumed that they had no more bills to prefer 
against the Department. 

4. The Department requested the RD(F) Calcutta in January 
1960 to get the draft calling upon the party to make the payment 
vetted by the Government Solicitor and it took approximately five 
months before a draft could be vetted by the Government. Solicitor 
and finally it was issued on 21-6-1960 calling upon M/s. Bengal 
Automobile Transport Agency to pay the total dues amounting to 
Rs. 1,01,165.19P. On receipt of 2 bills for shed rent etc. from the 
Calcutta Port Commissioners amounting to Rs. 438.94P., the demand 
was revised for Rs. 1,01,604.13P. on 9-9-1960. 

5. From the above facts, it will be seen that the delay in pre- 
ferring the claim was due to the delay in the submission of bills by 
the two contractors who were employed at the risk and cost of M/s. 
Bengal Automobile Transport Agency and also due to the time taken 
in getting the draft for putting in the claim on the defaulting party 
vetted by the Government Solicitor. 

Joint Secretary to the Gout. of India. 



APPENDIX LII 
(Ref. Paras 6.120 & 6.122 of Reprt) 

MINISTRY OF FOOD & AGRICULTURE 

Audit Rqxrrt (Civil) 1965-Para 43 

(i) Note explaining why standing etc. of the firm-D. N. Revri 
& Co. were not properly checked up before assigning the 
contract when the firm had defaulted once before. 

(ii) The date when it was held by the court that because, of 
variations in the contract assigned to D. N. Revri & Co., the 
guarantee was invalid. 

(iii) Note explaining whether Punjab National Bank had refused 
to pay the guarantee amount to the Government or i t  was 
refused by the firm, D. N. Revri & Co. and also giving de- 
tails about the guarantor. 

Point (i).-The facts are that the offer against the first contract 
with M/s. D. N. Revri & Co., in which the latter had defaulted. was ac- 
cepted on 1st March 1954 for supply of 10,000 tons of imported sugar 
at f. 35-17-6 per long ton C & F, shipment to be completed by 31st 
March. 1954. The contrac~ embodying terms and conditions was issu- 
ed on the 9th March, 1954. Against this contract, the firm had depo- 
sited the earnest money of Rs. 10,000 as well as furnished a bank 
guarantee for Rs. 1,42,600 as security. The firm asked on 24th March 
for confirmation that insurance risk wiil be carried by Government 
as they stated that the letter of credit was held up on that account. 
The confirmation was issued on 27th March after consultation with 
the Ministry of Finance. The firm expressed their inability to ship 
the consignment by the due date and extensions in shipment period 
were granted from time to time up to 31st October, 1954 mainly for 
the following reasons: - 

(i) the conditions of the contract were Analised on 9th March, 
1954 although the offer was accepted on 1st March, 1954. 

(ii) There was some delay in giving confirmation about insu- 
rance risk cover, which the A r m  asserted, resulted in delay 



in opening of letter of credit and consequently the foreign 
supplier withdrew their offer to supply sugar. 

(iii) The firm informed that they have again covered import of 
the quantity of 10,000 tans of sugar. 

(iv) The firm reported difRculty in chartering of vessd due t o  
shipping strike, which fact, was confirmed by the firms' 
foreign supplier. 

(v) Low contract price. 

In spite of these extensions, the Arm expressed their inability or, 
15th September, 1954, to fulfil their contract. They contended that 
the failure was due to their foreign suppliers withdrawing the offer, 
on account of non opening of Letter of Credit by them in timc due 
to there being no provision in the contract with regard to liability 
for insurance risk and there was delay on the part of the Gover7- 
ment to give clarification and confirmation in this regard. 

2. The second contract for supply of 30,000 tons of imported 
sugar at  f 37-16-6 per long ton C & F, for shipment during the 
months of August-October, 1953 was placed on 3rd July, 1954 on 
the basis of revised offer received the same day i.e. before the firm 
intfmated their inability to fulfil the first contract. Thc offer 01 
the firm against the second contract was at compctltive rate and, 
therefore. the Government did not consjder it desirable to reject the 
offer. 

3. It  may be mentioned that before the second contract was placed 
with MIS. D. N. Revrl & Co.. the firm had made a serirs of offers. 
Their first offer was on 12th May. 1954, for supply of 30 000 tons of 
continental sugar at f 38-4 per long ton C 8r F which was later re- 
duced to f 38-2. The period of shtpment was Julv to November. 1954. 
The offer was found acceptable ~f t5e firm intimated source of sugar 
and deposited an earnest money of Rs. 10,000 in the approved fwm. 
As the firm failed to fulfil these requirements, the offer was rcjcctcd 
on 27th May, 1954. The firm represcntrd for acceptance of their offer 
saying that they were prepared to df~posit the earnest money in the 
approved form and further that they had made A r m  comrnllment 
with their suppl~ers on receipt of verbal understanding that their 
ofl'er had been accepted. On the firm producing evidence to this 
escct, they were asked to reduce the price. Their revised offer made 
on 3rd July, 1951, for supply of 30,000 tons of East German Sugar at 
f 37-76-6 per long ton C & F for shipment during August to October, 
lM4 was accepted the same day. 



4. Verification of financial standing of the 5-m was not considered 
Wc%aary as i t  had to deposit an  earnest money of Rs. 10,000 and also 
to furnish a security t o  the extent of 3 per cent value of the contract 
which it did. This was considered to be suflicient to safeguard the 
interests of the Government. There was also no time for such veri- 
fication in the case of offers for import of sugar as the offers made in 
accordance with the pratice in the international sugar market were 
open only for 24 to 48 hours. The report from the Reserve Bank that 
the firm was of slender means was brought to the notice of the Minis- 
try of Food and Agriculture on 18th August, 1954 after the contract 
had been concluded. 

5. It  may be mentioned that questions relating to non-verification 
of financial standing of the firms and placing of the second contract 
with the firms in spite of default of the first contract were discussed 
in the Public Accounts Committee. 1959-60 Report vide paragraphs 
228-240. 

Point (ti).-When a sum of Rs. 3.29 lakhs was claimed from the 
Punjab National Bank on 27th July, 1957. the Bank intimated on 3rd 
August, 1957, that they had received an injunction from the court of 
Senior Sub-Judge. Ludhiana as a result of suit filed by 31 s. D. N. 
Revri & Co. restraining them from makine; any payment. Before the 
main suit filed by the firm against the Bank was heard M!s. Pearl 
Ho51er-y Mills Ludhiana, who were reported after the conclusion of 
the contract to be counter guarantors to the Bank on behalf of M/s. 
D. N. Revri & Co. gave notice on 6th August, 1957 and later filed a 
s u ~ t  on 10th February, 1958, against hl / s .  D. N. Revri & Co., the Pun- 
jab National Bank and thc Union of India for a declaratron that the 
Bank warantee glven by the Punjab National Bank to the Govern- 
ment was dlschargcd on account of variations in the contract without 
the consent of the surety and consequently the counter guarantee 
given to the Bank by M/s. Pearl Hosiery Mills on behalf of D. N. 
Relm & Co. also stood d:scharged. Judgement in this case was deli- 
v e v d  by court on 24th January, 1959 in which the court came to the 
conclusion that the bank guarantee stood discharged and decIared 
that the counter guarantee of hl/s. Pearl H o s i e ~  Mills consequently 
stood discharged and could not be withheld by the Bank. Government 
Aled an appeal on the 20th March. 1959 in the Punjsb High Court 
again this judgement on the advice of the Law Ministry but the appeal 
was dismissed on 24th November. 1960 and the bank guarantee was 
declared dischargtd. 

Point (iii).-The Punjab National Bank Ltd., Ludhiana, gave a 
bank guarantee for a sum of Rs. 4,55500 representing 3% value of the 
contract towards its satisfactory performance. The bank guarcmtes 



. was in the form approved by the Ministry of Finance and the Ministry 
of Law and was absolute and valid up to Anal settlement of accounts. 
I t  was also underwritten by the Reserve Bank of India in terms of 
the contract. M/s. D. N. Revri & Co. were asked on 11th August, 
1956 to remit the amount of Rs. 3,29,107-7-0 being the extra expenditure 
incurred on transport of sugar from Bombay to Calcutta, on their 
behalf. As the firm did not pay the Government's claim, the Punjob 
National Bank was asked on 27th July, 1957 to pay the Government's 
claim. The Bank replied on 3rd August, 1957 that they had received 
an injunction from the Senior Sub-Judge, Ludhiana, as a result of 
suit filed by M/s. D. N. Revri & Co. against the Bank restraining them 
from making any payment to Government under the bank guarantee 
given by them on behalf of M/s. D. N. Revri & Co. . They, therefore, 
regretted their inability to comply with the Government's claim. The 
application for injunction which was filed by M/s. D. N. Revri & Co., 
against the bank on 1st August. 1957 stated that the Punjab National 
Bank was no longer liable under the Bank guarantee given by them 
on behalf of M/s. D. N. Revri & Co. on the ground of material varia- 
tions made in the terms of the contract without the consent and 
knowledge of the surety (Bank). The Ministry of Law advised on 
31st August, 1957--and their opinion was confirmed by the Solicitor 
General on 2nd January, 1958-that on account of variations in the 
contract without the consent of the surety, the surety stood dis- 
charged. 

2. On 13th February, 1958 the Punjab National Bank informed the 
Government that they had briefed their counsel at Ludhiann to file 
a written statement raising inter alia, the plea that M/s. D. N. Revri 
& Co. had no cause of action against the Bank for filing the suit. 
They added that it would be very difficult for the Government to 
controvert the stand of the contractors. wz., that the bank guarantee 
stood discharged, but to meet the plaintiff's case at the evidence 
stage they would like to develop the argument that the bank p a -  
rantee was not affected by the variations made in the contract. 

3. M/s. Pearl Hosiery Mills, Ludhiana (Who, it was noticed, in 
November, 1954, after the conclusion of the contract with M/s. D. N. 
Revri & Co., had deposited c s h  and securities with the Punjab 
National Bank on behalf of M/s. D. N. Revri & Co., to enable the Bank 
to furnish the bank guarantee to the Government) gave notice under 
section 80 on 6th August, 1957 and later filed a suit on 10th February, 
1958, against M/s. D. N. Revri & Co., the Punjab National Bank Ltd. 
and the Union of India for a declaration that the bank guarantee fur- 
nished by the Punjab National Bank to the Union of India for the due 
perfo~mance and fulfilment of the contract stood discharged on ac- 
count of the variations made in the terms of the original contract and 



consequently M/s. Pearl Hooiery ldilb, who were the counter-guarm- 
tor to the Punjab National Bank also stood discharged in their turn. 
On 8th April 1958, the Punjab National Bank was informed after con- 
cultation with Law Ministry that in respect of the contract in ques- 
tion, the Punjab National Bank L td ,  Ludhiana, had the irrevocable 
power of attorney signed by a l l  the partners of the firm of M/s. D. N. 
Revri & Co. to receive payments in India under the contract terms. In 
pursuance of this power of attorney, all bills were presented to the 
Government by the Punjab National Bank, Ludhiana. These bills 
were based on the contract terms as varied and indicated the varied 
terms. The payments were also made to the bank on the basis of 
these terms. It was, therefore, consider* that the bank consented to 
these variations and that it did not raise, a t  any stage, any point that 
it had not consented to the variations in terms of the contract. In view 
of this position, it was pointed out to the Bank that it continued to be 
liable under its guarantee and that the said guarantee was not dis- 
charged in any way by reason of the said variations. The Bank replied 
on 15th April, 1958, that the question whether the Bank stood dischar- 
ged from its guarantee to the Government on account of the variations 
in the contract made between M s D. N. Revri & Co. and the Govern- 
ment was sttb judice and would be determined by the competent court, 
In vicw of this, they stated, that they had been advised not to enter 
into correspondence with the Governmnnt on this issue. The lower 
court decided the case on 24th January, 1959. After coming to the 
conclusion that the bank guarantee given by the bank to the Govern- 
ment stood discharged on account of variations in the contract without 
the consent of the surety (bank), it declared that MIS. Pearl Hosiery 
Mills. which was the counter guarantor to the Punjab National Bank 
Ltd.. stood discharged of their counter-guarantee and that the security 
and amount deposited by M/s. Pearl Hosiery Mills with the Punjab 
National Bank could not be withheld. 

4. The M~nistry of Law were consulted with regard to the desira- 
bility of filing an appeal in the Punjab High Court against the above 
dec~sion. That Ministry advised that in view of the fact that the court 
had not declared that the bank guarantee executed by the Punjab 
National Bank Ltd. in favour of the Government stood discharged, 
though it had come to this definite Anding, on the gmund that the 
plaintiff (M/s. Pearl Hcsiery Mills) had no locus standi to claim this 
relief and further as it could also be contended that the agreement 
between the Pearl Hosiery Milk and D. N. Revri & Co. for sharing 
profits was in the nature of a partnership aggrement, an agreement to 
the variations by one partner i e .  M/s. D. N. Revri & Co. could be deem- 
ed to  have the consent of the other partner i.e. M/s, Pearl Hoaieq 
Mills, it could be argued that the counter guarantee bond executed by 



P e l  Wosiery Mills and M/s. D. N. Rwri  & Co., in favour of the Pun- 
jab National Bank was still valid and in force. On their advice, 
therefore, an appeal was filed in the Punjab High Court on 20th March, 
1959. The Punjab High Court, however, declared it6 judgement on 
24th November, 1060 and upheld the decision of the lower court and 
agreed that the bank guarantee stood discharged. 

K. L. PASRICHA, 
Joint Secretary to the Govt. of India. 



Summary of main ConcltrsionrlRecommedations 

I 1.11 Civil Aviation The Committee are surprised to find b w  such a large amount 
remained outstanding when according to a depammntal order all 
dues were to be paid by the air companies within a week of the 
presentation of the bills. The very fact that arrears were allowed to b pile up for months together indicates that the aerodrome officers never 
made any serious efforts to implement the Departmental instructions 
whereby they were required to ensure that statements of dues were 
submitted to them and recoveries made in time. The Committee are 
surprised that such disregard of the rules was not taken due notfce 
of by the Ministry. The Committee feel that there is no machinery 
in existence which can take notice of such failures. The Cornmitt* 
further feel that the Indian Aircraft rules should be made more 
speciAc and realistic providing therein the specific time when the 
bills should be presented to the ajr companies. Moreover, the rules 
should also provide for the penalty by way of interest which should 
be enforced on the defaulters. It has been stated in evidence that 
one of the reasons for delay in realisation of the arrears was due to 
the procedural difficulties of the air companies, particularly the 
Indian Air Lines Corporation. 



t 1.12 Civil Aviatian The Committee suggest that the Ministry should in consultation 
with the parties make a realistic assessment of the position and intro- 
duce such suitable amendments in the rules as would facilitate quick 
assessment of dues and their realisation by a definite date. The Com- 
mittee would like to be informed of the action taken by the Ministry 
in the matter. 

Do. During the evidence the Secretary, Ministry of Civil Aviation 
state$ that the unrealised rents showed that there was failure on the 
part of the Aerodrome officers. The Committee regret to observe 
this failure of administration. It  is all the more regrettable that such 
a plea was made by the Ministry when they themselves were res- 
ponsible for the supervision of this department. The Committee are t also left with an  impression that the system of the records and 
accounts obtaining in this department is not satisfactory. The in- 
formation given to the Committee was either vague or incomplete. 
The Committee would like the Ministry to examine its system of 
accounting and maintenance of records, with a view to make further 
improvements. 

Do. The fact that the actual amount of loss of revenue in Madras Air- 
port was Rs. 2,711/- only and not Rs. 14,000 g w  to prove that the 
full facts were not examined by the Department initially, nor were 
they placed before the Audit. They would like to invite the atten- 
tion of the Ministry to their earlier recommendation contained in 
para 9 of their 42nd Report (Second Lok Sabha) for strict compliance. 
The Committee also feel that the procedure of preferring claims which 
is entailing quite some time now be examined with a view to makiang 
it simpler and less t h e  consuming. 



DO. The Committee find that the land allotted by Director h e r i d  
-df.Civil Aviation to hsctian Ccpporah was s u b s e q u e  
mduded in the pruhibited area They fail to unders- how the 
I i k e l i b d  of the area k i n g  included in the phibit& area aras.net 
consided by the Duector General of Civil Aviation while matdng 
the allotment of land to the Imhan Airfines Corporation. They w& 
hke to be informed of the outcome of the negotiations now in pro- 
g-. 

I .2S Work' 6r Housing The Committee regret to find that due to lack 6f coordiaatibn ----- between Mlnistrles of W.H.S.  and Civil Aviation, the revised rates 
of rent w e d  in February, 1961 could not be enforced in fnne by the 
' ~ ~ r y  of Cwil Amation and co uently Government had.to in- ? cur heavy losses. The Min~stry of orks and Housing should have 
specifically requested thebMinis try of Civil Aviation in February, I961 
to m s e  the rents of buildmg ul t h e ~ r  charge inBelhi and New Delhi 
as was done by them in respect of their own buildings. The Com- 
mit tee regret to note that t h s  was not done. Further the orders 6f 
Mixustry of Works, Housm and Suppl of February, I S 1  were re- 
ceived .by the Ihcecutive &neer (c&.w.D.) attached to the De- 
partment of Civil Av~ation. hspi te of that, it appearse that no action 
was taken by him to bring these orders to the notice of D.G.C.A. 
Even the o6ce o f ' D M o r  General of Civil Aviation was not prompt 
enaugh to take action when controller df Aerodrome, Bombay brought 
to his notice orders of February, 1981 of the -Ministry of Wo*, 
Housing and Supply in May, 1961. T h s  lwk of coardination and 
delays at m e r e n t  levels resulted m this huge loss. The Committee 
tnrst that these pitfalls would be strictly avoided in future. 

7 1.26 AvLlim TkOy m, however, glad to note that LAC. have agreed to make 
payments with retruspectrve effect from July, 1962 



Civil Aviation From the note furnished by the Ministry, the Committee are in- 
clined to infer that the original contract with the Bhopal Aviation 
sanctioning lease of hangar No. 10 a t  Juhu was defective and as such 
the Rrst lessee could transfer the rights of the hangar to Parekh 
Agencies without intimating the Controller of Aerodromes and the 
fact of this transfer was known only when the Department served 
an wiction notice to Bhopal Aviation. The Committee would expect 
that in all such cases the terms and conditions of contracts should 
be finalised after seeking legal advice to ensure that there may not 
be any lacuna which could be exploited by a party to the contract 
against the interest of the Government. The Cornnuttee are astonish- 
ed to learn from the note that a private y has been utilising the P ace allotted to it for overha ing engines of transport 
vehicles hangar % longing to the firm. This is in clear violation of the terms 
of the agreement which stipulates that the said premises should not 
be u e d  for purpose other than aviation purposes. Such a misuse 
can take place only with the collusion of the staff of the D.G.C.A. 
The Committee desire that the matter should be properly investiga- 
ed, responsibility fixed and action taken against those found responsi- 
ble. The Committee may also be informed whether the Parikh 
Agencies have since vacated the hangar. 

110. k o m  the statement furnished by the Ministry at Appendix III 
the Committee are surprised to find that even though recoveries of 
dues in respect of Government Servants are made at the source, yet 
in the DelM region the total amount due upto 31st March, 1964 from 
Government Servants and other parties outstanding on 30-61965 h 
p p e c t  of rent, electricity and water was Rs. 43,607, 



Do. 

Do. 

Do. 

Do. 

Do. 

The Committee feel that the reasons advanced by the Ministry ua 
not convincing but they are glad to n o t  that the Ministry are at 
least now conscious of the urgency of toning up the accounting sys- 
tem and are already taking some steps in this direction They hop 
that these steps would enable the Ministry to clear the bottleneck 
now prevailing. 

The Committee would like to be infonned of the progress made 
regarding the fixation of standard rent in respect of buildings in six 
aerodromes located in Madras region. 

The Committee feel that the position should be I.e-assessed to see 
whether in the context of present emergency, i t  would be useful to 
revive the Flying school and utilise the available machinery for 
training more pilots. 

& 
The Committee And that though the machinery worth Rs. 2.25 8 

kkhs was purchased in February, 1961, the work of installation of 
the machinery was not taken up even in December, 1964 due to non- 
completion of the required buildings. The Committee regard this as 
highly unsatisfactory. They desire that there should be proper 
planning and scrutiny before any scheme is sanctioned so that its 
implementation may not be unnecessarily delayed. 

The Conunittee are  surprised to And that out of 1,50,850 copies 
(whch included 33,300 copies meant for free distribution) printed at 
a cost of Rs. 1.50 lakhs duri* the 7 years ending with 1963-64 
(1885-SE), only 27,033 copies were sold and 75,675 copies were de- 
clared surplus. Further there sre no accounts available with the 
Ministry in regard to 5,445 copies. The sale of 69,457 copies as waste 
which brought Rs. 4012 resulted in a loss of Rs. 65,445 computed with 
reference to the actual cost of printlng. This loss, the Committee feel 





mmxmmdation was obtained, thus coulb mt be achieved. forr 18 
months. The Committee hope that there will be b&kr cmdhdim 
between the difterent Ministries to avoid recurreace of such cirsles-in 
future. 

Do. The Committee are surprised to And that no pravioion wao xwh 
in the agreement that rent would be charged only after the shop had 
been repaired and were d y  for occupation. They feel that the 
absence of such a condition in the agreement had resulted in the 
avoidable payment of rent for one year w h e ~  the premises were not 
occupied. 

Do. It is also not understma$ why it w a ~  not known that &-t 
wwki hsve to incur expenditure to the tune of Ra 73,000 in zuWti011 
to the-estpenditure incunwf by the foreign GomnXmzt. This & 
&om that the shops were rented without h a g  a per and without obtaining detailed estimates etc The &&uttee M (s 
dw of the view that a period of about 2 years taken for repaim d * 
mwation  is. excasnive during which time the work of the CeaQc 
sammd. 

Do. The Cmmittee trust that failure to obtained Government sandan 
hr c l h g  t h e  tmde centre for pu- of exkibiUan would mH 
recur.irr tfn! caae of other mb8iOBM. 

Do. The Cbmrnittee f k l  that had the Ministry of Commerce taken 
due care of all these aspects at the time of entering into agreement, 
Government wuuld not* have been called upon to incur heavy ex- 
penditure to the extent of Rs. 85,000 (rent pdd for the p~dod  * 
shop remained under repairs, structural alterations etc.) and 
h. 73,060 (spent by Indla Government on rep&=, atructurd altera- 
tlom, renovations etc.). 



Commerce They trust that adequate care would be taken in future while en- 
tering into such contracts. 

The Committee are surprised to learn that such an important 
Do. order of the Government issued in March, 1951 that all insurrncr 

business should be done with the Indian Insurance Co. Association 
Pool did not reach the Exhibition Directorate and they coutinud 
to book all insurance business with the foreign concerns. Even 
otherwise the Government departments are expected to k n ~ w  the 
policy of the Governmnt on important matters like doing businem 
with the Indian Companies rather than with foreign companies. 
What is more distressing to note in this case is that insnite of the 
fresh circular of the Ministry of Finance in March, 1961 reiterating 
their orders of March, 1951, the Exhibition Directorate conlinueti 
to give insurance business till September 1962 to foreign com~anie* 
instead of Indian I~lsurance Companies Pool, and this resulted in 
an extra expenditure of Rs. 1.11 lakhs by way of insurande prc- 
miurn In respect of 9 out of 27 Exhibitions in which Govenune~t 
participated during 1961-62 and 1962-63. The Committee do not 
And any justification for the Exhibition Directorate con4inuing 
insurance business with the foreign companies after March, 1961. 

Do. What is more disappointing in this case is that avena£ter March, 
1961, the Ministry of Commerce approached the Ministry of Finance 
to permit them to continue busmess with the foreign insurance com- 
panies on the plea that the foreign insurance companies ~ e t i l d  the 
claim promptly. This plea was not borne out by facts inasmuch as 
claim amounting to Rs. 1.33 lakhs remained unsettled in r-t 



bf exhibits sent for exhibition held durin the period 1b7 to 
as mentioned in sub-para (b) below. If oreover, the assumption 
that the Indian Insurance Companies would not be prompt in settl- 
ing claims was only an inference not based on previous exprien~ ,  
since the Exhibition Directorate was dealing only with the foreign 
companies till September, 1962. The Committee, therefore, suggest 
that the whole case should be examined afresh with a view to 
!k ing  responsibility for the following lapses: 

(i) Why was the circular letter of Ministry of F'inance issac:? 
in March, 1951, not received in the Exhibition Direc- 
torate? 

(ii) Inspite of the fact that the foreign companies delapd 
the settlement of claims, why did the Ministry of C m -  
merce not act promptly on receipt of fresh circular of 
Ministry of Finance in March, 1961. 

(iii) The circumstances under which i t  was considered adoib 
abLe to give preference to the foreign companies o w  
Indian companies, 

Do. The Committee feel that had Exhibition Directorate wted im- 
mediately on receipt of circular in March, 1961 h m  the Ministry 
of Finance, the extra expenditure of Rs. 1.11 lakhs by m v  of insti- 
rance premium could have been avoided 

Do. The Committee, however, are of the opinion that the mainteanf~ 
of a consolidated claims register would fadlitate the Directozak of 
Exhibitions in looking into complaints promptly and settlin the 
claims expeditiously. The need for the mainteanee of such a kg& 
ter is supported all the more by the fact that claims, as stated !n 
a written note hunished by the Ministry, amWnting to % 98,587 



Canvnncr 

Do 

Do 

Do. 

I)a 

The Committee also suggest that the matter should be taken up 
W h  the  f3mpaMcs f6r qeecty setthment of the out-f,tenBlag 
daim. Tfie Committee a h  consider it desiratfie to have 
dim11 rwiew of old outstmdirpg cases, so that claims dQ not @ on- 
accuxwllatlng. 

The Committee desire that the Ministry of Commercs in conart . 
tation with the ComptroUm and Auditor General.skouM r e v i s o r t h e  
present metbud of aecDtvltiag with a view to reduce the t imelag P 
of three years in presenting the accounts of the Pool Fund. 

The Committee fed that the abnonnal delay in the utiliratiea . 
of lathe indicates that there has been inadequate plannine when-the 
machinery were purchased. They hope that proper thought world 
be given to all aspets  before purchasing costly machinery ar.d 
equipment in future so as to avoid the possibility of their r e m a n g  
unutilised for long pert&. 

The Committee regret to nak that the loan m r c b  were not 
being property msintefned. They desire that the loan rc&&ern 
shm&l be pOBted up-.to-bate and reconciled m d y  so that tibe 
recoverim are mede im the loanees in time. 



Do The Commit& would like to be informed of the final deJslon 
takm fa regsud to qpinha%nt of mure M t o  dear p m d h g , a r ~  
~laent and to efBed remmries e%pedtoualy. 

Da The Committee trust that ~ 4 t h  the appotrrgnart d more 
and these steps taken by the Revenue Board to minimisc the May 
1)P the submission of rekuns, the Rubber Board will be able to 
~rseas end collect C& mom promptly. They would, however, 
suggest that W e  makiug assessment and efEectlng coUection. the 
R u b k  Boerd &mld keep in view the e s t ~ ~ e n t  charges to bi 
incurred by them. If necessary, the Government might even con- 
sider desirability of waiving petty claims in casa the cci6t of coLloo 
tfons is likely to exceed the amounts to be realised They FIM 
also like to invite attention to para 18 of their 35th Report (Third 
b k  Sabho) in this connection wherein the need of streamunfng 
machinery for effecting aosessmentt was streoogd 

Do Thc Committee feel unhappy that only a small sum of Rs. 218- 
l a h  was spent out af the Pool Fund durfng 1963-64. Since the 
Fool Fund is applied only for the rehabilitation d smai! growers, 
the heavy L.ialance of RE. 97.74 lakhs in the Fund as ou 31-34RS 
would indicate that sufEi9ent attention to this work has not een 
given. The Committee would like to watch the progres~ of this 
work thnwgh future Audit R q x x b ~  

Do me Committee regret to observe that in spite of the direceiva 
issued by the Ministry of Finance in their memorandum dated-the 
11th March, 1984 regarding banking arrangement for  local authxi- 
tics, statutory boards to keep money with the Stah Bank/Govern- 
nacnt treasury and the fact that the Central Bank of lndia was 
payin less interest on the deposits than the State Bank of Travan- 
core, &ottaym the Rubber Board continued to keep these fund: in 



the Central Bank of India. The Committee do not find alty distinc- 
tion between funds collected by the Rubber Board by way of cess or , 
by way of grants from Government or any other souxe. The 
amount should have been deposited in the State Bank cr any of its 
subsidiary Banks or in the treasury. The Committee recommend 
that this may be done forthwith. 

3'31 Community The Committee are unhappy to note the large accutr.dation of 
Development and funds with the National Cooperative Development Corporation. The 

closing balance on 31-3-1964 was Rs. 8.62 crores. They feel that if 
steps were taken to correlate the release of grants by the Central 
Government with release of funds by the Corporation to the State ,,, Governments, there would have been no occasiou for accumuktion a of large balances with the Corporation, 

Th:: Committee regret that this was not done and large mount8 
acre ellowed to be accumulated and deposited with the State Baak 
of Inc!!a. 

Do The Committee are, however, glad to be informed that the posi- 
don IS regards the utilisation of funds lying w ~ t h  the Corpotation 
has snnwn some improvement during 1964-65. They hope h t  this 
trend will continue in the coming years. 

The Committee desire that efforts should be made in cooperatxm Do with :he State Governments to remove any pmced-1 dificulties 
comi31p in the way of f u l l  utilisation by the States of the arnounta 
given to them by the National Cooperative Development Corpors- - 

tioa . - .-- 



3 . 3 1  Do. The Cornm~ttee do not agree with the argument that there was 
no loss because the interest was reimbursed by Government. They 
are of the opinion that in the first place the Corpration should no( 
have taken the loan from the Government without having any & 
finite plan for its utilisation. Secondly, instead of investing it in 
short term call deposits, if the loan had been repaid prematurel 
when it war realiswl that there were no prospects of its early u d  
sation, the Corporation would not have been required to pay so 
much interest. The Committee also suggest that the Corporation 
rhould in future ensure that the loans taken from the Government 
u e  utilised in full and in time. 

3.38 Do. The Committee desired to be furnished with a statern2nt showing 
the break-up of the amount of Rs. 870 lakhs given to different State 
Covcrnmente for the construction of godowns. The Committee 
also desired to be furnished with a statement showing the number 
of State Governments whch had complied with Direction No. 2 
given by the National Cooperative Development Corporation in 
November, 1964 regardwig the appoln t ment of suitable technical sw. 
The note furnlahed by t h e  Ministry 1s at Appendix. . . . Perusal of 
this note indicates that the rogess of construction of godowns has 
been uneven in different gates.  Thin needs looking into. The 
Committee feel that the question of appointment of suitable tech- 
nical staff by the State Governments should be pursued more 
vigorously. 

3.41 Do. The Committee are glad to note the progress made recently fn 
the construction of rural and marketing godown as stated durin# 
evidence. They hope that the tempo will be maintained and the 
backlog cleared soon. The Cornmltke would, however, like to 
the importance of full utilisation of godown space in ell the Statea 



In thir amsection t h y  desire that the Corporation should call for 
utilisPtiorr rep~rts  in respect of godowns ftom aU the State GE)vef~k 
rnents and satisfy itself that there is full and proper utilisation. 

4 1 3 -49 Coeununity Devdop- The Committee regret to note that there are sixteen cooperative 
man &petation bOCIeties, the au& of which has remained in arrears for more than 

3 yeara In their opinion the plea of non-production of records 
advanced by the Minutry cannot be regarded a valid* reaoon fef. 
the non.ccaapfetion of audit. The Committee are of the view thot 
w it ir a statutory duty cart on the G a v m t  to  carry out audit, 
~mrwrlljr, t h e  Government must take drastic adion against the 
recf&i#r- which do not produce the accaunts for audit when c a W  
far. 3 00 

Do. I t  was stated during evidence that Government sanction for ad&- 
tional staE to  complete arrears of audit of co-operative societies in 
Delhi would be given within a period of 6 weeks. The Committee 
hope that necessary action will be taken to strengthen the audit 
staff for the co-operat~ve societies so that a m r s  in a& ofco-opera- 
tive oocieties are wiped out. As annual audit of cooperative d e t i ~ ! ~  
is a statutory responsibility of Registrar Co-operatlve Societies any 
lapse in this regard should be viewed seriously by Governex&. 
The Committee desire to be informed of the latest position in tW 
matter  The Committee are surprised to note that according to tNr 
Ministry's own admission they are not able to furnish any adequate 
explanatton for the fact that the audit of two w p e r e t i v e  80deties 
mainly of Government ernployee3-th.e DESU Emplqees 
and the P. & T. Welfare CospemttveSocfety also remains in artPW 



Do. The Committee would like to be furnished with the r d t s  sf the 
spedfic enquiry conducted by the Regwtrar in respect of khe mork- 
ing.af 8 sccieties. 

Do. The Committee feel concerned to observe that irregularities h 
taken place even in those co-operative societies in respect of whieh 
there is Government participation in the share capital and on the 
board of directors on which the Government has Fts aominees. 
are of the view that it is the responsibility of the Ga-t 
nees to inform the Regstrar of the ifiegularitks-&cd in rmy 
particular society well in time so that Government money is not 
wasted or embezzled for want of timely action In the four cases 
mentimed in this para, G w e m e n t  had given Anancia1 assistame 
by w a y  of share ca ital, h s  or otherwise and as such the Govern- 
ment should have i ept a special watch over the wurkiqg of 
societies The Commttee regret to note that this was not Awe. 
They would like to know the &a1 outcome of the four eases men- 
tioned in the Report. 

Do Fram the note furnished (Ap- XI), it is obetwed that a 
majority of cases are still pend' with the police for investigation. 
me Committee suggest that tbe%lhi Administration m a y  be ulad 
to expedite the disposal of the oases. 

Do The Committee feel that 1' uidation proceedings which are a 
longdrawn out affairs are not '9, e proper remedy for dealing *th 
t h e  cwperative societies in which o ~ e s  of embezzlement, mfsc 
feasance and breach of trust takc place. T h y  suggest that in suah 
cases the matter should be reported to the police and suitable action 
taken under the criminal law so that the guilty persons may not 
escape because of the delay involred in l i q u i d a h  proceedfn8e. 



47 4*9  Bducotion The Committee are not convinced of the justiAcation for not 
retting up an autonomous central organisation before implementing 
the scheme and bringing regimental and non-regimental schools 
within its ambit. The result has been that 86 out of the target 
of 100 schools have already been established but the central or@- 
sation has yet to be constituted. The main dimculty in setting up 
the organisation was stated to be the procedural difaculty in t rans  
ferring the necessary required land and property to the or nisation. 
The position which has finally emerged is that the owners % p of the 
properties would continue to vest in the Defence authorities and 
the Central organisation would be entitled to their use. The Com- 
mittee feel that the Central Organisation should have been set u 
from the beginning and the ancillary matters could have been settle8 
with the Ministry of Defence as in f a d  has now been done. Pend- 
ing settlement of the question of ownershi of properties, the 
Central Organisation could have carried on t e rest of the scheme 
other than construction of buildings etc. 

K 
no. The Committee are not happy over the grants being paid to the 

schools direct particularly those than have no juridical personality. 
The Committee have already observed in paragraph 25 of their 
Eighth Report (Third LC& Sabha) that giving of grants to a body 
without a distinct legal entity was not only constitutionally irregular 
but also ffeught with risk in cases of default. According to the Minis- / 

try's own admission they have no power to take action against the 
managing committees of the schools in case of default, except that 
further grants might be withheld. Besides. the strength of present 
accounts staff. whose duty it is to verify that the conditione p m  
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&beU by the Ministry e Mlled ,  is admitted to bo in adequate 
because of increase in work. The Committee therefore, cannot re- 

ard the present position as satisfactory. They desire that the rules f or setting up the autonomous central organisation should be finalis- 
ed early and the organisation established without further delay. 

The Committee feel concerned that adequate number of central 
schools has not been o p e n d  at laces like Calcutta, Madras, Barnbay B and Delhi where there is consi erable concentration of central GOV- 
envnent employees. They desire that the position should be kept 
under constant review in order to meet the educational needs of the 
children of the Defence personnel and other Central Government 
employee& who are liable to transfer at  short notice from place to 
place. 

The Committee not satisfied over the inordinate delay that has 
taken place in t h ~  publication of 'Gyan Sarovar". The work started 
in 1952 has not yet been completed ever after a la e of 13 years. r (Out of 5 volumes, only 3 volumes) been publishe The result is 
that the objective of the Project i.e. to brmg out a popular Ency- 
clopaedia for the benefit of nec+literates, has not yet been fulfilled. 

The Committee regret to point out that delay in the publication 
of encyclopaedia was mainly due to lack of p r o p r  planning and 
forethought on the part of t h e  Ministry of Education. The Maktaba 
Jarnia which was establishrtl in 1949 had no previous experience of 
undcrtnking a project of t h ~ s  magnitude. All that the Maktaba 
had done previously was publication of book-let< for children and 
neo-literates in Hindi. The Ministy should have, therefore, been 
more careful in this regard.and not proceeded merely on an ad hoe 4 
basis depending on the feelings and opinions of the ofl9cers. Furthe, -5 



after haviug.enttzrsted the work to the bhktaba, the Athhtry did 
sot  .keep a watch over the prqpess of the w o k  It was d y  in 
September, 1957, Ce., after 5 ears that they realjsed that progress Z wes slow. Although the wor ;was to be completed by DecemlPsr, 
1859 no detailed programme was drawn up for eaeh vdeune. 

Agam in Beptember, 1957, 8fter W n g  sway the woPlr; 'fHHn Eduotian Msktaba, it was entrusted to the Research Training dt Pxdwtim 
Centre of Jamia Mfllia, Blthough earlier it had been felt tbat the 
Jamia had inadequate stafT for doing the work. These revised 
arrangements did not improve the sition and,the wurk -had to 
be entrusted to the Riblications ~ v i g i o o n  in Jmuary 1900. The 
Committee regret to .not that the lEducation XkUmsky did not leam $ 
by experience and so when they took over the work from one agency 
and assigned it to another they did not care to examine the capacity 
or ability of the same to execute the project. !Fhe Canmithe are 
lLso not s a t W  with the progress made by the PltBlicatians Divi- 
riion since then. 9 have brought out only one more volume i 
Awe years, although e manuscripts of volumea III, LV and -V stme 
ready when the warla was transferred to them n IS#. 'Rre Corn 
mittee feel that if the Publications D i W m  was not h a  itiron.to 
c o m p h  the work within a reasonable time, it & < not have 
undertaken it. Th desire that the matter should be vigorously 
pursued with the %; blications Division. 

Do. The , . Committee afso suggest that the Publications Divisian should 
scnttmtse the texts st volume I and I1 with a view to omit- 
any obj&kmable material and trrPprwing the future e d i t i ~ ~ ~ ,  of 
:t)lsmm vchnm!!. 
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The Committee desire that  early ste should be taken to w#0, 
the acconnts of unutilised paper and t ese should be p r o d u d  k 
audit. 

F 
The Committee are surprised that the Ministry wen not a w a ~  

01 the dctalls of the dispute between the Centre and the printur 
when the final payments towards the expenditure incurred o n  the 
publication was made by Government to the Centre in February, 
1963, although 17,290 copies of the publication have been lying with 
the pr i~l ters  since 1958 due to this dispute. This shows that not 
only payments were made to the Centre in a mechanical mlDasr 
but e sn tha t  there was failure on the part of the afficers to watch 
the  progress about the number of printed copies received from the 
press and their circulation. The Committee consider it very un- 
satisfactory that the Research Training and Production Centre did 
not inform the Government of this dispute and that the  bulk of 
the printed copies have been lvrng with the printers for the lut  
seven years. The Committee desire that  the question should be E 
vigorously pursued, and they should be informed about tbe wt- 
come of the case. They would also like to be informed wbt tk r  
there had been any deterioration in the conditions of the copiea 
due to prolonged storage. 

The Committee consider that the creation of a separate fund 
2-i:. Popular Encyclopaedia Fund outside the  Government account 
was improper. According to the Ministry's own admission no 
actual advantage accrued from keeping .the moneys oubide th@ 
Government accounts. They are surprised to learn that na 
reasons were recorded for creating the fund. It is also surp&~in# 
how the Finance Ministry agreed to the proposai without examin- 
ing whether i t  was legal and proper to keep the fund outside the 
Government accounts. 



17 4 39 Iducden While the Committee appreciate the need for certain amount 
of flexibility in the administration of the project, they feel that 
before deviating from the normal procedure laid down, the project 
k carefully examined and the advantages antici ted due to such 
deviations are fully ensured. The Ministry E u l d  emme that 
the financial interests of the state are safeguarded. Such an action 
would haw avoided the dispute which has arisen in the present 
case with the printers. 

The Committee desire that a note stating when the Ministry 
of Finance originally approved payment of 5 per cent as overhead 
expenses. when they subsequently objected to the payment and 
later when they finally agreed to thir payment, with a copy of the E comments of the Ministry of Finance should be furnished to them * 
early. 

Be. In view of the fact that the whole scheme was conceived on 
'no proflt' basis, the Committee And no justification for allowing 

discount at the flat rate of 25 per cent of the sales to the agent 
who in turn paid to trade a discount varying from 8 per cent to 20 
per cent and retained the balance. 

The Committee are surprised that the Maktaba are not in a r sition to furnish the list of contributors to volumes I & II, who 
ad been paid at the rate of Rs. 40 per thousand words on the re- 

commendation of the Secretary of the Hindustani Culture Society. 
The Committee feel that this matter requires necessary investiga- 
tions as to how the authors were selected and yaid at the high rate 
of Ro. 40 p r  thousand words, when articles of same qua l ip  f ~ r  
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r u k y u w r t  tolumw cmuld EH aecurd at the rate ei Ra, 31 p w  
thowand words. 

From what has been stated above, the Committee cannot but 
observe that though the scheme of bringing out a popular encyclo- 
paedia in Hindi was a good and useful scheme, it was not properly 
handled resulting in considerable delays and avoidable 

expedi:iously. 
Tdi- ture. They hope that the remaining volumes will be broug t out 

In future also before such a scheme is undertaken, it must be 
properly planned and carefully executed so that the underlying 
objectives may be expeditiously achieved 

The Committee desire that the matter should be kept under 
constant review and suitable action taken to prevent the violation 
of rules by scholars. 

The Committee feel concerned over the shortfall of expendihm 
under the Union Territory Overseas Scholarship Scheme. It is S 
regrettable to note that on the one hand a large number of students " 
are keen to get scholarship under different overseas scholarship 
schemes, on the other Government are unable to utilise even the 
limited funds provided for the purpose. While the Committee note 
that there was i m p m m e n t  in this regard during the years 1962-63 
and 1963-64, the are not satisfied over the performance during the 
year 1984435. &ere was inordinate delay in inviting applications. 
making Anal selections and actual placement of scholarships. The 
applications =re invited on 19th December, 1964, Anal selection 
were made on 31st May, 1965 and 1st June, 1965, and the placement 
of scholars is still in hand. The Committee were assured that in 
order to avoid delay in future, the Ministry had drawn up a t h e  
rrcheduie and taken a number of other measures. The Committee 
hope that the time schedule drawn up for selection of 8cholanr 
be rigidly followed and that delays which have occurred at Vtfiow 
rtages in the past wfll be scrupulously avoided in fuhue. 



63 4'64 Education While the Committee note that the scheme was not implemented 
for two years owing to diilficulties of foreign exchange, they feel 
concerned to find that the budget provision made for the years 1061-82 
to 1969-64 substantially remained unutilised. This indicates the 
inability of the Ministry to utilise the foreign exchange even when 
it is made available for the pur . The Committee desire U t  
delays in the finalisation of scho P"" arships and the other factors W= 
ing to non-utilisation of funds sanctioned should be mpulously 
in future. 

4'6t 'Do. 
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The Committee feel that there should be closer co-ordination 
between the Ministry of Education and the State Governmenl in - the lrdministration of the scheme, so as to ensure that the are .s 
properly utilised and difficulties are avoided. 

It is nut clear to the Committee why grants were being released 
for the same scheme by two Ministries viz. Ministry of Education 
and Department of Social Security. The Committee suggest that . 
the question of releasing the grant from one source with a view to 
have r better co-ordination in the implementation of the e&-, 
may be examined. 

r 
The Committee feel concerned over the delays that occurred in 

the past both in the Analisation of scholarships and in making 
mcnts to the selected students. Such delay not only results in % 
funds remaining unutilised but also causes hardships and inmnm- - 
erne to the rtudents. The Committee note the steps taken by the 
Mlnistry to avoid such delays in future. They hope that the system - 
wmuld ba kept u d a r  constant review m d  nrcvuy so-- 
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would he applied to bring the administration of scheme k r mY,  
factory level. The Committee would like to watch tim remilt. 
achieved through future Audit Reports. 

The Committee are surprised that the Ministry do not maintain 
any rtatistics regarding the number of cancellations and s u s p ~  
of scholarships due to failures in the examinations. They s u m  
that this information should be compiled by the Ministry as ~ r ~ u -  
lar feature. 

The Committee feel concerned over the shortfalls in expardim 
under thls Scheme particularly during the year 1962-63 and 19f33-84. 

They are however glad that actually 1498 scholarships were 
awarded during 1964435 (resulting in an expenditure of Rs. 9,62,000). 
The Committee however, flnd from the Ministry's statement that for & the year 1965-66 again a provision for only 1000 scholarships has 
been made, but it has been stated that effort would be made to gjve 
as many more scholarships as possible. It  is not clear why a provi- 
sion for at  least 1500 scholarships could not be mscle on the analogy 
of the equivalent number of scholarships having been awarded in 
the previous year. The Committee hope that the number of scholar- 
ships under this scheme will be suitably increased as necessary to 
give encouragement to higher studies in Hindi for persons from non- 
Hindi w a k i n g  areas. 

The Committee suggest that steps should be taken to see that tbr 
number of suitable persons selected for the scholarships reaches the 
limit of 50 each year. They also suggest that the question of pres- 
cribing the minimum educational qualifications of candidates for the 
grant of these scholarships may be examined by the Ministry. 
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From this note the Committee find that though there has been a 
rubstantial increase in the number of scholarships under this scheme 
during 196243, 1963-64 and 1964-65 there has been no increase in 
the number of scheduled caste and scheduled tribes candidates who 
were awarded these scholarships. The Committee suggest that the 
Ministry should investigate the reasons for this and take remedial 
measures to improve the position. 

The Committee feel concerned to note the large shortfall in ex- 
nditure during the years 1963-64 and 1964-65. The Committee 

nd from the statement given in Appendix XXVII that though in r 
the majarity of cases the applications received were less than the . $ 
awards allocated to !hates, there have been some instances where " 
the number of applications was more than the awards allocated. 
The Committee feel that as the scheme is to be implemented entire- 
1 by the State Governments, the funds may be made available to 
&em according to their demand. The Committee would also sug- 
gest that the Ministry should undertake periodical r~views to ensure 
that no loans are left undisbursed due to procedural delays. 

The Committee are glad to note from the note furnished by the 
Ministry that the percentage of utilisation showed an increasing 
trend in 1864-65. They hope that this trend would be maintained 
in 1965-66. 

The Committee would like to be informed of the actual position 

r'g8rdiY the award of scholarship to children of those persona who 
have au erpd in the struggle for l i k a t i o n  of Goa 
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gest that this information should be obtained regutarty by thc 
was instituted in 1959-60 the information about the number of bem- 
dciaries is not available with the Ministry. The Committee sup 
gest that this information should be obtained regularly by the 
Ministry. 

The Committee also suggest that a suitable machinery should be 
devised by the Ministry in consdtation with State Governments to 
ensure that the funds provided under the Scheme are utilistd for 
giving aid to really deserving persons. 

The Committee are not happy to observe that the scholarshi 
Mered by foreign Governments to India are m t  utilincd in fuff 
They feel there is need for better and closer cosrdination between 
the Government of India and the fonign Governments in the matter 
of selection and placement of scholars to be sent abroad. 

A perusal of the statement furnished by the Mirdstry shows that 
there h a w  been several instances where the number of scholars 
sent was less than the  number of scholarships offered. The Com- 
mittee desire that special efforts should be made to elmure that the 
scholarships offered am fully utilised. 

The Committee would suggest that in order to u t W  all the 
50 scholarships offered by Russia, the Govemrnent of India mqy 
rend a lis: of double the number of candidates, so 'bat the U.S.S.R 
authcriiics can select 50 out of them. The Committee would aha 
suggest that for effecting greater cosrdination between the two 
Governments, the Government of India, before making the selection 
a t  their end could ask the U.S.S.R. Government in advance to it&& 
cate the facilities, they have, the number of vacancies available in 
each field and the most suiteble time when the Indian wholrur 
should ba sent. 
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ThL Committee note with satisfaction that efforts are bcing.lbdir 
to induce the scholars sent abroad to return to India after c o ~ t p k .  
tion of their studies there. In this connectio:~, the Committee 
would emphasise the need for the betterment of their employment 
opportunities and  also for impro~.ing their service conditions in the 
country. . d 

The Committee would like to be informed of the revised t e r n  
and condilions of the French Fellowship Schcm, when finalised. 

The Committee hope that efforts will conlilrue ?o be made te 
effect recovery of loans and interest as and when they fall due. 

The Committee note that i t  is provided in the scheme that the  
I 

Government of India reserve to  themselves the right to introduce 
such changes in the terms and conditions as may be found necessaq 
t o  serve the objectives of the scheme. 

The Committee suggest t b t  the relaxation of age limit should be 
incorporated in the Rules thcmsclves. instead of making such relaxa- 
tion in individual cases. The age limit of 21 to 22 years for post- 
graduate courses appears to bc rigid and restrictive. 

The Committee regrct to note the ahnormal delay in taking a final 
decision regarding the creation of an autonomous or semi-autonomous 
board for the administration of all scholarship schemes. The Corn- 
mittee would like to reiterate this recommendation of the Estimuks 
Committee. In the meantime, the Committee would like the Minis- 
try to take steps to ensure that (a)  the budgeted amount for variebw 
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The Committee are  surprised to observe that no stock account of 
the publications was maintained by the Jamia till March, 1960. 

The Committee regret to note that the Jamia decided to give 40 
per cent commission to the Maktaba Jamia Ltd. for the sale of its 
publications without obtaining prior approval of the Governing 
Body. They hope that such lapses will be avoided in future. 

The Committee are disappointed to  note the poor sale proceedr of 
the publications brought out by the Jamia. They suggest that the 
Ministry should examine the suitability and utility of these publica- 
tions. The Committee also regret to note that the Jarnia has not 
maintained proper record of the books sold and the copies still lying f 
in stock. They hope that the records will be brought up-to-date and 
maintained properly in future. 

The facts brought out in this Audit para reveal a confused state 
of affairs of the Publications Section of the Jarnia, which is highly 
regrettable and which calls for immediate remedial measures. 

From the note furnished by the Ministry, Committee cannot 
escape the conclusion that sale of old issues of the magazine is negli- 
gible and does not justify the present heavy accumulation of stock. 
They suggest that steps should be taken to dispose of surplus copies 
and prevent their accumulation in future by reducing the print order. 

The Committee also note that the number of copies of the maga- 
zine distributed free during the years 1961-82 t o  1963-64 was vtrg 
much on the high side. their percentage to the total print order bdng 
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30 in 1961-62, 25 in 1962-63 and 27 in 1963-64. They are glad to no& 
that the percentage has since been brought down to 15. 

The Committee feel concerned over a vide deficit in the magazine 
section. Against the total expenditure of Rs. 15939 and Rs. 17,- 
incurred on this section during 1962-63 and 1963.44, the income fmm 
subscription amounted to Rs. 2,959 and Rs. 2,464 respectively. The 
Committee desire that the gap in the income and expenditure of the 
Magazine section should be reduced to the minimum. With that end 
in view the Jamia Millia should carefully analyse the r e a w , ~ ~ ~  
for deficit and take suitable steps to reduce the same by increasing 
the price of magazine, further reduction of free distribution of copier, 
boosting sales and reducing the number of printed copies. 

The Committee would like to be informed of the Andin 
Committee appointed by Jamia Millia to go into the audit o leetioar 
referred to in para 89 (b) and action taken thereon. 

r. Of 

P 
It is not clear to the Committee how far it was justiftable to 

continue the services of the staff employed for the Rural Education . 
Centre after these centrc: were taken over by the Delhi Municipal 

ration and other agencies in 1960. The Committee are surpris- 
ed ow in the absence of a proper record of the activities of the 
Centre the Jamia satisfied themselves about its prefomance. The 
Committee desire that a roper evaluation of the activities of the 
Centre and its functions s \ ould be made in order to And out that 
these do not over lap in the same field with those of the Delhi Muni- 
cipal Corporation and other agencies. In the light of this &view it 
rrhould be decided whether there is any necessity to run the Centre. 
The Committee note that the question regarding closing down of the 
Centre or otherwise is being gone into by a Committee appointed by 
Jamia. They would like to know the outcome of thh review. 
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97 4.192 I d u a t  ima The Committee trust that the Centre would henceforth mataim 
proper record of its activities. 

In view of the policy decision of Government regarding tranrier 
of the liability for nursery classes, Social education and other adult 
literary activities to the Delhi Municipal Corporation, the Committcr 
find very little justification for giving Government grants to the 
Jamia to meet the deficit in respect of the Balak Mata Centres camp 
ing on these activities. If these Centres have become a part of the 
educational activities of the Jamia at the University level a s  wse 
deposed before the Committee, then the Jamia should approach the 
Delhi Municipal Corporation for larger rants as according to the 
policy decision of Government responsibi f ity for those activities war 
that of the Delhi Municipal Corporation. The Committee desire th& 
Ministry should examine this matter fully and settle the question of 

li 
liability for these activities. 

In reply to a question. the witness stated that no evaluation of th* 
work done by the centres had been made. The Committee desire thr;t 
e a l y  steps should be taken to evaluate the work done by the Centres. 

The Committee regret to note that total expenditure of Rs. 62,404 
(salaries Rs. 46.717 and other expenses Rs. 15,687) which was incurred 
on the Audio-Visual Section from 1957-58 to 1964-65 has become most- 
ly infructuoas. It is also significant that during the period of 6-3 
years all that the Section has done is the roduction of 4 Film otri I' one anlmated film and some posters (si k screen) etc. While %; , 
Commtttee appreciate that the section had to do some preparatory . 
work, they feel that work done by it during all these y- - 
meagre and not commensurate with the expenditure incurred, mat 
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is more surprising is that even in respect of the few films that -@ 
produced no arrangement was made for their exhibition anywhae. 
The Committee find from the Ministry's note that the Section ap 
proachd only one institution for exhibition of the fUm in 1963. Al- 
though the Section produced one film strips each in 195849, 19a948, 
1960-61 and 1962-63 no institution was approached earliar for their 
exhibition. 

From these facts the Committee cannot escape the conclusien 
that not on1 the setting up of the section ladred proper planning but 
there was a L o no watch kept over its working. 

The Committee are surprised to learn that though the dispute 
about the annual rent to be paid arose in the very Brst year yet no 3 

action was taken to regularise the deal. While the Canunittee raotr 
that the Jamia is taking steps to recover more land, they *rouMae 
gest that  s fresh spcement be entered into with the ksre. in rrpcet 
of the portion of land still remaining with him. 

The Committee find little justification for the concession given ta 
the lessee in the form of waiver of recovery of rent amount 
Ra. 24,500 just because he returned 21 bighas of unirrigablc 2 
the Jamia. It is beyond the comprehensron of the Committee as to 
why a special concession should have been ma& seven years jftsr 
the h o l e  of the land had been given on lease at a flat rate. 

The Committee are distressed to find that the Jamia has atill not 
been able to take possession of 16 bighas of land purchased by it in 
1959-60 at r cost of Rs. 92,621. They regret to observe that dm 
thought was not given to the fact that the owner to whom full 
amount was paid was not in possession of the land and there wm d- 
ready m unauthorised cultivator on the land. 



-3 4.214 *ation The Committee would like to be informed of the s t e p  proposed 
to be taken by the Jarnia for gaining possession of the land. 

The Committee feel that the procedure of taking into account 8 
k t d  amount of Rs. 11,200 (Representing rents from hostel buildings) 
on an ad hoc basis, while arriving at the net deficit of the Jamia to 
be met from the Government grant, was worked out long time back. 
They sug wt that the rental value of the hostel buildings should be 
r e - A  taking into ronsideratlon the upward trend in the rents 
and also realisation made by the Jamia Millia by way of hostel fees 
from the scholars. The Jamia should also clearly work out the ele- 
ment of rent as well as charges for other services in the fees charged 
by them from the students in their hostels. They would also Eke to & 
know the result of the examination of the question of amal amating 
the hostel budget with the Jamia's budget, which is said to & under 
consideration of the Jamia. 

Aa regard the payment of subsidy out of maintenance 
cover the exemption from hostel fees to the students of B.%?t$: 
Diploma courses, the Committee are of the view that a formal sanc- 
tion of the Government for this purpose was necessary. 

The Committee are not happy over the delay in the appointment 
of an internal auditor in the Jamia MiUia. They are surprised how 
an institution like the Jamia receiving large grants was allowed to 
work without an adequate internal check for such a long the .  T'hey 
desire that decision to secure the services of a competent auditor 
&om the Audit Departmeq t should be implemented without delay. 
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The Committee are  surprised that the ride6 were shown ia the 
recounts under assets, without those having been received by thr 
Jamia. The Committee regard this to be a very se r ioa  mistake 
which contributed to the delay in taking up the question of pecovery 
from the National Rifle Association of India. Such mistakes indicate 
the need for a system of internal check The Committee desire the 

of the advance from the National Rifle Association of India 
whould "Cove? e pursued. 

The Committee feel concerned over the delay in the settlement 
of audit cbjections by the Jamia Millia Islamia. The bulk of the 
auirit objection relatlng to the period 1955-56 to 1959-60, which were 
sent to the Jamia in 1961-62, have not yet been finally settled. No 
replies to the Audit Reports for 1960-61 to 1%2-63 had been furnish- 
ed to Audit. The Committee desire that the Ministry or their rep- 
resentative in the Governing Body should keep a special watch over 8 the state of accounts and audit objections brought to the notice of 
the Jamia with a view to ensure their speedy settlement. The Com- 
mittee hope that the disposal of outstanding objections will be ex- 
pedited. 

The Committee trust that the Jamia has taken action against the 
supervisory staff  and also taken remedial measure8 to prevent the 
recurrence of such losses. 

The Committee ho e that the remaining shares will also be trms- 
ferred in the name o ? Jamia Millia without delay. 

The Committee note that the utilisation of the UNESCO gift 
coupons for the purchase of printing machinery would have involved 
rettmg u p  of a press. They, however, have not been abbe to appre- 
ciate the delay of over 16 years in utilising these coupons. The 



gift coupons were received in the year 1948-49 and J W a  W a  
should have initiated action immediately for setting up of a printink 
press. This abnormal delay of over 16 years would now mean that 
the Jamia Millia would be purchasing less machinery with the 
amount of the gift coupons as the prices prevailing in the year 1965-66 
are subsequently higher than those in the year 1948-49. The Com- 
mittee hope that these coupons would be utilised now early. 

The Committee desire that vigorous efforts should be made ta 
recover the outstanding advances. They would like to be informed 
about the results achieved in this direction. 

i - 
From the note furnished by the Ministry, it is observed that a 

sum of Rs. 2,52,619.88p. out of the total of Rs .4,78,829.52 p. shown. 
under the heading "Sund Creditors" in the accounts of Jamia Millir 
pertain to the ear-marke 7 funds. These funds have not been utilis- 
4 as they were stated to be insumcient for the purpose for which 
they were donated. The Committee suggest that these funds rhmld 
bt utilised as early as possible for the purposes for which they hmm 
been ear-marked. 

The Committee alsa find mother sum of Rs. 90,781.78p. mpim- 
writs unspent balance of ear-marked grants and donatimu ahoaiirad 
fur schemes sponsored by the outside bodies. These uagsat 
balances of the ear-marked grants and donations should be 
elsawhem or refunded with tkr concurrmce s f  tho d a r s ,  lnbglr 
n-q. 



tr6 4 - 2 9  Do. 

Do. 

The Committee subscribe to the view expressed by the Mfnim 
in May, 1961 that the project of preparation of 8 graded books for 
neo-kterates entrusted to tne Hmdustani Culture Society, Allahabad 
was 11l conceived and expend~ture thereon a waste of public funds. 
They also agree with the Ministrys' observation made ul February, 
1NP that the scheme should not have been taken up for consideration 
untd a thorough and s e a r d n g  enquiry about the status of the Society 
and its put hlstory and experience in the particular field was made. 
The Committee feel that obviously no such enquiry into the 
society's ueaentlals was made in the earlier cases also and too much 
reliance was placed in it. in 1962 a buildmg grant was given an a 
rn~stepresentation made by the society that it had acquired land; in 
the same year the Secretary of the Society was associated with the 
Publxation of Gyan Sarovar by the Maktaba Jamia Ltd which did 
not progress well; and in 1953 the project tor publication of a dic- 
t i o n a l ~  was entrusted to it, which flopped. The Committee are left 
with a strooy feeling that; (i)  a power~ul influence was working be- 
hind the scheme and that resulted in deviating from the usual stand- -. 
ards of test and scrutiny ( i i )  that because loan was given and was 
not ~ecoverablt  i t  was turned into a grant for a project of doubtiul 
utllity irivolving yosltlve aarlger of puollc crlticwn. 

The Committee regret to note that the second instalment of 
R5. 25,000 was released in May 1958 by the Ministry not only with- 
out an evaluation of the titst two volumes of series but also without 
oing into the accounts as to whom payments for writlng articles f ad been made. I t  later came to not~ce that two whole-time editors 

besides getting regular salaries, received remuneration for writing 
articles. Thss is objectionable. 

As regards the decision taken by the Ministry in September, 1964 
to convert the advances into grants-in-aid, the Committee cannot 
escape the conclusion that smce the Ministry found i t  difEcult to 



la 4 *247 Do. 

recover to the money, they had to take a recourse to this action. At 
one time (July 1962) the society had been directed to return all the 
assets like paper, furniture, typewriters etc. The Committee are in- 
clined to take the view that the later opinion of the Ministry that the 
books were useful for neo-literates was only an after thought to 
justifv the non-recovery of the money. 

The Committee are surprised why the Ministry of Education who 
had committee themselves to meet only 50 per cent cost of the pre- 
paration of the translation on an understanding given by the private 
Committee that they had already collected the remaining 50 per cent 
of the estimated cost, later decided to increase their share to 75 per 
cent, instead of taking cognizance of the incorrect statement initially 

IZ 
made by the party concerned. This is all the more regrettable in 
view of the fact that the party in the words of the witness consisted 
of eminent public f i p s .  

There is inordinate delay in furnishing the audited accounts by 
the private committee in respect of the grant of Rs. 15,000 paid upto 
February, 1964. The Committee also regret to note that the Third 
and fourth instalments of the grant were released by the Ministry 
without insisting on the production cif the Audited accounts for the 
earlier two instalments. The Committee hope that such lapses will 
not be allowed to occur in future. 

The Committee desire the Ministry to take suitable steps to m 
#uce the percentage of administrative expenditure. - 



Do. 

Db. 

Da. 

The Committee are surprised why the of0cer was paid the house 
rent allowance even though this payment had not been approved by 
the Governing Body. There was a delay of more than 6 years in 
getting the payment regularised by the Governing Body. Such post 
fact0 regularisation has no meaning except condoning a procedural 
irregularity. 

The Committee are not a little surprised that the Council, which 
was set up in 1950, has not so far framed rules governing the. service 
conditions of the staff. They desire that the service rules should be 
ilnalised without any further delay. 

The Committee are surprised how prior to the adoption of the 
Finance and Accounts Code, the President of the Council exercised 
full powers of sanctioning expenditure such as conveyance allowance 
to the staff without the prior approval of the Governing Body. 

The Committee consider that there should be a proper procedure 
of getting acknowledgements for the copies of publications sent to 
the Missions abro$d. 

The Committee feel concerned to note that the percentage of the 
copies of 'Indo-Asian Culture' and 'Cultural News from India' sold 
during the ears 1961-62, 1962-63, and 196344 was negligible. while 
the copies d! ~stributed free ranged from 66 per cent to 92 per cent 
and those in stock from 5 per cent to 34 per cent. They hope that 
the setting up of a sales unit by the Council will help in boosting 
sales and avoiding accumulation of copies in stock 

4. a6 The Committee note that the sale of books brou h t  out by the 
Council is tardy, and more so in foreign countries. 9 hey note that 
it was proposed to set UD a sales unit to promote sales of the council's 
publications abroad. They hope that the expenditure on the sales 
unit would be commensurate with the results achieved and that the 
unit should work in d o e  liason with the Indian W o n  abroad. 

A 



1 27 4.301 Education In view of the fact that t k  deficits in the maintenance of the 
lmstels and organisation of summer camps involve large amounts ., - (Rs. 98,418 in 1962-63 and Rs. 92,821 in 1963-64), the Committee s u e  
gest that the Ministry should consider the desirability of laying down 
the pattern and the extent of Government assistance for this purpose. 
The chances of the Council eventually having its own buildings for 
tegional hostels needs careful examination. 

Do. 

Do. 

Do. 

The Committee find that against the original estimated expendf 
ture of Rs. 30,000 in each case, the actual expenditure incurred wab 
Rs. 8!5,000 and Rs. 58,000 respectively, in the cases of Asian HistoricaI 
Conference and East West Music Conference. This tendency initial- 
ly to under estimate the proposed expenditure should be discouraged. 
The Committee hope that such omissions will not occur in future. 

The Committee hope that council will also now prepare annual 
income and expenditure accounts and balance sheets showing its 
assets and liabilities regularly. 

The Committee are not satisfied with the present system of 
internal check by the Delhi Administration of the accounts of private 
aided schools to whom large grants are paid every year. Although 
the number of schools has increased from 49 in 1950 to 128 in 1963-64 
and the total grant has increased from Rs. 17 lakhs to about Rs. 137 
lakhs, the staff employed for the purpose has not been augmented. 
While thz Committee appreciate the Ministry's view that the bulk o t  
the grant (absut 85 per cent) related to the salartes of staff and provi- 
dent fund where there was not much chance to misuse or mis- 
management, they feel concerned over the =ordinate delays in the 



Do. 

anal adjustments of these grants. They feel that both the size of 
the annual grant and the delays in their final adjustment point to 
the need for subjecting the expenditure both on salaries and contin- 
gencies to adequate internal check. The Committee note that the 
augmentation of the staff for the purpose of internal audit was under 
cons:deration. They desire that the matter should be finalised early 
and it should be ensured that the internal audit parties cover all the 
aided schools within a specified period to be laid down by the 
Mi~is t ry .  

The Ccmmittee are also not happy over the payment of mhse- 
quent grants without receiving the final accounts of the earlier 
grants. They desire that the flndisation of the accounts should be 
vigorously pursued with the schools. In cases of persistent defaults 
withoilt any valid reasons, the Delhi Administration and the Mints- 
try of Education should seriously consider the questian of withhold- 
ing further grants till the final accounts are submitted, to enforce 
financial discipline. 

The Committee are not happy over the delay in the reply of the 
drawings to the contractor which not only resulted in noncornpletion 
of 2/3 of the work within the specified period but also in additional 

yment (25 per cent of the value of the work) to the contractor 
c c a u s e  of a general inclease in the rates of labour and materials. 
The Committee consider that this dela was avoidable. The Com- Z mittee also suggest that the Ministry s ould investigate reasons for 
delay in fu-mishing drawings to the contractor with a view to fix 
responsibillty. 

Do. tSa 4.324 In view of the fact that the contractor was not respc~nsfble for 
the delay in completion of the work, the Committce agree that in 
equity there was justification for some additional payment to the 
contractor due to a general increase in the rates of materials a d  -- 



labour. But they feel that the increase of 25 per cent allowed to 
the contractor was excessive for according to the revised scbprilule 
of rates of the State PWD, there wss .n over-all increase of only 
17.2 pez cent. 

183 4 . M  Pdustioa The Committee feel that in such cases the opinion of Law 
Ministry should be taken viz., whether or not the contractor is en- 
titled to any increase. The Committee also hope that work would 
not be completed expeditiously. 

The Committee regret to note that 161 projects involving grants 
in-aid amounting to Rs. 33.18 lakhs and representing approximately 
20 per cent of the 788 projects sanctioned during the period 195354 
to 1963-64, remained incomplete for periods ranging from two to ten 
years after the expiry of the prescribed period of 2 years of the 
release of the first instalment of the grant. In other 111 cases, the 
audited accounts had not yet been received for periods ranging bet 
ween 2 to 10 years. Thu, the Committee feels, does not speak well 
of the w~rking of the scheme, in as much as various projects sane- 
tioced remamed incomplete for long periods. . They desire that the 
Ministry should examine the working of the scheme with a view to 
ensure that the projects sanctioned are completed within 2 years and 
the audited statements of accounts furnished to them soon after that. 
In cases ~f long delays, the Ministry should consider the question of 
the recovery of the amounts from the institutions concernad. 

The Committee also hope that the Ministry would take vigorour 
rtepr to ensure that the incomplete projects are completed and a t e -  



ment of audited accounts funrished promptly in cases where theym 
outstanding. 

The Committee also desire that a consolidated register showing 
up-to-date position of the progress reports of the projects and of tfte 
audited statement of accounts thereof should be prepared early, aa 
that would help the Ministry in having the control over the incom- 
plete projects and outstanding statements of accounts. 

The Committee are not happy over the loss amounting to Rs. 1.U 
lakhs suilercd by the CSIR by way of less receipt of interest as a 
result of transfer of the money from the long term deposits to st& 
term deposits and subsequently to the current account of the coun- 
cil. The Committee are unable to accept the argument that the 
loss was notional. Firstly the CSIR as an autonomous body should 
Invest its funds in a manner which would bring in the best return 
to them. Secondly the action of the council to withdraw the money 
from the long term deposits will entail payment of a lar er  grant bp 
the Ministry than would otherwise be necessary. Besi f es, Govcrtl- 
ment have been deprived of the benefit of investing this money in 
useful plan projects. 

I t  is surprising how the council withdrew the money from the . 
long term deposits in January, 1962 even before a decision to create 
the pension f w d  was taken in November, 1962. Even the Ministry 
of Finance were not consulted before the withdrawal of money. As 
the setting up of the pension fund involved detailed examination of 
certain aspects vk . ,  size of the fund. Government contribution etc., 
the council should have waited till a final decision in this regard had 
been taken. The Committee consider that there was undue haste 
on the part of the council in withdrawing the money from long tens 
depcwits and that this step was premature. 



r39 4'349 Bducation 

Do. 

- 

Do. 

The Committee desire that an early decision should now be taken 
with regard to setting up of the pension fund or trancferring the 

endon liability to Government as in case of an other Government 
~epar tmmt .  In the meantime, the money shoul ~7 be deposited in the 
way it  would bring in maximum return to the Council. 

The Committee are distressed to note that the building f i i c h  was 
constructed in December 1962 could not be utilised for more than 2 
years due to non-completion of electric and sanitary fittings. There 
was a delay at every stage. The tenders for electric installations 
were invited in November, 1962 and it took 7 months to accept the 
lowest tender. Even then, the tenders were not properly scruti?ised, 
as is apparent from the fact that subsequently in August, 1963 it  was 
found that the contractor whose tender was the lowest was not suit- 
able for the work. The unsatisfactory nature of the work previous- 

8 .  
lg executed by the contractor should have been known to the au thb  
rities concerned before accepting the tender on 31st May, 1963. 

When the lowest tender was not considered suitable, the natntal 
course should have been to contact the next higher tenderer whose 
quotation was Rs. 30,249 for the entire work. The Committee regret 
to observe that this course was not adopted. They also find no justi- 
flcation for the building Sub-committee to come to the conclusion 
that the tenderer would not have been able to work within the ten- 
dered amount because of the increasing rates as no negotiation was 
carried out with him. The Committee feel that the extra expmcfi- 
ture of Rs. 10,540 (difference between the accepted tender of 
Rs. 40,789 and this tender of Rs. 30,249) could have been avoided. 
Further this would have saved time and enabled the Institute tg u#- 
Bse the building much earlier, 



Do. 

Do. 

The Committee feel that had Institute acted more promptly and 
called tender well in advance before the completion of the building 
in December, 1962 the electric and sanitary fittings could have been 
fitted simultaneously and the building utilised on its completion, 
They desire that such works should be carried out in coordinated and 
well planned manner and the pit-falls as revealed in this case, like - 
delay in calling for tenders delay in execution of the work etc. will 
be strictly avoided in future. 

The Committee feel that the expenditure of the Council's Pub&- 
cation Directorate as compared to the income derived from the sale 
of publications, has been very much on the high side. The Commit- 
tee desire that the wide gap between the expenditure and the sale 
proceeds should be investigated. They also suggest that it should be 
examined whether the pricing policy of the publications needed any 
revision to narrow the gap between the expenditure and income. 

The Committee also desire that the Directorate should prepare its 
5 

proforma accounts showing the profits and losses in respect of the - 

different publications. As regards the weeding out of old publica- 
tions, the Committee desire that these publications should be review- 
ed periodically and unwanted publications should be disposed of. It 
should also be examined as to what extent the number of printel 
copies of future publications could be reduced taking into considera- 
tion the Directorate's past experience about their sale. The Com- 
mittee also suggest that how far these publications have been useful 
ahould be assured by an Independent and competent body. 

45 4-N Do. The Committee feel that the number of terminated Research 
Schemes is large. (During the period 1957-58 to 1963-64 446 schemed 
were terminted). They desire that the council should examine whe 
ther the machinery to review the progress of the schemes at periodi- 
cal intervals was adequate or whether i t  needed strengthening. - 



m e r e  a scheme is not likely to progress, &d had has been terminat 
ed, recoveries of unspent balance should be made promptly. 

w 4.m B ~ U W  ion The Committee feel concerned over the deiay in the receipt oi audited statements of accounts in respect of the grants-in-aid issued 
by the Council, specially those paid during the ears 1958-59 to 
1961-62. The Committee desire that the Council s t  ould take special 
steps for speedy issue of utilisation certificates in respect of old 
grants and avoid accumulation of outstanding utilisation certificates 
in respect of current grants. The Committee would like to watcb 
the progress through future Audit Reports. 

The Committee cannot appreciate the Council's action in with- 
drawing the police case against the cashier who had misappropriated 
an amount of Rs. 6 965. 

lli 
They also feel that prima facie the punishment meted out to the 

Individual i.e. demotion from the post of the Upper Division Clerk 
to Lower Division Clerk was not adequate. The punishment in such 
cases should be deterrent enough to prevent recurrence of such cases. 
The Committee would like to be informed about the action taken 
against the supervisory staff. 

The Committee note that the block grants for the central Unhrer- 
sities for the years 1961-62 to 1963-64 are now being fixed r e t m q s -  
tively on the basis of net approved deficit. They feel that it would 
be more appropriate for the Commission to fix the grants in advance, 
after the careful scrutiny of the budget proposals, instead of m a k q  
'on account', payments and then fixing the grants expost factor. 



The Committee feel concerned that block accounts tor 1- fof 
Aligarh, Banaras and Delhi Universities have not yet been settled 
because the required informa~ion is still awaited from the Urnvend- 
t~es. The Committee feel that if the delay in getting the requisite 
had been avoided the necessity of makng on account payment to the 
tune of Rs. 6.12 crores for the years 1961-62, 1962-63 and 1963-64 to 
four central Universities would not have arisen. In this connection, 
the Committee would like to invite the attention of the U.G.C. to me 
provlslon in section 12 which empowers it to get such information as 
may be needed relating to the financlal position of any university. 
On this subject, the Committee are in entue agreement with the 
observation of the Standards Committee appointed by the U.G.C. oix 
"There is no inherent conflict between the principle of accounrability 
and the idea of autonomy." (Their recommendahon No. 114) Keep 
ing in view these observations, the Committee desire that the U.G.C. 
should impress upon the universities the need to supply the r e q d  
Wormation promptly in future. 

The Committee do not find any justification in the argument of 
the Department that the grants for the year 1963-64 to Aligarh 
Univers~ty were much in excess of those during tne year 1 ~ 0 ~ 4 3  
because the adjustment in the earlier years uiz. 1961-62 and 1962-63 
got reflected in the grants for the year 196344. They find that 
whereas a grant of Rs. 71.65 lakhs was iven in the year 1963-64 to 
this University, a grant of Rs. 73.00 la %I s was given in the year 
1964-65 and a grant of Rs. 76.00 lakhs is being given for the year 
1965-66. The reasons for enhancement from Rs. 52.00 lakhs in 1962- 
63 to Rs. 71.65 lakhs in 1963-64 and Rs. 76.00 lakhs in 1965-66 ham 
not been fully explained. The Committee would like to be inform- 
ed of the main reasons which led t~ the sudden increase of grants 
from the year 1963-64 onwards. 





Do. Committee feel that there has been abnormd delay fa 
obtauung the accounts from the Calcutta University for grants paid 
as early as 1957. They are surprised that ants were continued 
to be paid year after year without settling e accounts in mpect 
of grants already pad in the previous years. 

4.407 Do. Since the grant of Rs. 81.37 lakhs given by the U.G.C. was for 
cific purpose viz. upgradmg the salary scales of the teacher in 

afS ted colleges, the Committee are unable to see the reasons for 'T 
delay in the submission of accounts The Committee would like to  
be furnished with a detailed note indicatin how and when the 
grant was disbursed by the Commission and f ow and when it was 
utilised by the University. The Committee would also like to be 
informed of the steps proposed to be taken by the Commbion to 
avoid such delays in (a) utilisation of grants for a specific purpose; 
and (b) rendering accounts thereof. 

The Committee are distressed to note that audited statements of ii! 
4 ' 4 9  Do' weounts for the period from 1953-54 to 1957-58 and 1962-63 have not 

been received from Osmania University even in July, 1965. In view 
of the persistent default on the part of the University, the U.G.C. 
should have taken more effective steps than routine correspond- 
ence and reminders to the University. The Committee are at a loss 
to understand how these accounts, if received a f k r  a lapse of more 
than 7 to 12 years could be checked or verified. 

137 4'410 DO. The Committee fail to understand why even a formal w a r n i r  
to the Osmania University was considemd to be excessive and no 
action was taken even when the University had failed to carry out 
the directive regarding regular submission of audited accounts. The 
Committee would like to draw attention of the Government to 
item 114 of the summary (page 189) of the Report of the Standards 
Committee which says inter alia "There is no inherent conflict bet- ..-- - . --. - . - 



ween the principles of accountability and the idea of autonomy.. . .*. 
The Committee fully agree with these remarks. They hope that the 
U.G.C. and the Government will keep them in view while asking 
for accounts from the Universities. The Committee would also 
like to be informed of the latest position in regard to the remipt 
of audited statements of accounts from this University in respect 
of the period 1953-54 to 1957-58 and 1962-63. The Committee desire 
that the U.G.C. should take effective steps to ensure that the Uni- 
versities do not delay the preparation and submission of accounts. 
They suggest that the Universities, like the public corporations 
ahould prepare their accounts withln a specifled period after the 
close of the year. 

U 

19 4 ' 4 1  BduWa The Committee note from evidence that the U.G.C. now proposes G 
to insist on getting utilisation certificates from each University and 
that an enquiry has been instituted in regard to the Osmania Uni- 
versity. They would like to know the results of this enquiry. 

The Committee also regret to note that utilisation certificates 

"P to the Year 1962-63 in respect of Rs. 34 crores covering a total 
o 8605 cases are still pending. In this connection they would like 
to draw the attention of the Ministry to their recommendation made 
in para 85 of the Twenty-ninth Report (Third Lok Sabha). To en- 
force financial discipline in the cases of persistent defaults without 
valid reasons, the question of withholding further grants till the 
utilisation certificates are furnished, should be seriously considered. 
The desirability of issuing of formal direction to this effiect b the 
Centnl  Government to the U.G.C. under Section 20 of the u.G.E Act 
a39y also be exambed-, 



Do. The Committee are surplised to note that the irregularity whidt 
came to the notice of the Commission in September, 1956, was allow- 
ed to continue for over 8 years and the U.G.C. continued to give 
the grant every year, though it was known that a part of i* was 
be;ng utilised for a purpose other than that for which i t  was sane 
tioned. The Committee feel that the U.G.C. has not been able to 
take effective action in this matter as the University continued to 
employ the staff in spite of repeated objections and ultimately the 
U.G.C. had to give an ex-post facto sanction to regulate the pay- 
ment. The Committee take a serious view of this type of indiscip 
line and irregularity particularly in a university. They hope the 
U.G C. and the Ministry would take necessary steps to ensure that 
such cases do not occur again. 

Do. The Committee would like to be informed whether the P.W.D. 
certificates, required under the rules have since been furnished to 
the U.G.C. by the Gauhati Universitv and the balance amountink to 
Rs. 85,000 paid by the U.G.C. The Committee would like the U.G.C. 

I5 
to take steps to ensure that the grants are released for specific 
echemes only when they are mature enough to be implemented 
expeditiously. 

Do. The Committee feel concerned over the heavy accumulation of 
stores with the Indian Institute of Technolo,gy, Kharagpur. The 
value of accessories at  the end of the year 1962-63 was approximate- 
ly  20 times the average annual consumption and in the case of con- 
m a b l e  stores it was approximately 10 times. In para 25 of their 
24th Report (Third Lok Sabha), the Committee have already com- 
mented upon the purchase of stores by the Institute without proper 
assessment of the requirements and about the inordinate delay in 
taking action to review the stores and dis sal of surplus items. &" The Committee desire that the entire stoc of the stores with the 

F 



institute, the bulk of which according to the Ministry were war sur- 
plus stores, should be carefully screened and the items which were 
not likely to be utilised in forseeable future should be disposed of, 
in order to avoid further loss resulting from deterioration 

~ 6 3  4'443 Do. 

m 4.446 Do. 

* 4 '450 Do. 

The Committee feel that adequate steps have not been taken by 
the Institute for realisation of arrears of rent. Vigorous steps may 
now be taken to realise the outstanding rents. The Committee 
would watch the progress of realisations through future Audit 
Report. 

The Committee would like to be informed whether the title 
deeds of the land have; since been executed 0 The Committee would like to be informed of the latest position . 
regarding the reconciliatjon and working out of final figures of 
shortages. They also suggest that cases of shortages should be 
scrutinised thoroughly with a view to find out if there were pilfer- 
ages etc. 

From the note furnished by the Ministry, the Committee observe 
that annual physical verification of stock has not been done com- 

letely in the Ins'itutes of Technology, Kharagpur, Bombay and 
kaanpur. Some of the Institutes have been in existence for a nwn- 
ber of years and a lapse of this type on their part is ununderstand- 
able. The Committee need hardly emphasise the necessity of con- 
ducting annual physical verification of stock as it is only through 
these verifications that shortages or losses can be detected. They 
regret to observe that the rule regarding annual physical verification 
was not followed by the Institutes concerned. The Commitw 



m d d  also like the Ministry of Education to &he  a srtitabln 
machinery to enst- that the annual physical verification of ahek 
is conducted regularly in all the Institutes of Technology. 

Do. The Cormnittee would like to be informed of the judgment of tbe 
Court when received and the action taken against the staff held 
nsponsible. 

Do. The Committee are surprised to learn that yments am~unting 
to Rs. 127 lakhs were made to contractars in F ve cases before the 
receipts of the Architects' certificates as was required under clause 
49 of the Contract Bond. The fact that the certificate was receiv- 
ed within a week of the making of payment does not in any way 
mitigate the violations of clause 49 of the Contract Bond. The 
Committee regret to note that the Ministry did not enquire from 
the Director of the Institute about the "extraordinary and special 
circumstances" under which these payments were made. In the 
opinion of the Committee, no such circumstances existed They 
hope that such lapses will not recur. 

4 '463 Do. The Committee would like to be informed whether an internal 
Evaluation Committee has since been appointed as proposed, and if 
so, what are its Andings. 

Fwd & Agriculture The Committee are constrained to observe that the amomt crf 
(Deprt. ofAgri- interest payable according to the terms of the contract was net 

culture) recovered periodically from the Federation but allowed to accumu- 
late. They are  also sorry to note that even the Federation's plea 
that the payment of interest charges was not covered by the margins 
of remuneration allowed to them, was not examined promptly to 
arrive at a definite conclusion. They hope that an early obecfcdon 
will now be taken in this case. 



Do. 

Do. 

.L 

1 a 3 4 

I70 5.11 ~~~d & agticultw The Committee feel that the system of Security Deposit is a 
(~)eptt. o f ~ i a ~ r e )  wholesome one and should not be done away with without a thorough 

examination of the pros and cons. 

171 5.15 Do. The Committee are of the opinion that for the eacient working 
of this scheme of distribution of fiertilisers through cwperatfve 
societies/Federation there should not be a monopoly of one institu- 
tion. In their view more than one institution should be assigned 
this work, wherever feasible, to inculcate spirit of competition even 
among the co-operatives. 

-w - -9 

In the course of evidence it was stated that the Ministry had= 
organisation to check or ensure that the fertilisers =ached the cul- 
tivators in t h e  and at proper prices. The Committee feel that if 
the fertilisers do not reach the cultivators in time and at proper 
prices then the whole purpose of distribution of fertiUsen through 
the Federation is defeated, They, therefore, desire that some suit- 
able device should be evolved to enable the Minis to satisfy 
itself that there is proper and timely distribution of e r t i h m  to 
cultivators at proper prices. 

9 
During evidence the Committee were informed that in 1981, 

the Delhi Administration came to know that some clauses of the 
agreement had not been properly observed. The Committee regret 
to note that in spite of irregularities committed by the Federation 
and the fact that the old agreement had expired in 1960, no fresh 
tenders were invited but the present Federation was allowed to func 
tion till this day without any remedial action. This shows sl- an 
the part of the Delhi Administration and failure to abide by the 
wholesome practice of system of tenders. They feel that had the 
Delhi Ackninistration taken timely action and kept a watch on the 



Do. 

Do. 

working of the agreement, these lapes would not have occrtrred 
They trust that with the past experience the Delhii,Admmska . . -/ 
Ministry of Food & Agriculture (Department of Agriculture) would 
in future be on their guard and keep a watch over the working af 
the agreement with the Federation. * 

The Committee regret to note the abnormal delay that haa 
occurred in renewing the old agreement which expired in Decem- 
ber, 1960 and hope that the new agreement would come in force 
soon and all the loopholes found in the old agreement would be 
plugsed- 

From the note furnished by the Ministry the Committee find that 
only 50 sites which were originally earmarked for installation of diesel 
engines were electrified. The Committee feel that the reason of 
electricity becoming available in the areas where diesel engines 
were intended to be installed does not hold good for non-utilisation 
of all the 233 diesel engines. They would like to b o w  whether, 
at  the time whm 233 diesel engines were imported, any planning 
waa done about their installation, and if so, the reasons for the 
failure of that plan 

The Committee also regret to note that 108 engines were allowed 
to remain idle for a period of 6 to 8 years when there was a great 
need for similar engines in different parts of the country. 

The Committee are perturbed to learn that several aspects of 
this case were overlooked: Firstly 108 engines remained idle for 
about 6 to 8 years. Secondly the defects pointed out by the Inspec- 
tor of the India Supply Mission in some of the engines were also 
not looked into. Thirdly the project as a whole was carried out in 
a halting manner without any planning. The Committee hope that 
irn rtant irrigation projects will be carried out in a better planned . an S" cwrdinated manner in future. 

i 



Do. 

Do. 

e .  
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r7% 5 .# Food & Agriculture The Committee are amazed at  the way this project has been tackl- 
(Deptt. ofAgricula~re) ed. I t  is indeed incomprehensible that the project which was en- 

visaged in 1048 and for which machinery was erected in 1955, is 
producing papers which are negligible in quantity even in 1965, des- 
pite the fact that four Committees had separately been a 
to look into some aspect or other of this project. h p i t e  o F'lnted all this 
delay and Expert Committee's Repo~ts, it is yet to be decided finally 
how this Plant is going to be utilised in fu tu re~only  for purposas 
of research and training or for Commercial purposes a h .  

The Committee are also surprised to be told that the problem of 
effluents had not been considered before in connection with thfs 
project. They are unable to understand how such an essential mat- 
ter connected with a paper plant could be overlooked by the tftrfmi- - 
caI ofRcers and Expert Committees all these years. % 

The Committee were informed in evidence that the special Com- 
mittee appointed in September, 1963 had suggested that the capa- 
city of the pulping plant should be brought upto the full strength 
of the paper making machine. It has also been stated in the note 
furnished (Appendix XLI) that at the time of re-assessment it was 
considered that the pulping plant and stock preparation equipment 
to be installed should be equal to the capacity of the 6 tonne paper 
machine. In these circumstances the argument of the Ministry that 
"Incidentally it may be mentioned that in all such pilot paper plan* 
attached to research and training institutions in other parts of the 
world, the pulp plant has always a much lower capacity than the 
paper plant" does not have any force. 

It has also been stated in the note that it was not passibre to 
obWa a 6 tonne pulping plant within the T.CN. grant. C m  



Do. 

tiiittee observe that the capacity of the pytpia and 6 pPelwrPso. 
tian plant had been found inadequate by the M& even es e&&y 
as May, 1950 and that they had accordin& obtaind under fore@ 
technical assistance, plant, equipment, etc. worth $3' 8 lakhn (Rs. 18 
lakhs) during 1952 to 1957". The Committee are eurpsised to Bnd 
that although the Ministry had realised the need of a 6 ton pulping 
plant as early as 1955, the Department of A@Frfoulture did not ten- 
sider i t  worthwhile to spend Rs. 5 l a b s  on the purohase of tkb addt- 
tional equipment and prcrduce paper worth about Rs, 4S lalrbs an- 
nually. The Committee were surprised to be told in evidmet that 
even now a final deeision about this pulping plant was not taken. 
In fact one of the proposals under consideration it ta buy pulp from 
abroad. The Ministry surely knows the foreign exchange positian 
ot this country which can hardly permit such avoidable imports an- 
nually. This lapse on their part has resulted in a loas of productio~ 
of paper worth about Rs. 45 lakhs annually. The Committee take 
a serious view of it and desire that an early decision m y  be taken 
in the matter so that there may not be further loar an this account 

The PAC had dealt with this project as early as 1059-60 in para 

b phs 26-31 of their 25th Report (Second Lok Sabha), V& Lf. 
ey are constrained to observe that despite their earlier o k ~ ~ 8 -  

tions the position ,remains more or less static. They cannot help 
expressing the opinion that not only was this project "ill-conceived', 
but there has been unconscionable delay and indifference in gearing 
up the plant to work to its full capacity. The Committee had a h  
desired to be furnished with a note indicating the total apediture 
incurred on the various committees appointed by Government to 
examine the djfPerent aspeots of the paper plant under the F W  
Research Institute, Dehradun. The Committee regret to note that 
the note is still awaited. 



183 5 . 9  F o o d & A p i c ~  The Committee desire this matter to be examined and a report (w. ofAgricultusa) furnished to them. 

5.57 Do. The Committee would like to know about the d@od af 21.5 
tomes of surplus paper. 

x@ 5.59 Do. The Committee are surprised to note that only 60 studenb have so far been trained in the paper technology, using this plant for 
demonstration purposes. The Committee feel that the number d 
candidates to be trained should be suitably increased. The Cam- 
rnittee also do not find any reason for restricting the ac 
trainees only to candidates sponsored by the industry. w m z  
gest that the training facilities should be extended to all meritori- 
ous candidates desirous of having training in paper technology ir- 3 
mspective of whether they are sponsored by the industry or not. 

The Committee are surprised to And that G o v m t  had been 
giving grants to the Indian Central Oilseeds Committee year after 
year wen when it had been holding large amounts of accumulated 
balances. They are unhappy to learn that the Indian Cenkal 0% 
seeds Committee did not do as much as they could have for schemes 
for improvement and development of oilseeds and oilseeds products 
while cess continued to be levied. It is really unfortunate that Gov- 
ernment did not look into the working of the Indian Central Oil- 
seeds Committee earlier inspite of the fact that unspent balances 
with them were continuously increasing since 195657. In the light 
of this case, the Committee would suggest that Gmemmnt shouhi 
keep a careful watch over the activities of all Commodity Cbmc 
Fdttees and enswe that they fulfU tbe objectives for TRhjQbl thy 



Do. 

Do. 

Do. 

were constituted and for wbich cess is levied and funds given ta 
them 

The Committee feel unhappy to note that there was ladr of c+ 
ordination in the "Pimom" in taking note of the work done by 
State Laboratories and farms which resulted in duplication 04 work 
This, in the opinion of the Committee, calls for a corn rehdve  
review in consultation with the State Governments, of d e various 
Research pro amrnes being done under the aegis of the Indiai Coun- 3 dl of Agri tural Research in order to ensure that such dupliaiticm 
and lack of cosrdination do not exist in other flelds. 

The Committee desire that the decision regarding suspension of 
research on camphor should be reconsidered in the light of the price 
of indigenous synthetic camphor rather than the price of i,mporti#1 
synthetic camphor, if our natural resources justify. 2 

The Committee regret to note that the Indian Council of Agri- 
cultural Research took more than 24 years to implement the decision 
of the governing body of the Council to prepare proforma accounts 
of journals. They hope that such delays would be avoided in future. 

From the statement furnished by the Ministry of Food L Agricul- 
ture (Department of Agriculture), the Committee ftnd that out of 
Rs. 1.57 lakhs, about Rs. 1.36 lakhs is due for one year or more. They 
desire that vigorous steps may be taken to recover this amount, and 
to avoid such accumrnulation of arrears in future. 

s9t 5-W Do. The Cammittee would lfke to be Informed about the fin~I dedrdon 
taken reganling the question of rationalisation of )om&. 



I a 3 4 

193 5.89 Food & Agriculture The Committee would like to be apprised of the dedsion taken as 
(Deptt. of &iculturr) to whether the price of costly b& could be reduced for lJtudents 

and teachers. 

I93 5.92 Do. The Committee desire that prompt action may ibe taken to clew 
the outstanding utilisat ion certificates. 

I94 5 *94 D a  The Committee desire that vigorous stepa should be taken by the 
Lndian Council of Agricultural Research to asses the tow value of 
remaining assets left over with the grantees and to make EL- 
adjustments/mveries early. 

195 5.99 Do. The Committee feel that a period of 2 years taken to aeeertain $ 
the form of balance sheets from o t h a  autonomous bodies and an- 
other period of 3 years in taking the decision on preparation of 
balance sheet was too long. They trust that in future the Indian 
Council of Agricultural Research would act more promptly when 
some omissions are painted out by Audit. 

Do. 

Do. 

Do. 

The Committee hope that henceforth the bakme  sheet w d d  
be prepared regularly by the Indian Council of Agrkuiktraf Rewwh. 

The Committee feel unhappy to note that there was dup1eafAuts 
of research effort through the Indian Council of A g p k M  ib 
search and Government. 

The Committee are, therefore, of the view that the propod 
transfer of the National Dairy Research Institute to the lndhrn 
Council of Agricultural Research needs a further detailed examinn- 
tion before a final decision is taken in' the matter as it is 



Do. 

Do. 

to examine whether there would nut be complications when d 
of the National Dairy b a r &  Institute would be ibmced a Indian Council of Agricultural Research whereas the 

for breedtng programme would f b ~ ~ &  dh!&t bg the BGisb*. 
The Corn would like to be infamed of tbe final thisism in 
thiscaos. 

F m m t b e n o t e , t f L e C o m r n i t t e e 5 . n d t b a t - ~ $ t l j S W 5 ~  
(1961 to 1WB) only two Scheduled Caate8/S&?dum Tiales stuctcats 
were admitted to the Institute. In the note, it is also ment5oaed that 
the minimum number of marks repired tp be secured by the can- 
didates are reduced by 5 per cent m the case of sckdukd Castes) 
Scheduled Tribes Candidates. As over 60 per cent of cadidates are 
State nominees and as each State sends only 1 to 3 d d s t e s ,  Sche 
duled CastedScheduled Tribes are seldom included. The COmcmittea 
feel that the existing procedure does not give much chance to Sche- 
duled Castes/Scheduled Tribes candidates to get admission iD the 
Institute to the extent envisaged i e .  20 perr cent. They desire that tb 
procedure may be examined and suitably revised to enable more 
Scheduled Castes/Scheduled Tribes candidates to get admission in 
the National Dairy Research Institute. 

The Committee are sor to note that the preparation of profit Y' and Loss Accounts and Ba ance Sheet was dispensed with without 
framing the accounting rules, procedure and forms for the proper 
maintenance sf accounts. They feel that the existing system should 
not have been discontinued till the new system was intraduced 
Now that an expert officer has been posted, the Committee hope that 
the accounting rules, procedure and forms would be 8 n W  sopn 
and annual accounts prepared according to the new procedure. 

2 ~ 1  5.118 Do. The Statement furnished by the Ministry shows that there was no increase in the total production of milk during 1963-84 as com- 



- - -  

d to the previous year at the Southern Regional Station of the 
~ o n d  Dairy Research Institute, Ban ore, although the toW 
number of cattle had increased there in t tf" at year. The total pro- 
duction remained at 276 metric tomes in both the years wema- 
the nurnber of cattle was 376 in 1862-63 and 427 in 1963-84. The 
Committee, therefore, would like to know the reasons for the milk 
production remaining the same in 1963-64 as in 1- wen thaugb 
the number of animals was more in the former year. 

a a  5. x r 9 Food dl Agr ic~ l tw From another statement furnished, the Committee find that wbW 
(~lptt. d ~ ~ p i c ~ l - )  the production of cows znilk at the farm durin 1963-84 was 4,54,MQ 3 liters, it came down to 3,16,799 liters in 1964 5. This of cmme re- 

sulted in more purchase of buffalo milk by open tender @74 p, per - 
liter. As the production cost of cow milk at the farm was 50 p. pcR X 
liter, purchase of extra b a a l o  milk from market fn lieu of caftr Itrilk 
meant a substantial extra expenditure. The Committee would UfDE 
Govenunent to examine if this extra expenditure cannot be reduced 
by suitably augmenting supplies of cowa milk at the farm itself for 
such remedial measures as they consider necessary. 

Dc While the Committee hope that the Karnal farm would become 
aelfgufPtcient in fodder durin the Fourth Five Year Plant they 
us of the opMon that instead of hying fodder from market and 
incurring expenditure every year, it would be profltable if the 
Southern Regional Station of the National Dairy RerPearch Institute, 
9 alore also acquires more land and becomes self-errt in 
fod er. They destre that tbe economics of making these Mkr ter  
s e l f d c i e n t  in fodder or to buy fodder from outside souras ehuuld 
be carefully examined and necessary actfon taken keeping in vlm 
the prevaSling market price of land, 



Do. 

Do. 

The Committee do not feel happy aver the inordinate delay thrS 
has already taken place in this matter. They desire that an early 
dedsion mag be taken in flxing maximurn and minimnm limits oi 
stares at Karnal and Bangalore institutes. 

The Committee are unhappy to observe the delays at difBm& 
stages in this case. It brings credit neither to the ltdinistry of Food 
and Agriculture Pepartment of A culture) nor to the Directorate % General of Supplies and Disposals. ey are sorry to note that bwn 
the wry beginning the whole case was dealt with in a haphazard 
and halting manner. From the evidence, the Committee find thst 
none of the arties namely the De tment of Agriculture, the 

2 gs-. Directorate A n n a 1  of Su plies m Disposals and the brm Lasr 
what exactly was requir to be done and naturally it resulted *n 
prolonged correspondence. 

They are unable to appreciate the fact that the order waa placed 
by the Directorate General of Supplies and Disposals with the fh 
without the finalisation of terms and conditions of the contract. 

It was also stated In evidence by the representative of the B6lnL- 
try of Food and Agriculture (Department of Agriculture) that they 
had placed order of the spare parts accordin to the catalogue num- h bers available with them. Usually as the s change their ca-+ 
logue numbers and Government were not informed, the orders had 
to be changed many times. The Committee feel that the delay of 
about 8 months could have been avoided if the indentor @ep#. 

Of T iculture) had placed the order according to the latest catalo 

I tz num era or given the ear of the catalogue from which the num 
wee quoted. They fee that had the order been piaced directly with 
the foreign auppher giving the numbers of the spares and the yoer 
of the catalogue, the Government would have s a d  not only lot af 
time (a few years) but also valuable forelgn exchange. The Com- 



mittee cannot appreciate this waste of time and money lost -, 

due to lack of knowledge and vision of ofltlcers concerned, 

POS 5 .154 Food&Agriculture The Committee would like to be apprised of the deeMan ia&a (Deptt. of Agriculture) to Control licensing of milk producing units which have less thaoc 
Rs. 25 lakhs as capital. 

109 5.163 Do. The Committee regret to observe that though the Dew MSik 
Scheme has been functioning for more than 5 yeara it has not been 
able to meet in full the requirements of the people of Delhi ctad 
that its plant has been working much below its capacity. The 
losses of the Delhi Milk Scheme have also been inmasin year by B year. The amount of the lasses was Rs. 5.01 lakhs during t e peried 
Nov., 1959 to March lN1; Rs. 6.0 l a b  in leslsS and Rr SbOB 
lakhs in 1W-64. The Committee feel that the DIUS. should make 
every effort to increase the procurement of milk and also to reduce 
its losses. They also trust that with the increase in the pmcummd 
of milk the icemeam plant would also work to its full capitSf. 

Do. The Committee also hope that with the conversion of Ddbi IWlc 
Scheme into a Company, there would be an all-round h v e n t  in 
its working. 

Dm. The Committee are distressed to note that unhygienic unwholc+ 
mme and adulterated milk .is brou ht to DeIhi in _laPge quantitka 
milk vendors. I t  is all the more &quieting to note that with their 
dubi6ucr methods, these milk vend- resort to unhealthy competition 
with Delhi Milk Scheme. Further su ly of sg& is a w ~ v a r  
af danger to the health of public. The ? i m r & t a s ~ ~ t h ~  
takrmbytheMWstryotFc i sdaadAgr ia t t l tarerrsrd~~  



Do. 

Do. 

7 

t?mpcxation to prevent t& sad state of adatrs have not b e ~ n  ad* 
quate. They desire that immediate and dfective steps &mld be 
taken to prevent the import of unhygienic unwholesome snd-& 
terated milk in the dty. 

During evidence, the Committee were informed that the 3bien 
Committee had pointed out that the Delhi NLills Scheme was supplying 
sub-dandard milk. The Committee consider this to be a s&xm 
matter, specially when a Government Undertaking arc r m l e  
for such lapses which are more like1 than mt to undermine public 
ccmfidence in the purity of their pro d ucts. They hope this would be 
given serious consideration and all remedial' steps taken forthwith. 

The Committee reiterate their earlier recommendation made in 
para 30 of their 35th Report (Third Lok Sabha) that more effective 
steps should be taken to obtain audit certificates and grant-in-aid 
statements promptly. The Committee d s i r e  that if even aftur 
vigorous efforts, the Indian Central Coconut Committee is nd able 
to obtain audit certificates and grant-in-aid statements, the question 
of stopping further grants may be considered. 

The Committee desire that ways and means to promote the sale 
of publications may be found out. In this connection they would 
like the Indian Central Coconut Committee to examine the feasibility 
of reducing the rice of such publications which are not much in R demand so that t eir sale may be push& up. 

The Committee feel that the suitability of the site for the &a- 
blishrnent of this Research station was not properly examined 
before setting it up, and that was why there was heavy logs of seed- 
lings, They hope such losses will be strictly avoided and sites for 
Research station of this type will be selected after proper survey. . . -- .d 
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a16 5.185 Food & Agriculture The Committee are constrained to observe that in this case delay 
(Deptt. of&culnm) had occurred at  every stage. Initially the expectation that the 

power would be available soon did not materialbe and as such an 
expenditure of Rs. 11,000 on the purchase of electric motor was m- 

Do. 

Do. 

deioed infructuous temporarily. h t e r ,  when diesel engine was pu& 
chased at a cost of Rs. 10,691 in July 1964, the ump ham,  surge- 
tank and irrigation pipe line were not ready. ! he Central Public 
Works De trnent, also took abnormally long period in hunishing 
estimates P" or pump house etc. The execution of the work was thus 
not planned properly. The Committee hope that the work will now 
be completed promptly and such delays strictly avoided in future. 

The Committee would like to know why the recommendations of 
the Review Committee appointed in 1956 were not fully implemented 8 
by 1959. They would also like to know if the recommendatiom have 
since been implemented in full. 

The Committee hope that with the abolition of the various Cam- 
Committees it would be ensured that all duplication of work 

and e orts in research and development would cease and there would 
be proper cosrdination with the States in this matter. 

From the figures, furnished in evidence, the Committee find that 
the percentage of storage losses in 1963-64 was 0.186 which was no 
doubt less than the previous year but was still higher than the tlgum 
of 0.182 for 1961-62. The quyntity- of foodgrains lost 'n transit 
storage and due to theft etc. was 42,649 tomes in the year 1982$9 
and 29,439 tomes in the year 1963-64. In view of the plPvaiiins 
shortage of the foodgrains in the country, the C o m t t e e  desire that 
k m  in transit and storage should be reduced to the minimum, 

a 



Do. 

Do. 

Do. 

The Committee would reiterate their earlier recammendati on made 
in para 34 of the 35th Report (Third Lok Sabha) and desire that the 
Ministry should show separately the element of subsidv and the 
value of grain lost in transit and distribution under the wlumn 
'Losses on transactions' in the Proforma Accounts. 

The Committee are constrained to find that despatch advicesl, 
which are essential documents for adjustment of sale accounts in 
respect of sales even for the period 1961-62 to 1962-63 involving a 
sum of nearly two crores of rupees remain to be reconciled. 

The Committee would like to emphasise that the steps already 
taken b the Ministry to expedite the matter should be vigorously 
followdand in the light of experience gained suitable changes made 
in the procedure so that reconciliation of figures is not delayed. Tne 
Committee are distressed to note that such accum.dations wera 
mainly in the Eastern region. They have also observed that the $ 
number of losses relating to transit and storage of foodgrains was * 
by f a r  the highest in the Eastern Region. They are therefore, of - 
the opinion that the administrative machinery in the Eastern re- 
should be tightened with a view to improve the position. Th2 Cam- 
mittee would also like to be informed of the progress made oy tbe 
squad in liquidating the backlog of arrears in regard to past accounts. 

The Committee feel that it is not quite correct to show a stock 
which does not physically exist in the closing balance. They dmire 
that the Ministry should further examine this pont m romultation 

' 

with the Comptroller & Auditor General with a view to exhibiting 
these non-existing stocks separately in the proforma accounts. 

Do. The Committee would like to be informed of the results of the 
Departmental enquiries against ofEcials on the charge of manipulation 
of transit lossea They feel that strict action should he taken fn 



- 

such cases with a view to avoid their recurrence. The Ministry 
should also examine if there is any loophole in the procedure, which 
resulted in manipulation of transit losses by employees in same cases, 
and they should try to plug those loopholes. 

6 *a8 Food & Agriculture The Cammittee regret to note that only 812 cases out of a M 
(De~n-dFooJ)  of 1,112 outstanding claims pertaining to the period prior to 1958 

were settled upto 1-6-1965 and that the number of cases pen 
stiU remained 300. It is all the more distressing to note that out 9 
812 claims amounting to Rs. 3,30,647,109 claims amounting to 'Rs. 21,343 
have only been accepted by Railways for payment and the rest of 
703 cases have been dropped. Apparently this shows that the cases 
were not pursued promptly and with the passage of time st became 
all the more difficult to settle them. No wonder in some cases the 
Railways took a stand that the claims had not been purs~ed for a 
long time and that the records had been destroyed by thcm and it 
was di5cult for them to settle the claims. The Committoe suggest 
that the Ministry should examine the causes for reject'sn of 7U3 
claims involving an amount of Rs. 3,09,304 with a view to find out 
the defects in the procedure and also fixing responsibiliy for nat 
pursuing them vigorously. They also desire that all outstandin 
cases should now be pursued vigorously and an effective watch s h d  % 
be kept over the outstanding claims. The Committee hope t b t  with 
the centralisation of work of preferring claims in the Regionarl 
Director's Of5ce, the claims would be got settled more e x p e d i t i e .  

Do. The Committee are not happy about the system of physical veri- 
fication which is in vogue as it fails to provide the cwrect 
of the stocks htid end thereby defeat; the very purpose 2% 
wributiw~ They wodd, therefore, urge that the modd 



Do. 

Do. 

consider the pouibility of introducing a more satisfactory tocedrve 
either by rasing the percentaged bags to be weighed orb having 
a weighment of 100 per cent bags which may be done perimiically 
in case of each godown. 

The Committee do not feel happy with the system of accounting 
as a substantial quantity of foodgrains which was either unfit for 
human consumption or of sub-standard quality was shown at full 
value and to this extent an element of unreality was accepted and 
allowed to be shown in the accounts. They arwld, therefore, desire 
that the Ministry should consider the feasibility of evolving a method 
whereby these apparent inconsistencies can be avoided and the ac- 
counts may present a more realistic picture. 

The Committee regret that while the country is faced with acute 
shortage of foodgrains, a very substantial quantity was reudered 
d t  for human consumption. They therefore, feel that the circum- - 
&ancea in which this quantity wae damaged should be probed into 
and suitable steps taken to ensure that such wastages are avoided in 
future. 

The Committee re et to note that out of the total balance of 
Rs. 4485 lakhs of an a f vance given to the State Government of West 
Bengal during 195536, a sum of Rs. 26.43 lakhs still remains to be 
settled. That the matter had been delayed for such a long time 
obviously indicates that enough care was not taken to 
settle the ime. The Committee would like to stress that immediate 
steps should be taken to recover the amount without furher delay. 

1330 6.43 Do. The Committee would like to be informed in due course of the 
economics eflected as a result of the transfer of g o d m  and sbaE 
to the Food Corporation of India. 



131 6.45 Food & A$icalnus The Committee hope that the 3 Accounte Teams would be able to 
(Deptt. Food) deal with the old cases more expeditiously and ensure that accumtb- 

latione are not piled UD. T h e  also desire that the Renfonal Director 
of Food should keep -an effective-and continuous w&h aver the 
claims and should pursue them vigorously so that the pending cases 
are settled without delay. 

Do. 

Do. 

Da 

Do. 

From the statement the Committee find that on the basis of 
physical verification at the time of transferring foocigrain~~ to F.CL 
an wer-all shortage of M.T. 5115 i.e. 4.24 per cent of rice and ovaall 
shortage of wheat to MT. 1218 i.e. 1.72 per cent was detected. The 
Committee are happy to note that the Ministry have already h&i- 
tuted an en uiry to flnd out the high variations between the book 
halances a IJ the actual stocks both in respect of rice and wheat. 
They would like to be informed of the flndings of the enquiry. 

The Committee are of the view that in the accounts of the Carpo- 
ration from next year onwards, from strictly accountancy point of 
view the stocks transferred to the Food Carporation should be shown 
at the cost price of the Ministry and the svbsidy given shown #t 
parately. 

The Committee would like to be informed of the action taken in 
the matter. 

Two Statements one showing the details of the Contracts entered 
into with 89 contractors for handling and transport of food grains 
at the Central Storage Depots which were still under the BhWry 
of Food and another showing the total mount paid to the 83 
contractom anually since 1955-56 are awaited. 



Do. The Committee note with p e  concern that a MhMry witb 
long years of experience in dealing with private con- ma- ' tfnued with a system of tendering which according to tbeir  ow^ 
admission was basically defective and gave rise to irregularitlea, 
malpractices and speculations. The situation becomes ail the more 
serious when the Committee flnd that the Ministry were aware of 
the defects inherent in the system of tendering as early as 1960 and 
yet they did not deem it necessary to move quickly in the matter 
with the result that the system was permitted to continue till June, 
1963. During the intervention period of 24 yeam the tenders ex- 
ploited the situation in their own favour thus catmhq a huge loss 
to the public exchequer which was perhaps quite avoidable. 

Do. The Committee feel that it was scandalous to allow the public 
Exch uer to suffer such a huge loss by continuing a system in which "I not on y the contractors exploited but even ofacers connived. !RI~ 
Committee hope that SPE would complete its investigation 
tiously and then the Government would punfsh the guilty o cers 
adequately. 

T- 
Do. The Committee cannot but deprecate the delay on the part of 

the Ministry in introducing the necessary refonn. The Committee 
are not at all impressed by the argument put forward by the Ministry 
that any change in the system would have caused interru %""" the working of the godowns, nor do they feel happy that e $cope 
of negotiation with tenderem where the rates quoted were either too 
high or too low should have been restricted to a single ( M e a t  case) 
case only. 

a39 6-'% Do. The Committee suggest that the Minister should keep uude eat%- 
stant watch the new system of tendering based on Departmeatat 
schedule of rates with a view to remove any defecb found in its 
working. 



a40 667 Food & Agricutnva The Committee may be informed wbether any b a a e l l  8urvey 
(DeprL. afPood) of working this system has since been made at Bombay. In cuse the 

survey has revealed some advantage over the contract system, they 
desire that the Minister should examine whether the eame system 
can be made applicable to big inland depots also. 

Do. From the note furnished by the Ministry as also froin the evidence 
tendered, the Committee note that steps are being taken to check and 
investigate the cases where complaintdallegations are made regard- 
ing corruptions etc. During 1962-65 the Committee, however, find 
that only 19 cases involving some allegations were examined by the 

ent and in addition some specific cases were also referred to 
SP "T for investigation. 'Aa 

L 
Do. In this connection the Committee would like to suggest that the 

Ministry should examine whether a De artment cell should be ereat- 
ed to keep a special watch over cases w \ ere malpractices or co11usion 
are suspected. Such a cell could also examine cases in different cpn- 
tracts where wide variations have taken place in the different ihma 
of work and satisfy themselves that those wide variations were j& 
Aed. The Committee feel that instead of waitin for complaints to 
come which furnish facts about the cases of co 8 usion, the M h b k y  
should organise their own machinery in such a wa as to eliminate 
the chances of colldon and also their early detect f on. In any case 
the onus should rest with the MMstry and not with the complaints 
in regard to detection of cases of colXusion. 

243 6-7a Do. The Committee are not hap y to And that the Deptt. had rejected, 
without verifying the facts fdy, the popDvl of the Ra(lioo.l DWc- 



Do. 

Do. 

----- 

tor to make a tender enquiry for combined services for which the 
tive indications of getting lower rates. The m a g p s t h  

made latter by h"dp e Regional Director for a combined contract was brroicplly 
sound and proved to be correct in so far as a tender for combined 
services in August 1962 brought lower rates than those which wen 
being paid for the two sen rice^ separately and the Minintry f h U y  
accepted the combined system from August 1962. The delay of W 
year in accepting the suggestion of the Regional -r resulted 
in an extra expenditure of Rs. 1 lakh which could have easily been 
avoided. It is inconceivable that the contractor would have acce@ed 
the extension without a murmur if the labour cost had in fact gone 
up and the contract had become uneconomic to him. The Committee Er that such cases would be examined in greater detail in future 

ore extending to the contracts. Z 

The Committee feel that the department should have pointed out 
the comparative cost of clearing per 100 tomes of foodgrains in res- 
pect of all the 3 contractors to Audit when the draft para was sent 
to them. It  a w a r d  that the department did not furnish the cum- 

P lete information to Audit at the time of the receipt of draft para 
n this connection they would W e  to draw for strict compliance the 

attention of the Ministry of Food and Agriculture to their earlier 
recommendations contained in para 9 of FortgSecond Report 
(Second Lok Sabha) wherein they have already urged upon the 
Ministries to verify the facts contained in Audit paras fully, withia 
the prescribed period. If in exceptional cases, it is not possible to Q 
so, the correct position should be brought to the notice of the Com- 
mittee through Audit as soon as possible so as to enable thcm to 
arrive at proper conclusions without anv waste of time. 

The Committee would like to be informed about the recovery of 
the balance amount of Rs. 3.36 lakhs. The Committee note that the 
explanation that the increase in the demurrage c h a r m  was largely 



& AgricuJtllrc due to reduction in the number of berths at the Bombay port from 
r)cptt. dftood) four to three, does not fully take into account the fact that the num- 

ber of ships handled after this contractor took up the work (79 in 
1962-63 and 1065 in 1963-64 upto November, 1963) was much less than 
the number handled at the port during earlier periods (e.9. 104 in 
1959-60 and 131 in 196041). It is not clear why steps were not taken 
by the Department for changing the ports of destination for some 
of the vessels, if such a course was justifled by the reduction of 
number of berths. The Committee find that the shortage of b e d u  
at port of Bombay is contributing heavily towards demurrage charges 
being paid by the Government. They feel thqt the Bdinistfy should 
take immediate action in consultation with the Ministry of Trwport 
and the Bombay Port Trust to remove this difficulty. 

k o m  the statement of demurrage paid by Govetrunent on the 
shipment of foodgrains furnished at the instance of the Committee, 
they find that a sum of Rs. 1.21 mores has been paid as demurrage 
from January, 1961 to May, 1965. As the amount paid to shipping Co. 
is mostly in foreign exchange and it constitutes an avoidable drain on 
our scarce foreign exchange, the Committee feel that the de- 
ment should examine in detail causes which lead to yment of such 
heavy demurrage charges and take suitable rern & m m b  
consultation with the Ministry of Transport. Cases where demurrage 
of more than Rs. 10,000 is paid should invariably be examined in 
future with a view to fixing responsibility. 

Do. The Committe trust that all these defects have been removed in 
the programme for clearance of foodgrains and the sgstem is perfect 
now. 



Do. 

Do. 

Do. 

Do. 

Do. 

The Committee would like to be informed of the recovery of W 
extra cost of Rs. 5,000. 

The Committee are constrained to find that a substantial amount 
of money &., Rs. 4.39 lakhs remains to be reabed by the Govern- 
ment as octroi charges and terminal tax even after the lapse of fSve 
years when it was pointed out to the Ministry in September, lW. 
They wonder how the orders for the recovery of terminal tax were 
withheld over a telephonic message and even though the reference 
of the telephonic order was available in the file of the Regional Direc 
tor, the original file was missing in the Ministry. They would, them 
fore, urge that suitable instructions should be issued to all concerned 
that whenever any verbal orders are given, those should also be con- 
fhned in writing and Ales dealing with important matters should at- 
ways be kept under safe custody. 

The Committee are further surprised to learn that the Department 
had never considered the question of making recoveries from the fair 
price shops either when the original order was suspended in 1957 or 
in 1980 when revised price was h e d  for flour mill. 

The Committee would like to be informed of the progress made 
by the Department in making recoveries to the extent possible. 

From the evidence tendered and also from the note furnished by 
the Ministry at Appendix LI. . . .the Cammittee ffnd that under the 
existing procedure Government cannot prefer their claims against a 
defaulting contractor unless the claims of the Government and the 
contractor are reconciled Anally and this process sometime takes two 

three years. The Committee feel that the procedure lmves enough 
scope for an unscrupulous contractor to defeat the Oovemment 
clafm. The Committe fail to understand why in such cases the extra 
expenditure cannot be worked out from the departmental records of 



Food& Agriculture the work performed by the contractors and recovery effected frorn 
(Depn. d F 4 )  the defaulting contractom. The Committee would therefore suggest 

that the Ministry should examine this and devise a method which 
will plug the existing loophole. 

Do. From the notes furnished by the Ministry at Appendix LU and 
also from the evidence tendered, the Committee are surprised that 
even when legal advice waa sought, the Department had failed to 
ascertain from the Ministry of Law regarding the consequences thst - 
the change in the terms of contract might produce. They fail to un- 
derstand how a Department which has been d t a l i ~ g  with such con- 
tracts since long, could possibly overlook this aspect. It is ~uzpFising 
that it did no occur to the W t r y  of Law that the charges in the 
t e r n  of the contract would prejudice guarpntee. Another serious omis- 
sion on the part of the Department was that even when there was 

r 
enough time at their disposal, thorough enquiry was not made aboltt 
the antecedents of the f h  whose records were not clean as it had 
&faulted to fulfil a mQact earlier despite successive extenstom 
The Committee therefore, hold that the contention of the Department 
that no enquiry was made aa the party was lmown is nat bersed on 
facts. The firm was known to be a defaulter. The Reserve Bank re- 

also unsatisfactory and even then for regaons not h o w n  the 
chose to deal with such a flnn. It is a matter of a great . 

smd disappointment. If the Department had been a little 
more cautious and hod verifbd the lnbecedenb of the firm at the 
Mthl atage, much of the present tmble would not, perhapa have 
arisee The Committee would dm Ulce to be infomed of the find 

1% - outcome in this cam& - 
G ~ ~ - t ~ ( A t i ~  IS-11-11 -66-1 196. 



S1. Name of Agent Agenq  S1. Name of Agent &WCP 
No. No. No. No. 

Bahree Brothers, 188. h j -  
patrai Market, Delhi-6. 
Jayana Bonk Depot, C h a p  
parwala Kuan, Karol Bagh, 
New Delhi. 

Oxford Book & Stationery 
Company, Scindin House, 
Connaught Place, New 
Delhi. 
People's Publishing House, 
Rani Jhansi Road, New 
Delhi. 
The United Rook Agency, 
48, Amrit Kaur Market, 
Pahar Gani, New Dslhi. 
Hind n w k  Housc, 82, 
Jnnpath, Ncw Dclhi. 

33. Baokwell, 4, Sant Naran- 
27 b r i  Colony, Kingsway 

Camp, Delhi-p. 

34. Shri N. Chaoha Singh, 
News Agent, Ramlal Paul 
High School annex, 

68 Imphal. 

76 AGENTS IN FOREIGN 
COUNTKIES 

35. The  Secretary, Establish- 
ment Department, The  

88 High Commission of India, 
India Housc, hldwych, 

9.5 London. W.C. 2 . 






